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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  April  30,  979/Vaisskha
 10,  90  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr  Doeuty  SpEAKFR  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 OBITUARY  REFERENCE

 MR.  DEPUTY-SPEAKER:  Hon'ble
 Members,  I  have  to  inform  the  House
 of  the  sad  demise  of  one  of  our
 former  colleagues,  Raja  Mahendra
 Trslap  who  passed  away  at  the  All
 India  Institute  of  Medical  Sciences,
 New  Dilhi,  on  the  29th  April  979  at
 the  age  of  93.

 Raya  Mahendra  Pratap  was  a  Mem-
 her  of  the  Secong  Lok  Sabha  from
 1987  to  962  representing  Mathura
 Constituency  of  Uttar  Pradesh

 Haya  Mahendra  Pratap  devoted  all
 lus  life  tu  the  people  and  tought  tue-
 lussly  tor  the  cause  of  India’s  freedom
 He  went  round  the  world  ‘'seveial
 {tines  pleading  the  cause  of  freedom

 He  war  the  Fresident  of  the  “First
 Piovisional  Government  of  Hind"
 founded  at  Kabuyj  in  795  Tie  also
 seived  as  President,  Executive  Boud
 of  India  founded  in  Japan  in  1940.

 A  prolific  writer,  he  wrote  a  large
 number  ct  hooks  on  varied  topics.  He
 Was  weil-known  for  hig  ideas  about
 a  “Worid  Federation”.
 848  LS—i
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 We  deeply  mourn  the  loss  of  this

 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  short  while,

 Fund  Pattern  of  U.G.C.
 ch

 *928  SHRI  NIHAR  LASKAR:
 SHRI  A,  R.  BADRINARA-

 YAN:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  University  Grants
 Commission  has  decided  not  to  give
 more  GC,  fundg  for  routing  Jobs;

 (b)  if  50,  whether  afte,  restructur-
 ing  of  the  fund  pattern  of  the  Uni-
 versity  Grants  Commussion,  fu'nds
 wil]  now  be  made  available  only  for
 projects  in  explored  fields  rather
 than  research  work;

 (c)  if  so,  what  are  the  details  of
 the  new  ruk’s  made  for  allocation  of
 funds;  \

 (da)  in  how  many  States  Univer-
 sites  funds  have  been  allowed  during
 the  current  finaneial  year;  ang

 (७)  how  these  funds  were  used  by
 the  Univerailics?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DK.  PRATAY  CHANDRA  CIHUN-
 DER):  (a)  to  (e).  For  discharging  its
 responsibility  for  promotion  and  co-

 ordination  of  university  education  and
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 for  determination  and  mautionance  of
 standards  of  teaching  examinations
 and  research  in  universities,  the  Uni-
 versity  Giants  Commission  draws,  up
 schemes  for  which  it  provideg  assis-
 tance  to  umiversities  for  the
 programmes  proposed  by  universities
 which  are  mn  conformity  with  these
 schemes  grants  are  sanctioneq  by  the
 U.G.C,  subject  to  availability  ol

 funds.  The  Commission  has  been
 assisting  75  State  universitieg  for  their
 development  during  the  Fifth  Plan.
 Grants  are  being  released  to  these
 universities  on  the  basis  of  the  prog-
 rammes  already  approved  and  the
 progress  of  oxpendituie  incurred.
 The  UGC  has  not  yet  finalised  the
 pattern  of  assistance  for  the
 programmes  and  activities  to  be  taken
 up  during  the  Sixth  Plan,

 SHRI  NIHAR  LASKAR:  I  would
 like  to  know  from  the  hon,  Minister,
 is  it  not  a  fact  thal  the  U.G.C  .has
 completely  failed  during  the  entire
 Fifth  Five  Year  Plan  to  help  the  ac-
 tually  needy  college;  im  backward
 and  tribal  areas?  If  80,  aimee  you
 have  not  finalised  your  criteria,  are
 you  going  to  change  the  eriteria/
 policy  and  norirg  to  help  these
 needy  colleges  im  backward  arenas?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  This  question  was  raised  eat-
 Jicr  in  thi,  House.  I  gave  details  to
 show  that  the  U.G.C.  has  not  failed  to
 help  the  needy  colleges  und  special
 rules  have  been  framed  by  the  U.G.C.
 for  helping  the  colleges  in  backwalu
 areas  Several  relaxations  have  been
 granied  to  these  colleges  in  terma  of
 the  number  of  students  involved  and
 other  matters,

 SHRI  NIHAR  LASKAR:  Is  it  not
 a  fact  that  U.G.C.  insists  on  the  norms
 that  there  should  be  at  least  300  stu-
 dents  in  the  enrolment?  Only  then
 you  will  give  assistance.  Have  you
 relaxcd  that  or  are  you  going  to
 change  that?  Because  of  this  insistence
 most  of  the  colleges  in  the  backward
 areas  are  not  getting  any  assistance.
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 DR,  PRATAP  CHANDRA  CHUN-
 DER:  I  respectfully  submit  that  this
 question  does  jiot  flow  from  the  ques-
 tion  for  reply.  3  notice  is  given,  I
 shall  certainly  give  the  details.

 SURI  C  K,  CHANDRAPPAN:  Has
 the  attention  been  drawn  to  the  Re-
 port  of  the  Public  Accounts  Committee
 which  reiterated  its  earlier  recom-
 mendation  that  the  criteria  baseg  on
 U.G.C,  Development  Grant  should  be
 re-examined  and  is  it  a  fact  that  they
 have  also  recommended  that  deeper
 study  shoulq  be  conducteq  in  regard
 to  the  manner  in  which  it  is  given  as
 ulso  the  criteria  on  which  grants  are
 given?  If  so,  what  are  the  —  specific
 measures  the  Governmen,  would  like
 to  take  in  this  regard?

 DR  PRATAP  CHANDRA  CHUN-
 DER:  The  views  of  the  Public  Ac-
 counts  Committee  are  treated  with
 utmost  respect  and  a  directive  has
 been  given  by  the  Government  to  the
 U.G.C.  to  set  up  Review  Committees
 about  the  various  prants  which  have
 been  made  to  the  State  Universities
 ang  others  and  actual  utilisation  and
 results  of  such  grants.  U.G.C.  have  set
 up  its  Review  Committees  and  tae
 whole  question  is  undei  examination.

 चौधरी  बललीर  सिह  :  क्‍या  मत्री  महीदय  के
 नोटिस  में  यह  बात  काई  है  कि  यूनिबर्गिटी  ग्राटस  कमी-
 शन  ने  कोई  ऐसी  पाबन्दी  लगाई  है  कि  97  के
 बाद  जो  कालेजिज  बनाये  गये  है,  उनका  यनिवर्सिटी
 ग्राटस  कमीशन  की  तरफ  से  ग्राट  नहीं  मिलेगी  जौर  सिर्फ
 उससे  पहले  बने  हुए  कालेजों  को  ग्राट  मिलेगी  ;  यदि  यह
 कोई  शर्त  नही  है,  सो  ऐसी  बंदिश  क्यों  लगाई  गई  है?
 क्या  मन्नी  महोदय  ष्स  बदिश  को  हटाने  की  कोशिश
 करेगे  ताकि  सब  कानेंजी  को  ग्रांट  मिल  सके  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  question  was  about  the
 funds  for  routine  jobs,  J  submit  that
 this  question  of  providing  grants,  does
 not  flow  from  this.

 SHRI  P.  VENKATASUEBAIAH:
 Has  the  attention  of  the  hon,  Minister
 been  drawn  to  8  statement  made  by
 the  Minister  of  Education,  Andhra

 Pradesh,  that  in  the  matter  of  provid-
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 ing  grants  to  the  universities  in  the
 South  there  is  a  discrimination  by  the
 University  Grants  Commission?  Whe-
 ther  it  is  a  fact  that  he  has  pleaded
 ior  setting  un  a  separate  University
 Grants  Commission  for  universities  in
 the  south?

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  |  have  not  come  across  that
 statement.  But  I  do  not  admit  that
 the  southern  universities  are  discrimi-
 nated  against,  There  is  a  large  num-
 ber  of  figures  here  and  if  you  like,
 I  can  place  it  before  the  House  for
 consider  ation.

 SHRI  TEJ  PRATAP  SINGH:  The
 dion,  Minister  has  read  out  the  assis-
 tance  given  to  various  universities.
 Bundelkhand  University  does  not  find
 a  place  here.  This  is  a  backward  area
 and  it  needs  support.  Will  the  Mini-
 ster  kindly  see  that  the  University
 Grants  Commrsion  provides  enough
 funds  to  the  Bundelkhand  University
 because  in  that  area  that  is  the  only
 University?

 DR  PRATAP  CHANDRA  CHUN-
 DER:  We  will  look  into  that  question.
 The  figures  ate  not  with  me.

 Traditional  Mud  Huts  of  India

 *930.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  he  pleased  to  state:

 (a)  whether  any  research  hag  been
 done  to  improve  the  traditional  mud
 huts  of  the  Indian  villages;  and

 {b)  what  are  the  changes  and
 measures  suggested  to  make  these
 houses  less  uncomfortable  and  more
 useful?

 निर्माण  झौर  प्रावास  तथा  मति  हर  पूनर्वास
 मत्रालय  में  राज्य  संत्री  फ्लो  रामकिकर)  :  (क)  जो,  हां।

 (श्र)  )  कच्जी  दीवारों  के  लिए  जल  दोधक
 उपचार  की  व्यवस्था  करता  |

 (ii)  घास  फूस  की  छत  को  झरन  रोधक
 बनाना  ।
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 (iii)  कच्ची  दीवार  की  निचली  सतह  को  वर्षा
 से  क्षतिग्रस्त  होने  से  बचाने  के  लिए  भूमि  से  लगभग  दो
 फूट  की  काचा:  तक  ‘atat  ईंट  की  चिनाई  की  व्यवरथा  ।

 SHRI  BEDABRATA  BARUA:  In
 view  of  the  very  hopeless  housing  con-
 dition  in  which  the  country  finds  it-
 self  today,  vast  majority  of  the  people
 have  practically  no  huuses  that  could
 be  called  houses.  3  am  glad  that  the
 Government  hag  done  some  research
 in  this.  I  knew  that  some  research
 was  going  on  for  a  jng  time.  Some
 of  the  findng  which  are  good,  should
 he  communicated  typ  the  people.  What
 has  been  done  to  transmit  these  mea-
 sures  fo  the  people?  Whether  the  Plan-
 ning  Commission  has  been  doing
 something  about  it?  Whether  the
 fund,  have  been  provided  for  it?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT):  For  _  the
 first  time,  it  has  been  proposed  that
 from  out  of  the  funds  reserved  for
 housing,  Rs.  500  crores  be  reserved
 for  rural  housing  alone.  This  has  hap-
 pened  the  first  time.  The  iesults
 have  been  circulated  widely  to  the
 Stutes.  In  UP  some  work  has  already
 been  done  under  the  supervision  of
 NBO.  West  Bengal  ig  also  going  to  un-
 dertake  proprammes  worth  Rs,  2  cro-
 res  under  this  scheme.  Orissa  Gov-
 ernment  also  is  considering  the  adop-
 lion  of  this  type  of  houses

 SHRI  BEDABRATA  BARUA;:  Are
 you  transmitting  the  measures  to  the
 people?

 SHRI  SIKANDAR  BAKHT;  I  did
 say  that  the  design  hag  been  widely
 circulated  to  al]  the  State  Govern-
 ments  fur  adoption  ang  it  is  explain-
 ed  that  this  design  has  been  adopted
 by  severa]  State  Governments  with
 some  modifications.

 SHRI  BEDABRATA  BARUA:  Have
 you  worked  out  the  cost  of  these
 hous¢s?  Whether  they  are  suitable
 from  the  health,  safety  and  hygienic
 point  of  view?  Where  the  research
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 4s  going  on?  Whether  the  research  is
 also  going  on  in  regard  to  the  heavy
 rain  fall  areas  where  mug  houses  do
 not  work?

 SHRI  SIKANDAR  BAKHT.  The
 cost  is  estimated  at  about  Rs.  500
 without  the  contribution  of  Jabour
 which  is  provided  by  the  incumbent
 himself.  The  size  of  the  plot  will  be
 80  square  metres.  The  accommodation
 is  provided  in  a  plinth  area  of  20
 square  metres  consisting  of  one  room.
 a  covered  cooking  space,  a  platform,
 sanitary  latrine  and  bathing  place,
 There  is  a  provision  for  construction
 of  one  additional  room  for  further  re-
 quirements.  The  cost  of  the  house  is
 Jess  than  Rs,  1500/.  when  built  through
 self-help.  The  rear  courtyard  provides
 open  space  as  wel]  as  space  for  cattle
 shed.

 This  is  the  result  of  the  research
 done  by  the  Forest  Research  Institut:
 as  well  as  the  Central  Building  Re-
 search  Institute.

 ी  झोभ  प्रकाश  त्यागों  :  वर्तमान  समग  में  जा
 सरकार  की  घरों  को  निर्माण  करने  की  योजना  है
 शौर  लोगों  को  शहर  ह अ  नगरों  में  योजनावद्ध
 तरीके  गे  बसाने  को  है,  यह  गव  शहरों  तब  ही
 सीमित  है,  ग्रामीण  क्षेत्र  में  जो  लोग  रह  रहे  है,
 उनके  मकान  इस  प्रकार  के  है  ि  उनमे  जानवर
 भी  नहीं  रह  सकते  है  ।  गांवों  में  भी  नक्शे  के
 अनुसार  जो  मकान  बनाने  की  बात  आपने  ब्यभी
 बताई,  यह  झभी  कागज  पर  ही  है,  यह  क्ियात्मक
 रूप  में  किसी  भी  गाव  में  कही  मही  है  |  में
 जानना  चाहता  हूं  कि  गावों  में  भी  य्रोजनावद्ध
 तरीक॑  से  मजान  बनाने  झौर  उनका  स्वास्थ्य  की
 दृष्टि  से  गहने  लायक  बनाने  की  कोई  आपकी
 योजना  है,  बगो  आप  कोर्ट  स्विल्विंग  फड  बनाने
 के  तिय  तैयार  हैं  जिससे  ग्रामीण  क्षेत्र  में  गाव
 का  पुनर्वास  हा  और  थोजनावड्ध  तरीबंसे  जैसे  शररों
 में  कार्य  हो  हा है,  बैसे  ही  गावो  मे  द्  से

 श्री  सिकन्दर  बात  मसें  पफरास  है  fr
 झानरेवल  मेम्बर  की  रबर  युक्रत  नहीं  #  +
 पहल  ही  मैंने  जार्ज  क्या  था  fr  पह  पहली  दफा
 हुआ  है  छठी  परचवर्षीय  गॉजना  में  500  बारोउ
 रुपया  खालियन  रूरल  हार्वासिग  के  लिये  रखा
 गया  है  i  उसके  झलावा  जो  हंटका  की  धागे
 नाइजेशन  है,  जो  मकान  बनाने  फे  लिये  स्टेट्स
 को  लोन  दनी  है,  उसने  भी  पहली  मर्तबा  रूरल
 हाउरिंग  रकीम  को  फ्लोट  किया  है  झौर  कामयाब
 141  है  झौर  काफी  भ्रच्छी  तरीके  से  काम  हा
 रहा  है  ।  मेम्बर  साहब  के  जहन  में  जो  मौजूदा
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 क्लस्टर  है  गांव  का  उसको  रिप्लेस  करने  की
 याजना  कं  बारे  में  जो  बांत  है,  ऐसा  कोई  हरादा
 नही  है,  झलबत्ता  जो  नये  मकानात  बनाये  गये  हैँ
 बह  सेहतमन्द,  खुले  भौर  अच्छे  हा,  इस  बात  का
 ध्यान  रखा  गया  है  1

 DR.  SUSHILA  NAYAR:  Sn,  I  woulg
 like  to  congratulate  the  Minister  for
 the  excellent  research  work  done  by
 the  Central  Building  Research  Insti-
 tute,  Rourkee  in  regarg  to  protection
 from  fire  as  well  as  heavy  rainfal]  etc.
 All  the  discoveries  that  have  been
 made  are  very  good  resulting  in  reduc-
 tion  of  consumption  of  steel  ang  ce-
 ment  and  cost  of  construction,  But,
 Sir,  I  would  like  to  know  from  the
 Minister  whether  it  is  true  that  there
 is  stiff  resistance  from  the  CPWD  to
 put  into  practice  the  suggestions  and
 to  work  along  the  new  lines  discover-
 ed  by  the  scientists.  They  want  to  go
 alomg  the  old  pattern  and  they  are
 very  reluctant  to  aceept  these  new
 ideas.  What  is  the  Minister  doing  to
 break  thi,  resistance  on  the  part  of
 the  C.P.W.D.?

 SHRI  SIKANDAR  BAKHT.  Sir,  the
 Centra]  P.W.D.  hag  little  to  du  with
 rural  housing.  The  question  today  is
 about  rural  housing.  I  am  not  very
 sure,  but  I  think  this  is  not  very  right
 to  say  that  there  ig  some  sort  of  tus-
 sle  going  on  between  the  CBRI's  find-
 ings  ang  the  CPWD.

 SHRI  ALLURI  SUBHASH  CHAND-
 RA  BOSE:  I  fcel  Mr  Barua’s  question
 orginally  is  on  construction  of  mud-
 houses.  This  will  be  a  good  substitute
 specially  when  there  is  q  scarcity  of
 tement  ang  stcel  in  the  country  That
 is  actually  the  main  question,  I  have
 seen  the  statement  which  the  hon.
 Minister  has  given.  But  it  contains  in-
 formation  about  the  research  which

 is  already  there.  But  my  question  is:
 Is  there  now  any  research  poing  on
 which  can  substitute  cement  and  steel
 construction?  To  what  extent  it  has
 progressed”  And  in  regard  to  this
 construction  will  there  be  any  possi-
 bility  to  construct  big  houseg  also
 with  mud?  Is  there  any  research  on
 that?



 9  Oral  Answers

 SHRI  SIKANDAR  BAKHT;  There
 are  different  specfications  for  different
 types  of  houses  in  the  rura]  areas.  But
 the  question  was  specifically  with  re-
 gard  to  mud  houses.  Through  _  this
 introduction,  it  was  not  a  replacement
 of  cement  or  anything  of  that  sort.  In
 fact,  under  the  scheme,  use  of  cement
 or  steel  55  not  conceived.  What  we
 have  done  is,  we  have  extended  the
 fe  of  the  mud  houses  from  one
 year  to  three  to  five  years.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  May  I  know  how  the  findings
 of  research  are  going  to  be  transmitted
 to  the  common  people?  Under  tlus
 scheme,  the  Government  construction
 will  not  touch  even  the  fringe  of  the
 problem.  If  the  research  is  to  be  real-
 ly  useful,  private  construction  should
 also  be  able  to  utilise  it  so  that  thou-
 sands  and  millions  of  people  can  take
 advantage  of  it.  What  is  being  donc
 to  propayate  the  findings  of  research
 and  translate  it  into  action  for  the
 benefit  of  the  common  people?

 SHRI  SIKANDAR  BAKIIT:  We  do
 not  say  that  we  are  going  to  solve  the
 entire  problem.  That  is  not  our  claim.
 Our  claim  is  that  we  have  made  a  be-
 ginning.  This  has  heen  done  for  the
 first  time.  Ag  I  have  already  sub-
 mitted,  I  repeat  that  enough  steps
 have  been  taken  to  transmit  these
 findings  to  the  State  becausp  Housing
 is  essentially  a  subject  which  is  in  the
 State  sector.

 (iterruptions)

 Nepal  based  Employees  of  C.P.W.D.

 "932,  SHRI  BHANU  KUMAR
 SHASTRI:

 DR.  VASANT  KUMAR
 PANDIT;

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  «tte:

 (a)  whether  Government  ig  aware
 that  ahowt  TaN  wrenal-haseq  om-
 Plovees  of  C.P.W.D.  have  been  agita-
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 ting  for  unsatisfactory  working/
 Service  conditions  and  are  on  strike
 for  the  last  several  days;

 (b)  if  so,  details  thereof;

 (c)  what  are  their  demands;
 (d)  whether  Government  have

 considered  thew  demands  and  if  so,
 outcome  thereof;  and

 (e)  if  not,  reasong  therefor?

 निर्माण  झौर  झावास  तथा  पूति  शौर  पुनर्षास  मंत्री
 श्री  सिकन्‍वर  बख्त)  :  (क)  से  (#)  एक
 विवरण  सभा  पटल  पर  रखा  है  a

 विवरण

 भारत  सरकार  झपनी  झनुदान  सहायता  में  से
 नेपाल  में  मार्गों  के  निर्माण  के  लिए  बचें
 960  के  दशक  के  आरम्भिक  वर्षों  से  वित्त

 व्यवस्था  कर  रहा  है  4  निर्माण  कार्य  कें-द्रीम
 नॉक  निर्माण  विभाग,  निर्माण  और  आबास  मध्रा-
 लय  के  जरिए  किए  जा  परे  है  ।  दस  प्रग'जिनाथे
 कन्द्राय  लोक  निर्माण  विभाग  ने  स्थानीय  तौर  पर  कई
 फमचारी  नियुक्त  किए  जिनमें  नेपाल  तथा  भारत
 का  नागरिक  भी  थे  |  ऐस  rice  कर्मचाग्यों
 में  से  लगभग  340  कमचारां  नेपाल  में  रहते
 वाले  भारतीय  नाशरिक  है  ।

 2  झ्राई०्गी०एम०  हाई  वे  प्राजेक्ट,  मेपाल  के
 स्थानीय  तौर  पर  मर्नी  feo  गए  स्टाफ  ने  आरम्भ
 में  भारतीय  डुताबारा  के  उटाफ  वें  बराबर  बतन-
 मान।  के  लिए  झान्दालन  क  किया  लेकिन  बाद
 मे  उनका  यह  आ।  ४  वन  भारत  में  उनके  समान
 स्टाफ  के  ऊपर  लागु  7ततमानाों  की  मांग  में  बदल
 गया  |  उनकी  मागों  पर  विचार  करने  के  बाद
 उनके  वेतनमान  t-de4  ५77  से  सशाधित  किए
 गए  थे  t  वेतनमाना  में  सशाध प  पिए  जाने  के
 राथनमाथ  और  लाभ  भी  मजूर  कि  गा  द  |
 लेकिन  फिर  भी  वे  लोग  दस  साध”  से  सनृष्ट
 नहीं  हुए  और  माग  की  fe  उबा  ow  tra  की
 पिछली  तारीख  से  लागू  किया  जाये  शौर  अधिक
 लाभों  की  भी  माग  को  |

 3  गम्भवत  उनके  ध्यान  में  यह  तथ्य  था
 कि  मौजूदा  हाई  मे  प्रोजक्टो  का  कार्प  र्थ
 982  तक  पूरा  Fl  जायेगा  ।  इन  कर्मचारियों

 ने  पहले  तो  तवम्बर,  rosy  में  एक  सानाह  हे
 लिए  काम  रोत  दिया  ।  उसते  बाद  उन्होंने  पने
 आन्दोलन  को  झौर  मजबूत  किया  तथा  2)  फरवरी,
 979  से  काम  बन्द  कर  दिया  ।  उनकी  मुद्य मांगें  निम्नरूमित  हैं
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 (i)  स्थानीप  तौर  पर  भर्ती  किए  गए  स्टाफ
 को  वही  वेतनमान  दिए  जाये  जो  केन्द्रीय
 लॉक  निर्माण  विभाग  के  नियमित
 तथा  गार्यप्रभारिस  स्टाफ  का  देय  है।

 (ii)  उनको  सेवा  शर्ते  बढ़ी  होनी  चाहिए
 जा  च्द्रीय  ब्कोावे  निर्माण  विभाग  का
 कार्यप्रतारि  उैदा  नियमित  स्टाफ  पर
 लागू  है  ।

 (id)  नेण।  गे  उन  प्राजका  के  पुरा  होने
 पर  एस  स्टाफ  TE  भारत  में  समक्ष
 पदों  पर  रखे  लिया  जाये  |

 (६)  भारीय  दूतातराथ  सथा  झाईणसीणाम०
 के,  स्यानाप  तौर  पर  भर्ती  िए  गाए
 स्टाफ  में  सेतनमाना  में  रामानता

 (५)  MTionporRe  नथा  भारतीय  इतावास
 के  कशानीय  तौर  पर  भर्ती  किए  गाए
 स्टाफ  का  जा  सुविधाएं  उपलब्ध  हैं,
 थे  सबिधाए  उन्हें  भी  दा  जाए।

 4  सरवर  ग  समरया  पर  विचार  कर
 रही  है  तथा  टन  +मंचरांत्रों  की  सेवा  शता  मे
 सुधार  करत  थी  सम्भाययाझों  का  पता  लगाने  के
 झपने  प्रयत्नों  के  फलस्वरूप  निम्नलिखित  लाभ  देने
 के  लिए  सरकार  सहमत  हो  गई  हे  ae

 (i)  i977  से  गजूर  किए  संशोधित
 बेतनमाना  को  1-3-1975  से  लागू
 करना  -  |

 (2)  I-s-3977  4  वेतनमान  की  श्रौसत
 के  Aa  प्रतिशत  के  अराबर  मजूर  किया
 गया  प्रतिपुति  भत्ता  1-3-1975  से
 लागू  करता  है  ।

 (4)  उपर्यका  मंद  (1)  झौर  (2)  "पर
 दिए  जाने  वाली  बकाया  धनर्राश  की
 गणना  |  मार्च,  (975  से  28  फरवरी,
 2975  7  की  जानी  है  तथा  i--79
 से  प्रल्मेक  क्मचारो  के  ड्रिमाव  में  #
 ब्रति 1  प्रति  वध  गी  दर  से  ब्याज  पर
 जमा रगे  जाने  et

 (4)  stage  ast  का  |  मार्च,  i970  %
 श्रौगलन  वे  तनमाग  को  65  प्रतिशत  से
 बाजर  ia  alt  लक  करे  दिया  जाना
 है ।

 (5)  सेवा  मावे  होने  पर  दय  ग्रेच्युटी
 की  गणना  सेवा  के  प्रत्यंक  पूर्ण  यर्ष
 के  अन्त  में  प्राप्त  किए  गए  प्रधमासिक
 घेतन  तथा  प्रतिपृति  त्ते  वे  आधार
 पर  की  जानी  चाहिये  ।

 (6)  स्टाफ  थी  नियमित  श्रेणियों  के  लिए
 मूल  बेतन  के  73  प्रतिशत  के  बराबर
 मकान  किराया  भला  4  मा,  977
 की  बजाय,  2  मई,  i974  से  दिया
 झागेगा  ।
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 (7)  नेपाल  के  स्थानीय  स्टाफ  की  सभी
 श्रणिमा  का  सर्दी  से  बचाने  के  कपड़े
 जारी  किए  जाने  है  ।

 (8)  शेष  बची  छुट्टियों  को  आगे  ले
 जाने  था  बेतन  बुध  की  तारीख  का
 सुराधात  रखने  के  लिए  संवा  में  ुए
 ब्यवधान  से  छूट  भी  उपलब्ध  होगी।

 (9)  चिंटूठ  ती  मजदूरी  को  लगभग  i5
 प्रतिशत  झौर  बढाया  जाना  है ।

 5  उपयुक्त  बातों  का  रथीकार  कर  लेने  से
 कु  मियरा  कर  यह  श्मान  ह्वांगा.  कि  शाई  वे  में
 काम  कर  र्ढे  स्थानीय  तोर  पर  भर्ती  किए  गए
 फमचारों  झब  भारत  सरयार  द्वारा  नेपात  में
 भारतीय  द्ूताबाम  में  तथा  नेपाल  में  प्रन्यन्षे  काम
 कर  हे  स्थानीय  तौर  पर  भर्ती  किए  गए  कर्म
 चारिय।  के  बराबर  समझा  जायेगा  |

 6  यह  सुचित  किया  गया  ?  कि  अधिकाश
 बमबारी  झब  डसूटी  पर  वापस  श्रा  गए  हूँ
 तथा  स्थिलि  सामान्य  होती  जा  रही  है  ।

 थी  धान  कुमार  शास्त्री  उपाध्यक्ष  महोदय,
 में  झाप  के  माध्यम  से  बताना  चाहता  हू!  कि  जो
 सदन  के  पटल  पर  इन्होने  स्टेटमेट  रखा  है  उस  में
 कई  बाते  तो  बिलकुल  तथुया  स  दूर  हैं।  माननीय
 प्रधान  मन्नी  जी  भो  यहा  है।  मे  उन  से  पूछने
 में  पहले  श्राप  से  एक  व्यवस्था  चाहता  हवि  इस
 सम्बन्ध  में  में  ने  पात्र  सात  बंवेयचन  पूछ  है.

 MR.  DEPUTY  SPEAKER:  You  have
 been  asked  to  put  a  supplementary.

 at  wy  कुमार  शास्त्री  :  लेकिन  एक
 प्रोप्राइटी  में  श्राप  से  पूछता  चाहता  हैं  कि  इसी
 महीने  में  मेने  चार  पाकर  प्रश्न  इस  बारे  में  पूछे
 हें  जिस  के  बारे  में  मंत्री  महोदय  ने  जा  जवाब
 दिया  है  वह  झाप  देखें।  मैने  सीधा  प्रशन  पूछा
 है  कि  थे  प्रोजेक्ट  कब  शुरू  हुए  तो  उत्तर  दिया
 गया  कि  इन्फा्मेशन  इज  वीग  कलेक्टेड  t  बड़े
 आश्चर्य  की  बात  है  कि  18-15,  i7-47  पश्ौट
 li-l4  साल  से  जा  प्रोजेक्ट  चल  रहे  है  उनके

 लिए  यह  उत्तर  मिले  2]  दिने  की  नोटिस  के
 बाद  और  यर  सीधा  प्रश्न  मैने  पूछा  था  कि

 “What  is  the  total  number  of  em-
 ployees  recruited  during  1964-65  by
 CPWD  for  their  projects  in  the  ad-
 joining  areas  falling  in  UP,  Bihar,
 Bengal  and  Nepal?”

 भेरा  क्वेश्ववन  था  और  श्री लकप्पा काथा  de
 (ewer)  में  बवेशचयन  पूछ  रहा  हू  इस
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 से  पहले  मैं  आप  से  पूछ  य्  ह,  कि  इस  श्रकार
 का  उत्तर  मिले  ता  हमे  क्‍या  करता  चाहिए  ?  मैं
 न  प्रूछा  हैं

 द््स  के  बारे  में  मिनिस्टर  को  भी  सर्देह  नहीं
 ह,  यह  "पुराना  चल  रहा  है  शोर  उस  का
 उसर  दिया  हैँ  माननीय  मदी  महादस  ले  कि

 “The  information  9  being  collect-
 ed  and  will  be  laid  on  the  table  of
 the  Sabha,”

 भ्रव॒  यह  कॉन  स्री  प्राप्राइटी  है?  द्ग  का
 मालब  है  कि  जा  is00  बबासे  तपाल  मे  काम
 कर  रहें  है  उन  के  बार  में  मत्री  महांदय  उत्तर
 देता  नी  चाहा  t  में  इस  की  प्राप्राइटी  के  बारे
 मे  पूछता  चाहता  ह  कि  क्या  ग्रह  विषरोबिकार
 का  प्रश्न  नहीं  होगा  कि  में  किसी  की  समस्या
 के  बार  म  प्रश्न  पूछें  और  मन्नी  महादय  बआ्रार्डर
 तिताल  दे  कि  में  उन  को  मिलता  नहीं  मौर  उन
 का  गरपड़  कर  दा  क्या  कि  वह  साननीय  सदस्या
 ही  जा  कर  मिलत  हैं  और  मिल  कर  प्रएन  पुट
 झप  करते  हैं,  इस  प्रकार  का  याद  आडर  निकाल
 दिया  जाय  और  उन  का  झाईर  दिया  जाय  कि
 दा  घट  के  अदर  डूयटों  ज्वाइन  करा,  नहीं  ता
 a  टमिलट  कर  दिया  जायगा  क्‍या  यह  ठीक  ar

 Copies  of  the  orders  arelying  with  me

 MR.  DEPUTY  SPEAKER:  You  put
 your  question.

 at  wry  gare  meat:  में  प्रशन  ही  पूछ
 हा  @  i  (व्यवधात)  =t

 मेरा  कैटगारिकल  प्रश्न  है  क्‍या  यहे  सही  है
 कि  चडथया  और  नैपाल  कीब्रेस  पर  जा  प्रोजेक्ट्स
 चल  रह  F—lyoi-65  से  लेकर  झाज  तक
 तैपाली  सीमा  पर  6  प्राजक्ट्स  चल  रहे  है--उनपर
 काम  करने  बालें  एम्प्लाई  6  वर्षों  तक  सी  पी
 डब्न  डी  का  ग्रेड  लेते  रहेथे  लेकिन  i970  में
 उनका  यह  ग्रेडेशन  हटाकर,  मनमाने  तरीके  पर
 नैपाली  करन्मी  में  स्कल्म  दिए  गए  ?  1970  से
 979  लक  उनकी  प्रार्थना  पर  हमारे  झावास
 विभाग  न  कुछ  भी  नहीं  किया।  इन्हीं  प्रश्नों  का
 लेकर  5  सौ  र्क्स  हताल  पर  हैं।  हमारे
 सरसूतियां  साहब  यहा  45  है,  थे  यहां  पर  स्थिति
 देखें  कर  आए  हैँ  ग्रौर  उसका  झापक  सामने  रखा
 है।  हमार  शोम  प्रकाश  त्यागी  भी  भी  यहा  बैठे
 है,  उन्हांने  भी  सारी  बाते  रखी  है।  श्री  सुब्रद्माण्यम
 स्वामी  जो  ने  भी  इसकों  रखा  है  और  लकप्पा
 जी  ने  श्री  प्रश्न  किया  है।  इसके  बाद  हमारे
 मत्ती  श्री  घनिक  लाल  मडल  जी  ने  भी  झ्ापकों
 पत्र  लिखा  है  लेकिन  इन  सारी  बातों  के

 ड इसका  कोई  इलाज  नहीं  हुधा,  कोई  विचार

 हुआ।  2i  फरवरी  से  वे  भूख  हड़ताल  पर  FI
 कई  लांगो  के  घर  वाले  मर  गा  है।  मेश  सीधा
 सा  प्रश्त  है  कि  जो  लाग  भारत  के  एस  काम  पर
 लगे  हुए  हैँ  क्या  उनसे  झाप  नेंगोशिएट  करेगे,
 उनसे  बातचीत  करेगे  ?  झापन  ता  ण्सा  आईर
 निकाल  दिया  कि  हम  बात  भी  नहा  करेंगे,  जामा
 ड्यूटी  ज्यादन  करा  1  व्यवधान)

 श्री  सिकन्दर  बत्त  पहली  बात  तो  यह  पे
 कि  यह  बिल्कल  ढुम्स्त  सहीं  है  कि  किसी  भी  समय
 बकस  से  मिलन  मं  काई  एतराज  किया  गया  हों
 या  बना  गया  हॉ।  म  Ut  नेबर  न  मम्बंस  के  साथ
 भी  उनसे  मिला  ह,  और

 न
 भी  मिला  है

 उनसे  नेगाशिएसस  भी  की  है,  इसकी  पूरी  क्रांनो
 लाजिकल  तारीखे  भी  दे  सकता  है।  यह  बात  भी
 हुग्स्त  नहीं  है  कि  कमी  स  किस्म  की  कोई
 धमकी  दी  गर्ड  कि  चूकि  शाप  ऑम्बर्स  से  मिले  हैं
 इसलिए  झापक  हक  में  किसी  किस्म  के  कदम  नहीं
 उठाए  जायेगे।

 ऐसा  भी  कभी  नहीं  हुआ  किवी dt  हुई  बेजेज
 का  बापिस  लिया  गया  हो  1  तारीख  दरअसल
 मुख्तलिफ  है  1  पहले  1  नवम्बर,  2968  को
 इंडियन  करेन्सी  पे  म्कल्स  का  लॉकली  केन्देड  स्टाफ, इंडियन  दम्बेसी  वगैरह  में  नैपाली  करेन्सी  में
 कन्वर्ट  किया  गया।  झाई  सी  एम  हाई  वे  प्राजेक्ट
 के  स्टाफ  की  आप्णन  दिया.  गया  कि  जे  चाहे  तो
 इंडियन  करेन्‍्सी  मे  जारी  रखे  या  कन्वर्टेड  करेन्‍्सी
 कबूल  कर  ले।  झाज  भी  4७  ऐसे  लोग  है  जोकि
 इंडियन  स्केल्म  के  साथ  चल  रहे  है।  97I-72
 में  पहली  दफा  एजिटेड  करने  का  सिलसिला  शुरू
 हुआ  ।  पहली  नवम्बर,  L970  को  एक  तवब्दीली
 यह  हुई  कि  इंडियन  बस्वैसी  के  स्टाफ  का
 रिवीजन  झाफ  पे  स्केल्स  हुआ  t  भाई  सी  एन
 प्राजेस्ट  वालो  का  नहीं  हेझा  -  97I-72  में
 उन्होंने  एजिटेड  किया  तो  नेगोसिएशन्स  हुए  और
 उसके  बाद  उनका  नम्बर  झाफ  बेनिफिट्स  दिए
 गए  ।  उसके  बाद  दाबारा  फिर  सिलसिला  चला,
 उनके  एजिटेशन  के  बाद  यहां  मीटिंग  हुई
 जिसमे  मतालय  के  लोग,  हमारे  झाफिसर्स
 शौर  वर्कसं  शामिल  ये  वे  चाहते  यह  थे  कि  उनको
 यह  'पश्योरेल्स  दिया  जाए  कि  माच,  .982  जबकि
 प्राजक्त  का  काम  खत्म  होने  वाला  है,  उसके  बाद
 हिन्दुस्तान  में  दूसरे  प्रांजेक्ट्स  में  बजार  किया
 जाए।  ऐसा  कहा  गया  कि  जॉ  लोग  एमलायमेंन्ट
 एक्सचेज  में  एजिस्टर्ट  है  उनके  इन्ट्रेस्टस  जियो-
 पर्डाइज  होगे  ।  लेकिन  उनको  मशिवरा  दिया  गया
 कि  प्राप  क्षी  एम्पलायमेट  एक्सचेंज  में  नाम
 रजिस्टर  करायें।  यह  सिलसिला  शवल  रहा  था
 झौर  द्भी  हाल  ही  में  मैं  नने  सीनियर  आफिसस
 को  वहां  भेजा,  उनसे  बात  भीत  हुई  ।  यह  कोई
 पुरानी  बात  नहों,  जनवरी,  1979  की  बात  है।
 उसके  बाव  नयी  सहलियतो  का  एलान  किया  गया
 है।  जिनकी  तादाव  9  है,  भाप  चाहे  तो  में  उन

 4
 &  सकता  ह्  जो  इम्पोर्टन्श  बात  है,  बह  यह



 गढ़  Oral  Answers

 As  a  general  policy,  the  Government
 of  India  tries  to  keep  the  pay  and  al_
 Jowances  of  locally  recruited  staff  in
 conformity  with  the  pay  and  allow-
 ances  for  similar  categories  of  staff
 prevailing  in  the  host  country.

 That  is  what  is  necessary.

 ett  भान  कुमार  शास्त्री  :  माननीय  उपाध्यक्ष
 महोदय,  इन्होन  जो  मेरे  सवाल  के  उत्तर  में  कहा
 कि  इस  तरह  काकोई  झाइर  नहीं  निकाला  है
 कि  हम  उन  से  नहीं  मिलेंगे,  मेरे  पास  श्रार्डर
 की  कापी  है  शौर मै  उस  में  से  पढ़  कर  झाप  को

 चुना
 देता  हू,  |  यह  i2  wha,  i979  का  इन

 विभाग  से  निकला  ह्प्ा  भार्डर  है  और  उस
 में  यह  लिखा  है:

 No  meeting  with  the  learders  are  ‘bo
 ing  held.  Workers  must  join  im.
 mediately,  Otherwise  those  whe  do
 not  join  on  13.4,1979,  latest  by  15.4.1979
 will  face  removal  from  service,

 यह  झार  है  झोर  झाइर  की  कापी  मेरे  पास

 श्री  सिकदर  बहत :.  इन्होने  जो  यह  कहा  कि
 मेम्बस  के  पास  जाते  है,  इसलिए  मिलने  से  मना
 किया  गया  है,  में  यह  कहना  चाहता  है  कि
 स्ट्राइक्स  से  बातचीत  की  और  उन  के  कुछ
 मतालबात  सात  भी  लिये  गये।

 शी  मानु  कुमार  शास्त्री :  म॑  प्रार्टर  की  कापी
 रख  रहा  हू,  t

 श्री  सिबन्‍्दर  बचत :.  मै  मंजर  कर  रहा  हू  ।
 मै  एस  को  नामजुर  नहीं  कर  रहा  हा

 शी  भाग  कुमार  शास्त्री  द इस  के  साथ  साथ
 शाप  यह  देखें  कि  यह  प्रोजेक्ट  कितने  वर्षों  का
 था।  भाज  is  वर्ष  से  वे  क्रम  कर  र,  है  भौर
 982  उस  के  समाप्त  होने  की  संभावना  है।
 is  वर्ष  शौर  वे  काम  करेंगे।  तो  30  वर्षों  तक

 वे  टेम्पोरेरी  रहेंगे,  मुझे  पाच्य  होता  है।  कुछ
 लोगों  को  इन्होने  संसपेद  शौर  डिसमिस  कर
 दिया  है।  मेरे  पास  उन  की  लिस्ट  है  ।  में  उस  को  पढ़
 कर  सुना  सकता  है  |  ये  है  घलदेव  सिह,  सीनियर
 झापरेटर,  प्रताप  मोहन  झा,  सुरेश  सिह,  सोनियर
 मिकेनिक,  बाबु  काजी  महाजन  झौर  श्रीराम  t

 MR  DEPUTY  SPEAKER:  You  do
 have  to  read  all  the  names,

 श्री  मान  कुमार  शासी  :  उन  को  रासए
 कर  दिया  गया,  डिसमिस  कर  दिया  गया।

 They  have  already  been  dismissed
 from  service.
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 क्योंकि  पह  शिमाल  श्री  कि  हमें  इस  का  वेतन  मिलना
 चाहिए  1  मंत्री  महोदय  ने  कहा  कि  इन  को  बेती*
 फिट्स  दे  दिये  गये  है।  तो  म॑  मत्नी  महोदय  के  दो
 लेटर  पढ़  कर  सुताता  Fi  दोनो  लेटर्स  में  इन्होंने
 बान्ट्राडिक्टरी  स्टेंटमेंट्स  दिये  हैं।  एक  लेटर  में
 यह  लिखा  है:

 The  Government  is  already  giving  ter-
 minal  benefits  like  gratuity  equiva.
 lent  to  half  month's  pay  for  each
 compteted  year  of  continuous  service
 for  the  staff  whose  services  are  ter-
 minated  by  the  Government,

 और  इस  के  साथ  ही  साथ  मंत्री  महोंदय  नेजा
 दूसरा  पत्र  स्वामी  सुब्रहमण्यम  जी  को  लिखा  है,
 उस  के  पश्रन्दर  ६  न्होंने  लिखा  है  कि  हम  बैनीफिट
 दे  रहे  है।  यह  पत्न  इन्होंने  लिखा  है  जनवरी  में।

 MR,  DEPUTY  SPEAKER,  I  think
 he  is  Subramaniam  Swamy  and  not
 Swamy  Subramaniam,

 श्री  भान  कुमार  शास्त्रो  :  सुब्रहमण्यम  स्वामी  b

 MR.  DEPUTY  SPEAKER:  It  makes
 a  lot  of  difference,

 श्री  भान  कुमार  शास्त्री :  और  इन  के
 आफिस  ने  अभी  घांषणा  की  है  कुछ  दिन  पहले

 After  the  unnouncement.
 यह  लेटर  i8-4—-79  का  है:

 Notification  of  the  CPWD  No,  MRM
 CIVBHUT  No,  9  (5479)  of  18.4.1979

 MR,  DEPUTY  SPEAKER:  Mr,  Sha-
 stri,  you  will  have  to  put  the  question,

 at  भानु  कुमार  शास्त्रों  :  उपाध्यक्ष  महोदय,
 मेरा  क्‍्वेज्चन  केवल  यह  है  कि  मंत्री  महोदय
 ते  यह  कहा  कि  ये  बेनीफिटस  दे  दिये  गये  है  भौर
 982  में  यह  काम  समाप्त  हो  जाएगा।  मेरा
 कहना  यह  है  कि  झाप  ने  जो  पच्न  मे  लिखा  हैं
 कि  बेनीफिट्स  दे  दि  जाएगे  तो  उस  से  कई
 महीने  बाद  एक  नोटीफिकेशन  निकलता  है  झौर
 उस  नोटीफिकेशन  में  झाफिस  का  श्रार्डर  निलकता
 है:

 The  benefits  made  on  9th  April,  1979.

 MR.  DEPUTY  SPEAKER:  You  do
 not  have  te  read  all  this.

 SHRI  BHANU  KUMAR  SHASTRI:
 I  am  not  reading.
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 MR,  DEPUTY  SPEAKER:  Please
 put  a  straight  question,

 क्षी  झानु  कुमार  शास्त्रों  :  श्राप  ने  कहा  कि
 हम  बेनीफिट्स  दे  रहे  है,  तो  जिस  तारीख  से
 बेनीफिट्स  देने  की  बात  थी,  उस  तारीख  से  भाज
 तक  आप  ने  नहीं  दियें।  9  अप्रैल  का  श्राप  का
 नॉटीफिकेशन  है  शौर  उस  में  कहा  गया  है  कि
 हम  झभी  दे  रहे  है  -  तो  Contradiction
 comes  true,  मेरा  सीधा  क्वेश्नन  यह  है
 कि  क्या  प्रभी  भी  माननीय  मत्ी  जी  ‘15,
 7  वर्ष  के  बाद  उन  की  सांवसेज  रेगूलेराइज
 करेगें  और  जो  लेबर  भी  स्ट्राइक  पर  है,  उन
 को  विक्टेमाइज  न  करतें  हुए

 MR,  DEPUTY  SPEAKER:  I  would
 icquest  the  Members  not  to  keep
 their  hands  lifted  continuously  like
 that  because  that  will  not  catch  my
 tye,

 sit  श्रोम  प्रकाश  यागी :.  उपाध्यक्ष  महोदय,
 यह  मामला  बडा  गभोर  है।

 शी  भानु  कुमार  शास्त्रो :.  उन  से  निगोशियेट
 कर  के  हम  समस्या  का  समाधान  करें  ताकि  बहा
 पर  i700  मजदूरों  का  जीवन  निर्वाट  आसानी
 से  हो  सके ।

 श्री  सिकन्‍दर  बक्  ग्रव्वल  ता  आनरेबिल
 मम्बर  ने  जां  फीगर्स  दिये  हैं,  वे  गलत  हैं।  उन
 की  तादाद  i:00  है  और  उन  में  से  3a)

 a
 नेशनल्म  हैं  जा  लोकली  रिघट  किये

 गः

 दूसरी  बात  में  यह  अर्जे  करूगा.  कि  जो
 बैनीफिट्स  दिये  गणे  है,  वे  निगोशियेट  करने  के
 बाद,  बातचीत  करन  के  बाद  .दिये  गये  हैं  जौर
 दिये  जाने  के  बाद  उन  के  वापस  लेने  का  कोई
 सवाल  कैदा  नहीं  होता  1  उनको  ग्रेलराइज  करने
 का  जहा  तक  ताल्लुक  हैं,  वे  टेम्परेरी  प्रोजेक्ट
 के  झगेस्ट  रखू  किये  गये  थे  शौर  उस  प्रोजेक्ट के साथ  साथ  उनकी  नियुक्ति  समाप्त  हो  गयी  है।

 DR.  VASANT  KUMAR  PANDIT:
 Is  it  a  fact  that  even  after  the  nego-
 tiations  were  completed,  the  terms
 agreed  to  have  not  been  carried  out
 and  lot  of  dissatisfaction  ig  existing  m
 the  minds  of  the  workers?  W4ll  the
 Government  assure  that  there  wil!  be
 no  retrenchment  and  vindictive  action
 and  there  will  be  early  compliance  of
 the  terms  of  the  Agreer  ‘nts?  I  want
 to  know  how  many  of  the  workers
 have  reported  back  for  duty?:
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 SHRI  SIKANDAR  BAKHT:  Most  of

 them  have  gone  back,

 at  राज  तारायण  श्रीमन्‌  यह  जो  सवाल
 932  है,  जरा  इस  की  ग़भीरता  का  छयाल  किया
 जाए।  4  समझता  ह,  कि  केवल  निवास  मत्नोजी
 ही  नही,  प्रधान  मी  जी  भी  यहा  विद्यमान  है,
 पूरी  सरकार  यहा  विद्यमान  है।  i5  सौ  कर्मचारी
 अ्रसन्‍्तोषजनक  सेवा  स्थितियों  के  कारण  भ्रान्दोलन
 कर  रहे  हैं।  वहा  का  सारा  का  सारा  विश्व
 विद्यालय  बद  है।श्री  बीएपी0  कोइराला  जेल  में
 बद  कर  दिये  गये  हैँ  1  नेपाल  की  स्थिति  बडी
 विस्फोटक  हो  रही  है । झगर  भारत  सरकार  इस
 पर  गभीरतापुर्वकं  विचार  कर  के  तत्काल  उसके
 बारे  में  कदम  नहीं  उठाती  है  तो  उस  का  खमियाजा
 हमे  भुगतना  पड़ेगा  ।  उपाध्यक्ष  महोदय,  नेपाल
 के  झान्‍दालन  से  झाप  झच्छी  तरह  से  परिचित
 हैं  और  हम  लोग  भी  उस  में  खूब  जूझे  है।  हम
 लोग  वहा  के  जन  जन  के  जीवन  से  परिचित  है|
 अगर  श्री  बी0पी0  को  इराला  और  गणशमान  सिंह
 जी  को  कुछ  हो  गया,  अगर  उनका  गोली  से  मार
 दिया  गया  तो  उसका  भारत  की  जनता  पर  बढ़ा
 बुरा  झमर  पड़ेगा  और  उसे  भारत  की  जनता
 बर्दाश्त  नहीं  करेगी।  केवल  यड़  कह  बर  कि  हू
 बिदेशी  मामला  हैं,  सरकार  कुछ  बोलेगी  नहीं
 (ब्यकघान)  ।

 शी  सिकनन्‍्दर  बचत :.  सर,  झानरेंबल  मेम्बर
 वी  ग्रभारता  का  पैमाना  कया  है,  उस  सेतो  मैं
 वाकिफ  नहीं  हू  लेकिन  यह  यकीन  दिलाता  हु
 कि  सरकार  जो  gy  भी  काम  करती  है,  पूरी
 गभीरता  को  घ्यान  में  रख  कर  करती  है।

 शी  मनी  राम  बागडो  :  उपाध्यक्ष  महोदय,
 25  सौ  झ्रादसियों  को  बा  पर  बेबारी  का  सामना
 करना  पड़ा,  वहा  उन  मजदूरों  को  नताझों  को
 नेपाल  की  राणाणाही  फौज  से  पिटवाया  गया
 झौर  वें  उस  वक्‍त  वहां  राणाशाही  फौज  द्वारा
 पीटे  गये  जबकि  वहां  के  मजदूरा  के  नेता  और
 हिन्दुस्ताव  की  आजादी  के  लिए  सघर्पशील  श्री
 बी0पी0  कोइराला  ने  झावाज  उठायो  इस  का
 सारे  नेपाल  के  मजदूरों  पर  रिएक्शन  हुआ  a  वहां
 पर  विद्याथियों  ने  हडतालें  की,  वहा  पर  गोलियां
 चली  1  झाज  सारा  नेपाल  जल  रहा  है,  हिमालय
 जल  रहा  हैं।  झाज  तिब्बत  की  कया  हालत  हो
 रही  है?

 MR,  DEPUTY  SPEAKER:
 ask  the  question

 Please

 ot  सती  शाम  आगड़ो  .  में  सवाल  की  तरफ
 झा  रहा  हू।  उपाध्यक्ष  महोंदय,  नेपाल  के  सवाल
 बर  एक  समय  झाया  था  जबकि  नेपाल  के  राजा
 भाग  कर  यहाँ  प्राये  थे।  भारत  की  सरकार  ने
 उनकी  मदद  की  थी।  (व्यवधान)

 MR,  DEPUTY-SPEAKER:  You  must
 ask  the  question  on  this.
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 sit  wat  राम  बागड़ी  ग्राज  वहा  पर  वही
 राणाशाही  की  फौज  ने  हमारे  मजदूरों  को  पीटा  v
 (erat)  हस  में  से  यह  सवाल  शाना  ar  जब

 हमारे  दिस्‍्दूग्तानी  मजदूर  को  विद्रणा  फोज  से
 पिटवाया  जाए  नो  क्या  ग्रह  हमार  लिए  गर्म  को
 बात  नहीं  27  हन  के  बर  नतीजे  निरलगे।  इसके
 बार  भ  मची  महा  का  क्या  जवाब  है?
 भारत  ये  लाग  दौदा  हुए  यहा  झा  गा--

 MR  DEPUTY-SPEAKER:  Mr,
 Bazgii,  sou  have  already  put  the  ques-
 tion,  Let  tim  answer,

 श्रो  सनो  राम  बागड़ी  मेरा  सवाल  यह  है
 कि  नेपाल  की  फौज  ने  बहा  पर  मजदूरों  का  पीटा
 झौर  कितनी  बार  पीटा  ”  क्या  यह  महीं  नहीं  है
 किये  सब  राणाशाही  के  शिकार  हुए  है--

 SHRI  SIKANDAR  BAKHT:  J  can
 hardly  commen,  on  what  he  has  said
 ahout  Nepal,

 at  मनो  राम  बागड़ी  :  यह  बया  जननत्नी
 सरमार  या  जवाब  4?  क्‍या  जवाब  दिया  है?
 हिन्दप्तान  के  झादयियों  वा  बहा  पर  फाज  पीरे
 झौर  ये  उसये  बारे  मेबुछ  ने  बतार  यह  कैसे
 सकता  €”  इन  से  जबाब  दिलवाइये।

 SHRI  JYOTIRMOY  BOSU:  Sir,  it  5
 a  Matic,  of  great  shame  and  regret
 that  the  Nepalese  Army  have  been
 used  to  beat  up  Indian  workers  who
 wore  given  assurance  that  they  wall
 be  given  equal  treatment  with  =  the
 CPWD  woikers,  when  they  were
 rectuited,  Is  at  not  a  matter  of  great
 shame  that  vgur  Indian  workers  who
 go  there  for  livelihood  are  ‘beuten  up
 by  the  Nepalese  Army  people’  Why
 should  they  be  beaten  up  in  that
 mani?  Sin,  when  the  appointment
 was  man,  they  were  assured  full
 right,  as  the  CPWD  employees  in
 India  enjoy  But  now  there  is  no  job
 security,  they  have  no  trade  union
 rights  and  there  are  no  medical  faci-
 ities  for  them  ang  the  services  of
 ebout  200  workers  have  been  termi.
 nated)  although  they  were  working
 coutinuoaly  for  40  years.  Every
 time,  far  every  project  which  is  taken
 up  in  hand,  a  new  appointment  is
 given  and  no  workmen's  compensation
 is  being  given.  Sir,  a  man  going  for
 his  livelihood  from  a  democratic
 country  to  a  country  where  there  is
 monarchy,  will  he  have  the  evil  effect
 of  monarchy  there?  That  is  the  main
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 question  I  want  to  ask,  In  the  reply
 that  he  has  given,

 MR.  DEPUTY-SPEAKER:  But  you
 ash  your  qucstion,

 SHAR  JYOTIRMOY  BOSU:  Sir,  my
 question  is  this:  It  is  stated  in  sub-
 pala  3  of  pura  3  on  _page  2  of  the
 stutement  that  the  hon,  Mimster  has
 given

 “On  conipletion  of  the  projects  in
 Nepal,  the  staff  should  be  xoso:  ded
 in  India  in  equivalent  posts,”

 That  is  one  of  the  demands,  Naw,  they
 say:

 “The  Government  is  seized  of  the
 problem  and  in  its  effort,  to  «xplore
 the  possibitties  of  improving  the
 service  conditions  of  these  workers,
 has  since  agreed  to  give  the  follow-
 ine  benefits  oe

 By,  there  is  no  question  of  absorption.
 Now,  ti!  you  come  to  your  own  circular
 No  248  70-WCSIT(WCSI)  dated  i4th
 January,  1973,  it  has  been  cleatly  and
 categorically  stated  and  signed  by  Mr.
 Dhun  Raj,  Deputy  Director  (for
 Enginecr.in-Chief)  as  follows:

 “It  has  been  decided  that  appoint-
 ments  of  the  persons  (list  attached)
 who  could  not  be  absorbed  in  other
 projects  in  Nepal  can  be  made  in
 other  units  of  the  Central  PWD  in
 India  in  the  posts  held  by  them  or
 in  the  lower  posts  according  to  their
 qualifications  and  to  the  extent
 vacancies  are  available  in  the  direct
 recruitment  quota  without  going
 through  the  Employment  Exchange
 within  six  months  of  their  retrench.
 ment  on  account  of  being  declared
 surplus”

 This  was  issued  on  14th  January  ‘1973,
 After  a  lapse  of  6  years,  today  they
 say:  “We  are  seized  of  the  matter”
 and  they  are  totally  silent  about  this
 absorption  issue,  I  would  like  to
 know  from  the  hon.  Minister  as  to
 whether  they  are  going  to  fulfil  all
 the  assurances  given  at  the  time  of
 recruitment  and  a  categorical  assur-
 ance  on  the  floor  of  the  House  that
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 those  who  are  declared  to  be  surplus
 -  in  the  Nepal  project  will  be  absorbed

 eés,

 SHRI  SIKANDAR  BAKHT:  The
 Government  has  no  such  scheme  under
 consideration  to  absorb  them  after  the
 projects  are  completed  in  Nepal.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 am  on  a  point  of  order,  Mr.  Deputy.
 Speaker,  here  is  a  clear  and  categori-
 cal...

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  You  have
 put  your  question,

 SHRI  SIKANDAR  BAKHT:  It  was
 Said.  Sir,  that  they  can  be  absorbed

 and  that  position  is  still  open  and
 whenever  it  is  possible  to  absorb,  it
 can  be  done.  But  he  wants  a  cate

 gorical  assurance  for  their  absorption
 _  which  the  Government  is  not  prepared

 to  give.
 (Interruptions)

 SHRI  JYOTIRBOY  BOSU:  Sir,  it
 has  been  decided...

 MR.  DEPUTY-SPEAKER:  If  you
 want,  you  can  ask  for  Half_an-hour
 discussion.

 SHRI  SIKANDAR  BAKHT:  Mr.
 Bosu,  you  have  to  read  it  again.

 SHRI  JYOTIRMOY  BOSU:  I  have
 Tread  very  carefully.

 MR,  DEPUTY-SPEAKER:  Mr.
 Bosu,  please  take  your  seat.  I  have
 asked  the  other  Member  to  ask  a  Sup-
 plementary.

 SHRI  JYOTIRMOY  BOSU:  Sir,  on

 on  the  other  hang  they  are...

 MR,  DEPUTY-SPEAKER  You
 cannot  continuously  have  your  say.

 ‘Mr.  Bosu,  You  have  already  put  your
 question,

 a
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 in  India  as  regular  C.P.W.D,  employ-

 _  the  one  hand  they  are  cheating  them,
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 श्री  लालजों  भाई  :  में  जानना  चाहता  हूं  कि  इस
 विषय  को  लेकर  वहां  के  लोगों  ने  कितनी  बार  हड़ताल
 की  है  और  कितनी  बार  सरकार  ने  उनके  साथ  बातचीत
 की  है?  मैं  यह  भी  जानना  चाहता  हूं  कि  उन  हड़तालों
 के  दौरान  कितने  लोगों  को  संसपेंड  किया  गया  है,  उनकी
 संख्या  क्या  है?  मैं  यह  भी  जानना  चाहता  हूं  कि  है. ह
 लोगों  की  सम्पूर्ण  मांगें  क्या  क्या  थीं  और  उन  मांगों  को
 मानने  के  रास्ते  में  सरकार  के  सामने,क्या  अड़चनें  थीं?

 मैं  यह  भी  जानना  चाहता  हूं  कि  उनकी  सम्पूर्ण  मांगों
 को  कब  तक  मान  लिया  जाएगा,  क्या  सरकार  इसके
 बारे  में  कोई  आश्वासन  दे  सकती  है?

 श्री  सिकन्दर  बल्त :  मुझे  यह  झजें  करना  हैं  कि
 नवम्बर  78  में  एक  बार  और  एक  बार

 फरवरी  79  में  स्ट्राइक  हुई  ऐजीटेशन
 की  मुख्तलिफ  शक्ल  में  i97I-72  में  हुई
 यह  ती  उसकी  शक्ल  है  साहब  ।  सम्पूर्ण  मांग  मानने

 का  सवाल  नहीं  है  वर्क्स  से  बातचीत  करने  के  बाद:

 कुछ  मांगें  माती  गयी  हैं  जिसमें  27  लाख  रु०  सालाना
 का  ऐक्स्ट्रा  बेनीफिद  ऐडीशन,  बेनिफिट  उनको  मिला.

 है  1

 SHRI  K.  LAKKAPPA:  We  have:
 fbeen  observing  the  persistent  demand
 by  the  Members  on  the  other  _  side
 regarding  this  question.  It  is  your
 duty  to  see  that  the  hon.  Minister  is
 reprimanded  for  he  has  been  giving
 evasive  answers,  This  is  a  simple
 question  regarding  the  ordinary
 workers,  who  are  working  there  for  a
 Jong  time,  unmindful  of  hot  sun  and
 rain,  They  are  being  treated  like  cats
 and  dogs.  This  has  been  brought  to
 the  notice  af  the  Government  not  once
 or  twice,  but  many  times  both  by  ques-
 tions  and  by  representation,  The
 workers  and  their  leaders  have  been
 approaching  the  Members  of  Parlia.
 ment  seeking  redressal  of  their  griev-
 ances.  The  Minister  should  go  to  the
 spot  immediately  and  find  out  their
 difficulties  and  he  should  see  to  it  that
 at  least  certain  amenities  and  facilities
 are  given  to  the  workers  on  compas-
 sionate  grounds.  The  Minister  should
 realise  the  gravity  of  the  situation,  If
 he  has  got  any  respect  for  Parliament
 and  Members  of  Parliament,  he  should
 sort  out  the  issue  immediately  and
 report  back  to  the  House.  Will  the
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 Minister  show  some  sympathy  to  the
 workers?

 SHRI  SIKANDAR  BAKHT:  As  I
 have  already  said,  we  have  sorted  out
 the  issue  to  the  best  of  our  ability.
 The  additional  benefits  that  have
 accrued  to  the  workers  is  Rs,  27  lakhs
 per  annum.

 DR,  SUBRAMANIAM  SWAMY:  It
 is  the  duty  of  our  Government  to
 treat  its  employees  in  such  a  way  that
 in  the  country  in  which  they  are
 working,  it  has  an  impact  on  the  local
 employees,  I  would  not  take  a  very
 legalistic  or  8  strict  administrative
 view  of  the  whole  matter,  It  is  quite
 clear  that  the  support  for  these
 demands  of  the  workers  are  quite
 spread.  Our  job  is  to  see  that  the
 information  that  reaches  the  Minister
 is  correct.  It  is  a  cross-check.  In  his
 reply  the  Minister  has  said:

 “Tt  has  been  reported  that  most  of
 the  workers  have  since  returned  to
 duty  and  the  situation  is  returning
 to  normal.”

 That  is  not  true,  I  would  like  to  know
 from  the  Minister  whether  he  would
 take  urgent  steps  to  have  this  matter
 settled  through  negotiations.  I  am  not
 in  favour  of  a  strike  or  the  workers
 not  going  in  for  work.  If  there  is  a
 favourable  response  from  the  Minister
 here,  I  think,  we  can  have  this  matter
 settled  so  that  the  prestige  of  the
 Indian  workers  in  a  non-democratic
 State  like  Nepal  would  be  high  and
 this  would  have  an  impact  also,

 SHRI  SIKANDAR  BAKHT:  I  will
 give  the  latest  position  regarding
 attendance,  as  it  was  on  the  26th  April
 1979:

 Central  Sector—MRM  Circle  I
 Butwal—95  per  cent,  MRM  Circle  II
 Nepalganj—60  per  cent,  श्रटेंडेंस  है।

 Over_all  attendance  of  the  stafi—75
 percent,  हैं  t  वैटिक्ल्सि  वगैरह  हद  हजाई

 करना  शुरु  कर  दियाँ  है।
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 Rehabilitatio,  Industries.  Corporation,
 West  Bengal

 ae
 #933.  DR.  BIJOY  MONDAL:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleaseg  to  state:

 (a)  whether  Central  Government
 have  since  wound  up  the  Rehabilita-
 tion  Industries  Corporation  in  West
 Bengal  State;  and

 (b)  if  so,  the  reasons  thereof?

 निर्माण  और  आवास  तथा  पूति  और  पुनर्वास
 मंत्रालय  में  राज्य  मंत्री  (श्री  राम  किकर)  :
 (क)  जी,  नहीं  1

 (ख)  प्रश्न  नहीं  उठता  ।

 DR,  BIJOY  MONDAL:  I  very  much
 appreciate  that  the  Government  has
 not  wound  up  the  Rehabilitation
 Industries  Corporation  in  West  Bengal. It  is  found  that  the  people  are  losing their  jobs  due  to  lack  of  financial
 assistance,  marketing  facilities  and
 lack  of  supply  of  raw  materials.  May
 I  know,  from  among  the  people  who
 are  working  in  the  industries  which
 are  getting  financial  assistance  from
 the  Rehabilitation  Industries  Corpora-
 tion,  how  many  people  have  lost  their
 jobs?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  The  job  of  the  Reha-|
 bilitation  Ministry  was  to  provide  a
 corporation  through  which  jobs  could
 be  provided  to  these  Bengali  refugees. This  was  created  in  959  and  the
 issued  and  paid  up  capital  subscribed
 to  by  the  Government  of  India  was  to
 the  tune  of  Rs,  3.53  crores  and  during all  this  neriod  there  has  been  a  cumu-
 lative  loss  of  Rs,  2.34  crores,  For  the
 last  5  years  the  losses  have  been  to
 the  tune  of  Rs,  25.34  lakh  in  974.75
 and  in  1975-76  the  loss  was  Rs,  50.92
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 lakhs,  976-77—Rs.  160,64  lakhs  and
 977-78—Rs.  82.55  lakhs,  The  accounts
 for  1978-79  have  not  yet  been  com.
 piled.  This  is  an  industrial  corpora-
 tion  which  is  supposed  to  pick  up,  but,
 unfortunately,  things  are  not  picking
 up  and  how  long  can  we  go  on  incur-
 ring  these  losses?

 DR,  BISOY  MONDAL;  May  I  know
 from  the  hon,  Minister?  The  indus-
 tues  are  incurring  losses  year  after
 year  resulting  in  the  loss  of  employ.
 ment  specially  to  the  refuges  from  the
 then  East  Pakistan.  What  are’  the
 steps  the  government  is  taking  to
 check  these  losses  so  that  the  refugees
 who  are  even  now  refugees  here  get
 employment  opportunities?

 SIIRI  SIKANDAR  BAKHT:  We
 want  that  these  losses  should  stop.
 Therefore,  committees  have  been
 appointed  to  look  into  the  matter  and
 one  of  the  committees  made  recom-
 mnendations  to  the  West  Bengal  Gov-
 ernment.  There  were  three  alter-
 natives  suggested.  One  was  that  the
 corporation  should  be  taken  over  by
 the  West  Bengal  Government,  The
 other  suggestion  was  that  the  workers
 of  the  handloom  unit  should  be  per-
 suaded  to  form  into  a  co-operative  so
 that  they  can  function  as  a  cottage
 industry  and  not  as  a  factory.  The
 workers  have  refused  to  form  a  co-
 operative,  The  third  suggestion  was
 that  steps  should  be  taken  to  close
 down  the  losing  units.  We  are  nego-
 tiating  with  the  West  Bengal  Govern-
 ment,  The  West  Bengal  Government
 refuses  to  accept  the  first  and  second
 alternatives,  They  want  the  Guvern-
 ment  of  India  to  continue  to  make  the
 Josses  So,  something  will  have  to  be
 done  to  sce  that  this  corporation  stops
 running  into  losses,

 SURI  MUKHTIAR  SINGH  MALIK:
 Tt  is  very  gratifying  that  the  Corpo.
 ration  has  not  been  wound  up  How-
 ever,  I  would  like  to  ask  the  hon.
 Minister  whether  there  have  been
 several  complaints  about  the  working
 and  functioning  of  {his  corporation  and
 whether  it  is  also  a  fact  that  this
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 Corporation  has  not  come  up  to  the
 expectations  of  the  Government  and
 as  a  consequence,  the  government  was
 thinking  of  winding  up  this  corpora-
 tion.

 SHRI  SIKANDAR  BAKHT:  There
 have  been  various  reasons  which  have
 been  discovered  by  the  committces
 which  have  pointed  out  time  and  again
 that  there  was  low  production.  One
 other  reason  was  its  non-commercial
 activities,  The  corporation  itself  was
 running  in  losses  and  they  were
 advancing  loans  to  other  concerns.
 The  handloom  units  should  have  been
 considered  as  a  cottage  industry  but,
 unfortunately  they  are  functioning  as
 a  factory,  meaning  extra  benefits  have
 to  be  given  to  the  workers  and  advan-
 cing  loans,  etc.  There  are  a  number
 of  causes,  This  is  receiving  very
 active  attention  of  the  government  and
 we  are  negotiating  with  the  West
 Bengal  Government  and  are  trying  to
 find  some  suitable  solution.

 SHRI  CHITTA  BASU:  It  has  been
 mentioned  in  the  course  of  the  reply
 that  Rs  3.5  crores  were  the  initial
 investment  in  this  corporation  and  this
 corporation  has  been  sustaining  losses
 year  by  year.  May  I  know  from  the
 hon,  Minister  whether,  Government  is
 aware  of  the  fact  that  the  manacement
 itself  could  not  run  this  Industries
 Corporation  in  a  proper  way  and  this
 is  also  one  of  the  factors  for  incurring
 the  continued  losses  year  after  year?

 In  this  connection,  may  i  know  from
 the  hon,  Minister  whether  he  would,
 in  consultation,  with  the  West  Rengal
 Government,  take  appropriate  steps  to
 reorganise  this  orfanisation  so  that
 the  employment  potential  for  which  it
 was  created  could  be  really  stepped
 up?

 SHRI  SIKANDAR  BAKHT:  The
 Government  is  prepared  and  is  ready
 to  hand  it  over  to  the  West  Bengal
 Government  lock,  stock  and  barrel  so
 that  they  may  run  the  management  in
 any  manner  they  like,
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 “SHRI  CHITTA  BASU:  My  question
 is:  whether  you  want  to  do  that  in
 cooperation  with  West  Bengal  Gov.
 ernment,

 SHRI  .SIKANDAR  BAKHT:  In
 complete  cooperation  with  West  Ben-
 gal  Government.

 SHRI  SAUGATA  ROY:  It  is  not  a
 ‘question  of  our  rushing  in  with  this
 demand  88  the  Minister  is  trying  to
 put  it.  The  question  is  that  the  Gov-
 ernment  of  India  has  the  responsibility
 towards  the  East  Bengal  refugees.
 And  he  wants  to  dump  the  whole  res-
 ponsibility  on  the  West  Bengal  Gov-
 ernment.  This  “is  not  the  first  time
 ‘that  the  question  of  running  the  Re
 habilitation  Industries  Corporation  has
 come  up,  In  earlier  Government’s
 time  also  this  question  had  come  up
 and,  after  repeated  persuasion  and
 representation,  the  Government  had
 agreed  to  continue  it.

 The  question  hag  been  one  of  mis-
 management  of  this  corporation.  As  a
 result,  this  corporation  is  running  in
 losses.  But,  still,  a  large  number  of
 refugee  families  are  employed  there.  I
 want  to  know  from  him  how  much
 money  the  Government  of  India  pro-
 poses  to  give  this  year  to  the  Corpora-
 tion  so  that  it  can  be  turned  into  a
 viable  one;  the  number  of  displaced
 persons  who  are  at  present  the  bene-
 ficiaries  of  the  Corporation;  and  what
 other  comprehensive  steps  for  toning
 up  the  management,  dose  Government
 want  to  take  this  year  instead  of
 talking  of  winding  up  of  the  corpora_
 tion  thereby  throwing  out  so  many
 displaced  persons  out  of  employment
 and  making  them  displaced  once
 again?

 SHRI  SIKANDAR  BAKHT  Sir,
 according  to  the  original  assignment
 the  job  of  the  Rehabilitation  Ministry
 should  have  been  over  after  they  had

 created  this  Corporation.  I  might  add
 that  it  is  and  it  shoutd  be  the  source

 -of  satisfaction  to  the  hon,  Member  that
 all  the  while,  the  Rehabilitation  Min-
 istry  has  not  severed  its  connections

 ‘from  the  Rehabilitation  Corporation.
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 It  is  supposed  to  be  an  industrial  unit;
 in  psite  of  the  fact  that  heavy  losses
 are  being  incurred,  it  has  not  been
 wound  up.  It  is  true  that  Govern.
 ment  of  India  is  very  much  concerned
 with  the  East  Bengal  refugees.  We
 are  concerned  about  the  welfare  of
 those  people  also  who  are  much  worse
 in  this  country.

 MR,  DEPUTY-SPEAKER:  Next
 question,

 Sale  of  small  plets  of  Jand  by  D.D.A.

 SHRI  G.  M.  BANAT.
 WALLA:

 *940.  SHRI  G.  M,  BANAT-
 SHRI  SHANKERSINHJI

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under.  consideration  of  the  Government
 to  sell  small  plots  to  the  Low  Income
 Group  by  D.D.A.  instead  of  flats  in
 Delhi;  and

 (b)  if  not,  the  reasons  thereof?

 निर्माण  और  झावास  तथा  पति  और  पुनर्वास  मंत्रा:
 लय  में  राज्य  मंत्री  (श्री  रास  किकर)
 (क)जो  नहीं,  फलेटों  “की  बजाय”  नहीं

 (ख)  टेनामेंन्टों  फलैटों  के  आबंटन  के  अतिरिक्त
 दिल्‍ली  विकास  प्राधिकरण  द्वारा  श्रारम्भ  किए  जा  रहे
 स्थल  और  सेवा  कार्यक्रम  के  अधीन  तिम्त  आय  वर्ग  तथा
 श्राथिक  दृष्टि  से  कमजोर  वर्गों  के  प्लाटों  के
 विक्रय  का  भी  प्रस्ताव  है  दिल्‍ली  विकास  प्राधि-
 करण  द्वारा  रिहायशी  प्लाटों  का  एक  रिहायशी
 काम्प्लेक्स  भी  तैयार  किया  जा  रहा  हैं  जिसमें
 झ्ाधिक  दृष्टि  से  कमजोर  चर्गों  तथा  निम्न  आय
 वर्ग  के  प्लाट  अधिक  संख्या  में  होंगे  ।

 श्री  जी०  एम०  बनतवाला  :  मैं  हुकूमत  का
 घहुत  शुक्रिया  अंदा  करता  हूं,  लैकिन  ब्राभ  हीं
 वजाहत  के  तौर  पर  चन्द  बातें  मालूम  करता
 चांहता  हूं  1

 ये  जो  प्लाट्स  दिये  जायेंगे,  उनके  बारे
 में  शायद  हुकूमत  ने  कुछ  रूलज  बनाये  होंगे
 इन  प्लोट्स  का  ज्यादा  से  ज्यादा  या  कम  से  कम
 रकबा  या  एरिया  क्‍या  होगा  ?
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 बूसरी  चीज  यहे  है  कि  क्या  भ्ापने  उसकी
 निरख  के  बारे  में  या  रेट  के  बारे  में  सोचा  है  ?
 तकरीबन  बया  रेट्स  उसकी  होगी  ?  मसें  उम्मीद
 है  कि  कम  से  कम  देने  दा  झरम  नक्ता  पर  जरा
 साफ  तौर  से  मत्री  महादय  बताएंगे  1

 ue  My  ede  pel  2  ort]

 GyS  Jol  seyh  cag  हैं  जलकर

 SE  eS lay  gm  को»  had  =  uP

 ७०३  ७.६  prlan you  ०१३  ))०

 Phase  Ss  atl  के  पं  Ugh

 apS  ४.  कर  ०३०  a't  S  yl

 aah  pale  yl  «57%  Us  yyy

 US  sey)  2  ey  5  et  pf  ly  Solyj

 -  ia

 ra  US  aS  ७  a  jan  usr?
 ००४)  le  र  «34  ४  er  oF  Ln

 tas  bays  &  lam  oye  ak  £

 Ogee  ame  ot?  uw  cel  ety

 creed  perl  yd  od  WS  ७  pS  65

 <  Oe  spthe  a  38  Lite  syle

 ig  abbilxs  43

 aft  सिकल्दर  बरत  साइट्स  एण्ड  सविसेज
 या  प्रांग्राम  मैं  आनरेबल  मम्बर  को  शिदमत  से
 रजें  बरतना  चाहता  है  बनियादों  तौर  ov  बीबर
 सेवशस  के  लिए  है  |  मौजदा  जिस  प्रोजेक्ट  वा
 जक  मेरे  साथी  ने  किया  है  वह  प्रोजेक्ट  करीब
 करीब  3780  एक्ट  के  डेवलपमेट  वा  प्रोजेक्ट
 +  जिसमें  हम  उम्मीद  करते  हैं  कि  बरीब  करोब
 59  हजार  प्लाट्स  हम  बनवा  सकेगे।  ब  उन  59
 जार  प्लाट्स  के  डेवलपमेंट  की  काह्ठ  क्या  शाएगी
 यह  उसी  वक्‍त  बताया  जा  सकता  है  लेकिन  इतना
 बता  सकता  है  कि  इसकी  तकसीस  चार  गाच  सेक्शन
 में  होगी--ई०डब्ल्य  ०एस०,  एलण्प्राइग्जी०,  एम०
 प्राइ०्जी०  झौर  एच०्ग्राइ०्जी०  ।  उसकी  पर-
 मेटेजेज  क्या  होगी,  उन  59  हजार  प्लाद्स  के
 तकसीम  की,  वह  में  झापकों  बता  देना  चाहता
 है  a  जिस  दर  पर  कि  कमजोर  वर्ग  के  लोगों  को
 मिलेगा  वह  दर  कम  होगी  ।  एच०प्राह०जी०  के
 लोगों  को  ज्यादा  दर  पर  मिलेगा  |  इन  59  हजार
 में  से  36500  तो  वीकर  सेबशन  के  लिए  होंगे,
 0  हजार  700  एल०प्राई०जी०  के  लिए  होगे,
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 8,850  एम०भ्राइ०जी०  कों  लिए  होगे  और  2450
 एच०्प्राई०  फ्लैट्स  होगे  |  7१-७०  में  हम  fo
 इतल्यूणास०  वो  5  हजार,  एलन्ग्राहइल्जी०  को

 ५  हजार,  एमल्ड्राट०ण्जी०  को  4500  झौर  एच
 प्राइग्जी०  बो  500  प्लैतस  दने  वा  हरादा  रखते
 हैं  ।  इसी  तरीके  से  वाबी  बी  तकसीम  BO-SE
 में  भी  है  +

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Faulty  Distribution  of  D.M.S.  Milk,
 Ghee  etc.

 *929  SHRI  T  S  NEGI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state:

 (a)  whether  the  supply  of  milk  to
 D.M  8.  depots  in  the  city  has  become
 very  erratic,  causing  lot  of  inconveni-
 €nce  to  the  public;

 (b)  whether  the  milk  products
 matketed  by  DMS,  like  butter  and
 ghee  are  also  not  available;  and

 (c)  steps  Government  propose  to
 take  to  tone  up  the  faulty  distribu-
 hoy  system?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);  (a)  Keeping  in
 view  the  long  term  objective  of  cnsur-
 ine  efficient  handling  of  =  procisscd
 milk  by  Delhi  Milk  Scheme,  extensive
 renovation  wok  has  had  to  be  unde.
 taken  in  the  Cential  Dairy  Complex
 The  Botthng  Plant,  are  also  under
 ienovation  Therefore  supply  of  milk
 from  DMS  has  been  reduced  to  some
 extent  only  Jor  the  pO  700  of  the  :cno-
 vation,

 (by  No,  Sir,  DMS  is  continuing  to
 sell  butter  and  ghee.

 (ec)  As  explained  in  part  (a)  the
 temporary  reduction  in  supply  of  milk
 Js  not  due  to  any  fault  in  distributon,
 The  short  fall  in  the  supply  of  milk
 due  to  renovation  of  D.MS.  Dairy
 Plant  is  however  being  off-set  bv
 increasing  milk  dstrbution  through
 Mother  Dairy  Bulk  Vending  Booths
 and  also  by  milk  in  poly  packs  sold
 through  selected  provision  stores.
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 News  item  Captioned  “Agony  of  a
 Colony  withouy  Males”

 *93l.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  captioned
 ‘Agony  of  a  colny  without  males’
 published  in  Patriot  dated  the  4th
 April,  ‘1979;

 (b)  whether  it  is  g  fact  that  all
 the  menfolk  of  the  jhuggi-jhonpri
 family  in  the  Chittaranjan  Park  area
 have  bee,  detained  ip  jail  for  the
 period  of  over  two  wecks  thereby
 causing  miseries  tg  the  members  of
 the  families;  and

 (c)  whether  Government  are  tak-
 ing  any  steps  to  rehabilitate  these
 families;  if  so,  wha,  action  is  being
 taken  in  this  regard?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT):  (a)  Yes,  Sir,

 (b)  It  is  not  a  fact,  ag  alleged  in
 the  news  item,  thay  all  the  menfolk
 of  the  ghugerjhonpr  tanulie,  m  the
 Chittaranjin  Park  area  nag  been
 detained  in  jail  for  a  ptriod  of  two
 weeks,  The  Delhy  Development
 Authority,  after  ascertaining  the  posi- tion  from  the  police,  has  reported  that
 only  39  per.ons  out  of  302  families
 Which  were  trying  unauthorisedly  to
 re-build  jhuggits  on  Government  land
 in  the  area  were  arrested.  Al)  except il  persons  were  bailed  out  within  5  छा
 6  days,  The  2l  persons,  who  did  not
 furnish  bail  bonds,  were  convicted  by
 the  court  on  =  J2th  =  April,  979  and
 sentenced  t>  imprisonment  till  the
 rising  of  the  cour,  on  pleading  guilty
 of  the  offence  of  criminal  tress.pass.
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 (c)  No  resettlement  facilities  are
 admissible  in  such  cases  of  fresh  en-
 croachments  on  Government  land,

 Recommendation  of  Working  Group
 Re,  Construction  and  Management  of
 Storage  Centres  by  Panchayats,  Co-

 operative;  ang  other  agencies

 #934.  SHRI  C.  K.  JAFFER
 SHARIEF:

 SHRI  9.  D.  DESAI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  pe  pleased
 to  state:

 (a)  whether  jt  is  a  fact  that  work-
 ing  group  of  the  Ministry  hag  re-
 commended  that  the  storage  centres
 could  be  constructed  and  managed
 by  the  panchayats,  cooperatives  or
 other  suitable  agencies  selected  by
 the  State  Governments;  and

 (b)  jf  so,  the  details  regarding  the
 other  suggestions  given  by  this
 Group  to  Government  and  the  reac-
 tion  of  Central  Government  thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  A  statement  giving  details  re-
 garding  the  suggestions  made  by  the
 working  group  is  laid  on  the  table  of
 {he  House  On  the  basis  of  the  re-
 commendations  of  the  Working  Group,
 a  scheme  for  construction  of  rural
 gorowns  is  being  finalised  in  consul-
 dation  with  Ministry  of  Finance  and
 Manning  Commission.

 Statement
 Other  suggestions  of  the  Working

 Gioup  are  as  follows:—

 G)  In  order  to  prevent  distress
 sale  of  farm  produce  and  to  prevent
 wastage  and  loss  due  to  inadequate
 and  defective  storage  facilities,  it  is
 necessary  io  build  a  network  of
 Rural  Storage  Centres  on  a  priority
 basis  During  the  current  Five
 Year  Plan,  a  capacity  of  2  to  3  mil-
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 lon  tonnes  may  be  created  under
 thi,  scheme,  starting  it  as  a  Pilot
 Project  this  year.

 (ii)  The  Rural  Storage  Centres
 may  be  constructed  and  nianaged
 by  Panchayats,  cooperatives  or  any
 other  suitable  agency  selected  by
 the  State  Government.

 (iu,  The  Rural  Storage  Centres
 muy  have  u  capacity  of  400  to  250
 tonnes  and  they  may  provide  storage
 faciiities  primarily  for  foodprains
 and  other  agricultural  produce.
 They  may  glso  store  fertilisers,  pes-
 ticides,  seeds  and  other  agricultural
 inputs  wherever  practicable.

 (a4)  The  cos,  of  construction  may
 be  meq  by  50  per  cent  subsidy  and
 50  per  rent  loans  from  banks.  The
 Centra]  Government  may  bear  35%
 of  the  cost  of  construction  and  the
 State  Government  may  provide  15%
 of  the  cost  of  construction  by
 Way  uf  subsidy  Besides,  the  Cent-
 ral  Govt.  may  also  bear  the  la-
 bour  component  of  the  cos¢  of  cons.
 truction  upto  20  per  cent  of  the
 total  cost,  through  the  Food  for
 Work  Programme  Payment  of
 wages  may  then  be  made  in  kind.

 (v)  The  Rural  Storage  Centres
 shall  have  a  Manager,  preferably
 from  the  areag  served  by  the  Centre,
 and  this  Manager  shall  be  trained
 in  the  basic  essential  of  warehousing
 by  attaching  him  to  a  warehouse
 of  the  Central/State  Warehousing
 Corporation.

 (vi)  In  the  design,  construction
 ang  management  of  the  Rural  Sto-
 rage  Centres,  technical  euidance,
 supervision  and  assistance  shall  be
 provided  hy  the  Central/State
 Warehousing  Corjorations  =  ci.her
 free  of  the  charge  or  at  a  nomunail
 charge.

 (vii)  Produecrs  shall  be  provided
 receipts  for  the  stocks  deposited  in
 the  Rural  Storage  Centres  and  these
 receipts  shall  be  negotiable  instru-
 ments  to  enable  the  producers  to
 obtain  credit  from  banks.
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 (viii)  The  farmer  may  be  provid- ed  credit  to  the  extent  of  90  per cent  of  the  value  of  the  stocks  de-
 posited  by  him  in  the  Rural  Sto-
 rage  Centres  and  the  banks  may

 charge  him  a  concessional  rate  of
 interest  as  in  respect  of  finance  for
 agricultural  production  purposes.

 (x)  The  scheme  of  Rural  storage
 Ceitres  shall  be  linked  with  the
 procurement  machinery  for  food.

 tains  etc  and  it  should  be  closely
 linkel  to  the  public  distribution
 system.

 (x)  The  implementation  of  this
 programme  may  be  coordinated  by
 a  State  level  coordination  Commit-
 {ee  on  which  the  State  Government’;
 Departments  of  Agriculture,  Rural
 Development,  Cooperation,  Pancha-
 yats,  SWC  etc.  are  represented,
 alongwith  the  representatives  of  the
 Central/State  Warehousing  Courpo-
 ration,  FCI,  nationalised  banks  etc.

 Extinction  of  Varieties  of  Rice  collec-
 ted  at  National  Gene  Bank  and

 Research  Stations

 *935.  उप्तपा  KUMARI  ANANTHAN:
 Wil)  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  bbe  pleased  to

 state:

 (a)  whether  the  14,970  varieties  of
 rice  collected  at  the  national  level  as
 part  of  India's  National  Gene  Bank
 programme  and  the  43,000  ;ice  varic-
 ties  being  maintained  gt  40  different
 research  stationg  in  the  country  face
 the  danger  of  becoming  extinct  with
 the  spread  of  newly  bred  high-yield-
 ing  varielics  of  rice;  and

 (h)  if  so,  whether  these  thousands
 of  traditional  varieties  with  specific
 characteristic,  will  become  in  course
 of  time  fossils  of  history?

 TIE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEFT  SINGH  BARNALA):  (a)
 and  (b)  No,  Sir.  The  14,970  rice
 varieties  presently  maintained  88  the
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 national  gene  puol  at  the  Central  Rice
 Research  Institute,  Cuttack  and  the
 43,000  vaiieties  mamtamed  at  diffe-
 rent  rice  research  stations  do  not
 face  the  danger  of  extune‘ton  These
 materials  which  have  already  been
 collected  are  carefully  maintained
 and  conserved  jn  these  Institutes

 A  jJarge  number  of  traditional  varie-
 fies  with  several  desirable  characters
 are  stil  being  cultivated  im  different
 Pitts  of  the  country  A  programme
 for  collection  of  these  vanetics  and
 their  genetic  evaluation  is  m  progiess
 m  collaboration  with  agricultural  um-
 versities,  other  institutes  and  National
 Bureau  of  P'ant  Genetic  Re  ources

 As  such,  there  is  no  danger  of  Josing
 valuabl  materials  due  to  the  spread
 of  high-yielding  varieties  Measures
 are  being  iaken  to  strengthen  the
 capacity  of  the  National  Bureau  of
 Tiant  Genetic  Resources  for  the  long
 term  preservation  of  seeds  of  econo-
 mic  plants  At  the  international
 Jevel,  a  Rice  Genctic  Resources  Bank
 has  been  established  at  the  Interna-
 tional  Rice  Research  Institute,  the
 Phillipines,  for  preserving  for  pos-
 terity  the  fruits  of  thousands  of  years
 of  natural  ang  human  selection

 Proposal  for  Auto  Exchange  system
 at  Sambalpur,  Orissa

 *986  SHRI  GANANATH  PRA-
 DHAN  Will  the  Minster  of  COM-
 MUNICATIONS  he  wleased  to  ctate:

 fay  whetho,  Government  have  re-
 coped  gy,  renre-entation  for  couver-
 tn  the  es  stp  telephone  exchange
 system  io  wto  exchange  system  at
 Swubilpur  (Orissa):

 (b)  if  so  whether  Government
 would  arree  to  implemen;  the  pro-
 posi:  aud

 (ef  so)  when  and  if  not  the  rea-
 son,  thereof?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH.

 DEV  SAI):  (a)  Yes  Sir.
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 (b)  The  proposal  to  set  up  an  auto
 exchange  at  Sambalpur  has  be
 agreed  to  im  principle.

 (९)  It  is  hoped  that  the  automatic
 exchange  may  be  commissioned  at
 Sambalpur  by  1984,

 घ्ाचीन  समतियों  को  चोरों

 937,  श्री  एस०  एस०  ह्लोमानों  :  क्‍या  शिक्षा,
 समाज  कल्याण  झोर  संस्कृति  मत्नी  यर  बतान  की
 कृपा  करेंगे  कि

 (क)  प्रप्नैल,  977  स॑  दिसम्बर,  1१78.  की
 झवाध  के  दौरान  क्तिनी  प्राचीन  मृतिया  की  ज्ॉरी
 की  गई  ,  और

 (@)  एनिहासिक  महत्व  की  गष्दीय
 ग्रास्तिया  की  लाश  राकन  के  लिथ  सरकार  क्या
 कार्यवाही  कर  रही  है  ?

 शिक्षा,  समाज  कथ्याण  और  संस्कृति  संत्रो  (डा०
 प्रताप  नहं  चन्द्र)  (क)  बन्द्रीय  प्रन्येधण  ब्यूरो
 के  झभिनेख  के  अनसार  प्रप्रैल,  ॥977  से  दिस-
 म्बर  i978  की  अवधि  के  दौरान  i704  मूर्तियों
 की  चारी  हुई  थी

 (ख)  हमने  निम्नलिखित  कदम  उठाये  है  +--

 (a)  पुरावशब  तथा  बहुमूल्य  कताक़ति  अधि
 नियम,  172  लागू  किया  गया  जिसमें
 झन्प  बातो  के  साथ-साथ  निम्नलिखित
 प्राववान  है

 (व)  पंजीकरण  ग्रधिवारी  क  पास  खास
 जिस्म  के  पुरावशेपों  वा  मनिवारय  पंजी-
 करण

 (ख)  प्स  चीत  पुसावणणा  की  सति-
 fifa  क  बार  में  बयीकरण  अधि
 कार  को  सुचित  कराना  ,

 (nr)  (रा4गधा  को  ब्यापार  प्रतमरति-
 धार  व्यापारियों  तक  सोमित  रखना;

 ५)  पृरावगेषों  के  निर्यात  पर  प्रतिबन्ध
 लगाना  t

 te)  भारत  ने  सास्क्तिक  सम्पोत्तियों  के
 अवैध  श्रायात,  निर्यात  और  स्थानास्तरण
 को  रोकने  के  उपायों  पर  यूनेस्को- सम्मेलन  को  अनुसमर्थन  दिया  है.  इस
 ग़ममीते  में  न्य  बाता  के  साथ  यह प्रावधान  है  कि  समझौता  करने  वाली
 पादियां,  प्पने-भ्पने  राज्य  क्षेत्षों  में  चुराई गयी  सांस्कृतिक  सम्पत्तियों  के  वेध
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 marr  को  रोकने  तथा  चूराई  गयीं
 ऐसी  मम्पसिियों  का  पता  लगाने  शौर
 सम्बद्ध  देशो  को  सपुर्द  करने  के  लिए
 कदम  उडायेंगी  t

 (3)
 हुरवगण

 की  चारी  और  लुक  हाने
 मामला  की  छानवीन  करने  के  लिए

 बॉन्दीय-सन्वेषण  ब्यूरो  में  पुरावणेष  कक्ष
 खाला  गया  है  |

 (1)  बिखरी  हई  मतिया,  चित्रारियों,  सचित्र
 पाण्रालिपियां  प्रादि  के  प्रलेखन  वे  लिए
 पहले  ही  नदम  उठाये  गये  है।

 (5)  ारती५  प्रशतत्व  स्वेनण  ने  पूरा कशेषों
 या  पॉष्बचानकर  उन  अवैध  निर्यात  का
 रोब  ने  म गीमाणल्य  इाधिवारिा  की
 सहायता  के  लिए  महत्वपर्ण  सीमाणल्क
 स्थली  पर  परातस्वीय  अधिकारा  जैनात
 किए  हैं।  तदपरान्त  भारत  के  भहन्वपूर्ण
 ”गरी  में  विशेषज्ञ  सलाहकार  समितियों  वा
 गठन  किया  गया  है  तावि  परावशयों  का
 अ्रवैध  निर्यात  रवा  जा  सके  ।

 बिहार  में  चोली  मिलो  का  झाधनिकोकरण
 *  Ogee  at  fare  चीघरों  क्‍या  कृषि  और

 सिद्चाई  मन्नी  यह  बतान  की  ब्पा  करेंगे  कि

 (क)  जया  बिहार  मम  चीनी  मिला  का  प्रभी
 ्  झाधघनिकीकरण  नहीं  बिसा.  गया  हैं  जैसांक
 न्य  गाप्या  में  चीनी  मिला  का  किया  गया  है

 (ख)  यदि  हा,  ता  इराक  ब्या  कारण  हैं
 भर

 (ग)  इस  बार  में  सरकार  का  क्‍या  कार्यवाही
 करने  का  विचार  है  ?

 कृषि  शौर  सिंचाई  मंत्रों  (शो  सुरजीत  सिह
 बरनाला)  (क)से  (ग)  बिहार  की  चीनी
 फैक्ट्रियों,  जिनमें  से  अधिकाश  लगभग  40  यर्  पूर्व स्थापित  की  गई  थी,  का  विधिवत  प्राधुनिकीकरण अथवा  पूृनर्वासन  नहीं  किया  गया  है  |  सरकार
 केन्द्रीय  वित्तीय  सस्थानों  के  माध्यम  स  ऐसो
 कन्डियो,  जिनकी  क्षमता  प्लाभकारी  है  तथा  जिनकी
 मशीनरी  पूरानी  है,  की  मदद  करने  के  लिए

 ऋण  -थौजना  को  कार्यान्वित  कर  रही  है  o
 मुख्यतया  कुछेक  शर्तों  को  पूरा  करने  में

 तथाकथित  कठिनाइयों  के  कारण  इस  शहायता
 का

 चाम
 उठान  में  सबधित  श्रगति  बहुत  ही

 |

 Scheme  for  saving  cultivable  land
 facing  erosion  threat

 “939.  SHRI  K.  RAMAMURTHY:
 Will  the  Minster  of  AGRICULTURE

 sii
 TRRIGATION  be  pleased  to

 State:
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 (a)  the  principal  features  of  the
 scheme  formulated  by  Central  Soil
 and  Water  Conservation  Research  and
 Traimnmg  Institule,  Dehra  Dun  for
 saving  99  millon  hectares  of  culti  able
 land  facinz  erosion  threat;  and

 (hb)  the  action  proposed  to  be  taken
 by  the  Government  thereon?

 TUE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNATA)-  (a)
 Central  50]  and  Water  Conservation
 Research  and  Traming  Institute,
 Dehra  Dun  has  not  prepared  any  stich
 scheme.

 (b)  Does  not  arise

 Demand  for  wheat  in  foreign  countries

 "941,  SHRI  RAJENDRA  KUMAR
 SIIARMA

 SHRI  F  PL  GAEKWAD-

 Will  the  Mmuster  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state’

 (a)  the  names  of  the  countries  which
 are  asking  for  Indian  wheat  and  whe~-
 ther  Government  have  decicen  to  give
 wheat  to  those  countries  in  view  of
 their  demand;

 (ty)  i£  so,  the  names  of  the  countries
 i4o  which  wheat  is  lkely  to  be  sent;
 and

 tc)  the  reasong  for  which  Govern-
 ment  offered  to  give  rice  to  USSR  when
 the  Prime  Minister  ol  that  country  had
 isked  for  wheat?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA),  (a)
 and  (0),  Apart  from  the  wheat'wheat
 flour  which  is  being  exported  to  the
 USSR.  Vietnam  and  Afganistan
 against  past  commitments,  Govern-
 ment  of  India  have  agreed,  in  response
 to  a  request  from  the  Government  of
 Bangladesh,  to  supply  2  lakh  tonnes
 in  wheat  and  rice  to  Bangladesh  to
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 assist  that  country  to  tide  over  their
 current  difficult  food  situation.  The
 exact  quantities  of  these  grains  are
 currentiy  the  subject  of  negotiations.
 No  commitment  has  been  made  to
 export  wheat  to  any  other  country.

 (  Initially  ¢+he  USSR  had  asked
 for  wheat  in  exchange  of  crude  oil,
 but  subsequently  in  view  of  availabi-
 lity  of  rice  for  export  being  relatively
 more  than  that  of  wheat  and  India’s
 preference,  for  this  reason,  to  supply
 rice  instead  of  wheat,  they  agreed  to
 accept  the  offer  of  rice.

 News  item  “N.D.D.B.  Craze  for

 imports”

 942,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  attention  of  the  Govern-
 ment  has  been  drawn  to  the  news
 report  appearing  in  Business  Standard,
 Calcutta  dated  28th  March  979  under
 the  caption  “N.D.D.B.  (National  Dairy
 Development  Board)  craze  for  im-
 ports”.

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  to  the  observations  made
 therein  regarding  import  of  contain-
 ers;  and

 (c)  facts  of  the  matter  and
 taken|proposed  thereon?

 action

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 Yes,  Sir.

 (b)  and  (c).  Operation  Flood  II
 includes  a  massive  cross-breeding
 programme  using  the  frozen  semen
 technology.  The  requirement  of  Liq-
 uid  Nitrozen  Containers  for  the  pro.
 ject  is  57,000  over  a  period  of  about
 पृ  vears,  Adequate  indigenous  capa-
 city  to  produce  Containers  of  the
 desired  specifications  is  not  yet  avai-
 lable.  --The  evaporation  losses  in  in-
 digineously  produced  Containers  is

 much  higher  than  in  the  case  of  the
 super  jnsulated-  Containers  made

 abroad.  However,  in  view  of  the
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 need  to  encourage  indigenous  prod
 tion  ‘the  I.D.C.  has,  jn  consultati
 with  I.B.P.  and  the  latter’s  .  forei
 collaborator  L’  Air  Liquide,  restricted
 its  import  order  to  only  11,700  Con-
 tainers  for  meeting  the  requirements
 for  a  period  of  about  2  years  during
 which  time  it  is  expected  that  ade
 quate  indigenous  capacity  may  be
 built  up.  The  details  are  given
 below:

 I,  M/s.  L’Air  Liquide
 of  France  I0,000

 20  litres  capacity.

 2.  M/s.  MVE  of  USA  ‘1,200  containers
 sizes  varying
 50  to  250  litres,

 3.  M/s.  Union  Carbide
 of  USA  500  containers  of

 30  litres  capacity.

 The  IDC  has  also  placed  _  initial
 orders  for  5,000  Containers  with  IBP,

 The  IDC  approached  thig  Ministry
 in  October  978  for  foreign  exchange
 and  import  licence  for  importing
 700  Containers  after  following
 the  procedure  prescribed  for  procure-
 ment  of  machinery  and  equipment
 under  the  Agreement  with  the  World
 Bank  which  is  assisting  the  Opera-
 tion  Flood  project.

 A
 F

 In  these  circumstances,  Govern-
 ment  find  nothing  objectionable  in
 the  proposal  of  the  IDC  and  feel  that
 the  press  report  in  question  ‘tends |
 to  give  an  erroneous  impression

 Wrong  recording  of  Telephone  Calls
 Billing  Calcutta

 *943.  PROFESSOR  SAMAR  GUHA:
 SHRI  CHITTA  BASU;

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  numerous  complaints
 have  been  lodged  with  the  General
 Manager  of  Calcutta  Telephones
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 regarding  wrong  recording  of  telephone
 calls,  phonogiams,  etc  and  wrong  bill-
 ing  iearding  the  charges,

 (b)  it  so,  facts  about  the  number  of
 complaints  made  im  these  regards  dur-
 ing  the  years  1977-78  any  ‘1978-79;

 (c)  whether  telephone  subscribers  of
 Calcutta  and  the  Newspapers  ot  Cal-
 cutta  have  lodged  numerous  complaints
 against  valjous  mal-functioning  ot  Cal
 Cutty  telephones,  and

 (७)  it  50,  facts  thereabout  and  the
 Steps  taken  or  proposed  by  the  Gov-
 ernment  tor  redressal  of  the  grievan-
 ces  of  the  telephone  snbserihers  of
 Greater  (  aleutt  i?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA.
 TION  (SHRI  NARHARI  PRASAD
 SUKUDEO  SAI):  (a)  Yes,  Su.  A
 number  of  complamt,  were  recerved,

 (b)  The  number  of  complaints  in
 respec,  uf  cach  category  for  the  two
 Year,  pts  1977-78  and  1978-79  is
 mentioned  below:

 ia;  7  78  g7h-7y

 Coy  Wrong  te  eording
 al,

 tele  sh  ome  calls  2  5823  te  fig
 (at)  phonog:  ams  fqn  gu
 Gif)  Wrong  billing.  ३0  Hy  878

 (c)  and  (d)  Complaints  have  been
 received  from  various  sources.  <A
 number  of  measures  for  implove-
 ment  have  been  identified  and  jmple-
 mentation  work  has  started.  Im-
 provements  have  been  observed  in
 Many  areas

 Per  Capita  use  of  Fertilizer

 "944,  SHRI  SUDHIR  GHOSAL:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  per  capita  use  of  fertilizer
 during  ‘1977-79;
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 (b)  how  much  of  this  fertilizer  is
 being  used  by  small  peasants,  and

 (९)  steps  being  taken  to  see  that
 the  fertilizer  produced  is  consumed
 by  small  and  medium  peasants?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  consumption  of  fertilisers  in  terms
 of  plant  nutrients,  (mz.  nitrogen  +
 Phosphates  Potash)  per  capita  dur-
 ing  977.78  and  the  provisional  esti-
 mate  of  the  same  for  ‘1978-79  are  6  84
 Kgs  and  796  Kegs  respectively

 (b)  Small  and  marginal
 comstitt  oh  के  70  per  cont  of  farm
 population  Tnese  fasmers  account
 lor  about  2]  per  cent  of  total  area
 cultivated  As  per  the  sample  sur-
 vey  conducted  by  National  Council
 of  Apphed  Econumic  Research  hese
 farmers  consumed  307  per  cent  of
 the  total  consumption  of  fertilrer  in
 the  country  during  1976-77  Thus,
 though  only  2l  per  cent  of  total  area
 is  held  by  small  and  marginal  far-
 mers  they  account  for  307  per  cent
 of  the  total  consumption  of  fertilisers.

 farmers

 (c)  Importan,  steps  being  taken  to
 Increase  consumption  of  fertilisers  by
 smal]  and  marginal  farmers  include
 the  followings: —

 ay  Inceasing  the  number  of  retai]
 and  storage  points  in  the  country,
 especially  in  the  interior  so  as  to
 make  fertilisers  available  nearest
 to  the  points  of  consumption,

 Gi)  Increasing  the  quantum  of
 credit  During  the  Sixth  Plan,  the
 Cooperative  banking  system  has
 plans  to  increase  the  percentage  of
 credit  [०  small  and  marginal  far-
 mere  to  50  per  cent

 (au)  Sma}l  and  marginal  farmers
 aie  also  given  subsidies,  subject  to
 prescribe}  norms  and  conditions,
 for  purchase  of  certain  types  of  fer-
 tilisers  under  certain  special  area
 programmes.
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 Potato  Development  Board

 *945.  SHRI  IQBAL  SINGH  DHIL-
 LON:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  there  is  a  great  need
 for  the  setting  up  of  Potato  Develop-
 meni  Board  at  a  national  level;

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  direction;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 t¢  (९)  The  Government  cf  India
 have  not  so  far  considered  any  pro-
 posal  for  the  establishment  of  a  Pota-
 to  Development  Board  as  the  present
 infrastructures  are  considered  to  be
 adequate  to  meet  the  requirements  of
 production,  The  Govt.  of  India,  in  col-
 laboration  with  the  State  Govern-
 ments,  take  all  steps  for  helping  the
 farmers  to  meet  their  requirements
 for  production  of  potato,  The  produc-
 tion  and  distribution  of  improved
 seed  is  coordinated  by  the  Govern-
 ment  of  India  through  an  All  India
 Commitiee  on  seed  production  which
 meets  twice  a  year.  Special  steps  are
 taken  to  help  the  farmers  in  the  dis-
 posal  of  their  produce,  During  the
 current  potato  season  following  mea-
 sures  were  adopted:

 (i)  Exports  of  potatoes  from  India
 were  permitted  by  the  Government
 by  various  cooperatives  and  other
 agencies  on  the  basis  of  canalisation
 through  NAFED.  (ii)  For  encourag-
 ing  exports  still  further,  potatoes  ex-
 ports  under  OGL  basis  were  allowed
 by  Government  w.e.f.  3rd  February,
 1979.  (iii)  The  Governments  of  Pun-
 jab  and  Haryana  have  sought  the  as-
 sistance  from  NAFED  and  Coopera-
 tive  Agencies  of  their  States  for  the
 purchase  of  potato  in  the  State  and
 its  movement  outside.  The  Punjab
 Governmen  hav  asked  MARFED  and
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 NAFED  to  offer  a  minimum  price  of
 Rs  50  per  quintal  to  farmers  and  have
 agreed  to  meet  the  losses,  if  any,  that
 may  result  from  operation  under  Gov-
 ernment  Direction.  The  purchase
 centres  have  also  been  increased.  In
 the  State  of  Haryana,  NAFED  in  col-
 iaboraticn  with  HAFED  have  entered
 into  a  joint  venture  for  the  purchase  |
 of  potato  on  a  commercial  basis,

 In  the  State  of  UP,  a  Joint  venture
 has  also  been  agreed  io  between
 NAFED  and  Apex  Cooperative  Mar-
 keting  Federation  for  making  com-—
 mercia:  purchase  of  potatoes.  They
 have  also  increased  the  number  of
 purchase  centres  for  purchasing
 potatoes.

 J

 (iv)  The  Ministry  of  Railways  hav
 been  impressed  upon  from  time  0
 time  to  increase  the  supply  of  railway
 wagons  to  transport  potatoes  from
 the  centres  of  production  to  consum=
 ing  centres,  4

 (v)  Ministry  of  Agriculture
 written  to  the  State  Governments  at
 the  highest  level  that  in  order  to  al-
 leviate  the  hardship  caused  to  2
 potato  growers  by  the  fall  in  _  prices,
 they  may  draw  up  a  crash  program-
 me  for  providing  market  support
 the  commodity.

 At  the  National  level  there  is  also
 an  Indian  Potato  Development  Coun:
 cil  in  which  representation  is  giver
 to  the  growers,  State  and  Central
 Governments,  Members  of  Parliament
 Cold  Storage  Industry,  traders  ete
 The  function  of  this  Council  are  as
 under:

 (l)  To  consider  development  pro-
 grammes  in  the  Central  and  Stat
 Sector  in  respect  of  Potato,  revi
 progress  thereof  from  to  time  ant
 recommend  measures  for  increas
 ing  the  production  of  potato:

 (2)  To  consider  problems  relatin

 to  potato  growers  and  advise
 ernment  in  these  matters;
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 (3)  To  consider  demands  for
 different  varieties  of  potato  in  the
 different  varieties  of  potate  in  the
 and  advise  Government  about  ne-
 cessary  arrangements  for  meeting
 the  said  demand  through  suituble
 ce.clopment  programmes,

 (4)  To  consider  the  special  needs
 of  small  and  marginal  farmets  in
 repeet  of  potalo  production  and
 suggest  suituble  measures  for  meet-
 ing  the  same;

 ‘£)  To  favilitate  coordination  bet-
 ween  research  and  development
 programmes  relating  to  potato  and
 to  advise  about  the  needs  fo.  im-
 provement  in  the  quality  and  pro-
 ductivity  of  potato.

 (6)  To  advise  Government  on
 such  other  connected  matters  as
 may  be  considered  necessary  from
 time  to  time

 In  addition,  the  Indian  Fotato
 Development  Council  is  also.  em-
 powered  to  set  up  Standing  Com-
 mittee,  Technical  Committee  and
 Ad-hoc  Committee  to  lonk  into
 specific  issues  and  to  coopl  mem-
 bers  such  as  representatives  of
 Agricultural  Universities  and  other
 special  interests  as  and  when  nece-
 sarry  for  specific  purposes.

 Memorandum  from  All  Indja  Postal
 Employers  Union  Class  या

 "946,  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All
 India  Postal  Employees  Union  Class
 Ill  has  recently  submitted  any  me-
 morandum  to  his  Department  about
 their  problems;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  In  the  absence  of

 particulars  such  as  reference,  date,
 subject  etc.,  it  has  not  been  possible
 to  identify  the  specific  memorandum
 which  the  Hon'ble  Member  has  in
 her  mind.

 (b)  Does  not  arise.

 Feodgrain,  to  Orissa  unde,  Rural
 Development  Work,

 "947  SIIRI  SARAT  KAR:  Will  the
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  io  state:

 (a)  whether  any  requests  have  been
 made  by  the  Government  of  Orissa  to
 the  Central  Goverment  for  the  supply
 of  foodgruins  to  that  State  for  the  3  ural
 development  work,  during  the  next
 financial  year,  and

 (hb)  ४  so,  the  reaction  of  Central
 Government  thereon?

 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Yes
 Sir,  The  Government  of  Orissa  have
 requested  for  the  supply  of  a  total
 quantity  of  3  lakhs  tonnes  of  food-
 grains  under  ‘Food  for  Work  Pro-
 gramme’  during  the  year  1979-80.

 (b)  Keeping  in  view  the  demands
 of  the  State  Governments  and  the
 total  quantity  of  foodgrains  likely  to
 be  made  available  for  the  purpose,  it
 may  not  be  possible  to  supply  this
 much  quantity  to  Orissa,  this  year.

 जबिलगोज  का  उत्पादन

 +  948,  श्री  गंगा  सिंह  :  क्‍या  कृषि  पौर  सिचाई
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  देश  मे  गत  तीन  बचों  मे,  चिलगोजे  का
 उत्पादत  (वर्षवार)  कितता  हुआ  है;

 (@)  क्या  सरकार  का  विचार  हसका  उत्पादन
 बहानें  का  है  और  यदि  हा,  तो  हसके  लिये  क्‍या
 उपाय  किये  गये  है;  भौर

 (ग)  क्‍या  चिलगोजा  के  बारे  में  कोई  भगसधघान
 करने  के  लिये  भारत  सरकार  ने  प्रयास  किये  हैं,  शौर
 यदि  हा,  तो  उनका  ब्यौरा  क्‍या  है”
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 कृषि  जौर  सिचाई  मत्नो  पच्ची  छुरजोत  सिह
 बरनाला)  :

 (क])  चिलगोजे  के  वृक्ष  कंबल  जम्मू  और  कश्मीर,
 हिमाचल  प्रदेश  ौर  उत्तर  प्रदेश  राज्यों  में  ही  पाये
 जाते  है  |  इन  राज्यो  से  प्राप्त  सूचता  के  अनसार
 खिलोगेजे  वे  उत्पादन  मे  बारे  में  कोर्ट  प्रामाणिक  आड़े
 उपलब्ध  नहीं  है  ।  तथापि,  श्रतुमान  है  कि  हिमाचल  प्रदेश
 मे  प्रति  ह. उ  300--400  मीटरी  टन  चिलगांजे  को
 उत्पादन  के  झलावा  जम्म  और  कश्मीर  तथा  उत्तर
 प्रदेश  राज्यों  में  व्यापारिक  पैसाने  पर  चिलगोजे  का
 विशेष  उत्पादन  नही  है  t

 (@)  जैसा  कि  राज्य  सरकारों  द्वारा  बताया  गया
 है,  चिलगोजे  के  उत्पादन  में  वद्धि  लाते  के  लिए
 शाज्य  सरकारों  द्वारा  भी  तक  कोई  विशेष  कार्यक्रम
 झारम्भ  नहीं  विये  गये  हे  |

 (ग)  चिलगाजे  पर  श्रभी  ता  वन  प्रनसधान
 संस्थान,  देहरा््रन  या  भारतीय  कपि  प्रनसधान
 पारषद  हारा  बा्दि  झतसंधान  बायें  पाल  नहीं  ्या
 जया  है  |  उत्तर  प्रदेश  में  बागवानी  निर्देशक  तथा
 हिमाचल  प्रदेश  में  हिमाचल  प्रदश  विश्वविद्यालय
 द्वारा  प्रायागिक  प्राघार  पर  बृछ  बाये  प्रोसरस्म
 किया  गया  है  1  तथापि,  बन  अनसधान  सस्थान
 त्वारा  ऊंचे  रथानों  के  शव  बक्षों  पर  ज़ियान्वित
 की  जा  रही  प्रनुसघान  याजनाओं  क  क्षेत्र  को
 बढ़ाने  का  प्रस्ताव  है  ताकि  चिलगोजें  पर  प्नु-
 संधान  के  कार्य  को  इसके  झन्तमंत  लाया  जा
 सके

 जिला  अन्दसौर  में  स्विरों  का  varcere

 9091.  भी  हुकम  चन्द  SO  :  क्‍या  शिक्षा,
 समाल  कल्याण  श्र  संस्कृति  मंत्री  होशंगा-
 वाव  जिले  में  कार्य  के  बारे  में  ध्रतारांकित  प्रश्न
 ंख्या  i0i,  दिनांक  20  नवम्बर,  i978  के
 उत्तर  के  सबंध में  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  भारतीय  पुरातत्वीय  सर्वेक्षण
 विभाग  ने  उच्चतर  झ्िकारी  के  जिला  भन्दसौर
 में  गुप्त  काल  क  मदिरो  के  रख-रखाव  तेतु  975
 से  i978  के  बीच  किय  गये  कार्यों  का  स्थल  पर
 जा  कर  निरीक्षण  कियाधा  शौर  यदि  हा,  तौ
 क्या  कार्य  के  नियमों  के  प्रनुसार  सन्‍्तोषजनक
 पाया  गया  थां  ,  और

 (@)  साद  नहीं,  तो  क्‍या  सरकार  ने  हन
 कार्यों  के  सब  में  समुचित  हग  से  कोई  जाच.  वी
 है  और  उसव  क्या  गॉरणाम  निकल  हैं  तथा  कितने
 व्यक्तियों  को  दोषी  पाया  गया  ौर  उनके  विरुद्ध
 जया  कार्यवाही  की  गई  है  ?
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 शिक्षा,  समाल  कल्पाण  और  संत्कृति  संत्री  (ato
 प्रताप  असर  चलन):  (क)  श्र  (@)
 जी  हा  ।  मन्दसौर  जिले  में  स्थित  गृप्तकालीन
 मन्दिर  का  निरीक्षण  अप्रैल,  977  9  उप  प्रधीक्षण
 पुरातत्वविद्‌  द्वारा  किया  गया  था|  वर्ष  1976-77
 के  'हौरान  कोई  मरम्मत-कार्य  नहीं  किया  गयां ।
 वर्ष  i977-78  के  दौरान  किए  गए  कार्यों  की
 जाच  महायक  प्रधीक्षण  पुरातत्व-प्भियन्ता  ने  की
 थी  और  वे  काय  ध्षन्‍्तोषजनक  पाए  गए  |

 Outlay  for  Dairy  Development  quring
 VI  Plan

 9002,  SHRI  MADHAVRAO
 SCINDIA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  proposed  outlay  for  Dairy
 Development  for  the  next  Plan
 period;

 (bh)  details  of  geneiating  financial
 resoutces  for  the  scheme;

 {c)  whether  the  proposal  for  gene-
 rating  resources  ¢hrough  the  sale  of
 commodities  donated  by  EEC  ig  under
 the  consideration  of  Government;  and

 (d)  if  so,  expected  resources  ,here-
 of?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (d)  The  proposed  outlay  for  Opera-
 tion  Flood  II,  an  integrated  Dairy  De-
 velopment  Project,  is  estimated  to  be
 Rs.  485.50  crores  for  the  period  978—
 85,  of  which  the  outlay  during  the
 Sixth  Plan  will  be  Rs.  386  crores.  The
 resources  ure  indicated  below:

 (i)  IDA  lean

 (i)  Generation  of  funds
 by  sale  of  EEC
 commodities

 Ra.  .29  crores

 Rs,  206  crores
 (iif)  Internal  resources of  IDC  Rs.  75  crores
 (ix)  Balance  of  Rs,  55.  crores  through

 ee  support  or  further  IDA  credit or
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 The  proposal  for  utilising  funds
 generated  from  sale  of  EEC  donated
 commodities  has  already  been  approv-
 ed  by  Government  It  is  at  present
 estimated  as  mentioned  above  that
 around  Rs  206  crores  would  be  avail-
 able  from  this

 हुरि  नगर,  नई  विल्लो  सें  दुकानो  का  गिराया  जाता

 9004  श्री  पायस  कों  =o  an  निर्माण  और
 वास  तथा  पूति  और  पुनर्वास  मंत्री  यह  बताने
 बी  कृपा  बरेंग  कि

 (व)  क्या  दिल्‍लता  विवास  प्राधिकरण  ने
 हरि  नगर  नह  लिल्ली  के  थी  fo  ब्लाक  मे  40
 दुकाने  गिरा  दा  है  भर  उनक  भसालिको  का  भपना
 सामान  उठान  कोभा  झनुमति  नहा  दा

 खि)  क्या  उक्त  लाने  तर  जाफी  समय  से
 बनी  हई  थीं

 (ग)  कया  7  सक्षान  भी  गिराए  गा  हूँ
 और

 घ)  यदि  हा,  तो  इसके  क्या  कारण  हैं
 भौर  कया  दुवानों  तथा  सकाना  दौनी  बे  लिये
 मधावजा'  झवा  कया  जायगा  ?

 निर्माण  और  झावास  तथा  झौर
 मली  श्री  सिकन्‍्दर  अस्त)  त्री  दिल्ली  ति
 ग्राधिगरण  =  सूचित  कया  हैं  कि  उन्होंने  बलाक
 Mofo,  हरि  नगर  में  35  दुकाने  गिराई  भौर  सभी
 इखलकारा  को  पअ्रपना  सामान  हटाने  की  ग्रनसति
 दे  दी  गई  थी  झौर  वस्तुत  गिराने  की  कायवाही
 करने  से  पूर्व  उन्हांते  अपता  तासान  उठा  लिया  था

 भद
 तथा  (ग)  बिल्ली  विकास  प्राधिकरण

 ने  ह  कया  है  ि
 क्

 हाल  ही  मे  बनाई
 गई  थी  भौर  कोई  /यशोी  मकान.  नहीं
 गिराया  गया  था  1

 (घ)  वाणिज्यिक
 छत

 दिल्‍ली  विकास
 प्राधिकरण  क  विकास  Tt  .  दिल्‍लों  विकास
 अधिनियम  का  धारा  2  के  उपबन्धां  व  उल्लघन
 में  बिता  भ्नुमति  लिये  बनाई  गई  थी।  इस  प्रकार
 उन्हें  गिराने  पर  किसी  प्रकार  की  क्षतिपूलि  के
 भुगतान  करने  का  प्रश्न  ही  नहीं  उठता  t

 Concession  to  g0/ST  Students  in
 Public  Schools  in  Dethi

 9005  SHRI  K  PRADHANI  Will
 the  Minister  ot  FDUCATION  SOCTAL
 WELFARE  AND  CULLURE  te  pleased
 tu  state

 (a)  whether  there  ate  some  Public
 Schools  in  the  Capitalin  whith  there
 is  no  concession  to  the  stulents  be.
 longing  to  the  Scheduled  Castes  and
 Scheduled  Tribes  students  aid  other
 weaker  sections  of  ihe  society

 (b)  if  so  the  names  of  stich  insti.
 tutions  as  well  as  the  details  e-
 garding  the  finawial  asuistance  they
 are  diawing  from  the  Cent  al  Gov.
 ernment,  and

 {c)  whether  Governmenc  have  i¢-
 ued  instructioas  to  sich  in  itut  ong

 TO  five  sone  concessions  to  the  stu.
 dents  of  Scheduled  Castes  and  Sche-
 dulcd  Tribes  also?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULILRE
 (DR  PRATAP  CHANDRA  CIIUN-
 DER)  (a)  to  (ec)  Public  Schools  are
 generally  meant  to  be  those  schools
 which  are  members  of  the  Ini  an  Pub.
 lic  Schools  Conference  There  ue
 four  such  schools  in  Delhi  namely,
 Modern  =  School  Batkhimba  Re  ad,
 Delhi  Public  School  Mathura  Road
 An  Fore  Central  School  Subroto
 Park  and  Sawan  Public  School  Ch-
 hatarpur  Road  The  required  informa~
 tion  from  modern  School  has  not  been
 received  The  Air  Force  Central  8९-
 hool  has  informed  that  the  school  has
 been  established  primarily  fo  the
 education  of  children  of  An  Force
 Officers  and  Airmen  who  ect  fee  con-
 cetsions  The  Sawan  Pubhe  School
 has  informed  that  then  scheme  of
 Management  provides  for  reservation
 and  scholarships  for  weaker  sections
 of  society  During  1978-79  th  ee  full
 scholarsmps  and  one  half  *cholarsixp
 were  awarded  The  Delhi  Public
 School  has  informed  that  they  give
 concession  in  fees  to  nearly  8  to  40
 per  cent  of  total  strength  of  pupils
 on  merit  cum  means  basis  These  an=
 clude  children  of  staff  of  Class  IV  and
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 Class  III  employees  as  also  those  be
 longing  to  Scheduled  Castes  and  Sc-
 heduled  Tribes  and  other  weaker  sec-
 tions  of  the  community  studying  in
 the  school.

 None  of  the  above  mentioned
 schools  receive  financial  assistance
 from  the  Central  Government.

 No  instructions  regarding  conces-
 sions  to  students  belonging  to  Sche-

 duied  Castes/Scheduled  Tribes  have
 been  given  by  Government  to  any  of
 the  above  mentioned  schools.

 DUG  Well  Schemes  under  S.F.D.A.
 in  ‘Orissa.

 9007.  SHRI  PABITRA  MOHAN  PRA-
 DHAN:  Wil,  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  0०९
 pleased  to  state:

 (a)  whether  he  hus  received  a  com.
 plaint  regarding  defective,  incom-
 prehensive  and  damaging  results  sus-
 tained  by  the  poor  Small  Farmers  jn
 the  District  of  Dheankanal  Orissa,
 who  have  executed  DUG  WELL

 SCHEMES  under  th  SMALL  FAR-
 MERS  DEVELOPMENT  AGENCY
 (SFDA)  which  is  financed  by  the
 Central  Government  sent  by  the
 Secretary,  Dhenkanal  District  Kisan

 Sammelan;  and

 (b)  if  so,  what  steps/actions  have
 been  taken  by  the  Ministry  to  as.
 certain  the  facts  and  for  its  remedy
 as  has  been  sought  to  modification  of
 the  Scheme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)
 No,  Sir.

 (b)  Question  does  not  arise.

 LC.AR.  Plan  for  Date  Palm  in
 Rajasthan

 9008.  SHRI  JANARDHANA  POOJA-
 RY:  Will  the  Minister  cf  AGRICUL-
 TURE  AND  7¥>'GATION  be  pleased
 to  state:

 (a)  whether  the  ICAR  has  a  plun
 to  grow  date  palm  in  Rajasthan;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTRY  OF  AGRICULTURI
 AND  IRRIGATION:  (SHRI  8

 SINGH  BARNALA):  (a)  Yes,  the
 dian  Council  of  Agricultural  Resea
 has  a  plan  to  grow  date  paim  in  Raj  5
 than.

 (b)  The  Indian  Council  of  Agricul
 tural  Research  through  its  Institute:
 namely  Centra,  Ariq  Zone  Researel

 Institute,  Jodhpur,  initiateq  research
 date  palm  plantat.on  in  the  year  9
 when  four  varieties  of  date  palm  viz
 Khadrawi,  Medjool,  Shamram  and
 lawi  Were  introduced  from  Abohar.

 In  view  of  the  promising  _  result
 obtained,  300  suckers  of  date  palm  ¢
 Hillawi  and  Medjool  varieties  wel
 also  obtained  by  the  Indian  Coune
 of  Agricultura]  Research  from  Cali
 fornia,  U.S.A  during  978  for  Rajas
 than  under  a  Project  sponsored
 United  Nations  Development  Progra:
 mme.  Out  of  this  50  suckers  wer
 planted  at  Bikaner,  80  suckers  at  Bhoj-
 ka  and  4  suckers  at  Chandan  ai-
 salmer  District  of  Rajasthan.  The  per
 formance  of  these  varieties  is  unde
 observation.  The  varieties  whose  per-
 formances  is  satisfactory  will  be
 ther  propagated  and  planteq  in  JW
 different  regions  of  Rajasthan  wher
 climatic  and  soi]  conditions  are  our
 able  for  date  palm  cultivation.

 Public  Call  Office  in  Sanosra  Villa;
 Manavadar  Taluka

 (a)  whether  a  P.C.O,  has
 sanctioned  for  Sanosra  village
 Manavadar  taluka  of  Junagarh  dis
 trict  of  Gujarat;

 (c)  whether  the  Gram  Panchayat,
 Sanorsa,  had  made  _  applications  ०
 the  7th  November,  978  and  the  6th
 February,  979  to  the  Senior
 Superintendent  of  Post  Offices,



 Junagarh  Division,  Junagarh  and  in
 ०,  ४५.  T.  Junagarh  about  the  A  a  uU
 if  so,  complaints  made  therein;

 (d)  the  action  taken  or  proposed
 to  be  taken  thereon;  and

 ~te)  when  a  P/C|O  is  likely  to
 Start  at  Sanosra?

 THE  MINISTER  OF  STATE  IN
 MINITRY  OF  COMMUNICA-

 TIONS  (SHRI  NARHARI  PRASAD
 UKHDEV  SAI):  (a)  and  (b).  Public

 |  Office  at  village  Sanosra  in  Mana-
 adar  Taluka  of  Junagarh  District  of
 sujarat  has  been  opened  on  22-4-1979,

 (c)  Ne,  application  about  this  PCO
 been  received  by  Divisional  Engi-

 r  Telecom.,  Junagarh.

 (a)  and  (e).  Question  does  not

 मरद्दीन  नगर,  नांगलोई,  दिल्‍लो  में  मूल  सुविधारों
 को  व्यवस्था

 i |  90i0.  at  लक्ष्मोनारायण  नायक  क्या  निर्माण
 हरि श्रावास  तथा  पति  और  पुनर्वास॒मंत्री
 हैं  ब्रताने  को  कृपा  करेंगे  कि  :

 (के)  क्‍या  इस  तथूय  के  बावजूद  कि  कालोनी
 के  तिवाध्ियों  द्वारा  पिछले  पांच  वर्षों  से  निरन्तर
 |  विधाओं  की  मांग  की  जाती  रही  है,  नोंगलोई

 a  के  म्यनिसिपल  बोर्ड  सं०  37  में  कमरुह्दीन
 ह्  के  निकट  स्थित  अमर  कालोनी  की  खरंजा,

 सड़क  पर  रोशनी,  पेय  जल,  सीवर
 आदि  जैसी  मूल  नागरिक  सुविधायें  नहीं

 हई  हैं;

 हब)  क्‍या  इस  कालोनी  के  मकानों  का  नगर
 गरम  द्वारा  गृहकर  के  लिए  कर  निर्धारण  नहीं  किया

 है  (ग)  क्‍या  इन  कारणों  से,  इस  कालोनी  के
 की  दयनीय  स्थिति  में  जीवन  यापन

 ma  के  लिए  वाध्य  होना  पड़ता  है;

 ्)  क्‍या  उपयुक्त  मूल  सुविधाएं  इस  वार्ड
 प्रकार  की  अन्य  अनधिक्ृत  कालोनियों

 ध  कर  दी  गई  हैं;  और

 i |  बंदि  हां,  तो  इसके  क्या  कारण  हैं  और
 नी  को  ये  उपलब्ध  कराने  का  सरकार
 के  विचार  है  ?

 g
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 निर्माण  और  ग्रावात्न  तथा  पूति  और  पुनर्वास
 मंत्री  (श्री  सिकन्दर  बख्त)  :  (क)  अमर  कालोनी

 एक  अनधिक्ृत  कालोनी  है  ।  इस  कालोनी  में  मूल
 सुख-सुविधाएं  अभी  नहीं  दी  गई  हैं  यद्यपि,
 इन  सुख  सुविधाओं  को  प्रदान  करने  की  मांग  है।

 (ख)  जी,  नहीं  ।

 (ग)  से  (=).  अनधिकृत  कालोनियां  मूल
 सुख-सुविधाओं  का  ध्यान  रखे  बिना  बनगई  हैं।
 बहुत  सी  अन्य  अनधिकृत  कालोनियों  की  अपेक्षा

 यहां  की  अवस्था  बुरी  नहीं  है।  दिल्ली  नगर  निगम

 ऐसी  सभी  कालोनियों  में  मूल  सुख-सुविध्वाएं,.
 चरणों  में,  निश्चियों  की  उपलबधता  के  अधीन  दे

 द्हा  है।  जब  इस  निमित्त  निधियां  उपलबूध  हो
 जायेंगी  तो  अमर  कालोनी  में  भी  मूल  सुख-
 सुविधा  की  व्यवस्था  की  जायेगी  |

 Sociai  Welfare  Centres  in  Gujarat

 90ll.  SHRI  AMARSINH  V.  RATHA-
 WA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  the  number  of  Centrally  Spon-
 sored  Social  Welfare  Centres  func-
 tioning  in  Gujarat  State,  District-.
 wise,  as  on  3lst  December,  1978;

 (b)  the  details  of  work  done  by
 these  Centres;

 (c)  whether  thers  is  any  proposal
 to  open  more  such  Centres  in  Guja-
 rat  State  particularly  in  adivasi  areas:
 during  the  next  year;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (d).  Statement  giving
 the  relevant  information  is  laid  on
 the  Table  of  the  Houpse.  [Placed
 in  Library  See  No.  LT-4384/79].
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 News  Item  Captioned  “Varsities  Neg-
 lecting  Designs  ang  Development”

 §0l2.  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state.

 (a)  whether  his  attention  has  been
 drawn  to  the  columns  at  page  6  of  the
 Hindustan  Times  of  April  6,  979

 wheie  under  the  heading  “Varsities
 negiecting  design  and  development”
 it  has  bven  said  that  in  our  universi_
 ties  almost  insignificant  work  ५  be-
 ing  done  for  lates,  technology  ann  lud-
 ing  research  on  atomic  encrgy  ete.;

 (b)  if  80,  hig  reaction  in  the  matter;
 and

 (ce)  whether  some  steps  are  being
 Posed  to  *  taken  te  eneourage
 this  type  of  reseutch  and  acquaint

 our  vouths  with  the  lalest  teehno-
 logy?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CUL-

 TURE  (DR.  PRATAP  CHANDRA
 CHUNDER):  (a)  and  ao,  The  press
 report  is  based  on  a  study  of  the
 scientific  and  technical  manpower  for
 research  and  development  in  the  Uni-
 versity  sector,  conducted  hy  the  Insti-
 tute  of  Applied  Manpower  Research.
 The  study  admits  that  the  occupational
 pattern  of  scientific  and  technica)  per-
 sonnel  in  the  Universities  is  different
 from  other  sectors  and  that  the  major
 component  of  the  job  of  faculty  mem-
 ber  is  teaching,  while  research,  in
 many  cases,  is  a  supplementary  acti-
 vity.  According  to  the  study,  an  ana-
 Ivsis  of  the  type  of  research  in  which
 scientific  and  technical  personnel  are
 engaged  in  the  Uiversities  shows  that
 more  than  90  per  cent  of  them  are
 engaged  in  basic  and  applied  research
 and  Jess  than  10  per  cent  in  design  and
 development.  It  does  nat  follow  that
 design  and  development  are  being
 neglected  or  that  basic  and  applied
 research  is  less  important.
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 (०)  Within  the  resources  available,
 efforts  are  being  made  contimucusly  to
 strengthen  the  research  activities  in

 the  University  Departments  and  alsv  to
 support  such  programmes  as  are  re-
 levant  to  the  national  Research  and
 Development  effort,  including  rese-rch
 in  emerging  fieldg  which  are  signifi-
 cant  for  development.

 Repayment  of  HR.A.  Arrears  in
 DDA

 9013,  SHRI  CHANDRADEO  PRA-
 SAD  VERMA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  is  it  true  that  72.0  A.  emplovees
 including  deputationists  from  other
 Departments  (appointed  by  Secretary
 DDA)  are  entitled  to  Mouse  Hent  Al
 lowanee  at  25  ver  cent  of  the  pay

 as  per  terms  of  their  service  /dcputa-
 tion:

 (b)  some  of  these  emp'oyees  who
 were  posted  in  Sium  Depaitment
 during  Emergency  were  paid  Fouse
 rent  allowance  at  the  rate  of  25  per
 cent  upto  U-T-1977.  Bui  at  a  reduced
 rate  of  5  per  cent  after  this  date  in
 violation  of  the  terms  of  their  ser-
 vice  ‘deputation;  1.

 (c)  on  reposting  back  to  DDA
 many  of  them  have  already  been
 paid  the  difference  of  0  per  ccat  less
 paid  in  Slum  Department  whercas
 this  difference  has  not  been  paid  to

 some  employees  so  far  in  spite  of
 many  representations;  and

 (d)  if  so,  the  period  by  which  the
 DDA  will  clear  these  dues  of  the  re-
 maining  employers.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  की  १
 HABILITATION  (SHRI  S'KANDAR
 BAKHT):  (a)  to  (d).  The  requisite
 information  is  being  collected  and  will

 ४  be  laid  on  the  Table  of  the  Sabha.
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 राजस्थान  में  कोटा  जिले  के  बारान  में  aeet

 gor4  at  way  कया  सचार  मत्री  यह
 बताते  को  क्षा  करेग  कि

 (7)  क्या  राजस्थान  मे  काटा  जिल  वा
 बारान  नामक  स्थान  इस  वष  एव  मुग्य  डाक्घर  पान
 का  पाव  हां  गया  है  ,

 खि)  यदि  हा  ता  क्या  वतमान  'गाकघर
 हग  समय  किराय  के  गैर  सरकारों  भवन  मे  चल
 रहा  द  और

 (ग)  यि  शा  तत्  मछ्य  हाक्घर  वे  लिए
 सरकार  का  विचार  ब्ब  तक  श्रपना  निजा.  भवन
 बनान  का  है  झर  तसवधा  ब्योरा  क्‍या  है?

 संचार  मत्ालय  में  राज्य  सत्रो  ज्ी  नरहरि  प्रसाव
 सुखदव  साथ)  (क)  विद्यमान  विभागाय
 मानकों  के  अनुसार  जिला  कोटा  मम  मुख्य  डरकघर
 के  ल्प  मे  बारा  (वास्तव  मे  बारान)  डाकघर
 क  पतान्नयन  वा  श्रौचित्य  नहीं  है।

 (ख)  जी  हा  इस  समय  वारान  डावघर
 राज्य  सावजनिक  निमाण  विभाग  के  कराए  के
 भवन  मे  चल  रहा  है।

 (ग)  विभागोय  भवन  के  निर्माण  वा  कई
 प्रस्ताव  विचाराधांन  नहां  है।

 Taming  of  Brahmaputra  River

 9015  SHRI  PURNANARAYAN
 SINHA  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleascd  to  state

 (a)  whether  it  i,  a  fact  that  Mr  Go-
 heen  the  Ambassador  has  in
 cover  of  his  talks  during  his  recent
 visit  of  Assam  promised  US  help
 to  t  ye  “he  Pishmiputra  mver

 (b)  whet)  or  the  Government  pro-
 pose  to  ay  qi  i  4elf  of  the  other  and

 (९)  if  not  why  not?

 THC  MINISTER  OF  AGR'CUT  TURF
 AND  IRRIGATION  (SHRI  sURJEET
 SINGH  BARNALA)  (a)  The  US
 Ambassador  Mr  Goheen  had  repor-
 tedly  met  the  Pres  at  an  informal
 gathering  in  Gauhati  on  9  9  March,
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 i979  when  he  expressed  interest  in
 Tiver  basin  development  in  faster  a
 India  Bangladesh  and  Nepal

 (b)  ind  (ce)  There  IS  Sptelhe
 Proposal  in  this  regard  betcie  the
 Government  of  India

 Natuwadi  Irrigation  project,
 Ratnagin

 90i6  SHRI  BAPUSAHEB  PARULE-
 KAR  Will  the  Mimste:  of  AGRI
 CULTURE  AND  IRRIGATION  be
 plea  cel  to  state

 (a)  whether  Government  of  Maha-
 rashtia  has  submitteq  i  medywm  Irri
 gation  Project  of  Natuwadi  mm  Khed
 taluka  m  Ratnagim  distuct  of  Maha-
 rashtra  on  5th  Tebiuary  974  and  +o
 far  no  action  has  been  taken  in  ‘his
 connection

 (b)  teasons  for  not  takirg  any
 step  tegarding  the  projert  and

 (९)  when  the  action  is  likely  to  be
 taken  on  the  said  project?

 THF  MINISTER  OF  AGRICULI-
 URF  AND  IRRIGATION  (SHRI  SUR
 JEET  SINGH  BARNALA)  (a)  to  (c)
 The  proje  t  Report  of  Natuw  id:  Meci-
 um  Iniigation  Projectin  Khed  taluka  of
 Ratnagiri  district  cstumated  to  cost
 Rs  453  crores  was  received  in  the
 Centr  }  Water  Commis  ion  trom  the
 Gove  nment  f  Mahatashtra  in  है
 quaiv  स्‍4.  Th  final  comphance  to
 the  comments  of  the  Comm  sion  was
 received  from  the  State  Government
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 in  September,  1976.  The  cost  of  the
 Scheme  was  modified  by  the  State
 Government  to  Rs.  6.56  crores.

 The  position  of  pending  Schernes  of
 Maharashtra  was  discusied  by  the
 State  Chief  Engineer  with  the  ulficers
 of  the  Central  Water  Commuasion
 during  April,  977,  and  the  Chief  Engi-
 neer,  Maharashtra  had  then  intimated
 a  list  of  Schemes  winch  only  were
 to  be  treated  as  pending  in  the  Com-
 mission  for  prove‘sing.  This  list  did
 not  include  Natuwadi  Medsuni  Irri-
 gation  Project,  and  as  such  was  not
 processed  further  in  the  Central  Water
 Commission.

 Recently,  7  February  1979,  the
 Government  of  Maharashtra  have  for-
 warded  a  list  of  projects  for  being
 considered  in  the  Commission  ani  this
 list  includes  Natuwadi  Medium  Irri-
 gation  Project.  The  State  Govern-
 ment  has  now  been  requested  by  the
 Central  Water  Commission  to  up-date
 the  Natuwadi  Medium  Irrigation  Pro-
 ject  Report  and  forward  the  same  to
 the  Commission  for  further  action.

 Retired  Persong  in  occupation  of
 Government  Accommodation

 90I7.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  Government  is  not  provid-
 ing  accommodation  tn  the  depondants
 of  retired  employees;

 (की  ihe  total  number  of  employees
 who  have  relireq  before  December,
 978  but  have  not  vacated  Govern.

 ment  accommodation  in  type  A.,  B.  &
 Cc;

 (c)  period  up  to  which  they  can
 retain  accommodation  by  paying  mar-
 ket  rent;  and

 (d)  what  measures  are  being  taken
 by  the  Government  to  get  these
 quarters  vacated  0  that  the  emp-
 Inyees  in  waiting  list  could  be  offer-
 ed  these  quarters?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  This  con-
 cession  has  been  withdrawn  with
 effect  from  ‘1-5-1978,  However  ud  hoc
 allotment  3s  given  now  to  an  eligible
 dependent  of  an  officer  who  is  in
 occupation  uf  general  pool  accummo-
 dation  and  is  compuleorily  retired  on
 medical  grounds/is  invalidated  on
 medical  grounds.

 (b)  225.

 (c)  After  retirement,  normally  an
 officer  can  retain  the  accommodation
 for  a  period  of  two  months.  There-
 after,  the  Director  of  E:tatez:  may
 allow  him  to  retain  the  accummoda-
 lion  for  a  period  not  exceeding  six
 months  on  payment  of  enhanced
 licence  fee.

 (d)  Action  under  the  Public  Pre-
 mises  (Eviction  of  Unauthorised  Occu_
 pants)  Act,  79  is  taken  to  pet  the
 houses  vacated  where  they  are  in
 unauthorised  occupation.

 Gujranwala  ouse  Building  Coopera-
 tive  Society,  Delhi

 90I8.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  refer  to  the
 reply  given  to  U.S.Q.  No.  08  on  the
 lith  July,  1978  regarding  details
 about  the  registered  members  of  the
 Gujranwala  House  Ruilding  Sorety
 not  allotted  Jand  laying  on  the  Table
 a  statement  showing  names  of  the  की
 members  of  the  Gujranwala  House
 Building  Cooperative  Socety,  Delhi
 enrolled  between  959—96.  and
 state:

 (a)  what  steps  are  being  taken  for
 the  early  development  and  allotment
 of  land  to  these  4l  memberg  which
 has  been  given  by  the  DDA  to  ‘the
 Society  as  early  as  1972;
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 (b)  whether  any  target  date  fer
 the  development  and  allotment  has
 been  fixed  by  the  DDA;  ang

 (९)  if  not,  what  measures  are  taken
 to  ensule  speedy  devciopment  of
 lang  allotted  by  the  DDA  to  the
 House  Buiiding  Co-operative  Socie-
 ties?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (०).  The  informa-
 tron  as  being  collected  and  wall  be
 laid  on  the  Table  of  the  Sabha.

 Issue  of  Presg  Passes  in  Cricket  Test
 Series

 90i9  SHRI  P.  A  SANGMA.  Will
 the  Mimster  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  stale  the  criterion  followed  for
 issue  of  Press  Passes  to  the  repre-
 sentatives  of  newspapers  in  Cricket
 Test  series  and  other  important
 tournaments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  GULSHAN).  The
 Ministry  of  Education  have  no  informa-
 tion  on  the  subject  which  talls  entirely
 within  the  jurisdiction  of  the  National
 Sports  Federations  and  their  affilhated
 State  Assoviat.ons,

 Modernisation  through  Globa|  tenders
 for  New  Telephone  System

 9020.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  what  sort  of  modernisation  he
 would  like  to  have  by  making  global
 tenders  for  new  telephone  systems,
 based  on  his  speech  in  Bhopal  on
 March  81,  1979:

 (b)  whether  India  is  not  capable
 even  today  of  making  good  teleshone
 exchanges  for  the  ccuntry  wile  it

 is  exporting  telephone  equipment;  ६9
 foreign  countrias;  and

 (९)  how  mucn  {neign  exchange
 is  likely  to  be  spent  for  getcing  glo-
 bal  tenders  and  then  on  getting  new
 telephone  exchanges?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHAR]  PRASAD  SUKH-
 DEV  SAI):  (a)  There  is  essentially
 a  899  between  the  production  ef  tele-
 phone  sysiems  in  the  country  and  the
 requirements.  To  meet  this,  global
 tenders  have  been  msued,  The  op-
 portunity  hag  been  made  use  of  ior
 gettmg  equipment  of  some  of  the
 latest  technology  in  certain  areas  lke
 TAXs.  Telex  etc.

 (b)  India  has  capability  for  manu-
 facture  of  good  mannual  and  good
 electro  mechanical  type  of  telephone
 exchange  7

 (९)  A  total  outlay  of  Rs.  848  crores
 for  the  P&T  Telecom.  during  the  plan
 period  978—83  has  been  approved  by
 the  Planning  Commission.  Out  of
 this,  the  foreign  exchange  component
 3  89.49  crores.  The  toreign  ex-
 change  for  the  telephone  systems  is
 placed  at  8.30  crores.

 Finalisation  of  Recruitment  Rules  for
 Class  I  Posts

 $02I,  SIIRT  NATEUNI  RAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state.

 (a)  whether  recruitment  rules  for
 Class  I  posts  in  various  departments
 under  the  Ministry  have  not  been
 finalised  and  as  a  result  quite  a  good
 number  of  officers  are  continuing  on
 ad-hoc  basis;

 (b)  if  so,  department-wise  number  of
 Class  I  posts  for  which  recruitment
 Tules  have  not  been  finalised  and  in
 how  many  cases  these  are  pending  for
 over  2-3  years;
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 (९)  action  taken  for  finalisation  of
 recruitment  ruleg  in  each  case  separa-
 tely  and  the  progress  achieved  so  far
 and  the  steps  proposed  to  have  the
 recruitment  rules  finalised;

 (d)  whether  for  Class  I  services.
 technical  or  others’  the  representation
 of  SC  &  ST  canditlates  isnot  to  their
 proportion  under  rules  and  if  so,
 depactment-wise  break-up  of  SC/
 Sl  candidates  in  proportion  to  the
 totul  number;  and

 (e)  steps  taken/proposed  to  ensure
 representation  as  pe:  quota  fixed  by
 the  Government  to  Class  I  posts?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (¢).  Information  is  being  collected

 and  will  be  laid  on  the  Table  of  the
 Sabha,

 Milk  from  Rajasthan  for  D.M.S.  and
 Mother  Dairy

 9022,  CH.  HARI  RAM  MAKKASAR
 GODARA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  quantity  of  milk  brought
 everyday  from  Rajasthan  to  be  used
 by  Delhi  Malik  Scheme  and  Mother
 Dairy;

 (a)  the  price  paid  per  litre  and  also
 the  method  of  collection  of  milk  from
 small  villages  and  far-flung  areas;

 (c)  whether  some  suitable  arrange-
 ments  are  proposed  to  be  made  for
 collection  of  nulk  cn  still  larger  scale
 when  the  DMS  is  chanred  into  a  Cor-
 poration  by  oth  ldine  some  storehouses
 or  otherwise  by  erecung  chilling  plants:
 ani

 30)  if  so,  the  aetiils  therent?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Daily  procurement  of  milk  from
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 Rajasthan  by  Delhi  Milk  Scheme  and
 Mother  Dairy  varies  during  flush,  lean
 and  transitory  seasons  and  on  an
 average  about  65,000  litres  of  milk
 {both  cow  milk  and  mixed  up  milk)
 is  procured  by  Delhi  Milk  Scheme
 from  Rajasthan  State  Dairy  Develop-
 ment  Corporation  and  61,000,  litres  of
 cow  milk  and  17,000,  litres  of  buffalow
 milk  is  procured  by  Mother  Dairy
 from  Rajasthan  State  Dairy  Develop-
 ment  Corporation.

 (b)  The  price  paid  per  litre  for
 various  giudes  of  milk  during  variaus

 periods  is  given  in  the  statement  at-
 tached  The  milk  is  procured  from
 Rajasthan  State  Dairy  Development
 Corporation  and  the  Corporation  in
 turn  procures  the  same  from  a  chain
 of  collection  centres  and  chilling
 stations.

 te)  and  (d).  As  a  policy  measure
 D.M.S.  will  be  gradually  withdrawing
 departmental  procurement  anc  will
 be  procuring  milk  from  the  coopera-
 tive  federations  of  nearby  States,  in-
 stead  of  running  their  own  store-
 houses  for  chilling  plants.  In  addi-
 tion,  the  feeder  balancing  dairies

 established  in  the  States  of  Rajasthan,
 Haryana  and  Punjab  under  Operation
 Flood  l/  World  Bank  aided  program-
 mes  will  be  supplying  milk  to  D.M.S.
 through  the  Corporations.  Under
 Operation  Flood  I,  a  National  Milk
 Grid  is  envisaged  to  facilitate  even
 long  distauee  transportation  of  milk

 to  metrorolitan  cities  and  towns
 having  population  of  more  than  one
 lakh  which  will  be  the  chief  markets
 for  milk.
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 Statement

 Adith  Price  pad by  D  MS  [Mother  Dawry  for  the  Math  recened  fin  Raye  sther

 Price  of  Jstiumated  Jotal
 mulk  Addition  ६  st

 (Rs  prKg)  al
 Ix  Delhi  t

 g
 per

 Milk  tation  ge)
 naan  me/ thir  (Rs

 Dairy  lg) Mixed
 Milk

 a  ILAN  PERIOD  |  April  May  June  and  July,  7979)

 (65%  Tat  and  a  SNT)
 2  40  0  07  247

 TRANSISTOR’  PERIOD  (August  September  Oct  ber
 &  March  979)

 IELUSH  PLRIOD  (November,  Decembe:  and  Tebruaty  979)  2  46

 2  20  oo07  227
 0  07  2  az

 Gow  Milk  4s  Fat  and&  4%SNF)
 t  Februaty  te  April  7979

 May  to  Deceemb:  7979

 Muathod  of  Proct  emert

 4  75  plus  actual  transporta- tron  charges
 tgo  ex  DtIht  Milk  Sche-

 me  Mother  Dai

 Miki:  DMS  /Motha  Dairy  tong  ptecut  d  by  Rayatthan  State  Toay  Devel  [ment
 Grp  rate  ith:  ughotscham  (CG  Teton  Centes  ard  (गया  हू  Stat  msitnen  Arind  Patten
 Ch  peratrve  ote  ttes

 Inter-State  River  Water  Dispute,
 Pending  Decision

 9023  SHRI  C  K  CHANDRAPPAN
 Will  the  Mimster  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  how  many  inter-state  river  water
 disputes  are  still  pending  decision
 since  how  long  and  at  what  stage  the
 discussion  of  each  of  these  is  now,

 (b)  how  many  projects  submitted  by
 various  State  Governments  are  pend-
 ing  before  the  Centre  for  permission
 due  to  the  inter-state  mver  water  dis-
 pute,  their  names  and  details,  and

 (९)  what  are  the  steps  Govern-
 ment  contemplate  to  settle  these  pro
 blems  as  early  as  possible?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA)  (a)
 to  (c)  The  main  pending  disputes
 relate  to  the  use  and  development  of
 waters  of  the  Narmada,  Godavari,
 Cauvery  and  ‘Yamuna  basins  39
 major  and  medium  projects  are  pend-
 ing  clearance  before  the  Certre  due
 to  inter-State  aspects  Their  details
 are  given  in  the  enclosed  statement

 The  disputes  relating  to  Narmada
 and  Godavari  waters  are  bemg  adju-
 dicated  upon  by  the  Tribunals  set  up
 under  the  Inter-State  Water  Disputes
 Act,  956  The  Narmada  Water  Dis-
 pute;  Tribunal  submitted  its  report
 setting  out  the  facts  as  found  by  it
 and  giving  its  decision  on  the  n  atters
 referred  to  it,  to  the  Central  Govern-
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 ment  in  August,  1978.  The  Tribunal
 is  now  considering  further  reference
 made  before  it  by  the  Central  and
 State  Governments  setking  clarifica-
 tions/guidance.  The  further  report  of
 the  Tribunal  is  expected  soon.  The
 work  of  the  Godavari  Water  Disputes
 Tribunal  is  in  an  advanced  stage.  The
 party  States  are  scheduled  to  file  com-
 prehensive  agreements  incorporating
 all  the  bilateral,  trilateral  and  multi-
 lateral  agreements  about  the  Goda-
 vari  waters  reached  between  them,
 before  the  Godavari  Tribunal.

 With  regard  to  the  use  and  devclop-
 ment  of  Cauvery  waters,  an  under-
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 standing  was  reached  amongst  the
 concern  States  of  Karnataka,  Kerala
 and  Tamil  Nadu  in  August,  976  efter
 intense  deliberations  at  technical  and
 political  levels.  Three  meetings  were
 thereafter  convened  by  the  Union
 Minister  of  Agriculture  and  Irrigation
 in  August,  September,  and  October,
 978  with  a  view  to  having  this  under-
 standing  of  August,  976  ratified.

 Detailed  studies  about  the  Yamuna
 basin  have  been  carried  out  in  con-
 sultation  with  the  State  Governments
 and  the  matter  is  under  further  dis-
 cussions  with  the  States.

 Statement
 Dail  of  projects  pending  in  Central  Water  Commission  due  tointer-Stale  river  water  बहा  disputes,

 Basin  Name  of  Project  Major]  Fatimated  Rencefits
 Medium  cost  (०००  ‘hi)

 (Rs.  lakhs}

 5  2  3  4  5

 .  Karnataka  :
 CAUVERY  ts  Efemavat  hi  Major  VG.0007 wo  28g:  थी

 ae  Kabini  Do,  8ou0-  ve  T83°  74
 4.  Hospat  na  lift.  Do.  2qou"  On  gore
 4  Hatangi  Do,  5Bou"  00  6647
 Be  Yagachi  .  Do,  7fg#  oo  74°  18
 fi.  KR.S.  Sight  Hanh  Canal  Stage-I  Do.  वीकुछ  og  26°90
 b  Suvarnavathy  Medium  24800,  8500
 8.  Votchole  (revised)  Do.  gor  ou  74°86
 cn  Manchanabela  reservoir  scheine  (revised)  Do.  700°  00  4°45

 to.  Atkavathi  Do,  843९  bo  Bas
 tr,  Kudergundihalla  Da.  aro"  O00  2706
 tg,  Chiklihole  Do.  940°  00  3°48
 13  Uduthorchalla  Do.  753°  00  6:60,

 *The  States  have  been  requested  tosubmit  serised  proposals  to  be  in  line
 with  the  understanding  cf  August,  1976.
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 q  2  3  4
 द

 5

 t4  Tggalure  Do  342  00  td

 ¥5  Changavadi  Do  439  00  6  27
 Kerala

 G  Kerala  Bhavani  Major  985  oo  lag

 77  Kuttyad:  augmentation  scheme
 a)  (Kuttyad:  augmentation  «heme  power!  =  Do  574  450  rea

 #,00%o

 (it)  Banasuta  Sagar  Enigation  Project  Do  PO  00  4  Bo

 8  Attapady  Medium  842  00  7  -f

 Tamil  Jadu

 tg)  Mod  rrusation  of  C  auvcty  delta  Mayor  4900,  00  474,  00
 a  Kolimialas  Medium  yg  no  283

 2  AKodaganor  resaron  Do  -I2  00  265
 22  Vatadhamanadhi  Do  105  50  au

 HMaijang
 munis  ad  Sewani  Lilt  Ierigats  nu  Stage  हा  &  IL  |  Mayor  6,7  90  iy  43

 244  \ugimntatiom  af  VWestan  Yamuna
 Ganal  supphed  by  Jubiwells  Do  TM)  0७३  U8

 =1  Toharu  Lift  Inugation  Sclunu  Stage  IL  Do  by,  (४  47  47
 -b  Constraction  ol  Munak  canal  link  chan-

 nels  &  Manas  Branch  Ge  hana  dis-
 tibut  any  &  Delle  parallel  Brant  h  Deo  yoo  au  mh

 27)  Remod  Ung  &  lining  of  Hanw
 Branch  Do  265  54

 28  Remodd  ling  &  Ling  ol  Sunda  Suly
 brant  li  Do  43400  -i  oo

 2g  Proycetcstimat:  of  remodeling  &  lin-
 ing  Sunder  sub-btanch  Do  Wg  ry  74°49

 »O  Nangal  life  irrigation  scheme  Do  rh4  54  i4  49

 44  Sewant  Tatturnagation  Stage  हैं  Whi  him  iris  oo  कीज

 32  Romod  ling  Butana  Branch  &  ‘Sundin
 Sub  branch for  fer  ding  Juttanal  Do  +57,  00

 330  Gonstruction  of  New  &  Remodelling,
 &1  xtinsion  of  xisting  minors  of  Jur
 Lift  Scheme,  Star  -IT  No  am  30
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 I  2  3  4

 34.  Construction  of  additional  head  re-
 gular  complex  at  Dndupur_,  05  96°73

 35-  Mohindergarh  Lift  Scheme  (Mo-  os
 dified)  !  हे  Do  I95°T5

 36.  Installation  of  50  Nos.  augmentation
 Tubewells  along  Delhi  Parallel
 Branch  1  I  Do.  Go 62

 37:  Installation  of  additional  50  Nos.  aug-
 mentation  Tubewells  along  Hansi
 Branch  Do.  63°  ५

 Madhya  Pradesh  :

 38.  Chaldu  Tank  Project  Medium  446°  34  6  275

 Haryana:

 gq.  Sutlej-Yamuna  Link  project.  Major  6645"  77  Link*

 *Out  of  its  total  length  of  24  kms.  the  carrier  canal  of  the  project  runs  for  722  kms,  n

 Pnjab  territory  before  entering  Haryana.  There  is  difference  between  the  Two  States  regarding
 the  alignment  of  the  canal  in  Punjab  and  its  capacity.  Efforts  are  being  made  to  bring  aboutan
 understanding  between  the  two  States.

 Uplifting  the  Status  of  Women

 9024,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  recent  studies  which  clearly
 show  that  the  sequence  of  events  lead-
 ing  a  woman  to  the  brothel  is  through
 accrual  of  a  debt  loss  of  meang  of
 livelihood  and  economic  gtresses  and
 strains  and  not  so  much  due  to  the
 weakness  of  human  nature:  and

 (b)  what  comprehensive  measures
 are  ploposed  to  be  taken  to  improve
 the  economic  situation  particularly  for
 the  weaker  communities,  restore  faith
 in  the  social  structure  and  economic
 strength  of  the  community  and  check
 this  cancerous  growth  in  certain
 pockets  of  the  country  at  the  earliest
 and  uplift  the  status  of  women?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURI
 (DR.  PRATAP  CHANDRA  _  CHUN:
 DER):  (a)  Though  no  —  such  study
 has  come  to  the  notice  of  Govern
 ment,  the  Committee  on  the  Status
 of  Women  in  India  had,  in  974
 given  similar  causes  of  prostituti
 ia  its  report.

 (9)  In  the  Draft  Five  Year  Plan
 1978-83,  women  welfare  has  been  at-
 corded  higher  priority  under  Socia
 welfare  sector  with  increased  bias
 towards  preventive  and  developmen-
 tal  services.  Out  of  the  total  outlay
 of  Rs.  30.50  crores  provided  for  So-
 cial  Welfare  sector,  Rs.  26.l4  crores
 have  been  specifically  earmarked  for
 women  welfare.  The  Draft  Plan  alse
 includes  special  policy  for  promoting
 women’s  employment,
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 Fellowships  to  students  of  Delhi
 University

 9025.  SHRI  MADAN  TIWARY:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 7७  pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  825  on  the  26th
 February,  979  regarding  Fellowships
 ‘o  students  of  Delhi  University  and
 state:

 (a)  total  number  of  fellowships  so
 tur  awarded  to  M.  Phil,  students  of
 Zoolugy  Department  of  the  Delhi  Unm-
 versity  this  year  specialization  subject-
 wise;

 (b)  the  criteria  of  uwarding  such
 fellowships;

 (ec)  whether  Government  are  aware
 that  the  distribution  of  fellowships  in
 the  specialization  subjects  hke  Ento-
 mology,  Cell-Biology,  Fisheries  and
 Endocrinology  is  not  rationale  and  ac-
 ‘ording  to  the  strength  of  students  dur-

 ing  M.  Phil,  in  these  subjects  this  year
 (d)  af  so,  the  reasons  therefor;  and

 (९)  what  steps  Government  propose
 ‘o  take  to  remedy  the  situation  so  as
 ‘a  remove  the  disparity  and  discont-
 vniment  amongst  the  students  of  this
 Department?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (e).  The  information
 9  being  collected  and  will  be  laid
 m  the  Table  of  the  Sabha.

 पंचायत  विश  तिगम

 9020.  भरी  सुरेगा झा  सुमन:  क्‍या  कृषि  शौर  सिंचाई
 मी  यह  बतानें  की  कृपा  करेंगे  कि:

 (क)  उन  राज्यों  के  क्‍या  ताम  है  जिन्होंने
 कुटीर  उद्योग  तथा  ग्रामीण  रोजगार  योजनाओं
 के  विकास  के  लिए  पंचायत  वित्त  निगमों  की
 स्थापना  का  प्रस्ताव  ैयार  किया  था;  शौर
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 कृषि  ौर  सिंचाई  संत्रो  (शो  सुरजीत  सिंह
 बरनाला)  :

 ह
 भ्रौर  (ख).  सूचता  एकत्न  वी

 जा  रही  है  यथाशीघ्र  सभा-पटल  पर  रख
 दी  जाएगी  |

 C.P.W.D.  Employees

 9027  SHRI  HARI  SHANKAR
 MAHALE:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP.
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  what  is  the  number  of  Govern-
 ment  employees  of  the  C.P.W.D,  (Zone
 Wise)  who  retired/died  in  harness  dur-
 ing  1078-79;

 (b)  the  number  of  cases  in  which
 payments  for  gratuity  and  pension  etc.
 have  not  so  far  been  made  and  for  how
 many  months;  and

 (c)  what  steps  are  taken  to  ensure
 that  pensionary  benefits  are  paid  to  the
 retired  employees  to  their  dependents
 at  the  curhest?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  to  (०),  The  infor-
 mation  is  being  collected  from  the
 various  offices  of  C.P\W.D.  which  are
 scattered  all  over  the  country  and
 will  be  laid  on  the  Table  of  the  Sabha,

 weg  प्रदेश  को  स्कूलों  के  बों  के लिए  सहायता

 9088.  श्री  मर्मवा  प्रसाद  राय  :  क्‍या  शिक्षा,
 समाज  _  कल्याण  और  संस्कृति  मत्री  यह  बताने  की
 कृपा  करेंगे  कि  मध्य  प्रदेश  में  स्कूलों  के  भवना
 तथा  फर्नीचर  की  कमी  पूरी  करने  के  लिए  मध्य
 प्रदेश  को,  जो  कि  शिक्षा  तथा  आ्राधिक  दृष्टि  से
 एक  पिछडा  हुभा  राज्य  है,  केन्द्र  सरकार  का  विचार
 कितनी  राशि  की  सहायता  देने  का  है?

 शिक्षा,  समाज  कल्याण  झोर  संल्कृति  मंत्रों  (डा०
 प्रताप  चता  चग)  :  योजना  के  झन्तगंत
 राज्य  सरकारों  को  ष्ूरे  राज्य  के  लिए  ब्लाक
 प्रनुदान  के  रूप  में  जो  कुछ  उपलब्ध  होता  है,  उसके
 झलावा  केन्द्रीय  सरकार  स्कूल  अबनों  के  निर्माण
 तथा  स्कूल  फर्नीचर  को  लिए  विशेष  श्प  से  कोई
 राशि  मजूर  नहीं  करती  o
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 Reservation  for  handicappetl  in
 Government  Services

 9029  SHRI  RAJ  KESHAR  SINGH
 Will  the  “Vunister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 he  pleased  to  state

 (a)  whelher  the  Government  are
 experimenting  with  regard  toleserva-
 thon,  for  physically  handicapped  people
 nm  group  'C  and  ‘D  posts  under  the
 Government,  if  50,  the  details  thereof
 aud

 (b)  how  much  time  Government  pro
 pose  to  take  to  evaluate  the  outcome
 of  the  said  experiment  for  extending
 their  scope  to  class  II  and  I  posts’

 THE  MINISTER  OF  STATF  IN
 THE  MINISTRY  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GULSHAN)
 (a)  Government  is  not  e,periment
 ing  in  this  matter  final  orders  have
 already  been  issued  reserving  3  pe
 cent  vacancie,  for  physically  handi-
 capped  im  group  ‘C  and  D?’  post,  im
 Central  Government  and  in  compar-
 able  posts  im  Centrally  Controlled
 Public  Unde:  takings

 (b)  The  orders  have  been  issued
 only  on  4th  November  977  as  such
 ui  woulg  take  some  time  to  evaluate
 the  cffect  of  the  order  Government
 do  not  contemplate  at  present  exten
 ston  of  the  ieservation  to  Group  ‘A’
 and  B  posts

 Fund,  tor  Koraput  and  Ganjam  Tribal
 Development  Agencies

 9080  SIRI  GIRIDHAR  GOMANGO
 Will  the  Ministe,  of  AGRICULTURE
 AND  IRRIGATION  be  pie  ised  to  statc

 (a)  funds  provided  bv  the  Ministrs
 to  Koraput  ind  Ganjum  Tribal  Deve
 Jopment  Agencies  year-Wise,  upty  the
 expiry  of  extended  period  of  these  pro-
 jects,

 (b)  how  far  the  objectives  of  the
 scheme  have  been  fulfilled  by  these
 projects

 (c)  the  main  objectives  of  the  scheme
 with  a  hievement  made,  and
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 (d)  review  made  by  his  Ministry  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  (a)  Funds  provid-
 ed  by  thig  Ministry  to  Tribal  Deve-
 lopment  Agencies,  Koraput  and  Gan-
 yam  yeal-wise  ynce  their  inception
 in  Maich  972  upto  ‘dist  March,  979
 are  as  unde:

 (Rs  का  lakhs)

 Yeur  TtthalNuvel  pment
 Agency

 Koraput  Ganjam
 997273  &  7973)  74  Loh  at  9  00

 o74  74  yto24  7  50
 1975,  7!  shou  al  “4
 976  77  ga  Ud  7  00

 0077  78  it.  344  ००

 978  79  ad  On  39  50

 Town  aGH  of  a  «|

 (bi)  and  (e)  Both  the  Tmbal  Deve-
 lopment  Agencies  we  concerned  with
 the  implementation  of  a  cole  pro-
 gramme  o{  economic  development  of
 triba's  which  covers  ugiiculture,  horh-
 culture  land  reclamation  lang  deve-
 lopment  50]  conservation  measures,
 ecitiol  of  shifting  cultivafion,  mimor
 irtigation  development  of  anima!  hus-
 bandiy  projects  (viz  cattle  develap-
 ment  piggery  sheep  rearing,  goat
 eartng  poultry  keeping  duck  rearing),
 fisheries,  encouragement  of  forest
 based  industries  debt  redemption,
 land  resloration  land  iecords  and
 survey  and  construction  of  rural  and
 link  roadg  et~

 The  physical  achievements  of  thcse
 Tribal  Development  Agencies  in  these
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 sphere  of  activities  since  their  incep  tion  upto  3l]-2-978  are  as  under:—

 S.No.  diem

 t.  Area  covered  under  Agriculture

 2,  Samplings,  seedlings,  suckers  and  grafts
 of  vatious  fiuit  plants  distributed.

 ca  Plough  |  ul'ocks  distri!  uted!
 t.  Land  so  far  reclarmed
 a  Land  development  in  progress

 be  Dugwells  completed
 7.  Duewells  in  progress
 8  Pumpyets  ॥  stalled/distril  uted

 oO.  Area  expected  to  Le  irrigated
 ra,  Milch  cattle  supplied
 ti.  Bulls  supplied
 tt,  Gocks  supplicd

 it,  Pgs,  sheep  &  goats  d  stributed

 The  No.  ofl  nk  roads
 Tie  Length  of  link  roads
 16.  No  of  arterml  roads
 iy  Lenyth  of  arterjal  road,

 Umt  —  Tribal  Development  Agency
 Koraput  Gonyjant

 Actes  17,913  348,39

 No.  TS4.t24  2493,89¢

 Pairs  2,748  1,638

 Acres  59470  9997
 Acres  14758  273

 Nos  aBy  3.649

 Nos  466  qoo

 Now.  a  a8

 Acres  8,692  7००9

 Nos  106

 Nos,  9  4

 Nos.  1,100  2,400

 Nos.  3544  2377
 Nos.  १0  7

 Kms.  78,50  7527
 Nos,  2  7

 Kms.  33,00,  84.0

 Source  :  uarterl  progress g  eceml  thy  1978,

 (व)  During  July,  i974,  Agro-Econo-
 mic  Research  Centre,  Waltair  (And-
 hra  Pradesh)  wag  entrusted  with  the
 task  of  evaluatrag  the  performance
 of  Tribal  Development  Agenc  es,
 Koraput  and  Ganjam.  Two  separate
 evaluation  reports  have  since  been
 received  from  AER.  Centre,  Waltair
 m  1977,  Important  findings  of  these
 Teports  are  as  under:—
 Tribal  Developiment  Agency,  Goraput

 3  By  and  large  there  has  been  a
 satisfactory  amount  of  coordination
 among  the  various  organisations,
 which  have  come  together  in  imple-
 menting  the  T.D.A.  programmes.

 repoaits  for  TDAs,  Koraput  and  Ganjam  for

 Stale  Government  provided  additional
 salff  specifically  to  take  care  that  the
 TDA  programmes  are  properly  im-
 plemented.

 2  State  Departments  and  Pancha-
 yat  Samuitig  have  not  reduced  the'r
 commitment  io  tmbal  gevelopment
 after  the  launching  of  the  T.D.A,

 3.  By  and  large,  the  benefits  of  the
 programme  have  reached  the  desired
 target  groups  and  have  not  percolated
 to  the  other,  to  any  appreciable  ex-
 tent.

 +  There  ig  undoubtedly  a  wide  sP-
 Tread  awareness  among  the  tribals  of
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 the  existence  of  the  TDA  and  the
 very  usefu}  work  it  is  doing  for  their
 betterment.  The  tribals  have  reveal-
 ed  a  remarkable  tendency  to  accept
 the  modern  packages  suggested  by
 the  TDA  for  their  umprovement,  pro-
 videg  they  are  convinced  of  their
 economic  benefits.

 5.  So  far  as  the  economic  impact
 is  concerned  the  picture  is  not  uni-
 form  and  varies  from  scheme  to
 scheme.  The  economic  impact  on
 individual  tribals  wag  not  impressive
 in  the  case  of  land  reclamation  scheme
 and  the  same  is  true  to  certamy  ex-
 tent  in  the  case  of  qugwell  scheme.
 The  benefit  wag  considerable  witn
 respect  to  Lift  Irrigation  Scheme  and
 Land  Improvement  Scheme.  Goat
 rearing  scheme  helped  the  tribals  in
 a  big  way.

 Tribal  Development  Agency,  Ganjam

 Ll  The  TDA  has  achieved  some
 measure  of  suggests  in  coordinating
 the  activities  of  various  Departments
 but  much  needed  staff  support  has  not
 come  from  the  lift  Irrigation  Cor-
 poration.  There  is  also  need  for  co-
 ordination  at  the  block  level.

 2.  State  Departments  and  Pancha-
 yat  Samutis  did  not  reduce  theis  com-
 mitment  to  tribal  development  after
 launching  of  the  TDA,

 3.  By  and  large,  there  haz  been
 very  little  percolation  of  benefits  to
 non-targetted  groups.

 4,  By  and  large,  the  TDA  has  been
 able  to  create  considerable  aware-
 ness  among  the  tribals  in  the  project
 ares  about  the  existence  of  TDA  and
 the  useful  work  it  38  doing  for  their
 economic  improvement,  They  have
 exhibited  a  remarkable  zeal  to  adopt
 the  modern  innovations  suggested

 by  the  TDA  for  their  economic  bet-
 terment  wherever  they  are  convinced
 of  the  benefits.

 6,  With  regard  to  the  econome  im-
 pact  of  the  TDA  programmes  on  tri-
 bal  beneficiaries,  the  picture  varies
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 from  scheme  to  scheme.  So  far  as
 irrigation  schemes  are  concerued,  the
 impact  is  quite  visible  and  significant.
 There  hag  been  g  remarkable  trans-
 formation  from  dry  cultivation  to  wet
 cultivation,  manifested  by  a  shift  in
 croppmng  patern,  levels  of  technology
 from  traditional  to  modern  like  HYV
 seed,  fertiliser  and  pesticides,  By  and
 large,  irrigation  improved  farm  econo-
 my  to  an  appreciable  extent.

 Bo  fo  डी/एस०  डो०  ज्ो०  qo  to  ave,
 लखलऊ  के  विचद्ध  जांच

 9031.  जी  फिरगी  प्रसाद  :  क्या  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  यू०  पी०  सर्कल  लखनऊ  में  उन
 डी०ई०टी  ०|एस०हो  ०प्रो  ०  (टेलीफोन्स  एंड  टेलीग्राफ)
 की  संब्या  कितती  है  जिनके  विरुद्ध  इस  समय
 संतकंता  संबंधी  जाब  चल  रही  है;

 (ख)  इस  कार्य  में  भब  तक  कितनी  प्रर्गाति
 हुई है ;  भौर

 0  =
 सबंध  में  सरकार  की  क्या  प्रति-

 क्या

 संचार  संत्रालय  में  राज्य  मंत्रो  (की  मरहरि  प्रसाद
 सुखदेव  साथ)  :  (क)  (i)  मडल  इजीनियर--],
 (ii)  उप  मंडल  अधिकारी  (टेलीफोन  तथा
 aT) —y;

 (a)  ae  (a).  wer  इंजीनियर  के
 खिलाफ  जांच  ष््री  हो  गई  है  और  परामर्श  के
 लिए  मामले  को केन्द्रीय  सतर्कता  आयोग  को  भेजा
 जा  रहा  है।  उप  मडल  अ्रधिकारियो  (टेलीफोन
 तथा  तार)  के  खिलाफ  जांच  प्रगति  पर  है  भौर
 परामर्श  को  लिए  उतके  मामले  भी  इसी  प्रकार
 केन्द्रीय  सतर्कता  झायोग  को  भेजे  जाएंगे।

 Allegea  Embezzlement  of  funds  in
 purchase  of  Woollen  Jerseys  by  J.N.

 University

 9032.  SHRI  AMAR  ROY  PRA-
 DHAN:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  any  complaints  in  regard  to
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 the  embezzlement  of  funds  in  the  pur
 chase  of  woollen  jerseys  in  the  Jawa-
 harlal  Nehru  University;

 (b)  if  so,  what  are  the  details  there.
 -of  and  the  action  taken  thereon;  and

 (c)  whether  the  Government  propose
 to  entrust  the  investigations  in  the
 matter  to  the  Central  Bureau  of  Inves-
 tigation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  Yes,  Sir.

 (b)  It  has  been  alleged  that  the
 actual  cost  of  the  jerseys  was  less
 than  the  amount  charged  from  the
 University.  The  University  has  insti-
 tuted  an  enquiry  into  the  mutter.

 (ec)  No,  Sir,

 Area  Reserved  for  Tiger  Project  in
 Sundarban

 9033,  SHRI  SUSHIL  KUMAR
 DHARA;:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  area  of  reserved  forest  in
 Sunderban  in  West  Bengal,  exclu-
 sively  kept  under  Tiger  Project;

 (b)  the  name  of  that  area  and  whe-
 ther  the  same  includes  “Marich
 Jhapis  and

 (c)  the  area  of  land  occupied  by  the
 Dandakaranya  Refugee,  in  “Marich
 Jhapi"?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  area  of  reserved  forest  in  Sun-
 derban  in  West  Bengal  under  Tiger
 Project  comprises  about  25.85  square kilometres.

 (b)  Sunderbans  Tiger  Project
 ‘tea  comprises  of  forest  blocks
 hamed  below:—

 I.  Mayadwip
 2.  Chhotahardi
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 3.  Goshaba
 4  Gona
 5  Baghmara
 6,  Matla
 i  Chamta
 8  Chandkhali
 9.  Netidhopani

 l0.  Harinbhanga
 ll,  Panchamukhani
 12,  Pirkhali
 13.  Khatuajhuri
 i4,  Arbesi.
 15.  Jhilla,

 “Marich  Jhapi"  falls  in  Forest  Block
 Jhilla  of  the  Tiger  Reserve.

 (०)  The  exact  area  occupied  by
 Dandakaranya  deserters  cannot  be
 precisely  stated,  However  the  refu-
 gees  are,  at  present,  illegally  squat-
 ting  in  Block  Jhilla  compartment  I,
 the  area  of  which  is  approximately
 3655  acres

 Centrs!  Aid  for  Development  of
 Fishery

 9034.  SHRI  LALJI  BHAI:  Will  the
 Minster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  the
 defails  of  different  types  of  Central
 assistance  given  to  the  States  for  the
 development  of  fisheries  in  various
 parts  of  the  country  during  the  cur-
 rent  year?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  Be-
 sides  the  block  assistance  given  to
 States  for  their  Plans,  Cential  assis-
 tance  will  also  be  given  to  the  States
 in  the  current  year  under  Central
 and  Centrally  Sponsored  Schemes  for
 Fish  Farmers  Development  Agencies
 and  Landing  and  Berthing  facilities
 at  Minor  Ports  in  addition,  Central
 assistance  will  be  available  for  de-
 velopment  of  fisheries  under  Drought
 Prone  Areas  and  other  Integrated
 Rural  Development  Programmes  as

 well  as  Hill  Area  and  Tribal
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 Area  Development  Programmes.  a
 on  Pa  Toes,

 Con-
 North  Eastern  States  may  get  fur-  sultant  orrigation,
 ther  Central  Assistance  through  the  aaaamsaniisianl

 Member

 development  plans  of  North  Eastern  gt  A  nominee  of  the  Geo-
 Council.  lomeal  Survey  of  India  Member

 Composition  and  terms  of  reference  of  5
 *  =  a  be  q  aha suvernment  cy  na- Committees;  set

 ty  pan
 ha.  Member

 Commission  regarding  Canal
 &  A  repeeventative  of  Goy-

 035.  SHRI  K.  7.  नल
 लात

 ermmnent  of  Tami  Nadu.  Memler
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  7.  A  representative  ol  Gov
 state:  ernment  of  Kerala  Member

 (a)  the  composition  and  terms  of  =
 Darwen  of  Rewler  Member

 reference  of  the  Four  Committees  set
 up  by  the  Planning  Commission  to  9  Prof,  Subhash  Chandra,
 study  the  various  aspects  of  the  ambi-  Indian  Instetute  of  Pech-
 tious  Garland  Canal  Scheme  in  which  nology  Member
 certain  specialised  United  Nations

 pr  A.  K  SarhayiD to  ir  aChal  i Agencies  have  shown  interest;  and  Choudars.  Inehan  Me  te
 (b)  whether  the  question  of  trans  genital  Department,  Mumbet ferring  the  surplus  waters  of  West-  "  :

 flowing  rivers  of  the  Ghats  for  optional  tA  repre  ntause  of  the
 use  in  contiguous  arid  and  water-deficit  Gentral  Llectriety  Au-
 areas  in  Central,  Southern  and  West-  thority  Meinher
 érn  India  would  also  be  referred  to
 these  panels?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 The  composition  and  terms  of  refer-
 ence  of  the  Four  Committees  set  up
 by  the  Planning  Commission  are
 given  in  Statements  I  to  IV.

 (b)  This  is  covered  under  the
 terms  of  reference  of  the  Committee
 on  assessment  of  water  resources  of
 rivers  flowing  into  the  Arabian  Sea
 and  their  Utilisation,
 J

 Statement
 T.  Comunttee  for  assesment  of  waler  resources

 of  tivets  flowmg  into  the  Arabian  Sea  and
 then  utdeation.

 (A)  COMPOSITION
 rn  Shi.  V.  Gole,  Member

 WR),  Crotral  Water
 |  awmmision

 a  Sura  VR.  Deskar,  See-
 fetary  oto  the  Govern.
 ment  of  Maharashtra,
 Irrigation  and  Power
 Department,  Bombay

 Chairman

 Member

 Slui  K  §  ५,  Murthy,
 Glnef  Engmecr,  Cental
 Water  Commesion,  New
 Delhi  Member  Secre-

 tary.

 (B)  TERMS  OF  REFERENCE

 (i)  To  assess  the  availability  of
 the  water  of  the  rivers  in  the
 States  of  Maharashtra,  Karnataka
 and  Kerala  flowing  into  the  Ara-
 bian  sea  and  identify  potential
 sities  for  construction  of  suitable
 storages  possibilities  of  diversion
 of  surplus  water  eastward,  etc.
 for  optimum  utilisation  of  the
 water  taking  into  consideration
 minimum  needs  for  environmental
 protection  and  salinity  control;
 possibilities  of  hydro-power  gene-
 ration  and  needs  of  existing  on-
 going  and  future  schemes,  entitle-
 ments  under  relevant

 inten  St agreements  regarding  sherin
 water,  etc.  under  the  concerned
 basins,
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 है. वा,  Coammitice  lor  awesiment  of  water  resource

 T

 te  Representative  of

 (ii)  To  identify  water  short
 areas  of  the  region  of  the  eastern
 side  which  need  supplementation
 from  adjoining  basins  on  the  west
 after  critical  study  and  assessment
 of  their  present  and  future  water
 requirements  and  of  availability  of
 their  local  water  resources.

 (iii)  To  consider  the  Dastur
 Scheme  as  one  of  the  alternatives
 for  merting  the  objectives  of  tra-
 nsfer  of  water  from  the  west  to-
 wards  the  east  and  assess  its  rela-
 tive  cost  effectiveness  and  benefits:

 (iv)  To  formulate  cost-effective
 and  most  beneficial  plan  for  diver-
 sion  of  water  eastwards  from  the
 west  in  the  light  of  various  alter-
 natives  that  may  be  possible  and
 to  suggest  further  detailed  investi-
 gations  required  for  the  formula-
 tion  of  the  project  or  projects.

 Statement  IT

 of  the  southern  wibutaries  of  the  Yamuna
 and  thei:  itilisation,

 (A)  COMPOSITION
 Shin  Cc  Vo  Gale,  Mem-
 ber  (WR),  Central  Wate:
 Gommision  Chairman

 Reprewntative  of  the
 Government  of  Gujatat  =Member

 Representative  of  |  the
 Government  of  Madhya
 Pradesh  :  Member

 Representative  of  the
 Government  of  Rajasthan  Member

 the
 Government  of  Uttar
 Pradesh  Member

 i  Representative  of  the
 Geological  Survey  of
 India  .  Member

 Representative  of  the
 Indian  Meteorological
 Deparument
 Prof.  Satish  Chandra,
 University  of  Roorkee

 Member

 Member

 a

 To.
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 Prof,  Subhash  Chander,
 Indian  [nstitute  of  Tech.
 nology,  New  Delhi  Member

 Shri  A,  Kiishnachar,  Di-
 tictor  (NWP),  Central
 Water  Commission  Mrember-Secic-

 tary.

 (B)  TERMS  OF  REFERENCE

 (i)  To  assess  the  avaulability  of
 water  of  the  major  tributaries
 of  the  Yamuna  downstream  of
 Okhla  possibilities  of  uses  in  the
 concerned  sub-basins  taking  in-
 to  consideration  the  existing,  on
 going  and  future  schemes,  possi-
 bilities  of  diversion  of  surplus
 waters,  the  minimum  needs  for
 environmental  protection,  possibili-
 ties  of  hydro-power  generation
 entitlements  under  relevant  inter-
 State  agreements  recommending
 sharing  of  waters  etc.

 (ii)  To  identify  water  short
 areas  of  the  region  in  the  States  of
 Gujarat,  Madhya  Pradesh,  Rajas-
 than  and  Uttar  Pradash  which
 need  supplementation  from  water
 surplus  sub-basins  under  study
 after  critical  review  and  as
 sessment  of  their  present  and
 future  water  requirements  and  of
 availability  of  their  local  water
 resources;

 (iii)  To  consider  the  Dastur
 Plan  as  one  of  the  alternatives  for
 meeting  the  objectives  of  transfer
 of  water  from  the  water  surplus
 sub-basins  under  study  and  ass-
 ess  its  benefits,  and  relative  cost
 effectiveness;  and

 (iv)  To  formulate  cost  effective
 and  most  beneficial  plan  for  di-
 version  of  water  from  sub-basins
 having  surplus  waters  to  deficit
 areas  in  light  of  various  alterna-
 tives  that  may  be  possible  and
 to  suggest  further  detailed  in-
 vestigations  required  for  the  for-
 mulation,  of  the  project  or  projects.
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 Statement  Il

 पा,  Committee  to  awew  the  availability of  voluntary  labour  and  organisational
 aspects  for  the  execution  of  National
 Irrigation  Plan.

 (A)  COMPOSITION
 va,  Secretary,  Departinent

 of  Social  Welfare,  Min.
 of  Education  and  Social
 Welfare  :  3  Chairman.

 Member  (7,  &  9),  Central
 Water  Commision  Member

 a  Joint  Secretary  in  the
 Department  of  Rural
 Development  Member

 ro  Joint  Secretary  in  the
 Miniury  of  Defence  Member

 5.  Secretary-in-charge  of
 Social  Wellare  Depart-
 ment,  Govt.  of  Maha-
 rashtra  Member

 6  Sreretary-inecharge  of
 Social  Weltare  Depart-
 ment  of  Govt.  «f  Kar-
 nataka  Memlvr

 9.  Secretary-in-charge  of
 Social  Welfare  Depart-
 ment,  Government  of
 Kerala  Member

 8,  Sceretary-in-charge  of
 Social  Welfare  Depart-
 ment,  Government  =  of
 Tamil  Nadu  Member

 9.  Shri  8.  B.  Khare,  Joint
 Secretary,  Department of  Ttrigation,  Ministry
 of  Agricultuie  and
 Irrigation  Membrr-Sec.

 retary.

 (8)  TERMS  OF  REFERENCE

 (a)  To  consider  the  feasibility
 of  recruitment  of  able-bodied
 young  men  from  the  age  group  of
 i8—26  during  the  dry  season  for
 participation  in  the  canal  excava-
 tion  and  other  developmental  work
 in  the  Project.  The  Plan  envisa~
 ages  recruitment  by  the  Army  of
 5  crore  able-bodied  young  men

 in  this  age  group  for  this  purpose.
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 (b)  To  examine  the  feasibility  of
 the  drawing  free  labour  from  minor
 in  the  age  group  of  i5-l7  years  as
 part  of  their  compulsory  inilitary
 training.  These  minors  would  be
 required  to  give  five  days  in  a
 month  compulsory  free  work  in  the
 project.  In  the  absence  of  com-
 pulsory  military  training,  the  fea-
 sibility  of  utilising  national  and  vo-
 juntary  service  for  this  purpose  may
 be  gone  into,

 (c)  To  consider  the  question  of
 coordination  and  making  arrange-
 ments  for  housing  and  amenitics
 etc.  for  the  workers  in  the  Camps.
 The  plan  contemplates  that  the
 Army  will  coordinate  and  make
 arrangements  for  camps  along
 every  mile  of  the  canal  length  to
 house  at  least  2000  workers  in  each
 of  these  camps.  The  implications
 in  financial  terms  to  the  Army  in
 this  method  may  may  be  examin-
 ed.

 (d)  To  consider  the  rea<ibility
 of  drawing  free  labour  from  able-
 bodied  individuals  who  will  pay  by
 working  five  days  in  a  month  in
 the  project  in  lieu  of  a  per  head
 tax  on  all  able-bodied  persons  pro-
 posed  in  the  Plan.

 (e)  To  examine  the  possibility  of
 organising  and  drawing  free  la-
 bour  from  patriotic  volunteers  on
 appeal  for  building  the  projects.

 (f)  To  consider  the  incentives
 required  for  the  workers  to  be
 employed  in  the  construction  work
 specifically  the  suggestions  made  in
 this  regard  would  be  examined  by
 the  committee.  A

 (g)  To  consider  the  feasibility
 of  involving  the  Army  in  the  or-
 ganisation  of  this  massive  construc~-
 tion  work.  The  Committee  —  will
 also  consider  the  possibility  of
 utilising  Voluntary  agencies  as  an
 alternative  for  this  purpose.
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 Statement  [V

 Ty  Conmuttyy  to  exanune  Agal  aspects  of
 Inter-basin  transters

 (\)  COMPOSTLION
 =  7  Seereary  Department ol  Legal  Affairs,  Mant

 try  ol  Law  Justice  and
 Company  \laurs,  Gaycrn-
 mint  of  Lula  Chairman

 Taw  Secretary  Govern-
 ment  of  Maharashtra  Mimbrtt

 Law  Scentaty  Govein-
 mint  of  Kamataka  Meanber

 y  Law  Secretary,  Govorn-
 mtutol  Kerala  Murda

 »  Law  Seetctary  Govern
 mont  ol  Jamil  Nadu  Mi  mbet

 tb  Mis  KR  M  SI  efl  Jom
 Secretary  Department ol  Trogation,  Munistry
 al  N@reulture  बात
 Trg  tion  Member  -Se¢-

 mtary

 (B)  TERMS  OF  REFERENCE

 To  examine  the  legal  aspects  in-
 valved  in  the  trans-basin  diversions
 of  water  of  inter-State  rivers  from
 one  State  of  another,  such  as  those
 involved  in  proposals  ci  their  type
 made  by  Mr,  Dastur  and  to  suggest
 suitable  amendments|modificalions  in
 existing  laws  including  constitution-
 al  amendments  if  any,  if  a  scheme
 which  is  best  in  the  national  inter-
 est  has  to  be  implemented

 स्  को  पुनरावति

 9036.  डा०  रामजी  सिंह:  क्‍या  कृषि  बौर
 सिचाई  म्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  सरकार  को  पता  है  कि  देश  को
 प्रन्येवा  चार  वर्ष  के  बाद  सूखे  की  स्थिति  का
 सामना  करना  पड़ता  है  ,

 (@)  क्‍या  इस  बारे  में  वैज्ञानिकों  ने  सरकार
 को कोई  चेतावनी  दी  हैं,  भौर

 (ग)  यदि  हा,  तो  इस  बारे  में  सरकार
 की  क्या  योजना  है?

 कृषि  झौर  सिच्ाई  संत्रों  (ओ  सुरणीत  सिह
 बरनाला) «  (क)  गत  100 बचों  के  झआकडों  के
 बैजञानिक  विश्लेषण  से  भारत  में  पड़ते  वाले
 के  सबंध  में  किसी  प्रकार  की  प्रांवत्ति  या
 कक  हाने  का  कोई  सकेत  नहीं  मिलता  है  I  अत.
 इस  बात  की  पुष्टि  नहीं  हुई  है  कि  हर  4 वर्षो
 के  बाद  सूखे  को  पुनरावृत्ति  को  सभावना  होती  है।

 बने  रा
 अस्त  ही  नहीं  होता।

 (ग)  यद्यपि  सूखा  पड़ने  का  कोई  निश्चित
 कालजम  होना  सिद्ध  नहीं  हुआ  है,  सूखा  पड़ने
 वी  भविष्यवाणी  करने  को  तकनीकों  के  विकास  और
 साथ  ही  बारानी  खेती  की  तकनीकों  क  विकास
 के  लिए  सरकार  झनसधघान  कार्य  कर  रही  है।
 सरकार  ने  केन्द्रीय  क्षत्र  में  एक  सूबा  प्रवण  क्षेत्र बायक्रैम  भी  शुरु  किया  है  जिसके  प्रन्तगेत  3
 राज्यों  मे  74  जिले  झाते  है।  इसका  लक्ष्य  स्खे
 के  प्रभाव  को  गंभीरता  को  क्र  करता,  प्रयविरण
 सबंधी  सतुलन  को  बनाये  रखना  तथा  न  क्षेत्रा
 में  गरीब  ग्रामीणों  की  प्राय  को  स्थायी  बनाना  हैँ।

 Fishing  Harbours  on  Konkan  and
 Gujarat  Coasts

 9037.  SHRI  D  D  DESAI:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  fishing  harbours  §  are
 being  set  up  on  the  Konkan  and  Guja-
 rat  coasts  during  the  current  year,  and

 (b)  if  so,  the  detauds  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir,

 (b)  Self-contaimed  fishing  har-
 bours  have  been  sanctioned  at  Vera-
 val,  Mangrol  and  Porbundar  in
 Gujarat,  Ratnagiri  and  Sasoon  Dock
 in  Maharashtra  and  Malpe,  Honnavar
 and  Mangalore  in  Karnataka  Es-
 timated  cost  and  vessel  handling
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 capacity  of  these  horbours  is
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 as  under:—

 Name  of  fishing  harbours  Capacity  to  handle  Estimatcd  coat
 fishing  vessels  (Rs.  in  lakhs)

 ie  Veraval  342  899°  Ba
 a  Mangrol  qo  225°75
 a  Porbundar  240  15000
 co  Sassoon  Dock  4००  405°  7४
 5  Ratnagiri  soo  300  344°  25
 6.  Malpe  .  459  426-00
 -  Honnavar  120°  45°99
 8.  Mangalore  fe  70  44  97

 Incentive  to  Dairy  Industries

 9038,  SHRI  HALIMUDDIN
 AHMED:  Will  the  Minister  of  AGRI-
 CULTURAL  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 give  special  incentive  to  dairy  indus-
 tries  to  promote  this  industry  which  is
 neglected  as  yet  and  more  special
 grants  will  be  given  to  these  industries;
 and

 (9)  if  not,  the  reasons  thereof,  and
 the  incentives  given  to  these  industries
 by  the  Government  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  massive  Operation  Flood-
 II  Project  has  been  taken  up  which
 will  cover  55  districts  in  different
 States  during  a  period  of  seven  years.
 The  project  will  enable  some  0  mil-
 lion  rural  milk  producers‘  families  to
 build  a  viable  self-sustaining  dairy
 industry.  Government's  main  thrust
 is  on  the  provision  of  facilities  re-
 quired  for  increasing  milk  production.
 Milk  Producers  are  being  increasingly
 provided  with  services  and  inputs  for
 better,  breeding,  better  health  cover
 atid  also  feed  cover  for  their  animals.
 Im  some  of  the  schemes,  there  is
 provision  for  financial  assistance  for

 establishment  of  cooperative  societies
 and  provision  of  technical  inputs,  for
 the  establishment  for  chilling/dairy
 plans  through  State  Government  and
 Cooperative  Organisation.  There  is
 also  provision  for  subsidy  of
 specific  items  eg.  prophylactic

 vaccination  against  common  cattle
 disease  is  carried  out  free  of
 vost,  small  and  marginal  farmers
 and  landless  agricultural  labourers
 are  given  feed  subsidy  for  cross-bred.
 calves.  All  these  efforts  will  result
 in  increased  milk  production  thus
 benefiting  the  dairy  industry.

 विहली  में  बोनो  के  मूल्यों  में  वृद्ध

 903%,  भ्रो  झनन्त  राम  जायसवाल  :  क्‍या  कृषि
 और  सिचाई  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  उन्हें  मालम  है  कि  दिल्ली  की
 पहाडगज  तथा  खारीबावली  'ल्थित  बड़ी  मड़ियों
 में  चीनी  के  मूल्य  2.75  रपये  प्रति  किलो  से
 भी  झचिक  हो  गये  है;  शौर

 ख)  यदि  हां,  तो  क्‍या  सरकार  ने  झपनी
 घोषणा  के

 ड्
 थोनी  के

 जु
 को  2.75

 रुपये  प्रति  पर  स्थिर  के  लिए  कोई
 कार्यवाही  की  है  भौर  यदि  नहीं,  तो  इसके  क्या
 कारण  हैं  तथा  तस्सम्बन्धी  ब्यौरा  क्‍या  है?

 कृषि  कोर  ललिचाई  संजालय  में  राज्य  मंत्री  (प्री
 झान  प्रताप  सिह  )  :  (क)  प्रौर  (छल).
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 इस  समय

 है “2
 झौर  खादी  बावली  के

 बाजारों  में  का  मूल्य  चीनी  के
 और  उसकी  किस्म  पर  करते  हुए  2.  75
 से  3  00  बपये  ग्रति  किलो  के  बीच  है।  सरकार
 द्वारा  उपयुक्त  समझी  जाने  बाली  2,  75  गये  प्रति
 किलो  की  सीमा  मानक  ग्रेड  प्रर्यात्‌  डी-30  की
 अखिल  भारतीय  भौसत  है।  दिल्ली  मे  उपभोकक्‍ता
 की  तरजीह  सी-30  प्रेड  को  चीनी  के  लिए  है
 जोकि  फायदे  पर  बिकती  हैं  ओर  गी  का  भार
 10,90,  रुपये  प्रति  बिवटल  है।  इन  दोनों  से

 सामान्य  तथा  श्ौसत  से  ऊपर  मूल्यों  में  बेढ़ौतरीं
 होती  है।  तथापि  झांशा  है  कि  भारतीय  खादूय
 निगम  द्वारा  रखे  गए  चीनी  के  स्टॉक  के  प्रस्तावित
 तिपठान  से  बहुत  जल्द  मूल्यी  में  स्थिरता  की
 प्रवृत्ति  भ्राएगी  tT

 Parliamentary  Committee  on  use  of
 Hindi  in  D.M.S.

 9040.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIATION  be  pleased
 lo  state:

 (a)  whether  the  Parhamentary  Com-
 mittee  on  Official  Language  had  recent-
 ly  paid  a  visit  to  Delhi  Milk  Scheme,
 if  so,  the  date  of  visit  and  the  impres-
 ston  gained  by  the  Committee  regard-
 ing  the  use  of  Hindi  in  the  work  of  this
 Organisation;

 (b)  whether  the  shortage  of  staif
 engaged  on  Hindi  work  was  considered
 to  Le  one  of  the  main  factors  for  inade-
 aude  use  of  Hindi,  and

 (९)  व  so,  the  steps  taken  or  proposed
 to  be  taken  to  augment  the  staif
 Strength  for  Hind:  Work  in  Delhi  Milk
 Scheme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA)  (a):
 The  Second  Sub-Committee  of  the
 Parhamentary  Committee  on  Official
 Language  visited  Delhi  Milk  Scheme
 ण  25th  January,  1979.  The  Com-
 muttee  observed  that  the  vacant  posts
 ‘anctioned  for  Hindi  work  should  be
 filled  early,  They  have  also  sug-
 Sested  notification  of  DMS  under
 Official  Languages  Act,  increased  use
 °f  Hmdi  in  communications,  issuan- ‘€  of  general  orders  bilingually  ex-
 Pansion  of  the  number  of  nfembers

 in  the  Committee,  maintenance  of
 Service  Books  of  Class  III  and  IV
 employees  in  Hindi,  preparation  of
 bilingual  rubber  stamps  and  filling  up
 of  posts  connected  with  Hindi  Trans-
 lation  work.

 (b)  Yes,  Sir.

 (c)  Action  has  already  been  ini-
 tiated  by  Delhi  Milk  Scheme  for
 filling  up  of  the  vacant  posts  senc-
 tioned  for  Hindi  work.  The  Minis-
 try  of  Home  Affairs  has  also  been
 requested  for  sponsoring  the  nuanies
 of  suitable  candidates  for  filling  the
 posts  of  Hindi  Officer  and  Juriior
 Hindi  Translators,  pending  finalisa-
 tion  of  the  Recruitment  Rules  for
 these  newly  created  posts,  which  is
 awaited,

 Funds  for  Rural  Water  Supply

 904l.  SHRI  NIHAR  LASKER:
 SHRI  ए,  M.  SAYEED:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 States  of  Assam,  Tamil  Nadu  and
 Kerala  had  requested  for  more  aid
 for  the  tural  water  supply  programme
 during  1978-79;  and

 (b)  if  so,  how  much  funds  State
 Gavernments  had  requested?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Of  these  three  States,
 only  Tami]  Nadu  had  requested  for
 more  funds  for  the  rural  watcr  sup-
 ply  programme  during  1978-79.

 ह
 (b)  Against  the  initia]  allocation

 of  Rs.  296  lakhs  of  Tamil  Nadu,  an
 amount  of  Rs,  408  lakhs  was  finally
 released.
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 Cheap  Houges  for  the  Poor

 9042.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  have  any
 long  term  plans  for  providing  cheap
 but  convenient  houses  for  the  poorest
 section  of  the  community;

 (b)  whether  any  research  has  been
 done  to  devise  models  of  houses  that
 could  be  cheap  but  suitable  to  the
 conditions  of  this  country;

 Ac)  whether  any  prefabricated
 house  has  been  devised  to  answer  to
 the  country’s  needs;  and

 (d)  what  steps  have  been  taken
 to  immediately  implement  a  housing
 scheme  that  would  effectively  help
 the  situation?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Housing  is  in  the  State
 Sector.  The  State  Government
 have  been  requested  to  arrange  their
 house  building  programmes  in  such  a
 way  that  about  75  per  cent  of  the
 tenements|houses  are  constructed  for
 economically  weaker  sections  and  5
 per  cent  are  for  low  income  group
 people.  Maximum  ceiling  costs  have
 also  been  prescribed  under  sovial
 housing  schemes  and  these  ere
 Rs.  8,000  for  EWS  category  of  houscs
 and  Rs.  18,000,  for  LIG  category  of
 houses.  further,  the  State  Govern-
 ments  have  been  asked  to  embark
 on  programmes  of  sites  and  services
 on  a  much  larger  scale  to  cater  to
 the  needs  of  the  larger  number  of
 homeless  people  in  the  lowest  in-
 come  categories  among  EWS.

 (b)  Yes,  Sir.  Considerable  resear-
 ch  has  been  done  in  this  regard  by
 institutions  like  National  Buildings
 Organisation  and  Central  Building
 Research  Institute  and  they  have
 evolved  and  circulated  many  models
 for  construction  of  good  quality  hou-
 ses  which  could  be  build  at  low  cost
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 employing  improved  use  of  locally
 available  building  materials  and  can-
 struction  techniques.

 (०)  Prefabricated  building  com-~-
 ponents  are  being  used  wherever
 found  economical  and  feasible.

 (d)  Besides  the  steps  explained  in
 reply  to  part  (a)  of  the  Question,
 activities  of  the  Housing  and  Urban
 Development  Corporation,  a  Govern-
 ment  of  India  undertaking,  have  been
 geared  up  to  meet  the  expanding  de-
 mand.  They  have  so  far  sanctioned!
 Joans  amounting  to  Rs.  425.95  crores
 to  finance  950  schemes  for  construc-
 tion  of  4,27,592  dwellings,  4,575  non-
 residential  buildings  and  develop-
 ment  of  52,57  plots.  Of  the
 dwellings  sanctioned,  86.26  per  cent
 are  meant  for  households  having  a
 monthly  income  not  exceeding  Rs.
 600.

 Concession  to  Handicapped  Childrem
 in  Public  Education  Institutions
 9043.  SHRI  C.  K.  JAFFAR  SHA-

 RIEF;  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  survey  regarding  the
 Public  Education  Institutions  avhich:
 are  giving  concessions  to  the  handi.
 capped  children;

 (b)  if  so,  the  names  of  such  insti-
 tutions  in  the  capital  showing  per-
 centage  of  the  number  of  students
 getting  some  concessiong  in  fee,  etc,;

 (९)  the  details  regarding  the  finan-
 cial  assistance  being  given  to  these:
 institutions  and  the  scholarship,  if  any,
 being  given  by  the  Government  to  the:
 handicapped  children  getting  educa-
 tion  in  these  public  institutions  in
 the  capita]  up  to  the  standard  of
 class  X:  and

 (d)  the  policy  of  Government
 adopteg  in  respect  of  the  handicappec
 children  and  instructions  issued  to
 such  institutions  in  the  capital?

 THE  MINISTER  OF  STATE  In
 THE  MINISTRY  OF  EDUCATION,
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 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GULSHAN)
 (a)  and  (b).  According  to  the  infor-
 mation  available  with  the  Department
 of  Social  Welfare  from  various  so-
 urces  about  430  special  institutions  in
 the  country  offer  education  and  train-
 ing  facilities  to  handicapped  children
 and  adults.  Many  of  them  offer
 free  tuition  and|or  board  and  lodging
 A  statement  showing  the  names  of
 special  institutions  for  the  handicpped
 in  the  Capital  is  attached.  Details
 about  the  number  of  students  receiv-
 ing  concessions  by  way  of  free  tuition
 etc.  are  not  readily  available.

 (९)  An  amount  of  Rs.  8.84  lakhs
 wag  released  in  1978-79  under  the
 Central  scheme  of  Assistance  to
 Voluntary  Organisations  for  the
 Handicapped  and  Delhi  Grants  to
 Social  Welfare  institutons/Organisa-

 tions  Rules,  1975,

 A  sum  of  Rs,  4.64  lakhs  was  sanc-
 tioned  as  scholarships  for  all  stages
 of  education  including  inplant  train-
 ing  in  1978-79.

 (d)  The  policy  of  the  Government
 is  to  maximise  enrolment  of  handi-
 capped  chidren  in  schools  specially
 in  ordinary  schools,  Full  functional
 freedom  is  allowed  to  institutions
 for  the  handicapped.  Specific  con-
 ditions  are,  however,  attached  to
 every  grant  and  their  compliance  is
 monitored.

 Statement

 Concessions  to  Handicapped  Children
 in  Public  Education  Institutions,  due

 for  answer  on  30-4-1979,

 LIST  OF  INSTITUTIONS
 l.  Model  School  for  Mentally  Defi-

 cient  Children,  Kasturba  Nike-
 tan,  Laypat  Nagar,  New  Delhi.

 2,  Okhla  Training  Centre  for  the
 Mentally  Retarded,  Okhla  Road
 New  Delhi.

 3.  Balvantray  Mehta  Vidya  Bhawan
 Lajpat  Bhawan,  Lajpat  Nagar,
 New  Dethi.

 4,  Centre  for  the  Mentally  Retarded
 Children,  Munwipal  Corporation
 Primary  School,  East  Patel
 Nagar,  New  Delhi.

 5.  Home  for  the  Mentally  Retarded
 Kasturba  Niketan,  Lajpat  Nagar,
 New  Delhi

 6,  Government  Lady  Noyce  School
 for  the  Deaf,  Kotla  Ferozeshah,
 New  Delhi

 7.  School  for  Deaf  D-87  Anand
 Niktan  .  New  Delhi.

 8,  Blind  Relief  Association
 Lal  Bahadur  Shastri  Marg,
 New  Delhi

 9.  Government  School  for  the  Blind
 Kingsway  Camp,  Delhi.

 I0.  Rashtriya  Virjanand  Andh  Kanya
 Vidyalaya  New  Rajinder  Nagar,
 Shankar  Road,  New  Delhi.

 ll  Blind  Social  Welfare  Society,
 Punchkuin  Road,
 New  Delhi

 12,  Andh  Mahavidyalaya
 Punchkuin  Road,  New  Delhi

 I3.  Institute  for  the  Physically  Han-
 dicapped,  Vishnu  Digamber
 Marg,  New  Delhi

 i4.  Occupational  Therapy  Home  for
 Children,  Ranjit  Singh  Road,
 New  Delhi

 ib  Delhi  Cheshire  Home,
 ‘Okhla  Road,  New  Delhi.

 16.  Vocational  Rehabilitation  Centre,
 LT.  Pusa  Institute  Building,
 New  Delhi.

 l7.  School  &  Home  for  Mentally  Re
 tarded  Children,
 ‘14|78  Punjabi  Bagh,
 New  Delhi.

 I8,  School  for  Deaf  and  Dumb,
 92  Krishna  Nagar,
 New  Delhi,

 i9.  Centre  for  Special  Education
 C-2)52  Safadarjung  Dev.  Area,
 New  Delhi.
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 20,  Child,  Guidance  School  Society,
 32  Rajindra  Park,  New  Delhi.

 2i.  Sanjivini  Society  for  Mental
 Health,
 H-Block,  North
 Defence  Colony  Flyover,
 New  Delhi.

 दिल्‍ली  में  टेलोफ़ोन  लम्बरों  में  परियर्तन

 9044.  शी  राजेगा  कुमार  शर्मा  :  क्‍या  संचार
 मती  यह  बताने  की  कृपा  करेंगे  कि

 के)  कया  दिल्‍ली  टेलीफोन  एक्सचेंज  के
 हजारो  टेलीफोन  नम्बर  बदल  दिए  जाने

 के  कारण  झाम  लोग्रों  को  कठिनाई  होती  है
 और  क्‍या  यह  कठिनाई  फ्र  तक  चलती  रहती

 i
 और

 हा
 लबरों  के  बदले  जाने  के  क्‍या  कारण

 ;  द अ

 ्)  क्‍यों  सरकार  भविष्य  में  नगर  न  बदलने
 के  लिए  कोई  समाधान  खोज  रही  है  ?

 शखंचार  अंत्रालम  में  राज्य  संत्रो  (शो  तरहूरि  प्रसाद

 कूद
 हाथ) :  (क)  समय  समय  पर
 में  पुन  भ्रतिष्ठित  किए  जाने  वाले  नम्बर

 प्रिषतंत  के  कारण  जनता  को  होने  वाली  भ्रसुविधा
 के  प्रति  सरकार  सचेत  है  |

 हुए  देलोफोन  जाल  के  कारण
 रोका  नहीं  जा  सकता  मौजूदा

 एक्सचैंजो  को

 नए  ए  का  क्षेत्र  बनाया  जाता  है
 और  बचे  हुए  क्षेत्रों  मे  दिए  जा  रहे  नए  कनेकशनों
 को  प्रनुर्मात  देने  के  लिए  कुछ  उपभोक्ता  लाइनों

 में  भ्रन्तरित  कर  दिया  जाता  है  ।
 ऐसे  झन्तरण  करने  पर  मौजूदा  नम्बर  बदल  देने

 (ख)  मौजदा  टेलीफोन  जाल  में  तेजी  से
 बच्धि  हान  वे  गाथ  इस  प्रकार  के  नम्बर  परिव्तत
 को  टालना  सभव  नहों  हा  सकंगा  ।  फिर  भी,
 निम्न  तरीकों  के  द्वारा  जनता  का  भ्रसुविधा  से  बचाने
 के  लिए  हर  सभव  प्रयत्न  कया  जा  रहा  है

 q)  परिवर्तनों  को  डायरेक्टरी  परिश्षिष्ट
 के  रंग  में  प्रकाशित  करे  |

 (2)  प्रेश  विज्ञापनों  के  माध्यम  से  |

 Pelyandroug  Structures

 9045.  SHRI  BAGUN  SUMBRUI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleaséd  to  state:
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 (a)  whether  it  is  a  fact  that  poly-
 androus  structures  in  gome  parts  of
 the  country  are  responsible  for  taking
 women  to  prostitution;

 (b)  whether  Government  propose
 to  take  steps  to  discourage  the  social
 structure  where  relation  with  more
 than  one  man  may  not  be  regarded
 as  natural;  and

 (c)  what  effective  steps  are  propos-
 ed  for  checking  the  condition  from
 becoming  worse  in  some  parts  of  the
 country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GUL-
 SHAN):  (a)  There  is  no  evidence  to
 suggest  that  polyandrous  structures
 are,  as  such,  responsible  for  compelling
 women  to  take  to  prostitution.  Poverty
 and  acute  economic  distress  are,
 however,  known  to  be  the  pre-dis-

 posing  causes  for  traffic  in  women,
 including  those  in  certain  polyandrous
 societies.

 (b)  and  (c)  The  custom  of  poly-
 andry  is  already  lying  out  with  the
 rapid  socio-economic  changes,  which

 make  direct  intervention  of  the  Gov-
 ernment  unnecessary.  However,  the
 Jaw  on  suppression  of  immoral  traffic
 in  women  and  girls,  which  already
 prohibit,  prostitution  in  any  com-
 mer"ialised  form,  hag  been  strength-
 ened  by  the  i978  amendment  with  a
 view  to  its  effective  implementation
 by  the  State  Governments.

 Promotions  from  Junior  Engineers  to
 Assistant  Engineers  in  P.  &  T.  Civil

 Circle,  Madras

 9046.  SHRI  C.  VENUGOPAL.  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  statae:

 (a)  whether  it  is  a  fact  that  in  the
 P  &  T  Civil  Circle,  Madras  promotions
 from  thé  grade  of  Junior  Engineers
 to  Assistant  Engineers  have  been  made
 without  consideration  of  the  Principle
 of  seniority;
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 (8)  the  procedure  followed  in  the
 cases  of  promotion  during  the  last
 two  years,  the  number  who  have  been
 promoted  and  the  number  of  senior
 Persons  who  stood  superseded  and
 the  reasong  therefor;  and

 (९)  whether  Government  propose  to
 rectify  the  injustice  caused  to  senior
 people  with  meritorioug  record  of  ser-
 Vice  and  if  so,  in  what  manner?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Seniority  as
 one  of  the  prescribed  criteria  has
 been  kept  in  view  in  making  promo-
 tions  from  the  grade  of  Jr.  Engineeis
 to  Assistant  Engineers  (Civil).

 (b)  I  During  the  last  two  years,  two
 types  of  promotions  were  made:—

 (i)  Regular  promotions  on  the
 basis  of  Selection  by  Departmental
 Promotion  Commuttee  held  in  Feb./
 March  ‘1978.

 (ii)  Local  offigjating  arrangements
 in  the  grade  of  A.Es.  on  the  basis
 of  seniority-cum-fitness.
 Il.  The  desired  information  in

 respect  of  the  two  sets  of  promotion
 48  ag  follows:
 (i)  Regular  Promotions:

 In  all  30  officials  were  promoted
 out  of  which  9  were  promoted  with
 lower  seniority  because  of
 lower  merit  classification.  Another
 13  officials  were  excluded  from  the
 Select  List  for  promotion  after
 suprrsession  The  supersession  took
 Place  according  to  the  Select  List
 prepared  on  merit  by  the  Depart-
 mental  Promotion.

 Gi)  Local  Officiating  arrangements:
 5  officials  were  promoted.  The

 promotions  have  taken  place  in
 accordance  with  the  Seniority  List
 Maintained  by  the  Circle.

 (c)  The  question  does  not  arise  as
 promotions  have  taken  place  in
 actordance  with  the  general  princi-
 ples  prescribed  by  the  Government,
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 Opening  of  Primary  Schdolg  near
 Yamuna  Puri,  Delhi

 9047.  SHRI  P.  K.  KODIYAN;  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  °  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  no  primary  schoo]  near
 C-Block  of  (Yamunapuri)  Ghonda,
 Delhi;

 (b)  whether  a  large  number  of
 families  have  come  to  stay  in  C-Block
 and  residents  are  not  able  to  send
 their  children  to  school;

 (c)  if  so,  whether  any  school  wiil
 be  opened  from  the  coming  academic
 year;  and

 (d)  if  so,  the  details?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA

 i
 CHUN-

 DER):  (a)  and  (b).  Yes,

 (c)  and  (d).  The  Municipal  Corpo-
 ration  of  Delhi  have  proposed  to  open
 Primary  School  in  Yamunapuri  ५.

 Block  from  July  1979.

 Working  of  Diffuser  Plants

 9048.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  according  to  expert
 opinion  diffuser  is  a  costly  equip.
 ment  originally  designed  for  the
 manufacture  of  sugar  from  sugar
 beet;

 (b)  whether  Technologists  and
 engineer,  of  the  National  Sugar  In-
 stitute,  Kanpur  expressed  the  view
 that  the  actual  working  data  of  the
 diffuser  plant  does  not  justify  that
 diffuser  is  an  economically  viable
 equipment;

 (c)  if  so,  whether  inspite  of  above
 position  the  sugar  factories  were
 advised  to  instal  diffuser  plants
 specially  manufactured  by  Andhra
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 sugar  Ltd,  Tanuka  Andhra  Pradesh;
 and

 (d)  if  so,  what  are  the  details
 thereof  and  Government's  reaction
 thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Diffusea  ig  a  costly  equipment  pri-
 marily  designed  for  the  manufacture
 of  sugar  from  sugar  beet.  Because  of
 better  extraction,  at  can  alSo  be  used
 for  extraction  of  sugai  frum  sugar-
 cane.

 (b)  Detailed  techno-economic  study
 of  the  working  of  the  diffusers  in  the
 country  has  not  yet  been  made  by  the
 technologists  and  engineers  of  the
 National  Sugay  Institute,  Kanpur  0
 establish  a  final  view  on  the  economic
 viability  of  the  equipment.

 (ce)  and  (d).  3  sugar  factories  have
 6o  far  installed  diffusers  of  3  different
 designs  of  which  3  diffusers  are  manu-
 factured  by  Andhra  Sugar  Ltd..
 Tanuka.  These  were  installed  on  the
 basis  of  their  own  decision  and,  in  the
 ‘ase  of  Public  Sector  and  Cooperative
 toctories,  generally  on’  the  advice  of
 the  State  Level  Advisory  Committees.
 No  sugar  factory  was  advised  by  the
 Government  to  instal]  diffuser  of  any
 specific  design.

 Yelephone  Exchanges  in  Almora  and
 Pithoragarh,  U.  P.

 9049.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  names  of  telephone  ex-
 changes  together  with  the  number  of
 lines  available  in  Almora  and  Pitho.
 ragarh  districts  of  Uttar  Pradesh;  and

 fb)  the  number  of  telephone  cx-
 chances  that  are  proposed  to  be  ret  up
 .in  the  above  two  districts  together
 with  the  eaparity  of  lines  in  the  next
 two  vearr?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
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 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  The  nameg  of
 telephone  exchanges  together  with

 the  number  of  lines  are  as  follows:—~

 Name  of  Exchange  Nominal  Working
 equipped  connec.
 capacity  tions,

 of  the
 exchange

 Almoa  Distiel.

 (No.  of
 lines)

 (i)  Almora  gov  age
 (it)  Ranikhet  200  t62

 (iit)  Bageswar  25  aI
 (rl  Dwara  25  9
 (al  Ganai  25  9

 Pithorgarh  District

 a  Pithorgarl,  780  769
 (i?)  Lohaghat  25  i]

 (b)  Following  three  exchanges  are
 Proposed  to  be  set  up  during  1979-80
 in  the  Almora  and  Pithoragarh
 Districts: —
 Almora  District

 Name  of  Exchange  Nominal
 capacity
 pro  posed

 (iy  Mohan  25  lines,

 Pithorgarh  District

 Name  of  Exchange  Nominal
 capacit

 Proposed

 fi)  Dharchula  50  lines
 (ii)  Didihat  25  lines

 te  eee
 Programme  tor  980-8l  has  not

 been  finalised,
 5  =
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 विश्वविद्यालय  झनुदान  झायोग  में  हिएडों  का  उपयोग

 9050.  शनी  लक्ष्मण  राव  मानकर  :  क्या  शिक्षा,
 शमाल  कल्याण  झौर  साहृति  मत्ी  यह
 बताने  की  कृपा  करेंगे  कि

 (=)  विश्वविद्यालय  प्रनुदान  आायाग  में  ऐसे
 प्रंधिकारियों  झौर  कर्ंचारियां  की  वर्तमान  संख्या
 कितनी  है,  जिन्हें  हिन्दी  का  वार्यकारी  शान  है  ,

 (ख)  उनमें  से  ऐसे  झ्रधिकारियों  भौर  कर्म-
 चारियों  की  सब्या  कितनी  है,  जा  अपने  टिप्पण
 झौर  मसौदे  को  हिन्दी  में  लिखते  हैं  ,  और

 (ग)  यहू  सुनिश्चित  करन  के  लिए  क्‍या
 कार्यवाही  ी  जा  रही  है  कि  हिन्दी  का  पर्याप्त
 ज्ञान  रखने  वाले  सभी  झधिकारी  और  कमंचारी
 अपने  टिप्पण  और  मसौद  हिन्दी  में  तैयार  करें  ?

 शिक्षा,  समाज  कल्याण  तथा  सल्कृति  मत्नो  (डा0
 श्ताप  करता  चर) :.  (+)  ।वश्वविद्यालय
 प्रनुदान  प्राथाग  में  हिस्दी  का  कार्यमाधक  ज्ञान  रखने
 वाले  कर्मचारियों  की  सख्या  तिम्तललिखित  है

 =  म््प  a  ग्रूप  “ग”  जोड़
 I  श्रेणी  IT  शणी  LIT

 ag  46  295  374

 (ख)  लगभग  30  से  35  कर्मचारी  यदा  कदा
 झपनी  टिप्पणिया  तथा  मसौदे  ह्न्दी  से  लिखते  है  ।

 (ग)  विश्वविद्यालय  प्नुदान  श्रायोग  ने  श्रायोग  के
 कार्यालय  में  मारत  सरकार  की  राजभाषा
 ज्ीति  के  कार्यान्वयन  के  लिए  एक  समिति  गठित
 की है ।

 ोन  को  थोक  तथा  खुदरा  मूल्यों  में  बुद्धि
 905i.  शी  गंगा  भक्त  सिंह  :

 श्री ए0. ए0  श्रार0  बदीनारामण  :
 की  cho  एस0  सईद  :

 झी  के0  co  राजन  :
 श्री  अ्मस्तराम  चायसबाल
 नी  ट्भ0  जी  0  जख  श्र  मृति  :

 क्या  कृषि  श्रौर  सिचाई  मती  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्‍या  सरकार  द्वारा  प्राएधवासन  दिये  जाने
 तथा  प्रयास  किये  जाने  के  बावजूद  भी  चीनी
 के  थोक  तथा  खुदरा  मूल्य  बढ  गये  है  ,  यदि  हां,
 तो  उसके  क्‍या  कारण  है  ,

 ख)  क्‍या  सरकार  मे  बौनी  के  मूल्यों  में

 पी
 के  कारणों  का  पता  लगाया  है  ,  यदि  हा,

 उनका  ब्यौरा  क्या  है  ,  और

 4
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 (ग)  सरकार  यह  नश्चित  करने  के  लिय
 क्या  कदम  उठा  रही  है  ही  चीनी  के  खुदरा  मूल्य
 2  50  हपये  प्रति  किला  से  आगे  न  बढ़े  शौर
 चीनी  के  मूल्यों  को  कब  तक  कम  कर  दिया
 जायेगा  ?

 कृषि
 भाई

 सल्ालय  में  राज्य  मंड़ी  भो
 सानु  प्रताप  सिह)  :  (क)  से  (ग)  चीनी
 से  नियत्रण  उठा  लेने  हे  बाद,  चीनी,  के  थोक
 तथा  खुदरा  मूल्यों  मे  भारी  गिरावट  झायषी  थी  ।
 क्योंकि  चीनी  के  मूल्य  साधारणतया  प्रनाथिक  स्तर
 पर  चल  गहे थे  ब्लौर  चीनी  की  सक्षमता  झौर  गन्ना
 उत्पादका  भ्रादि  &  भ्रति  झपने  दागित्यों  को  पूरा करने  की  उनकी  क्षमता  पर

 का
 डाल  रहे

 थे  इसलिए  तीनों  सैक्टरों
 हिए थ

 पृथी,
 सरकारी  और  सहकारी  क्षेत्रों  की  फैक्ट्रियो
 ने  मार्च,  i979  से  कोट.  प्रणाली  पर  स्वैज्छिक
 भ्राधार  पर  चीनी  की  नियुक्ति  का  विनिपमन
 करने  का  विनिश्चय  किया  ।  ऐसा  सारे  व  में
 चीनी  की  निम्रभित  सप्लाई  सनिश्चित  करने  के
 उद्देश्य  गना  ता"  गरा  था  ।  गया  प्रभाव
 गर  ट्झा  कि  मृल्या  मे  मजबती  श्रायी  ।  तथापि,
 चीनी  के

 शू
 में  बढ़ांतरी  की  प्रवृत्ति  बनी  रहने

 से  चीनी  डर्यों  नने  अप्रैल,  i979  से  कांटा
 चढाकर  5  65  लाख  मीटरी  टन  कर  दिया
 जयकि  पिछले  महीने  में  यह  काटा  4  25  लाख
 मीटरी  ठनथा  ।  अप्रैल,  i979  को  दौरान  चीनी
 की  उपलब्धता  बढ  जाने  से  मूल्यों  में गिरावट  की
 प्रवृत्ति  शुरू  हां  गयी  ।  पिछले  4-५  दिनों  में
 चीनी  के  थांक  मृल्यों  में  लगभग  5s—i0  रपये
 प्रति  क्विटन  तक  की  गिरावट  क्रायी  है  ब्लौर
 खुदरा  मूल्यों  पर  उनका  प्रभाव  कुछ  ही  दिनों  के
 प्रन्दर  विखायी  देने  की  सम्भावना  है  |

 2  चीनी  से  नियक्षण  उठाने  से  चीमी  के

 वल्
 माग  झौर  प्रति  की  बाजार  शक्तियों  द्रारा

 होतें  है  ।  तथापि,  सरकार
 ही

 की
 प्रवृत्ति  पर  कडी  नजर  रख  रही है  प्रौर  मूल्य
 झनुपयुक्त  समझे  जाने  वाले  स्तरों  पर  बने  रहते
 है  ता  उपभोक्‍ताझो  के  हिलो  की  सुरक्षा  बरने  के
 लिए  उपयकत  उपचारी  उपाय  किए  जाएंगे  ।

 New  Cropping  Pattern  for  Break.
 through  in  Food  Production

 9052.  SHRI  K.  8,  VEERA  BHAD-
 RAPPA.  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  are  gatis-
 fied  with  the  performance  ol  the  new
 cropping  pattern  in  different  part,  of
 the  country  for  food  production  dur-
 ing  ‘1978,
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 (b)  whether  the  introduction  of
 new  cropping  patterns  in  different
 parts  of  the  country  hag  resulted  in
 major  break-through  in  food  produc-
 tion  in  the  country;  and

 (c)  if  80,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (8)
 to  (ed.  Yes,  Sir.  In  recent
 there  has  been  a  spurt  in  food-grains
 production.  The  total  production  of
 foodgrains  has  increased  from  72.36
 million  tonnes  in  1965-66  to  2.60
 million  tonnes  in  1977-78,  It  is  fur-
 ther  expected  to  increase  to  about
 i27.00  million  tonnes  in  1978-79.  One
 of  the  important  reasons  for  this  spurt
 in  foodgrains  production  is  the
 change  in  the  cropping  patterns.

 years

 fe  भाषा  में  बिना  जिल्द  की  पुस्तकों

 9053,  की  नवाब  सिह  चोहान  :  क्‍या  शिक्षा,
 समाज  कल्याण  शर  संस्कृति  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  कन्द्रीय  बेल  प्रेस,  देहरादुन  में  ब्रेल
 भाषा  में  मुद्रित  बहुत  सी  पुस्तकों  वर्ष  i97)  से
 979  के  दौरान  बिना  जिल्द  बच्चे  ही  पड़ी  रही;

 ख)  यदि  हां,  तो  उनकी  संख्या  कितनी  है  ;
 वे  किस-किस  तारीख  को  मुद्रित  हुईं  ;  कितसी

 पुस्तकों  का  मुद्रित  कागज  खराब  हुभा  शौर  हन

 पुस्तकों  की  जिल्द  कब  बांधी  गई  ;  झौर

 (ग)  कागज  खराब  ही  जाने  के  बाद  इनमें
 से  कितनी  पुस्तकों  का  मुद्  कियां  गया  ?

 शिक्षा,  समाज  कल्याण  झौर  संल्कृति  मंत्रालय

 सं  राज्य  संत्री  (की  धा  सिह  गलशन)  :  (क)
 जौर  (ख).  जी  हां  |  i97i-77  के  दौरान
 निम्नलिखित  झ्रवधियों  में  4430  खण्डों  पर  जिल्द
 नहीं  बांधी  गई  '--इन  पुस्तकों  पर  877-78
 शौर  978-79  में  जिहद  बंधवाई  गई  ।
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 मुद्रण  का  े  बिना  जिल्दे
 के  खण्डों की की

 सब्या

 968  200
 972  00
 973  i380
 975  7300
 976  3800
 977  650

 4430

 (7)  taig92  बीटें  (270  खण्ड)  खराब
 हो  गई  जिनका  मुल्य  4048  रुपये  था  ।  270
 खण्ड  प्रकाशित  हुए  |

 बाड़  नियंत्रण  के  लिये  भ-संरक्षण

 9054  श्री  रामातस्व  तिवारी  :  क्या  कृषि
 झोर  घसिचाई  मती  यह  बताने  की  कृपा  करेगे  कि

 (%)  क्‍या  बाद  तनियत्रण  की  दृष्टि  से  भू- संरक्षण  को  बहुत  महत्वपूर्ण  माना  जाता  है,  और

 (ख)  यदि  हा,  तो  भू-सरक्षण  को  बाढ़
 नियत्रण  का  प्रभिन्न  भाग  बनाने  के  लिये  क्‍या  कदम
 उठाये  जा  रे  है?

 कृषि  शौर  सिचाई  मंतो  (भो  सुरजोत  सिंह
 बरनाला):  (क)  बौर  (ख).  बाढ़  प्रवण  नदियों के ऊपरी  ख्रवण  क्षेत्रों  में  मृदा  संरक्षण,  वन  रोपण,
 भूमि

 जहर तथा
 पनघारा  प्रबंध  की  झल्य  प्रणालियां

 बाढ़  के  लिये  महत्वपूर्ण  है।  सिंध  गंगा  के
 बेसिन  में  बाढ़  नियंत्रण  के  लिये  एक  समेकित  कार्य
 योजना  के  बारे  मे  सुझाव  देने  के  लिये  कृषि  विभाग
 में  गठित  किए  गए  कार्यकारी  दल  ने  अपनी  रिपोर्ट
 में  इस  बात  पर  बल  दिया  है  कि  बाई  की  समस्या
 को,  पनधारा  प्रबंध  के  साथ  इंजीमनियरी  उपायों  को
 एकीकृत  करके  बेसिनवार  झाधोार  पर  सुलध्षाया
 जाए  t  कार्यकारी  दल  की  रिपोर्ट  सरकार  के
 विचाराधीन  &  a

 Amount  Allotied  and  Released  to
 Different  States  for  Irrigation  Pro-

 jects  during  1978-79

 9055.  SHRI  AINTHU  SAHOO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 statae  what  amounts  were  allotted
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 and  released  to  different  States  during
 the  financial  year  1978-79  on  irrigation
 .......  and  the  amount  remained
 unspent  or  surrendered  by  different
 tates  of  India  during  this  financial

 year  ending  and  the  causes  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  The
 informataion  is  being  collected  and
 will  be  placed  on  the  table  of  the
 House.

 Food  for  Work  Programme  as  Ferma-
 nent  Feature  ang

 pao  i
 on  Food

 Grain  thereunder

 9056.  SHRI  P,  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state.

 (a)  whether  food  for  work  gcheme
 is  going  to  be  made  a  permanent

 feature;

 (b)  whether  any  ceiling  is  pro-
 posed  to  be  imposed  on  foodgrains  to
 be  supplied  to  the  States  for  the
 implementation  of  food  for  work;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA);  (a)
 The  question  of  making  the  Food  for
 Work  Programme  a  permanent  fea-

 ture  of  the  Five  Year  Plans  is  under
 examination.

 (b)  and  (c).  Since  the  demands
 from  the  State  Govevrnment  are
 much  larger  than  the  foodgrains
 likely  to  be  available  under  Food
 for  Work  Programme,  a  ceiling  may
 have  to  be  fixed  on  foodgrains  to  be
 utilised  by  the  State  Governments
 under  the  scheme.

 Gee  quo  Wto— IT  पोस्ट  भात्टर  की  tt  में
 परियर्तन  के  कारण  इन्ल्वैक्‍्टरों

 की  स्थिति

 9057.  भरी  कचकमल  हेसराज  चेन :
 ओ  ईश्वर  चौधरी
 शी  मदत  तिधारी  :

 क्या  लचार  मलरी  यह  बताने  की  कृपा  करेगे
 .

 (क)  डाक  व  तार  विभाग  के  एच०एस०जी०--
 It  पोस्टमास्टरों  संबंधी  नीति  में  परिवर्तन  के
 कारण  बहुत  से  डाकघर  इन्सपैक्टरो  को  पदावनत
 किया  जा  रहा  है,  शौर

 इनसे
 यदि  हा,  तो  क्‍या  सरकार  ने  इन
 को  बे  i978  में

 हु
 त्या

 प्रशिक्षित  किये  गये  इन्सपैक्टरों  को  भी  रखने
 को  कोई  श्वध  किये  हैं?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री  गरहरि  पसाव

 हुद
 साथ)  :

 |  ड्
 जनरल  लाइत  झौर  डाकघर

 नरीक्षक  लाइन  के  में  उच्चतर  चयन  पद
 कम"  के  पोस्टमास्टर  और  नायब  परस्टमास्टरों
 के  पद  5050  के  झनुपात  में  बादे  गये  ये,
 लेकिन  मार्च  i979  में  ऐसा  किया  गया  है  कि
 भविष्य  में  ऐसे  पदों  के  केवल  जनरल  लाइस
 कर्मचारियों  द्वारा  ही  भरा  जाए  a

 दरअसल  डाकघरों  में  काम  करने  वाले  कर्म-
 आरियों  के  लिए  पदोज्रति  के  अवसर  बहुत  ही  कम
 है  ।  इसलिए  उन्हें  अधिक  भ्रवसर  प्रदान  करने  के
 लिए  ही  उपर्युक्त  फैसला  किया  गया  है  भौर

 *
 भविष्य  में  उन  पदों  को  केवल  'डाकभरों

 प्रधिक  तजुर्वेकार  कर्मचारियों  द्वारा  ही  भरा
 जाएगा  ।  इसलिए  पोोस्टमास्टर  सब  हारा  बहतर
 प्रबंध  हो  सकेगा  |

 साथ  ही  यह  भी  फैसला  किया  गया  हैकि
 डाकधर  निरीक्षकों  के  पदों  का  दर्जा  बढ़ाकर
 सहायक  डाकथर  झधीक्षक  के  पद  बनाये  जाएं
 जिनकी  संझया  उच्चतर  अयन  बदक्रम-ा  के  उस
 बदों  के  बराबर  होगी  जो  कि  जनरल  लाइन  के
 कर्मेचारियों  के  लिए  उपलब्ध  कराये  जाएंगे  |
 उसके  परिणामस्वरूप  कुछ  डाकघर  निरीक्षकों
 को  पदावनत  करना  होगा,  लेकिन  ऐंसे  कर्मेचारिमों
 की  सकया  ज्यावा  नहीं  है  भौर  उन्हें  भविष्य  में
 होने  बाले  रिक्त  स्थानों  पर  ापा  दिया  जाएगा।
 उसके  साथ  ही  जिस  कर्मचारियों  ने  1978  में
 निरीक्षकों  की  परीक्षा  पास  की  है  उन्हें  भी
 भविष्य  के  रिक्त  स्थानों  पर  बापा  दिया  जाएगा।
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 Postal  Facilities  in  Ruru:  and  Back-
 ward  Areas

 9058.  SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have
 taken  steps  to  improve  the  postal
 facilities  in  rural  and  backward  areas
 of  the  country  during  the  current
 financial  year;  and

 (b)  if  so,  the  details  regarding  the
 villages  and  the  districts  covered
 during  the  current  financial  year,  in
 the  State  of  Karnataka?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-

 TONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes,  Sir.

 (b)  The  tentative  targets  for  im-
 provement  of  posta]  services  in
 Karnataka  curing  the  current  financial
 year  1979-80  are  as  follows—

 L  Number  of  post  cffices  to
 be  opened  ce  rutal  ateas  I50

 a,  Number  of  villages  where
 counter  facilities  will  be
 provided

 g.  Number  of  letter  boxes  to  be
 ins  alled  in  rural  areas  gono

 4.  Number  of  Extra  Depart- mental  Agents  to  be  appointed
 for  strengthening  Daily  De-
 livery  and  clearance  of
 letter  boxes  नि  है  500

 The  Districtwise  targets  have  not
 yet  been  fixed  but  the  above  targets
 will  be  distributed  in  al]  the  Districts
 of  the  State,  keeping  m  view  the
 requirement  of  each  District.

 Price  of  Kapag
 9059.  SHRI  8.  R.  DAMANI:  Will

 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  during  the  ‘ast  and
 present  cotton  seasons  the  price,  of
 Kepas  are  falling  so  rapidly  that  in
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 certain  States  they  have  reached  ‘be-
 low  the  A.P.C.  support  level  and
 causing  distress  to  cotton  growers;
 and

 (b)  if  so,  the  details  thereof  and
 the  steps  being  proposed  tp  protect
 the  cotton  growers  from  the  violent
 fluctuations  in  the  market?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA);  (a)  and
 tb).  The  cotton  prices  in  the  current
 cotton  season  are  generally  lower
 as  compared  to  the  prices  prevailing
 in  the  previous  season  but  they  have
 been  ruling  generally  well  above
 the  leve]  of  the  minimum  support
 price  announced  by  the  Government.
 However,  with  a  view  protect  the
 interests  of  cotton  growers  ang  to
 ensure  that  cotton  prices  are  main-
 tained  at  reasonable  levels,  the  Gov-
 ernment  have  taken  severa]  measures
 which  include:

 (i)  Enlargement  of  the  role  of
 the  Cotton  Corporation  of  India  and
 directing  it  to  purchase  cotton  for
 sale  not  only  to  mills  in  the
 Public  Sector  but  also  to  mills  in
 the  Private  Sector  and  also  to  build
 up  a  buffer  stock  of  cotton.

 (ii)  Upward  revision  of  stock
 limits  for  mills;

 (iii)  Decision  not  to  import
 cotton  fromm  abroad  to  the  detriment
 of  indigenous  cotton  growers,

 (iv)  Export  of  staple  cotton  to
 the  extent  of  3.5  lakh  bales;

 (v)  Export  of  Benga,  Deshi,
 cotton,  soft  cotton  waste  and  yellow
 pickings;

 (vi)  Removal  of  statutory  stipu-
 lation  which  enjoined  on  the  textile
 mills  a  compulsory  use  of  0  per
 cent  non-cotton  fibres:  and

 (vii)  Imposition  of  import  duty
 on  viscose  staple  fibre  and  increase
 in  excise  duty  on  indigenous  viscose
 staple  fibre,
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 Qpening  of  Centra]  Schools  in  Punjab

 9060.  CHOWDHRY  BALBIR
 SINGH,  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  keeping  in  view  a
 large  number  of  Government  em-
 ployees,  need  for  opening  of  new
 Central  School,  is  being  felt:

 (b)  if  so,  the  steps  Government
 propose  to  open  new  Centra]  Schools
 in  the  country  during  the  year  1979-
 80;  and

 (९)  number  of  Central  schools
 likely  to  be  opened  in  Punjab  and
 the  location  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  Kendriya  Vidyalaya
 Sangathan  an  autonomous  organisa-
 tion  under  this  Mimstry,  which  8
 responsible  for  running  the  Kendriya
 Vidyalayas  propose  to  open  20  Vidya-
 layas  in  the  country  during  1979-80

 (c)  During  1979-80  one  Kendriya
 Vidyalaya  is  proposed  to  be  set  up  at
 Suranaci  (Jullundur).

 देश  में  बेघर  लोगों  के  ये  wer

 9061. a ओ  युवराज  :  क्‍या  निर्माण पौर  पायास
 तबा

 शत
 और  पुरर्भास  मत्री  यह  बताने  की  कृपा

 करेंगे

 (क)  क्या  भारतीय  रिजर्य  बैक  के  भ्रनुमानो
 के

 =
 गर  यदि  प्रतिवर्ष  50  लाख  मकान  बनाये

 जाये  झगले  बीस  बर्षों  में  देश  के  सभी  लोगों
 को  मकान  विये  जा  सकते  है  a

 (a)  क्‍या  भूमिहीन  श्रमिकों,  हरिजनों  और
 झादिवासियों  को  बसाने  के  लिए  रिहायशी
 कालोनियां  बनाने  के  लिए  कोई  योजना  बनाई
 गई है ;

 (गे)  क्‍या  सभी  लोगो  को  20  वर्षों  में
 मकाने  देते  के  लिए  विये  गये  प्राश्वासन  तेजी  से
 अतम्धव  बात  बनती  जा  रही  है,  झौर

 (भ)  क्या  सकात  अनाने  बाले  श्रमिक
 झुग्गियों  में  रहते  रहेंगे  शौर  रोजगार  की  तलाश
 में  इधर  से  उधर  घूमते  रहेगे  या  क्या  उन्हे  भी
 मकान  दिये  जायेगे,  यदि  हा,  तो  उनमें  से  सभी
 को  कय  तक  मकान  दे  दिये  जायेग्रे  और  याद
 नहीं,  तो  इसके  कया  कारण  है?

 निणि  झौर  झावास  तथा  ब्रति  शौर  पुनर्वास
 संत्रो  भी  सिक्दर  बहत)  :  (क)  भारतीय  रिजव
 बैंक  ते  ऐसा  कोई  मूल्याकन  नहीं  किया  है।

 (@)  श्रामीण  क्षेत्रो  मे  भूमिहीत  मजदूरों
 की  प्लाट  प्रर्जत॑  तथा  मकान  बनाने  के
 वित्तीम  सहायता  देने  के  बारे  में  राज्य  क्षेत्र  में
 एक  योजना  हैं।  इस  योजना  तथा  प्रन्य  सामाजिक
 झ्रावास  यौजनाझों  जा  कि  मुख्यतः  आाधिक  दृष्टि
 से  कमजोर  लोगो  के  लाभ  के  लिए  हे,  से  हरिजन
 तथा  प्रादिवासी  भी  लाभान्वित  होगें  i

 (ग)  पं्रवर्षीयः  योजना  oo  a7s—a3  के
 प्रारूप  में  प्रावास  समस्या  को  20  वर्ष  की  समयावाध
 में  हल  करने  की  सभावताप्रों  पर  विचार  किया
 है  ।  यह  प्रनुमान  लगाया  गया  है  कि  पिछली  कमी
 को  पूरा  करने  के  लिए  तथा  जनसकया  में  वृद्धि  होते
 के  फारण  प्रतिरिक्स  मकानों  की  झ्ावश्यकता  पूरी
 करने  बौर  उद्देश्य  वी  श्राप्ति  के  लिए  पुराने  मकानों
 का  परिवर्तित  करते  &  लिए  लगभग  45  लाख
 झावास  एकक  प्रतिवर्ष  बनाए  जाते  की  प्रावश्मकता
 है  ।  भ्रावास  कार्यक्रम  को  इस  लक्ष्य  को  भनुकूल  किया
 जा  कहा है।

 (घ)  प्रत्तर्रज्यीय  प्रवामी  श्रमिक  (रोजगार
 तथा  सेवा  शत्तों  के  विभियमन)  विधेयक,  3979
 नामक  एक  विधेयक  सदन  में  हाल  हीं  में  प्रस्तुत
 किया  गया  है।  विधेयक  की  धारा  is  में  यह
 प्रावधान  है  कि  श्रस्तर्राज्यीय  प्रवासी  क्षमिक  नियुक
 करते  वाले  प्रत्येक  ठेकेदार  का  यह  कर्सेव्य  होग।
 कि  ऐसे  श्रमिकों  को  उनकी  नौकरी  की  अवधि  के
 दौरान  उपयुक्त  रिहायशी  वास  मुहैया  करेगा
 तथा  उसका  भ्रनुरक्षण  करेगा।  सामाजिक  झावाम
 योजनाप्ों  से  निर्माण  कार्यों  में  लगे  श्रमिक  भी
 लाभ  उठा  सकते  हैं।
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 inquiry  about  State  of  Affairs  at
 J.  N,  U.

 9062  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state,

 (a)  whethe:  the  visitor  of  the
 Jawaharlal  Nehru  University,  New
 Delhi  has  ordeicd,  under  the  provi-
 sion  of  the  JNU  Act,  any  imquny
 about  the  S'ule  of  academic  affairs
 at  JNU,

 (b)  if  su,  bioud  detail,  thereof,
 (0)  if  not,  why  not,  and
 (a)  whether  the  vreitor  of  JNU  ds

 instituting  any  inquiry  on  the  basis
 of  the  fact-finding  report  of  the
 Chancellor  qe  the  Prime  Munster)
 and  if  so  how  and  when,  and  if  not,
 reasons  therefor?

 THE  MINISTER  OF  EDUCATION..
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER)  (a)  to  (d)  The  Prime  Min-
 ister  conducted  a  preliminary  enquiry
 into  the  complaints  against  the
 Jawaharlal  Nehru  University  about
 the  irregularities  in  the  matter  of

 admissions,  appointment  of  teachers
 termination  of  services  of  employees,
 arrest  of  students  etc.  Action  has
 been  initiated  on  the  various  recom-
 mendations/suggestions  made  in  the
 Report  in  consultation  with  the
 authorities  concerned.

 It  hag  been  decided  to  set  up  a
 Committee  to  appraise  the  working  of
 Jawaharlal  Nehru  Umiversity  and  to
 make  recommendation,  regarding  its
 structure  and  functioning  in  the  next
 decade.

 Purchases  of  Storeg  from  Private
 Agencies

 9063.  SHRI  K  MALLANNA:  Will
 the  Minister  of  WORKS  AND  HOUS.
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  what  are  the  details  regarding
 the  quantum  of  stores  purchased

 from  private  agencies  and  small  scale
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 sector  by  Government  during  the
 year  1977-78  and  ‘1978-79  and  the
 allocations  made  for  1980-81;

 (2)  what  is  the  criteria  laid  down
 for  making  such  purchases;

 (c)  whether  it  ig  a  fact  that  small
 seclor  and  Super  Bayars  are  not  given
 preference  in  the  purchase  of  stores;
 and

 (dp)  af  so,  the  reasons  thereof?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  quantum  of  pur-
 chase  for  1977-78  @)  from  the  private
 sector  is  about  Rs.  581-87,  crores  (ii)
 from  the  small  scale  units  in  private
 sector  is  Rs  0.48  crores  and  Rs  529
 crores  of  purchases  from  the  Cottage
 and  Small  Scale  Units  in  Public  sector
 (the  total  for  this  category  is  Rs.
 577  crores).

 Figures  for  1978-79  are  yet  to  be
 compiled.

 No  allocations  as  such  can  be  made
 for  purchases  and  the  quantum  will
 depend  on  the  indents  received  by
 the  Department  during  any  relevant
 period.

 (b)  The  criteria  are  as  follows: —
 The  critema  for  making  purchases

 are  that  the  stores  should  conform  to
 desired  specificatiohs,  and  should  be
 available  within  the  delivery  period
 stipulated  at  the  most  competitive
 price  However,  in  order  to  promote
 small  scale  industria]  units,  the  Gov-
 ernment  have  adopted  the  following
 measures: —

 (i)  A  number  of  items  are  pur-
 chased  exclusively  from  Small  Scale
 Sector.  The  number  of  such  re-
 served  items  is  24]  at  present;

 (ii)  In  the  case  of  items  which
 can  be  purchaseg  both  from  lerge
 scale  as  well  as  small  units,  small
 scale  units  are  eligible  for  a  price
 preference  of  upto  5  per  cent  over

 large  scale  units,  the  actual  quantum
 to  he  decided  in  each  case  on
 merits;
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 (ili)  The  registration  of  SSI  Units
 has  also  now  been  entrusted  to  the
 National  Small  Industries  Corpora-
 tion  Limited,  under  the  single  point
 registrataion  scheme.  Registration
 with  NSIC  under  this  scheme  is
 equivalent  to  registration  by  DGS&D

 (iv)  In  respect  of  itemg  of
 interesL  to  SSI  Units  sufficient  num-
 ber  of  tender  sets  are  supplied  to
 NSIC  to  enable  the  latter  to  distri-
 bute  them  among  SSI  Units  free  of
 cost,

 (९)  The  small  sculc  sectors  are
 being  allowed  the  facilities  indicated
 at  (b)  above.

 The  Super  Bazar  is  mainly  for
 supplying  consumer  items  in  retail

 for  civil  supplies.  The  Department
 of  Supply  invariably  place  orders  on
 manufacturers  being  a  bulk  buyer.

 (0)  Does  not  arise.

 Telephone  Exchange  at  Aheni  Dis-
 triet  Chandrapur,  Maharashtra

 9064.  SHRI  RAJE  VISHVESHVAR
 RAO:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  at  Ahem  jn  District
 Chandrapur  of  Maharashtra  six  tra.
 ders  deposited  amount  for  telephone
 connections  since  last  three  years  and
 others  are  waiting  to  deposit,  after
 the  Exchange  ig  opened  there;

 (b)  whether  Government  are  aware
 that  Aheni  is  the  Headquarter  of
 the  Tribal  Block;

 (c)  is  ig  not  the  policy  of  the  Cen-
 tral  Government  to  supply  telephones
 to  every  tribal  village  which  is  big
 enough;

 (d)  if  not,  whether  9000  population
 js  good  enough  to  be  calleq  as  big
 tribal  village  for  the  said  purpose;
 and

 (e)  when  the  exchange  jis  to  be
 opened  at  Aheni,  the  tribal  Block
 Headquarter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  A  few  appli-
 cants  had  paid  the  advance  deposit

 for  telephone  connections.  However,
 their  number  was  not  adequate  for
 project  to  be  remunerative.  Addi-
 tional  applicants  were  not  forth-

 coming  to  pay  the  deposit.  The  pro-
 posal  being  unremunerative  could  not
 be  approved.

 (b),  (c)  and  (d).  In  accordance
 with  the  Government  policy,  Tele-
 phone  facility  has  been  provided  at
 Akheni  bv  opening  a  long  distance
 public  telephone  LDPCO  in  1976.

 (e)  A  telephone  exchange  can  be
 sanctend  at  Aheni  if  about  l5  pros
 pective  subscribers  make  the  neces-
 Zary  advance  deposits.

 Pending  opening  of  an  exchange,
 extensions  can  be  provided  from  the
 LDPCO.

 दिल्‍ली  विकास  प्राधिकरण  के  फ्लैटों  की  कोमत  में  वृद्धि

 9065.  जी  रास  बिलास  पालबाल  :  क्या  निर्माण
 जौर  झावास  तथा  पूर्ति  शौर  पुनर्वास  मत्री  यह  बताने
 की  कृपा  करेंगे  कि

 के)  दिल्‍ली  विकास  प्राधिकरण  मे  गत  तीन
 वर्षों  मे  अपने  फन्नैटो  के

 ह्  ्
 में  किन-कित

 लिधियों  को  तथा  कितनी  बुद्धि  की  भौर
 किस  किस  टाईप  के  फलेटों  के  विक्रय  मूल्यों  में
 वृद्धि  की  गई  ,

 (@)  ये  वृद्धिया  किस  प्राधारों  पर  एवं  किस
 मानदण्ड  के  झनुसार  की  गई

 सामान्य  मूल्य  बुद्धि  की
 है

 क्या  मे
 तुलना  में  बहुत  थी  और  ग्दि  हा  तो
 उसके  क्‍या  कारण  हैं  ;  झौर

 (घ)  पुराने  मूल्यांकन  वर्ष  में  भिन्न  भिन्न
 प्रकार  के  इमारतों  सामान  का  मूल्यस्तर  गया  था
 शौर  जित  वर्षों  मे  मूल्यों  मे  बृद्धि  की  गई  उनमें
 क्या  था?
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 निर्माण  जौर  झाबास  तथा  1  झौर  पुनर्वास  शंती
 (जी  सिकदर  wer):  (क)  से  (म)  भल्प  निर्धारण
 एक  सतत  प्रक्रिया  है  तथा  ज्यों  हो  फुबेट  पूर्ण  होते  है
 विकय

 मूल्य
 निकाला  जाता  है  ।  यह  मूल्य  एक  चरि-

 योजना  से  दूसरी  परियोजना  में  तथा  उसी  परियोजना
 के  प्रस्तर्तत  'फूबैटों  मे  भी  भिन्न  भिन्न  हो  सकता
 है।  ऐसी  तारोखें  निश्चित  नहीं  है  जिनक॑  मूल्यों  मे
 सशोधन  किया  जाए  ।

 हिविक्रय  मूल्य  में  मृख्यत  :  निम्नलिखित,  तत्व
 शामिल  है

 (i)  भाि  का  मूल्य
 (in)  निर्माण  की  लागत
 (iii)  ऊपरी  प्रभार  ।

 तथा  निर्माण-की  लागत  में  निर्माण  सामग्री  और

 डू
 प्रभारों  मे  7६  यूद्धि  का  भी  गिना  जाता

 i

 फिर  शी  यह  कहा  जा  सकता  है  कि  सब  मिला
 कर  दिल्ली  विकास  प्राधिकरण  द्वारा  निर्मित  फूलैटों
 का  बिकय  मुल्य  नाम  हानि  रहितां,  श्राधार  पर
 निश्विय  किया  जाता  है।

 Supply  of  Sub-standard  Wheat  to
 Assam

 9066.  SHRI  AHMED  HUSSAIN-
 Wil)  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  wheat  supplied
 for  Dhubrz  Town  (in  Goalpara  Dis-
 trict  of  Assam)  in  January,  1979,
 February,  979  and  March,  979  was
 from  the  Food  Corporation  of  India
 sources/godowns;

 (b)  whether  the  wheat  supplied
 was  sub-standard,  not  tested  and
 was  unfit  for  human  consumption;

 and

 (c)  what  action  Government  pro-
 pose  to  take  to  supply  wheat  and
 other  types  of  foodgrains  in  Assam
 ‘uly  tested  in  the  future  and  where
 (c).  The  information  is  being  collected
 proposed  to  be  conducted  and  after
 how  many  days  the  foodgraing  are
 released  to  the  market?
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 THE  MINISTER  FOR  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (९)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha.

 गुजरात  में  प्याज  के  मूल्य

 9067.  थो  छीतृूभाई  गामित  :  गया  कृषि  हौर
 सिचाई  मलरी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  को  मालूम  है  कि  गुजरात
 और  देश  के  कुछ  श्रन्य  राज्यों  में  प्याज  के  मूल्य
 उसकी  उत्पादन  लागत  की  छुलना  में  कम  हा  गये
 है  ;  शौर

 (ख)  इस  सबंध  में  सरकार  द्वारा  क्‍या
 उपचा  रात्मक  उपाय  किये  गये हूँ  ग्रथवा  करस  को
 जिचार  हैं

 कृषि  शौर  सचाई  मंत्री  (क्रो  सुरजीत  सिह
 बरताला)  :  (क)  तथा  (खि)  विभिन्न  राज्यों  में  प्याज
 के  उत्पादन  की  लागत  के  विश्वसनीय  अझनसातन
 उपलब्ध  नहीं  हैं।  तथापि,  गुजरात  तथा  केंतिपय
 हुमरे  राज्यां  में  ग्याज  के  मड़ी  के  मुल्यों  में
 गिराबट  भाई  हे,  जा  एक  मौसमो  प्रवृत्ति  है।
 श्रधिकाश  केंद्रों  में  प्याज  के  मूल्य  गत  वर्ष  की
 तुलना  में  अधिक  चल  रहे  है।  मूल्यों  में  प्रनचित
 गिराबट  का  रोकने  के  लिए  सरकार  नें  नवम्भर
 978  के  शुरू  से  75,000  मीदरी  टन  प्याज

 का  नियत  करने  की  श्रनुमति  दीथी  |  इसके
 प्रनिरिक्त  समर्थन  मूल्य  देने  की  दृष्दि  से  राष्ट्रीय
 क्ृशि  विपणन  संघ  ने  i5  अप्रैल,  979  तक
 लगभग  70,000  मीटरी  टने  प्याज  की  खरीद
 भी  की  थी।  कृषि  मूल्य  झायोग  ने  चालू  विषणन
 बर्ष के  लिए  प्याज  सबधी  मूल्य  नोति  पर  अपनी
 रिपोर्ट  प्रस्तुत  की  है  जौर  इसकी  सिफारिशों  पर
 सरकार  विचार  कर  रही  है।

 Worlg  Bank  Loan  for  Horticylture  in
 H,  P.

 9068,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  World  Bank  loan  has
 been  taken  for  horticulture  projects
 in  Himachal  Pradesh;

 (b)  if  so,  the  amount  of  the  loan
 and  when  it  was  taken  and  on  what
 rate  of  interest;
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 (e)  the  nameg  of  projects  for  which
 Joan  was  taken;

 (d)  the  details  of  the  projects  and
 the  progress  so  far  made  in  imple-
 menting  each  projects;  and

 (e)  by  when  each  project  is  likely
 to  be  completed?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)  Yes,
 Sir.

 (b)  The  amount  of  credit  effective
 from  September,  974  is  $  3  million
 from  the  IDA,  an  affiliate  of  the  World
 Bank  This  is  an  interest-free  loan
 but  carries  an  administrative  charge
 of  0.75  per  cent  per  annum.

 (c)  The  name  of  the  project  for
 which  loan  was  taken  is  Himachal
 Pradesh  Apple  Processing  and  Mar-
 keting  Project.

 (d)  This  project  covers  components
 of  packing  and  grading  houses,  cold
 storages,  processing  plant,  cable-ways
 and  road  works,  which  are  under
 various  stages  of  implementation.

 Disbursement  of  credit  has  been  of
 the  order  of  $4.2  million  as  on  28th
 February,  979  against  the  total  IDA
 credit  of  $13  million,

 (e)  The  project  is  likely  to  be  com-
 pleted  by  3lst  December,  1980.

 Extent  of  control  on  Salwan,  St.
 Columbus  and  Springdale  Schools,

 New  Delhi

 9069,  SHRI  K  LAKKAPPA:  Wil
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ei  to  state:

 (a)  the  extent  of  control  of  the
 Central  Government/State  Adminis-
 tration  on  the  QQ)  Salwan  Public
 School,  New  Delhi;  (ii)  St.  Columbus
 School,  New  Delhi;  (ii)  Springdales
 School,  New  Delhi;

 ‘122,

 (b)  the  extent  of  financial  help
 rendered  to  the  above  named  schools,
 year-wise,  during  the  last  three
 years;  and

 (९)  whether  any  financial  irregula-
 rities  have  been  noticed  by  auditors
 in  the  accounts  of  those  echools  dur-
 ing  the  last  three  years  and  it  so,  the
 brief  account  of  such  irregularities
 and  action  taken  by  Government  or
 other  concerned  authorities?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Salwan  Public
 School  and  the  Springdales  Schools
 fal]  im  the  category  of  Unaided
 recogniscd  Schools  and  the  St.
 Columbus  School  falls  in  the
 category  of  unaided  recognised
 minority  schools.  The  extent  of  Gov-
 ernment  control  over  the  functioning
 of  these  schools  is  provided  for  in
 the  Delhi  School  Education  Act,  973
 and  the  Rules  framed  there  under  in
 such  matters  as  the  scheme  of  mana-
 gement,  recognition,  Inspection  and
 service  conditions  of  teachers.

 Un-aided  recognised  schools  can
 change  the  rates  of  fee  once  in  an
 acedemic  session  at  the  beginning  of
 the  session  by  informing  the  Delhi
 Administration  (Education  Depart-
 ment).

 These  schools  are  required  to  sub-
 mit  their  audited  accounts  once  in  a
 year  under  Rule  80(l)  of  the  Delhi
 School  Education  Ruleg  973  framed
 under  the  said  Act,  to  the  Delhi  Ad-
 ministration  (Education  Department).

 (b)  No  financial  help  has  been
 rendered  to  these  schools  during  the
 last  three  years.

 (ey  According  to  the  Delhi  Admi-
 nistration  authorities,  none

 Development  of  Polythene  Solar
 Heater  at  L.LT.  Delhi

 9070  DR  P.  V.  PARIASAMY:  Will
 the  Minister  of  EDUCATION,  SOCIAL,
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 ‘WELFARE  AND  CULTURE  be  plea-
 sed  to  state:

 (a)  whether  the  Indian  Institute
 of  Technology,  New  Delh;  has  deve-
 loped  polythene  solar  heater  which,
 when  left  on  the  terrace  will  conti-
 nuously  supply  hot  water  at  90  deg.  C
 for  domestic  needs;  and

 (b)  if  so,  the  steps  taken  for  com-
 mercial  exploitation  of  this  solar
 heater?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  LLT  Delhi  has  deve-
 loped  four  types  of  solar  heaters
 in  which  polythene  pipes  (instead
 of  the  conventional  metallic  tub-
 ing  attached  to  metallic  sheet)
 have  been  employed  to  reduce  the  cost,
 The  stagnation  temperature  (corres-
 ponding  to  very  low  flow  rates)  in  type
 I,  goes  beond  90  deg.  C.  By  having
 a  heater  of  large  enough  area  and  a
 storage  tank,  the  domestic  needs  may
 ‘be  met.  Long  term  performance  and
 economies  of  the  heaters  have  yet  to
 be  evaluated.

 (by  It  is  premature  to  take
 for  commercia]  explotation

 steps

 Development  of  Fishing  in  Konkan
 Area

 9070  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 stale:

 (a)  whether  Government  is  aware
 of  the  Konkan  urgent  need  to  deve-
 lop  fishing  ;o  the  Konkan  area;

 (9)  if  so,  what  steps  has  Govern-
 ment  taken  in  this  regaid;  and

 (ed  whether  Government  —  will
 initiate  the  construction  of  a  fishing
 harbour  in  that  area  to  boost  ts
 fishing  industry?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)  Yes,
 Sir.  —_
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 (b)  Programme  relating  to  survey
 of  fishery  resources,  development  of
 fishing  harbours,  providing  infrastruc-
 tural  facilities  in  coastal  villages  div-
 ersified  fishing  and  development  of
 aquaculture  have  been  taken  up  in
 in  the  region.  Fishery  on  Konkan  coast
 is  largely  shore  based  and  suitable
 programmes  have  also  been  taken  in
 the  State  Sector  for  its;  development.

 (c)  Yes,  Sir.  Fishing  harbour  at
 Karwar  has  been  completed.  Har-
 bours  at  Ratnagiri  and  Hanovar  have
 also  bean  sanctioned.  A  harbour  site
 in  Goa  is  proposed  to  be  taken  up  for
 investigation.

 Integrated  Rural  Development  and
 Drought  Prone  Area  Programme

 during  VI  Plan

 9072  SHR]  ANNASAHEB  GOTK-
 HINDE:  Will  the  Minister  of  AGRI.
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  under  +the  new
 strategy  in  the  Sixth  Plan,  of  the
 integrated  Rural  Development,  the
 Drought  Prone  Area  Programme  is
 being  given  its  due  importance;

 (b)  if  s0,  the  manner  in  which  the
 same  is  being  done;

 (c)  the  block-wise  amount  provi-
 ded  in  the  Centra]  Plan  for  DPAP
 blocks  in  Maharashtra  State  during
 the  current  year;

 (d)  the  block-wise  amount  envis-
 aged  as  matching  contribution,  for  the
 said  DPAP  blocks  by  the  Stale  Gov-
 ernment,  dung  the  current  year;

 and

 (ey  the  district-wise  names  of  the
 selected  DPAP  blocks  in  Maharashtra
 State  for  which  additional  outlays
 from  the  Centre  and  the  State  have
 been  contemplated  alongwith  ther

 respective  amounts?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  Yes,  Sir,  In  the  new  strategy  of
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 integrated  Rural  Development,  the
 Drought  Prone  Areas  Programme  is
 being  continued  essentially  as  an  area
 development  programme.  In  addition
 under  the  Integrated  Rural  Develop-
 ment  Programme  (IRDP)  special
 schemes  are  envisaged  in  selected
 blocks  to  provide  gainful  employment
 to  the  target  groups  through  produc-
 tive  programmes.  The  target  groups
 to  be  covered  under  the  Programme
 are  small  and  marginal  farmers,  land-
 less  labourers,  agricultural  and  non-
 agricultural  Jabourers  and  persons  be-
 longing  to  the  scheduled  caste  and
 scheduled  tribe  communities.

 (ey  and  (d).  During  the  current
 year  funds  have  been  allocated  to  the
 Government  of  Maharashtra  for  diff-
 erent  districts  on  the  basis  of  num-
 ber  of  blocks  covered  under  the  DPAP,
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 Funds  have  been  allocated  in  the
 central  Plan  for  DPAP  at  the
 Tate  of  Rs.  7.5  lakhs  per  block.
 The  State  Govt.  is  to  contribute  a
 matching  amount  for  the  programme.
 {n  addition,  out  of  the  42  blocks,  in
 which  DPAP  is  being  implemented,
 the  new  programme  of  IRD  5  also
 being  taken  up  in  20  blocks.  0  blocks
 out  of  these  have  been  selected  for
 Inteusive  Development  and  the  re-
 maining  70  for  Intensive  Employment
 Programme.  Allocation  of  funds  has
 been  made  @  Rs,  5  lakhs  per  block
 for  Intensive  Development  Programme
 and  Rs.  0  lakhs  per  block  for  Inten-
 sive  Employment  Programme,  half  of
 which  would  be  provided  by  the
 Centre  and  the  remaining  half  by  the
 State  Government.

 (e)  A  statement  is  enclosed.
 Statement

 Coverage  of  blocks  under  DAPA  and  Additional  Qualays  for  DPAP  blocks  in
 Maharashtra  under  the  Intensive  Rural  Development  Programme.

 $l.  District  Number  Names  of  the  DPAP  Additivnal  Outlays  under  the
 No.  of  blocks  for  which  addi-  Intensive  Rural  Develop-

 blocks  tional  outlays  have  ment  Programme covered  been  contemplated under  the
 DPAP

 i  F  8  4  5

 t,  Nasik  6  Chandor,  Nandgaon,  Districtwise  information  is  not
 Sinnar  and  Y.  available  the  State

 Government  has  been  request-
 a  Abmednagar  1g,  Karjat,  P  arncr,  ed  to  selecte  0  blocks  for

 an  Intensive  Employment  prq¢-
 Pathardi.  gramme  for  wh'ch  outlay  has

 been  contemplatedl  at  the
 g.  Pune.  6  Sirur,  Haveli,Dhund  —rate  of  Rs.  10  lakhs

 Ee
 bluck

 and  Purandhar.  48  against  khs  prr
 block  for  blocks  under  In-

 4.  Satara,  *  4  Khatav  &  Man  tensive  Development  Pio-
 gamox  The  total  additsn--

 5.  Sangh  नि  2  Atpadi  al  outlay  for  the  two  Compo~
 nents  (intensiy¢  employnuent  and

 6  Solapur  °  It  Mangalweda  Sola-  intensive  development)  of  the
 pur  (South)  Karma  IRDP  works  oul  to  Rs  t50  lakhs
 la,  Barsi  and  Sango-  of  wluch  Rs  75  laks  are  to  be
 la  provided  by  the  Cenua  and

 42  Rs.  75  lakhs  hy  the  State  Gov-
 ermment.  Fo  the  Drought Prone  Aicas  Programme,  690
 lakhs  have  been  allocated  to
 the  State  @  Rs.  5  lakhs  per
 block  for  all  the  42  blocks
 covered  under  the  programme Out  of  this  amount  Rs.  35
 lakhs  would  be  provided  by
 the  Centre  and  975  lakhs
 would  be  provided  by  State
 Government.
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 लेत्रीप  इंजनियरी  कालेज

 9073,  भी  दौलत  राम  सारण  क्‍या  शिक्षा,  समाज

 निन
 ह अ  सत्कृति  मत्नी  यह  बताने  की  ह््पा

 La

 (8)  देश  में  क्षेत्रीय  इजीनियरी  कालेज  कितने
 हैं,  बे  किस  किस  तारीख  का  स्थापित  हुए  और
 उनकी  स्थापना  का  उद्देश्य  क्या  था  ,

 (ख)  इन कालेगो  के  चनाने  के  क्या  प्रबंध
 किये  गये  हैं.  जौर  क्‍या  इन  को  चलाने  में
 अझनियमितताधों  पक्षपात  तथा  मनमाने  ढंग  स  कार्य-
 बाही  बरने  की  शिवायत  हैं  ,

 (ग)  क्या  इन  कालेजां  में  क्‍मचारियों  के
 यंतनमाना  तथा  भत्ता  के  मामले  में  विषमताशधा
 की  भी  शिकायते  6  और  यदि  हा  तो  उनका
 ब्यौरा  कया  है.  और

 (ध)  इन  कालेजों  के  कर्मचारिया  के  वेतन*
 माना,  भत्तों  झादि  में  प्रसमानताभा  कां  दूर  करने
 के  बारे  में  जयक्रष्ण  समिति  तथा  बीप  कोटेश्बर
 राव  समिति  ने  क्या  सुझाव  दिये  है।

 शिक्षा,  समाज  कल्याण  घौर  सस्कृति  सत्री  (डा0
 प्रताप  अस्त  अत)  (क)  से  (घ)  विवरण
 सलग्ग  है।

 (क)  देश  में  पढ़ह  क्षेत्रीय  इजीनियरी  कालेज
 स्थापिश  किए  गए  हैं  -  इन  कॉलेजों  के  नाम
 झौर  उनकी  स्थापना  की  तारीखें  विवरण  में  दी
 गई  है।  ये  कालेज  चौथी  पत्र  वर्षीय  मांजना  तथा
 बाद  की  योजनाझों  के  लिये  प्रपेक्षित  तकनीकी
 कारमिकों  के  प्रशिक्षण  के  लिये  संस्थात्मक  सुविधाप्रों

 ड्
 सृजन  करने  के  उद्देश्य  से  स्थापित  किए  गाए

 ॥।

 (@)  प्रत्येक  कालेज  का  एक  स्वायत्त  शासी
 बोर्ड  2  जिसके  पास  उसके  प्रशासन  झौर  वित्तीय
 मामला  मे  प्रबन्ध  वें  पूर्ण  श्रधिकार  हैं।  ae
 बालजों  के  प्रशासन  के  विक्द्ध  शिकायते  प्राप्त

 हर
 हैं  परन्तु  कोई  भी  झारोप  झ्रभी  तब  सिद्ध  नही

 हो  मकका  है

 (ग)  झौर  (धघ)  च्न  बालों  के  विभिन्न
 क्रम्यापन  तथा  और  म थापन  सपा  से  शिकायत
 प्रा्प  हई था  जिनम  यह  मांग  वो  गई  थी  ननि
 अध्यापन  और  गैर  अध्यापन  कर्मचारियों  के  वेतन-
 मान  और  भत्ते  भारटीप  प्ौद्यांगिवी  स्थानों  के
 ऐसे  ही  बगो  के  वमचारियों  नें  बराबर  वर  दिये
 जाए  a  जयकृष्ण  समिति  न  भी  ्म  समानता
 की  मिफॉरिश  की  थी।  तथापि  जयह  *ण  समिति  वी
 यह  सिफारिश  सरबार  द्वारा  स्वीकार  नहीं  की
 ई  ची  i
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 प्रो0  कोटेश्बर  राव  समिति  ते  भी  ह | 4  यहू
 सिफारिश  की  हैं  कि

 ५
 गैर  अ्रध्यापन  कर्मधारियों

 के  बे  तनमान  (it)  प्रशासनिक  झ्श्चिकारियो
 जैसे  रजिस्ट्रार,  उपरजिस्ट्रार  ौर  सहायक  रजिस्ट्रार
 के  वेतनमान,  दौर

 हिप
 क्षेत्रीय  इजीनियरी

 बालेजो  व  प्रक्षणिक  के  भत्ते  भारतीय
 प्रौद्योगिकी  सस्थानों  में  इसके  समंकक्ष  पदो  के
 बराबर  कर  दिए  जाए।  राज्य  सरकारों  के  विचार
 उपलब्ध  हो  जाने  के  बाद  इस  सबन्ध  में  निर्णय
 किया  जाएगा  |

 कालेज  का  नाम  स्थापना  वर्ष

 1  क्षेत्राय  इजीनियारि  बालेज,  वारेगल  959
 प्रान्झ  प्रष्ण)
 क्षेत्राय  हजीनिर्यारग  कालेज  960
 सूरभव  ले  (कर्नाटक  )

 3  विश्मरवरीय  क्षत्नीय  इजीसियरिग  960
 कालेज,  नागपुर  (महाराष्ट्र  )
 मौलाना  झाजाव  प्रौद्योगिकी  कालेज,  960
 भापाल  (मध्य  प्रदेश  )

 mw

 CS

 5  त्तीय  हजीनियरिंग  कालेज,  i960
 दुर्गापुर  (पश्चिमी  बगाल)

 6  क्षेत्रीय  प्रौद्योगिकी  सस्यान,  जम-  i960
 शेदपर  (बिहार)

 7  क्षेत्रीय.  इजीनियारिग  कालेज,  960
 श्रीनगर  (जम्मू  तथा  काश्मीर)
 मोतीलाल  नेहरू  क्षेत्रीय  इजीनि-  1961,
 थरिंग  कालेज,  इलाहबाद  (उ0प्र  0)
 एस0  बीए  क्षेत्रीय  हजीनियरिंग  3962

 तथा  प्रौद्योगिकी  कालेज  सूरत
 (गुजरात ) lo  क्षेत्रीय  इजीनिर्यारिग  कालेज,  962
 बालीवट

 Ll  मालवीय  क्षेत्रीय  इजीनियरिंग  963
 कालेज,  जयपुर  (राजस्थान)

 l2  क्षेत्रीय  इजीनिर्यारग कालेज  राऊर-  962
 केता  (उडीसा)

 434  क्षेत्रीय  दजीनिर्यारग  कालेज,  963
 कुरुक्षेत्र  (हरियाणा)

 i4  क्षेत्रीय  इंजीनियरिंग  कालेज,  964
 तिम्चिपल्ती  (तमिलनाड़ )

 5  क्षेत्रेथः  इजीनिर्यारिंग  कालेज,  977
 सिलचर  (प्रसभ )

 चर
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 Cotton  Production

 9074.  SHRI  GYANESHWAR  PRA-
 SAD  YADAV:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION

 be  pleased  to  state:

 (a)  whether  cotton  is  produced  now
 much  more  than  jt  was  produceg  in
 the  previous  few  years:

 (b)  af  so,  the  production  details
 since  975  till  978  per  year;

 (c)  whether  due  to  increase  in  pro-
 duction,  the  farmers  are  suffering  a
 lot  as  they  are  getting  less  for  their
 produce  while  they  were  getting  more
 price  while  their  production  was  less
 in  previous  years;  and

 (d)  if  so,  the  steps  Government  are
 taking  in  this  direction  to  get  them
 remunerative  price  for  covton?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  Yes,  sir.  The  production  of  cot-
 ton  which  was  placed  at  59.50  lakh
 bales  during  1975-76,  and  58.39  lakh
 bales  in  1976-77,  marked  a  rise  to
 703  lakh  bales  in  1977-78;  the  pro-
 duction  of  cotton  in  1978-79  is  expect-
 ed  to  be  still  better  at  around  75  to
 76  lakh  bales,

 (c)  and  (da).  Because  of  the  rise  in
 production,  the  prices  of  cotton  in
 1977-78  marked  some  decline  as  com-
 pared  to  the  very  high  prices  in  the
 previous  year.  The  annual  average
 wholesale  price-index  for  l977-78  was
 78.l  as  against  207.7  in  ‘1976-77.  In
 view  of  the  easv  fibre  supply  situation
 and  bright  production  prospects  in
 ‘1978-79,  the  prices  of  cotton  showed
 a  declining  tendency  from  the  begin-
 ing  of  the  current  crop  season,  Vari-
 ous  measures  have  been  taken  by
 Government  to  prevent  undue  fall  in
 prices  to  protect  the  interests  of  the
 cotton  growers.  These  include:

 (i)  Enlargement  of  the  role  of  the
 Cotton  Corporation  of  India  and
 directing  it  to  purchase  cotton  for
 sale  not  only  to  mills  in  the  public

 sector  but  also  to  mills  in  the  pri-
 vate  sector  and  alse  to  build  up  a
 buffer  stock  of  cotton;

 (ii)  upward  revision  of  stock
 limits  for  mills;

 (iii)  decision  not  to  import  cotton
 from  abroad  to  the  detriment  of
 indigenous  cotton  growers;

 (iv)  export  of  staple  cotton  to  the
 extent  of  3.5  lakh  bales;

 (v)  export  of  Bengal  Deshi  cot-
 ton,  soft  cotton  waste  and  yellow
 Pickings;

 (vi)  removal  of  the  statutory
 stipulation,  which  enjoined  on  the
 textile  mills,  a  compulsory  use  of
 40  per  cent  non-cotton  fibres:

 (vii)  imposition  of  import  duty
 on  viscose  staple  fibre  and  increase
 in  the  excise  duty  on  indigenous
 viscose  staple  fibre,

 As  result  of  these  measures,  the  index
 of  cotton  prices  which  had  come  down
 to  6.8  at  the  end  of  February  ‘1979,
 has  risen  again  to  67.6  on  7th  April,
 1979.

 Secong  Master  Plan  for  Delhi

 9075.  SHRI  KANWAR  LAL  GUPTA:
 WILL  THE  MINISTER  OF
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 plea:ed  to  state:

 (a)  what  specific  steps  Government
 is  taking  to  have  a  new  Master  Plan
 for  Delhi;

 (9)  when  the  second  Master  plan
 of  Delhi  will  be  ready  and  what  will
 be  its  estimated  cost;

 (९)  what  basic  difference  in
 approach  Government  wants  to  keep
 in  view  in  preparing  the  second  Mas-
 ter  Plan  for  Delhi;

 (da)  when  the  regional  plans  in
 Delhi  will  be  finalised;

 (e)  give  the  details  of  places  where
 the  Central  Government,  Stste  Gov-
 ernments,  Union  Territory  of  Delhi,
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 local  bodies  0  any  olne:  Government
 undertakings  have  violated  Mastei
 Pian,  and

 (f)  in  how  many  cases  the  sancliwn
 has  been  given  by  the
 again  t  the  recommendations  of  the
 Master  Plan?

 government

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT)  (a)  The  Delhi  Deve-
 lopment  Authority  have  been  assign-
 ed  the  task  of  preparation  of  the
 secon!  Master  Plan  for  DcJh)  for  the
 perlod  98]  to  2001
 Planning  Division  has  been  establish-
 ed  in  the  Authority  for  this  purpose

 (b)  By  1981,  an  expenditure  of
 about  Rs  |  crore  is  estimated

 A  perspective
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 (c)  The  existing  Master  Plan  is
 basically  a  land  use  plan  The  new
 objectives  are  to  lay  stress  on  catering
 to  the  needs  of  the  urban  poor
 thiough  employment  opportunities,
 adequate  shelter  and  community  faci-
 litie,  and  other  services  and  linkages
 largely  geared  to  mass  transportation
 system

 (a)  It  ae  not  possible  to  indicate  a
 time  lmit

 (e)  A  statement  is  attached

 (f)  Saiction  hag  been  givin  in  two
 cases  by  the  Central  Government  after
 complying  with  the  provisions  of  Sec-
 tion  llA  of  the  Delhi  Development
 Act  957  for  the  change  in  land  use
 prescribed  under  the  Master  Plan/
 Zonal  Development  Plan

 Statement

 Following  five  hinds  of  viglaticns  of  the  Master  Plan  can  be  adentatied

 Oy  Ro  ti  ment  €  leraes
 -)  Commercial  Dov  lopment

 (4)  Dransport-cum  commercial  centie  ,
 pp  Changes  m  land  us,

 3)  Zonal  ind  sub  division  regul  atin

 (ay  Resettlement  Colones
 894  hictarts  of  land  which  have  been  brow  founder:  tian  nt  «lous  of  Khanpir,  Gokul.

 pint  Sultanpun  Abichmpur  and  [rlokpur  ||  f  details  of  which  ar  asunder  धा

 Sune  of  the  Scheme  Ares  Pet  tnx!  Official
 agency

 ——Patpargan,  Compkx  (Kalvanpui  Khichnpur  I'nlokpurn  )
 =——Sultanpur  im  the  cast  of  GT  Kanal  Road  ;  1975-77  DDA

 —<Khanpur  (in  the  South  of  Mchrauh-Badarpur  Road)

 -—(Ciokalpur:  Complex  (in  the  north  of  Wamrabad  Barrage)

 In  the  Master  Plan  this  land  ss  shown  as  “agnicltural  green  belt’  or  “rural  use  zone”  and  has
 now  been  ised  for  resettliment  colonies
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 (2)  Commercial  Development

 The  details  of  the  violations  commiutteed  by  various  agencies  are  given  as  under  —

 Name  of  the  Scheme:
 Official

 Pernod  Agency

 ®  Underground  shopping  centie  m  Connaught  Place  (mner  cncle
 area)  carmarked  for  recreational  and  under  pathing  in  the  zonal
 dk  velopment  plan  1976-77  NDMC

 Oy  Hotel-cum  inn  an  the  north  of  Mandir  Mug  adjurnmg  Bula
 Mandir  in  the  area  earmarked  for  4  lynous  institutions  777  NDMG

 (m)  Shopping  complex  yn  front  of  Jama  Miyid  m  the  arca  earmarked
 for  recreational  use  .976  DDA

 (av)  Shopping  ctntre  under  the  Defen  Colony  Bridg  i976  DDA

 (3)  Transport  cum  Commerial  Centre
 (he  details  of  the  vinlatons  milk  aw  as  under

 Ofheral
 Name  cith  Schcme/  (rea  Period  Agency

 (0  Ttansport  =  Wagar  cum  comm  ic  al
 ६

 (u)  Transport  Nagu  cum  comm  ‘retal  5  heme  in  th  Sinalka  Village
 (Rinal  Ai¢a)

 scheme  in  the  north  of
 Vazuabad  Barrage  Road  im  the  agicultural  are  a  belt  arca  3976  MCD

 1976  MCD

 (4)  Ghanee  ी  land  use
 DDA  constructed  ther  multi  Sto  d  bualdmg  on  a  prece  of  land  in  an  area  where  the

 maximum  TAR  wo  1५ 1.  5  iter  gettingitd  claredasy  developm  nt  area’

 (a)  Zonal  and  %ib-diision  7  gulations
 Certam  instances  of  the  violations  of  the  Sub-diviwon  regulations  permitting  mor  number  of

 coverage  etc  agunst  the  provisons  of  the  Master  Plan  have  been  noticed

 Post  Offices  in  West  Bengal

 9076  SHRI  CHITTA  BASU  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 ‘(a)  the  number  of  Post  Offices  in
 West  Bengal  Circle,  the  numbe:  of
 Head  Post  Offices,  the  number  of  Sub-
 Post  Offices  and  the  numbecr  of
 Branch  Post  Offices,

 (b)  how  many  Branch  Offices  have
 been  upgraded  into  Sub-offices

 (९)  how  many  Branch  offices  have
 been  set  up  during  1978-79,

 (a)  the  criterian  for  upgradation
 «of  a  Branch  Office  to  Sub-office,  and
 ‘  fe)  the  criterian  to  set  up  a
 Branch  Office  in  a  village?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI)  (a)  The  number  of  Post
 Offices  m  West  Bengal  Circle  is  7460.
 The  number  of  Head  Post  Offices  is
 42  The  number  of  Sub-Post  Offices
 7४  604  The  number  of  Branch  Post
 Offices  78  58i4

 (b)  45  Branch  Offices  have  been
 upgraded  into  Departmental  Sub-
 Offices  and  70  Branch  Offices  have
 been  upgraded  into  Extra  Depart-
 mental  Sub  Offices

 (c)  399  Branch  Offices  and  one
 Extra  Departmental  Sub-Office  have
 been  set  up  during  1978-79
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 (d)  According  to  the  existing  norms,
 upgradation  of  a  Branch  Office  into  a
 Departmental  Sub-office  ig  permitted
 if  the  Branch  Office  has  a  minimum
 work  load  of  five  hours  per  day.  The
 less  on  upgradation  should  not  exceed
 Rs.  00U/-  pa.  in  rural  areas  and
 Rs.  500/-  p.a,  in  urban  areas.  Also
 one  of  the  BOs  can  be  upgraded  as  a
 special  case  if  the  account  (Sub  or
 head)  office  has  more  than  20  BOs  in
 account  with  it.  In  such  cases  also
 the  annual  limit  of  loss  of  Rs.  1000/-
 for  rural  and  Rs.  500/  for  urban  areas
 is  applicable.

 (c)  The  criteria  for  opening  the
 Branch  Fost  Offices  are  set  out  in  the
 annexure.

 Statement

 New  norms  for  opening  of  post  offices
 m  rural  areas:

 Post  Offices  to  be  opened  in  rural
 areas  have  now  been  classified  into
 two  main  categories: —

 j.  Post  Offices  in  normal  tural
 areas;  and

 2.  Pust  Offices  in  hilly,  tribal  or
 backward  areas.

 Ww  Post  Offices  in  normal  rural
 areas:

 (i)  Fost  Offices  in  gram-pancha-
 yat  villages  may  be  opened  subject
 to  the  fellowing  conditions:

 (a)  There  is  no  other  post  office
 within  the  radius  of  3  Kms.  from
 the  proposed  post  office;  and

 (b)  The  proposed  post  office  is
 expected  to  yield  income  to  the
 extent  of  atleast  25  per  cent  of
 its  estimated  cost.
 (ii)  Post  Offices  in  non-gram-

 panchayat  villages  may  be  opened
 subject  to  the  following  conditions:

 (a)  The  population  of  the  vil-
 lage  should  be  2,000  or  more;

 (b)  There  is  no  other  post  office
 within  the  radius  of  3  Kms.  from
 the  proposed  office;  and

 (ey  The  post  office  is  expected
 to  yield  income  to  the  extent  of
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 atleast  25  per  cant  of  its  estimated cost.

 (2)  Pot  Offices  in  hilly,  tribal  and
 backward  areas:

 (i)  Post  Offices  in  gram-pancha- yat  villages  may  be  opened  subject. to  the  following  conditions: —
 (a)  There  is  no  other  post  office

 within  the  radius  of  3  Kms.  from
 the  proposed  post  office;  and

 (b)  The  proposed  post  office  is
 expected  to  yield  income  to  the
 extent  of  atleast  0  per  cent  of
 its  estimated  cost,
 (u)  Post  Offices  in  non-gram-

 panchayat  villages  may  be  opened
 subject  to  the  following  condi-
 tions

 ‘a)  The  village  should  have  a
 population  of  1,000  or  more;

 (७)  There  should  not  be  another
 post  office  within  the  radius  of  3
 Kms.  from  the  proposeq  post
 office;  and

 (ey  The  proposed  post  office  is
 expected  to  yield  income  to  the
 extent  of  atleast  0  per  cent  of
 its  e¢stumated  cost.

 3  Notwithstanding  the  above,  the
 Postmaster,  General  are  hereby  em-
 powered  to  relax  (in  consultation  with
 the  Inte:na]  Financial  Adviser)  any
 of  the  above  cited  norms  in  0  per
 cent  of  the  cases  in  opening  of  post
 offices  cvery  year.

 4,  The  minimum  guaranteed  reve-
 nuc/income  will  continue  to  be  cal-
 culated  according  to  the  existing  for-
 mula.

 5.  These  new  norms  are  operative
 from  the  date  of  issue,  ie,  28th
 August,  1978,

 Voluntary  Organisations  for
 Prohibition  Work

 9077.  DR.  SUSHILA  NAYAR:  Will
 the  Minister  of  EDUCATION,  SOCI-
 AL  WELFARE  AND  CULTURE  be
 pleased  to  state:



 437  ‘Written  Answers  VAISAKHA  10,  7904  (SAKA)  Whiten  Answers

 (a)  the  name;  of  Central  aided
 voluntary  organisations  engaged  in
 prohibition  work;

 (b)  financial  help  extended  to  them
 year  by  year  during  the  last  three
 years;  and

 (c)  what  is  the  total  expenditure
 incurred  by  the  Centre  on  prohibition
 programme  year  by  year  in  the  last
 three  years  including  expenditure  o
 prohibition  education,  production  of
 literature,  film  and  research?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GUL-
 SHAN):  (a)  and  (b),  A  statement
 indicating  the  Centrally  aided  volun-
 tary  organisations  engaged  in  prohi-
 bition  work  and  the  amount  given  to
 each  of  them  during  the  last  three
 years  us  i  ppended,

 738

 (c)  The  Central  Government  has
 been  incurring  some  expenditure  on
 prohibition  education  production  of
 Mterature  and  resaatch  mainly
 through  voluntary  organisations  and
 research  institutions.  The  expendi-
 ture  on  documentary  films,  as  incur-
 red  by  Ministry  of  Information  and
 Broadcasting,  on  these  items  during
 the  last  three  years  year-wise  is  as
 follows:

 ‘1976-17  Rs.  4,96,570.00
 1977-78  Rs,  6,53,156.00
 3978-T9  Rs.  13,11,484.00

 An  addjtional  expenditure  of  Rs.  4.06
 Jakhs  also  has  been  incurred  on  the
 piints  of  the  films  during  the  period
 877.78  to  ‘978-79.

 Intoxicating  drinks  being  a  subject
 allocated  to  the  States,  they  are  pri-
 marily  responsible  for  wide  educative
 Publicity  on  prohibition.

 Statement
 Volun'ary  O:gannatons  and  the  amount  of  finanetal  assitance  extended  to  thew  during  the  wars  1976-77,

 1977-78  ed  r9q78-7q

 Ra  Oueannanon  1978-97  1977-78  7p

 “oR.  RS  Ks.
 t  2  3  4  a

 i,  All  (ndia  Prohitution  Council,  New  Delhi,  2.00000  1.99.80.  37  060
 a,  All  India  Pariwar  Ka'yan  Parishad,  New  Delhi.  1,00,000  54,000,  .2tuu0
 3.  Bhartiya  Adimjati  Sevak  Saugh,  New  Delhi.  a2yy20
 4  Guru  Govind  Singh  Study  Circle,  Ludhiana  7  +  45,000
 oy  Sanyukta  Sadachar  Samiti  New  Dell.  >  56,600,  =  1,65,000
 6.  Kendriya  Nehru  Smarak  Parishad,  Lucknow  नि  40.000  4.000
 h  All  India  Federation  of  Scheduled  Castes/Tribes  Back-

 wards  &  Minorities  Employees  Wellare  Emplovees
 Awociation  (Regd),  New  Delhi.  #0,000  72,000,

 के,  Social  Work  &  Research  Centre,  Tilonia,  Ajmer.  +  10,000,

 Toran  :  नि  (3,807,000  or  300°  A,0.020
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 Dredging  of  Tapti  River

 9078.  SHRI  AHSAN  JAFRI:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Tapth  River  m&
 getting  filled  up  by  iting;

 {b)  if  there  any  plan  for  dredging;

 (c)  38  at  correct  that  the  water  of
 Tapli  is  becoming  polluied  due  to
 dicharge  of  dirty  water  by  Nupara-
 aa  Paper  Mill  any  many  memniat-
 da  are  given  by  the  peopl»  of  the
 uiea,  and

 (d)  what  steps  are  taken  in  this
 regaid®

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SIIKI
 SURJEET  SINGH  BARNALA)  (४)
 and  (b)  There  has  been  continued

 8  tvtion  and  existance  of  sand  bars
 in  the  river  Tapt;  at  its  mouth  The
 Government  of  Gujarat  has  a  plan  of
 ७  pital  and  maintenance  dredging  at
 the  mouth  and  the  navigation  channel
 o'  the  river  The  State  Government
 has  already  procured  dredging  equip-
 ment  and  are  negotiating  with
 Thaeser's  Corporation  of  India  for
 tiking  up  the  work

 (cy  and  (dy,  The  Government  of
 Madhya  Piadesh  has  informed  that
 the  effluent  from  Nepanagar  Paper
 Mulls  being  discharged  into  the  Tapti
 River  35  causing  pollution  and  that

 there  have  heen  some  representations
 regarding  this  from  the  public  to  the
 Madhya  Prae")  G  versn  ont

 A  svheme  has  been  prepared  by  the
 Nepanagar  Paper  Muls  for  setting  up
 a  plant  to  ireat  jhe  effluent  before  :!t
 ie  discharged  jnto  the  river  This  has
 started  and  the  scheme  i;  expected  to
 be  completed  during  1980.  It  is  pro-
 posed  io  use  the  components  of  the
 scheme  completed  so  far  to  get  some
 interim  relief  even  before  completion
 of  the  entire  scheme.
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 Amount  sanctioneg  for  Non-formal

 Education

 9079.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  EDUCATION,  SOCI-
 AL  WELFARE  AND  CULTUNE  be
 pleased  to  state:

 (a!  the  total  money  sanctioned  for
 non-formal  education  last  year,

 (b)  how  much  was  utihsed;  and

 (e)  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCTAL  WELFARE  AND  CULIURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Non-formal  education  pro.
 frammes  are  taken  up  for  children
 in  the  age  group  6—-l4  by  State
 Depurtments  of  Education  Non-
 formal  education  plogrammes  are  also
 taken  up  for  adults  above  this  age
 gioun  No  amount  was  sanctioned  by
 the  Mimstry  of  Education  for  child-
 ren  an  the  age  group  6—14  The
 Ministry  of  Education  released  an
 amount  of  Rs  5,43,78,963 00  during
 ‘1978-79  for  Adult  Education

 (by)  and  (ey  The  information  is
 hiine  collected  ani  would  be  laid  on
 the  Table  of  the  Sabha.

 Programme  of  Dry  Land  Farming
 40°0.  SHRI  VIJAY  KUMAR  N.

 PATIL:  Will  the  Minister  «i  AGRHI-
 CULTURE  AND  IRRIGATION  be
 pleu  ed  to  state:

 (a)  whether  the  progress  achieved
 in  dry  land  farming  under  Central
 Sectors  centrall  sponsored  schemes
 has  not  been  very  significant  during
 the  Fifth  Plan;

 (b)  if  so,  financial  physical  targets
 fixed  for  Fifth  Plan  and  actual  achi-
 evements  physical  and  financial-state-
 wise  and  year-wise  for  the  last  three
 years;  and

 (c)  whether  Government  would
 consider  setting  up  a  Task  Force  to
 review  the  programme  of  implemen-
 tation  during  the  Fifth  Plan  and
 suggest  suitable  action  programme
 for  the  Sixth  Plan?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 The  results  of  the  field  demonstra-
 tions  conducted  under  the  Centrilly
 Sponsoied  Scheme  of  integrated  Diy-
 land  Agricultura]  Development  nave
 icvealed  that  50  to  00  per  cent  in-
 crease  in  agricultural  production  is
 conveniently  possible  with  the  a‘op-
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 tion  of  dryland  farming  technology,
 which  by  no  means  can  be  considered
 an  insignificant  achievement

 (be)  24  Pilot  Projects  umtiated  dur-
 ing  Fourth  Five  Year  Plan  were  con-
 tinued  during  the  Fifth  Plan  Ac-
 cording  to  the  guidelines  of  the
 scheme  the  tentative  physical/financial
 targets  for  each  project  during  each
 year  of  the  Fifth  Plan  for  some  of
 the  important  programmes  were  ied
 as  under

 (Rs  का  lakhs)

 Item  ‘ton  Phhucal  Financial  |
 latget  =  ‘Target

 (Grant)

 W)  Area  cco Tee  १९  Lindia  inputs  hee  Hoo  lool

 fa)  Sol  6  ans EV TED .  0  atin  oe  fon  oan

 (im)  Land  dev  lopment  ”  छत  o  5
 (iw)  Waiter  hon  uns  han  20  I  40

 wy  Do  mon  vation  5  oe  100,  o  40

 ४३  )  ‘Cousti:  tion  of  wells  onder  Mio  Drigation  cin  50  I  0

 Nepending  uvon  the  local  conditions,
 actual  tagets  at  cach  project  are  iixed
 by  the  concerned  State  Government.,
 cvely  year

 The  State-wise,  year-wire  actual
 phssicai  and  financial  achievmeuts  (for
 respective  provects)  under  some  of  the
 important  programmes  for  the  last
 three  years  are  ei.en  in  Statement—I
 lad  on  the  Table  of  the  Tlous.
 [Placed  in  Library,  See  No  LT-4385/
 79)

 (e)  The  Gove  nment  of  India  have
 already  constitt‘2d  a  Task  Force  in
 Nevemher  977  १0  identify  the  prob-
 lems  of  the  sem  id/rainfed  areas  and
 suggest  policy  approach  and  strategy
 for  development  of  these  areas  and
 to  indicate  priorities  and  programmes
 for  different  agro-climatic  regions

 बिल्ली  के  gra  उत्पादकों  से  क्रापन

 goRT  श्री  झर्जन  सिंह  भ्रवदौरिया  क्‍या  कृषि
 शौर  सिचाई  मत्री  यह  बताने  की  क्षपा  करेगे  वि

 (ग्र)  क्‍या  दिल्‍ली  के  ग्य  उत्पादकों  से  उन्हें
 कांड  ज्ापन  प्राप्त  ह्घ्ा  है,  झौर

 (ख)  क्या  दितली  yr  ग्राजना  का  विश्व  स्वास्थ्य
 कल

 ना
 दुग्ध  चण  प्राप्त  होने  की  सम्भावना

 है शौर  दुग्ध  योजना  में  दग्ध  चर्ण  क  निरस्तर
 ग्रपमिश्रण  फ्  जाने  के  क्या  कारण  है  ?

 कृषि  और  सिचाई  मंत्री  (को  सुरजीत  सिह
 बरतसाला)  (क)  दिल्‍ली  के  दुःधो  उत्पादका  के  नाम  से
 एक  प्रपील  प्राप्त

 |
 है  जिस  में  कुछ  शिवायते  झौर

 सुझाव  दिये  गये  ई  I

 (ख)  दिल्‍ली  दुग्ध  याजता  को  विश्व  स्वास्थ्य
 संगठन  से  कोई  दुग्ध  चूर्ण  प्रात्त  नहीं  होता  है.  1  दिल्‍ली

 क्
 योजना  &  निरस्तर  मिलावट  का  झ्लाराप  लगत

 ।  दुग्ध  सप्लाई  का  स्तर  कायम  रखने  के  लिए  पुन
 मिश्नण  का  प्रयोग  प्रतुशेय  है  1
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 Agricultural  Labour  under  imtegrated
 rural  development  programme

 9082,  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 “tale:

 (a)  whether  it  has  been  suggested
 to  cover  Agricultura]  Labour  in  the
 Integrated  Rural  Development
 Scheme;

 (b)  how  far  the  Government  think
 it  would  help  the  Agricultural  la-
 bour,  if  so,  details  thereof;

 (९)  whether  there  is  any  major
 comprehensive  scheme  for  the  wel-
 fare  and  upliftment  of  the  Agricul-
 tural  labour  and  for  curbing  their
 exploitation;  and

 (d)  if  so,  the  facts  thereot?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATINN  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  factual  position  is  that  the  agri-
 cultural  labourers  are  already  cover-
 ed  under  the  integrated  Rural
 Development  Programme.

 (b)  to  (d).  The  main  objective  of
 the  Integrated  Rural  Develozment
 Programme  is  to  generate  additional
 employment  and  raise  the  income  level
 of  identified  target  groups.  The  agri-
 cultural  labourers  constitute  an  im-
 portant  section  of  the  target  groups
 Proposed  to  be  benefited  under  the
 programme,  For  identifying  the
 beneficiaries  under  the  programme,
 the  State  Governments  have  been
 requested  to  adopt  Antyodaya  ap-
 proach  and  select  the  poorest  of  the
 beneficiaries  first  and  formulate  eco-
 nomically  viable  development  pro-
 grammes  for  them.  This  has  been
 done  with  a  view  to  preventing
 utilisation  of  subsidy  and  other
 assistance  by  the  relatively
 betteroff  sections  of  the  rural
 areas.  As  the  Agricultural  la-
 bourers  belong  to  relatively  poorer
 sesctions  of  the  society,  they  are  likely
 to  be  covered  first  under  various
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 schemes  like  animal  husbandry,  fishe-
 ries  poultry,  rural  industries,  rural
 artisans  programmes  etc.,  meant  for
 their  benefit.

 In  addition  to  the  Integrated  Rural
 Development  Programme,  agricultura]
 labourers  are  also  assisted  under  the
 Small  Farmerg  Development  Agency
 Programme.  During  the  year  1977-
 78,  O79  agricultural  labourers  were
 benefited  under  improved  agriculture
 in‘luding  land  development,  1,794
 under  minor  irrigation,  32,210  under
 dairy,  328  under  poultry  and  14,047,
 under  other  subsidiary  occupations.

 As  regards  schemes  for  welfare  and
 uphittment  of  agricultyral  labourcrs
 an]  for  curbing  their  exploitation,
 atiempts  have  been  made  through  the
 Mimimum  Wages  Act,  948  to  secure
 payment  of  notified  minimum  Wages
 to  agricultural  labourers.  The
 State  Government  Union  Territories
 huve  been  urged  from  time  to  time
 to  ensure  stricter  enforcement  of
 the  minimum  Wages  Act  by
 strengthening  the  administrative
 s*t  up  utilising  the  services  of
 the  staff  of  other  departments,  like
 Revenue,  Agriculture  etc.,  in  addition
 to  those  of  labour  Department,  in-:
 creasing  the  number  of  claims  autho-
 rities  and  by  giving  wide  publicity  to
 the  notified  minimum  wages.

 Efforts  are  also  ‘being  made  to  en-
 courage  crgamisations  of  rural  poor
 and  to  ensure  their  effective  partici-
 pation  at  various  levels.  India  has  also
 ratified  I.L.0.  Convention  No.l4]  and
 State  Governments/Union  Territories
 have  been  urged  to  take  all  adminis-
 trative  and  legislative  steps  for  the
 promotion,  on  a  voluntary  basis,  of
 strong  and  independent  organisations
 of  rural  workers,  The  Nat‘onal labour  Institute  has  been  organising
 rura]  camps  in  various  parts  of  tne
 country  to  develop  leadership  skills,
 and  4o  educate  rural  workers  about
 various  progratnmés  of  rural  develop-
 ment,  the  existing  and  legal  and  other
 measures  adopted  for  their  benefits.
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 Baweja  Commitiee  Report

 9083.  SHRI  BALAK  RAM:  Will
 the  Minister  of  WORKS  AND  HOU-
 SING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  it  is  ai  fact  that
 Baweja  Committee  on  DDA  has  sub-
 Mitted  its  report  to  Government;

 (b)  if  30,  when  it  will  be  laid  on
 the  Table  of  the  House;  and

 (c)  the  observations/recommenda-
 tions  made  by  the  Committee  in  re-
 gard  to  the  amount  charged  in  excess
 by  DDA  than  the  disposai  cost  from
 MIG  Flats  in  Mayapur,  Prasad  Nagar
 Lawrence  Road  and  Wazirpur?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (9)  The  Report  is  not  requirei  to
 be  Jaid  on  the  Table  of  the  House.

 (c)  The  Recommendation  No,  3.35
 of  the  Commitee  reads  as  under:—

 “3.35—Ad-hocism  in  price  fixation
 should  be  avoided  at  all  costs  since
 it  erodes  public  confidence  and
 faith.  The  Authority  should  take
 effective  measures  for  reduction  and
 control  of  costs,  There  should  be
 a  tighter  control  at  the  stage  of

 planning,  designing  and_  estimaticn
 of  the  buildings  so  that  estimates
 are  realistic.  There  should  be  tight
 technical  control  during  execttion
 of  works  to  keep  the  costs  within
 the  estimates.  Further,  whenever,
 there  is  a  variation  beyond  15%  in
 the  final  prices  to  be  charged  from
 the  allottees  as  compared  with  ori-
 ginal  estimates,  the  matter  should  be
 thoroughly  gone  into  by  the  Auho-
 rity  itself.  The  Committee  feels
 there  is  a  need  for  setting  up  a
 separate  Cell  in  the  Authority  to

 control  costg  and  effect  cost  reduc-
 tion.”

 Shortage  of  Postal  Stamps  in  Detria
 and  adjoining  Districts  of  U.P,

 9084.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  news-item  dated  the  ist
 Apri,  979  that  Deoria  and  adjoining
 districts  of  U.P.  are  suffering  from
 acute  shortage  of  postal  stamp3;

 (b)  is  it  a  fact  that  this  artificial
 searcity  of  postal  stamps  has  been
 created  by  the  interested  petson;  mn
 collusion  with  the  local  staff  and  the
 stamps  are  available  in  the  black-
 market  at  exorbitant  prices;  and

 (c)  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI)  (a)  Yes,  Sir,

 (b)  and  (eh.  Enquiries  made  so  far
 into  the  matter  have  revealed  that
 there  has  been  no  blackmarketing  of
 the  postal  stamps.  However,  there
 have  been  heavy  sales  of  stamps  to
 the  authorised  agnts,  Sales  through
 authorised  agenis  have  also  been
 brought  down  since.  At  present
 there  is  no  shortage  of  stamps  at
 Deoria.

 मई  दिल्‍ली  सवर  पालिका  हारा  फब्बारे  कौर
 पार्क  बनाया  जाना

 9085  शी  माघ  क्या  (fentor ete erate झौर  झावास
 तथा  पूति  बौर  पुमर्थाल  मंत्री  यह  बताने की  कृपा  करेंगे
 कि  :

 (क)  घो  नई  दिल्‍ली  तगर  पालिका  के  बजट  से
 फब्वार  श्लौर  पाक  ब  लिए  भारी  पधगराशि
 शामिल  की  गई  है  ;

 ख)  यवि  हां,  तो  हस  के  क्या  कारण  हूँ;  शौर

 (ग)  कया  धनराशि  के  हस
 दृदपयोग

 के  विरुद्ध
 कुछ  ज्ञापन  प्राप्त  हुए हैं,  यदि  हा,  तो  भय  तक  उन  पर
 क्या  कार्यवाही  की  गई  है
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 निर्माण  और  झावास  तथा  पूर्ति  बौर  मूतर्बासि  संत्री
 (भी  सिकल्दर  बचत)  :  (क)  तथा  (ख).  नई  दिल्‍ली

 सगर  पालिका  ने  सूचित  किया है  कि  i979-s0  के
 46,  20  करोड़  रुपये  के  इस  के  कुल  बजट  में  से,  नए
 पाक  बनाने के  लिये  23.  50  लाख  रुपये  शर  फव्वारों
 के  लिये  .o  लाख  रुपये  की  व्यवस्था  को  गई  है  ।

 (ग)  मेरे  मंन्नालय  को  ऐसा  कोई  विशिष्ट
 प्रस्यावेदन  प्राप्त  नहीं  हुआ  है  जिस  में  फब्बारों  श्रौर
 पार्कों  के  निर्माण  के  लिए  नई  दिल्‍ली  नगरपालिका
 द्वारा  निधियों  की  व्यवस्था  के  बारे  में  झ्रापत्ति  की  गई
 हो  y  किन्तु  नई  दिल्‍लो  नगरपालिका  को  कुछ  ऐसे
 ज्ञापन  प्राप्त  हुए  है  1

 Waiving  of  Stamps  Duty  on  Janata
 and  LIG  Flats  of  DDA

 9026.  SHRI  ANNASAHEB  P.
 SHINDE:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 stamp  duty  for  the  registration  of
 DDA  Janata  and  LIG  jlats  has  been
 waived  by  the  Lt,  Governor,  Union
 Territory  of  Delhi  on  23rd  Septem-
 ber,  ‘1975;

 (b)  that  the  decision  regarding  the
 waiving  of  transfer  duty  in  resect
 of  DDA  Janata  and  LIG  flats  has
 been  pending  with  Government  since
 then;  and

 (er)  if  so,  the  reasons  for  the  delay
 in  arriving  at  the  decision  to  waive

 .the  transfer  duty  in  respect  of  tie
 DDA  Janata  and  LIG  flats  even  after
 the  lapse  of  three  and  a  half  years?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (c)  In  view  of  the  heavy
 financial  jimplecation  involved,  the
 matter  needed  to  be  boked  into  in
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 depth  in  consultation  with  the  bene-.
 ficiary  local  bodies  and  other  con-
 eerned  authorities.

 Grants  for  Collages  affiliated  Burdwan
 University

 9087.  SHRI  ROBIN  SEN:  Will  the:
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  rlea-
 sed  to  state:

 (a)  whether  it  is  true  that  twenty
 five  affiliated  colleges  under  the
 University  of  Burdwan,  West  Bengal.
 submitted  development  schemes  un-
 der  the  Fifth  Plan  to  the  University
 Grant:  Commission;

 (b)  whether  under  University
 Grants  Commission  of  Assistance,  the
 colleges  are  entitled  to  such  grants;
 and

 (c)  if  so,  what  are  the  step:  taken
 by  the  University  Grants  Commis-
 sion  to  expedite  such  grants  to  the
 twenty  five  colleges  under  Burdwan
 University  who  submitted  the  deve-
 lopment  scheme?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER}:  (a)  According  to  the  informa-
 tion  furnished  by  the  University
 Grants  Commission,  39  colleges  affiliat-
 ed  to  the  Burdwan  University  applied

 to  the  Commission  for  development
 assistance  during  the  Fifth  Plan.

 (b)  Yes,  Sir,  Colleges  which  fulfil
 the  criteria  laid  down  by  the  Com-
 mission  are  sanctioned  development
 grants.

 (c)  The  Commission  has  already  ap--
 proved  the  development  proposals
 submitteed  by  26  colleges  affiliated  to
 the  Burdwan  University.  The  propo-
 sals  of  the  remaining  8  colleges  were
 received  too  late  for  acceptance  during:
 the  Fifth  Plan.
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 छोटे तथा  ध्यम  ें  ह  बनिक  समाचार  कों  में
 कृषि  विस्तारण  का  sere

 9088.  शो  एम०  Qo  हुनान  झलहाज  :

 बनो  सचीखा  लाल  सिधा  :

 क्या  कृषि  और  सिंचाई  मत्तो  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  कृषि  विस्तारण  संबा  तथा  सगठनात्मक
 ढाचे  क॑  प्रचार  के  लिये  नियतन  का  ब्यौरा  क्या  है,

 (@)  क्या  हुस  एकक  में  किया  गया  भाषा  अनुवाद
 छाटे  तथा  मध्यम  दर्ज  के  भाषा  दैनिक  समाचार  पती
 शौर  पत्निवायों  का  वितरित  किया  जाता  है,

 (ग)  यदि  हा,  ता  यह  सामप्री  प्राप्त  करने  वाले
 भाषाई  दैतिक  समाचार  पत्र  और  पत्रिकाझ  के  भाषावार
 व  राज्यवार  नाम  क्‍या  है,  और

 (घ)  ये  सामग्री  प्राप्त  करने  वाले  मान्यता  प्राप्त
 सवाददाताओ!  के  नाम  क्या  है  ?

 कृषि  दौर  सिचाई  मंत्रों  धी  सुरजोत  सिंह
 अरताला)  (क)  कृषि  विस्तार  कार्यक्रमों  के  लिये
 प्रचार  की  व्यवरथा  करने  के  लिये  चालू  वष  के  दौरान
 विस्तार  निदेशालय  (कृषि  झौर  सिचाई  मत्रालय )  का
 12 लाग  क्पये  की  धनराशि  का  नियतन  किया  गया  है  1

 पार्म  श्रासमचना  Oa  के  "ा  नेतृत्व  फार्म  झासचना  निदेशक
 अरता है  जिस  की  सहायता  के  लिये  प्रकाशनों,  प्रदर्शनियों
 फिल्‍म।  स्लाइड  व  निर्माण  कपि  प्रदर्शीनिया,
 और  प्र  तियागिताओं  से  सम्बद्ध  ग्रावश्यक  स्टाफ  सहित
 सयकत  निदेशब,  उप  निदेशक,  सहायक  सम्पादक
 ग्रादि  भी  है  t

 (a)  sao  से  राष्ट्रभाषा  हिन्दी  के  झ्लावा
 चार  क्षेत्रीय  भाषाये  ब्रर्थात  कन्नड,  बगाली,  तेलग
 और  पजाबी  में  भाषानुबाद  किया  जाता  है।  अनुदित
 सामप्रिया  विशेष  रुप  में  ग्रामीण  क्षेत्रों  में सबधित
 दैनिक  समाचारपत्नो  तथा  प्रन्य  पत्र  पत्रिकाओं  को  प्रदान
 की  जाती  हैं  ।

 .  ग)  और  (घ)  एतत्सबधी  ब्यौरा  विवरण
 में  दिया  गया  है,  जो  सभा  पटल  पर  रखा  गया  है।

 का
 में  रखा  गया।  देखिए  सख्या  एल  टी-4386/
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 Grant  for  Sanskrij  High  School
 building  at  Begusarai

 9089.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 sed  to  state:

 (a)  whether  a  request  for  grant  for
 building  of  Sanskrit  High  School  at
 Begusarai  in  Bihar  has  been  receiv-
 ed;

 (b)  whether  it  is  a  fact  that  it  is
 a  special  type  of  institution  doing
 commendable  work  appreciated  by
 the  Ministry  after  inspection,  and

 (९)  uf  so,  steps  taken  on  the  grant
 sought?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-

 DER}:  (a)  to  (c)  Request  has  been
 received  from  the  Institution  for  build-
 mg  grant  and  the  Grants  Committee
 of  the  Ministry  has  agreed  in  ‘pranci-
 Ple  to  release  grant  up  to  Rs  50,0c0/-
 to  cover  50  per  cent  of  the  total  ap-
 prove.l  expenditure,  provided  the
 Institution  is  able  to  give  a  firm
 evidence  of  their  capacity  to  meet  50
 per  cent  of  the  estimated  expenditure
 of  rupees  one  lakh  on  construction  of
 ther  tuilding  Their  reply  is
 awaled

 Licence  for  Baby  Milk  Powder
 Factory  in  Punjab

 9090  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state-

 (a)  whether  the  Government  are
 considering  to  give  a  licence  to  Pun-
 jah  for  a  Baby  Powder  plant,  and

 (b)  whether  7  is  bemg  given  in
 private  sector  or  public  sector?

 THE  MINISTER  OF  ACGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b)  A  letter  of  intent  has  been  issued

 to  the  Punjab  Dairy  Development
 Corporation  (Public  Sector)  for  ex-
 pansion  of  Baby  food  manufacturing
 capacity  and  a  proposal  frem  a  Co-
 operative  sector  unit  for  licence  for
 manufacture  of  baby  food  is  under
 consideration

 Water  Supply  to  Mayapuri,  DD.A,
 Flat

 ‘9091,  SHRI  T.  S.  NEGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  refer  to  the  reply
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 wdiven  to  Unstarred  Question  No.  807
 ‘dated  the  26th  February,  979  regard-
 ing  water  supply  at  Higher  Rates  in
 -certain  DDA  built  colonies  and  state:

 (a)  whether  the  water  supplied  by
 D.D.A.  to  Mayapuri  LIG/MIG  flats  is
 tubewell  water  and  not  Yamuna
 water;

 (b)  if  so,  the  reasons  for  charging
 @MCD  and  what  is  the  break-up  of

 ‘25  paise  per  kilolitre  upto  20  kilo-
 Jitres  and  50  paise  per  kilolitre  be-
 yond  20  kiJoiitre;

 (c)  whether  water  does  not  reach
 the  2nd  floor  and  the  reservoir  tanks
 on  the  roofs,  if  so,  the  reasons  for
 levying  the  boosting  charges;

 (d)  whether  no  boosting  is  requir-
 ‘ed  for  ground  floor  and  ist  floor  flats;
 if  so,  the  reasons  for  charging  boost-
 ing  charges  from  these  flats;  and

 (e)  what  ig  the  basis  and  different
 heads  taken  into  account  in  reaching

 _at  30  paise  per  kilolitre?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  Only  tubewell
 water  is  supplied  to  the  Mayupuri
 flats  (G-8  grea)  at  present.

 cb)  The  water  from  tubewell  is
 costlier  than  the  MCD  supply,  How-
 ever,  when  the  residents  welfare
 agencies  represented  against  the  high
 cost,  the  D.D.A.  decided  to  give  them
 some  relief  and  recover  water  charges
 at  the  rate  charged  by  the  MCD  plus
 Tunning  and  maintenance  charges  for
 booster  pumps  @  80  paise  per  kilo
 litre.  The  MOD's  rates  are  25  paise
 per  kilclitre  upto  20  kilolitres  and
 50  paise  per  kilolitre  beyond  20  kilo-
 litres.

 (९)  No,  Sir.  However,  during  the
 peak  hours  the  pressure  of  water  avai-
 jable  to  the  residents  of  the  2nd  floor
 is  comparatively  low.

 (a)  The  reasong  are  as  under:
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 (i)  The  water  supply  scheme  is
 an  integrated  one  covering  all  the
 flats  in  all  the  floors;

 (ii)  Water  tanks  for  all  the
 floors,  for  supply  of  water  to  WCs

 etc.  are  located  on  the  third  storey
 terrace,

 (e)  Rate  of  30  paise  per  kilolitre
 for  boosting  charges  is  based  on  the
 actual  expenditure  incurred  for  run-
 ning  and  maintaining  this  system.

 सिहौर  मध्य  प्रबेश  में  सार्दशनिक  टेलीफोन  केश
 तथा  डाकधर

 9092.  श्यो  राध  जो  :  क्‍या  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  विदिशा,  रायसेन  झौर  सिहर
 जिलों  में  उन  गांवों  के  नाम  क्‍या  हैं  जहां  गत  दो  वर्षों
 में  नये  डाकघर  खोले  गये  हैं;

 (ख)  इन  जिलों  के  उन  गावों  के  नाम  क्या  हैँ
 जहां  गत  दो  वर्षों  के दौरान  सार्वजनिक  टेलीफोन  केन्द्र
 स्थापित  किए  गए  हैं;  झीर

 (ग)  इन  जिलों  के  तहसील  तथा  विकास  खण्ड
 मुख्यालयों  के  नाम  क्‍या  हूँ  जहां  प्रथ  तक  सार्वजनिक
 टेलीफोन  केन्द्र  स्थापित  नहीं  किये  गये  हैं  और  वहां
 कंब  तक  सार्वजनिक  टेलोफोन  केन्द्र  स्थापित  किये
 जाएंगे  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री  तरहरि  प्रसाद
 सुखदेव  साथ)  :  (क)  जिन  गांवों  में  पिछले  दो  बर्षों
 के  दौरान  नए  डाकघर  खोले  गये  हैँ  वे  इस  प्रकार

 (i)  जिला  विदिशा-हिमालिया,  सुमे  रो,  मिर्जापुर,
 पिपराहा,  भगवतपुर,  बबली,  महलुझा,  दागरवाड़ा
 (कुल  8)t

 (ii)  जिला  रायतेन  -+मामनी,  उमरखांह,
 भेदकी,  मुवियालेदी,  खेरी,  ताराबाली,  मेहगांव,
 सुमेर,  प्रकलपुर,  बाराखंदी,  भैसा,  पिपलिया,  विचोली,
 प्रभारी,  तुलवाड़ ,  लिखगावल,  मुर्लि

 है
 ५

 80०8:
 चैथारी

 चिचाली,  पदरियाकलां,  चिचली,  7
 बिशनखेरी  (कुल  3r)  |

 ten)
 पदरियांकला,  चिकसी,  सेमरिया  द, 1

 (iv)  जिसा  सिहोर  वक्षबिदा  नद,  मुगसी,
 दबरी,  तवधांव,  धौंसपुर,  सरताराता,  द ेमायर,  घंबाला,
 क्री  नयापुरों,  छतरी,  भुरांवर,  फाटन,  खेरी,  खण्डवा
 (कुल  34)  ॥



 I53  Written  Answers  VAISAKHA  10,  90  (SAKA)  Written  Answers

 विषरश

 54

 मध्य  पदेश  के  जिला  विदिशा,  शायसेन  और  सिहोर  मे  जिन  तहसीलो  द्ौर  खण्ड  मुख्यालयां  में  झब  तक
 टेलोफोन  सुविधा  दी  गई  है  उनके  नाम  इस  प्रकार  हैँ

 I  जिला  विधिशा

 तहसील  मुशयालम

 t  बिविशा  एम0  00  एक्स  OIL

 2  water  (गज)  सी0बी0एन0एम0

 3  खुरबई  सी  0बी  0एन0एम  0

 4  सिराज  सीपाबी गान 0ए रम 0 0एन  00  0एम  0

 5  नलरी  पी  पसो  aro

 I]  जिला  रामसेस

 तहसोल  मुत्यालय

 .  गायसेत  सी  0बी  एन  एएम  0

 2  सितबानी  एस  OromETy 0
 3  बगमगज  सी  (बीए न  ।एम  0

 4  गैरतगज  पीएसी0०पग्रा  0

 5  बरेली  सी  0ब्ी  0एन  07 म  0

 6  गोहर  गज  तीमी  ७प्रो  0

 7  उदयपुरा  एम  OT  /एक्स 0

 प्र  जिला  लिहौर

 तहुसौल  मूकयालय

 .  सिहार  एम  07  0एक्स-

 2  पभ्रशाता  सी  0बी  0एन  0एम  0

 3  'इछाबाइ  एम  00  ORT Y 0
 4  get  एस  (7  (एक्स 0
 5  नसहस्ला ग़ज  एुस0ए  0एक्स  0

 1

 ख  मुख्यालय  |

 विदिशा  |

 ्यारसपुर

 खरबई

 मिरोज

 लत

 बसांदा

 शम्माबाद

 झ्रबदुलल्‍्नागज

 साची

 बरली

 बगमगज

 सिलवानी

 उदयपुरा

 गैरतगज

 एम  0  एस  0  एक्स  "न!

 पीएसी  (प्रो  0

 एम  OFT  (एक्स  0

 मी  बी  0एन  एएम  0

 TORTORTO

 सी  (बा  (लि  मी

 पी  0सी  /प्रा  0

 एस  ए  "एक्स  0

 एस  07  एका

 एस  (॥  (एक्स  0)

 ी  बी  एन  एम  0

 एस  Gtr  एक्स  0

 एम0  7  oreT

 पी  (सी  oot  0

 एम  07  0एक्स-न  [

 एस  तर  एक्स  0

 एम  00  "एक्स  0

 एम  oF  राक्स ए

 एस  OTOTHT  0
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 (a)  जिन  गावों  में  पिछले  दो  वर्षों  के  दौरान
 साब  जनिक  टेलीफोन  घर  खोले  गए  है,  वे  हमस  प्रकार

 (i)  जिला  विदिशा  ग्यार्सपुर,  मुशरिया,
 झानन्दप र,  पधारो,  सुमेर,  उदयपुर,  कुलहर  (बुल  7)

 (i)  जिला  रायसेन  नूरगज,  प्रथलपुर,  देहगाव
 गृदामल,  सईलेदा  (बुल  5)  |

 (iit)  जिला  सिह्ोर  बरखेदा  केला  (कुल 1)  4

 (ग)  जिन  तहसीलों  श्ौर  विकास  खड  सृक्यालयों
 में  सार्वजनिक  टेजोफानघर  लाले  गये  है  उन  के  नाम
 अनुबन्ध  में  देखे  दन  जिला  म  काई  भी  तहसील  और
 TT  एसा  नहीं  है  जहा  दृरसचार  संवाए  प्रदान  करनी
 बाकी  हां  t

 Central  Team  to  prepare  Master  Pian
 for  Irrigation  and  Power  in  Andamans

 and  Nicobar  Islands

 9093.  SHRI  R.  V.  SWAMINATHAN:
 SHRI  P.  M,  SAYEED;

 Will  the  Mimster  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  a  Central  team  set  up
 {o  prepare  a  master  plan  for  irri-
 gation  and  power  in  the  Andamans
 and  Nicobar  Islands  has  -uggested
 systematic  exploration  of  the  area
 to  meet  domestic  and  irrigation  needs
 oi  the  Union  Territory;

 (b)  if  so,  what  are  the  other  main
 pomts  of  the  report;

 (c)  when  was  the  report  submit.
 ied;  and

 (d)  whether  Government  have  ex-
 amined  the  recommendations?

 THE  MINISTER  OF  AGHICUITURE
 AND  IRRIGATION  (SHRI  SURJEET
 SINGH  BARNALA):  (a)  to  (d),  A
 Central  Team  wis  set  up  by  the  De-
 partment  of  Irrigation  m  November,
 ‘1977,  with  Member  (Floods),  Central
 Water  Commis.ion,  as  Chairman,  and
 representatives  of  the  Department  of
 Agriculture  and  the  Central]  Flectri-

 city  Authority  as  Members,  with  a
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 view  to  prepare  a  master  plan  for  9705
 viding  multipurpose  benefit;  of  irri-
 gation,  power  and  water  supply  tor  the
 Andaman  and  Nicobar  Islands.  This
 Team  submitted  its  report  in  Derembey
 1978.  The  Team  has,  inter-alia,  recom.
 mended  carrying  out  systematic  explo-
 ration  of  the  area,  for  tapping  under-
 ground  water  for  irrigation  and  drink~
 ing  water  supply  purposes.

 The  main  recaummendations  made
 by  the  Team  are  given  in  the  attached
 statement.  Copies  of  the  Repert  of
 the  Team  hove  been  forwarded  to  the
 concerned  Departments  in  the  Gcvern-
 ment  of  India  as  also  t>  the  (hief
 Secretary;  and  as  also  to  the  Chef
 Secretary  and  Chief  Commis  ivner,
 Andaman  and  Nicobar  Islands,  for
 taking  necessary  action.

 Statement

 Central  Team  to  gcreptre  faster  pian
 for  irrigation  inc  power  wi  Aadiman
 and  Nicobar  Is'and.
 Conclusions  ana  iezommendation;  of
 the  Central  Team

 lL  In  the  Andaman  and  Nicober  Is-
 lands,  cultivated  areas  are  spread  over
 38  islands  and  the  seélilements  are
 scattered  far  apari  As  such  it  is
 not  possible  to  prepare  a  Master  Pian
 consisting.  of  the  large  number  of  sr-
 tigation,  hydro-powtr  and  wuier  sup-
 ply  schemeg  which  woulg  be  required
 io  cover  all  the  scattered  settlements.
 Therefore  the  guidelines  and  approach
 for  future  planning  of  schemes  have
 been  indicated  in  the  report.

 2,  The  land  in  the  Andaman  and
 Nicobar  Islan3  has  bright  prospects  for
 agriculture.  The  flat  aicas  are  suit-
 able  for  paddy  and  the  upland  areas
 for  plantation  crops.  However.  fur-
 ther  deforestation,  either  for  agricul-
 ture  or  plantations,  should  be  subject
 to  the  overall  resettlement  policy  of
 the  Government,  and  should  be  taken
 up  only  on  the  basis  of  land  capabili-
 ty  survey  which  should  be  got  expedi-
 ted.
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 3.  For  long-term  water  resources

 ‘development,  it  is  necessary  to  set  up
 a  well-planned  network  of  gauge  ond
 discharge  observ:tion  sites  in  order  to
 as-ess  the  water  potential  of  the  vari-
 ous  streams  for  drawing  up  iutme
 schemes.

 4.  Groundwater  to  supply  the  neels
 of  domestic  water  supply  and  livest-
 ock  is  available  la  limited  quantitie
 However,  enough  data  is  not  avilable
 and  it  is  suggested  that  furtwr  sys-
 tematic  exploration  be  carried  out  icr
 tapping  underground  water  fer  uri-
 gallon  and  drinkng  water  supply
 purposes,

 5.  The  cost  of  power  generation
 from  multipurpise  project:  investi-
 gated  by  Central  Water  Commission
 is  very  high,  The  only  promising
 project  is  Kalping  Staae-I,  which  in-
 volves  trans-basin  diversion  t»  Kalsra
 river.

 6.  Exeept  tor  Kalpong  Stage-I  in  the
 North  Andaman  [slands,  the  Union
 Territory  Admin  tration  may  have  to
 continue  with  their  present  mode  cf
 power  generation  by  installing  diesel
 generating  sets  or  cual  hased  power
 plants.  However,  when  detailed
 topographical  mans  of  the  islands  are
 available,  further  studies  should  be
 carried  out,  along  with  deld  recon-
 naissance  to  explore  the  feasibihty  of
 having  more  trans  basin  schcmes  on
 the  pattern  of  Kalpong  Stage  I  for
 hydre-power  generation  or  multi-
 purpose  benefits.

 7.  Although  the  Andaman  and  Nico-
 bar  Islands  have  an  annual  rainfall  of
 about  3000  mm  spread  over  about
 eight  months  of  the  year,  the  need
 for  irrigation  is  still  felt  to  cover  gaps
 in  the  monsoon  and  to  provide  fur  a
 third  crop  in  the  dry  months  of  Janu-
 ary  to  April,  Third  crop  cf  jirriga-
 tion  (from  storage  reservoirs  for  ml-
 tipurpoze  projects  for  irrigation  and
 hydropower  generation)  is  not  only
 prohibitive  in  cost,  but  would  tend
 to  raise  the  water-table  and  cause
 ~water-logging.  Hence,  the  cropping

 pattern  suggested  for  Islands  is  pad-
 dy-paddy  and  pulses  (or  other  dry
 crop).

 8.  A>  sufficient  stream  flow  35  not
 available  during  monsoon  months  and
 multipurpose  storape  schemes  a‘c  very
 costly,  it  is  recomraended  that  minor
 surface  water  irrigation  schemes  with
 low  diversion  struciue;  acres  streains
 flowing  througn  the  cummund  aress
 should  be  considered.

 9  Simultaneously,  tapping  of
 ground  water  shouid  be  considered  as
 an  alternative  to  surface  waler  minor
 wrigation  schemes  where  ground  waler
 i,  available  to  arrive  at  the  mo-t  eco-
 nomical  schemes,

 10.  Minor  irrigation  scheme  pro.  .d-
 ing  for  lifting  surface  waler  irom
 nearby  streams  can  also  be  prepaid
 for  such  streams  as  have  sustained  flow
 4ill  January-Feoruary.  In  this  way,
 instead  of  constructing  expensive  sto-
 rage/diversion  system-,  water  cun  be
 lifted  from  streams  and  Ied  to  nearhy
 areas  by  short  length  channels.

 il.  Drinking  water  supply  schemes
 will  have  to  be  continued  on  the  exist-
 ing  pateern  i.e.  by  tapping  perennial
 springs  and  strcam;  with  storage  for
 firming  up  the  supply  during  dry
 months.  In  addition,  provision  for
 drinking  water  supply  should  be  in-
 corporated  in  schemes  for  irrigation
 and  hydro-electric  power  generation.

 12.  The  rehabilitation  programme  of
 the  Union  Territory.  Administration
 should  also  take  into  consideration  the
 sources  and  availability  of  drinking
 and  irrigation  water  supply  in  various
 areas  before  deciding  on  the  location
 of  the  settlements.

 13.  As  there  is  hardly  any  organisa-
 tion  for  irrigation  development  the
 existing  set-up  needs  to  be  strength-
 ened  by  creating  one  Circle  with  two
 divisions  to  investigate,  plan  and  exe-
 cute  Irrigation  schemes.  Further
 Strengthening  would  be  necessary
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 when  Kalpong  Stage-I  project  or
 similar  projects  are  taken  up  for  exe-
 cution.

 Collapse  of  House  in  Hauz  Kazi,  Delhi

 9094.  SHRI  K.  A.  RAJAN:
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (ay  whether  it  is  a  fact  that  on
 24th  March,  979  a  house  collapsed  in
 Hauz  Kazi  area  of  Delhi  killing  9
 persons  and  injuries  to  several  others;

 (b)  if  so,  the  particulars;

 (c)  whether  it  is  a  fact  that  this
 Building  was  newly  renovated:

 (d)  whether  it  is  a  fact  that  the
 residents  had  lodged  complaints

 APRIL  30,  2979  160

 against  the  unauthorised  tall  struc-
 ture  in  the  area  to  the  civil  officials;

 (e)  if  80,  the  details  thereof;

 (f)  why  no  action  taken;  and

 Written  Answers

 (g)  persons  responsible  for  not
 taking  any  action?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,

 (b)  The  details  ere  given  in  state-
 ment  ‘A’.

 (c)  The  Municipal  Corporation
 Delhi  has  no  information  on  its  re-
 cords,

 (d)  to  (f).  Municipal  Corporation
 Delhi  has  informed  that  it  received
 complaints  in  respect  of  buildings  in
 the  area,  listed  in  Statement  ‘B’,  and
 that  necessary  actuign  was  taken  under
 the  rules.

 (४)  Does  not  arive.

 Statement  ‘A’
 i,  Details  of  the  Gasualties  remaved  firm  under  the  debris  of  the  House  that  collapsed  on  24-79  ह. अ

 Hanz  Qazi  Area

 Sl.  Name  Father's  name
 No.

 t.  Rinku  Sh.  Roshan  Lal

 2.  Bina  Sh.  Shri  Kishan

 3  Manju  Sh.  Shi  Kishan

 4  Rajjo  Devi,  W/o  Mangu  Lal

 Be  Mava  Ram  Jain  Not  known
 6.  Madbu  D/o  Mangu  Lal

 7.  Usha  djo  Mangu  I.al
 &  Asha,  d/o  Mangu  Lal

 cs  Shakuntala,  d/o  Mangu  Lal

 Age  Resid  nt  of  Remarks

 ah  oyis.  है-  Hauz  Qam  Removd  to  J.P.
 Hospital  and.
 declayed  dead.

 I2  vis  Do.  Do.

 g  yrs  Do.  To.

 45  Yrs  3456  Haur  Qazi  Do.
 80  ¥i5  3513)  Hauz  Qazi  Do.
 2  Yrs  3456  Hau  Qazi  Do.
 iB  Yis  Do.  Do.

 76  Yers  Do.  Do.

 i4  Yrs  De.  De.
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 ह

 ्र  2  3  4  5

 a.  Details  of  injured  and  admitted  to  ही  P.  Hospital
 i.  Surinder  Kumar  Raj  Narain  »  go  Yrs,  458  Charkhe

 Walan,
 ae  Phool  Chand  Ram  Lotan  #  20  ¥ts.  Not  known
 3  Vijay  Kumar  Mangu  Lal  «  74  Yrs.  3456,  Hauz  Qazi
 Ae  Lachhu  W/o  Shri  Kishan  ,  35  Yis.  3458,  Hauz  Qazi
 ae  Nanku  Ram  S/o  Radhika  Prasad,  20  Yrs,  Not  known
 6.  Munna  S/o  Sh.  Ratti  20  Yrs.  Not  known  Discharged  afier

 firat  aid.
 9.  Anil  Shri  Bhagwan  Dass  9  Yrs.  9456  Hauz  Qazi

 8  Punam  Dio  Shri  Bhaiya  Lal  72  Yrs.  3459  Hauz  Qazi  Do.

 Statement  ‘B’  Reservation  for  Handicapped  Child.
 ren  in  Public  Schools

 SI.  No.  Property  No.  9095.  SHRI  S,  R.  REDDY:  Will  the

 Ie  3224/VI  and  3227/VI
 2.  ¥398/VI

 3  3267/VI
 +  3227/VI

 5:  438t/VI
 6.  g242/VI
 7  3970/VI
 8  3388/VL
 2  9379/V1
 10.  4564/VI
 I  4370/VI
 12.  4380/VI
 33  3232/VI
 4  3529/VI
 45.  g28:/VI
 16.  3433/VI
 ग7«  9229/VI
 1B,  9505/VI
 I9-  3406-7/VI

 20,  9404/VI
 848  LS—6,

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  any  recommendation
 was  made  by  the  University  Grants
 Commission  that  half  the  seats  in
 public  schools  in  the  country  be  res-
 erved  for  the  poor  but  talented  stu-
 dents;

 (b)  whether  any  consideration  has
 also  been  made  to  the  handicapped
 children  also  and,  if  so,  the  details
 in  th.  regard;  and

 (c)  the  steps  Government  have
 taken  or  proposed  to  take  in  this
 regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.  The  University
 Grants  Commission  recently  adopted
 a  note  ‘Development  of  Higher  Edu-
 cation  in  India—-A  Policy  Frame’.
 In  that  note  they  have  stated  that  the
 present  system  of  public  (and  simi-
 Jar)  schools  run  by  private  bodies,
 charging  high  fees  which  restrict
 them  to  the  children  of  the  affluent,
 ig  inconsistent  with  an  egalitarian
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 society.  There  ig  a  need  for  Gov-
 ernment  to  establish  many  more
 quality  school,  so  that  talented  child-
 ren  from  poo,  families  may  be  plac-
 ed  there,  and  also  to  require  every
 existing  mmstitution  of  this  kind  to
 admit  at  least  half  of  its  students
 from  among  the  talented  but  econo-

 handicapped  students  and  to
 give  free  studentships  to  them

 (9)  and  (c)  Government  of  Inda
 have  not  issucd  any  mstructiong  to
 Public  Schools  for  reservation  of  seats
 for  Handicapped  Childien  or  for  giv-
 ing  any  special  consideration  to  such
 children  in  the  matter  of  admussion,

 दक्षिण-पुर्व  एशिया  में  भूमिगत  जल  का  वैज्ञानिक  सानजित

 9096  शो  हरभोबिस्त  धर्मा,  क्या  कृषि  झर
 सिचाई  मलरी  यह  बताते  वी  कृपा  बरेग  कि

 (कर)  क्या  दक्षिण  पर्व  एशिया  क  भूमिगत  जल  का
 वैज्ञानिक  मानचित्न  तैयार  करने  वा  कार्य  भारत  को
 श्लौँपा  गया  है,  और

 (प्र)  यदि  हा,  तो  उस  पर  भ्रब  त  क  क्या  कायवाही
 की  गई  है  भौर  इस  वाय  का  क्य  तब  पूरा  बिये  जाने
 की  सम्भावना  है  a

 कृषि  ौर  सिचाई  भत्रों  (क्रो  सुरजोत  सिंह
 बरनाला)  (ब)  विश्व  के  भविज्ञानीय  मानचित्र
 सबधी  झायोग  की  दक्षिण  प््ब  एशिया  के  उप  झायोग  की
 एक  बैठक  नवम्बर  1१78 में  बैकाक  मे  हुई  ,  बैठक  में
 की  गई  सिफारिश  सख्या  8  नीचे  उद्धत  की  गयी  है

 सिफारिस  सक्या  8  :

 जल  बिलाल  सम्बन्धों  मानचित्र
 उप  झायोग  क्षेत्नीय  योजना  बनाने  के  लिये  लघु

 जल  विज्ञान  सबधी  मानजित्तों  के  उपयोग  के  सिद्धान्त
 को  स्वीकार  करता  है  तथा  भारतीय  कस्ड्ीय  भूमिगत
 ल  बोर्ड  के  श्री  बी०  के०  दावेजा  का  इस  मानचित्र
 केसयोजक  के  रूप  में  मामजद  करता  है  तथा  सिफारिश
 करता  है  कि  भिम्नांकित  क्षेत्रों  के  लिये  प्रथम  चरण  में
 केन्नीम  समन्वयक  नामजद  किये  जाये,  जिस  के  लिये
 क्षेत्रीय  प्रयोगिक  मसौदा

 ्  हि.
 तथा

 कार्यक्रमों  के  परामर्श  से  तैयार  जायेगा

 ]  भारत  बर्मा  अगला  देश,  शीलका।

 3.  शईलिड
 लाशीस  1

 3.  इफ्होनेशियां  फिलिपाइन,  जापान  तथा  धन्य  देश
 घपझायोग  कीं  प्रयसी  बैठक  मे  प्रस्तुत  करने  के  लिये

 मलेसिया,  कम्बोडिया,  विएतमाम,
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 i
 झाधार  पर  मसौदा  तैयार  करने  के  लिये

 संमन्वयकों  का  पता  लगाए  ।

 (ख)  जहा  तक  भारत  का  सबध  है,  सरकार  ते अब  विश्व  के  जल  विज्ञानीय  माननित्न  के  लिये  भ्ायोग
 के  उपभायोग  की  सिफारिश  स्वीकार  कर  ल्ली  है।  झत
 यह  कहना  सभव  नही  है  कि  कार्य  कब  तक  पूरा  होगा  ry

 Resolution  passeq  m  meeting  of  Cen-
 tral  Working  Committee  of  All  India
 Association  of  IP.Os,  and  AS.P  Os

 9097  SHRI  R  K  MAHAIGI  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  or  the  P  &  T  Board  have
 received  the  copies  of  the  two  reso-
 lutions  passed  im  a  meeting  of  the
 Central  Working  Committee  of  the
 All  India  Association  of  IPOs  and
 ASPOs  held  at  New  Delhi  on  lIlth
 December,  1978,  and

 (9)  गा  so,  the  demands  made  there-
 in  and  the  action  taken  by  the  Gov-
 ernment  so  far  on  each  demand  in  the
 resolution?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI)  (a)  and  (b)  Yes,
 Sir  Two  resolutions  passed  by  the
 Central  Working  Committee  of  All
 India  Association  of  Inspectots  and
 Asstt  Supermtendenty  of  Post  Offices
 on  1112  978  were  received  by  the
 department  Resohition  No  l  mamly
 concerns  the  enhancement  of  promo-
 tional  avenues  in  the  cadre  of  Inspec-
 tors  of  Post  Offices  Orderg  were
 issued,  upgrading  a  number  of  posts
 of  Inspectors  to  the  cadre  of  Asstt,
 Supdts  and  at  the  same  time  reserv-
 ing  all  posts  in  Higher  Selec-
 tion  Grade  Il  for  the  officials
 from  General  line  The  effect  of
 these  orderg  will  be  to  increase  the
 promotional  avenues  of  Inspectors  to
 the  cadre  of  Asstt  Supdts  of  Post
 Offices  Higher  Selection  Grade  I  from
 about  35  per  cent  to  44  per  cent
 while  at  the  same  time  increasing  the
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 tional  avenues  for  genera}  line
 Officials.  {tem  No,  V  of  resolution  I
 ig  regarding  reservation  of  00  per
 eent  of  vacancies  in  Postmasters’
 Service  Group  B  for  Inspectors.  This
 demand  could  not  be  accepted,

 In  resolution  No,  2  it  has  been  de-
 manded  that  the  selection  to  the
 cadres  of  Postal  Superintendents’  ser-
 vice  and  Postmasters’  Service  in
 Group  ‘B’  should  be  finalised  before
 the  end  of  the  year  978  Slections
 hhave  since  been  made  to,  both  these
 cadres.  ‘

 कृषि  उत्पादन  के  लिये  लाए  सुक्त  यूरिया  उर्वरक
 का  उपयोग

 9098  श्री  रद  सेत  चौधरी  :  क्‍या  कृषि  ौर
 सिंचाई  मत्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  कृषि  उत्पादन  के  लिये  लाख
 युवत  यूरिया  का  उपयोग  किया  जाता  है,

 झौर  कि
 है;

 (ग)  उसके  परिणाम  का  ब्यौरा  क्‍या  2;
 झोौर

 यदि  हा,  तो  झब  तक  किन  स्थानों
 लोगों  द्वारा  उसका  उपयोग  किया  गया

 (घ)  इस  प्रयोग  का  विस्तार  करने  के  लिये  सरकार
 द्वारा  स्वीकृत  यांजना  का  ब्यौरा  क्या  है  ?  न

 कृषि  ह अ  सिंचाई  मंत्रो  |  पुच्नी  सुरणोत  सिंह
 बरनाला)  (क)  जी  नही  |  भारतीय  लाख  प्रनुसस्धान
 संस्थान,  नामकूम  रांची  मे  वैज्ञानिकों  ने  प्रयोग  की
 प्रयोजत  से  लाखयुकत  यूरिया  का  उत्पादन  किया  है  t
 विभिन्न  स्थानों  से  चावल  तथा  न्य  फसलों  पर
 प्रयोग  किये  गये  हे  ।  लाखयुकत  यूरिया  की  भाधिक
 संभावनाभों  का  अभी  पता  लगाया  जाना  है  ।

 (ख)  से  (घ)  प्रश्न  नही  होता  ।

 Problems  of  Refugee  in  Jammu  and
 Kashmir

 9099.  DR.  KARAN  SINGH:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state;

 {a)  whether  many  problems  of  ref-
 ugees  in  Jammu  and  Kashmir  still
 retain  unsolved:

 ie
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 (b)  whether  the  Government  of
 India  hag  received  numeroug  repre.
 sentations  in  this  regard;  and

 (०)  what  action  Government  pro-
 Pose  to  take  to  ensure  that  these  pro-
 blems  are  finally  sorted  out  during  the
 next  financial  year?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  Government
 have  recelved  representations  in  re-
 gard  to  certain  matiers  pertaining  to
 displaced  persons  in  Jammu  and
 Kashmir,  which  are  represented  to
 be  outstanding,  and  those  are  under
 examination  with  the  State  Govern-
 ment,

 Allotment  of  plots  by  D.D.A.
 without  auction

 9100.  SHRI  RAMJI  LAL  SUMAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleasegd  to
 state:

 (8)  the  number  of  plots  of  various
 types  like  residential,  commercial,  in-
 dustrial,  institutional  etc.  allotteq  by
 the  DDA  without  auction  or  allotted
 out  of  turn  to  the  persons  registered
 with  DDA,  since  February,  1978;  and

 (b)  the  area  of  the  plot,  the  cost
 at  which  allotted,  the  name  of  the
 allottee  and  the  authority  who  ap~«
 proved  this  allotment  in  respect  of
 plots  as  in  part  (a)?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Information
 is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha.
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 Telephone  Directory  in  Tami

 90l.  SHRI  R.  KOLANTHAIVELU:
 ‘Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:
 ‘  (a)  whether  there  is  any  proposal
 to  bring  out  a  telephone  Directory  in
 ‘Tamil  and  Duivision-wise;

 (b)  whether  any  such  issues  have
 come  out,

 (c)  if  not,  why  not;  and

 (d)  whether  there  are  Directories
 in  other  Regiona)  languages?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEY  SAIi  (a)  The  ewisling
 Policy  envisages  the  printing  of  Tele-
 phone  Duectory  in  g  Regional  Langu-
 age  when  the  demand  for  the  same
 is  I§  per  cent  of  the  total  iequire-
 ment  As  s00n  8५  thete  is  sufficient
 demand  in  any  Pivision  Tam}  Direc-
 tory  for  that  Division  will  he  taken
 up.

 (७)  No,  Su

 (c)  There  ig  inadequate  demand
 from  the  jeleph  me  subscribers

 (d)  Yes,  Sir  Telephone  Directories
 are  being  printed  ya  two  other  Re-
 gional  languages,  :e.  Gujarati  and
 Punjabi

 B.M.S,  Service  to  Sahyadri  Express

 9i02.  SHRI  RAJARAM  SHANKAR-
 RAO  MANF  Will  the  Munister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  R.M.S,  service  will  be
 made  available  to  Sahyadri  Express
 running  from  Kolhapur  to  Bombay;
 and

 (b)  if  so,  from  what  date?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI).  (a)  and  (b)  RMS
 Service  already  exists  in  Sahyadri
 Express  (SCR:  Train  No,  311/312)
 from  ‘15-7-77,

 महाराष्ट्र  छे  नांदड़  जिले  के  गांवों  में  टेलीफोन  तथा
 तार  को  सुविधायें

 903  श्री  केशवराब  धोड़ोंगे  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  जिला  नादेड  (महाराष्ट्र)  में  तालुकवार
 ऐसे  कितने  गाव  है  जिन  की  जन-सख्या  दो  हजार  से
 अधिक  है,

 (ख)  इन  गावों  में  टेलीफान  तथा  तार  को
 सुविधाए  प्रदान  करने  के  लिये  वध  977-78,  978—
 79,  तथा  चालू  वर्ष  के  दौरान  सरकार  ने  क्या  कार्यवाही

 जी

 ग)  कितने  प्रतिरिकत  गावो  में  ऐसी  सुविधाएं
 दी  गई,  और

 (घ  श्रदि  नहीं,  तो  उसके  क्या  कारण  हूँ  ?

 संचार  मंत्रालय  म॑  राज्य  मंत्रों  (श्री  नरहरि  प्रसाद
 सुखवेव  साथ)  (+)  तालवबवार  विवरण  नीचे  दिए
 जा  रहे  है

 तादेड  डर  हदगाव  8

 किनवत  3  बाबर  7
 बिललोली  |  is  दग्लर  I

 मुखेद  5  कंधार  33

 याग  36

 ख)  दूर  सघार  सूतविधाशो  की  व्यवस्था  के  लिए
 दस  प्रस्तावों  का  अनमादन  किया  जा  चुका  है  भौर  ऐसे
 सन्नीस  प्रस्तावों  को  जान  की  जा  रही  है  ।

 (ग)  978-79  के  दौरान  सोलह  |

 (घ)  प्रश्न  ही  नहीं  उठता  1

 Express  cost  on  incomplete  medium
 and  majo,  Irrigation  Projects  due  to

 Price  Escalation

 9104,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  AGRI-
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 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (ay  the  details  of  the  incomplete
 medium  and  major  irrigation  projects
 in  hand  during  the  last  five  years
 and  ten  years;

 (9)  the  excess  cost  which  the  Gov-
 ernment  wil]  have  to  incur  in  respect
 of  each  project  as  a  result  of  price  es-
 ealation  because  of  delay  in  comple-
 tion  of  these  projects;  and

 (c)  whether  lack  of  funds  in  the
 Plan  is  responsible  for  the  delay  in
 the  completion  of  projects;  if  so,  de-
 tails  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):
 (a)  to  (c).  The  information  is  being
 eollected  and  will  be  laid  on  the
 Table  of  the  House.

 खेलकूव  को  बढ़ावा  देने  सम्बन्धी  समिति

 9i05,  भी  सुखेख  सिंह :.  क्या  शिक्षा,  समाज

 कल्याण  |  झौर  संस्कृति  मंत्री यह  बताने  की  रूपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  देश  में  खेल

 कूद  को  बढ़ावा  देने  के  विचार  से  संसद  सदस्यों  कि  एक
 समिति  गठित  करने  का  है;

 ्)  यदि  हां,  तो  उसके  निर्देश  पद  भौर  सदस्यों
 के  नाम  क्‍या  हैं  :  और

 (ग)  यह  समिति  कब  तक  गठित  की  जायेगी
 भौर  उसके  सदत्त्यों  का चयन  करने  के  लिये  क्‍या  तरीका
 झपनाया  जावेगा  ?

 सिक्षा,  समाज  कल्याण  झीर  संल्कृति  बंती  (डा०
 were  चलता  अस्त)  v  (क)  से  (ग)  मामला
 विचाराधपीन  है
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 Lifting  of  Rice  from  Mills  in  Punjab

 9106,  SHRI  M.  RAMGOPAL
 REDDY:

 SHRI  BHAGAT  RAM;

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state

 (a)  whether  Food  Corporation  of
 India  has  failed  to  lift  rice  from  the
 Mills  in  Punjab;  and

 (b)  if  so,  the  reasons  therefo  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):
 (a)  and  (b),  No,  Sir,  In  Punjab
 rice  is  procured  through  levy  on  mil-
 lers/dealers.  This  levy  rice  ig  deli-
 vered  to  the  Foog  Corporation  of
 India  by  the  rice  millers,  Ag  on
 21-479,  the  Food  Corporation  of  Iadia
 has  taken  over  q  quantity  of  6.0l
 lakh  tonnes  of  rice  from  the  miNers
 in  the  State,  as  against  8.7  lakh
 tonnes  of  levy  rice  due  from  them.

 The  millers  in  Punjab  have  made
 voluntary  offers  of  rice  stocks  over
 and  above  their  levy  share  to  the
 FCI.  However,  dtte  to  shortage  of
 covered  storage  space  in  the  State,
 the  FCI  have  not  been  able  to  accept
 the  additional  quantities  offered  by.
 the  millers.  The  State  Government,
 who  were  requested  to  make  addi-
 tional  vacant  storage  space  available
 to  the  FCI,  have  agreed  to  place  at
 the  disposal  of  the  Corporation  one
 lakh  tonnes  of  empty  storage  accom-
 modation  immediately  and  another
 one  lakh  tonneg  after  some  time,  With
 the  availability  of  this  additional
 storage  accommodation,  it  ig  hoped
 that  there  will  be  no  difficulty  in
 accepting  voluntary  offers  of  rice
 made  by  the  millers.  i}
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 जरहापाकोग,  खियोली,  wou  sin  में  साधंज्विक  देखी,
 फोब  केसा

 9107.  यी  निमेश  द....ब  जैन:  कया  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  जिला  सियोनी  की
 तहसील  लखनाडोत  में  धूमा  स्थान  पर  सार्वजनिक
 टेलीफोन  केन्द्र  न खोलने  के  क्या  कारण  है  यद्यपि  सरकार

 द्वारा  कस  बारे  में  प्राश्वासन  दिया  गया  था,  और

 (@)  वह  कब  तक  खोला  जायेगा  ?

 संचार  भश्जालप  में  राज्य  संत्री  (श्री  नरहरि  प्रसाद
 शु देव  साम)  :

 (क)  भौर  (ख).  जिला  सियोनी  =  घूमा
 व्यान  पर  सार्वजनिक  टलीफोन  कै  तारीख  28-3-79
 को  खोल  दिया  गया  &  1

 Alleged  Ierigularities  in  purchases  by
 LLT.  Kanpur

 9108.  SHRI  MANOHAR  LAL:
 Will  the  Mimster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULIURE
 be  pleased  to  state:

 (a)  whether  in  ILT.  Kanpur  some
 eases  of  irregularities  in  purchase,
 have  come  to  notice  in  which  it  is  re-

 ported  that  orders  hove  been  placed
 and  payments  made  to  cériain  firms,
 but  which  in  actual  practice  do  not
 exist:

 (b)  whether  enquiries  in  that  be.
 half  have  revealed  that  the  firms  do
 not  exist  and  even  then  over-pay-
 ments  have  been  written  off;

 (c}  if  so,  full  details  of  the  orders

 laced,  value  of  orders  and  names  of
 the  firms  etc.  on  which  orders  placed;
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 (d)  the  persons  responsible  tee
 these  irregularities;  and

 (e}  action  proposed  to  be  taken  in
 the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  ANp  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (e).  Requisite  infor-
 mation  ig  being  collected  ang  will  be
 laid  on  the  Table  of  the  House  in  due
 course

 Development  of  Kashmir  Valley  for
 Siberian  Birdg

 9109,  SHRI  NATVERLAL  8.  PAR-
 MAR  Will  the  Minister  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  thousands  of  birds
 migrate  to  Kashmir  Valley  during
 winter  from  Siberia  and  other  fer=
 flung  areas,  and

 (b)  steps  Government  propose  9
 develop  this  fascinating  valley  for
 the  winged  flock?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):
 (a).  Yes,  Sir,

 (ए  The  Government  of  Jammu  and
 Kashmir  have  stated  that  they  are
 making  all  possible  efforts  to  protect
 water  birdg  and  their  habitat.
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 Provision  of  Tele  Communication
 Services  in  District  Headquarters

 9il0  SHRI  M  दि  CHANDRASHE.
 KHARA  MURTHY

 SHRI  P  M  SAYEED

 Will  the  Munster  of  COMMUNI
 CATIONS  be  pleased  to  state

 (७)  whether  the  Ministry  38  work-
 ing  out  a  programme  under  which
 all  the  395  district  headquarters
 would  be  provided  with  high  grade
 telecommunications  services  within
 the  current  and  next  year,

 (b)  2  so  how  far  this  is  true,  and

 (c)  what  is  the  progfecs  made  in
 regard  to  the  communication  through
 satellites?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA
 TIONS  (SHRI  NARHARI  PRASAD
 SUEKHDEV  SAI)  (a)  and  (b)  No
 Sur  However,  all  the  395  district
 headquarters  would  be  covered  with
 reliable  telecommunication  services
 within  the  current  Plan  period

 (c)  In  the  first  instance  Leh,  Aizaw!
 Port  Blair,  Car  Nicobar  and  Laksh-
 dweep  Islands  are  being  connected  to
 the  gateway  stationg  at  Delhi  and
 Madras  through  the  INTELSAT—
 Indian  Ocean  Satelite  and  the  com-
 munication  facihties  would  be  avail-
 ble  progresmvely  during  1979-80
 and  980-8l  Further  22  stations
 ‘would  be  added  in  future  and  all  the
 29,  static  stationg  in  addition  to  six
 transportable  stations  would  wok
 with  the  Indian  Domestic  Satellite
 proposed  to  be  launched  during  ‘1981-
 22.

 मध्य  प्रदेश  झौर  TremeaTy  में  सिचित  भूमि  at
 ब्रतिशतता

 9ii  fh  छवि  राम  ार्गल :  क्‍या  कृषि  प्रौर
 सिचाई  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (के
 देश  मे  जनवरी  i979  तक  सिंचाई

 हीने  भूमि  की  राज्यवार  प्रतिशतता  कया  है,

 (ख)  क्या  मध्य  प्रदेश  भौर  राजस्थान  में  सिचित

 पी
 प्रतिशतता  न्य  राज्यों  की  तुलना  में

 कम  है  ,

 (ग)  यदि  हा  तो  क्या  केन्द्रीय  सरकार  सिचित

 स
 प्रतिशतता  बढ़ाने  के  लिये  इन  राज्यों  को

 सहायता  देगी

 (घ)  यदि  हा  तो  क्‍या  छठी  योजना  वधि
 में  मध्य  प्रदेश  में  सिंचाई  साधना  में  करने  के
 बारे  मे  योजता  प्रायोग  को  मध्य  सरकार
 से  कोई  भ्रनुरोध  प्राप्त  हुमा  है  शौर

 (४)  इस  पर  सरकार  की  क्‍या  प्रतिक्रया  है  ।

 कृषि  और  सिचाई  मंत्री  (श्री  सुरणोत  सिह
 बरनाला)  :  (=)  एक  विवरण  संलग्त  है  जिसमें
 3i  साथ  i978  वी  स्थिति  के  पअ्रनुसार  प्रत्येक

 राज्य  मे  सकन  फसलीक्षेत्र,  मिचाई  क्षमता  प्रौर  सकल
 फसली  क्षेत्र  की  @  मिचाई  क्षमता  की
 प्रतिशतता  को  जा  कहा  बी  गई  है  ।

 ख)  जी,  हा  यह  बई  झन्य  राज्यों  को  तुलना
 म  कम  है  ।

 (ग)  सिंचाई  एक  राज्य  विषय  है  झौइ  सिंचाई
 परियोजनाओं  के  क्रियास्वयन  के  लिए  धत  को  व्यवस्था
 राम्य  सरकारों  द्वारा  प्रपनी!  समूची  विकासमोजनापो
 के ढाचे  के  प्रन्तेगत भी  जाती  है।  राज्यों  को  केसलिय
 सहायता  ब्लाक  ऋणों  जौर

 ह  ्
 नो  के  कप  में  दी

 जाती  है  जो  विकास  के  किसी  सेक्टर  या  परि-
 बोज़ता  से  सबधित  नहीं  होती  |

 |
 झझौर  (४)  मध्य  प्रदेश  को  राज्य

 धरमार  से  बृहद  भौर  मध्यम  लिचाई  हकीमों  से  87
 हजार  हकटेयर  की  भ्रतिरिक्त  सिंचाई  क्षमता  भर
 लघु  स्कीमों  सें  700  हजार  हैक्टेयर  की  अतिरिक्
 क्षमता  के  सजन  क  लिए  प्रपती  i978-83  को
 पत्ववर्षीय  याजना  के  मसौद  में  बहद  और  मध्यम
 सिंचाई  कायक्रम  वे!  ६७  734  करोड़  पाए  धर  चषु
 सिंचाई  कायबेम  &  निए.  234  50  करांड  देपए
 के  परिश्यय  का  प्रस्ताव  है  किया  है।  मध्य  प्रदेश  को
 पंचवर्षीय  योजना  (i97e-83)at  wat  प्रन्तिम
 रूप  नहीं  दिया  गया  है  ।
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 प्रत्येक  राज्य  मे ंसकल  फसली  क्षेत्र,  बृहद,  मध्यम  झौर  लघु  स्कीमों  से  सुजित  सिंचाई  क्षमता  झौर  सकल
 फसली  क्षेत्र  की  तुलना  मे  उसको  प्रतिशतता  की  जानकारी  देने  वाला  विवरण  t

 (हजार  हैक्टेयर )

 क्रम  राज्य/सध  राज्य  क्षेत्र,  समल  फसल  1977-78  कालम  3की
 °  क्षेत्र  के झन्त तक.  तुलना  में

 975—76  सृजित  क्षमता  कालम  4की'
 (झनन्तिम)  प्रतिशत

 है।  3  4  5

 1. झानधर  प्रदेश  वि  नि  नि  7  न  I295%  i544  35  07
 2  भ्रसम  *  न  के  *  377  i26  i3  42

 3  बिहार  a  Ly  द  .  नि  44287  4404  38  99

 4  गुजरात  «  *  L098  2298  25  33
 5  हरियाणा  न  5i52  2870  52  65
 6  हिमाचल  प्रदेश  वि  है  न  न  १24  ९5  9  20

 7  जम्मू भौर  कश्मीर  .  +  .  .  .  923  09  44  34
 8  कर्नादक  F  A  4  न  न  l259  929  17  29
 9.  केरल!  न  :  हे  है  :  ,  298l  738  24  76

 10.  भध्य  प्रदेश  «  .-  +  +  न  2356  2653  l2  42
 iL  । महाराष्ट्र»  ie  :  =  L9664  2599  3  22
 i2,  मणिपुर  «  .  +  .  :  220  20  9  52
 i3.  मेघालय  .  नि  7  .  .  203  2  5  ol
 14  नागालैंड  .  .  ‘  .  ll4  35  30  70

 i5.  vin  8  4  7  q  q  2  7733  I886  24,  39
 19.  पंजाब  .  .  मु  .  न  .  6255  5072  82  09
 है ह  राजस्थान  =F  4  ?  4  :  7  764  345  i8  32
 is.  सिक्किम,  «  क  ;  :  2  .  उपलब्ध  नही  0
 i9.  तमिलनाइ  ड़  .  :  हि  रे  7235  2996  44.4
 20.  िपुरा  हे  :  न  :  7  FE  38  32  8.40
 2i.  उत्तर  प्रदेश  «  न  न  7  Fy  23098  3222  57.  24
 22  पश्चिम  अगाल «  F  :  z  ‘  7958  2743...  ‘34.  47

 सभ  राज्य  क्षेत्र  :  गत  563  93  6.52

 प्रसित्त  भारत  है  ५  70995  $2218  30.5e
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 Construction  of  Departmental  Fool
 Resedential  accommodation  at  Trichnor

 9l2  SHRI  VAYALAR  RAVI  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI.
 TATION  be  pleased  to  be  state

 (a)  whether  accountant  general
 approached  the  Ministry  of  Works
 and  Housing  for  the  construction  of
 any  departmental  pool  res  dential
 accommodation  at  Truhur  and

 (E)  if  so  reaction  of  the  Mmustry?
 THE  MINISTFR  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE
 HABILITAIION  (SHRI  SIKANDAK
 BAKHI)  (a)  No  gir

 (b)  The  question  doe,  not  arise

 Availability  of  DMS  Mik  in  Delhi
 9l3  SHRI  L  L  KAPOOR  Will  tie

 Mmister  of  AGRICULTUR.  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  Milk  Booths  ‘  without
 tokens’  run  by  Delhi  Milk  Sc]  eme
 ruu  im  Golc  Maikct  Arca  New  Dela
 are  having  long  queues  as  t'e  milk
 is  sold  out  within  half  an  hour  of
 optring  time  of  booths,

 (b)  whether  proclaimed  adequacy
 or  availability  of  mJk  was  only  to
 project  image  of  Delhi  Milk  Srheme
 38  well  admimistered  unit  १७  as  to
 covel  up  its  mal  functioning,

 a)  whether  the  so-calleq  ‘opera-
 tion  floods’  have  turned  nt)  a  big
 hoax  perpetrated  on  vhe  perple  tf
 Delhi  and  Calcutta,  and

 (d)  steps  Government  arg  takng
 to  improve  the  functioning  of  Delhi
 Mulk  Scheme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 &  (b)  Owing  to  reduced  throughout
 during  renovation  period,  DMS  is  not
 In  a  position  to  mee;  the  full  require-
 ment  of  customers  This  13  however,
 a  temporary  phenomenon  and  the
 supply  position  of  milk  by  DMS.
 will  improve  considerably  after  the
 Trenovahon  work  is  completed,

 The  tokens  were  removed  in  order
 to  improve  the  working  of  DMS  and
 not  to  cover  up  any  shortcomings.

 (c)  No,  Sir  The  Operation  }lood
 Project  with  the  assistance  from
 WFP  was  launched  in  July  970
 aimed  at  the  improvement  of  rulk
 marketing  by  enabling  the  pubhe
 sector  dames  to  obtain  a  command-
 mg  shaic  of  the  market,  in  the  four
 metiopolitan  cities  of  Bombay,  Cal~
 eutta  Delhi  and  Madras  The  pre-
 sent  installed  capacity  of  the  two
 danius  in  Delhi  ls  to  handle  7  lakh
 litres  of  milk  pcr  day  and  the  avail.
 ability  has,  increased  from  263  lakh
 litres  per.  day  in  the  pre-project
 period  io  570  lakh  litres  per  dey
 The  present  installed  capacity  of  the
 dairy  in  Calcutta  is  to  handle  7  lakh
 litres  of  milk  per  day  and  the  avail-
 abihty  has  increased  from  49  lakh
 litres  to  22  lakh  litres  per  day  With
 the  commissioning  of  the  Mother
 Dairy  Calcutta  the  availability  of
 mak  will  impiove  shaity  The
 Operation  Flood  Tl  projiamme  ¢en=
 visages  further  expansion  of  mulk
 handling  capacities  in  these  two
 metropolitan  cities

 (d)  Keeping  in  view  the  long-term
 objectives  to  ensure  efficient  hanahing
 of  piocessed  milk  by  the  DM  s,  Cen-
 tral  Dairy  complex  of  DMS  18,  at
 present  undei  extensive  renovation
 During  the  period  of  renovation  of
 the  plants  and  machinery  at  Central
 Dairy  it  will  not  be  possible  for  DMS
 to  maintain  its  regular  throughout  and
 consequently  there  is  some  shortage
 in  the  daily  supply  of  milk  by  DMS.
 This  situation  is,  however,  temporary
 and  milk  supply  will  ;mprove  after
 the  renovation  work  is  over  Besides
 the  renovation  of  the  plant  and  equip.
 ment  of  the  Central  Dairy  complex
 of  the  DMS  a  number  of  steps  eg.
 rationalisation  of  purchase  proce~
 dures,  introduction  of  new  account.
 ing  system  etc  have  also  been  taken
 which  are  amed  gt  improving  the
 working  of  the  DMS.
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 Inflated  Telephone  Bills  due  to  Defec-
 tlve  Meter  in  Automatic  Exchange

 9l4  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Munster
 of  COMMUNICATIONS  be  pleased
 to  state.

 (a)  whether  the  telephone  owners
 are  peiturbed  and  agitated  on  the
 over  charging  of  bills  due  to  faulty
 systems  of  metci,  mm  all  the  auto-
 matic  exchanges  in  the  councry,

 (b)  whether  some  customers  re-
 ceive  inflated  bills  to  the  order  cf  two
 times  of  their  actual  use  of  telephone
 calls;  and

 (९)  the  remedies  available  to  the
 customer  to  get  justice  in  correcting
 the  wrong  bills?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  About  one  per
 cent  of  the  subscriber  of  all  the  tele-
 Phone  users  in  the  country  complain
 about  wrong  billing  consequen;  upon
 excess  local  calls  registered  by  the
 meter

 (b)  Yes,  Sir
 isolated  cases

 There  may  be  some

 (c)  When  abnormality  in  register-
 ing  the  calls  ig  brought  to  notice,  the
 meter  and  allied  equipment  aie  check.
 ed  Rebate  is  allowed  in  cases  where
 the  excess  metering  ७  established.

 Purchase  of  Paddy  at  Higher  Price  by
 Kerala  Government

 9i5  SHRI  DAJIBA  DESAI  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kerala  Government  is  purchasing
 paddy  in  the  open  market  at  a  price
 higher  than  the  price  fixed  by  the
 AP.C,;  and
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 (b)  whether  the  Central  Govern-
 ment  has  objected  to  the  payment  of
 higher  price  for  paddy  and  jowar  by
 any  other  State  Government?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA)-  (a)
 The  Government  of  Kerala,  for  giving
 a  modest  incentive  to  cultivators
 sanctioned  purchase  of  a  Lmited  quan-
 tity  of  paddy  on  a  selective  basis  at
 aprice  of  Rs.  120/-  per  qu.ntal  for
 Virippu  season  978  Thi  scheme
 was  extended  by  them  for  the  Munda-
 kan  and  Puncha  Seasons  of  1978-79

 (b)  The  Central  Government  have
 no  objection  to  the  payment  of  high-

 er  price  for  paddy  and  jowar  by  any
 State  Government  provided  the  grains
 are  consumed  within  th>  State  In
 case  of  contribution  to  Central  Pool,
 the  Government  of  India  will  pur-
 chase  the  grains  at  the  prices  fixed
 by  the  Central  Government

 आन  प्तापर  परियोजना  के  लिर्माण  के  लिए  नियुक्त
 कर्मचारी

 9i76.  श्री  यमृतरा  बरसाद  शास्त्री  :  क्या  कृषि
 झोर  सिंचाई  मत्री  यह  बताते  को  पा  करेंगे  कि

 ie
 (क)  बान  सागर  सिचाई  योजना  संबंधी

 केसीय  बोर्ड  शौर  कार्यकारी  परिषद  ने  बर्ष  973
 में  मुख्य  बाघ  के  निर्माण  लिये  ब्लौर  डिबीजनों  झौर
 सकिलो  में  नहरो  के  निर्माण  कार्य  के  लिये  कितने
 कमचारी  नियुक्त  करने  का  निर्णय  लिया  है  ;  झौर

 पुख)  क्या  उपयुक्त  निर्णय  के  भ्रनुसार  देखे
 डिवीजनों  झौर  सक्‍्लिो  को  मुख्य  बांधो  भौर  महरों  के
 निर्माण  के  लिये  स्थापना  की  जा  चुकी  है  और
 कया  द्य  बाघ  और  नहरो  के  निर्माण के  लिये  पर्माप्त
 सथ्या  में  इंजीनयर  शोर  ध्न्म  कर्मचारी  काल
 पर  लगा  दिये  के  है  भौर  यदि  नही,  तो  इसके क्या  कारण

 पौर  क्या  इन  परिस्थतिग्रो में  छः  वर्ष  में  समस्त  हाम
 पूरा  होने  को  सभावना  है  ?

 ॥ ,  कौर  सिचाई  ह... 4  (की  शुरखोश  1... ड
 अरगाना)  ;  (क)  भौर  (वा).  भारत  सरकार  हाय
 बसित  शॉधसागर  नियल्रण  जोर्द  की  कार्मकारिणी
 समिति  @  मई,  ie7s  मे  बागछाबर  बा  8  ि
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 ate  भौर  ers  डिवीजनो  के  निर्माण  को  मंजूरी
 थी।  मध्य  भ्रदेश  सरकार  हारा  हतनें  से  एक

 सकल  पौर  पांच  सकिलो  के  सृजन  की  फरवरी,
 3979  में  वे  दी  गई  थी  और  उन्होंने  27-2-1979°

 से  काम  करता  शुरू  कर  चिया.  था  ।  इस  प्रकार
 यहल  से  काम  कर  रहे  एक  सकिल  प्लौर  दो  डिवीजनो
 को  शामिल  करके,  इस  समय  वो  सकिल  आौर  सात
 डिवीजन  वाम  कर  रहे  है।  जहां  तक  नहर  संबधी
 निर्माण-कार्यो  का  सबंध  है,  मध्य  प्रदेश  क्षरकार

 उ
 परियोजनाझा  संबंधी  नियत्रण  बोर्ड  द्वारा

 ु  एक  सकल  झौर  पाच  डिवीजनो  में  से,
 राज्य  मरगार  द्वारा  एव  नहर  सर्वेक्षण  डिघीजन  वी
 भजूरी  फरवरी,  i979  4  दी  गईथी  झौर  उसका
 आठन  तत्काल  वर  दिया  गया  था  ।  श्राशा  है  वि  राज्य
 सरकार  द्वारा  एव  भ्रन्य  सबिल  झौर  दा  डिवीजनां  के

 सूजन  को
 मणूरी  शीक्ष  ही  दे  दी  जाएगी  बिन

 का  प्रारम्भिक  कार्य  पहले  से  ही  चल  रहा  है  t

 मध्य  प्रदश  सरकार  ने  सूचित  किया  है  वि  परि-
 योजना  के  लिए  स्टाफ,  इसके  पूरा  हाने  के  निर्धारित
 समय  को  ध्यान  में  रखकर  भ्रावश्यकताप्नों  के  भनुसार
 स्वीकुंत  किया  जा  रहा  है  ny

 Amount  to  Organisations  for  Adult
 Education

 ‘9117  DR  BAPU  KALDATE  Will
 the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  total  amount  so  far  distributed
 fo:  adult  education,

 (b)  the  names  of  organisations
 which  have  received  more  than
 Rs  25,000/-,

 (c)  whether  any  organisation  has
 been  given  over  Rs  100,000/-,  and

 (d)  the  reasons  for  providing  such
 a  huge  amount?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (R  PRATAP  CHANDRA  CHUN-
 DER)  (a)  to  (d)  Under  the  Scheme
 of  Assistance  to  Voluntary  Agencies
 working  in  the  field  of  Adult  Educa-
 ‘don,  project  proposals  of  voluntary

 द्  ore
 anvoling  a  total  grant  of  Rs

 crores  have  bean  approved.
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 Against  this  an  amount  of  R  358
 crores  has  actually  been  disbursed.

 A  complete  list  of  voluntary  agen~
 cies  whose  project  proposals  have
 been  approved  during  ‘1978-79.  45  given
 in  the  statement  laid  on  the  Take  of

 the  House  [Placed  m  Library  See
 No  LT  4387/79)  The  statement
 also  gives  amount  of  grant  approved
 for  each  project  and  the  number  of
 centres  The  Minstry  normally  does
 not  approve  projects  of  les,  than  30
 centres  8५  they  are  not  admunistrati-
 vely  viable  According  to  the  ap-
 proved  pattern  the  grant  for  each  pro-
 ject  of  30  centres  as  Rs  49,500/-

 Organisations  having  experience  im
 the  field  of  Adult  Education  are  ap-
 proved  bigger  project;  depending  on
 the  recommendations  of  tre  State
 Governments  All  projects  of  more
 than  60  centres  are  cntitled  for  a
 grant  of  more  than  Rs  |  lakh  The
 statement  includes  voluntary  agen-
 cies  for  which  proyects  of  more  than
 60  centres  have  been  approved

 Central  Government  Buildings  in
 Bangalore

 9778  SHRI  A  R  BADRI  NARA.
 YAN  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  ‘te  pleased  to
 state

 (a)  the  number  of  Central  Govern-
 ment  buildings  located  in  Bangalore
 and  the  total  cost  thereof,

 (b)  the  amount  atlotted  for  the
 repairs  of  these  buildings,  and

 (c)  whether  the  Government  are
 aware  that  mnumerable  Centra]  Gov-
 ernment  building:  in  Bangalore  are
 in  an  utter  state  of  disrepair?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND

 ATION  (SHRI  SIKAN-
 DAR  BAKHT)  (a)  and  (b)  In  so  far
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 asthe  CPWD  is  concerned,  the
 required  information  is  as  under

 Capital  =  Amount
 cust  allotted

 during
 १9  a  78 lor
 tepans

 (hgurts fox
 978  79 not

 vel
 waulable  )

 No  of  houses

 (Rupecs  in  lakhs)

 345  residential  quarters
 and  Hostel  fo  bo  247

 20  non  roid  tal
 buldings  =  ico  59  ६  72

 (c)  No  Sir

 Holiday  Homes  for  Government  em-
 ployees  in  States

 9i9  SHRI  K  MALLANNA,
 SHRIMATI  MOHSINA

 KIDWAI

 Will  the  Ministe:  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  there  38  any  proposal
 under  the  consideration  of  Govern-
 ment  for  setting  up  holiday  homes
 for  the  Central  Government  Em-
 ployecs  at  least  in  each  State,  and

 (b)  if  50,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT)  (a)  and  (b)  At  pre-
 sent,  there  is  no  proposal  to  set  up
 holiday  homes  for  Central  Government
 employees  in  each  State.  However,  on
 the  recommendations  of  the  Joint
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 Consultative  Machinery  the  Govern.
 ment  have  decided  to  set  up  holiday
 homes  at  the  following  four  places:  —

 a)  Mussoorie,  in  Uttar  Pradesh
 (au)  Karla/Mahabaleshwar,  In

 Maharashtia

 (in)  Madras,  in  Tami]  Nadu
 (iv)  Digha,  in  West  Bengal

 The  holiday  homcs  at  Mussoone  and
 Karla  have  becn  declared  open  with
 effect  frum  [5th  Apzil,  979  The  holi-
 day  homes  at  Midias  and  Digha  will
 be  set  up  after  the  necessary  alrange- ments  have  been  finalssed

 Assignment  of  Compiling  English-Hindi
 Dictionary

 920  SHR]  BAPUSAHFE  PARULE-
 KAR  will  the  Minster  of  EDUCA,
 TION  SOCIAL  WELFARE  AND
 CULTURE  bc  pleased  to  state

 (a)  whether  Government  have
 assigned  4  new  Job  to  a  retued  ICS,
 office:  of  compiling  En,  hsh-Hind:  dic=
 tionary,

 (b)  if  so  the  name  of  such  officer
 and  the  total  amount  to  be  spent  on
 the  job  of  compiling  such  a  dictionary;
 and

 (c)  need  felt  by  Government  for
 the  job  compiling  such  dictionary®

 THE  MINISTER  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-

 DER)  (a)  and  (b)  The  Government
 has  not  assigned  any  project  of  bilin«
 gual  dictionaries  to  any  Ex-ICS,
 Officer  However,  under  the  scheme  of
 publication  of  popular  books  m  Hindi
 in  collaboration  with  private  publish-
 ers.  M/s  Oxford  and  IBH  Publishing
 Co  have  entrusted  this  work  to  Shri
 R,  P  Naik,  ICS,  formerly  Secrettary,

 Language, Departrnent  of  Official
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 Under  the  agreement,  the  compilation
 is  the  sole  responsibility  of  the  pub.
 ushers

 The  entire  cost  on  compilation  and
 production  of  English-Hmdi  ang  Hindi-
 English  dictionaries  is  to  be  borne
 by  the  publishers  who  has  estimated
 it  at  Rs  228000  for  ten  thousand
 copies  each,

 (९)  The  production  of  bi-lingual
 dictionaries  was  taken  up  oan  the
 recommendations  of  the  Kendriya
 Hind:  Samiti

 पे  बड़ी  वे  हथ  कर  यो  के  नये  लो  है  रदो  को  bage  at  wear

 Ob2i  श्रो  युवराज  क्‍या  शिक्षा,  समाज  कल्पाण
 त्तथा  सस्हति  मत्  यह  बताने  की  झप।  करगे  कि  :

 वि)  क्या  मे्रहीन  व्यक्तियों  के  लिए  यथा  सभव
 नौकरियां  की  व्यवस्था  करने  के  लिए  सरवरर  द्वारा
 घयाल  विय  जा  रहें  है

 (@)  क्या  इस  प्रयाजनार्थ  झ्रारक्षण  किया  गया

 (ग)  यदि  हा,  तॉँ  क्या  ५0  लाख  नेत्रहीन
 ब्यक्तियां  का  ग्रात्मनिर्भर  बताने  के  लिए  मरार  की
 कोई  घॉजना  है.  यदि  हा,  ता  लन्सय्धी  ज्यौरा  क्‍या
 है  ,  झोर

 (४)  इसे  वब  किधारनयित  किया  जाएगा  जर
 यदि  नी  तो  उसके  यया  कारण  है  ?

 शिक्षा,  समाज  कल्याण  तथा  सस्कृति  राज्य  मंत्री
 श्री  धन्ना  सिह  गुलशन)  (क)  प्रौर  (ख).

 हा।

 (7)  झौर  (ष)  विशयसनीय  ग्राक्डा  के  ब्रभाव
 में  ००  लाख  ——aFeI——-  पुष्टि  नहीं  की  जा
 झकती  |  तब  भी,  जैसा  कि  सलग्न  विवरण  में  कहा  गया
 है  दृष्टिहीतों  समेत  विकवाग  व्यक्तियां  वो  सहायता  हेतु
 सरकार  की  विभिन्न  याजनाएं  हे  ताकि  उनका  पुन"
 वास  हो  से,  इसमे  शिक्षा,  प्रशिक्षण  1  राजगार
 की  विशप  व्यवस्या  शामिल  है  1

 ये  योजनाएं  सतत  प्रक/र  की  है  ,  त  उनके  पूर्ण
 होने  के  बारे  में  भ्रमी  किसी  निशिचित  अवधि  का
 नहीं  उठता ॥

 विवरण

 ा
 समेत  अन्य  विकलाग  व्यक्तियों  को

 तर्भर  बनाने  हेतु  सरकार  की  निम्नलिखित
 ब्योजनाए  है

 (i)  सरकार  शौर  स्वमसेवी  संगठनों  द्वारा
 झल्य  जिकलाग  व्यक्तियों  की  भाति
 दृष्टिहीनों  को  शैक्षिक/व्यावसाथिक  प्रशि-
 क्षण  दिया  जाता  है  ।

 (2)  दृष्टिहीनों  के  लिए  सस्थान/कर्मशालाए/
 केन  स्थापित  करने  वाले  स्वय-

 सेवी  संगठनों  को  90  प्रतिशत  तक
 वित्तीय  महायता  प्रदान  की  जाती  है  1

 (3)  केन्द्रीय  सरकार  की  ग्रुप  गशौर  “घ”
 बदों  तथा  सार्वजनिक  क्षेक्ष  के  उप

 क्रमो  मै  इनसे  मिलते  जुलते  पदों  पर  3
 प्रतिशत  प्रारक्षण  है  ny  (दृष्टिहीनो,  बधिरों
 और  पग्रस्थि  विकलागों  के  लिए  एक-एक
 प्रतिशत)  |

 देश  वे  विभिन्न  भागों  में  विशेष  रोजगार
 कन्द्र  स्थापित  किये  गए  है  जो  विकलाग
 व्यक्तियां  (दष्टिहीनों  समेत)  को  विभिन्न
 रोजगार  दिलाने  का  काय॑  कर  रहें

 — (4

 है।

 Setting  up  of  National  Museum  at
 Red  Fort

 9l22  PROF  SAMAR  GUHA:
 Will  the  Minster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  demands  have  been
 made  for  setting  up  a  National  Mu-
 seum  at  New  Delhi  Reg  Fort  for
 preservation  and  public  display  of
 Materials  connected  with  the  history
 of  revolutionary  activities;

 (b)  whether  Red  707,  was  used  as
 the  Heaquarte:,  of  857  Revolution
 and  Netaji  Subhash  Chandra  Bose,
 m  cource  of  Azad  Hind  Revolution
 also  highlighted  it  as  the  target  for
 raising  first  flag  of  Indian  freedom;

 (c)  whether  historical  materials
 connected  with  4857  Revolution,
 Maharashtra  Revolutionaries  under
 Savarkar,  Bengal  Revolutionaries

 under  Si:  Arabindo,  Gadar  Party  of
 Punjab,  Rashbehar,  Bose’s  activities,
 in  North  India  during  first  World
 War,  Sardar  Bhagat  Singh,  Surya
 Sen  and  Azag  Hind  Fauz  etc.  should
 be  collected  and  kept  in  the  National
 Museum  of  Indian  Revolution  at  Red
 Fort;  and

 (d)  whether  the  Government  pro-
 pose  to  constitute  a  Committee  for
 this  purpose?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN.
 DER):  (a)  Yes,  Sir,  A  resolution  to
 this  effect  was  passed  by  the  Netaj:
 Subash  Revolutionary  Socialist  Forum
 on  (21-1-1970,

 (b)  The  Red  Fort  was  used  as  one
 of  the  centres  of  anti  British  uprising
 of  857  and  Netay  Subhash  Chandra
 Bose  im  the  course  of  Azad  Hind  Re-
 volution,  wanted  to  hoist  the  flag  of
 Indian  freedom  here

 (c)  and  (d)  The  Red  Fort  is  a
 monument  of  national  importance
 under  the  Ancient  Monuments  and
 Archaeological  Sites  ang  Remain,  Act,
 958  and  its  use  for  setting  up  of  a
 National  =  Museum.cum  Library  for
 independence  movement  will  not  be
 in  consonance  with  the  archaeological
 and  historical  value  of  the  monument

 Memorandum  signed  by  Indo-U.S  SR
 for  Cheaper  Building  Material

 923  SHRI  M  RAM  GOPAL
 REDDY  Will  the  Ministe:  of  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state

 (a)  whether  a  memorandum  hag
 been  signed  between  India  and
 USSR  on  developing  cheaper  buld-
 ing  material,  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT)  (a)  and  (b)
 A  memorandum  of  discussion  was
 signed  for  exchange  of  information  and
 experience  about  development  of
 building  matenals  using  loca]  mate.
 Yisis  and  industrial  and  agricultural
 waste  for  low  cost  housing

 In  the  first  instance  co-operation
 obly  in  exchange  of  information  on  low
 cost  building  materials  is  envisaged
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 Admlulsization  of  Wakfs

 9i24  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleaseq  fo
 state

 (a)  whether  Government  propose
 to  overhaul  the  administration  of
 Wakfs,  and

 (0)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT)  (a)  and  (b).
 A  Committee,  known  as  the  Wakf
 Inquiry  Ccemmittee  to  examine  all
 aspects  of  the  admini-tration  of  wakf
 propertie,  ang  to  recommend  suitable
 meusures  for  the  proper  supe:  vision,
 management  and  contro!  of  such  pro-
 pertics,  was  appomted  in  December
 1970  in  pursuance  of  an  assurance
 given  in  the  Rajya  Sabha  The  Com.
 mittee  has  since  submitted  its  reports.
 The  Committec  has,  with  a  view  to
 ceculing  the  better  administration  of
 wakfs  at  all  level,  made  .everal
 ,ecommendations  The  sald  recom.
 mendations  are  under  the  considera-
 tion  of  the  Government

 Premature  collapse  of  Chamba]
 Bridge

 9i25  SHRI  SHAMBHU  NATH
 CHATURVEDI  Will  the  Mimster  of
 WORKS  AND  HOUSING  AND  छाए.
 PLY  AND  REHABILITATION  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  424  on  the
 29th  November  978  ang  state

 (a)  at  what  stage  the  mortar  used
 m  pier  No  77  gubyected  to  chermcal
 test  and  analysis,  that  is,  when  the
 complaint  of  pilferage  of  cement

 was  reported  by  507  Upadhyay  before
 or  after  the  collapse  of  the  pier,

 (b)  the  actual  dates  on  which  the
 sample  was  taken  and  the  report  re-
 ceived;
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 (ey  the  name  of  the  agency  by
 which  the  test  was  conducted  and
 ९०७५  af  their  report  may  be  produc.
 ed;

 (d)  what  has  been  the  result  of  the
 examination  carriel  on  with  the
 Ministry  of  Works  and  Housing  re-
 gatding  the  fixation  of  responsibility
 for  the  pre-mature  collapse  of  the
 bridge  as  stated  in  reply  to  part  (c)
 of  the  questian;

 (e)  does  Shri  Upadhyay  still  conti-
 nue  unde,  suspension  after  lapse  of
 39  years;  and

 (f)  ig  so,  how  long  this  is  jikely  to
 continue?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT):  (a)  The  mor-
 tar  used  in  pier  No,  7  was  subjected
 to  chemical  test  in  April,  +1959,  i.c,
 immediately  after  receipt  of  the  com-
 plaint  of  Shrj  Upadhyay.

 (b)  The  samples  were  taken  during
 the  Chief  Technical  Examiner's  site
 inspection  on  709  ang  l!th  March,
 1959.  The  report  of  chemical  analysis
 was  received  by  the  Chief  Technical
 Examiner  on  23rd  May,  1959.

 (९)  The  test  was  conductcd  by
 Government  Test  House,  Alipore,
 Calcutta.  Copies  of  the  reports  are
 Jaid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No,-  LT-
 4388/79].

 (d)  The  question  of  fixation  of  res.
 Ponsibility  for  premature  collapse  of
 the  bridge  has  been  examined  and  it
 was  found  that  responsibility  cannot
 be  fixed  on  any  officer  of  the  CPWD.

 (e)  and  (f)  Shri  Upadhyay  is  still
 under  suspension.  However,  since  he
 hhas  been  under  suspension  for  a  long
 time,  it  has  been  decided  to  revoke  the
 order  of  suspension  without  prejudice
 to  the  departmental  proceedings  pend.
 ing  against  him,  Since  the  matter  is
 subjudice,  an

 ov
 application  has  been

 moved  by  Government  in  the  appro-
 priate  court  of  law  in  March,  978

 stating  that  since  the  litigation  has  -
 taken  a  long  time,  the  Government
 has  decided  to  revoke  the  order  of
 suspension  without  prejudice  to  the
 defence  taken  by  the  defendant  as  for
 the  validity  of  the  suspension  order
 and  in  the  two  pending  departmental
 proceedings  against  him,  Orders  of  the
 court  are  awaited,

 कॉल्रीय  हिल्दी  सिदेशालय  में  मृत  कर्मचारियों  के
 झाशितों  को  रोजगार

 9126.  भी  बयां  रास  शाक्य  :
 डा०  महादीपक  सिह  शाक्य  :

 क्या  शिक्षा,  समाज  कल्याण  झौर  संस्कृति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 क)  क्‍या  ह  यच  है  कि  उतके  मन्त्रालय  के  भ्रधीन
 र्व  निदेशालय  के  कूछः  कर्मचारियों  की  जनवरी,
 979  #  मृत्यु  हुई  भौर  उनकी  पत्नियों  की  भी

 त् हो  गई  परन्तु  कार्यालय  द्वारा  न  तो  उन  के  सब  से
 पुक्ष  को  रोजगार  पर  लगाया  गया  शौर  न  उनकी
 परिवार  पेंशन  ही  मंजूर  की  गयी;  प्रौर

 (ख)  क्या  सरकार  मामले  की  उचित  रूप  से  जांच
 करेगी  और  भृतक  कर्मचारियों  के  झ्राश्ितों  को  रोजगार
 प्रदान  करेगी  तथा  उन  को  पेंशन  मंजूर  करेंगी  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्रों  (डा०
 प्रताप  द.... क  चन) :  (कफ)  और  (ख)  केल्लीय  हिन्दी
 निदेशालय  के  एक  कर्मचारी  को  मृत्यु  जनवरी,  .979
 में  हुई  थी,  जिस  की  पत्नी  की  मुत्यु  उस  से  पहले  हो  चुकी
 थी।  वें  प्रपने  पीछे  चार  नाबालिग  लड़कियां  छोड़
 गए  हैं।  मृतक  कर्मचारो  द्वारा  कोई  वध  नामजदग
 4  छोड़  जाने  के  कारण  उत्त  के  फातूनी  वारिसों  से
 उपदान  तथा  परिवार  पेंशन  प्राप्त  करने  के  लिये  आवश्यक
 शपथपत्न  सहित  झ्रावेदन  पत्र  देने  का  अनुरोध  किया  गया
 था  1  ये  दस्तावेज  भ्रभी  तक  प्राप्त  नहीं  हुए  हैं  ।

 मृतक  की  बड़ी  लड़की  से  नौकरी  के  लिये  28  मार्च,
 979  को  झावेवन-पत्न  प्राप्त  हुआ  था  और  इस  सम्बन्ध

 में  क्या  कर  सकता  सम्भव  है  हस  का  पता  लगाया  जा
 रहा  है  4

 Requisitioning  of  land  in  village
 Nangal  Raya

 9127,  SHRI  BALAK  RAM:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a).  whether  9.83  acres  of  lang  of
 village  Nangal  Raya,  New  Delhi  was
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 derequisitioned  by  the  Collector  of
 Delhi,  formal  possession  of  which  wag
 then  given  to  the  owners  on  20th
 January,  1975;

 (b)  whether  nothing  in  cash  or
 kind  was  paid  to  the  poor  landowners
 in  lieu  of  use  of  their  land  by  the
 Government  for  more  than  three
 decades;  if  so,  the  reasons  therefor;

 (c)  whether  ,;00n  after  the  de-
 requisition  of  the  said  land,  fhe  Col-
 lector  (Palam  Circle)  New  Delhi  had
 initiated  and  then  35  bighas  4  bis-
 was  out  of  the  said  land  was  acquired
 aude  Award  No  8,1977|78  in  July,
 1977,  ig  so,  the  reasons  therefor;  and

 (a)  whether  this  land  was  shown
 green  belt  an  Zona;  Plan  of  Delhi
 Master  Plan  and  after  acquisition  was
 changed  info/declared  as  residential-
 cum-commercial  land,  if  so,  the  rea-
 sons  therefor?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT)  (a)  Bs  acres
 of  iand  was  requistioned  on  tith  June
 943  out  of  which  69  acrc:  wet,  de.
 requisitioned  on  27th  October,  972  and
 the  balance  on  20th  January,  ‘1975,

 (b)  Rent  has  been  paid  to  the
 ewners  up  to  l0th  June  1946,  at  the
 tale  of  Rs  0580  P  per  annum.  Sub-
 sequent  amount  at  ithe  same  rate  his
 been  offered,  but  has  not  been  accep-
 ted  by  the  owners

 (oe)  Land,  meacuring  35  bigha;  4
 biswas,  was  acquired  on  l6th  July,
 977  as  the  same  was  needed  for  a
 public  purpote,  viz,  ‘Planned  Develop-
 ment  of  Delhi’,  Notifications  under
 Sections  4  and  6  of  the  Land  Acquisi-
 tion  Act  were  issued  on  307  Novem-
 ber  959  and  6th  January,  969  respec-
 tively,

 (d)  The  Delhi  Development  Autho-
 rity  hag  reported  that  the  land  use  for
 the  land  in  question  as  per  Master
 Plan  for  Delhi  is  partly  ‘green’  and
 partly  ‘Industrial’,  and  that  the  same
 has  not  yet  been  changed.
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 Charge  of  House  Tax  by  Delhi
 Municipal  Corporation

 928  SHRI  AMAR  ROYPRADHAN:
 Will  the  Mbnister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 REHABILITATION  be  pleased  ta
 state

 (a)  whether  Government  are  aware
 that  the  Delhi  Municipal  Corporation
 charges  house  tax  even  from  those
 house-owners  whose  houses  are  gelf-
 occupied  for  the  past  four  or  five  years
 and  who  find  it  difficult  even  to  re-
 pair  their  houses  as  they  dg  not
 derive  any  income  from  their  houses;

 (b)  if  so,  whether  Government  pro-
 pose  to  direct  the  Delhi  Municipal
 Corporation  to  exempt  such  self.
 occupied  house  owners  especially
 those  self-occupied  house  owners
 whose  houses  were  built  more  than
 20  years  ago  in  Delhi,  from  the  pay-
 ment  of  house  tax;  and

 (c)  if  not,  what  are  the  reasons
 therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (c)  The  MCD  levie:  pro-
 perty  tax  in  accordance  with  the  pro-
 visions  of  Delhi  Municipal  Corpora-
 tion  Act,  ‘1957,  which  does  not  pro-
 vide  for  exemption  in  the  case  of
 properties  mentioned  in  part  (b)
 of  this  question.  However,  proper-
 ties,  the  rateable  value  of  which  does
 not  exceed  Rs.  100,  are  exempt  from
 the  levy  of  this  tax.
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 Major  and  Medium  Irrigation  and
 Flood  Control  Projects  considered  by
 Committee  on  Irrigation  and  Fiood

 Control

 9i29  SHRI  MADHARVRAO  SCIN-
 DIA  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state

 (a)  details  of  the  53  major  and
 medium  Irngation  and  flood  control
 projects  considered  by  the  Advisory
 Committee  on  Irrigation  ang  Flood
 Control  during  the  year  ‘1978-79,

 (b)  whether  all  the  projects  have

 been  included  in  the  next  plan  period,
 and

 (९)  if  so  total  allocation  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJEET
 SINGH  BARNALA)  (a)  45  major  and
 medium  irrigation  and  flood  control
 projects  were  considered  by  the  Advi-
 sory  Committee  on  Irrigatiga  Flood
 Control  and  Multipurpose  Projects
 during  the  year  1978-79  A  state~
 ment  showing  the  details  of  these
 project,  is  enclosed

 (9)  and  (c)  The  Five  Year  Plan
 1978-83,  has  not  yet  been  finalised

 Statement

 Detals  of  the  Vfajor  and  Medium  Irngation  and  Flood  Control  Projects  दताफधीला्र  by  the  Adotiory
 Gom  mittee  on  Irrigation  Flood  Control  and  Mults  Purpose  Projects  during  thr  year  978-79

 State  Estimated  cost 8  No  Nate  of  Project

 (Rs  lakhs)
 I  Major  Irrigation  Schemes

 i  Bansagar  “i  é  Madhya  Pradesh  gigt  00

 2  New  Okbla  Barrage  Uttar  Pradesh  2597  ००

 3  Arpa  Madhya  Pradesh  garg  00

 4  Mahi  Baya)  Sagar  Gujarat,  Unit—I  6793  25
 Rajasthan  Unit—II  g58i  50

 Il  Medwm  Irngaton  Schemes

 §  Pahumara  Assam  500  00

 6  Pupah  a.  Assam  789  48
 Bilast  Reservoir  Bihar  .  340  98

 8  Mitt:  7  Guyarat  iBB  4a

 9  Venue  II  Gujarat  924.77
 10  Revised  Estimated  of  Phopal  Guyarat  370  00

 it  Maskinala  Karnataka  gI4  00

 72  Upper  Mullamart  Karnataka  928  00

 tg  Khamhar  Pakut  Madhya  Pradesh  760  00

 4  Chongha  Reservoir  Madhya  Pradesh  a5  74
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 3.  No.  Name  of  Project  State  Estintated  cost

 ~  (Rs.  lakhs)
 15  Mehgaon  Tola  Tank  Madhya  Pradesh  798  09
 16  Vadivale  =  .  .  .  Maharashtra  न  990  I

 v7  Kalimatitola  Tank  +  Maharashua  :  Bry  454
 i8  Morna  .  6  8  +  Maharashtra  221  56

 1g  Kanghas  *  Onsa  .  oo.  744  Br

 ao  Second  Revised  Estimate  of  Sukla  Amam  4५०  00

 at  Ige-Phey  .  नि  .  .  Jamomiu  and  Kashmir  595  00

 22.  Tral  Lift  .  .  Jamniu  and  Kashmir  62  By
 ag  Raypura  Lift  *  .  .  Jammu  and  Kashmir  23  00

 24  Lower  Mulla  Mar:  Karnataka  836  60

 25  Sakalda  Tank  <  Madhya  Pradesh  66  53
 26.  Revised  Estimat:  of  Bila  .  Madhya  Pradesh  guia
 27.  Revised  Estimate  of  Dudhawa  Tank  Madhya  Pradesh  430  77
 28.  Manyar:  Tank.  +  «  +  Madhya  Pradesh  489  37
 ag.  Khumar:  Nala  .  8  .  Maharashtra  8r  37
 go  Harabang.  .  है  नि  डे  Orissa  .  नि  १०9  94
 gi.  ‘Gumt  .  .  .  Tripura  7  588  00

 ga.  Dudhi  River  .  +  .  «  Madhya  Pradesh  ,  285  59
 33  Choral  River  द  .  Madhya  Pradesh  396  76
 aq.  Chikutra  न  .  Maharashtra  =  428  49
 35+  Kalu  .  Maharashtra  276  96

 36  Kasari  7  “  .  .  Maharashtra  65  38

 37  Kady  .  Maharashtra  .  347  30
 g8  Madduvalasa  Restrvon  .  Andhra  Pradesh  845  87

 III  Flood  Control  Proyect:
 39  Mokemesh  Tal  Drarnage  Phase  IT  Bihar  292  75
 40  Narayanpur  Protection  .  Bihar  2609  B2

 42  Jamuna  Basn  Dramage  West  Bengal  .  598  00

 43a.  Hulwana  Diversion  7  .  Uttar  Pradesh  9  ‘151500:
 Drainage  and  Flood  Plan  for  New  Okhla

 Industrial  Development  Area  Uttar  Pradesh  os  1004"  do
 Protection  Works  for  Kosi  Flood  Bnbank-

 ments  and  Afflux  Bunds  .  Bihar  ७  ‘  905°  55
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 Organisations  being  helped
 by  FCI  in  securing  loans  to

 Warehouses

 930  SHRI  S  S  LAL  Will  the
 Minster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  under
 the  guarantee  scheme  some  private
 parties  and  organisations  are  being
 helped  by  Food  Corporation  of  India
 in  securing  loans  from  banks  and  other
 financial  institutions,  to  construct
 warehouses;

 (b)  at  so,  the  number  of  parties/
 organisations  so  involved  and  in
 which  States;

 (९)  the  quantum  of  financial  help
 sought  anq  the  nature  of  FC  I's  role
 in  securing  it  for  the  parties,  and

 (d)  whether  the  required  capacity
 of  warehouses  will  be  achieved  be-
 fore  the  onset  of  the  monsoon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  (a)  Yes  Suir

 (9)  A  total]  number  of  54]  parties
 are  involved  in  the  States  of  Assam,
 Bihar,  West  Bengal  NEF  Region,
 Orissa,  Haryana,  Punjab,  Rajasthan,
 Uttar  Pradesh,  Kerala,  Karnataka,
 Tamil  Nadu,  Gujarat,  Madhya  Pra-
 desh,  and  Maharashtra

 (c)  The  quantum  of  financial  help
 sought  is  based  ona  umit  of  5000
 tonnes  godown  which  is  estimated  to
 cost  Rs  8  lakhs  75  per  cent  of  the
 total  cost  of  construction  can  be
 availed  of  by  the  parties  by  way  of
 loan  After  inzpection  and  negotia-
 tion  an  agreement  is  signed  between
 the  party  and  the  FCI  agreeing  to
 take  over  capacity  constructed
 Based  on  this  agreement  the  party  is
 able  to  obtain  loans  from  the  banks
 The  loan  bears  a  concessional  rate
 of  interest  as  Agricultural  Refinance

 (ARDC)

 (d)  Majority  of  the  contracted
 capacity  is  likely  to  be  delivered  be-
 fore  the  on-set  of  the  monsoon  How-
 ever,  some  parties  may  not  be  able
 to  complete  their  construction  in
 time

 Losses  by  Irrigation  Projects

 93l  SHRI  JANARDHANA  POO-

 JARY  Wil  the  Minister  of
 AGRICULTURE  AND  IRRIGATION

 be  pleased  to  state

 (a)  the  losses  incurred  bv  the  vari-
 ous  itrigation  projects  during  the  last
 three  years  and

 (b)  the  reasons  for  these  losses’

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 The  losses  on  commercial  and  non-

 commercial  irngation  works  and

 multi-purpose  river  valley  projects  tn
 1976-77  s  reported  to  be  Rs  24424

 crores  The  State-wise  break-up  is

 given  in  the  attached  statement  Losses
 incurred  by  the  various  irrigation  pro-
 jects  during  1977-78  and  ‘1978-79  are
 not  available  The  water  rate,  are

 fixed  by  the  States,  the  revenues  are
 colleced  and  the  accounts  maintained
 by  them

 (b)  The  water  rates  at  present
 being  charged  by  the  States  are  low
 and  are  not  adequate  to  meet  the  total

 working  expenses  and  interest

 charges.
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 Statement

 State-twue  break-up  of  losses  on  Gommmercial  and  Non-Commercial  Irrigation  Work,  and  Mulh-Purpose River  Valley  Projects  का  1976+77-

 (Rs.  crores)

 Losses  on  Irrigation  Works  ain  1976-77 s.  No  Naine  of  State

 Terigation  Trugation  Total
 Commercial  Non-Conmetaal

 t  Andhra  Pradesh  .  .  37  47  gr  47
 2  Asam  o  28  0  2b

 3  Fibs  +  70  “25  i0°25
 t  Gujarat  +  22-0r  2५2  0)

 Ae  Haryana.  74  33  9  4b  I4  79
 oo  Himachal  Pradesh

 7  Jammu  and  Kashmir  0-90  oO  42  I  Be
 8  Karnataka  +  ig  ०४  0  ga  20  00

 g.  Kerala  नि  3°30  3  go
 io0  Madhya  Pradesh  i  हे  15/98  न  15  ab
 il.  Maharashtra  22°76  ae  7b
 t2,  Mampur  .  .

 Ig.  Meghalaya  2  *

 प्र4...  Nagaland

 AB.  Orissa  +  .  610  295  8  २5
 16,  Punjab  हा  755  7  55
 Te  Rajasthan  नि  नि  75  '49  28  78  47
 18.  Sikkim  .  NA.

 1h  Tard  Nadu  5  दर  8  84  9  78  to  6

 20  Trmpura  +  i  +  0  22  0  22

 ai.  Uttar  Pradesh  द  40°96  0  o2*  40  34
 ea  0  West  Bengal  7  36  64  6  64

 Toran  Srares  93505  gt  tg  244  24

 *Inclicates  profit.
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 ft  ताकरा  शैचा  सहकारों  संडलो  लि०  के
 टेलीफोन  बैरल  क्

 ai33  st  ad  fag भाई  पढेल  कया  संचार
 मलनी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  गुजरात  राज्य  के  सौराष्ट्र  प्रदेश  मे
 जिला  जूनागढ़  के  माणवदर  तालका  को  श्री  ताकरा
 सेवा  सहकारी  महली  लिमिटेड,  नाकरा  ने  भक्‍तूबर,
 i978  मे  भ्रहमदाबाद  और  जूनागढ़  मे  टेलीफोन

 भ्राधिवारियां  को  टेलीफांन  कनेक्शन  लेने  के  लिये
 एक  सक्षिप्त  ज्ञापन  भेजा  था  और  यदि  हा,  तो  तत्सबधी
 ब्यौरा  क्‍या  है

 ख)  क्‍या  इस  सहकारी  समिति  ने  इस  प्रयांजन
 के  लिये  80050  तथा  i200T0  (कुल  200080)
 जमा  किए  है  भौर  मदि  हा,  ता  कब  और  कहा  पर

 (ग)  इस  समिति  को  अब  तक  किस  कारण  से
 हेलीफोन  कनैक्शत  तहीं  दिया  गया  है,  भौर

 (घ)  इस  समिति  को  कब  तक  टेलीफोन  कमैबशन
 दिया  जाएगा  ?

 संचार  सतालय  में  राज्य  सी  (क्रो  नरहरि  प्रसाद
 सुकदेव  साय)  (क)  जी  हा  |  समिति  ने  नाकरा  गाव
 में  नया  टेलीफोन  लगाने  के  लिए  निवेदन  किया  है  ।

 (ख)  जी  हा  |  ब्यौरा  विवरण  “क'  में  दिया  गया
 है  1

 (ग)  और  (घ)  तारीख  3i-3-79  को  टेलीफोन
 तथा  क्तिनी  घनराशि  जमा  की  गई  ,  लगा  दिया  गया  है  ।

 विवरण
 जिला  जूतागढ़  वे  माणवदर  तालूका  में  श्री  नकारा  सवा  सहकारी  मदली  लिमिटेड,  नकारा  हारा  किए  गए

 भगतान  का  ब्यौरा  ।

 क्र्म  स०  जमा  क्रने  वी  तारीख  जमा  की  गई  राशि  कार्यालय  जे  रकम  जगा  का  गई  है
 l.  lcs  977  200/-%o  जूनागढ  मडल  कार्यातय
 2  SOL  21977  800/-%e  माणवदर  डाकघर
 3५  l7-*  69  $25/—"0  माणबदर  'हाकघर

 राणाबाव  स्थित  उप  डाकधर  के  श्रधोत  राणा
 खिरसारा  का  शाज्ा  डाकधर

 934  श्यो  धर्म  सिह  भाई  पटेल  क्या  सचार
 मत्री  यह  बताने  की  कण!  करेंगे  कि

 (क)  कया  गुजरात  राज्य  के  सौराष्ट्र  क्षेत्र  मे
 जूनागढ़  जिले  मे  राणावाव  तालुका  के  राणा  खिरमारा
 ग्राम  बचायत  ने  27  फरवरी  979

 को भाषा  में  लिखा  एक  झफ्याबेदन
 डाक  तथा  तार,  नई  दिल्‍ली  सहाडाकपाल  भ्रहमदाबाद,
 बरिष्ठ  भ्रधीक्षक,  डाक्घर,  जूनागढ़  को  भेजा  था
 जिसमें  उनसे  हे  अनुरोध  किया  गया  था  कि  राणा
 खिरसारा  क  शाला  डाकघर  को  राणा  कनढेना  के  बजाय
 राणावाबव  स्थित  उपडाकघर  के  झधीन  लाया  जाये,

 ्)  यदि  हा,  तो  तत्समधी  ब्यौरा  क्‍या  है,
 और

 (ग)  क्‍या  यह  माग  इस  बीच  पूरी  कर  दी  गई  है
 और  यदि  हा,  तो  कब  भौर  कंसे  ?

 संचार  म॒  पाल  में  राज्य  मत्रो  (को  प्रहर  प्रसाद

 सु्देय  साथ).  (क)  जी  हाँ।

 (ख)  भ्रम्यावेदत  की  विषय  वस्तु  वही  है  जैसा
 कि  प्रश्त  के  भाग  (क)  में  दी  गई  है  |  राणा  खिरसारा
 बाम  के  सरपच  ने  यह  निवेदन  किया  था  कि  राणा
 खिरसारा  शाखा  डाकघर  को  राणाबाव  के  अ्रधीन
 लाया  जाये  जहा  से  इस  डाकधर  को  हटा  कर  कन्हेर्ता
 के  झ्रधीन  रखा  गया  था  t

 au)
 इस  शाला  डाकधर  को  राणा  वाव  के  क्षेत्र

 के  वापिस  लाया  गया  झौर  इस  की  बाबत  पोस्ट-
 मास्टर  जनरल  ने  2811-78  को  सरपच  को  उत्तर
 दे  दिया  था  ny

 Restructuring  the  Cadres  in  CPWD

 935  SHRI  MANORANJAN  BHAK-
 TA  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  there  us  any  proposal
 of  restructuring  the  cadres  in  CPWD,
 at  so,  what  are  the  details  and  guiding
 principles  ang  target  date  of  its  :m-
 plementation:

 (b)  whether  Government  has  en-
 hanced  the  planning  allowance  of
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 gradute  Junior  Engineering  only  in
 CPWD  denying  diploma  holders  Junior
 Engineers  performing  the  same  uvty:
 if  so,  state  the  reasons;

 {c)  whether  it  meant  only  tor
 structural  design  work  only;  if  so,
 whether  it  is  fact  that  all  the  graduate
 Junior  Engineers  who  are  posted  to
 Planning  irrespective  of  the  fact
 whether  they  are  engaged  on  design
 work  or  not  are  gefting  the  enhanced
 planning  allowance  in  CPWD;  if  so,
 what  ure  the  details  thereof;  and

 (d)  what  igs  the  reasons  of  distinc-
 tion  in  planning  allowance  between
 Graduate  Junior  Engineer  and  Dip-
 loma  holders?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,  The  C.P.W.D
 have  gent  a  proposed  §  for  rev.ew  of
 the  Engineering  Services  cadrv
 based  on  the  guidelines  issued  by  the
 Department  of  Personnel  and  Ad-
 ministrative  Reforms.  No  target  date
 hag  been  fixed  for  completing  «.t
 review.

 (0)  Yes,  Sir.  Planning  allowance  to
 graduate  Junior  Engineers  working
 in  Planning  units  only  has  been  en-
 hanced,  since  graduate  Junior  Engi-
 necrs  aNd  Diploma  holder  Junior
 Engineers,  working  in  Planning  Units
 do  noi  perform  the  same  kind  of
 duties.

 (c)  Planning  allowance  hag  been
 enhanced  in  respect  of  all  graduate
 Junior  Engineers  working  in  Plan-
 ning  Units.

 (d)  The  distinction  is  with  refer-
 ence  to  the  nature  of  duties
 performed.

 Satellite  Communication  System  in
 Andamay  &  Nicobar  Islands

 9136,  SHRI  MANORANJAN  BHAK-
 TA:  Will  =the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:
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 (a)  in  view  of  continuous  failure  of
 communication  system,  whether  Gov-
 ernment  of  India  propose  to  have
 satellite  communication  system  in  the
 Union  Territory  of  Andaman  and
 Nicobar  Islands;  if  so,  what  are  the
 salient  features  of  the  proposal;

 (b)  considering  the  strategic  loca.
 tivy  of  the  Territory  whether  Gov-
 crument  desire  to  give  top  prionty
 to  maintain  communication;  if  50,
 what  is  the  target  date?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICaA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  In  order  to
 provide  reliable  communication  to
 remote  areas  of  Andaman  and  Nico-
 bay  Islands,  it  has  been  planned  to
 link  them  with  Delhi  ang  Madras
 through  satellite  communication  vy
 Jeasing  quarter  of  a  transponder  from
 IMTELSAT  Satcllite  Organisation.

 (b)  It  ig  expected  thai  the  scheme
 will  get  commissioned  sometime  in
 August,  ‘1979,
 Promotion  of  Assistant  Engineer  Civil

 and  Electricals  in  C_P.W.D.
 9137.  SHRI  MANORANJAN  BHAK-

 TA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AwD
 REHABILITATION  be  pleased  lo
 state:

 ta)  what  is  the  year-wise  vacancies
 of  Asstt.  Engineer  Civil  and  Electrical
 cropped  in  CPWD  since  974  to  5th
 February,  1977  by  virtue  of  retire-
 ment,  death,  expansion  of  Department
 etc,  state  separately;

 (b)  on  the  similar  position  as  men-
 tigned  in  (a)  what  are  the  vacancies
 cropped  effective  from  5th  February,
 977  to  3lst  March,  979  and  the  anti-
 cipated  vacancies  for  the  period
 lst  April,  979  to  3lst  March,  1989;

 (९)  number  of  vacancies  of  Asstt.
 Engineer  Civil  and  Electrical  filled  on
 the  basis  of  regular  promotion  or  ad
 hoc  promotion  and  the  vacancies
 remained  unfilled  during  each  year
 from  976  to  1979;
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 (d)  whether  the  rules  and  pro-
 cedure  to  ad  hoc  promotion  laid  down

 by  the  Government  of  India  were
 strictly  followed  in  CPWD,  for  the
 promotion  of  Asstt  Engineers  during
 i974  to  1977,  uf  so,  state  detailg  of
 such  rules,  and

 (e)  af  so,  the  reasons  therevi
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 THE  MINISTER  OF  WORKs  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR

 BAKHT),  (a)  to  (c)  A  statement  is
 attached

 (d)  and  (e)  No  rules  have  teen
 prescribed  for  ad-hoc  promotions  ihe
 criterion  followed  for  the  promctions
 Wag  merit-cum-semority

 Statement

 No  of  vacancies  of  No  of  vacancies  filed  up  on
 Peso  |

 AR  AL
 ((  vil)  (Elec)

 (1)  22  74  to  grt  74  19,
 (3)  det  75  we  3r2°75  rou  I2

 (3)  2  76  to  5  297  Q2  39
 (4)  ©  2-77  to  greta  77  loz  go
 (5)  स्व  78  to  gies  79  |  5
 (0)  7  4  70 t»  gr  ,  Bo  I04  4०

 (anticipated)

 Districts  Identified  for  Spread  of  Adult
 Education  im  Uttar  Pradesh

 9138  SHRIMATI  MOHSINA  K{D-
 WAI  Will  the  Mimster  of  EDUCA-

 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state

 (a)  what  are  the  districts  and  other
 places  which  have  been  identified  for
 spread  of  adult  education  in  Uttar

 Pradesh  during  1979-80,

 (b)  what  is  the  amount  sanctioned
 for  the  purpose  and  the  contribution
 of  the  State  Government  if  any,  and

 (९)  the  agencies  through  which  the
 education  is  to  be  imparted?

 Regular  basis  Ad  hoc  hats

 Ccwil  Thee  C  vil  Llec

 73
 lu0  2

 g2  99
 092  Jo

 72  45

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  State  Governments  are
 responsible  for  opening  of  adult  edu-
 cation  centres  and  such  identification
 is  done  by  the  State  Governments
 even  for  the  Centrally  sponsored
 scheme  of  Rural  Functiona,  Literacy
 Projects  Proposal,  for  these  9005
 jects  for  1979-80  are  awaited  from  the
 State

 (b)  Amounts  are  sanctioneq  under
 Centrally  sponsored  and  Central
 secto:  for  adult  education  prog-
 rammes  on  the  basis  of  proposals



 207  Written  Answers

 sent  by  the  States.  As  yet  no  sanc-
 tions  have  been  made  to  Uttar
 Pradesh  for  the  year  1979-80.  States
 are  not  required  to  provide  counter-
 part  funds  for  Central  sector  and
 Centrally  sponsored  schemes.  States
 are  making  separate  provisions  in
 their  respective  budgets  for  adult
 education  programmes,

 (c)  The  agencies  to  whom  imple-
 mentation  of  the  programme  has  been
 entrusted  are  State  Governments,
 voluntary  organisations,  Nehru  Yuvak
 Kendras,  Universitie,  and  Colleges
 etc.

 Scarcity  of  Posta;  Stationery  in  Hilly
 Areas  of  U.P.

 939  SHRIMATI  MOHSINA  KID-
 WAI  Wil  the  Mhunister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  of  the  scarcity  of  posta]  sta-
 tionery  in  the  hilly  areas  of  Uttar
 Pradesh;

 (b)  if  so  the  reasons  for  this
 scarcity  and  who  is  responsible  for  the
 same;  and

 (c)  the  steps  that  are  being  taken
 tu  remove  thig  hardships  of  the  people
 of  these  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes,  Madem.
 Envelopes  were  in  short  supply  for
 some  time  at  Almora  ang  Nainital.

 (b)  It  is  due  to  inadequate  supply
 of  this  item  by  India  Security  Press
 Nasik  Road.

 (९)  Supplies"  have  been  got  divert-
 ed  fiom  the  neighbouring  post  offices
 to  make  up  the  inadequate  supply
 and  the  matter  has  also  been  taken
 up  with  India  Security  Press  Nasik

 for  increased  production  and  wpply
 of  this  item.
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 झालाबाड़  डाफधर  के  लिए  धनराशि

 9i40.  wt  :  क्या  सा  संतरी
 यह  बताने  की  कृपा  स्  :

 .
 1

 झालावाड़  डाकधर  भवन  के  लिये  सरकार
 ने  घनराशि  मजूर  की  है,  भौर

 (ख)  भवन  का  निर्माण  करने  के  लिये  उक्त  धत-

 हा
 का  कब  तक  उपयोग  किये  जाने  की  सभावना

 संचार  मंत्रालय  में  राज्य  संत्रो  भी  सरहरि  प्रसाद

 ड्
 साथ)  :(क)  झालावाड़  डाकधर  भवन  के

 8  लाख  रुपये  झावटित  किये  गये  है  ।

 (@)  भवन  निर्माण  के  लिये  उक्त  धनराशि  का
 उपयोग  चालू  वित्तीय  वर्ष  के  दौरान  किये  जाने  की
 सभावना  है  ।

 Lowering  of  Pass  Marks  for  X  and
 XI  Examineeg

 9i4l.  SHRI  CHATURBHUJ:  Will
 the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 4a)  whether  im  view  of  strike  by
 teachers,  lack  of  effective  mvigilation
 by  quahfied  invigilators,  disorder  and
 unfair  means  adopted  in  many  cen-
 tres  of  exammations  of  the  X  and
 XII  classes  under  the  Central  Board
 of  Secondary  Examination,  the  Gov-
 ernment  propose  to  lower  the  pass
 marks  percentage;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER);  (a)  and  (b)  According  to  the
 Central  Board  of  Secondary  Educa-
 tion,  the  Delhj  Administration  made
 arrangements  for  effective  invigila-
 tion,  deposits  the  strike  by  teachers,
 by  deploying  staff  from  its  various
 departments.  Reports  of  alleged  mass
 copying  in  the  examinations,  can-
 ducted  by  the  Central  Board  of
 Secondary  Education,  appeared  in  the
 press  These  reports  were  investigat-
 ed  by  the  Board  and  it  was  found
 that  no  mass  copying  hag  taken  place.
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 ‘There  is,  no  proposal  to  lower  the
 percentage  of  marks  required  to  pass
 the  exammation

 Essay  Competition  by  P.  and  T.  Board

 9i42  SHRI  CHATURBHUJ  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  whether  Post  and  Telegraph
 Board  had  organised  Jast  year  an
 essay  competition  on  the  subject  of
 ‘Postman—My  Best  Friend’  for  the
 childien  between  49  and  l5  years  of
 age;

 (9)  the  number  of  entries  receiv-~
 ed  for  the  competition  in  each  lan-
 guage,

 ty  Asamen
 Tinea

 Pugh  h

 Gujarate
 Hindi

 Aannada

 Malayalam
 Marathi
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 (c)  the  number  of  entries  sent  to
 the  Switzerlang  Postal  Union  imdicat-
 ing  the  names  of  these  children,

 (a)  whether  the  receipt  of  the
 essays  has  not  been  acknowledged,
 and

 (e)  whether  the  names  of  the
 judges,  the  names  of  successful  can-
 didates  and  the  result  of  the  com-
 petition  were  not  published  in  tne
 newspaper  and  if  so,  the  detals  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI)  (a)  Yes

 Onva  39

 Punyals  oF
 Sanskrit  or
 Sindhy  oo
 Tanul  76
 Telugn  33

 Urdu  i8

 Totar  1,084,

 (c)  One  the  entry  adjudged  as
 the  best  of  Shn  Parthapratim  Saikia,
 Student  of  Class  III,  Government
 boys’  Highe;  Secondary  School,  Sib-
 sagar,  Assam-785640

 (d)  The  essays  were  not  individually
 acknowledged,

 (e)  Information  about  the  names  of
 Judges  was  not  publicised  in  news-
 papers  However,  the  successful  can-
 didate;  were  duly  informed  indivi-
 dually

 ar  जिले  में  मरम्मत  कार्य

 9i43  श्री  हुकम  कन  कछवाय  क्या|शिक्षा,  समाज
 कल्याण  टलर  सस्कृति  मत्री  गुप्ककालीन  मन्दिरों  के
 रख-रखाव  के  बारे  में  27  नवम्थर,  978  के  अताराकित
 प्रश्न  सख्या  0  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  भारतीय  पुरातत्व  सर्वेक्षण  विभाग  के
 उच्च  झधिकारियों  ने  घार  जिले  मे  975  से  978
 तक  की  अ्रवधि  के  दौरान  किये  गये  मरम्मत  कार्य  व ५
 स्थल  पर  जा  कर  निरीक्षण  किया  है  भौर  यदि  हा,
 तो  नियमों  के  अमूसार  कितने  प्रतिशत  कार्यों  का  निरीक्षण
 किया  गया  झौर  कया  उन  पर  हुए  व्यय  को  यान  में
 रखते  हुए,  यह  कार्य  ठीक  पाया  गया,  झौर
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 यदि  नही  ब्लो  क्या  सरकार  का  चि्ार

 इन  का  उचित  निरीक्षण  करने  का  है  *

 शिक्षा,  समाज  कल्याण  झौर  सस्कृति  मलो  (डा0
 प्रताप  चखा  चन्द्र)  (क)  भोर  छ)  जी  हा  ।  उच्च
 झधिकारियों  ने  धार  जिले  के  स्मारका  वा  समर"-समय  पर
 निरीक्षण  किया  है  |  निदेशक  (सरक्षण)  ने  धार  जिन
 में  माण्ड  और  बाघ  के  रमारका  का  निरीक्षण  किया  ।
 उन  के  निरीक्षण  के  दौरात  कुछ  दाषपूण  निर्माण  काय
 पाये  गय  जिन  का  परिशाधन  कर  दिया  गया  है।  सहायक
 भ्रधीक्षण  पुरातत्व  प्रभियता  ने  1977-78  क  दौरान
 भाड  में  किये  गये  निर्माण  कार्या  की  जाच  की  और
 उन्हें  सतांपजनक  पाया  |

 Central  Assistance  for  Irrigation
 Projects  to  be  constructeq  ip  Madhya

 Pradesh  during  1979-80

 9l44  SHRI  MADHAVRAO  =  SCIN-
 DIA  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  details  of  the  irrigation  pro-
 jects  to  be  constructed  in  the  Madhya
 Pradesh  by  the  Central  assistance
 during  the  year  1979-80,

 (b)  whether  all  the  schemes  tor
 which  proposals  were  submitted  by
 the  State  Government  have  been  ac-
 cepted;

 (९)  if  so,  its  location  and  total  cost
 of  the  projects  and  share  of  the  Cen-
 tral  Government;  and

 (d)  if  not,  reasons  therefor?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 to  (d)  Irrigation  is  a  State  subject
 and  Irrigation  projects  are  financed
 by  the  State  Governments  themselves.
 Central  assistance  ig  provided  in  the
 form  of  block  loans/grants  for  the
 State  ag  a  whole  and  is  not  related
 to  any  particular  sector  of  develop-
 ment  or  scheme

 For  special  medium  irrigation  pro-
 jects  allocationg  are  made  by  the
 Central  Government  under  the
 drought-prone  area  programme  The
 State  Government  of  Madhya  Pra-
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 desh  have  pot  go  far  furnighed  the
 details  of  irrigation  project,  to  he
 taken  up  during  1979-80  under  this
 programme

 Closure  of  Water  Supply  to  Delhi
 Colonies  in  Okhla

 9I46  SHRI  MADHAVRAQ  =  SCIN-
 DIA  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 ‘late

 (a)  whether  it  ig  a  fact  that  Gov-
 ernment  have  asked  the  Municipal
 Corporation  of  Delhi  to  close  down
 water  works  at  Okhla  supplyimg  water
 to  South  Delhi  colonies;

 (b)  if  so,  reasong  therefor;

 (९)  whether  as  a  result  of  closure  of
 the  water  works  the  supply  position
 of  water  in  the  colomes  will  be
 adversely  affected;  and

 (da)  aft  so,  alternative  arrangements
 being  made  to  supply  adequate  water
 to  the  colonies  being  fed  by  the  Okhla
 Water  Works?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)-  (a)  to  (d)  The  raw  water
 ted  into  the  Okhla  Water  Works
 has  been  found  polluted  to  an
 unusually  high  extent  though  it  is
 made  potable  before  it  ig  actually
 supplied  to  the  areas  served  by  Okhie
 Wate:  Works  This  had  been  engag-
 ing  the  attention  of  the  Government
 and  in  March  this  year  the  Govern-
 ment  have  directed  MCD  to  take  steps
 for  closing  down  the  Okhla  Water
 Work,  and  for  arranging  supply  of
 drinking  water  to  the  area  as  served
 by  the  same  through  other  sources.  A
 Committee  hag  also  been  get  up  in
 the  Mimstry  of  Works  and  Housing
 for  working  out  the  modalities  and
 time-frame  for  closing  down  the
 Okhla  Water  Works.

 Thus  the  Okhla  Water  Works  will
 be  closed  down  only  after  making
 akernative  arrangements  for  the
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 supply  of  drinking  water  to  the  areas
 presently  being  served  by  this  Water

 परमुनापार  क्षेत्र  में  कालोनियों  को  सियमित  करार  देना

 9147.  श्री  महीलाल  :  कया  निर्माण  और  ग्रावास
 तथा  ब्ूति  ह... अ  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  ः

 (क)  क्या  सरकार  का  ध्यान  दिनांक  26  जनवरी,
 i979  के  “नवभारत  टाइम्स”  में  “शाहवरा  की

 झनधिकृत  कालोनियों'  शीर्षक  से  प्रकाशित  समाचार
 की  झोर  दिलाया  गया  है  प्रौर  क्या  यमुनापार  क्षेत्र  की
 अनधिकृत  कालोनियों  का  सर्वेक्षण  करने  भौर  उन  को
 नियमित  करने  का  काम  दिल्‍ली  विकास  प्राधिकरण  को
 सौंपा  गया  था;

 (म)  क्‍या  दिल्‍ली  विकास  प्राधिकरण  ने  इस
 दिशा  में अब  तरक  कोई  प्रगति  की  है  झौर  यदि  हां,
 तो  तत्संबंधी  ब्यौरा  क्‍या  है;॥

 (ग)  कया  दिल्‍ली  नगर  निगम  की  स्थायी  समित्ति
 ने  नगर  निगम  के  योजना  विभाग  द्वारा  शाहदरा  की
 झनधिक्ृत  कालोनियों  का  सर्वेक्षण  किये  जाने  का
 प्रस्ताव  किया  है;  शौर

 (घ)  यदि  हां,  तो  क्या  यह  प्रस्ताव  सरकार/
 दिल्‍ली  प्रशासन  को  प्राप्त  हो  गया  है  और  यदि  हां,

 ड़
 सरकार/दिल्‍ली  प्रशासन  की  उस  पर  क्या  प्रतिक्रिया

 |

 निर्माण  शौर  झ्लावास  तथा  पति  शौर  पुनर्वास  मंखी
 (श्री  सिकन्‍्दर  बहत)  :  (क)  यमुना  पार  क्षेत्र  की
 झनधिकृत  कालोनियों  का  सर्वेक्षण  करने  शौर  उन  को
 नियमित  करने  का  कार्य  दिल्‍ली  विकास  प्राधिकरण
 को  सौंपा  गया  है  ।

 च्)  दिल्ली  विकास  प्राधिकरण  ने  सूचित
 किया  कि  यमुना  पार  क्षेत्र  की  श्रधिकांश  अनाधिकृत
 कालोनियों  का  वास्तविक  सर्वेक्षण  पूरा  हो  चुका  है
 पौर  इस  क्षेत्र  की  50  कालोनियों  का  ले  झाउट  प्लान
 तैयार  करने  का  कार्य  प्रारम्भ  कर  दिया  गया  है  ।

 (ग)  तथा  (घ)  दिल्‍ली  नगर  निगम  ने  सूचित  किया
 है  कि  उन  की  स्थायी  समिति  ने  शाहवरा  क्षेत्र  की
 विशेष  क्षेत्रीय  समिति,  क्षेत्र  को  एक  संकल्प  दिल्‍ली  तगर
 निगम  के  को  दिनांक  2511979 8 aReT के  संकल्प
 do  935  के  झन्तंत  भेजा  था  यह  उल्लेख  किया  गया  है
 कि  “दिल्ली  नगर  निगम  के  नगर  श्रायोजना  विभाग
 के  माध्यम  से

 ४
 पार  क्षेत्र  की  सभी  प्रनधिकृत

 कालोनियों  का  सर्वेक्षण  भ्रायुक्‍त  द्वारा  करवाया  जाए
 जौर  उन  के  नियमितीकरण  के  प्रस्तावों  को  स्थायी
 समिति  के  सामने  तत्काल  प्रस्तुत  किया  जाये”  दिल्‍ली
 लगर  निगम  के  प्रायुक्त  को  यह  भी  कहा  कि  बे  इस
 आमने  को  दिल्‍ली  प्रशासन  के  साथ  उठाएं  ।  दिल्‍ली
 नंबर  निगम  के  आमुक्त  हारा  स्थायी  समिति  को  इस
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 मंज्रालय  को  इस  निर्णय  की  जानकारी  दी  गई  कि  यमुना
 पार  लेनर  की  प्रायोजना  दिल्‍ली  विकास  प्राप्निकरण  द्वारा
 की  जानी  हैं  ।  आयुक्त  द्वारा  दिनांक  i2-4-:979-
 के  संकल्प  सं०  i385  के  झन्तर्गुत  भेजी  गई  सूचना.
 को  स्थायी  समिति  द्वारा  नोट  कर  लिया  गया  t

 Public  Call  Office  in  Ratnagiri,
 Maharashtra

 9148,  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  otf  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  how  many  sub-post  offices  in
 northern  Division  of  Ratnagiri  dis-
 trict  in  Maharashtra  are  provided  PCO
 facility  and  in  how  many  sub-Post
 Offices  in  the  same  division  P.C.O,
 facility  is  not  provided;

 (b)  whether  the  Government  are
 aware  that  great  hardship  is  caused  to
 loca]  public  for  want  of  P.C.O.  facility
 in  area  where  the  sub-Post  Offices  are
 there;  and

 (c)  whether  any  representation  on
 recommendation  from  the  local  Post
 Office  has  been  received  by  the  Gov-
 ernment  for  providing  P.C.O,  facilities
 in  these  sub-Post  Offices  and  action
 Government  propose  to  take?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Fifty  one
 Sub  Post  Offices  in  Ratnagiri  District
 have  been  provided  with  Public
 Telephone  facility  and  23  Sub  Post
 Offices  are  hot  provided  with  this
 facility.

 (b)  and  (c),  There  is  no  policy
 of  the  department  to  provide  Tele-
 phone  facility  in  every  Sub  Post
 Office.  Telephone  is  normally  pro-

 vided  at  a  place  if  the  scheme  ig  re-
 munerative.  But  this  facility  can  be
 provided  even  on  loss  at  certain
 categories  of  stations  based  on  their
 administrative  importance  popula-
 tion  and  remoteness  from  the  general
 telecommunication  net  work.  Action
 ig  being  taken  to  provide  Telephone
 facility  at  all  such  places  which  are
 covered  by  the  policy.
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 Shortage  of  Postal  Stationery  in  Post
 in  Ratnagiri  District,
 Maharashtra

 9i49.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  there
 is  ucute  shortage  of  posta]  stamps,
 postal  forms  and  stationery  in  practi.
 cally  al]  post  offices  in  northern  divi-
 sion  of  Ratnagiri  district  in  Mah@rash.
 tra;

 (b)  are  the  Government  aware  that
 the  staff  in  postal  offices  in  Northern
 Ratnagiri  District  in  Maharashtra  is
 over-burdened  with  preparation  of
 various  lengthy  forms  in  manuscript;
 and

 (९)  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  There  is  some
 shortage  of  posta]  stationery  particu-
 larly  of  LL.Cs,  in  some  post  offices
 of  Ratnagiri  District  and  _  local
 priniling  has  been  resorted  to  make
 Boog  the  shorlage  No  complaints
 about  the  shortage  of  stationery  and
 forms  required  for  use  tm  the  post
 offices  have  been  received.

 (b)  Does  not  arise.

 (c)  Doeg  not  arise.

 Public  Call  Office  in  Villages  of
 Guhagar  Taluka,  Maharashtra

 D150.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  number  of  villages  in  Guhagar
 Taluka  in  Ratnagiri  in  the  district  in
 Meharashtra  where  there  are  sub-Post
 Oflices  and  P.C.O,  facilities  and  the
 number  of  villages  in  the  same  Taluka
 where  neither  of  the  facilities  are
 provided;

 (b)  total  area  of  Guhagar  Taluka
 and  area  covered  by  these  two  faci-
 lities;  ang
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 (c)  whether  Government  feel
 S.P.0.  and  P.C.O.  facilities  provided  in
 this  Taluka  are  too  inadequate  and
 what  steps  Government  propose  to
 take  in  this  connection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICA4
 TIONS  (SHRI  NARHARI  PRAS  390
 SUKHDEV  SAI)  (a)  Number  gy  vil-
 lages  in  Guhagar  Taluka  in  Ratna-
 gin.  qgistrict  where  there  are  sub-post
 offices  and  PC.O,  facilities  ig  three
 and  the  number  of  villages  where
 neither  of  the  facilities  are  provided
 75  seventy  five,

 (b)  Total  area  js  627  Sq.  Kms.
 Alea  covered  by  these  facilities  5  240
 Sq.  Kms.

 (c)  The  facilities  are  madequate.
 The  area  has  been  declared  backward
 for  the  purpose  of  opening  of  branch
 Post  Offices  on  concessional  terms  and
 proposals  are  being  examined  {o  pro-
 vide  facilities  at  more  places  accord-
 ing  to  the  existing  policy  of  the  De-
 partment,  The  conversion  of  more
 Estra  Departmental  Branch  Post
 Offices  to  ED.  Sub  Post  Offices  or
 departmental  Sub  Post  Offices  is  also
 being  considered,

 Out  of  turn  allotment  of  Government
 Accommodation

 9151  SHRI  DAYA  RAM  SHAKYA:
 Wil)  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleaseq  to  state:

 (a)  the  grounds  on  which  out  of  turn
 allotment  is  being  made  to  the  em-
 ployees  of  Centra]  Government;

 (b)  total  number  of  such  employees
 who  have  been  allotted  out  of  turn  ac-
 commodation  to  type  B  and  C  quarters
 from  March  7977  to  March,  1979;

 (c)  total  number  of  such  employees,
 Ministry-wise  who  have  been  given
 out  of  turn  allotment  in  type  B  and  C
 on  other  grounds  than  given  in  (a)
 above;  and
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 (d)  reasons  in  details  for  provid-
 ing  out  of  turn  allotment  to  the  em-
 ployees  mentioned  in  (c)  above?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Out  of  turn  allot-
 ments  are  made  in  the  following
 cases:

 (i)  medical  grounds,  (ii)  to  eligi-
 ble  dependents  of  officers  who  were
 in  occupation  of  General  Fool
 accommodation  on  their  death,
 Gi)  for  vacation  of  departmental
 poo}  accommodation  jin  occupation
 of  officers  who  come  on  transfer

 to  offices  eligible  for  General  Pool,
 (iv)  to  personal  staff  of  Ministers,
 (v)  on  compassionate  grounds  in
 specific  cases  of  hardship,  (vi)  to
 an  eligible  dependent  of  an  officer
 in  occupation  of  general  pool  and
 is  compulsorily  retired  on  medical
 grounds/is  invalidated  on  medical
 ground:
 (b)  1139.

 (c)  ang  (da).  Do  not  arise  ag  ad
 hoc  allotments  are  made  only  on
 grounds  mentioned  at  (a)  above.

 Government  Accommodation  in
 posession  of  Non-allottees

 9i52,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  accommodation  meant  for
 Centra]  Government  employees  have
 been  given  to  non-government  ser.
 vants;

 (b)  if  so,  what  is  the  total  number
 fn  all  type  of  quarters;  and

 (c)  the  reasons  in  detail  for  provid-
 img  this  accommodation  to  non-Gov-
 ernment  servants?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  “SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKET);  (a)  Yes,  Sir.

 (b)  185,
 This  does  not  include  accommoda-

 tion  allotted  to  Pres,  Correspondents.
 (९)  All  such  allotments  are  made

 on  merit,  of  each  case,

 Vacation  of  Government  Quarters  by
 Non-allottees

 9153.  SURI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  tota]  number  of  quarters  in  type
 A,  B,  and  C  which  have  been  de-
 allotted  by  the  Director  of  Estates.
 Lut  have  yet  not  been  vacated  by  ex-
 owners;

 (b)  on  which  grounds  they  are  re-
 taining  thes?  quarters;

 (c)  what  action  is  being  taken  by
 the  Government  to  get  these  quarters
 vacated;  and

 (9)  by  what  date  this  vacation  will
 be  over?

 THE  MINISTER  OF  WORKS  AND:
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Number  of  quarters
 in  types  A,  B  &  C,  allotments  of
 which  have  been  cancelled  but  which
 have  not  been  vacated  is  389.

 (b)  Retention  after  cancellation  is
 alloweg  for  a  maximum  period  of
 six  monthg  normally  on  medical,  edu-
 eational  or  other  compassionate
 grounds.

 (e)  and  (a),  Action  under  the  Pub-
 lic  Premises  (Eviction  of  Unautho-
 riseq  Occupants)  Act,  1971  is  taken
 for  getting  the  quarters  vacated  from
 unauthorised  occupants,  Ag  it  is  a
 quasi-judicial  process,  no  definite
 time  limit  for  getting  the  quarters.
 vacated  can  be  mndicated,
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 Confirmation  of  Officers  in  D.D.A.

 9154.  SHRI  SURAJ  BHAN:  Will
 the  Minister  6  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 officers  of  D.D.A.  had  made  representa:
 tiong  about  a  year  back  regarding
 their  confirmation  as  Superintendent
 and  Assistant  Officers;

 (b)  whether  neither  the  confirmation
 has  been  made  nor  the  Officers  concern.
 ed  have  been  given  even  an  interim
 reply  in  the  matter;  and

 (c)  if  so,  who  is  responsible  for  this
 inordinate  delay  and  what  action  is
 proposed  to  be  taken  against  the  de-
 linquents  and  when  the  confirmation
 orders  are  likely  to  be  issued?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (9),  The  D.D.A.  has  been  taking
 necessary  gction  for  the  confirmation
 of  eligible  officials  of  the  rank  of
 Superintendent  and  Assistant  Officer.
 Confirmation  of  eligible  officers  of
 the  rank  of  Superintendent  was  com-
 pleted  in  November  1978.  Processing
 of  the  cases  of  Assistant  officers  has
 also  made  some  headway.

 (c)  Doe,  not  arise.

 Improved  method  of  Management  of
 Jhum  Land  in  Meghalaya  under  the

 Integrated  Rural  Development

 9i55  SHRI  P.  A  SANGMA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  intro-
 duce  improved  methods  of  manage-
 ment  of  Jhum  land  and  other  land
 use  planning  practices  in  several
 blocks  in  Meghelaya  under  the  inte~-
 grated  rural]  development  programme;
 and
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 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b)  The  information  is  being
 collected  and  will  be  Mid  on  the
 Table  of  the  House

 Citrug  Gene  Sanctuary  in  Meghalaya

 956  SHRI  P.  A  SANGMA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  typ  state.

 (a)  whether  jt  is  proposed  to  set  up
 a  citrus  gene  sanctuary  in  Meghalaya
 with  technical  and  financial  support
 from  the  ICAR;

 (b)  whether  it  75  also  proposed  to
 establish  a  germ-plasm  bank  in
 Meghalaya;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)-  (a)
 Yes,  it  Is  proposed  to  set  up  a  citrus
 gene  sanctuary  in  Meghalaya  with
 technical  and  financial  support  from
 the  Indian  Council  of  Agricultural
 Research  under  the  Scientific  Control
 of  the  National  Bureau  of  Plant
 Genetic  Resources,  New  Delhi.

 (b)  Yes,  at  ig  also  proposed  to  es-
 tablish  a  germ-plasm  hank  in  Megha-
 laya,

 (९)  (i)  Citrug  gene
 Meghalaya:

 sanctuary  in

 In  order  to  preserve  Citrus  indica
 and  related  material  which  is  highly
 threatened  at  present  and  needs  pre-
 servation,  the  proposal  for  establish-
 ing  a  Citrus  Gene  Sanctuary  in
 Meghalaya  was  approved  by  the
 Governing  Body  of  the  Indian  Coun-
 थी  of  Agricultural  Research  in  its
 meeting  held  at  Shillong  on  23rd
 October,  298  The  area  of  North
 Eastern  Region  especially  Meghalaya
 which  is  the  natural  home  of  citrus
 ‘was  surveyed  during  the  last  few
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 months  for  locating  g  suitable  site
 for  this  sanctuary  An  area  of  about
 300  sq  km  located  in  Tura  range  in
 which  places  like  Sastgiri,  Mandal-
 giri,  Rongkhing-giri,  Bandi  giri,  Am-
 phang-gin.  and  Rongchekgiri  are
 located  is  proposed  to  be  put  as
 forest  :eserve  foi  preseivation  of  एन
 rug  in  situ

 A  ‘nucleus  technical,  scientific  sup-
 porting  and  administrative  staff  have
 also  been  proposed  in  the  Siath  Plan
 under  National  Bureau  of  Plant  Gene-
 tic  Resources  for  the  purpose

 (a)  Germ  palsm  bank  in  Meghalaya
 Since  a  valuable  collection  of  cit-

 rug  material  fromm  Meghalaya  and  the
 North  Eastern  Region  has  been  made
 by  the  ICAR  Research  Complex  Shil-
 long  and  it  ig  necessary  to  maintain
 the  collection  which  will  be  useg  in
 the  standardiSatioa  of  root  stocks  of
 citrus  the  Indian  Council  of  Agn-
 cultura]  Research  is  planning  to  es-
 tabhsh  g  germ  plasm  bank  at  a  suit-
 able  location  in  Meghalaya

 Integrated  Seeil  Potato  uction  and
 Marketing  System  in  North  Eastern

 Region

 957  SHRI  P  A  SANGMA  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (8)  whether  the  ICAR  propose  to
 set  up  a  task  force  to  work  out  a
 detailed  plan  for  an  integrated  seed
 potato  production  and  marketing  sys-
 tem  for  the  North  Eastern  Region,  and

 (b)  uf  80,  the  details  thereof?

 THE  MINISTER  OF  .AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 Yes,  Sur

 (b)  As  per  the  recommendations  of
 the  Regional  Commuttee  for  the  North

 [ra
 Region  and  Governing

 ly  of  the  IGAR,  a  Force,  is

 being  set  up  for  examining  the  situ-
 ation  in  Potato  seed  production  and
 also  to  go  into  the  steps  needed  for
 organising  the  ,eed  production  on
 Scientific  lines

 The  Task  Force  would  zntercl.
 include  representatives  of  the  Plan-
 ning  Commission,  Government  of
 India,  Central  Potato  Research  Ins-
 titute  Simla/Shillong,  the  State  Gov-
 ernment,  in  the  North  Eastern  Re-
 gion  including  the  North  Eastern
 Counci]  and  the  ICAR  Research  Com-
 plex  for  North  Easter,  Research,
 Shillong

 Deihi  Primaky  School  Teachers
 Demand

 958  SHRl  SURENDRA  BIKRAM:
 PROFESSOR  P  G  MAVA-

 LANKAR
 SHR  BHAGAT  RAM

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  Primary  Teachers’  shirtless
 Protest  in  Delhi  on  March  15,  1979,

 (b)  what  action  Government  have
 taken  to  mect  the  demands  of  the
 Primary  School  Teachers  and  how  long
 it  will  take  to  fulfil  these  demands,  and

 (c)  why  the  Government  have  so  far
 not  decideq  an  overall  policy  to  create
 good  Service  conditions  for  Government
 School  Teachers  in  the  country?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  Yes,  Sir

 (b)  The  following  demands  of
 Delhi  Primary  School  Teacherg  are
 being  examined  In  consultation  with
 Deli  Admmustration,  Municipal
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 Corporation  of  Delhi  ang  New  Delhi
 Municipal  Committee:

 (i)  Enhancement  of  pay-scales  of
 Headmasters  of  Primary  Schools;

 (ii)  Sanction  of  facilities  to  Pri-
 mary  teachers  in  aided  schools  at
 Par  with  those  of  Municipal  Corpo-
 ration  Delhi/New  Delhi  Municipal
 Committee  Teachers;

 (ii)  Removal  of  anomalicy  in  the
 Pay-Scales  ic.  Junior  getting  more
 pay  than  the  senior;

 (iv)  Retirement  at  the  age  of  60
 years  Of  those  teachers  of  iuni-
 cipal  Corporation  Delhi/New  Delhi
 Municipal  Committee  who  were  in
 employment  at  the  commence-
 ment  of  the  Delhi  School  Educa-
 tion  Act,  1973,

 It  is  not  possible  at  this  stage
 to  anticipate  as  to  how  long  it  will
 take  for  examination  of  these  de-
 mands,  However,  al}  possible  efforts
 are  being  made  to  expedite  their  exa-
 mination,

 (९)  The  Education  Commission
 964—66  which  recommended  cer-
 tain  scales  of  pay  for  different  cate-
 gories  of  teachers,  primary  teachers;
 graduates  with  one  year  professional
 training,  teahers  having  post-gra-
 duate  qualifications  and  heady  of
 schools  etc.,  and  these  were  brought
 to  the  notice  of  State  Governments/
 Union  Territory  Administrations.

 The  pay  scales  of  teacherg  are
 determined  by  the  States  and  Union
 Territory  inter  aha,  on  consideration
 of  wage  structure  obtaining  in  the
 State  85  also  financial  capacity  of  in-
 drvidual  State  Government.  The
 Central  Government  has  also  been
 urging  the  State  Government  and
 Union  Territory  to  provide  security
 of  service  and  better  condition  of
 service  to  their  Teachers.

 Storage  Capacity  for  Foodgrains

 9i59,  SHRI  SURENDRA  BIKRAM:
 द...) उ  the  Minister  of  AGRICULTURE
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 AND  IRRIGATION  be  pleaseq  ०
 state:

 (a)  what  is  the  total  capacity  of
 Food  Corporation  of  India  for  storage
 of  foodgrains  in  itg  godowns  in  the
 whole  country,  State-wise;

 (b)  how  much  foodgrain  storage
 capacity  is  being  increased  during  ths
 Year  1979-80  and  at  which  places;

 (c)  what  is  the  overall  policy  of  the
 Government  in  respect  of  expansion  of
 foodgrain  storage  capacity  in  the
 country;  and

 (d)  what  alternative  arrangements
 for  power  have  been  made  by  Food
 Corporation  of  India  to  ensure  that
 power  failure  doeg  not  affect  storage
 of  foodgrains  in  the  godowns?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  total  storage  capacity  available
 with  the  Food  Corporation  of  India
 is  2.93  million  tonnes,  The  State-
 Wise  details  of  capacity  are  given  in
 the  attached  statement.

 (b)  A  built  capacity  of  5.74  lakh
 tonnes  is  expected  to  be  added  by
 FCI  during  1979-80.  Besides,  a  capa-
 city  of  5.62  lakh  tonne,  is  estimated
 to  be  secured  from  private  parties
 under  the  ARDC  assisted  scheme  of
 building  godowns  according  to  FCI's
 specifications.  The  total  capacity  of
 2i.36  lakhs  tonnes  indicated  above
 would  be  in  the  States  of  Andhra
 Pradesh,  Assam,  Bihar,  Delhi,  Har.
 yana,  Himachal  Pradesh,  J.  &  K.,
 Karnataka,  Kerala,  Madhya  Pradesh,
 Maharashtra,  NEFR,  Orissa,  Punjab,
 Rajasthan,  Tamilnadu,  Uttar  Pradesh
 and  West  Bengal.

 (c)  The  broad  approach  js  to  in-
 crease  the  FCI's  own  storage  capa-
 city  by  constructing  godown  on  scien-
 tific  lines  and  to  reduce  dependence
 on  sub-standard  hired  capacity,

 (d)  Power  failures  normally  do  not
 affect  FCI’s  operations.  Petromex  or
 lanterns  are  provided  for  conducting
 operations  during  nights,  1
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 caparty  (ax  on  ake  7070)  uta  Lood  Corforatin  of  Indta

 Name  of  the  Remon

 Andi  Prvde  bh

 छि  वा

 है|  है।|

 Delhi
 G  a  at

 Th  ary  ana

 Hun  hal  Pi  idle  h

 J&h
 hamitaka
 Kerala

 Kundla  (PO)
 Madhya  Pradish

 Maharashtia
 NLT  Reguon
 Onissa

 Punyab

 Rajasthan
 Nadu

 Uttar  Pradesh
 Tamil

 Ws  Bngil  .

 Tora.
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 (Figures  m  ‘ooo  tonnes)

 Owned  Thred  C
 a  ae
 (Owned  and
 Thre)

 a)  4)  (5)  (0)

 ०5  fo}  ०7  827  436  २०5)  08

 r80  4b  ify  gt  370  47(Prov  )

 2B  40  ३00  85  zat  oo  ha  25

 965  77  24  82  39  50  229  uly

 igh  45  4qil  Or  .  40  b4b  i6

 54  OL  बी  एप  igo  oO  Log  7

 a4  20  I4  डा

 If  Of  qo  o4  T.  50  5h  58  (Prov)

 94  ०३  i22  49  221  00  HOF  52

 327  By  4  65  air  49

 m  24  poz  4p  ५77  Gy

 492  34  |  00  449  7  1626  09

 879  47  syn  zor  66  .gBu  78

 i8  ov  972  20  qo  2)

 757  08  46  or  203  09

 438  74  nano  33  849943378  पी  ,
 346  vo  640  90  55  00  557  00

 357  cy  56  go  4  cr  6br  73

 887  ३0  2i8  10.  06  29%  aie  be

 677  98  748  go  R05  OD  iq  A

 ne  84  879३  60  607  04  27990  45

 *CAP  Capacity  shown  on  actual  stock  povtion
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 Recognition  to  Central  Organisations
 of  ए  &  T  Employees

 9i60.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  how  many  Central  Organisations
 of  the  P  &  T  employees  are  recognised
 by  the  Union  Government;

 (b)  whether  it  is  a  fact  that  the  Gov-
 ernment  is  making  all  efforts  to  grant
 recognition  to  a  certain  so-called
 Central  Organisation  despite  the  pro- test  from  all  quarters;

 (c)  if  so,  details  thereof;  and

 (व)  what  are  the  criteria  of  the
 recogn:tion  of  q  Centra]  Organisation of  employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  The  total  number  of
 recognised  Unions/Associations/Fede-
 rations  of  non-gazetteq  and  gazetiou P&T  employees  comes  to  62.

 (b)  No  Sir,

 (e)  Does  not  arise,
 (d)  A  copy  of  the  terms  and  con-

 ditions  governing  the  recognition  of
 P&T  Unions/Associations/Federations is  enclosed.  Employees  having  com-
 Mon  service  interests  and  spread  all
 over  India  may  form  Unions/Associa-
 tions  at  Central  level.  The  recognised All  India  Unions/Associations  may form  branches  at  lower  levels  as  pro- vided  in  their  Constitution.

 Statement

 L  (a)  an  application  for  recognition
 of  the  Service  Association  is  made
 with  all  the  information  relevant  for
 such  recognition,

 (b)  the  service  Association  is  form-
 ed  primarily  with  the  object  of  pro-
 moting  the  common  service  interests
 of  its  members.

 (९)  membership  of  the  Service
 Association  is  restricted  to  a  distinct
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 category  of  Government  gervants  hav-
 ing  interests,  all  such  Government
 servants  being  eligible  for  member-
 ship  of  the  Service  Association.

 (d)  the  Service  Association  is  not
 formed  on  the  basis  of  any  Caste,
 Tribe  or  religious  denomination  or  of
 any  eroup  within  Section  of  such
 caste,  Tribe  or  religious  denomination,

 (९)  no  person,  who  is  not  a  Govern-
 ment  servant,  is  connected  with  the
 affairs  of  the  Service  Association.

 (f)  the  executive  of  the  Service
 Association  is  appointed  from  amongst
 the  members  only,

 (g)  the  funds  of  the  Service  Asso-
 ciation  consist  exclusively  of  subscrip~
 tions  from  memberg  and  grants,  if
 any,  made  by  the  Government  and
 are  applied  only  for  the  furtherance
 of  the  objects  of  the  Service  Associa-
 tion.

 2.  (a)  the  Service  Association  shall
 not  send  any  representation  or  depu-
 tation  except  in  connection  with  a
 matter  which  is  of  common  interest  to
 members  of  the  Service  Association.  ,

 (b)  the  Service  Association  shall  not
 espouse  or  support  the  cause  of  indi-
 vidual  Government  servants  relating
 lo  service  matters,

 (c)  the  Service  Association  shall  not
 maintain  any  political  fund  or  lend
 itself  to  the  propagation  of  the  views
 of  any  political  party  or  politician.

 (dy  all  representation  by  the  Ser-
 vice  Association  shall  be  submitted
 through  proper  channel,  and  shall,  as
 a  normal  practice,  be  addressed  to
 the  Secretary  or  Head  of  the  Depart-
 ment  or  office.

 (e)  a  list  of  members  and  office
 bearers,  an  up-to-date  copy  of  the  rules
 and  an  audited  statement  of  accounts
 of  the  Service  Association  shall  be
 furnished  to  the  Government  annual-
 ly  through  proper  channel  after  the
 general  annual  meeting  so  ag  to  reach
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 the  Government  before  the  Ist  day  of
 July  each  year.

 (f)  any  amendment  of  substantial
 character  in  the  rules  of  the  Service
 Association  shal]  be  made  only  with
 the  previous  approval  of  the  Govern-
 ment  and  any  other  amendment  of
 minor  importance  shall  be  communi-
 cateq  through  proper  channel  for
 transmission  to  the  Government  for
 information.

 (g)  the  previous  permission  of  the
 Government  shal]  be  taken  before  the
 Service  Association  seeks  affiliation
 with  any  other  Union,  Service  Asso-
 ciation  or  Federation,

 (h)  the  Service  Association  shall
 cease  to  be  affillated  to  a  Federation
 ot  Confederation  or  Service  Associa-
 tions  whose  recognition  is  withdrawn
 by  Government.

 G)  the  Service  Association  shall  not
 start  or  publish  any  periodical  maga-
 zine  or  bulletin  without  the  previous
 approval  of  the  Government.

 (j)  the  Service  Association  shall
 cease  to  publish  any  periodical  maga-
 zine  or  bulletin,  if  directed  by  Gov-
 ernment  to  do  so  on  the  ground  that
 the  publication  thereof  is  prejudicial
 to  the  interests  of  the  Central  Gov-
 ernment,  the  Government  of  any  State
 or  any  Government  authority  or  to
 good  relations  between  Government
 servants  and  the  Government  or  any
 Government  authority.

 (k)  the  Service  Association  shall  not
 do  any  act  or  assist  in  the  doing  of
 any  act  which,  if  done  by  a  Govt,
 servant,  would  contravene  the  provi-
 sions  of  rules  8,  9  l,  12,  6  and  20  of
 the  Central  Civil  Conduct  Rules,  1964.

 dy  the  Service  Association  shall  not
 address  any  communication  to  a
 Foreign  Authority  except  through  the
 Government  which  shall  have  the
 right  to  withhold  it;  and

 (m)  communications  addressed  by
 the  Associations  or  by  any  office  bear-
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 er  on  its  behalf  to  the  Government
 or  a  Government  authority  shall  mot
 contain  any  disrespectful  or  impro-
 per  language.

 3.  If  in  the  opinion  of  Government,
 the  Service  Association  recognised
 fails  to  comply  with  the  conditions
 set  up  in  para  |  and  2  above,  the  Gov-
 ernment,  may  withdraw  the  recogni-
 tion  accorded  to  the  Association.

 Postal  and  Telegraph  facilities  to
 Villagers

 9161.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  to  what  extent  the  Government
 has  fulfided  its  promise  since  it  came
 to  power  that  it  would  provide  postal
 and  telegraph  facilities  to  the  villages
 who  were  hitherto  denied  of  these;

 (b)  the  number  of  post  offices  and
 telegraph  offices  started  in  villages,  the
 post  boxes  installed  in  villages  since
 the  Janata  Party  assumed  power;

 (e)  how  many  villages  are  still  left
 out  without  post  offices,  Telegraph
 Offices  and  even  post  boxes;  and

 (d)  what  are  the  scheme  under  con-
 sideration  to  meet  the  requirement  of
 these  villages?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEV  SAI):  (a)  and  (b).  POSTAL.

 “A  phased  programme  to  provide
 Posta]  facilities  to  villages  according
 to  need  and  justification,  and  subject
 to  financial  resources,  is  being  imple-
 mented.

 9050  Branch  Post  Offices  have  been
 opened  in  the  rura]  areas  since  ‘1-4-77,
 5430  letter  boxes  have  been  instal-
 Jed  in  the  rural  areas  with  effect  from
 1-4-77,

 TELECOM.

 Since  ‘14-77,  a  total  of  6465  tele-
 graph  offices  have  been  opened  in  the
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 country  mostly  in  the  rural  areas
 against  a  target  of  4300.

 (०)  POSTAL

 As  on  31-3-79  there  were  1,17,830
 rural  post  offices  in  the  country.  In
 addition,  80,625  villages  were  having
 the  benefit  of  postal  counter  facilities
 through  Mobile  branch  post  offices.
 Thus,  a  total  number  of  198,455  vil-
 lages  out  of  a  total  of  5,75,936  shown
 in  the  Census  Report,  97l  had  post
 offices/Postal  counter  facilities.  Also,
 there  were  3,46,384  letter  boxes  in  the
 Tura]  areas  on  31-3-79,  Post  Offices
 wil  continue  to  be  opened  and  letter
 boxe,  installed  as  per  preseribed
 norms.

 (०)  TELECOM.

 Out  of  5,75,036  villages  in  the  coun-
 try  as  per  Census  1971,  21,750  villages
 have  been  provided  with  telegraph
 facility  as  on  (31-3-79  leaving  a  balance
 of  5,54,177  villages.

 (d)  POSTAL

 In  the  Sixth  Five  Year  Plan  (1978-
 83),  it  is  proposed  to  open  25,000  new
 post  offices  in  rural  areas,  to  instal
 2,50,000  letter  boxes  in  rural  ateag  and
 to  provide  postal  counter  facilities  to
 an  additional  50,000  villages.

 TELECOM

 Turing  the  current  Plan  period
 ‘1978-83,  if  is  proposed  to  open
 15,000  telegraph  offices  in  rural  areas
 in  the  country  Besides  places  hav-
 ing  Administrative  importance  all  vil.
 lages  having  a  population  of  5000  or
 more  jin  ordinary  area,  2500  or  more
 in  hilly  and  backward  areas  are  pro-
 posed  to  be  provided  with  telegraph
 facilities  without  any  limit  of  loss.

 Complaint  on  Scandal  of  Underzround
 Cable

 9i62.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  have  recei-
 ved  a  representation/complaint  regar-
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 ding  the  laying  of  underground  250  k.
 metre  cable  for  railwaypura  block  by
 Telephone  Manager  worth  about  4.5
 erores  during  November,  l976  to
 March,  ‘1978,

 (b)  if  so,  details  of  the  memoran-
 dum  received  in  this  regard;  and

 (c)  action  taken/proposed  in  this  ze-
 gard  on  various  observations  of  seri-
 ous  nature  contained  therein?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  Yes,  Sir.

 (b)  The  memorandum  contains  alle=
 gations  that  proper  estimates  were
 not  prepared  for  laying  of  cables,
 stores  were  withdrawn  in  excess  of
 requirements  and  the  old  recovered
 cables  were  not  properly  accounted
 for.

 (c)  Enquiry  by  a  team  of  officers
 fiom  the  Dunectorate  is  in  progress.

 Memorial  for  late  President  Fakhruddin
 Ali  Ahmed

 963  SHRI  BEDABRATA  BARUA
 SHRI  DALPAT  SINGH

 PARASTE,

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  any  suitable  memor.ail
 ty  late  ShriFakhruddi,  Ali  Ahmed,
 ex-President  of  India  jis  being  con-
 sidzred  by  Government;  and

 (b)  whether  any  proposal]  to  comme-
 morate  his  memory  has  been  received
 either  from  any  non-governmental  or-
 ganisation  or  from  the  State  Govern-
 ment  of  Assam  for  which  financial  or
 other  assistance  has  been  asked  for?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT);  (a)  Except  for  the
 construction  of  a  Mazar  on  the  grave
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 oi  lae  Fresident  Shri  Fakhruddin
 Ali  Ahmed,  which  is  already  mm  pro-
 fless,  no  other  proposal  is  under  con-
 sideration

 (b)  No,  Sir

 News  Item  ‘Scientssts  consider  ICAR
 Order  .epugnant  to  dignity”

 964  SHRI  S  S  VAGHELA
 SHRI  MUKHTIAR  SINGH

 MALIK
 SHRI  VASANI  SATHE
 SHRI  SAUGATA  ROY

 Will  the  Muimster  of  AGRICUL.
 TURE  AND  IRRIGATION  be  pleased
 to  statc

 (a)  whether  Government  have  secn
 the  press  reports  which  have  ap-
 peated  in  the  Times  of  India  dated
 2867)  under  the  heading  ‘Se  entists
 cons  ’er  ICAR  orde;  repugnant  to
 diiy,

 (b)  ॥  so  whether  Government  pro
 po  ६  to  grant  full  freedom  to  scientists
 to  publish  their  research  findings  in
 piofessional  journals,  and

 c)  i"  not  the  reasons  thereof?

 TH”  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 Yer,  Sir

 (by  and  (c)  Certain  guidelines  were
 sssuca  by  the  ICAR  with  a  view  to
 ensuring  that  in  the  Institutes  there
 is  full  fteedom  for  scientists  to  publish
 their  research  findings  m_  scientific
 journals  One  of  the  guidelines  was
 that  the  manuscript  of  scientific
 papers  should  be  cleared  by  the  Head
 of  Division/Director  of  the  Institutes
 Positively  within  a  month  from  the
 date  of  submission  of  the  manuscript
 by  the  scientist  It  wag  also  laid
 down  that  where  the  Head  of  Dnvi-
 sion/Director  considers  that  the  paper
 does  not  merit  publication  but  the
 individual  scientists  does  not  agree
 with  that  view  or  where  there  ig  un-
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 due  delay  in  offermg  comments,  the
 scientists  concerned  could  forward
 the  paver  for  publication  on  his/her
 re-pensiwiity  making  it  exDlict  in
 the  foiwarding  letter  to  the  Editor  of
 the  journal  that  the  Institute  does
 not  hold  itself  responsible  for  the
 opinions  expressed  therein

 Non  utilisation  of  Funds  by  Delhi
 Admunistration  P  W  0.

 9i65  SHRI  JANARDHANA  POOJA-
 RY  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state

 {a)  whether  it  i5  a  fact  that  PWD,
 Delh:  Administration  has  fled  to  uti
 lise  the  amount  sanctioned  for  cons
 thuction  work  during  1978-79  and

 (b)  if  so  the  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT)  (a)  and  (b)  In  the
 case  of  Plan  schemes  there  has  been
 under  utiisation  of  funds  whereas  in
 the  case  of  non-Plan  schemeg  expen-
 diture  Fas  been  more  than  the  funds
 allocated  Reasons  for  les,  expendi-
 ture  in  the  case  of  Plan  schemes  are
 non-availability  of  sites  non-is3ue  of
 sanction  for  some  works  and  to  8
 ceitain  extent  non-availabihty  of
 materials

 Land  Distribution  in  Gujarat
 986  SHRI  CHITTA  BASU  Will

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 zero  performance  in  land  distribution
 by  the  Government  of  Gujarat

 (b)  whether  the  Government  have
 enquired  about  the  matter,

 (c)  whether  the  Janata  Party  led
 Government  have  set  up  a  land  com
 mission,

 (d)  the  particular  object  of  such
 Commissioner,  and
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 fe)  whether  the  Commissioner’s
 report  has  since  been  made  available
 with  the  Government  and  the  reaction
 of  the  Government  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Gujara,  Government  had  distri-
 buted  44,000  acres  of  ceiling  surplus
 land  under  the  prerevised  Ceiling
 Act  of  1960,  Under  the  revised  Act,
 the  latest  information  received  from
 the  State  Government  indicates  that,
 out  of  nearly  49,000  acres  declared
 surplus,  4,000  acres  have  been  taken
 possession  of.  This  area  is  being
 leased  out  annually  The  State  Gov-
 ernment  have  suspended  distribution
 of  surplus  land  pending  a  review  of
 the  scheme  of  acquisition  and  distri.
 bution  of  surplus  land,

 (b)  Yes,  Sir.  The  Government  of
 Imjia  have  suggested  to  the  State
 Government  that  implementation  of
 the  revised  ceiling  law  should  not  be
 kept  in  abeyance.

 (९)  Yes,  Sir.

 (d)  The  Commission's  function  is  to
 review  the  various  land  reform  mea-
 sures  and  to  advise  the  government
 On  the  formulation  of  a  long-range
 land  policy.

 (९)  The  Commission  has  not  yet
 submitted  its  report.

 Tribal  Development  Agency

 ‘9187,  SHRI  BAGUN  SUMBRUI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  composition  and  functions  of
 the  Tribal  Development  Agency,

 (b)  the  amount  spent  thereon:

 (c)  whether  any  evaluation  had  been
 made  about  the  work  done  and  the
 service  rendered  by  the  TDA;  and

 (a)  the  details  thereof?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Under  the  Central  Sector  Pilot  ‘Tribal
 Area  Development  Programme’  admi-
 nistered  by  this  Department,  eight
 Tribal  Development  Agency  Projects
 were  started  during  972—T74  at  (l)
 Srikakulam  Istrict  of  Andhra  Pra.
 desh  (2)  Singhbhum  District  of  Bihar
 (3)  Dantewada  and  (4)  Konta  Tehsils
 of  Bastar  District  of  Madhya  Pradesh
 and  (5)  Ganjam  (6)  Koraput  (7)
 Keonjhar  and  (8)  Phulban:  District
 of  Orissa.  Each  Project  is  being  im-
 plemented  through  a  society,  register-
 ed  under  the  Societies  Registration
 Act,  1860,  called  the  “Tribal  Develop-
 ment  Agency’  with  the  District  Col.
 lector  as  the  Chairman  and  other  con-
 nected  district  level  officers  and
 MLAs|MPs  as  members.  The  grants
 are  directly  released  by  Government
 of  India  to  the  Chairman  of  the
 Agency.  Each  Project  has  a  whole-
 time  Project  officer  io  ensure  coordi-
 mation  and  effective  implementation
 of  various  programmes  undertaken
 by  xt

 The  Tribal  Development  Agencies
 are  concerned  with  the  :mplementa.
 tion  of  a  core  programme  of  economic
 development  of  tribals,  which  covers
 agriculture,  horticulture,  land  recla-
 mation,  land  development,  soil  con-
 servation  measures,  contro]  of  shifting
 cultivation,  minor  ;rrigation,  develop-
 ment  of  animal  husbandry  projects
 (viz,  cattle  development,  piggery,
 sheep  rearing,  goat  rearing,  poultry
 keeping,  duck  rearing),  fisheries,
 encouragement  of  forest  baseq  indus.
 tries,  debt  redemption,  land  restora-
 tion,  land  records  and  surveys  and
 construction  of  link  and  arterial  roads
 etc.

 (b)  Since  the  inception  of  this  pro-
 gramme,  a  Sum  of  Rs.  569.i0  lakhs
 has  been  spent  by  eight  tribal  deve-
 Jopmem,  agencies  upto  3lst  January,
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 979  Project.wise  details  are  as
 under

 Amount  Spent
 (Rs  in  lakhs) Name  of  TDA  Project

 (1)  Srikakulam  (A  P  )  249  49
 {2)  Singhbhum  (Bihar)  te  8

 3)  Dantcwada  (MP  )  975  00

 4)  Konta  (MP)  atid?
 a)  Gan  om  (Orn  a)  ‘4
 (6)  Koraput  (Or  a)  Cr  ge
 7)  Keer  jlar  (On  a  |

 (8)  Phulbim  (Ons  4  lor  ia

 Tolal  &  i,Cy  to
 —_——

 (५)  and  (dj)  Yes  Sir  During  1974-
 75  the  Agro  Economic  Research  Cen-
 tres  located  in  the  Andhra  University,
 Waltair  (Andhra  Pradesh)  Visva
 Bharat;  (Sant;  Niketan)  and  Jawahar
 (Lal  Nehru  Krishi  Viswa  Vidyalaya
 (Jabalpur)  were  entrusted  with  the
 task  of  evaluating  the  performance  of
 tribal  development  agencies  working
 at  Srikakulam  Singhbhum  Dante-
 *tada,  Konta,  Ganjam,  and  Koraput
 «s  per  schedule  indicated  below

 TD  ५  Projects  te  be
 rover

 Name  of  the  Agro
 [economic  Res  arch

 Centre

 i  Andhra  Univeraty  Snkakulam  Ganjam
 Waltair  (Andhra  =  ard  Koraput
 Prad:  sh)

 2  Jawaharlal  Nehru  Dantewada  and  #ि जा-
 Krishi  Vishwa  ta
 Vidyalaya  (Jabal
 pur)

 3  Viswa  Bharat!  ‘Stnghbhum
 (Santi  Nake  tan)

 Reports  on  the  subject  have  been
 received  from  all  of  them  during  976
 ‘and  977  Important  findings  of  these
 reports  2re  sndicating  below
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 Tribal  Development  Agency,  Siika-
 kulam

 ३3  With  the  staff  provided  by  the
 Government  of  India  and  the  one
 provided  by  the  State  Governments,
 the  Agency  has  a  well  knit  admi-
 mustrative  unit  to  implement  the
 Programmes  with  gll  seriousness

 2  Establishment  of  the  Agency,
 in  no  way  reduced  the  importance
 ot  blocks  Thus  both  the  blocks
 and  tthe  Agency  worked  side  by

 side  for  the  walfare  of  the  tmbal.
 sometimes  with  the  Agency  acting
 as  a  highei  leve]  authority  function-
 ing  in  certain  aspects  ,hrough  the
 blocks

 3  The  Agency  has  been  successful
 in  inducing  desired  response  fiom
 iribals  and  theie  is  no  evidence  of
 divcrsion  of  benefits  to  non  taipeted
 groups

 4  The  beneficiaries  ,elected  under
 dairying  minor  irrigation  and  Jan!
 Irrigation  schemes  of  the  TDA
 have  shown  remarkable  adapt.
 ability  to  the  new  occupations  and
 changed  circumstances  To  a  large
 extent  they  have  shed  their  tradi-
 tional  beliefs  and  religious  supeis-
 titions  and  accepted  the  modern
 innovations  with  remarkable  zeal
 and  enthusiasm  Though  the  initial
 results  from  the  schemes  in  terms
 of  incomes  are  not  encouraging,  the
 tribals  have  not  given  up  the  hope
 The  introduction  of  high  yielding
 vatiet  es  of  crops  comme*cialise-
 tion  reduction  of  gram  loans  all
 point  out  that  the  Agency  has  been
 able  to  impress  on  tribals  of  the
 need  for  development  Another
 noticeable  impact  is  reduction  im
 ‘Podu  cultivation’  (se  shifting
 cultivation)  and  tribals’  preference
 for  settled  cultivation

 5  An  examination  of  the  physi-
 Cal  and  financial  achievements  7
 relation  to  planned  targets  reveal
 that  the  Agency  has  achieved  con-
 siderable  measure,  of  success  in
 implementing  the  intended  pro-
 gramme  planned  targets,  part  cu-
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 larly  in  respect  of  minor  irrigation
 and  link  roads  in  financial  terms
 have  been  more  than  fulfilled  How.
 ever  shortfalls  in  relation  to  indi-
 vidual  items  hke  poultiy  develop-
 mint,  fishery  develcpment,  land
 development  and  shaping,  supply  of
 shot  term  inpuls  arterial  roads
 demonstiation  programmes  coffee
 and  cashew  plantation  and  risk
 fund  contiibution  to  cooperatives
 ate  noticable

 Tribul  Development  Agency,  Stngh-
 bh  ain

 Th,  Trihal  Deevelopment  Agency
 had  been  quite  successful  in  raising
 the  hopes  afd  aspirations  among  the
 titbal  people  who  iemained  mostly
 unaffected  abs  far  8५  the  development
 programmes  unde:  the  Five  Year

 Plins  The  establishment  of  this  TDA
 opened  a  new  chapter  in  the  lives  of
 the  tubal  people  This  TDA  helped
 4i<  }articipant  tarmers  in  many  4c  ds
 su  hoa,  agriculture  lund  development
 niigation  animal  husbandry  and  co-
 operation  To  popularie  the  HYV
 crops  many  demonstration,  were
 alranged  The  TDA  suppliej  the
 improved  ced  fertiliser  and  pesti-

 cues  gree  of  cost  in  such  demonstra-
 tu  is  For  the  improvement  jn  agri-
 culture  cieation  of  new  irrigation
 fiailties  reconed  the  highest  priority
 in  the  project  areca  The  maim  ach
 vilies  were  guceted  towards  the  con-
 stiuction  of  well.

 Tribal  Develypmcnt  Agencies  Dantc-
 wada  ond  Kota  (MP)

 On  cxamunation  of  the  programmer
 related  to  the  individual  betterment
 it  was  fuund  that  it  was  onl,  cvpr  y
 of  agriculturay  inputs  lke  seeq  and
 fertihsers  which  iesulted  in  some
 gains  to  the  beneficiaries  During
 thiee  years  of  their  operahon  on  the
 ground  the  Agencies  had  been  suc-
 cessful  to  a  large  extent  in  removing
 the  ills  and  the  bad  experience  about
 past  programmes  from  the  hearts  of
 the  tribal  people  and  had  iestored
 confidence  among  them  about  the
 present  ‘evelopment  programmes
 The  ynclusion  of  subs-dies  in  the  TDA.
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 programmes  for  individual  benefits
 had  ७  good  impact  on  the  trbals

 TDA  Garnjam  (Orssa)
 ]  The  TDA  has  achieved  some

 Measure  of  success  mm  coordinating
 the  activities  of  various  Departments
 but  much  needed  stafl  support  has
 not  come  from  the  Lift  Irmgation
 Cniporation  There  is  also  need  for
 coordination  at  the  block  level

 »  State  Departments  and  Pancha-
 yay  Somutiy  tid  not  reduce  their  com.
 mitnc  ot  to  ‘tibal  development  after
 launching  of  the  TDA

 3  Bv  and  large  there  ha,  been
 velv  litte  percolaton  of  benefils  to
 non  ta  geted  groups

 «  By  ind  large  the  TDA  has  been
 ale  o  cieate  considerable  awareness
 among  the  tribals  in  the  project  area
 about  the  eantence  of  TDA  and  the
 useful  work  jf  ३५  doing  for  then
 economic  improvement  They  have
 exhibited  4  remarkable  zeal  to  adopt
 the  modern  mnovations  suggested  by
 the  TDA  tor  their  economic  |  clter-
 ment  wheicver  they  are  convinced  of
 the  benefit,

 3  With  repar!  to  the  economic
 impact  ef  ‘he  TDA  ptogiamme,  on
 tribal  bencfitraries  the  picture  yal  o-
 from  scheme  to  scheme  So  far  as
 irrigation  s.hemes  are  concerned,  the
 impat;  38  quite  visible  and  significant
 There  has  been  a  icmatkable  trams-
 formation  from  dry  cultivation  to  wet
 cultivation  manifested  by  a  shift  in
 cropping  pattern  level  of  technology
 from  traditional  10  modern  hke  HYV
 seetl  fertilizer  and  pesticides  By
 and  large  urigation  improved  farm
 economy  to  an  appreciable  extent

 TDA  Koraput  (Orssa)

 l  By  and  large,  there  has  been  a
 satisfactory  amount  of  coormhnation
 among  the  various  orgamsations  which
 have  come  together  in  implementing
 the  TDA  programme  State  Gov.
 ernment  provided  additionat  staff
 specifically  to  take  care  that  the
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 TDA  programmes  are  properly  im-
 plemented

 2  Stale  Depaitments  ang  Pancha-
 yat  Samiti,  have  not  reduced  their
 commitment  to  trmbal  development
 afte:  the  launching  of  the  TDA

 3  By  and  latge  the  benefits  of  the
 Programme  have  reached  the  desired
 target  groups  and  have  not  per  olet
 ed  fo  the  others  to  any  apprecianle
 extent

 4  There  1  i  undoubtedly,  g  wide.
 spread  awareness  among  the  tribals
 ol  the  existence  of  the  TDA  and  the
 very  useful  work  rt  ys  doing  for  thei
 he'terment  The  tribals  have  reveal-
 ed  a  remarkuble  tendency  to  accept
 fhe  mcJrn  packages  suggested  Ly
 the  TDA  jo:  then  impiovement,  pro-
 vided  they  are  convinced  of  their
 economic  bencfits

 3  So  far  us  the  economic  impact
 »,  concerned  the  pirtute  1s  not  uni=
 fuim  and  various  from  scheme  to
 acheme  The  economic  impact  on
 individual  tribals  was  no  impressive
 in  the  cae  of  land  reclamation
 stheme  and  the  same  ts  true  to  cer-
 tain  estent  in  the  case  of  dugwell

 st  ines  The  benefit  was  considerable
 with  respect  to  lift  irmgation  scheme
 anc  Lang  Improvement,  Schem.
 Goat  rearing  scheme  also  helped  the
 tribal  in  a  big  way

 During  978  National  Institute  of
 Rural  Development  Hyderabad,  has
 been  entrusted  with  the  task  of
 evaluating  the  performance  of  Tribal
 Development  Agency,  Keonjhar
 (Orisa)  Their  report  is  expected

 shortls

 United  Nations  Assistance  for  Welfare
 of  Aged

 9i68  SHRI  BAGUN  SAMBFUl
 Whll  the  Minster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a:  whether  it  is  a  fact  that  the
 United  Nationg  had  indicated  the  pos-

 sibluty  of  giving  assistance  for  the
 schemes  formulated  for  care  and  secu-
 rity  of  the  aged  and  elderly  men  in
 India,

 (b)  what  projects  7  any  have  been
 undertaken  by  the  Government  for
 promotion  of  the  welfare  ot  the  aged
 in  the  countr;  and

 (c)  the  nature  and  details  of  the
 assistance  to  be  received  from  the
 United  Nations’

 THE  MINISIER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GUL-

 SHAN)  (a)  No  Sir

 (b)  Welfaic  of  the  aged  js  a  State
 subject  Several  State  Governments
 and  Umon  Territory  Administrations
 are  operating  schemes  of  financial
 assistance  to  the  aged  and  Jestitutes
 as  well  as  of  aid  to  homes  for  the
 aged

 (c)  No  United  Nations  a-sistance
 ha,  2een  asked  for  or  expected  to  be
 leceived

 Credit  needs  of  Agticulturists  in
 Meghalaya

 OIL  SHRI  P  A  SANGMA  Will
 the  Ministe:  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  Government  piopose  to
 undertake  schemes  under  the  coopera-
 tive  movement  to  cater  to  the  credit
 needs  of  the  agriculturists  in  Megha-
 laya,  and

 (b)  at  so,  the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 and  (b)  The  National  Cooperative
 Development  Corporation  is  engag-
 ed  in  the  planning  and  promotion  of
 programmes  through  cooperatives  for
 production,  processing,  marketing,
 storage  and  import  and  export  of
 agricultural  produce  and  notified
 commodities  National  Cooperative
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 Development  Corporation  provides
 financial  assistance  to  its  area  of
 operation,  The  assistance  is  on  re-
 finance  basis  and  is  routed  through
 the  State  Governments,  Coopera-
 tives  in  the  State  of  Meghalaya  are
 also  entitled  to  N.C.D.C,  assistance
 under  its  schemes  in  respect  of  the
 programmes  which  are  duly  recom.
 menied  by  the  Government  of
 Meghalaya.

 The  State  has  a  two  tier  coopera-
 tive  credil  structure  with  Apex  Co-
 operative  Bank  and  the  base  level  co-
 Operative  credit  societies.  There  are
 76  reorganised  cooperative  credit
 societies.  Govt,  of  India  is  emphasis-
 ing  on  building  strong  and  viable  base
 level  cooperative  credit  societies  with
 full.time  paid  and  trained  secretaries
 so  that  these  societies  could  meet  not
 only  the  credit  needs  ‘but  also  pro-
 vide  other  services  to  the  tarmers/
 borrowers.

 For  cooperatively  underdevelop-
 ‘ed  States  and  in  tribal  areas  in  other

 States,  Central  assistance  is  provided
 to  augment  the  resources  of  the  co-

 ‘operative  banks  by  giving  long-term
 Joans  to  cover  up  the  deficit  jn  their
 internal  resougees.  During  1978-79,  ि
 sum  of  Rs.  13,045  lakhs  was  released
 to  Government  of  Meghalaya  under
 the  Central  Sector  scheme.

 Land  under  Cultivation

 ‘972,  SHRI  NIHAR  LASKAR:
 SHRI]  A.  BR.  BADRINARA-

 YAN:
 SHRI  M.  V.  CHANDRA-

 SHEKHARA  MURTHY:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:
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 (a)  whether  80,000  acres  of  more
 land  was  brought  under  cultivation
 in  Bihar  alone  upto  the  end  of  March,
 1979;

 (b)  if  so,  the  methods  adopted  for
 the  purpose;

 (c)  the  Jand  brought  under  culti-
 vation  in  every  State  particularly  in

 Karnataka,  Maharashtra,  Uttar  Pra-
 desh  and  Madhya  Pradesh;  and

 (d)  how  much  land  is  likely  to  be
 brought  under  cultivation  during  the
 next  financial  year?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (d).  Complete  land  utilisation
 statistics  have  not  been

 from  Bihar  either  for  the  year  1977-
 78  or  for  i978-79.  However,  area
 under  forecast  crops  which  accounts
 for  a  major  part  of  the  gross  cropped
 area  in  different  States  indicates  that
 in  Bihar  for  1977.78,  there  was  an
 increase  of  about  3.5  lakh  hectares
 over  the  corresponding  level  in  1976-
 77.  This  was  mainly  due  to  the  in-
 crease  in  area  benefitted  by  irrigation
 in  1977-78,  A  statement  is  enclosed
 indicating  the  area  under  forecast
 'rrops  during  1977-78  and  976.77
 along  with  the  increase  or  decrease  in
 1977-78  for  the  major  States  of  the
 country.  No  target  has  been  fixed
 for  bringing  additional  area  under
 cultivation  during  the  next  financial

 year,  a

 received
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 Statement

 Total  area  under  Forecast  Crops*  during  1977-78  and  7970  77  Afajor  States

 (Million  hectares)

 State
 Pry  ieee
 Fstumate,  or  Decrease

 (—)  m
 7977  78

 over
 7970  77

 And4ra  Prad  sh  .  .  न  ]  पर  mm  39  o  54

 Asam  .  *  .  .  sos  *  .  295  295

 Bihar  .  .  .  Wh  379  iI  0g  9  45

 Gujarat  .  .  .  *  .  .  .  .  .  8  95  89  (-0  oF

 Haryana  5»  6  ह द  »  *  $  #  .  ७  5  ob  4  88  0  8

 Himachal  Frad  sh  नि  o  87  फ  86  oo

 Jamni&  Kashmu  «  .  .  .  o  87  o  86  oo

 Famataha  .  1  00  8  05  on  35

 Kerala  .  .  28  2  28

 Milter  P  aiesh  ०  79  39  84  0  45

 Mah  washira  i“  .  i’  .  .  ™9  27  i8  87  0  40

 O  is  नि  न  न  7  32  6  78  ०  5३

 Punjab  .  .  .  .  5  58  5  47  Or

 Rajasthan  A  .  :  75  79  45.92  (—)o  75

 Tami]  Nadi  5  न  «  ~¢  नि  995  6  69  o  56
 Uttar  Pradssh  24  G5  24°75  9  To

 West  Bengal  «  नि  .  '  7°47  7°27  0  20

 All-Inta  ,  .  .  .  163"  37  3450  78  4  59

 *Comprises  all  foodgrains,  groundnut  castorseed,  sesamum,  raprse  ते  &  Mustard,  linseed,
 vaffalwar,  nigersetd,  coconut,  cotton,  jute,  mesta,  sannhemp  (fibres),  potatoes,
 sugarcant,  black-pepper,  chillies,  ginger,  turmanc,  carriander  cardamom,  ar¢canut,  tobacco,
 guatseed,  banana,  topioca,  sweet-potatocsand  garlic,
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 New  Pattern  of  Admission  in  Poly.
 technics  and  Technical  Institutions

 9173.  SHRI  NIHAR  LASKAR-

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTIIY:

 Will  the  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Union  Government  are
 considering  a  new  pattern  for  admis-
 sion  to  various  polytechnics  and  other
 technical  institutions;

 (b)  if  so,  whether  every  year  prob.
 lem  of  admission  in  such  type  of  hig.
 her  education  creates  distre::  among
 the  first  and  2nd  position  students;
 and

 (c)  whether  even  meritorious  stu-
 dents  have  to  face  great  disapwoim-
 ments?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTva«F
 (DR  PRATAP  CHANDRA  CHUN-

 DER):  (a)  On  the  report  of  tne
 Working  Group  on  Technical  Educa-
 tion,  the  All  India  Council]  for
 Technical  Education  at  its  last  mer  liu
 held  m  February,  978  recommendc:l
 that  admission  to  both  degree  and
 diploma  courses  he  made  on  the  Lasis
 of  carefully  designed  entrance  tests
 which  could  be  conducted  -tate-
 wise,  common  to  aly  inst.  tutions.
 The  recommendation  of  the  Council
 has  been  communicated  to  State  Guv-
 ernment,  with  the  request  to  :mpic-
 ment  the  same.

 (b)  and  (c)  Excepting  a  few  States/
 Institutions  Where  common  entrance
 examinationg  are  conducted,  the
 percentage  of  marks  in  the  qualifying
 examination  is  the  criteria  for  ad-
 mission  to  various  Polytechnic,  and
 institutions  in  the  different  states.
 Ihe  admission  ig  made  strictly  on
 merit  but  the  perfect  rationalisation

 of  the  wide  variances  in  the  standards
 of  different  examining  bodies  is  not
 always  possible.
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 Eniorcement  of  Urban  Land  Ceiling
 Act

 9175.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleaseq  to
 state:

 (a)  what  are  the  States  where  the
 Urban  Land  Ceiling  Act  has  not  been
 enforced  indicating  the  reasons  there-
 for;  and

 (b)  whether  declaration  under  Sec-
 tion  121  of  the  Urban  Land  Ceiling
 Act  have  been  received  in  all  the
 States  where  this  Act  is  enforced  and
 whether  the  period  for  submitting
 such  declaration  has  expired  in  all
 the  States,  if  not,  what  are  the  dates
 of  expiry  in  the  various  States?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  ANN  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHIT):  (a)  The  Urban  Land
 (Ceiling  and  Regulation)  Act,  976  is
 not  in  torce  in)  Jammy  and  Kashmur,
 Kerala.  Nagaland,  Sikkim  and  Tamil
 Nadu  because  the  legislatures  of
 these  States  did  not  pass  resolutions
 under  Article  252()  of  the  Consti-
 tution  adopting  it.  However,  in  Tamil
 Nadu,  the  Tamil  Nadu  Urban  Land
 (Ceiling  and  Regulation)  Act,  i976
 which  was  enacted  as  a  President's
 Act  was  in  force  from  the  3rd  August
 976  till  it  wag  repealed  and  replaced
 by  the  Tami]  Nadu  Urban  Land  (Ceil-
 ing  and  Regulation)  Act,  978  enacted
 as  a  State  Act  on  the  l4th  May  97B.

 (b)  Declarations  under  section  21
 of  the  Act  are  to  be  submitted  to  the
 competent  authority  concerned  before
 the  expiry  of  I39  days  from  the  date
 of  commencement  of  the  Act  in  the
 State  concerned.  This  period  expired

 on  the  3ist  March  979  in  Andhra
 Pradesh,  Gujarat,  Haryana,  Himachal
 Pradesh,  Karnataka,  Maharashtra,
 Orissa,  Punjab,  Tripura,  Uttar
 Pradesh,  West  Bengal  and  all  the
 Union  Territories  and  will  expire  in
 Assam  on  the  6th  May,  1979,  Bihar  on
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 the  7  May,  2979  Madhya  Pradesh
 on  the  22nd  October  4979  Manipur
 on  the  24th  April  1979,  Meghalaya  on
 the  l8th  May  979  and  in  Rajasthan
 on  the  2lst  August  2979

 4864  declarations  have  been  receiv-
 ed  in  the  following  States

 STATIS

 Awlira  Pral  hh  276
 \  oan

 Bitar
 G  ya  ul  i

 Ria  nat  rhea  Fa
 Mila  a  fitta  7

 Madhyi  Pail  hb  gb
 Ora  -
 P  mjab  73
 Raja  than  ty
 Luar  Pod  kh  tg
 W  ५  B  ngal  v

 UNION  JE  RRIEORIFS
 Chound  gil  Adan
 D  thi  {Inn  4
 Pond  th  try
 Cantonment  \r  १५

 Tutar  at  by

 Proposal  for  Setting  up  Sinal!  Units
 Of  Bakeries  an  Small  Towns

 976  SHRI  c  K  JAFFER
 SHARIEF  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION

 be  pleased  to  state
 (a)  whether  there  ig  any  proposal

 under  the  consideration  of  govern-
 ment  for  setting  up  small  umts  of
 bakeries  m  small  towns  to  meet  the
 growing  demand  for  bakery  products
 in  the  rural  areas,  and

 (b)  if  so,  the  details  thereof,  (State-
 wise)?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRAIAP  SINGH)  (a)  and  (b)  No
 Sir  However  Modern’  Bakerics
 (India)  Ltd  a  public  sector  under-
 fakit,  have  plans  to  assist  cniic-
 preneurs  in  setting  up  small  bakery
 units  in  different  part  of  the  country
 by  providing  necessary  technical/
 consultancy  services

 Transfer  of  Sr.  NDS  Instructors

 9177  SHRI  8  8  SOMANI  Will  the
 Mimster  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state  the  teasons  for  ignor-
 ing  the  legitimate  right  of  Senior
 NDS  Instructors  Grade  I  fo.  their
 transfer  to  the  Delhi  Administration
 alongwith  then  jumois  of  even
 earlier  according  to  the  accepted
 principle  and  laws?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  According  to  the  imiormation
 furnished  by  the  Delhi  Admunistra-
 tion  the  NDS  Instructors  Senior

 Giade  I  working  in  Delhi  were  not
 absorbed  in  the  Directorate  of  Edu
 cation  alongwith  Junio:  Grade  NDS
 Instructors  in  the  year  772  as  the
 Dnectorate  had  no  post,  of  super
 visoiy  staff  available  at  that  time
 The  question  of  the  absorption  was
 puisued  by  my  Ministry  with  the
 Delh:  Adminstiation  fiom  time  to
 time  Of  the  nine  persons  involved
 two  sought  voluntary  "etiremen{  nd
 availed  of  terminal  benefits  and  the
 remaining  seven  NDS  Glade  Instruc-
 tors  were  ultimately  appointed  as
 NDS  instructors  m  their  petconal
 grades  by  the  Delhi  Admunistration
 with  effect  from  l-l]  976

 लघु  सिचाई  जौर
 =

 aver  लिचाई  के  श्रधोत

 प्रप्8  श्री  ईश्वर  चोधरी  क्या  कृषि  पौर  सिच्ाई
 मतों  यह  अलान  की  कृपा  करगे  कि

 (क)  भूमि  का  राज्य  बार  वह
 द  द्

 नत
 क्षेत्र  कितसा  है  जिस  लघ  सिंचाई  और  नलकप
 याजनाश्रो  के  प्रत्ततात  लाया  जा  सकता  है
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 (a)  ऐसी  भूमि  को  इस  बजना  के  अधीन

 कब  तक  लाया  जायेगा,  और

 (ग)  ब्या  बिहार  में  विशेष  रूप  से  गया  जिले
 में  ऐसी  भूमि  का  निर्धारण  कर  दिया  गया  है  ?

 कृषि  श्रौर  लिचाई  भत्री  (श्री  सुरणीत  सिह
 बरभाला)  (फ)  वर्तमान  अनमाना  के  झनुसार  550
 लाख  हैक्टेयर  फसली  क्षेत्र  की  लधु  सिचाई  योजना

 हारा  सिचाई  है  सकती  है  जिस  पे  से  50  लाख  हैक्टेयर
 की  सतहीं  जल  योजना  तथा  400  लाख  हैक्टेयर  की
 भूमिगत  जन  योजनाओं  घ  नलकूप।  से  सिचाई  हो  सकती
 है  ।  मार्च,  978  के  झन्त  तक  कुल  सुजित  सिचाई
 क्षमता  273  लाख  हैक्टेयर  है  (9K  लाख  हेक्टेयर
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 की  भूमिगत  जल  से  तथा  75  लाख  हैक्टेयर  की  सतहीं
 जल  योजनाओो  से)  राज्यवार  ब्यौरा  प्रभुबन्ध  में  दिया
 गया  है  ।  छाठी  योजना  की  श्रवधिं  1978~83) 3)
 के  दौरान  90  लाख  हैक्टेयर  क्षेत्र  की सिचाई  के  लिये

 झतिरिक्त  सिचाई  क्षमता  के  सूजन  का  प्रस्ताव  है

 (20  लाख  हैक्टेयर  क्षेत्र  की  सतही  जल  से  और  70
 लाख  हैक्टेयर  क्षेत्र  की भूमिगत  जल  योजनाओं  से  )  ।

 इस  रफ्तार  से  983  से  दस  से  पन्द्रह  वर्षों  के  झन्दर

 शेष  क्षमता  का  प्रयोग  करता  सभव  हो  सकेगा  ।  तथापि

 जिलाबार  ब्यौरा  (जिस  में  बिहार  का  गया  जिला  भी

 शामिल  है)  उपलब्ध  नही  है  ।
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 Vacant  Posts  in  Lal  Kali  and  Sahi-
 tya  Academies

 9I79  SHRI  SACHINDRA  LAL
 SINGHA  Will  =the  Minister  of
 EDUCATION,  SOCLAL  WELFARE

 AND  CULTURE  be  pleased  to  state

 (a)  whether  a  number  of  posts  ure
 vacant  in  Lalit  Kala  Academ  and
 Sahitya  Academi,

 (9)  पे  so  the  detail,  thereof

 (c)  whether  the  chame  will  be
 fiven  to  the  existing  stiff  with  due
 experience  to  fill  up  these  poss  anu

 (d)  if  not  the  detail,  thereof?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CUI  TURE
 (DR  PRATAP  CHANDRA  CHUN

 DER)  (a)  and  (9)  The  following
 posts  ail  vacant  in  Taht  Kala
 Academ:  and  Suhitya  Academ

 Nam  cl  past  N  af
 yest

 Talt  Kale  |  rdeog  (Heed  Offer  )
 [Ol  Pog  sume  Officer  (Phin

 Hy

 (uw)  Asvtstant  Telit  ।  (Ccntemp
 larv)  1

 (at)  Awisiant  (Fatabl:  hment  ॥

 (a)  Upp  7  Divinon  Clo  k/Stene
 typtt  t

 (v)  Peon  Mey  ngit  Ch  wkidar  |

 (ti)  ४६  jectriian/Pump  Driver  t

 Miudras  Offne
 Gi)  Upper  Division  Clerl  /Steno-

 typist  fi

 (ui)  Upper  Divinon  Clark  (Afea)  I

 (a)  Lower  Division  ६  lak  1

 Sahitya  Academ:  (Head  Offier)
 (i)  Technical  \Wastant  !

 (n)  Pon,  !

 °  Regronal  Office  Bombay

 roy  Peon  i
 ee
 848  LS—Q.

 (co)  and  (d)  The  posts  ar  filled  in
 accordance  with  the  recruitment
 Ades  fiamed  for  cach  category  of
 post  The  existing  staff  i,  eligible  for
 ६  nsiter  tion  for  appointment  if  it
 fulfils  the  qualifications  prescribed  for
 the  post

 Opening  of  Adult  Education  Schools
 an  Noith  Eastern  States

 980  SHRI  SACHINDRA  LAL
 SINGIIA  Wil)  =the  Minister  of
 EDUCATION  SOCIAL  WELFARE
 AND  CULTURF  be  pleastd  to  state

 (a)  whether  miny  registered  soci)
 og  ints  tions  in  Nowth  Fasten  Region
 Stutes  have  submitted  schemes  for
 opening  schools  for  Adult  Education
 to  these  Stale  Governments

 (b)  if  so  the  detil,  of  the  propo-
 sal,  thereof  (State  wise)  in  the
 St  ites

 (c)  whether  ois  ॥  fact  that  those
 State  Governments  are  irresponsive  to
 th  >  cheme,  in  these  States,

 (d)  if  so  the  detailed  reasons  there-
 ot  and

 (e)  th:  details  of  the  auction  taken
 up-to  date  to  «xpedite  the  adult  edu-
 cation  schemes  in  these  States  State-
 wise?

 THE  MINISTFR  OF  EDUCATION
 SOCIAL  WFLFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  to  (c)  The  information  wo
 being  collected  and  will  be  laid  on
 the  Table  of  the  House

 Approval  of  Applications  for  Financial
 Assistance  to  Volantary  Organisations

 in  West  Bengal

 98  SHRI  SACHINDRA  LAL
 SINGHA  Will  the  Minister  of
 EDUCATION  SOCIAL  WELFARE
 AND  CULTURE  be  pleated  to  state

 (a)  whether  it  a  fact  that  the  779
 out  of  the  206  applications  of  the
 voluntary  agencies  for  the  programme
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 of  Adult  Eduaction  received  from
 Maharashtra  have  been  approved  for
 financial  assistance  while  the  applica-
 tion,  from  205  voluntary  organisa-
 tions  for  adult  education  from  West
 Bengal  are  yet  to  be  regularised  and
 approved;

 (b)  if  so,  the  detailed  reasons
 thereof;  \

 (c)  whether  it  is  a  fact  that  the
 proposal  from  West  Benga]  Govern-
 ment  was  not  sent  in  accordance  with
 the  schemes  of  assistance  to  volun-
 tary  agencies  working  in  the  fielq  of
 adult  education;

 (d)  if  so,  whether  it  was  brought
 to  the  notice  of  West  Bengal  Govern-
 ment  ang  if  so,  the  details  thereof;

 (e)  the  names  of  the  adult  educa-
 tion  agencies  applied  for  from  West
 Bengal  ed  Maharashtra:  and

 (f)  the  details  of  the  area  in  these
 States  where  these  agencies  are
 working  at  present?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (da),  During  1978-79,
 out  of  206  voluntary  agencies  which
 applieq  for  financial  assistance  under
 the  Echeme  of  “Assistance  to
 Voluntary  Agencies  working  in  the
 field  of  Adult  Education”  from  Maha-
 rashira,  project  proposals  of  i9
 have  been  approved.  Besides,  two
 more  applicataions  have  been  received
 trom  Maharashtra  in  April,  1979.

 The  Government  of  West  Bengal
 forwarded  only  lists  of  205  voluntary
 agencies  requesting  to  place  an
 amount  of  Rs,  45.73  lakhs  at  the  dis-
 posal  of  State  Government  for
 making  grants  to  these  adencies.
 These  projects  were  neither  voroperly
 formulated  nor  accompanied  by
 essential]  documents  as  required  under
 the  Scheme.  The  Government  of
 West  Bengal  has,  therefore,  been
 advised  tg  send  these  proposals  in
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 the  prescribed  manner  together  with
 all  ihe  documents  with  their  re-
 commendation  about  the  capability
 of  each  agency  to  take  up  the  pro-
 posed  programme  and  indicating  the
 area  uf  operation.  The  Etate  Gov-
 ernment  have  also  been  informed  that
 a  project  of  le  s  than  30  centres  is  nor-
 Mally  nol  approved.  The  Govern-
 ment  of  West  Bengal,  has,  however,
 forwarded  i0  applications  recently  in
 April,  1979.

 (e)  and  (f).  The  names  of  voluntary
 agencies  which  have  applieq  for

 financia]  assistance  through  the  Gov-
 ernments  of  Maharashtra  and  West
 Bengal  are  given  alongwith  their
 piesent/proposed  area  of  operation  as
 per  list  laid  on  the  Table  of  the
 House,  [Placed  in  Library,  See  No.
 LT-4389/79].

 Farm  Forestry  Scheme

 982  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  tie  names  of  foreign  compe
 nies  which  have  helped  India  in  set-
 fing  uo  Farm  Forestry  Schemes;

 (b)  the  investments  made  hy  them
 and  the  employment  generated  in
 such  Farm  Foresiry  Scheme  together
 with  details  of  their  locations;

 (९)  the  names  of  foreign  companies
 which  are  engaged  in  exporting  aeri-.
 culture  and  food  products  manufac-
 tured  in  the  farm  sectors;  and

 (d)  the  detai's  of  incentives  being
 given  to  such  foreign  companies  in-
 terested  in  the  development  of  Farm
 Forestry  Schemes?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BIARNALA):  (a)

 There  are  no  foreign  companies
 which  have  helped  India  in  setting  uo
 Farm  Forestry  Schemes,  Interna-
 tional  Financing  Institution  viz.,
 International  Bank  for  Reconstruc-
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 tion  and  Development  (World  Bank)
 proposes  to  finance  two  social  forestry
 projects  in  the  States  of  Uttar  Pra-
 desh  and  Gujarat

 (b)  The  total  mvestment  in  the
 Uttar  Pradesh  social  forestry  project
 will  about  $43  millon  of  which  50
 per  cent  will  be  from  the  World
 Bank  The  project  is  being  negotiat
 ed  currently  in  Washington  The
 project  will  be  located  m  42  districts
 in  UP  The  exact  quantum  of  em
 poynent  that  will  be  generated
 will  be  known  afte:  the  negotiation
 is  over

 Gujarat  social  forestry  project  has
 been  appraised  and  the  details  of  the
 investments  quantum  and  employment
 generation  will  be  known  after  the
 appraised  report  is  obtained  from  the
 World  Bank

 (c)  The  social  forestry  programme
 is  plmarily  designed  to  meet  the
 needs  of  the  rural  poo:  for  fuelwood
 and  small  timber  for  ruta]  Housing
 and  for  agricultural  implements  the
 question  of  caport  of  products  from
 such  programme  does  not  alise

 (d)  No  incentives  as  such  are  given

 किप्तानों  को  उस  के  उत्पाद  के  लिये  लाभप्रव  मूल्य  देते
 सम्बन्धी  योजना

 963  शी  शलेखा
 श्

 शर्मा  क्‍या  कृषि
 झीर  लिचाई  यह  बताने  को  कृपा  कररो  कि

 क)  कया  इस  तथ्य  को  ध्यान  में  रखत  हुए  कि
 गन्ना

 :
 झालू  पटसन  झाधि  के  उत्पादन  में  भभूतपूव

 वृद्धि  हुई  है  भौर  क्‍या  उत्पादव  को  उस  मे  उत्पाद
 के  लाभप्रद  मूल्य  दन  से  इ  कार  करने  की  प्रागामी  वर्षों
 a  इस  हरित  क्रान्ति  पर  कोई  कृप्रभाव  नहीं  पड़ेगा,
 क्या  सरवार  किसानों  के  उन  के  उत्पादों  क  लिये

 समम
 मूल्य  दने  की  कोई  योजना  तैयार  कर  रही  है

 प्र

 (ख)  यदि  हा  ता  तत्मस्वन्धी  ब्यौरा  क्या  है  ?

 कृषि  शौर  सिच्चाई  सत्रो  (श्री  शुरजीत
 बरनाला)  (व)  भर  (ख)  3977  78  के  वौरान
 झनक  कृषि  जिन्स  का  उत्पादन  लाएं  रिबाह  स्तर  पर
 पहुंच  गया  है  बौर  978-79F  इस  के  भौर  ,भ्रधिक
 हाने  की  सम्भावना  है  1  यह  सुनिश्चित  करन  के  लिये
 वि  उत्पादन  झौर  मूल्यों  म ंउतार  चढ़ाव  का  उत्पादनौं
 बचद्धि  करत  के  लिय  उत्पादका  क  हिता.  पर  कोई  प्रभाव
 नहीं  पड़ता  सरकार  न॑  महत्वपूण  हृषि  जिनसो  क  लिये
 भ्रधिप्राष्ति/न्ग्नतम  साहास्य  मूख्यों  की  घोषणा  करने
 बी  नीति  झपनाती  रही  है  भौर  साहास्य  खरीद  भी  बर
 दी  है  ।  निम्नलिखित  तालिता  के मार्च  9778
 ग्रधिवांश  महत्वपूण  फ्मला  के  प्रधिप्राप्ति/न्यूनतम
 साहारय  मल्या  cs  पर्याप्त  रूप  से  बुद्धि  बर  दी  गई

 झधिप्राप्ति|साहाप्पय  मूल्य
 (विपणन  व  ने  अनुसार)

 (रुपए  प्रति  ब्विटल)
 मद  l976-77  1977-78  1978-79  197980

 झपिप्राप्ति  मृह्य
 गह  (सभी  फिस्मे)  05  II0°-442  50  5
 घान  (मोटा )  74  77  a5
 ज्वार  बआजरा  मबका  रागी  74  74  85

 साहाय्य  मूर्य
 चना  १0  98  25  i40
 ar  |  65  हब  67
 झरहर  घ0न0  चन  8658
 मूग  Ww  घ नए  =  wool  i685
 कपास  धन्ना  255  254
 घटसन  46  l4l-50
 मूगफली  (छिलका  सहित  )  40  600=—«-78
 सरसो  के  बोज  घ0न0  BOAO  225  245
 सोयाबीन  wow  14१  9  4175
 सूरजमुखी  के  बीज  I50  i65  115
 गस्ता  8  50  8  50  0  00

 9 1976-77 We भौर  977-78  में  L0  पैसे  शौर  1979-80 # में  22  १647  पैसे  के  प्रीमियम  के  साथ  8  §
 x

 चन  को  नहीं  की  गई  | पक
 चीनी  के  कारखानों  द्वारा  देव  म्यूमतम  मृत्य  |
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 देश  में  मूल्य  स्थिति  की  निरन्तर  समीक्षा  की  जाती
 है  भौर  घरेलू  खपत,  निर्यामत  निर्यात,  सट्टा  व्यापार  के
 करियाकलापों  पर  नियज्ञण  करना  शौर  भाडा रण  प्रादि
 के  लिए  ऋण  की  व्यवस्था  को  नियमित  करने  का
 प्रोत्साहम  करने  के  लिये  उचित  कवम  उठाये  है  ।  किसानो
 को  उचित  कीमतों  पर  प्रादानतां  की  यथा  सभव  सप्लाई
 करने  के  लिये  भी  प्रयास  किये  गये  है।  उर्बरको  के  मूल्या
 में  कमी  कर  दी  गई  है  भौर  प्रमाणित  बीजो  की  लागत
 कम  हो  गई  है।  सरकार  ने  कृषि  जिस्सी  के  उत्पादकों  का
 उचित  लाभ  दिलाने  के  विभिन्न  उपाय  किए  है  और  इस
 कार्य  के  लिये  कोई  नई  योजना  तैयार  सही  की  जा  रही
 है  ।

 जिला  मुध्यालयो,  राज्यों  को  राजधानियों  झौर
 दिल्‍ली  के  बीज  सीधे  टेलीफोन  ढ््क  सेवा

 gig4g.  भो  राजेख  कुमार  शर्मा  क्या  सचार
 भत्रों  यह  बताने  कौ  कृपा  करेंगे  कि

 (क)  क्‍या  टेलीफोन  एक्सचेजा  में  सरकारो
 राजस्व  का  भारी  मात्रा  मे  हानि  के  समाचार  का  ध्यान
 में  रखते

 हू
 सरकार  राजस्व  की  हानि  को  रोकने  के

 लिए  बड़े  पैसाने  पर  सीधी  टेलीफोन  सेवा  के  लिये  व्यवस्था
 करे  रही  है  भौर  यदि  हा,  तो  इस  बारे  में  कितनों  प्रगति
 हुई  है,  भौर

 हि
 समूचे  देश  मे  जिला  मुख्यालयो  को  राज्या

 की  तथा  दिल्‍ली  के  साथ  सीधी  दर्  सेवा से
 कब  तक  जोड  दिया  जाएगा  बौर  तत्सबधी  ब्यौरा  बया
 है  7

 संचार  मतालय  में  शक्य  मत्नी  (श्री  तरहरि  प्रसाद

 =
 साथ)  (क)  राष्ट्रीय  उद्देश्यां  में  एक  उद्देश्य

 श्  में  सीधी  टेलीफॉन  सेवा  की  व्यवस्था  करता
 भी  है।  राजस्व  के  हाने,  न  होने  या  हानि  टॉकने  से
 इस  का  सबंध  नहीं  है  t

 (ख)  आशा  की  जाती  है  कि  झागामी  is  वर्षों
 के  दौरान  उत्तरोत्तर  समूचे  देश  में  जिला  मुख्यालयों
 को  उनके  राज्यों  की  राजधानियों  बौर  विल्नी  के  साथ
 सीधी  ट्रक  सेवा  द्वारा  जोड़  दिया  जाएगा

 रामपुर  शौर  बिल्‍लो  के  बीच  सोधा  टेलोप्रिटर  सम्बन्ध

 9i85.  भरो  शजेसा  कुमार  शर्मा  कया  सचार
 मली  यह  बताने  की  कृपा  करेगे  कि

 पक)  कपा  सीधी  ठेलीपिटर
 हि

 के  लिये
 बहुत  से  स्थानो  से  माग  की  जा  रही  है  ,

 (ख)  रामपुर  गौर  दिल्‍ली  के  बीच  सीधी  टेली-
 प्रिंटर  प्रणालो  डेढ  वर्ष  पूर्व  काट  दी  गई  थी  जिस  से  लोगां
 में  रोष  है,  जौर

 भ)  इस  प्रणाली  को  फिर  से  कब  तक  स्पापित
 कर  दिया  जायेगा  ?
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 संचार मंतालय  में  राज्य  शती  (भी
 चुकबेव  साथ)  पह  जी  हा।

 ०७७

 (ख)  जनवरी,  i978  कें  रामपुर  सयुक्त  डाक
 तारघर  केन्द्रीय  तारघर  नई  दिल्‍ली  के  बीच  टेलीप्रिडर
 कर्मेकशन  बाट  जाते  के  निम्न  कारण  थे

 (t)  रामपुर  स्ुक्त  डाक  तारधर  पहले  से  ही
 लखनऊ  केन्द्रीय  तारघर,  जा  उत्तर  प्रदेश  की  राज-
 धाती  है,  भौर  बरेली  विभागीय  तारघर  के  साथ
 टेलीप्रिटर  सकिटों  पर  कार्य  कर  रहा  था।

 (4)  रामपुर  झौर  नई  दिल्‍ली  के  बोच  सीधी
 परियात  बहुत  कम  था  शौर  दिल्‍ली  के  लिये  टेलीप्रिटर
 व्यवस्था  करने  का  झौचित्य  नहीं  था  ।

 ग)  नर्ेक्षित  मानदण्डा  के  अनुसार  परियात
 में  वृद्धि  होन  पर  सोधों  टेलीप्रिटर  व्यवस्था  करने  पर
 विचार  क्रिया  जाएगा  1

 Rehabilitation  of  Bangladesh  Refu.
 ges

 9I86  PROF  SAMAR  GUHA  Will
 the  Minster  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI.
 LITATION  be  pleased  to  icfer  to
 Starred  Question  No  542  regarding
 former  East  Pakistan  refugees  in
 various  Lamps  answered  on  2nd  ‘Apul
 1979,  and  state

 (a)  names  of  the  places,  the  figures
 of  the  famihes  where  62670  famalies
 have  been  rehabilitated,

 (hb)  nares  of  the  camps  with  the
 figuies  of  the  refuges  where  5  648
 fam.hes  ang  567  other  families  are
 awaiting  rehabilitation,

 {c)  the  number  of  years  these  re-
 fugees  are  being  kept  in  different
 camps,

 (da)  when  the  Government  propose
 to  rehabilitate  them  and  whether
 these  lemaining  refugees  would  be
 sent  to  Andaman  Islands  for  rehabi-
 litation,  and

 (e)  whether  a  team  of  Memberg  of
 Pailiament  will  be  sent  to  different
 rehabilitation  site,  including  Anda-
 mans  for  making  an  on  the  sdot  studv
 of  the  progress  of  rehabilitation  of
 East  Pakistan  refugees?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
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 AND  REHABILITATION
 SIKANDAR  BAKHT):  (a)  Informa.
 tion  is  given  in  Statement  ‘A’  Jaid  on
 the  Table,

 (b)  Information  is  given  in  State-
 ment  ‘B'  laid  on  the  Table,

 (c)  Since  all  the  relief  campy  have
 been  closed,  this  0083  not  arise,

 (ay  The  displaced  persons  who  are
 new  in  Karmi  shibirs  and  Worksite
 Camps  are  in  fact  awaiting  rehabili-

 (SHRI  tation,  with  the  availability  of  land
 after  reclamation,  They  are  expected
 to  be  settled  in  Dandakarnya  Project
 under  the  Potteru  Irrigation-cum-.
 Resettlement  scheme  along  with  a
 small  number  in  other  States  as
 mentioned  against  each.  Sitce  there
 would  be  no  excess  refugees  to  be
 considered  for  resettlement  elsewhere,
 the  question  of  rehabilitation  in
 Andaman  and  Nicobar  Islands  does
 not  arise,

 (e)  Does  not  appear  necessary,

 Statement-A

 Progress  of  rehabilitation  of  new  migrants  as  on  (Bi-12-1978.

 Agricul-  Small  Industry  Total
 ture  rade:

 ee
 ee

 4  ४

 t,  Andhra  Pradesh,  3573  96  r669
 a.  Arunachal  Pradesh  ’  2goz  2902
 g.  Assam  6984  Gang  7028

 4  Bihar  rug2  407  2440
 5.  Karnataka  644  644
 6.  Maharashtra  5352  506  5858
 bh  Madhya  Pradesh  4400  842  78  6320
 8.  Manipur  745  345
 9.  Meghalaya  i938  aig  2i50

 io,  Orima.,  6  253  259
 tt.  Punjab.  3  3
 qa,  Tripura  5675"  699  6374
 tg.  Uttar  Pradesh  .  7399  445  =  328@  शाप

 Aq.  Rajasthan  573  395  908
 15.  Andamans  774  774
 16,  Dandakaranya  16120,  &g2  ‘T7012

 a eeeeneieenennnenn
 49317  2944  “  gy

 *T  hese  families  settled  down  in  Tripura  on  exchange  of  their  properties  in  former  Fat
 Pakistan.

 a  @Encludes  tome  Burma  repatriates,
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 State  ment-B

 Statement  giving  the  break-up  of  5648  familtes  and  7९7  other  forme  fomfanale  tPF  dritn
 aon  I5  ३7970  7  em  shib  rs[W  rkstite  Camps/P  I  [home

 Nam  ol  State/Katmi  Slubirs/Work  sles

 (a)  ‘Karm  Shebirs
 Dandakaranya
 Andhra  Prad  ah

 Uttar  Prad  sh

 Bhar

 Madhya  Prad  th

 (6)  Worksite  Campr
 Tawa  Preyer

 FotaL

 (7)  74  7  काका

 SIN)  Nan  WW  Pable  L  alnlity  Hom

 I  2

 t  Man:  (HP)
 2  Amah  (T  ipura)
 पु.  Tires  (Maharashtra)

 4  Ba  nunigaon  (Asam)

 5  Rudrapus  (Uitte  Pradesh)

 Torat  7

 Central  and  State  Social  Welfare
 Boards

 9I87  PROF  SAMAR  GUHA  Will
 the  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 fay  the  period  and  duration  for
 which  Central  and  State  Social  Wel
 fare  Boards  are  constituted  by  the
 Governm  nt,

 Number  al
 families

 roe

 fat

 पु  डी  Numba  cf
 fanuls  है  ohabilit

 abl
 families

 J  4

 race  207

 «4  24
 or  Bo

 370  09

 $4«  57

 पुश्ता  567

 (hb)  the  amount  spent  by  the  Cen~
 tral  Socia]  Welfare  Board  during  the
 year  l977-78  and  1978-79,  and  the
 break  up  of  the  figures  spent  by  diffe-
 rent  States

 (c}  when  the  new  Central  and
 State  Boards  are  going  to  be  recons+
 tituted  and  whether  during  the  time
 of  re  constitution  representatives  of
 accredited  womens’  organisations
 functioning  in  different  States,  spe-
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 cial'y  in  West  Bengal,  will  be  includ-
 ed  in  the  new  Social  Welfare  Boards;
 and

 (d)  if  ४०,  facts  thereabout?

 THE  MINISTER  OF  CDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA
 CHUNDER)  (a)  The  Central  Social
 Welfare  Board  and  the  Siate  Boards
 are  constituted  ordinalily  for  a  term  of
 three  years

 (b)  The  amounts  spent  by  the
 Centra]  Soria}  Welfare  Boag  during
 the  yeals  J97778  and  1978-79,  State.
 wise,  ate  Shown  in  the  statement
 enclosed

 (९)  The  Central  Socal  Welfaic
 Board  5  constituted  by  the  Central
 Gevernmcnl  ang  it  was  last  reconsti-
 tuted  on  22.4-1978  and  is  not  due  fm
 reconstitution  it  prcsent

 The  State  Boards  are  constituted/
 reconstituted  on  the  exniry  of  ther
 respective  terms  by  State  Govern-
 ments  Due  weight  is  given  to  repre.
 sentation  of  women's  organisations  who
 are  prominent  social  workers,  in  the
 States,  including  West  Bengal,  and

 (d)  The  present  West  Benga]  State
 Social  Welfare  Advisory  Board  has
 representatives  of  the  following
 women’s  organisations

 qa)  All  India  Women’s  Conference;
 (n)  Paschim  Banga  Ganatantiic

 Mahila  Samity,
 (i)  Siliguri  Mahila  Samity,  and
 (iv)  Jatryya  Kalyan  Karma  Parishad,

 In  the  case  of  the  Central  Social
 Welfare  Board  Smt  Arati  Dutt  and
 Professor  Kanak  Mukherjee  are  nomi.
 nated  on  the  Board

 Statement

 ६]  No  Name  of  the  State

 !  2

 Andhra  Pradish

 2  Assam  .

 3  «Bihar

 4  Guywat

 5  Jlarjana
 6  Haimachal  Pradesh

 7  Junmu  &  Kashmir

 8  Karnataka

 g  Kerala
 i906  Madhya  Pradesh  +  .

 (Rs  in  lakh)

 Expendi-  =  Expendi
 ture  ture

 ching  during
 1977-78  1978-79

 3  4

 66  98  grit

 न  .  कग  08  47°56
 20°  43  32 द५

 33  95  73°47

 9°44  Trag

 5  8520  to"  96
 oe  665  B-96

 ्  oo:  4  27  85  26-20

 .  कु  28  33°92

 a7zri2  28  38

 ne  te
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 t  2  3  4

 tr  Maharashtra  52°85  50°59

 42)  Mampur  4°66  6°67

 1a  Meghalaya  न  yy  4  29

 t4  Nagaland  as  gral

 75  Orstsa  -  नि  20°  3  46  98

 6  Punyals  4  ij  io

 7  Rajasthan  4  =  249  ag  at

 8  Pam!  Nadu

 ig  Trapura
 20  Uttu  Prac  alt

 4t  West  Bengal
 az  Andaman  &  Nicobar  Islands

 23)  Arunachal  Pradesh

 24  Chandig, &  ah

 a5  ikdho

 260  Goa,  Daman  ind  Die

 a7  Pondiuhey

 ah  Mis

 29)  Sukhi

 go  TE  akshadweep

 Average  yield  and  cast  of  cultivation
 of  Rice  and  Wheat

 9i88  SHRI  SUDHIR  GIIOSAL
 SHRI  K  PRADHANI

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  ‘be  pleased  to
 state:

 (a)  the  average  yield  and  cost  of
 rice  and  wheat  per  acre  (State-wise),
 and

 (b)  the  all-India  average  yicld  and
 cost  of  cultivation  per  acre  therefor?

 44  +77

 74  74°08

 42¢zl  giib

 Th  5°55

 $  97  Tog
 0  tf  aul

 न  ॥#  47  का  4b

 7758  ahh

 ty  00  a°4i

 Geoq  6»  932
 o  BB  च्ग्या
 o  72  3°95

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHEL  SURJIT
 SINGH  BARNALA)}:  (a)  and  (b)  The
 average  vield  per  hectare  of  rice  and
 wheat  State  wise  and  all-India  for  the
 years  1976-77  and  I977.78  are  given  in
 statement  I  The  estimates  of  cost  of
 cultivation  per  hectare  for  paddy  and
 wheat  for  such  of  the  States  as  were
 covered  for  these  crops  durme  975.76
 and  i976-77  are  given  in  statement  IT,
 It  may  be  mentioned  that  the  esti.
 mates  of  cost  of  cultivation  are  not
 worked  out  at  all-India  level,
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 Statement—i

 Aterape  yield  per  hectare  of  rut  ane  wheat  for  ह.  77  and  3677  78  (Statere  tse!  Hl  Inde}

 (Kgs)
 “R  cai  WHPAI

 1g 697 77  4977  Bap  77977478
 i  4  5  7  5

 Ar  dia  lh  desl  roy  i49!  504  686

 Awa  V4  rodg  Troe  TnS}
 Biltar  ay  hy  To  t2b7

 Cua  ath  iyhy  n75  4784
 Haiyt  -t70  2b,  mg  ~uny
 Tha  ad abl  dish  wig  Lye  क  a  818

 Juno  &  Kastan  igyt  I67y  "yo  Byo
 Roarmitaka  3)  7  autia  Of  672
 Kerala  i4lB  वफाई
 M  Wh  wPralesh  bot  030  74  ५00
 Malvar  ४  tt  दी]  504  gy  792
 Mi  oripu  407  i075
 Magliabova  rigg  t.74  a  w
 Nat  land  Ima  m0  9
 Orme  75  yr  T776  735
 Pung  ih  hy  gla  243+  2547
 KR  yasthan  ryql  i2Bb  I.79  I424
 J  aml  Nadu  gb  2210  (a  @
 Teapurs  uy  9923  a,  «

 Uttu  Pradesh  ya  nob,  7450  429
 Waat  Bengal  IN43  4307  2040  2040
 A  &N  IT  lands  II4}  7050
 कै  पाक  व  Pradesh  ४886  yuo  fee  (at

 Delhi  Ce  a  १4]  2055
 0  &  ४  Hach  I474  7520  ft  @
 Goa,  Daman  and  Diu  65  reob

 Mizoram  0०26  626

 Pondhehe  rry  2248  I944
 ALL  Inpia  roB8  4409  7987  477

 @State  bang  a  yield  per  hectare  hag  not  been  calculated,
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 Statement  I
 Cost  of  Preduction  ¢  timats  for  cheatundpaddy  generated  under  the  (  omprehensioe  Scheme  for  the

 entof  Cult  ttor[Production  of  Pru  fal  |

 Ci  State  Yous  Main(M)  Cost  ot
 or  culus  ation

 Sub(S)  per
 Sample  hectare

 Whi  at  Walia  49  /5—76  P)  M  ha]  94
 Ha  an  a  iy  7b  s  2३06  455

 tat  —77(P)  M  2954  74
 Pi  yah  3976—~77(P)  5  -62°8q

 4077—7!  !)  s  2722  36
 Mulhya  Pradesh  497  yo  (P)  s  2208  99
 Rapisdiin  rq75—zl  PY  s  3004  40
 Ltt  Pradesh  i97  at  PY  थ  प  67
 West  Bene  al  70707  7)  M  2460  68

 Paclely  Nodha  adesh.  1975  4  4  2794  49
 rgd  7707)  5  24t0  77

 Assan  TO75  7b  M  roqy  Ay
 iq7b—77(V)  S  i945  95

 Kumtika  I975—  76  Ss  2000  82
 Oris  7075  76

 }
 (P)  5  3222  40

 1970—77,  M  374  52
 Wast  Bengal  उपना म  L  s  iqo8  qu

 1976—77 J  (P)  M  2037  73

 Novk  P—fhew  csumucs  hove  been  proayonally  gener  ited  and  they  ue  not  final
 Moo  Tht  cop  wasstuduedon  amiun  sample  bass

 S—  Th  st  studies  were  on  asub-sample  bass  of  small  diminsions  and  the  cones
 ponding  estimutes  have  to  be  used  with  caution  as  compared  to  nian  sample resalts,  as  they  are  of  lever  reliability

 Committee  for  Proper  use  of  Funds  THE  MINISTER  OF  AGRICUL-
 Allotted  for  Tube-wells  TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA)  (a)
 989  SHRI  SUDHIR  GHOSAL  Will  Government  of  India  have  not  appoin-

 the  Minister  of  AGRICULTURE  AND  ted  an  agency  to  ensure  that  funds
 IRRIGATION  be  pleased  to  state  allotted  to  valious  States  for  installing

 deep  tube.wells  are  spent  properly.
 However  the  Minor  Irrgation  Divi-
 sion  of  the  Mimstry  of  Agriculture
 reviews  and  monitors  the  implementa.
 tion  of  minor  irrigation  programm?

 (a)  whethe;  Governrrent  have  ap-
 pointed  an  agency  to  ensure  that  funds
 allotted  to  various  States  for  installing
 deep  tube-well,  are  spent  propery,
 ans  including  installation  of  deep

 Beret Hs  through  periodical  re (9)  uf  so,  the  progress  made  in  we
 ‘West  Bengal  in  these  works  for  which  system,  annual

 Fe  anne funds  were  provided  during  the  last  Central  Teams  v.  Regional
 two  years?  meetings  etc.



 277  Written  Answers  VAISAKHA  16,  790  (SAKA)  Written  Answers  278

 (b)  The  progress  of  drilling  of  deep
 tubewells  in  West  Bengal  by  the
 Wet  Bengal  State  Minor  Irrigation
 Corporation  Ltd,  during  the  last  two
 years  is  as  follows:

 1977-78  1978-79,

 7५  (Nos)  r27  (Nowy

 (upto  gi-7-04g74q)

 STD.  between  Kapurthala  and  Delhi

 9190.  SHRI  IQBAL  SINGH
 DHILLON,

 CHOWDHRY  BALBIR
 SINGH:

 SHRI  GYNESHWAR  PRASAD
 YADAV:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  l¢  a  great  de-
 mand  from  the  public  ang  Govern-
 ment  of  Punjab  to  link  Kapurthala  to
 Delhi  with  S.T.D.  facility;

 (b)  whether  Government  have  also
 received  representations  in  this  re-
 gard;

 (c)  whether  Kapurthala  is  a  big
 business  centre  and  in  the  absence  of
 the  above  facility,  the  business  com-
 munity  is  handicapped;  and

 (d)  if  so,  the  steps  Government
 propose  to  take  to  link  Kapurthala
 with  Delhi  with  ST.D  facility?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTER  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV)  SAI):  (a)  to  (a).  Government
 has  received  representations  demand-
 ing  §,.T.D.  facility  between  Kapurthala
 and  Delhi,  however,  the  present  traffic
 does  not  justify  provision  of  STD  at
 this  stage.

 Increase  in  Number  of  Central  Schools

 9101,  SHRI  IQBAL  SINGH
 DHILLON:

 CHOWDIURY  BALBIR
 SINGH:

 Wr'l  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pieased  to  state:

 (a)  whether  it  is  a  fact  that  per-
 venlage  of  Central  Schools  in  the
 tountzy  as  compared  to  the  Central
 Government  employees  is  very  less;

 (b)  of  so,  what  is  the  percentage;
 and

 te)  what  steps  ary  being  taken  by
 Governirent  to  increase  this  percen-
 tage?

 THE  MINISTER  OF  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  (DR  PRATAP  CHANDRA
 CHUNDER)  (a)  Yes,  Su.  Keeping
 in  view,  the  demand  for  admissions  in
 Kendiiyu  Vidyalayas,  the  number  of
 existing  Kendtiya  Vidyalayas  -ecms  to
 be  less

 (b)  Figures  are  not  available,

 (०)  Kendriya  Vidyalayas  are  esfab-
 lished  with  reference  to  the  educa-
 tional  needs  of  the  Central  Govern-
 ment  employees,  mainly  transferable,
 of  the  area  concerned  and  not  with
 reference  to  the  total  numbe:  of  Cen.
 tral  Government  cmploytes  in  the
 country,

 It  is  proposed  to  establish  00  Ken-
 driya  Vidyalayag  during  979—84,

 Lack  of  basic  amenities  in  Ghonda
 (¥amunapuri),  Delhi

 9193.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  WORKS  AND  HOUS.
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  -tate:

 4a)  whether  Government  is  aware
 that  a  large  number  of  families  have
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 come  to  stay  in  C—Block,  Ghonda
 (Yamunapuri)  Dethi;

 (b)  whether  it  is  a  fact  that  street
 ughts  have  not  been  provided;  and

 (९)  if  so,  the  steps  being  taken  to
 provide  street  lights  in  the  area’?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT):  (a)  Yes,  Sur,

 (b)  Yes,  Sut,
 (e)  The  Delhi  Development  Autho.

 rity  deposited  with  the  D.E.S.U.
 Hts,  59,00,530  an  Decemper,  1978,  and
 Rs,  140,036  in  March,  979  for  tne
 provision  of  strect  lighting.  The  work
 has  been  taken  up  by  the  DES.U.  and
 neatly  900  stieet  lighting  poles  have
 since  been  erected,

 Lalit  Kala  Akademi

 9194.  SHRI  JYOTIRMOY  LOSI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Lalit  Kula  Akadem,
 New  Delhi  is  a  Central  Government
 body;

 (b)  if  not,  what  is  its  relation  with
 the  Guvernment;

 (c)  Central  Financial  assistance  to
 this  body,  year-wise  during  the  last
 three  years;

 (d)  composition  of  its  governing
 body  ang  how  this  body  is  being  elec-
 ted  or  nominated;

 (e)  details  of  the  activilic,  con-
 ducted  by  Laht  Kala  Akademi  dur-
 ing  the  last  two  years;

 (f)  whether  any  complaints  of  ir-
 regularities  and  malpractices  have
 been  made  against  this  body;  and

 (g)  if  so,  what  are  the  details
 thereof  and  action  taken  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
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 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Lalit  Kala  Aka-
 dem:  is  an  autonomous  body  register-
 ed  under  the  Societies  Registration
 Act,  490  and  is  fully  financed  by
 the  Government  of  India,

 (c)  Central  financial  assistance  du-
 ring  the  lust  thiee  years  was:

 0)  1976-77  "Rs.  16,70,000
 (Qu)  l977-78  Rs.  35,96,000
 (a)  1978-79  Hs.  27,03,000

 (0)  The  bodies  of  the  Akademi
 ale.—-(2)  Geneial  Council;  qu)  Exe-
 cutive  Board;  (ii))  Finance  tomimit-
 tec,

 The  General]  Council  is  the  supreme
 body  Its  members  are  clected  or
 nonunated  in  the  following  manner.—-

 (i)  An  expert  from  the  sphere  of
 Handherafig  and  folk  art  coopted  by
 the  General  Council;

 (uy)  Nominees  of  the  State  Lalit
 Kala  Akademies  who  are  either  ar-
 tists,  art  critics  or  art  historians;

 (ii)  Elected  representatives  of
 recognized  art  societies  and  organi-
 sations  from  cach  State  and  Union
 Territory:

 (iv)  Fifteen  artists  elected  by
 artists  from  Artists  Constituency;

 (v)  Nine  eminent  Indian  artists
 elected  by  the  General  Council;

 (vi)  Three  distinguished  art  cri-
 tics,  art  historians  or  per'ons  who
 have  rendered  meritorious  service
 to  the  cause  of  art,  elected  by  the
 General  Council;

 (vii)  One  representative  of  the
 All  India  Board  Technical  Studies
 and  Applied  Arts;

 (viii)  One  representative  each
 from  the  Sangeet  Natak  Akademi
 and  the  Sahitya  Akademi;
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 (ix)  One  Architect  nominated  by
 the  All  India  Institute  of  Architec-
 ture;  and

 (x)  Five  fellows  of  the  Akademi.

 (९)  The  majo,  activities  of  the
 Lalit  Kala  Akademj  for  the  last  two
 years  are:—

 EXHIBITLONS

 (a)  Outgoing:  (l)  Fsacimile  enpi-
 es  of  Indian  Murals  shown  in  Aus-
 tralia;

 (2)  Participated  in  XIV  SAO
 Paulo  Biennale;  and

 (3)  Collection  shown  as  purt  of
 the  Indian  National  Exhibitien  at
 Moscow,

 (hy)  Incoming:  (l)  Fomaman
 Paintings  exhibition  orguniseq  ut
 Delhi  and  Lucknow;

 (2)  Exhibition  of  Pimnsh  Deugns
 relating  to  items  of  daily  use  rre-
 sented  in  Delhi  from  Finland;

 (3)  Copies  of  Medieval  Yugoslav
 Frescoes  exhibited  in  Delhi,  Madras,

 Calcutta  and  will  be  shown  in
 Bombay;

 (4)  Reproduction  of  work:  of
 French  Masters  were  exhibited  at
 Delhi  and  subsequently  at  Bombay,
 Bangalore,  Madras,  Pondicherry
 and  Calcutta;

 (5)  Exhibition  of  60  graphics
 from  Japan  entitled  IMAGES  OF
 JAPAN’;  and

 (6)  Exhibition  of  Soviet  Art—3"
 paintings  and  6  graphics  exhibited
 at  Delhi  and  Calcutta.

 (९)  In  India:  qa)  Fourth  Trien-
 nale—India  with  participation  of  79
 countries  was  held.  An  Inte.-discip-
 linary  Seminar  was  held  during  the
 Triennale  in  which  more  than  70
 eminent  person-  participated  from
 abroad  and  India.  Simultoncously
 an  All  India  Kala  Mela  was  J-eld.
 7  State  Akademis/Art  Organisa-
 tions  /Artists  Groups  participated  in
 it.
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 (2)  Selection  of  paintings,  gra-
 phics  and  sculpture;  from  Akade-
 mi’s  collection  circulated  in  Rajas-
 than  and  U.P.;

 (3)  To  commemorate  Silver  Jub-
 ‘lee  of  Chandigarh  City  a  large  sel-
 ection  from  Akademu's  collection
 exhibited  there;

 (4)  Two  major  exhibitions;  one
 ‘Pictorial  Spaee’  comprising  draw-
 ings  and  graphics  by  46  artists  at
 Delhi  and  the  National  Exhibition
 of  Art  organized  and  presented  at
 Ahmedabad;

 (5)  Exhibition  of  works  of  late
 K.C.5.  Paniker  shown  at  Delhi
 after  completing  an  cxhibition  at
 Madras;

 (6)  Exhibition  of  works  executed
 in  the  Artists  Camps  held  at  Garhi

 Studio  Workshop;
 (7)  Selection  from  Akademi’:

 permanent  collection  entitled  ‘Toin-
 ts  of  View’  exhibited  in  Madras  and
 in  other  places  in  South.  Another
 selection  shown  in  l!  centres  in
 Andhra  Pradesh,  Orissa  and  Madh-~-
 ya  Pradesh;  and

 (8)  22nd  National  Exhibition  of
 Art  held  in  Delhi.

 REGIONAL  CENTRES,  MADRAS

 The  first  Regional  Centre  of  —  the
 Akademi  comprising  gallery  premi-
 ses,  a  library  and  a  sales  emporium
 was  inaugurated  in  Octobe’,  l978.
 at  Madras.  It  coordinates  art  acti-
 vity  in  the  four  Southern  Statee.  Tt
 presented  -even  exhibitions  at  Mad-
 ras  and  held  two  artists  carnp3

 PUBLICATIONS

 The  Akademi  published  5  pi  tfo-
 lio  of  Mankod  frescoes,  No  18  का
 the  Lalit  Kala  (Ancient)  Journal,
 contemporary  art  publications  and
 ‘Moving  Focus’,  contemporary  num-
 hers  24  and  25  and  Nos  28  and  27
 are  in  press,  It  also  brought  out  8
 multicolour  reproductions,  a  set
 of  picture  post-cards  of  Indian  min-



 283  Written  Answers

 jiatures,  souvenier  catalogue  of
 Fourth  Triennale.  Under  the  Lalit
 Kala  Ancient  art  series  three  re-
 prints  of  portfolios;  Mughal  Paint-
 ings,  Mewar  Paintings  and  Geeta
 Govinda  were  released.

 COOMARASAMY  SWEMINAR

 The  Lalit  Kala  Akademi  in  colla-
 boration  with  the  Department  of
 Culture  conducted  the  Coomaras-
 wamy  Centenary  Seminar  in  which
 over  60  eminent  art  historians,  scho-
 lars  and  artists  participated.

 GENERAL

 (1)  A  Graphic  Camp  was  held  at
 Studio  Workshop  at  Garhi  and  a
 Painters  Camp  at  Udaipur  to  which
 artists  from  different  parts  of  India
 as  well  as  iocal  artists  participated;

 (2)  Fellowship  ceremonies  for
 Sri  Dhanraj  Bhagat  and  Sri  M.  F.
 Husain  were  held  in  collaboration
 with  Art  Heritage  Gallery;

 (3)  An  exhibition  of  Akademi’s
 publications  wa3  organised  in  the
 Lalit  Kala  Galleries.  This  exhibi-
 tion  was  shown  at  ll  centres  to
 popularise  art  publications;

 (4)  The  Akademi  participated  in
 the  Bangalore  Book  Fair;  and

 (5)  The  Akademi  conducted  a
 conference  at  Calcutta  in  which  ar-
 tists  from  eastern  region  oarticipa-
 ted.

 (f)  and(g).  Accounts  of  the  Aka-
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 (क)  गत  छ:  महीनों  के  दौरान  हिन्दी
 राज्यों  में  स्थित  कालेजों  और  हिन्दी  भाषी  राज्यों
 इस  परम्मरा  के  अ्रनुसार  कि  उन्हें  पत्र  हिन्दी  में  श्र
 जाने  चाहियें  कितने  पत्न  हिन्दी  में  भेजे  गये;  aN

 (ख)  यदि  उन  की  संख्या  नगण्य  है,  तो  इस  बे
 क्या  कारण  हैं  और  राजभाषा  नियमों  के  ग्नुसार  fee
 में  पत्न  व्यवहार  करने  के  लिए  क्या  कार्यवाही  की  जे
 रही  है  है

 शिक्षा  समाज  कल्याण  तथा  संस्कृति  मंत्री  (डा
 प्रताप  चन्द्र  चन्द्र  )  :  (क)  और  (ख)  अपेक्षित  सूचन

 |  एक्ल्न  की  जा  रही  है  और  सभा  पटल  पर  रख  दी  जायेगी  |

 विश्वविधालय  अनूदान  आंयोग  में  राजम्ञाषा
 क्रियान्विति  समिति

 9196.  श्री  लक्षमण  राव  मानकर  क्‍या  शिक्ष
 समाज  कल्याण  और  संस्कृति  मंत्नी  यह  बनांने  की  कृपा
 करेंगे  कि  :

 राजभाषा  विभाग  द्वारा जा  री  किये  गये  नियमों  के  a  नस  {
 एक  राजभाषा  क्रियान्विति  समिति  बनाई  गई  है:

 (ख)  यदि  नहीं,  तो  इस  के  क्या  कारण  हैं।
 और

 न

 (ग)  उक्त  समिति  सम्भवत:  कब  तक  बना  दी
 जायेगी  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री  (डॉव
 प्रताप  चन्द्र  चन्द्र)  :  (क)  जी  हां,  जैसा  कि  आयोग  में
 सूचित  किया  है,  उन्हों  ने  एक  समिति  स्थापित  कर  दी
 है  ।

 (ख)  तथा  (ग).  प्रश्त  नहीं  उठता  I

 विश्वविधालय  अनुदान  आयोग  में  हिन्दी  अधिकारी

 9197.  श्री  लक्ष्मण  राव  मानकर  क्‍या  शिक्षा
 समाज  कल्याण  प्रौर  संस्कृति  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  विश्व  विद्यालय  ग्रनदान  ग्रायोग  में  किमी

 ं

 ।

 का  कार्य  करने  के  लिये  कितने  हिग्दी  ग्रधिकारियों,
 अनुवादकों,  हिन्दी  स्टेनोग्राफरों  तथा  हिन्दी  दादी  ज्
 की  नियुक्ति  की  गई

 (ख)  यदि  उक्त  कर्मचारी  नियुक्त  नहीं
 हों  तो  उन्हें  कब  तक  नियुक्त  किये  जाने  की  सम्भाव
 है

 demi  are  audited  by  the  Accountant
 General,  Central  Revenues,  Except
 for  technical  objections,  no  serious
 eases  of  irregularities  have  been
 brought  to  the  notice  of  Government.

 हि

 हिन्दी  में  परिपत्र  शिक्षा,  समाज  कल्याण  और  संरहति  मंत्री  (डा0
 प्रताप  चरद्र  चन्द्र]  :(क)  और  ख)+  विश्वविद्यालय
 अनुदान  आयोग  के  कार्यालय  के  बहुत  से  कर्मचारियों
 हिन्दी  का  कार्य  साधक  ज्ञान  प्राप्त  ह ैऔर  उन  में  से  कुछ
 कर्मचारी  झावश्यकतानुसार  हिन्दी  में  अपना  काम

 9195,  @  लक्ष्मण  राव  मानकर  :  क्‍या  शिक्षा,
 समाज  कल्याण  और  संस्कृति  मंत्री  यह  बताने  की

 क्या  करेंगे  कि  ;
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 करते  है  ।  इस  के  प्रतिरिकत  प्नुभाग  प्रधिकारी  (हिन्दी),
 प्राशुलिपिक  (हिन्दी)  तथा  कनिएट,  झाशलिपिक
 (हिन्दी)  के  प्रत्येक  ग्रेड  मं एक  एक  पद  मन्जूर  कर  दिया

 गया  है  ।  इन  तीन  पदों  में  स ेएक  कनिष्ठ  प्राशलिपिक का  पद  इस  समय  भरा  ह््झा  है  1

 Speeding  of  Housing  activity  in  States

 9198,  CH.  HARI  RAM  MAKKASAR
 GODARA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  he
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  re-
 peated  «emphasis  has  heen  laid  on  the
 States  to  speed  up  the  housing  acti-
 vity  and  that  necessary  details  and
 instructions  have  also  been  sent  for
 sanctioning  building  plans  on  _  the
 vacant  and  excess  lands;

 (b)  if  so,  the  reaction  of  these  Sta-
 tes  sn  the  matter;

 (०)  whether  it  is  a  fact  that  in
 Delhi  itself  a  Jarge  number  of  build-
 ing  plans  are  pending  sanction  on
 one  or  the  other  pretext;  and

 (d)  if  so,  action  taken  in  the  mat-
 ter  and  nature  of  advice  given  to  Mu-
 nicipal  Corporation  to  exped.te  the
 sanctions?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRt  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (9)  The  Stale  Government:  =  are
 generally  following  the  guides:nes  i3-
 sued  by  the  Government  of  nilia.

 (९)  and  (d)  No,  Sir.  In  Delhi  also
 buliding  plans  are  being  approved  in
 accordance  with  these  guidelines.

 Views  of  Farm  Experts  regarding
 ploughing,  tilling  of  lang  for  Wheat,

 Maize  and  Moong  Crops
 9199,  CH.  HART  RAM  MAKKASAR

 GODARA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  he
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  (०  the  recommendations  of  the
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 farm  experts  at  the  Agricultural  Unt
 versity,  Ludhiana,  that  for  wheat,
 maize  and  moong  crops  ete,  p'ough-
 ing,  tilling  of  lund  is  not  at  all  neces-
 sary.

 (b)  reaction  to  these  recommenda-
 tions  which  have  heen  made  after  all
 the  required  experiments  at  the  uni-
 versity  and  also  various  farms  outside
 in  the  States  in  order  to  take  into  ac-
 count  different  soils  and  atmosphere;
 and

 (c)  whether  he  has  proposals  to
 popularise  this  recommendations  so
 that  the  farmers  have  their  time,
 energy  and  money  which  forms  a
 part  of  the  inputs  in  all  agrarian  pro-
 ductivity?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes  Sir,  the  Government  is  aware
 of  the  work  carried  out  at  the  Pun-
 jab  Agricultural  University,  Ludhiana.
 The  Department  of  Agronomy  of  the
 Univer  ‘ity  has  conducted  experuntr ts
 on  minimum  tillage  for  the  last  8
 vears  for  sowing  of  maize  and  wheut
 crops.  In  the  trials  at  Ludh‘ena,
 where  the  soil  is  of  licht  texture,  ne
 difference  in  the  yield  wa  observed
 hetween  the  minimum  tillave  trealt-
 ment  and  normal  tillage.  Subseou-
 ently,  the  cxperiments  were  condue-
 ted  jn  heavier  soil-  at  Narainearh,
 about  50  km  from  Ludhiana  Simi-
 lar  results  were  obtained  in  the  hea-
 vier  soils  a'so,  These  exveriments
 were  carried  out  for  3  vears  _Limi-
 fed  newmher  of  triols  were  also  con-
 ducted  on  the  farmers’  field;  in  the
 year  1977-78  in  one  villace  and  the
 results  have  confirmed  the  findings.

 The  Department  of  Agronomy  has
 also  conducted  some  evveriments  on
 snwine  of  wheat  in  minimum  tillage
 in  paddy  flelds  after  कोवतेतर  harvest  in
 the  vear  1977-78  Th  vield  of  wheat
 in  these  experiment:  was  siwhtiv
 higher  than  where  normal  tillage  wus
 done,  but  the  increase  in  yield  ०००
 not  significant.  The  same  experiment
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 has  been  repeated  in  1978-79,  and  the
 stand  of  the  crop  shows  similar  tre-
 nds,  The  exact  data  will  become
 available  in  the  near  future.

 These  results  show  that  tillage  is

 required  only  for  weed  control  and
 it  is  not  very  essential  for  germination
 and  plant  growth.  In  case,  suitable
 and  cheap  weedicides  become  availa-
 ble  the  minimum  tillage  approach
 may  be  a  good  proposition.

 (b)  As  the  trials  have  not  been
 conducted  extensively  jin  different

 agro-soil  conditions,  it  may  be  difficult
 to  make  general  recommendation  at
 this  stage  for  its  adoption  in  the  cou-

 ntry.  Similar  trials  may  have  to  be
 conducted  in  different  Agricultural
 Universities  and  Institutions  to  find
 out  its  suitability  under  various  con-
 ditions.

 Some  work  on  these  linjes  has  also

 been  done  at  the  College  of  Agricul-
 ture,  Jawaharlal  Nehru  Krishi  Vish-

 wa  Vidyalaya,  Jabalpur.  No  tillage/

 minimum  tillage  farming  has  been

 studied  by  the  crop  scientists.  To

 implement  the  minimum  tillage  con-

 cept  a  bullock-drawn  till-planter  has

 been  developed  at  the  College  of  Ag-

 ricultural  Engineering.  This  till-pla-

 nter  shears  off  the  soil  cerust/stubhles,

 opens  furrow  and  does  sowing  and

 fertilizer  application  in  a  single  run

 in  an  unprepared  seedbed  for  wheat

 and  gram  in  ‘haveli’  fields.  This  imp-

 lement  has  been  recommended  for

 prototype  production  and  evaluation

 at  the  Workshop  of  the  Farm  TImple-

 ments  &  Machinery  project  of  the

 ICAR  in  1978.

 (०)  Consideration  will  be  siven  to

 popularise  the  system  of  No/Minimum

 tillage  after  sustained  satisfactory  res-

 ults  are  achieved  under  wider  trials

 and  in  different  agro-climatic  regions.
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 नई  दिल्‍ली  /ढिल्लों  में  पटरौ  पर  बंठने  बाले  खोमचे
 को  हटाना  I

 9200.  क्षो  गंगा  भक्त  सिहं  :  क्या  निर्माण
 आवास  तथा  पूति  और  पुर्नेबाल  मंत्री  यह  बताने

 कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्र  संरकार  दिल्‍ली  तथा  नई  दिल
 में  पैदल  पथों  पर  विभिन्न  प्रकार  की  वस्तुएं  बेचने  व
 रोकने  में  असफल  रही है  जिस  के  फलस्वरूप  विशेषक
 दिल्‍ली  के  कुछ  क्षेत्रों  मे ंयातायात  में  बडी  कठिनाई  हों
 है  जहां  पैदल  चलना  भी  मुश्किल  हो  जाता  है;

 और

 (ख)  क्‍या  सरकार  आम  जनता  की  कठिन
 को  दूर  करने  के  लिये  उक्त  खोमचा  वालों  के  1... ह
 प्रबन्ध  करने  के  प्रश्न  पर  विचार  करेंगी  ?

 निर्माण  और  आवास  तथा  पति  और  पुर्ववास
 श्  सिकन्‍दर  बढत )  :  (क)  नई  दिल्‍ली  नगर  प

 ने  सूचित  किया  है  कि  इस के  क्षेत्र  में  फुटपाथों।प
 पर  चीजें  बेचने  वालों  को  समय  समय  पर  हटा  दि।
 जाता  है  तथा  इस के  क्षेत्र  में  पटरियों  पर  चीजें  बेच
 वालों  की  समस्या  नियंत्रणाधीन  है  |

 दिल्‍ली  नगर  निगम  नें  सूचित  किया  है  कि  इस
 क्षेत्राधिकार  में  फुटपाथों/पटरियों  पर  चीज  वेचने  वा

 को  हटा  दिया  जाता  है  परन्तु  श्राबाद  शिर  बहुघा  H
 स्थान  पर  आ  जाते  हैं  ।

 (ख)  सरकार  ने  दिल्ली  प्रशासन  को  फुटपा
 पटरियों  पर  आबादकारों/  विक्रेताओं  के  विरुद्ध
 ग्रभियान  को  तेज  करने  के  लिये  कहा  है  ।

 Statement  Correcting  the  ayy]
 Unstarred  Question  No,  790
 16-4-1979  re.  Per  Capita  Avail

 of  Milk

 THE  MINISTER  OF  AGRI
 TURE  &  IRRIGATION  (SHRI  SUI
 SINGH  BARNALA):  I  replied
 Lok  Sabha  Unstarred  Question
 7i90  on  16-4-1979  stating  inter  alia
 “the  daily  per  capita  availabi'l
 milk  is  estimated  to  be  about  07

 per  day”.
 The  correct  position  is  that  |

 daily  pe,  capita  availability  of  m
 estimated  to  be  about  20  gms.”

 This  has  come  to  my  notice
 take  this  opportunity  to  correct
 earlier  answer.

 |
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 24  his,

 ‘RE,  IMPOSITION  OF  THE  PRESI-
 DENT’S  RULE  IN  GOA

 SHRI  EDUARDO  FALEIRO
 (Mormugao):  Mr.  Deputy-Spcaker,  Sir,
 on  going  through  the  List  of  Business
 for  today  we  find  there  is  no  mention
 regarding  imposition  of  President's
 Rule  in  Goa  on  Saturday  nor  do  we
 find  that  the  Presidential  Order  in  this
 regard  Is  to  be  laid  on  the  Table  of  the
 House.

 Sir,  this  matter  has  been  dragging
 on  since  Jast  Manday,  On  last  Mon-
 day  Shashikala  government  fell  and
 thereafter  this  matter  has  been  raised
 by  my  hon'ble  colleagues  including  a
 mention  under  Rule  377  was  made.
 Government,  however,  preferred  to
 remain  mum  ang  silent.  My  submis-
 sion  is  that  on  thursday  and
 Friday  the  whole  process  was  com-
 pleted.  On  Friday  this  govern-
 ment  behind  the  back  of  this  Parlia-
 ment  went  and  obtained  the  Order
 dissolving  the  Assembly  imposing
 President's  rule  in  Goa,  This,  Sir,  is
 a  gross  impropriety  for  the  follow-
 ing  reasons.  Firstly,  the  representa-
 tives  government  has  been  removed
 in  a  part  of  this  country  and  repre-
 sentative  government  is  the  corner
 stone  of  our  Constitution,  Secondly,
 this  breach  s  a  violent  breach  of  the
 ptinciple  of  federalism  and  autono-
 my  of  States  which  includes  Union
 Territories  with  legislative  assemb-
 lies.  They  are  entitled  to  represen-
 tative  government.  (Interruptions).

 '
 Goa  is  not  a  colony.  Ever  if  it

 were,  Parliament  should  have  been
 taken  into  confidence.  You  are  the
 custodian  of  the  rights  and  privileges
 of  this  House  even  agains,  the  Exe-
 cutive.  Therefore,  I  am  bringing  to

 fae
 notice  this  impropriety  conimit-

 edi  by  the  Government  of  India.
 (Interruptions)

 ,  48  L.S.—I0
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 MR,  DEPUTY  SPEAKER:  Order
 please.  You  have  had  your  complete
 say.

 SHRI  SAUGATA  ROY  (Barrack-
 Pore):  On  a  point  of  order.  We
 have  given  adjournment  motions  on
 two  earlier  occasions  on  this  sub-
 ject.  Now  we  want  to  bring  this
 Adjournment  Motion  on  the  unwar-
 ranted  dissolution  of  the  Goa  As-
 sembly  when  there  is  a  nossibihty

 of  forming  alternative  Government
 there.  There  is  a  precedent  and  I
 will  give  you  the  pecedent,  You  will
 remember  that  in  the  yoar  19877,  in
 March,  when  this  House  was  im
 session,  the  Kashmir  Assembly  was
 dissoived  on  the  advice  of  Sheikh
 Abdullah  whose  party  had  become
 a  minority  in  the  Kashmir  Assemb-
 ly  at  that  time.  Our  party  gave  no-
 tice  for  an  adjournment  motion  and
 the  adjournment  motion  was  admit-
 ted.  Now  we  have  given  notice  of
 an  adjournment  motion  regarding
 the  dissolution  of  the  Goa  Assemb-
 ly  when  the  possibility  of  forming

 an  alternative  Government  is  there.
 This  is  not  an  ordinary  matter.  This  is
 matter  of  urgent  public  importance.

 MR.  DEPUTY-SPEAKER:  It  is  not
 a  point  of  order.  I  am  sorry,  this  is
 not  a  point  of  order.  Whatever  you
 have  given  cannot  come  under  the
 subject  is  point  of  order.

 SHRI  VAYALAR  RAVI  (Chirtayin-
 kil):  I  rise  on  a  point  of  order.
 Please  see  Rule  5]  of  the  Govern-
 ment  of  Union  Territories  Act,  1963,
 It  says: —

 ‘If  the  President,  on  receipt  of
 a  report  from  the  Administrator
 of  a  Union  Territory  or  otherwise,
 is  satisfled—~—(a)  that  a  situation
 has  arisen  in  which  the  adminis-
 tration  of  the  Union  Territory  can-
 not  be  carried  on  in  accordance
 with  the  provisions  of  this  Act,  or
 (b)  that  for  the  proper  adininis-
 tration  of  the  Union  Territory  it  is
 necessary  or  expedient  so  to  do,
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 [Shri  Vayalar  Ravi]
 the  Presiden,  may,  by  order  suspend
 the  operation  of  all  or  any  of  the
 provisions  of  this  Act  for  such  period
 as  he  thinks  fit  and  make  such  inci-
 dental  and  consequential  vrovisions

 as  may  appear  to  him  to  be  neres-
 sary  or  expedient,  for  admunistering
 the  Union  Territory  in  accordance
 with  the  provisions  of  Article  239

 What  dues  Art.  239  of  the  Consti-
 tullon  say?  It  says  this.  There  are
 two  kinds  of  Union  Territories.  One
 is,  Goa,  Pondicherry  and  so  on.  The
 ther  is,  Lakshadweep  and  50  on.  One
 is  elected  assemb'y  and  the  other
 is  where  there  is  direct  control,
 What  dves  Article  356  of  the  Cons-
 titutron  say?  Sir,  may  I  ead  out
 Art.  3567

 MR,  DEPUTY-SPEAKER:  Yes.

 SHRI  VAYALAR  RAVI:  Article
 346  of  the  Constitution  sayy  this:

 ‘Tf  the  ““President,  on  recerpt  of
 a  report  from  the  Governor  of  a
 State  or  otherwise,  35  satisfied  that
 a  situation  has  arisen  in  which
 the  government  of  ihe  State  cannct
 be  carried  on  in  accordance  with
 the  provisions  of  this  Constitution,
 the  President  mav.  by  preclama-
 tion

 (a)  assume  to  himself  all  or  any
 of  the  functions  of  the  Gov-
 ernment  of  the  State.
 Under  sub-ciause  (3)  of  the  sarre
 Article  the  procalamation  ‘shall  ‘  be
 laid  before  each  House  of  Parlia-
 ment’  and  it  wil]  lease  io  operate  if  it

 igs  not  approved  by  them  within  two
 months.  So,  is  obligatory  this  under-
 sub-clause  (3)  it  is  obligatory  on  the
 part  of  the  Government  to  place  it
 before  the  House.

 MR.  DEPUTY-SPEAKER:  Please
 take  your  seat.  I  have  understood
 your  point.  You  say  about  States  like
 Goa,  Pondicherry  etc.  There  are
 States  like  Mizoram.  This  does  not
 apply.  But  even  so,  there  are  certain
 precedents  where  they  have  been
 Jaid  on  the  Table  of  the  House.  I
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 hope  the  Government  will  lay
 on  the  Table  of  the  House

 he

 4
 the  course  of  the  day  or  the
 day.

 SHRI  EDUARDO  FALEIRO:  Let
 the  Prime  Minister  make  a  state-
 ment  <A  person  cannot  impose  his
 will  on  the  whole  country,  (Interrup-
 fron  7

 श्री  राम  विलास  पासवान  (हाजीपूर)  उपाध्यक्ष
 महोदम,  में  श्राप  का  प्यान  नेपाल  की  ओर
 खीचता  चाहता  हुँ  जहा  हजारों  की  सख्या  से  भारतीय
 कक  हुए  है।  वहा  पर  जनतत्न  माम  को  कोई
 चीज  नहीं  रह  गई  हैं  |  बीर  पी०  कोयराला  जैसे
 लागो  की  जैंल  में  बन्द  कर  दिया  गया  है।

 (Interruptions)

 MR  DEPUTY-SPEAKER:  Mr.
 Boru,  you  please  take  your  seat.
 Now  Papers  to  be  laid  on  the  Table,
 Shr  Barnala

 12.08  hrs

 PAPERS  LAID  ON  THE  TABLE
 PREVENTION  OF  CRUELTY  (CAPTURE  oF

 ANIMALS)  RULES,  979

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg

 to  lay  on  the  Table  a  copy  of  the
 Prevention  of  Cruelty  (Capture  of
 Animals)  Rules,  1979,  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No,  SO  056  in  Gazette  of
 India  dated  the  24th  March,  1979,
 under  sub-secion  (4)  of  section  38
 of  the  Prevention  of  Cruelty  to  Ani-
 mals  Act,  1960.  [Placed  in  Library.
 See  No,  LT-4377/79].

 Drarr  NATIONAL  Poticy  or  Epuca-
 Tron,  979  anp  ANNUAL  REPORT  AND
 Review  or  Lattr  KALA  AKADEMI,

 New  De.tHr  For  1977-78.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
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 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table: —

 qd)  A  copy  of  the  Draft  National
 Policy  of  Education,  4979  (Hind:
 and  English  versions)  [Placed
 in  Library.  See  No.  LT-4378/79].

 (2)  A  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English
 versions)  :—

 (3)  Annual  Report  of  Lalit
 Kala  Akademi,  New  Delhi,  for
 the  year  1977-78,

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Lalit  Kala  Akademi,  New  Delhi,
 for  the  year  (1977-78  [Placed  in
 Library.  See  No,  LT-4379/79],

 STATEMENT  Re.  RECENT  VISIT  OF  THE
 MINISTER  OF  EXTERNAL  AFFAIRS  TO

 USA

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  I  beg  to  lay  on  the
 Table  a  statement  regarding  my  visit
 to  the  Umited  States  of  America
 from  20th  to  25th  April,  1979.  |  Placed
 m  Library.  See  No.  LT-4380/79].

 CENTRAL  Excise  (NINTH  AMEND-
 MENT)  RULES,  979

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  On
 behalf  of  Shri  Zulfiquarulla;  I  beg  to
 lay  on  the  Table  a  copy  of  the  Cen-
 iral  Excise  (Ninth  Amendment)
 Rules,  1979,  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.S.R,  हाए  in  Gazette  of  India  dated
 the  2lst  April,  1979,  under  section
 38  of  the  Centra]  Excises  and  Salt
 Act,  1944,  [Placed  in  Library,  See
 No,  LT-438/79].

 aft
 ha  a)

 उपाध्यक्ष  जी

 ग्
 ae  1 इसे  तरह  स  कैस  काम  चलगा  t

 )
 *

 उपाध्यक्ष  सहोदय  :  बागड़ी  जी,  भाप  जो  कहना
 चाहत थ,  कह  चुके  |  प्रय  प्राप  शॉन्ट  रहिए  ।
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 Now,  Shri  Dhanik  Lal  Manda]  to
 make  a  statement.

 PRESIDENTS’  ORDER  DATED  27-4-79  IN
 RELATION  TO  Union  Terrrr'  ry  or  Goa,

 DAMAN  AND  Diu

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  Mr.  Deputy-Speaker,  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of
 Order  published  in  Notification  No.
 8.0.  234  in  Gazette  of  India  dated  the
 28th  April,  979  notifying  President’s
 order  dated  the  27th  April,  979  in
 relation  to  Union  territory  of  Goa,
 Daman  and  Diu,  issued  under  section
 5]  of  the  Government  of  Union  Terri-
 tories  Act,  1963.  [Placed  in  Library,
 See  No,  LT~-4383/79].

 12,09,  hrs.

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 MINUTES

 SHRI  RAM  DHAN  (Lalganj):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  Minutes  of  the  First  to  Fifty-
 second  sittings  of  the  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduleg  Tribes.

 72.30  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Reporten  Crash  LANDING  OF  INDIAN

 AIRLINES  BOEING-737  aT  MADRAS
 ATRPortT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  call  the
 attention  of  the  Minister  for  Tourism
 and  Civil  Aviation  to  the  following
 matter  of  urgent  public  importance
 and  request  that  he  may  make  a
 statement  thereon:

 “Reported  crashlanding  of  Indian
 Airlines  Boeing-737  at  Madras  Air-
 Port  on  the  26th  April,  1979."
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTTAM  KAUSHIK):  Sir,  it  is
 with  regret  that  I  have  to  inform  the
 House  that  Indian  Airlines’  Boeing
 737  aircraft  VT-ECR,  while  operating
 scheduled  passenger  flight  IC-530
 (Trivandrum-Madras)  on  26th  Apru,
 3979  overshot  the  runway  during  land_
 ing  run  at  Madrag  Airport  at  approxi-
 mately  1220  hours  and  was  extensive.
 ly  damaged.  The  aircraft  carried  6
 passengers  and  6  crew  members.  7
 passengers  and  all  the  6  crew  member,
 who  sustained  injuries  were  hospi-
 talised.  Other  passengers  with  mine"
 injures  were  given  first  aid  in  the  air-
 port  dispensary.  According  to  the
 latest  information  furnished  hy  Indian
 Airlines,  there  are  5  crew  members,
 ineluding  the  Commander  of  the  ill-
 fateg  aircraft,  and  2  passengers  stu
 undergoing  treatment,  some  of  them
 for  suspected  fractures,  Indian  Arr-
 lines  are  taking  all  possible  care  of
 these  persons,  apart  from  meeting  their
 entire  medical  expenses.

 After  the  accident,  the  aircraft  was
 resting  on  the  fuselage  with  both
 main  under-carriage  assemblies  dc-
 tached.  Both  the  engines  were  also  de-
 tached  from  the  wings  and  damaged.
 The  aircraft  is  being  lifted  with  tne
 help  of  air  bags  ang  jacks  for  asess-
 ing  the  cause  of  the  accident  and  the
 extent  of  damage.

 The  Boeing  737  aircraft  VT-ECR
 was  taken  delivery  of  at  Seattle  on
 the  30th  Octobe,  974  and  arrived  in
 India  on  5th  November  ‘1974,

 The  aircraft  was  under  the  com-
 mand  of  Capt.  पर.  N.  Arora  and  the  Co.
 Pilot  was  Capt.  P.  K.  Kapoor.

 A  Committee  of  Inquiry  under  Rule
 74  of  the  Aircraft  Rules,  1937,  under
 the  chairmanship  of  Shri  s.  Ramam-
 ritham,  Retired  Director  General  of
 Civil  Aviation  has  been  constituted  to
 investigate  into  the  unfortunate  ac-
 cident  The  Committee  has  already
 started  functioning  at  the  accident
 site.  They  have  been  directed  to  sub-
 mit  thelt  report  within  two  months.
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 Boeing  Company,  manufacturers  of
 the  aircraft,  have  also  been  advised  of
 the  accident  and  they  are  sending
 their  investigation  team,

 To  re-assure  ourselves  that  the
 existing  maintenance  procedures  in
 Indian  Airlines  and  their  checks  by
 the  Regulatory  Authority,  namely
 Director  General  of  Civil  Aviation  are
 up  to  the  stipulated  standards,  it  is
 proposed  to  constitute  an  Expert
 Group  to  go  into  these  aspects  and
 submit  a  report,

 Perhaps  I  may  not  be  out  of  place
 to  mention  here  that  the  aly  safety
 machinery  at  the  Madras  Airport,  in-
 cluding  the  fire-fighting  unit  function-
 ed  effectively  on  that  day  ang  was
 successful  in  quickly  extinguishing  the
 fire  im  the  aircraft  and  rescue  the
 passengers.

 The  House  will  join  me  in  wishing
 sp€edy  recovery  of  the  passengers  and
 crew  members  who  are  still  under-
 fOing  treatment  in  the  hospital,

 SHR]  JYOTIRMOY  BOSU:  Mr.
 Deputy-Speaker,  Sir,  the  other  day  in
 December,  a  crash  in  Hyderabad  took
 place  ang  the  passengers  escaped
 very  narrowly.  Since  then  a  few
 other  mishaps  have  also  taken  place.
 The  pressurisation  panels  in  the  Cal-
 cutta  bound  airbus  were  flown  off
 soon  after  i!  took  off  on  23rd  March
 i979.  The  centre  doo,  openeg  of  the
 Delh  Sound  Boeing-707  flight  when  it
 ought  not  have  opened,  There  have
 also  been  numerous  caseg  of  comp-
 laints  of  aircrafts  not  leaving  on  time
 because  of  engine  snags,  The  Hydera-
 bad  disaster  enquiry  revealseq  that
 the  aircraft  was  air-borne  in  partially
 stalled  condition  que  to  mal-func-
 tioning  of  the  ‘leading  edge  device.
 And  with  no  adequate  warning  sys-
 tem  available,  the  pilots  took  wrong
 corrective  mbasures.  It  poses  ques-
 tions  of  maintehahce  of  the  Indian
 Airlines  fleet,  and  of  the  competence
 of  the  inspection  machinery  of  the
 DGCA.  These  are  the  two  major
 things  which  strike  our  minds  now.
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 The  present  Director-General  of
 Civil  Aviation.  Air  Marsha]  Zaheer
 said  recently  at  a  seminar:  “The
 situation  on  the  maintenance  side  was
 disturbing”.  He  warned  that  the
 Indian  average  in  respect  of  fatal  ac-
 cidents  was  2  to  3  times  more  than  the
 world  average,  and  i0  times  more
 than  what  was  taking  place  in  the
 United  States  of  America,  although  we
 have  very  little  air  service  in  this
 country,  compared  to  what  they  have
 in  USA,  This  deals  a  major  blow  to
 civil  aviatiion  in  this  country,  and
 creates  shock,  tension  uncertainty
 among  the  travelling  public,

 I  have  a  list  with  me,  showing  the
 number  of  air  crashes,  their  nature
 and  number  of  cusualties.  It  says:  in
 i967  there  were  30  crashes,  5  proved
 fatal  and  there  were  9  casualties;  in
 968  the  figures  were  27  crashes,  2
 fatal  ang  3  casualties;  in  1969,  28  cra-
 shes,  5  fatal,  and  49  casualties,  in  970
 28  crashes,  7  fatal  and  61  casualties;
 in  97l,  32  crashes,  5  fatal  and  4l
 casualties  in  1972,  46  crashes,  7  fatal
 and  25  casualties;  in  ‘1973,  38  crashes,
 5  fatal  and  60  casualties;  in  ‘1974,  25
 crashes,  4  fatal  and  5  casualties;  in
 1975,  7  crashes,  3  fatal  and  8  casual-
 ties;  in  976  and  977  there  were  32
 crashes  4  fatal  and  08  casualties;  in
 i978  upto  March,  there  were  2  crashes,
 2  fatal  and  2]4  casualties.  (Interrup-
 tions).

 In  India,  we  have  the  dubious  dis-
 tinction  of  never  implementing  the  re-
 commendations  of  our  Crash  Enquiry
 Commission,  and  of  allowing  investiga-
 tions  to  fritter  away  inconclusive,
 under  pressure  of  vested  interests  and
 lobbies.

 In  the  matter  of  selection  of  persons.
 i.e.  of  composition  of  these  commissions
 and  committees,  the  posts  are  given  to
 people  who  will  be  pliable  and  who
 would  obey  the  command  of  the  bure-
 aucracy  and  the  people  in  authority,
 eg.  a  retired  Judge,  a  Civil  Aviation
 bureaucrat.  ्  qiscarded  politician  and
 the  like,  and  many  of  them  are  devoii
 of  know-how  of  the  rudiments  of  Civil
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 Aviation.  For  example,  in  the  Boeing
 747  crash  last  year,  the  enquiry  com-
 mission  did  not  include  a  single  747
 pilot,  or  systems  engineer  or  wreckage
 man.  (Interruptions)

 According  to  my  information,  there
 are  at  least  9  reports  on  air  accidents.
 One  was  on  the  accident  at  Taksing
 (NEFA)  on  ‘3-1-1960,  then  on  the
 Dakota  aircraft  crash  at  Calcutta  air
 port  on  26th  August  96I,  then  about
 the  Fokker  Frienship  a:rcraft  at  Palam
 airport  on  6th  June  1962,  Hiper  Dakota
 aircraft  at  Pathankot,  Indian  Air  Force
 Accidents  Committee  report  of  Novem-
 ber  ‘1964,  then  Air  India  Boeing  air-
 eraft  accident  on  24th  January  1968,
 accident  to  IAC  Dakota  aircraft  it
 Imphal  on  19-2-1966.  (Interruptions)
 These  have  al]  been  shelved,  and  put
 in  cold  storage.  It  is  9  mockery.  We
 spend  money  on  these  things  and  still
 they  throw  the  passengers  into  uncer-
 tasnty.

 Then  there  is  this  accident  near
 Banihal,  again  the  073  at  Nagpur  and
 again  at  Khulng  involving  a  Fokker
 Friendship.  There  are  ay  cases,
 Where  have  you  clinched  the  issue?
 (Interruptions)  When  did  you  try  to
 improve  the  conditions?

 The  Indian  pilots  offen  complain
 about  incorrect  loading  of  cargo  in  the
 hold.  These  are  removed  prior  to  jp-
 vestigations  ff  there  is  an  accident,
 fo  conceal  facts.  Incorrectly-placed
 baggage  i5  a  great  hazard  to  the  air-
 craft.  This  is  also  not  known  to  many
 people  in  the  Civil  Aviation  Directo-
 rate,

 Aircraft  designs  have  undergone
 great  changes,  bul  our  supporting  units
 are  out-dated  and  inadequate.  The
 Cachar  Committee  and  the  Tata  Com-
 mittee  made  recommendations  specifi-
 cally.  Nothing  happened.  I  will  read
 out....

 MR.  DEPUTY-SPEAKER:  You  need
 not  read  out  oll  these  things,  you  have
 already  taken  quite  some  time,  please
 usk  your  questions,

 SHRI  JYOTIRMOY  BOSU:  A  Court
 of  enquiry  to  investigate  into  the
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 causes  of  the  Bombay  accident  Cara-
 velle  accident  which  happened  on  12
 October  976  was  constituted  undct
 Mi  Justice  8  B  Bhasme  That  report
 shows  that  the  recommendations  arn
 never  cared  for  they  are  relegated  nto
 cold  ,torage  they  move  on  as  it  cuits
 them  What  does  the  Air  Corporations
 Act  953  say?  Section  J0  says

 The  Centra)  Government  muiy
 from  time  to  time  by  notification  in
 the  Offiua)  Gazette  constitute  an  au
 Transport  Council  consisting  of  3
 (harman  and  such  othr:  number  oi
 members  not  exceeding  eleven  as  the
 Centra)  Government  may  ippont
 thereto

 Would  the  hon  Mhnister  kindly  enu
 ghten  the  House  why  .s  it  that  the  Al
 Transport  Council  was  dissolveg  in
 962  and  not  revived?  Isat  afict  thit
 it  was  done  Under  pressure  of  a  per
 son?  J  want  to  know  whether  you  have
 independent  air  safety  authority  If
 you  have  not  one  would  you  .mmed  2
 tely  create  one  and  give  an  assur  ince
 to  the  House  today  here  and  now
 whether  the  Air  Transport  Council
 would  be  revived  and  if  not  the  reason
 therefor

 Boeings  have  shown  inherent  defects
 and  other  disturbing  facts  revealed  by
 the  reports  I  shall  be  lay  ng  the  re
 ports  I  will  not  divulge  the  contents
 now  A  very  interesting  feature  im  the
 air  crashes  both  at  Hyderabad  and  3m
 Madras  which  {s  not  qu  te  connected
 with  Mr  Kaushik  is  the  carrying  of
 huge  cash  and  gold  jewellery  These
 are  undobtedly  meant  for  people  in
 authority  m  Delh.  for  services  render
 ed  Otherwise  why  do  people  carry  so
 much  cash  from  all  over  the  countr}
 and  bring  it  to  Delty  when  there  are
 banks

 MR  DEPUTY-SPEAKER  Ple  ise
 conclude  cash  inside  does  not  create
 explosion

 SHRI  JYOTIRMOY  BOSU  It  does
 Sr

 SHRI  PURUSHOTTAM  KAUSHIK
 Thave  already  stated  in  m,  statcn  ent
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 that  we  are  all  concerned  about  ai
 safely  Looking  to  the  frequent  mis
 haps  J  have  already  Said  that  I  propos
 to  constitute  an  expert  committee  to  co
 into  the  maintenance  system  and  glso
 the  working  of  the  regulatory  author
 ty  DGCA  without  losing  any  tame  |
 can  assurc  the  Tlouse  that  steps  will
 be  taken

 SHRI  JYOIIRMOY  BOSU  An
 Transport  Council  and  Aur  Safety
 authority?

 SHRI  PURUSHOTTAM  KAUSHiK  |
 do  not  know  ptrsonally  why  that  coun
 cil  was  dissolved  in  lib2  I  will  lo  5
 into  the  matter  So  far  aS  mr  safety
 is  concerned  the  (  ibinet  consideiec!
 that  issue  but  at  was  thought  then  that
 the  major  accidents  under  the  Aircraft
 Act  should  be  .nvestigated  by  Hugh
 Court  Judge  heading  a  committee  of
 experts  (Interruptions)  It  was  alse
 further  ¢onsidered  looking  to  the  fre
 quency  of  this  type  of  accident  to
 Make  researches  tegarding  safcty  of
 the  operations  I  propose  to  review
 that  pos  tion  and  we  will  take  adequetr
 steps  to  sce  that  something  is  done  to
 ensue  the  safety  of  passengers

 aft  विजय  कसार  मघहोत्रा  (दक्षिण  दिल्ली)
 उपाइक्ष  महोदय  मत्ती  जी  न  जो  उत्तर  दिया  है  मै
 समकझ्षता  ह  कि

 बहू
 त  ही  कैजुझल  है  और  जा  बाद  म॑  जवाद

 दिया  है  उसम॑  ्  जितनी  सीरियसनैस  हांनी  चाहिय
 उतनी  नही  है  -  पिछल  दो  साल  मे  जितनी  दुघटनाये  हां
 ्ग्ही  है  भौर  जितना  उनका  नम्बर  बत  रहा  है  उसस
 जितना  सीरियस  मामला  है  उस  सोरियसनैस  के  साथ  इस
 सवाल  को  नही  दखा  जा  रहा  है।  मे ंदा  तीन  बातें  मत्री
 महोदय स  जानना  चाहता  हू  a

 ag  जो  इनक्वायरी  कमटी  बैठती  है  उस  की  रिपोट
 कई  बार  दो  दा  साल  तक  नहीं  भ्राती  है,  बौर  जब
 रिपोट  झाती  है  तो  उस  को  कानफोडश्यिल  रखा  जाता
 है  ।  ऐसी  क्‍या  चीज़  है  जो  उस  को  कानफीडेश्यिल  :
 रखा  जाता  है,  जिसको  पब्लिक  मही  किया  जाता  है
 यही  वजह  है  कि  उन  पर  पूरा  प्रमल  नही  हाता।  वासमा
 फ्मटी  न  दो  साल  बाद  रिपोर्ट  दी  झौर  उस  मे  भी  यह  लिखा
 कि  i973  मे  जो  रिपोर्ट  जायी  थी  उस  पर  भमल  नहीं
 किया  गया।  मै  यह  भी  जानना  चाहता  हू  कि  हाडा
 कमदी  ने  जो  एक  इडिपडेट  परमानेंट  इनक्यायरी  कमीशन

 है  ६  ३४
 झाव  दिया  था  झौर  इस  हाउस  की  एस्टीमेट्स

 स  जो  तोसरी  लोक  सभा  में  इस  बात  को
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 कमटी  ने  जो  तीत्री  लोक  सभा  में  इस  ब।त  की  कहा
 झौर  बौथी  लोक  सभा  में  दो  बार  इसको  रिपीर्ट  क्या,
 उसके  बाद  टाटा  कमदी  ने  रिपीट  किया  कि  परमानेट
 सौर  पर  कमोशन  बनाया  जाय  जिस  मे  एक्सपर्ट  हां
 और  ढौटली  इडिपेडेट  हो,  उसके  बारे  में  मल्ली  महोदय
 ने  कोई  कदम  क्‍यों  नहीं  उठाभा  ?  इसको  इतनी
 बार  कहते  के  बाद  975  में  शॉल्व  कर  दिया  गया
 रिकमनम्डेशन  मानने  के  बाद,  और  झाज  भी  ऐडहाक
 बसिस  पर  एक  हाई  कार्ट  का  जज  बैठा  देते  है  जिस  फो
 इस  बारे  में  कोई  टैकनिकल  नानेज  नही  होती  है  -  भौर
 डी०जी  ०सी  ००  ०  खुद  इनक्वा  री  करता  है  जो  कि  अपनी
 ही  इनक्वारी  एक  तरह  से  होती  है  ।  इसलिये  इसको

 ;
 नही  किया  जा  रहा  है,  जैसा  कि  सूझाव  दया  गया

 ही
 इन्होने  कहा  कि  एयर  रौफटी  कमेटी  बनाने

 वाले  है  ।
 4

 भी।974  में  कहा  गया  था  कि  एक  हाई
 पावर्ड  एयर  सैफटी  बोर्ड  बनाया  जायगा  ।  इस  सिफारिश

 के  पा  साल  बाद  मंत्री  जी  कह  रहे  है  कि  वह  इसको
 प्रोपोज  कर  रहे  है  झौर  हम  में  टाइम  नहीं  लगेगा
 क्या  यह  मेन्टेनेस  के  मामले  मे  झौर  मैनुफेक्चारग
 के  बारे  मे  ध्यान  देंगे  ,  या सिर्फ  एक  कमटी  हांगी  जो
 रिक्‍्मन्हैशन  करेंगी  ?

 इस  बार  पायलट  ने  कहा  है  कि  इसके  प्रन्दर  सैबोटाज
 है,  इस  के  झन्दर  टाइम  बौम्ध  रखा  गया  है  tT  यह  बहुत
 ही  सीरियस  मामला  है  |  शौर  सिवाय  इस  के  कि  पायलट
 इंजीनियर  क॑  ऊपर  कहते  रहे  और  इजीनियर्स  पायलट
 को  कहते  रह  ,  इस  से  काम  नहीं  चलेगा  |  तो  यह  जो
 सैबोटाज  का  मामला  है  इस  का  भी  मंत्री  महांदय  ने

 कोई  जिक्र  नहीं  किया  अपने  जवाब  में  -  इस  के  वारे
 में  वह  क्‍या  सोच  रह  है  ।

 उपाध्यक्ष  महोदय,  हालत  बहुत  खराब  है  ।  इटेली-
 जेंस  हमारी  कितनी  वीक  है  यह  इस  से  साफ  होता  है।
 भ्रप्ती  देश  के  गदर  जो  विदेशी  ताकतें  है  चाहें  भमरिका

 हो,  चायना  हो,  एशिया  हो  या  पाकिस्तान  हो,  यह
 ताकते  एं  स्पियोनाज  का  काम  कर  रही  है  ।  भौर  जम्म्‌
 बौर  पर  हमारी  फौज  के  सैकडों  झ्रादमी  पकड़े  गये  t
 ak  हिन्दुस्तान  की  पुरानी  प्रधान  मंत्री  परचेजेबिल
 रही  है  ,  बह  भी  रुपया  ले  करके  दूसरी  चीजे  कर  सकती
 है।  ऐपी  हालत  में  एयरक्राफट  के  मुताबिक  इटेलीजेस
 के  मामले  में  भाप  क्या  कदम  उठा  रहे  हैं”?  भौर  जो
 पिछली  रिपोर्ट  है  उस  के  बारे  मे  भ्राप  हाउस  के  प्रन्दर
 कोई  व्हाइट  पेपर  लायेंगे  ?  जो  पिछलो  ii  रिपोर्ट
 शाई  है  उनके  बादे  मे,  क्या  कदम  उठाने  जा  रहे  है  ?

 भौर  मेटेनेंग,  मैनुफैक्चारिग  कोस्ट  घौर  हयूसन  ऐरर  के
 बारे  में  ध्राप  क्या  कदम  उठाने  जा  रहे  है  जिस  से  झाप  देश
 को  प्राश्वस्त  कर  सकें  कि  हा  मेतली  जो  भी  पौसिबिल  है
 बहू  भाप  कह  रहे  हे  -  और  तेजी  से  जो  एक्सीडेंट्स  बढ़
 रहे  हैं  उस  के  बारे  में  आप  कितते  सीरियस  है  इस  पर
 प्रकाश  डालें  |
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 at  पृरघोसलम  कौशिक  उपाध्यक्ष  महोदय,
 माननीय  सदस्य  ने  जो  पुरानी  कमेटियों  पर  कार्यवाही
 के  सम्बन्ध  में  प्रश्न  उठाया  है,  उन  कमटियों  की  सिफा-
 रण  कया  थी  झर  उस  पर  सरकार  ने  क्या  कार्यवाही
 की  है।  उसे  सदन  के  पटल  पर  रखने  में  कोई  प्रापत्ति
 नहीं  है।  जहा  तक  वासप्पा  कमेटी  का  झौर  उस  के  बाद
 दूसरी  घटनाओं  स॑  सर्वाधत  कमेंटियो  का  सवाल  है  उन्होंने
 जो  सिफारिश  कौ  है  उन  सिफारिशों  पर  पूरी  तरह
 से  या  तमाम  सिफारिशों  को  सरकार  ने  स्वीकार  किया  है
 झौर  उन  सिफारिशों  पर  झमल  किया  जा  रहा  है।
 एयर  सेफटी  कमीशन  के  बादे  मे,  जैसा  मैने  निवेदन
 किया  कि  पहले  जब  उसके  बारे  मे  विचार  किया  गया
 था  तो  कुछ  कारणों  से  स्थायी  रूप  से  सेफटी  कमीशन
 बनाने  की  प्रावश्यकता  प्रतीत  नहीं  हुई  थी  -  (ध्यवधाल
 ऐसा  लगता  था  कि  चूंकि  एयर  क्राफट  एक्ट  के  झन्तर्गत
 ही  प्रनग-अलग  तरह  की  दुर्घटनाझों  के  लिये,  जिस
 समग्र  फेटल  एक्सीडेंट  होते  हैं,  उस  के  लिये  समय  समय
 पर  हाईकोर्ट  के  जज  की  झध्यक्षता  में  कमेटी  *

 ह
 कर

 के  उसकी  जाच  की  जा  सकती  है  और  दूसरी
 के  लिये  भी  जाच  करने  के  लिये  समुचित  सक्षम  भधि-
 कारी  थे  इसलिये  यह  समझकर  कि  उस  कमीशन  के  पास
 पूरे  समय  का  काम  नही  होगा  इसलिये  ही  उसको  भस्वी-
 कार  कर  दिया  गय  था।  जैसा  मैने  कहीं  कि  फिर  उस
 मामले  पर  विचार  कर  रहे  है  द्लौर  विचार  कर  के
 समुचित  रूप  मे  कमीशन  को  फिर  से  गठित  किया
 जाय  इस  पर  सरकार  निर्णय  नेगी  ।

 श्री  विजय  कमार  मल्होत्रा  दोतां  भ्रलग-भलग  है  ,
 इन्वैस्टी  गेशन  कमीशन  अ्रलग  हैं  और  सेफ्टी  बोहें
 प्रलग  है  दाना  के  बार  में  बताये  ।

 श्री  पुरधोसम  कौशिक  जहा  तक  मेन्टिनैन्स
 आस्पैक्ट  का  सवाल  है,  जैसा  मैने  निवेइन  किया  कि
 डी  ०जी  “मी ०,  ०  के  संक्षेटरी  (बरक्स)  देख  रहे  है  कि उस
 के  सम्बन्ध  में  क्या  कमी  है,  किस  तरह  से  भौर  सुधारा
 जा  सकता  है,  इस  दृष्टि  से  भी  एक  एक्सपर्ट  कमेटी
 बनाने  की  बात  पर  विचार  कर  रहे  है  ।  लेकिन  यह
 चरमानैन्ट  कमेटी  नहीं  होगी,  इसलिये  उसकी  जरूरत
 नहीं  है  1  झगर  एयर  संपटी  कमीशन  की  नियुक्तित  हो
 जाती  है  तो  वह  न  केवल  दुर्घटताशों  की  जाच  करेगी
 बल्कि  बाकी  समय  में  यह  यह  भी  देखेगी  कि  किस  तरह  से
 इस  प्रकार  की  दुर्घटनाप्रो  को  रोका  जाये  ।  इस
 से  भी  शोध  का  काम  करेगी  इसलिये  एक  कमेंटी
 करने  की  बात  सोची  जा  रही  है  जो  केवन  मेन्‍्टीनेन्स
 झौर  अधारिटोज  के  कार्यकलापों  में  ईरेगुलेरिटी  के  आये
 में  समीक्षा  करेगी  ।

 जहा  तक  सेबोटाज  का  प्रर्स  है,  इस  समय
 उस  सम्बन्ध  से  कुछ  कहना  प्री-मैच्योर  होगा,  लेकिन
 जो  कमेटी  _निमुक्तं  की  गई  है,  उसमें  एक्स-
 प्लोसिव  एक्सपट  भी  एक  सदस्य  के  रूप  में  रखें  बे
 है  शौर  वह  निश्चित  रूप  में इस  बात  का  पता  लगा-
 येंगे  कि  वास्तव  मे  कोई  एक्सप्लोजन  हुभा  है  था  नहीं
 ौर  उसकी  रिपोर्ट  जाने  के  बाद  समुचित  कप  में
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 [at  पृष्योशस  कौशिक  :]
 कम  उठाये  जायेंगे  ।  हू  में  माननीय  सदस्य  को
 बता  देना  चाहता  हूं  कि  उस  कमेटी  से  कहा  गया  है

 दो  महीने  में  अपनी  रिपोर्ट  दें  शौर  उसके  बाद
 तत्काल  कार्यवाही  की  जायगी  t

 जहां  तक  कमेटो  में  विलम्ब  का  सवाल  है,  हम
 तो  यही  कह  सकते  हैं  कि  जांच  जल्‍दी  से  जल्दी  पूरी
 की  जाये,  भ्रगर  जांच  समय  पर  नहीं  होती  है  भौर
 उसके  लिये  समय  बढ़ाने  की  मांग  करते  हैं  तो  इसको
 अस्वीकार  करना  संभव  नहीं  है।  लेकिन  हमारी
 कोशिश  यह  रहती  है  कि  कमेंटी  की  जांच  निर्धारित
 समय  पर  पूरी  हो  ।

 SHRI  JYOTIRMOY  BOSU:  There
 are  some  serious  suspicions  of  sabot-
 age.

 SHRI  PURSHOTTAM  KAUSHIK:
 I  say  that  cannot  be  ruled  out,  But,
 at  this  stage  it  is  rather  premature  to
 say  what  is  the  cause  of  the  accident.

 की  एस०  एस०  लाल  (घयाना)  :  लगातार
 एव्सीडैंट्स  हो  रहे  हैं,  जैसा  कि  पता  लगा  कि  सैबोटाज
 का  मामला  है,  पहला  एक्सीडेंट  दिसम्बर  में  हुआ
 शौर  पांच  महीने  में  दूसरा  हो  गया  शौर  दोनों  खतर-
 नाक  हैं,  दोनों  जहाज  तबाह  हो  गये  और  दोनों  में  बहुत
 लोग  इंजर्ड  हुए  है  1  मेरी  जानकारी  के  मृताबिक  i
 आादमसियों  की  कमर  की  रीढ़  की  हुइडी  टुट  गई  है  ।
 रीढ़  को  हड्डी  टूट  जाने  के  बाद  झ्रादमी  नकारा  हो  जाता
 है,  प्रपने  जीवन  में  कछ  नहीं  कर  पाता  है  ।  मैं  जानना
 चाहता  हूं  कि  झगर  ऐसा  है,  तो  मंत्री  महोदय  उनकी
 क्या  सहायता  कर  रहे  है,  उनको  कया  फाहनेशियल
 ऐंड  दे  रहे  है  या  उनके  जीवन  के  लिये  क्‍या  बात
 सांच  रहें  हैं  !

 जैसा  कि  पायलट  ने  बताया  कि  अडर-टाइम
 बम  रखा  गया  था,  लेकिन  जो  चेयरमन  है  लाल
 साहब,  उन्होंने  कहा  कि  प्रन्दर  से  नहीं,  बाहर  से

 प्रा  है,  झगर  बाहर  से  भी  हुआ  है  तो  इसका  मतलब
 कि  हमारी  विक्‍योरिटी  हतनी  लापंस्वाह  है  कि

 ब्राहर  से  कोई  भी  प्रादमी  सैबोटाज  करके  जहाज  को
 नृकसान  पहुंचा  जासं  यह  कहां  तक  ठीक  है  दत्त  लिये
 उन्होंने  बताया  कि  हमने  प्रापर  इन्कवायरी  सैट-
 झप वर  दी,  3  श्रादमियों  की  कमेटी  बना  दी  है,  तो
 बहा  पर  जो  सबाटाज  हुआ  है,  जहाज  को  बम
 से  उड़ाया  गया  है  और  जो  कमेटी  बनी  है  उसमें  एक्स-
 प्रंटे  हैं  जहाज  को  भलाने  बाले,  जहाज  बनवाने
 बाले  या  मैनेजमेंट  करने  वले  ।  इस  जांच  का  पता
 लगाने  के  लिए  सी०  बी०  झाई  जैसी  जो  क्रिमिनल
 खोजों  का  पता  लगाती  है,  उस  तरह  की  कमेटी  होनी
 जाहिये  जो  पता  गाये  कि  किसने  सैबोटाज  किया  और
 ह  बाहर  से हुभा  या  झन्दर  से  हुआ  ?
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 इन  तमाम  बातों  का  पता  लगाना  चाहिए  ।

 इन  पांच  ग्रहीनों  में  हमारे  दा  जहाज  तबाह
 हो  गये  हैं  ।  हमारे  पास  जहाज  तो  पहुले  ही  से  कम  हैं
 ौर  यात्री  ज्यदा  हैं।  झब  दो  जहाड़  दौर  कम  हो
 गया  हैं  |  मैं  यह  जानना  चाहता  हूं  कि  सरकार
 यात्रा  करने  वाले  पैसेजर्स  के  लिएक्या  व्यवस्था  कर  रही
 है  क्‍या  दूसरी  जगहों  की  फ्लाइट्स  को  कैन्सल  करके
 जहाजों  का  वहां  पर  लगाय।  जा  रहा  है,  या  बौर  जहा
 लिये  जायेग  ?  और  जहाज़  लेने  के  लिए  क्‍या
 व्यवस्था  हो  रही  है,  बे  जहाज  कहां  से  लिय  जायेंगे  !
 कितना  नुकसान  हुप्ा  है  ”  यह  जांच  कब  तक  हो
 पायगी  ?

 श्री  पृशधोत्तम  कौशिक  :  जहां  तक  ग्रा्षियों
 को  झान  वाली  चोट  का  सवाल  है,  वह  बात  पी
 नहीं  है,  भौर  जिस  किसी  यात्री  को  जो  भी  फ्रक्‍चर
 हुझा  है,  भ्रकार  की  यह  मंशा  नहीं  है  कि उसकी  छिपाने
 की  कोशिश  की  जाय  ।  उनक  उपचार  की  समुचित
 व्यवस्था  की  जा  रही  है।  यह  तो  डाक्टरों  की  राय
 से  पता  चलेगा  कि  किसको  किस  तरह  की  चोट  प्राई  है  ny
 मे  माननीय  सदस्य  को  श्राश्वस्त  करता  चाहता  हूं  कि
 जहां  तक  'चकित्सा  का  प्रश्न  है,  उनकी  किसी  तरह  a
 कोई  उपक्षा  नहीं  की  जायगी  t

 श्री  एस०  एस  लाल  :  जिन  लोगों  की  बैकबोन
 टूट  गई  है,  जो  कमाने-खाने  लायक  नहीं  रह  गए  हैं,
 उनको  क्या  सहायता  दी  जा  रही  है  ?

 क्री  परषोतम  कौशिक  :  जब  डाक्टरों  की  रिपोर्ट
 झायगी  तो  इस  पर  विचार  किया  जायगा  i  प्रभी
 इस  संबंध  में  कहना  कुछ  प्रासान  नहीं  होगा  ।

 जहां  तक  कमटी  का  सवाल  है,  उसमें  पांच  सदस्य
 हूँ  ।  बं  कंबल  जहाज़  चलाने  वाले  नहीं  हेँ  a  कमेंटी
 क  चदस्य  ये  है  ।

 (i)  डान  एस०  रामामृतम  :भृतपूर्व  डाय-
 रंबटर  जनरल,  सिविल  एबियशन  t  बह
 सिविल  एविएशन  डिपार्टमेंट  में  डायरंक्टर
 श्राफ  रिसर्च  एण्ड  डबलपमेंट  भी  रहे  हूँ  ।

 (2)  डा०  कोठ  प्रार०  को  राव,  डी  सी  एस
 ग्रो,  एकक्‍्सप्लासिव्ज  रिसर्च  एण्ड  डबलप-
 मेंट  ल॑बारटरी  t

 (a)  #29  जैड  me  खालकाका,  हिपुटी
 झ्रापरशन  मैनजर,  एयर  इंडिया  ।

 (4)  श्री  पी०  बद्ध राजनु,  डिजाइनर,  हिन्दुस्तान
 एयरोीनाटिवस  लिमिटड  y

 (5)  श्री  बी०  श्ार०  चौपड़ा,  डी  डी  ए  एप,
 सिविल  एविय्रेशन  डिपार्टमेंट  ।

 इस  प्रकार  जिन  लोगों  को  विशेष  जान  करी  ह उ  उनको
 इस  कमेटी  में  प्रापर  रिप्रैजैन्टेशन  देने  की  कोशिश  की  गई
 है  ।
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 श्री  एस०  एस०  लाल  क्या  सैबोटंज  के
 बार  में  पता  लगाया  जायगा  ?

 श्री  पुद॒ष्तोसम्  कौशिक  हम  यह  पता  लगाने  के
 लिए  हमारी  जो  सीक्रेट  सर्विस  है,  उसका  क्हमोंग
 लेंगे,  कि  क्या  वहा  सैबोटेज

 ग्
 है,  भगर  हुआ  है,  तो

 किस  तरह  हुआ  है  भौर  उसके  लिए  जिम्मेदार
 है।  इस  बात  की  निश्चित  रूप  से  जाच  की  जायेगी  ।

 DR.  BIJOY  MONDAL  (Bankura):
 This  ais  another  major  accident  in
 our  country,  2  is  indeed  a  matter
 of  concern  that  such  crashes  have
 taken  place  at  short  intervals,  The
 Minister  had  stuted  in  reply  to  my
 Starred  Question  No,  920  on  27th
 April,  979  that  Government  was  go-
 ing  to  ieview  the  question  of  the
 setting  up  of  an  Air  Safety  Board  in
 the  country  as  in  advanced  countries
 of  the  world  to  suggest  steps  to
 avoid  wir  mishaps  Jt  3s  also  under-
 st0og  that  safety  micasure,  here  com-
 paie  poorly  with  those  of  othe,  coun-
 tries.  The  incidence  of  air  accidents  is
 much  higher  i  our  country,  In
 modern  times,  science  has  developed
 @tcatly  and  so  many  devices  have
 heen  developed  that  It  i,  possible
 to  take  advance  precautions  ty  avoid
 air  accidents.  Ours  ls  a  poor  coun-
 try.  We  cannot  afford  t)  spend  such
 a  huge  amount  on  the  loss  of  air-
 craft,  It  is  sheer  good  fortune  that
 no  human  life  was  lost  in  this  parti-
 cular  accident,  bul  certainly  the
 country  has  lost  a  huge  amount  in
 the  form  of  the  loss  of  an  aeroplane.

 There  are  different  version;  about
 the  cause  of  the  accident  There  is
 also  a  rumour  that  sabotage  was
 probably  the  cause  behing  this  acci-
 dent,  by  planting  a  time  device  in
 the  cockpit.  The  explosion  took
 place  ju.t  ten  minutes  earlier,  before
 the  plane's  landing  at  Madras.
 Its  pilot,  Mr.  Arora,  has  also  stated
 that  it  is  g  case  of  sabotage;  fortu-
 nately  the  plane  wa;  landed  and
 there  wa,  ™  loss  of  human  lives.

 I  have  come  to  know  from  news-
 paper  reports  that  Government  have
 started  the  inquiry  into  the  causes,
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 I  want  to  know  whether  Govern-
 ment  have  received  any  interim  re-
 port  from  them,

 I  also  want  to  know  from  the  hon.
 Minister  whether  Mr,  Chellappa,
 Director,  Air  Safety,  who  visited  the
 Site  of  crashing  had  preliminary
 hearing  of  the  flight  data  recorder
 and  cockpit  device  recorder  which
 were  played  to  get  the  clue  for  the
 cause  of  mishap,  and  what  are  his
 findings.

 T  also  want  to  know  whether  he
 has  recciveg  any  report  or  informa-
 tion  from  the  intelligence  or  from
 the  local  police  authorities;  whether
 the  plane  was  quite  fit  and  wags  in
 a  state  of  air-worthiness  before  it
 took  off;  whether  it  was  thoroughly
 checked  before  the  start  of  the
 flight;  whether  the  pilot  or  any  other
 staff  had  expressed  any  doubt  about
 the  working  of  thi;  particular  plane;
 whether  this  particular  plane  was
 insured  before.  I  also  want  to  know
 from  the  hon.  Minister  what  in-
 terim  measures  he  wants  to  take
 immediately,  Lastly  I  want  to  know
 whether  the  Minister  will  consider
 my  proposal  of  formvtion  of  Air
 Safety  Boards  lke  that  in  other
 advanced  countries,  as  s00n  as
 possible.

 SHR]  PURUSHOTTAM  KAUSHIK:
 So  far  as  the  interim  report  i,  con-
 cerned,  Government  has  not  re-
 ceived  it  as  yet,  and  it  is  too  carly  to
 expect  the  intersm  report,  Secondly,
 the  Air  Safety  Director,  Myr.
 Chellappa,  whatever  inquiry  he  has
 made,  wil]  submit  jit  to  the  Inquiry
 Committee  and  it  is  not  necessary
 for  him  to  give  it  to  the  Government;
 what  ever  evidence  he  has,  it  is
 necessary  for  him  to  place  it  before
 the  Inquiry  Committee.

 So  far  as  air-worthiness  of  the
 aircraft  ig  concerned,  it  was  already
 certificd  ang  it  had  air-worthiness.

 So  far  as  insurance  of  the  plane  is
 eoncerned,  without  insurance,  the
 plane  is  never  allowed  to  operate,
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 So  far  as  Safety  Board  is  concein-

 ed,  88  |  have  already  said,  ग  am  pro-
 posing  to  constitute  the  Air  Safety
 Board,

 MR  DEPUTY-SPEAKER:  Now,
 reports  to  be  laid....

 DR.  BIJOY  MONDAL:  Did  the
 pilot  express  any  doubt

 SHRI  PURUSHOTTAM  KAU-
 SHIK:  The  pilot  did  not  express  any
 doubt  about  air-worthiness.

 2.43  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 i34TH,  357H,  l36TH,  137TH,  ‘138TH,
 39TH,  45rxH,  467TH,  477TH,  ‘148TH.

 AND  l497TH  REPorTS

 SHRI  C,  K,  CHANDRAPPAN
 (Cannanore):  Sir  I  present  the
 following  Reports  of  the  Public
 Accounts  Commuttee:—

 qd)  Hundreg  ang  Thirty-fourth
 Report  on  Audit  Reports  on  the
 Account;  of  the  Indian  Counci]  of
 Agriculturel  Research  for  the
 years  1978-74,  ‘1974-75  ang  ‘1975-76
 relating  to  the  Ministry  of  Agn-
 culture  and  Irrigation  (Depart-
 ment  of  Agricultural  Research  and
 Education).

 (2)  Hundred  and  Thirty-Fifth
 Report  on  Paragraphs  9  and  0  of
 the  Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  1975-76,  Union  Government
 (Railways)  on  D/C,  Electric  Trac-
 tion  relating  to  the  Miunistry  of
 Railways.

 (3)  Hundreq  and  =  Thirty-sixth
 Report  on  Paragraph  7,  2]  and
 32  of  the  Report  of  the  Comptroller

 +  and  Auditor  General  of  Indig  for
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 the  year  1976-77,  Union  Govern-
 ment  (Railways)  relating  to  the
 Ministry  of  Railways.

 (4)  Hundreg  and  Thirty-seventh
 Report  on  Paragraph  43  of  the
 Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  ‘1976-77,  Union  Government
 (Defence  Services)  relating  to
 Purchase  Contracts  in  two  Com-
 mands,

 (5)  Hundred  and  =  Thuirty-eighth
 Report  on  Paragraph  29  of  the
 Advance  Report  of  the  Comptrol-
 ler  and  Auditor  General  of  India
 for  the  year  ‘1976-77,  Umon  Go-
 vernment  (Civil)  on  Delhi  Deve-
 lopment  Authornty  relating  to  the
 Ministry  of  Work;  ang  Housing.

 (6)  Hundred  and  Thirty-ninth
 Report  on  Audit  Report  on  Bom-
 bay  Port  Trust  relating  to  the
 Ministry  of  Shipping  ang  Trans-
 port.

 (7)  Hundred  and  Forth-fifth
 Report  on  action  taken  by  Govern-
 ment  on  the  recommendations
 containcgd  in  the  55th  Report  on
 Union  Excise  Duties  relating  to
 the  Ministry  of  Finance

 (8)  Hundred  ang  Forty-sixth
 Report  on  action  taken  by  Gov-
 ernment  on  the  recommendations
 contained  in  the  \l3th  Report  on
 Union  Excise  Duties  relating  to
 the  Ministry  of  Finance.

 (9)  Hundred  and  Forty-seventh
 Report  on  Paragraphs  7]  and  74
 (iii)  of  the  Report  of  the  Com-
 ptroller  and  Auditor  General  of
 India  for  the  year  1976-77,  Union
 Government  (Civil),  Revenue
 Receipts,  Volume  II,  Direct  Taxes
 relating  to  the  Ministry  of  Finance.

 (10)  Hundred  and  Forty-eighth
 Report  on  Paragraphs  7  and  i8  of
 the  Report  of  the  Comptroller  and
 Auditor  Genera]  of  India  for  the
 year  1976-77,  Union  Government
 (Posts  and  Telegraphs)  on  Arre-
 ars  of  Rent  of  Telegraph,  Tele-
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 phone  and  Teleprinter  Circuits
 and  Telex/Intelex  Charges  and
 Purchase  of  Lead  Sleeves  relating
 to  the  Ministry  of  Communications,

 (ll)  Hundreg  and  =  Forty-ninth
 Report  on  Paragraph  38  of  the
 Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  1976-77,  Union  Government
 (Civil),  Revenue  Reccipts,  Volume
 I,  Indirect  Taxes  on  Union  Excise
 Duties  relating  to  the  Ministry  of
 Finance,

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  The  Audit  Reports  on  the
 Accounts  of  the  Indian  Council  of
 Agricultural  Research  for  the  years
 ‘1973-74  and  ‘1974-75  have  been
 placed  after  more  than  five  years.
 The  Audit  Reports  say  that  money
 has  been  misspent  and  there  has
 been  mismanagement  jn  the  Indian
 Council  of  Agricultural  Research...

 MR,  DEPUTY-SPEAKER:  These
 ate  Report,  of  the  Publhe  Accounts
 Committee.

 SHRI  DHIRENDRANATH  BASU:
 Government  is  not  taking  any  action
 in  the  matter.

 MR.  DEPUTY-SPEAKER:  This  is
 not  the  time  to  debate  it.

 SHRI  DHIRENRANATH  BASU:  I
 am  bringing  it  to  your  notice,  Sir,

 ESTIMATES  COMMITTEE

 THIRTY-FOURTH  REPORT  AND  MINUTES

 SHRI  MUKHTIAR  SINGH  MALIK
 (Sonepat):  Sir,  I  present  the  follow-
 ing  Reports  and  minutes  of  the  Esti-
 mates  Committee: —

 (l)  Thirty-fourth  Report  on  the
 Ministry  of  Agriculture  and  Irriga-
 tion  (Department  of  Rural  Deve-
 lopment—Rural  Employment,
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 (2)  Minute;  of  the  Sittings  of
 the  Committee  relating  to  the
 following  Reports: —

 (i)  Twenty-third  Report  on
 Directorate  of  Advertising  and
 Visual  Publicity.

 Gi)  Twenty-eighth  Report  on
 Ministry  of  Finance  (Department
 of  Revenue)—Central  Excise.

 (ii)  Twenty-ninth  Report  on
 Ministry  of  External  Affairs—
 Working  of  Indian  Diplomatic
 Missions,

 (iv)  Thirtieth  Report  on  Minis-
 try  of  Supply  und  Rehabilitation
 (Department  of  Rehabilita-

 tion)  —Dandakaranya  Project—
 Exodus  of  Settlers  (1978).

 (v)  Thirty-third  Report  on
 Ministry  of  Finance  (Depart-
 ment  of  Revenue)—Customs,

 (vi)  Thirty-fourth  Report  on
 the  Ministry  of  Agriculture  and
 Irrigation  (Department  of  Rural
 Development)—Rural  Employ-
 ment,
 (3)  Minutes  of  the  Sittings  of

 the  Committee  relating  ta  proce-
 dural  and  general  matters.

 COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 FIrry-FirsT  TO  FIrTy-FirTH  REPORTS
 AND  MINUTES

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  Sir,  I  have  the
 honour  to  present  the  following  re-
 ports  ang  minutes  of  the  Committee
 on  Public  Undertakings:

 (l)  Fifty-first  Report  on  Action
 Taken  by  Government  on  the  re-
 commendations  contained  in  the
 Sixteenth  Report  of  the  Committee
 on  Public  Undertaking;  on  Jute
 Corporation  of  India  Limited—
 Economic  Offences  committed  by
 Juye  Trade  and  Jute  Industry.



 377  S.C.  &  S.T.
 a  Comm.  Reports

 {Shri  Jyotirmoy  Bosu]
 (2)  Fifty-second  Report  on  Air
 India—Working  results  ang  Allied
 Matters.

 (3)  Fifty-third  Report  on  Air
 India—Commercial  *  and  Staff
 Matters.

 (4)  Fifty-fourth  Report  on  Anda-
 man  and  Nicobar  Islands  Forest
 and  Plantation  Development  Cor-
 poration  Limited  and  Minutes  of
 the  sittings  of  the  Sub-Committee
 on  Complaints  gs,  well  as  Minutes
 of  the  Committee  on  Public  Under-
 taking,  relating  thereto.

 (5)  Fifty-fifth  Report  on  ap-
 pointment  of  Auditor  in  Govern-
 ment  Companies.

 (6)  Minutes  of  the  sittings  re-
 lating  to  the  Fiftieth  Report  on
 Bharat  Heavy  Electricals  Limited,

 (7)  Minutes  of  the  sittings  re-
 lating  to  the  Forty-second,  Fifty-
 second  and  Fifly-third  Reports,

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 THrrTy-First,  THIRTY-NINTH,  FoRTIETH

 AND  Forty-Fixst  Reports

 SHR]  RAM  DHAN  (Lalganj):  I
 beg  to  present  the  following  Reports
 (Enghsh  and  Hind:  versions)  of  the
 Committee  on  the  Welfare  of  Sche-
 duled  Custes  and  Scheduled  Tri-
 bes:—

 qd)  Thirty-first  Report  en  the
 Ministry  of  Home  Affairs-  Atroci-
 fies  On  Scheduled  Castes  and
 Scheduled  Tribes.

 (2)  Thirty-ninth  Report  on  the
 Ministry  of  Home  Affairs—Dustur-
 bances  in  Marathwada  Roeion
 (Maharashtra),

 (3)  Fortieth  Report  on  the  Mie
 nistry  of  Petroleum,  Chemicals
 ang  Fertilisers  (Department  of
 Petroleum)—Reservations  for,  and
 employment  of,  Scheduled  Castes
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 and  Scheduled  Tribes  in  the  In-
 dian  Oi]  Corporation  Limited  (Re-
 fineries  ang  Pipelines  Division).

 (4)  Forty-first  Report  on  the  Mi-
 nistry  of  Railways  (Railway
 Board)—Reservations  for,  and
 employment  of,  Schnduled  Castes
 and  Scheduled  Tribes  in  North
 Eastern  Railway  and  award  of
 petty  contracts  to  Scheduled  Cas-
 tes  and  Scheduled  Tribes  in  North
 Eastern  Railway.

 12.26  hrs.

 STATEMENT  RE.  CORRECTION  OF
 ANSWER  TO  S,  Q  No.  869  DATED
 25-4.79°  RE  PASSING  OF  BENEFITS
 OF  NEW  TECHNOLOGY  BY
 NATIONAL  RESEARCH  DEVELOP-

 MENT  CORPORATION

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 AND  IN  THE  DEPARTMENT  OF
 ATOMIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY
 AND  SPACE  (PROF.  SHER
 SINGH):  Sir,  on  '25-4-1979  in  Lok
 Sabha  in  response  to  a  Supplement-
 ary  by  Shri  Saugata  Roy  on  Starred
 Question  No.  869  pertaining  to  Na-
 tional  Reseatch  Development  Corpo-
 ration,  J]  repled  in  the  pressure  of
 the  moment  as  under;

 “It  wil]  be  done  very  soon,  Prof.
 Menon  the  Director  General,  is
 not  to  guide  the  working  of  the
 laboratories  in  their  day  to  day
 work  Only  the  overall  supervision
 of  the  Labs,  is  to  be  done  by  him
 and  we  are  appomting  the  Direc-
 tor  General  soon”.

 I  regret  that  the  answer  was  not
 correct.  The  two  posts  of  Secretary,
 Department  of  Science  and  Techno-
 logy  and  DG,  CSIR  were  combined
 already  and  consequently  the  ques-
 tion  of  separately  filling  up  the  post
 of  DG,  CSIR  does  not  arise.
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 MATTERS  UNDER  RULE  377

 Q)  Rerortep  Inpo-Sovier  JorntT  पिपि0फन
 RAMME  TO  SEND  AN  INDIAN  Cosmo-
 NAUT  INTO  SPACE.

 SHRI  K.  LAKKAPFA  (Turnkur):
 With  your  kind  permission,  I  want
 to  raise  the  following  matter  under
 Rule  377

 A  matter  of  gteat  national  impor-
 tance  and  interest  har  been  publish-
 ed  in  the  latest  issue  of  a  Delhi
 weekly  It  has  been  stated  that  In-
 dia’s  space  programme  includes  the
 launching  ot  an  Indian  into  spuce
 m  a  joint  venture  with  the  Soviet
 Unmon  This  would  represent  a
 double  breakthrough  m  as  much  as
 an  Indian  cosmonaut  would  not  orly
 be  the  first  Asian  in  space  but  ales
 the  first  from  the  so-called  Third
 World  According  to  the  weekly,  In-
 dia  xs  already  making  preparations
 for  the  imitial  training  of  three  pec-
 ple  in  acclimatisation  in  space  condi-
 tions.  The  selected  crew  will  later
 be  sent  to  the  Sovie,  space  facilities
 in  Soviet  Kazakhstan  for  further
 trainmg  before  a  joint  flight  to  a
 satellite  station  and  return.  As  the
 House  is  awaTe  such  joint  ventures
 have  already  been  carried  out  by
 the  Soviet  Union  with  Czechoslovak.
 Polish,  East  German  and  Bulgarian
 crews,  It  is  a  matter  of  happimess
 that  India  is  also  to  be  included  in
 such  flights.  But  it  is  also  a  matter  of
 regret  that  such  a  momentous  deve-
 lopment  has  not  been  brought
 to  the  notice  of  Parliament
 and  the  people  by  the  Indian  Space
 Ministry.  Would  the  Minister  of
 Space,  in  this  case,  the  Prime  Minis-
 ter  himself  enlighten  the  House  on
 the  facts  of  the  case  and  also  inform
 the  House  whether  in  his  forthcom-
 ing  visit  to  the  USSR  he  intends  to
 raise  the  matter  further  in  relation
 to  the  actual  time  table  of  the  space
 launch?
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 (n)  REPORTED  KILLING  OF  SOME  BorDER
 Security  Force  PERSONNEL  IN  IMPHAL

 श्रीमतो  चखावती  (भिवानी)  उपाध्यक्ष
 महोदय,  झापकी  प्राजा  से  म॑  नियम  377  के  अन्तर्गत
 निम्नलिखित  विषय  की  ह. 16 थ  सदस  का  तथा  सस्वर
 का  ध्यान  आकर्षित  करना  चाहती  हू

 20-4-79  को  चार  विद्रोही  बार  बी  एस  एफ
 के  जवानों  को  मार  कर  भाग  गा  व  जीप  व  हथियार
 भी  ले  गए  t  यह  बहुत  चिन्ता  का  विषय  है  शौर
 झाम  नागरिकों  में  इस  से  असुरक्षा  की  भावता  बढ़ेगी.  |
 दिन  के  बक्त यदि  इस्फाल  में  यह  धटना  हो  सकती

 है  तो  दूसरी  जगह  क्या  हाल  होगा
 ?  सरकार  को  शीघ्र

 ही  ऐसे  विद्रोही  तत्वों  को  उभरने  से  रोकना  चाहिए
 अन्यथा  सारे  देश  को  सुरक्षा  ही  खतरे  में  पढ़
 जायेगी  1

 (ni)  RErorTED  CANCELLATION  OF  OWN-
 ERSHIP  Ricuts  or  DDA  tors  FOR
 WANT  OF  REGISTRTION  BY  THE  PLOT

 HOLDERS,

 SHR]  §  S  LAL  (Bayana):  Sir,
 under  Rule  377  I  would  like  to  raise
 the  following  matter  of  urgent  pub-
 he  importance,

 The  Delhi  Development  Authority
 is  going  berserk  with  the  implemen-
 tation  of  a  new  policy  of  depriving
 the  plot-holders  of  their  plots  which
 they  had  purchased  through  open  auc-
 tion  at  the  prevalent  prices  then  300
 plot-holders  have  been  deprived  of
 their  plots  because  of  their  alleged
 lapse  in  getting  the  plots  registered
 in  their  names  The  DDA  has  abrupt-
 ly  cancelled  the  ownership  of  these
 plots  because  they  have  not  got  the
 plots  registered  in  their  names.

 After  domg  this,  the  DDA  is  de-
 manding  50  per  cent  of  the  price  of
 plots  as  penalty  for  restoring  the
 pwnership  of  the  plots.  For  example,
 the  plot-holder  has  paid  Rs,  46,000
 for  a  plot  of  the  size  of  250  square
 metres.  Now  the  DDA  is  asking
 them  to  remit  Rs  23,000  as  penalty
 Here  it  ig  pertinent  fo  mention  that
 there  are  hundreds  of  flat-holders
 who  have  not  yet  got  ther  flats  re-
 gistered  even  after  several  years.
 Their  flats  have  not  been  taken  back
 by  the  DDA.  Such  a  penalty  is  also
 not  being  imposed  on  them  for  their
 failure  to  register  their  flats,
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 Even  during  the  so-called  authori-
 tarian  regime  of  I8  months  of  Emer-
 gency  such  arbitrary  action  was  not
 taken,  During  the  past  l5  years,  8
 nominal  penalty  was  being  imposed

 at  the  rate  of  Re,  l  per  sq.  yard  for
 the  lapse  of  registration,

 It  must  be  appreciated  that  a  mid-
 mie-eclass  family  buying  a  plot  at  Rs.
 46,000  for  250  sq.  metres  would  never

 be  remiss  in  registration  of  the  plots,
 There  mght  be  some  financial  hurd-
 les  which  result  m  delay.  But  that
 should  not  entertain  a  penalty  of
 thousands  of  rupees  and  also  cancel-
 lation  of  the  plots,

 T  suggest  that  the  hon.  Minister
 of  Works  and  Housing  should  make
 a  stilement  on  the  floor  of  ‘he  House,
 restoring  the  cancelled  plots  to  the
 allottees  after  collecting  a  nominal
 fee  of  Re.  ]  per  sq.  yard,

 2.58  hrs.

 HARYANA  AND  UTTAR  PRADESH
 (ALTERATION  OF  BOUNDARIES)

 BILL

 MR.  DEPUTY-SPEAKER:  Now
 We  proceed  with  further  vonsidera-
 tion  of  the  following  motion  mov-
 ed  by  Shri  Dhanik  Lal  Mandal  on
 the  27th  April,  ‘1979,  namely:

 “That  the  Bill  to  provide  for
 the  alteration  of  boundaries  of  the
 States  of  Haryana  and  Uttar  Pra-
 desh  and  for  matters  connected
 therewith,  be  taken  into  conside-
 ration”.

 Mr.  Ravi,  would  you  like  to  speak?
 SHRI  VAYALAR  RAVI:  (Chirayin-

 kil}:  Mr.  Deputy-Speaker,  Sir,  the  Bill
 moved  by  the  hon.  Minister  is  very
 little  in  content  because  it  is  only
 tor  making  a  few  adjustments  of
 areas  in  the  territories  between  U.P.
 and  Haryana.  At  the  same  time.  I
 woulg  like  to  draw  the  attention  of
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 this  House  to  some  of  the  basic  pro-
 blems  which  the  Minister  has  shirk-
 ed.  The  new  Janata  Government
 hus  to  put  a  stop  to  this,

 Sir,  Haryana  is  a  small  State  while
 UP.  is  one  of  the  biggest  States  in
 the  country,  To-day,  even  on  the
 population  basis,  it  is  the  largest
 State.  What  is  the  logic  behind
 this  alteration  of  boundaries  bet-
 ween  these  two  States?  Can  the  hon.
 Minister  explain  it?  So  far  as  the
 janguage  is  coneerned,  both  the
 States  xpeak  Hindi?  The  objective
 is  to  serve  the  administration  —  still
 better;  in  what  way  it  has  to  be
 achieved  is  my  basic  question.  If  this
 7५  done  tor  the  betterment  of  the
 people  and  better  functioning  of  the
 States,  whv  is.  this  done  arbitrarily?
 Regional  imbalance  is  the  fact  of
 the  day  in  this  country  to-day.  The
 regional  imbalances  very  from  area
 to  area  and  State  to  State  and  with-
 in  the  State  itself,  there  is  regional
 imbalance  And,  there  is  a  regional
 imbalance  within  the  country  itself,
 One  of  the  major  problems  is  to  tac-
 Kile  this  regiona]  jmbalance,  through
 the  administrative  machinery.  It
 depends  upon  the  capability  of  the
 States.  It  depends  upon  the  fune-
 tioning  of  the  administartive  machi-
 ‘nery  ang  its  capacity  to  mobilise  as
 much  resources  as  possible  from  the
 State  itself  as  also  the  availability  of
 the  monetary  and  fiscal]  ald  that
 comes  from  the  Centre,  So,  we  have
 to  come  to  a  conclusion—it  is  a  fact
 also—that  a  smaller  State  is  better
 than  a  bigger  State.  A  smaller  State
 is  more  viable  for  administration  and
 also  more  viable  for  betterment  and
 development,  That  is  why  a  bigger
 district  has  been  divided  into  two  or
 three  mini-districts.  In  Kerala  we
 had  nine  districts.  Now,  we  hav:  got
 eleven  districts  and  one  more  is  going
 to  be  added.  We  will  get  more  ad-
 ministrative  viability  and  the  State
 government  will  be  able  to  enforce
 its  authority  better  on  this  area,  If
 we  can  apply  this  principle  to  the
 district  level,  I  believe,  that  principle
 can  be  applied  to  the  State  level  a
 well.
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 Sir,  one  of  the  main  reasons  for
 regional  imbalance  is  the  non-vi-
 ability  of  the  administrative  capa-
 city  of  the  States  because  of  the
 larger  area  as  well  as  the  popula-
 tion,  Sir,  you  would  recall  Sardar
 K,  M.  Panicker  made  a_  dissenting
 note  on  the  report  of  the  State;  Re-
 organisation  Commission,  In  that  dis-
 senting  note  he  said  that  it  is  always
 desiruble  to  have  a  State  with  smaller
 area  and  he  wanted  that  the  State
 of  U.P,  must  be  divided  into  two.
 Mr.  Sathe  is  pleading  for  a  separate
 State  of  Vidharbha  taking  some  area
 from  MP.  and  Maharashtra.  Sir,  we
 have  84  to  85  members  of  Parliament
 from  U.P.  They  raise  lot  of  nue  and
 ery  that  theirs  is  a  backward  State,
 I  have  no  dispute  on  their  claim.
 But  why  is  it  so?  There  are  fifty-six
 districts  in  U.P.  I  wonder  whether
 any  Chief  Minister  can  even  com-
 plete  his  tour  of  all  the  districts  in
 UP.  during  his  tenure  as  Chief  Mi-
 nister  as  no  Chief  Minister  remains
 there  for  more  than  a  year  or  two.
 There  are  480  MLAs  jn  U.P.  Assem-
 bly.  How  can  the  Chief  Minister
 understand  the  complicity  of  the  pro-
 blems  when  he  is  not  able  ta  tour
 all  the  districts  in  the  State.  Duffi-
 culty  of  the  political  authority  to
 understand  the  problems  of  the
 areas  of  the  State  results  in  the
 creation  of  regional  imbalance  in
 the  State.  So,  in  the  interest  of
 progress  of  the  States  like  Uttar
 Pradesh  and  Madhya  Pradesh  it  is
 always  desirable  to  divide  these
 States  into  smaller  States  and  U.P.
 should  be  divided  first  into-two.
 This  is  the  basic  pont  I  want  to  raise
 in  this  connection,  Instead  of  mak-
 ing  piece-mea]  legislation  he  should
 come  forward  with  a  comprehensive
 new  policy  to  re-organising  the  State
 into  a  small  State.

 Sir,  the  second  point  I  would  like
 to  make  is  about  linguistic  States.
 Today  if  we  look  back  we  will  have
 to  regret  that  it  has  become  a  matter
 of  exploitation  for  political  gains.  No
 doubt,  it  is  very  good  for  administra-
 tion  and  cohesiveness  but  politicians
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 must  ponder  whether  this  linguistic
 States  policy  can  be  used  as  3  politi- cal  weapon  for  making  a  hue  and
 cry  over  the  sons  of  the  soil  theory.
 Sons  of  the  soil  theory  has  become
 a  curse  in  this  country  and  i  has
 become  a  menace  to  the  unity  of
 the  country.  Sons  of  the  soil  cry
 has  come  betause  we  cannot  undel-
 stand  the  ethos  of  the  Indian  society
 or  the  political  ethics,  political  mora-
 lity  or  politica]  sense  behind  the
 linguistic  States,

 33  hrs.

 But  unfortunately  we  find  that  no-
 body  is  prohibited  in  this  country
 from  using  or  abusing  all  these
 things,  The  question  of  language
 is  being  explorted  for  political  rea-
 sons  and  a  time  has  come  when  we
 should  stop  all  these  things;  we
 should  once  for  all  stop  the  cry
 ‘son,  of  the  soil."  I  have  absolute-
 ly  nothing  against  any  language.“
 But  I  will  give  you  one  example  for
 your  information.  The  Central  Gov-
 ermment  must  be  above  all  these
 things.  Mr.  Deputy  Speaker,  Sir,  I
 don’t  know  whether  you  were  there
 when  National  Film  Awards  were
 given  the  other  day,  The  Home
 Minister  must  be  aware  of  all  these
 things  and  that  is  why  I  am  bringing
 it  to  his  notice  now.  There  is  a  par-
 ticular  pattern  of  issuing  the  awards
 in  the  national  film  function,  We
 first  give  it  to  national  films.  Then
 comes  the  Directors,  actors  and  ac-
 tresses  and  so  on  and  then  comes
 the  regional  films.  They  announce
 the  names  only  in  Hindi  which  our
 people  cannot  understand.  Why  in
 the  name  of  regional  films  the  Hindi
 films  have  been  brought  in,  like
 Kasur  and  Jagoon?  I  don't  under-
 stand  this.  And  the  Best  Director
 Mr.  Aravindan  who  has  been  given
 the  Best  Director  Award  for  the
 second  time  consecutively  las  been
 insulted,  He  had  not  been  given  the
 award  separately  and  he  was  called
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 along  with  the  Malayalam  film
 award,  for  the  film  called  Thambu.
 So,  this  is  the  position,  Why  should
 such  an  unsult  be  given  to  a  direc-
 tor  who  has  got  the  best-director
 award  for  the  second  time  consecu-
 tively?  This  is  against  national"
 unity.  This  subject  comes  under
 the  Home  Ministry  and  it  is  a  very
 sensitive  »ssue.  We  are  certainly  en-
 titled  to  know  about  it.  And  when
 We  contacted  the  top  officer  of  the
 Film  Festival  or  the  Director  there.
 he  said,  ‘What  is  wrong  with  =  at?”
 Is  st  the  way  an  officer  should  be-
 have?  Instead  of  giving  the  award
 separately  to  the  Best  Director  you
 club  it  with  the  award  given  for  the
 Malayalam  film.  What  sort  cf  encour-
 agement  you  are  giving  to  regional
 language  films?  Is  it  the  wiy  of  do
 ing  such  things?  This  cannot  be  tole-
 rated.  I  hope  that  the  Hon,  ome
 Minister  will  himself  go  into  it  and
 dp  the  needful.

 Before  concluding  I  wish  to  stress
 upon  one  point  and  it  is  this,  We
 can  have  a  comprehensive  Bill,  after
 necessary  consultation  has  been  done.
 Le;  the  Government  bring  forward  a
 complete  comprehensive  Bill  after
 consultation  with  all  the  political
 leaders  and  the  concerned  States  for
 the  reorgamisation  of  the  States,  to
 make  the  States  smaller,  Such  a  step
 alone  will  pave  the  way  for  the
 integration  of  the  country,  That  sort
 of  step  is  alone  needed  for  the
 political  unity  and  administrative
 viability  of  the  country  and  for  the
 development  of  various  regions  and
 States  and  for  national  duty.  With
 these  words  I  conclude  my  speech,
 thank  you.

 13.05,  hrs,

 he  Lok  Sabha  adjourned  for  Lunch
 Hill  five  minutes  past  Fourteen  of  the

 clock.
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 The  Lok  Sabha  re-assembled,  after
 Lunch,  at  Fifteen  Minutes  past  Four-
 teen  of  the  Clock,

 |SHRIMATI  PaRVATAI  KRIsHN@N  in  the
 Charr|

 HARYANA  AND  UTTAR  PRADESH
 (ALTERATION  OF  BOUNDARIES)

 BILI_—contd.

 at  गया  सिह  (मंडी)  सभापति  महोदय,  में
 हॉरियाण एड  उत्तर  प्रदेश  (झाल्टरेशनप्राफ  वाउडरीक्ष
 बिल,  .976  का  समर्थन  करता  Fi  दा
 राज्या  ने  प्रपने.  मोमा  विवाद  को  'पारम्पिरक
 सहमति  से  एक  पच  फैसले  के  हारा  सुलझा  लिया
 है,  यह  स्वागत  करने  योग्य  बास  है  ।  लेकिन  इस
 प्रश्न  को  सारे  हिन्दुस्तान  के  परिपेक्ष्य  में  देखना
 चाहिए  ।

 जहा  तक  यु  ०  ice  का  प्रश्न  है,  बह  हिन्दुस्तान का  सत्र  से  पट  प्रदेश  है  और  उसकी  झाबादा  दंस
 से  बारह  करोड  तक  है  ।  क्षेब्रकल  के  लिहाज  से
 भी  वह  एक  बहूत  बड़ा  प्रदेश  है--वह  इतना  बडा
 प्रदेश  है  कि  कई  स्वत  राज्य  भी  उसके  बराबर  नहीं
 हैँ  tr

 ae
 तान  के  तीन  प्रधान  महरी  इस  प्रदेश  से

 हां  चुके  है  -  लेकिन  झगर  विकास  की  दृष्टि  [से  देखा
 जाये,  तो  यह  प्रदेश  हिन्दुस्तान  के  पिछई  हुए
 प्रदेशों  में  से  एक  है,  और  मैं

 ा  4
 कि  इसके

 पिछडेपन  का  संब  से  बड़ा  कारण  लार्जनेस
 है--इतना  बड़ा  प्रदेश  होने  क ेकारण  ही  यहे  पिछड़ा
 हुभा है ।

 पहले  यह  मत  था  कि  भ्रगर  बड़े  बड़े  प्रदेश  हों,
 तो  प्रदेश  की  हुकूमत  पर  कम  खर्च  होगा,  जश्ौर  बह
 पैसा  विकास  पर  लगाया  जा  सकता  है।  लेकिन  जब
 से  हरियाणा,  पजाब  बौर  दूसरे  छोटे  छोटे  प्रदेश  बनें
 हैं,  यह  सिद्ध  हो  गया  है  कि  विकास  की  दृष्टि  से
 छोटा  प्रदेश  ज्यादा  झच्छा  होता  है  और  उसमे  विकास
 की  गति  भ्रधिक  होती  है  t

 उत्तर  प्रदेश  मे  5५7  जिले  है  शौर  मैं
 ह कि  किसी  भी  चीफ  मिनिस्टर  के  लिए  यह  है!

 पासिबल  नहीं  है  कि  वह  ऐसे  प्रदेश  को  एक
 डायनासिक  लीडरशिप  दे  सके  1  कोई  चीफ  मिनिस्टर
 57  जिलों  के  क्‍्लक्टरों  को  भ्रक्छी  तरह  से  पहचान
 भी  नहीं  सकता  है--खास  तौर  से  यू०  पी०  मे
 जहा  कोई  भरी  चीफ  मिनिस्टर  दो  साल  से  झधिक
 अपने  पद  पर  नहीं  रहता  है,  भौर इस  लिए  वह  जिलों
 में  प्रच्छी  हुकूमत  नहीं  दे  सकता  है  ।  जहां  तक
 प्रच्छी  हुकूमत  का  सवाल है,  यह  ज़रूरी  है  कि  प्रदेश
 की  सारी  जनता  के  साथ

 प  1
 कलबटर  और

 दू
 पी0  भ्रादि  डलो  के  टर्ज  के  साथ

 मिनिस्टर  का  पर्सतल  कलटेक्ट  भौर  वाकफियंत
 हो।
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 झगर  भाप  जियोग्राफिकली  देखे,  तो  उत्तर  प्रदेश
 के  जार  पांच  विभाग  ऐसे  है,  जो  एक  दूसरे  से  बिल्कुल
 चथक  है  |  जैसे,  हिमाचल  प्रदेश  के  साथ  लगा

 ०  पी०  का  पहाड़ी  इलाका  है  -  हिमाचल
 झालू  भौर  सेब  की  प्राडकशन  में  बहुत  चन्नात  की

 है,  लेकिन  te  dhe  के  पहाड़ी  इलाके  में  उतना  विकास
 और  उप्नति  नही हो  पाई  है  -  गै  समझता  ह  कि  भगर

 ह
 पीए  के  पहाडी.  इलाक  की  एक  ग्रलग  स्टेट  बनता

 जामे,  तो  उसमे  भी  उतनी  ही  उन्नति  और  विवास
 होगा,  जितना  कि  हिमाचल  प्रदेश  में  ह्झा  है  ।

 उत्तर  प्रदेश  में  एव  दूसरा  इलाका  ददलखड़
 है,  वह  भी  बिलकुल  पिछडा  हुआ  /  ।  इसी  तरह
 पूर्वी  उत्तर  प्रदेश  भी  एक  पिछड़ा  हृझ्मा  हलाया  है।

 इलाके  कुछ  सम्पन्न  है,  लेकिन  वे  भी  उसने
 सम्पन्न  नही  है,  जितने  कि  वे  होने  चाहिए  1  में  गगझता
 है  कि  विकास  की  दृष्टि  में  qe  पी०  का  विभाजन
 होना  चाहिए  |  और  उसकी  जगह  पर  छाटी  छोटी
 स्टेट्स  बननी  चाहिए  ny  कोई  भी  चीफ  मिनिस्टर
 इसने  बड़े  प्रदेश  का  प्रच्छी  हुकमत  नहीं  दे  सकता  क
 झाज  कल  यू०  पी०  की  झ्ाबादी  दस  करांड  के  बरीब
 है।  भ्रगर  उसका  छांटे  छाटे  पाच  [दिशा  में  बाट  दिया
 जाये,  तब  भी  एक  प्रदेश  श्रौसनन  दो  कराइ  की  म्रात्रादी
 का  बन  जायेगा  ।

 मैं  सुझाव  देता  ह  कि  सरकार  को  सार  हिन्दुस्तान
 की  प्रगति  की  दृष्टि  से  उत्तर  प्रदेश  मे  विकास  वी  गति
 गति  में  तेज़ी  लाने  के  लिए  और  वहां  एक  ग्च्छा
 एडमिनिस्ट्रेशन  स्थापित  करने  के.  लिए--पिछले  दस
 बारह  सालो  से  उत्तर  प्रदेश  में  एडमिनिस्ट्रेशन  नाम  की
 कोई  चीज़  नहीं  है,  एक  मामली  सी  ढ्रासफर  कराने

 भरी  वहा  पात्र  साल  लग  जाते  ह--सरकार
 को  सोच  विचार  कर  एक  काम्प्रिहेंसिव  बिल  लाता
 चाहिए,  जिस  के  द्वारा  यू०.  Cicd  का  छोटी  छोटी  स्टेट्स
 में  विभाजित  किया  जा  सके  ।  मैं  सरकार  से  यह  भी
 पलिवेदन  करूगा  कि  वह  काई  कमीशन  बिठाये,  जो
 सारे  देश  के  समन्बित  विकास  के  लिए  बड़ी  बडी  स्टेट्स
 को  विभाजित  कर  क॑  छांटी  छोटी  स्टेट्स  बनाने  के
 अम्बन्ध  में  बिचार  करे  |  r

 MR  CHAIRMAN’  Shr  Venkata-
 subbaiah.

 SHRI  RAM  DHAN  (Lalganj):  Why
 are  the  M  nisters  going  out  and  com-
 ing  in  so  frequently?

 MR.  CHAIRMAN:  Perhaps,  they  are
 on  a  slimming  course.

 SHRI  P.  VENKATASUBBAIAII
 (Nandyal):  Madam  Chairman,  this
 Bill  has  been  brought  in  primarily  to
 Make  some  alterations  in  the  0043
 $48  LS—]).
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 dary  between  U-P.  and  Haryana,  7
 agree  with  the  sentiments  expressed
 by  severa:  Members.  It  is  appropriate
 that  the  ex-Chicf  Mimister  of  U.P.  is
 here  when  discussions  are  going  on,
 Several  Members  who  participeted
 pleaded  for  bifurcation  of  U.P.  on  ‘ul-
 ministiative  grounds  as  well  as  grounds
 of  eccnonuc  development.  We  have
 imherited  our  states  as  a  legacy  of
 Biitish  colonialsm  when  we  attained
 independence,  at  that  time  U.P.  was
 the  biggest  state.  Even  today  it  sends
 in  85  members  to  Lok  Sabha  It  makes
 all  the  political  diflerence  in  the  con-
 text  of  the  ligness  of  the  Slate.  There
 had  been  an  agitation  gomg  on  after
 the  advent  of  freedom,  under  ine
 leadership  of  Mahatma  Gandhi,  that
 states  cught  to  be  reorganised  on  vhe
 basis  of  the  language  of  the  people.  A
 committee  was  constituted  under  Fal
 Ah  and  they  recommended  =  certamu
 things,  there  was  a  dissenting  note  by
 Sardar  Panikkar,  if  I  remember  arighl,
 fo.  bifurcation  of  UP,  but  it  was  nol
 accepted  for  various  reasons  In  ihe
 south  espec  aly  the  agitation  was  tor
 ereation  cf  stafes  on  a  linguistic  asis
 but  no  where  in  the  commission's
 terms  of  reference  is  if  to  be  tn  wd
 that  the  states  are  to  be  reorganioed
 on  the  basis  of  language.  The  im  75
 aut  consideration  was  administrat've
 viability  Several  commussions  were
 set  up  to  settle  the  boundaries  cl  cacao
 state  One  such  was  set  up  hetweeu
 Haryana  and  UP  There  were  sev2.al
 awards  One  was  the  Mahajan  aw  ird
 on  Muharashtra,  Karnatak.  [In  this
 ease  Dikshit’s  award  is  implemen!ed
 to  mark  the  boundary  between  U.P.
 and  Haryana.  When  these  alterations
 are  made,  it  may  not  solve  the  eu‘  re
 problem.  Jamuna  happens  to  be  the
 boundary  between  Haryana  and  U.:.
 m  the  districts  of  Bulandshar  und
 Gurgaon  and  other  places.  So  tar  aS
 the  award  goes  it  35  all  right.  So  far
 as  the  bigger  problem  ef  bifurcation  or
 reorganisation  of  states  is  concerned,
 it  should  be  based  on  admunistralive
 convenence  and  economic  develop-
 ment.

 MR.  CHAIRMAN:  Puiease  confine
 yourself  to  the  Bill
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 SHRI  P.  VENKATASUBBAIAH:  Me.
 Bahuguna  is  hinting  that  it  is  not  re-
 levant  at  all.  I  am  also  conscious  ct
 that  fact  but  |  suffer  from  the  speech-
 es  made  earlier;  that  is  the  contagio™.

 MR,  CHAIRMAN:  You  could  ve
 wiser  and  show  the  way

 SHRI  F  VENKATASUBBAIAH,  m4
 this  Bill,  wider  things  are  ulso  dio-
 cussed,  if  cannot  be  ruled  out  I  was
 say.ng  that  the  award  of  [kshit  i>
 being  implemented  in  this  Bill.  Whule
 implementing  this  award.  you  have  to
 go  f+  rther  and  see  that  smaier  states
 like  Haryana  are  strengthened  and
 more  territory  shculd  be  added  so  that
 it  could  become  vialle  Because  ooli-
 tically  the  most  instable  Stale  is  Hai+-
 ana’  As  ii  is  compact,  it  has  gol  penr-
 fits.  But  at  the  same  time  the  small-
 ness  is  a  big  problem  and  it  has  =  bLe-
 come  a  haunting  ground  for  defections
 all  ‘hese  years  In  that  contexi,  I
 woili  like  to  say,  you  adjust  boun-
 daties  in  such  a  way  that  Haryana  ‘us
 becomes  a  viable  State  and  there  will
 be  political  stability  in  that  State.  Only
 in  that  context  I  want  to  express  that
 feelng  I  hope  the  Government  will
 also  consider  these  things  in  depth
 anu  see  thut  along  with  economic  de-
 velopment,  political  stability  should  be
 ensured  That  if  can  be  done  only
 when  a  State  is  more  viable  than  what

 it  uw  so  far  as  Haryana  is  concerned.

 श्री  लक्ष्मी  मारायण  नाथक  (खज्राहो)
 सभापति  महोंदया,  भी  जो  हरियाणा  और  उतर
 प्रदेश  (सीमा  परिवर्तेत)  विधेयक  प्रस्तुत  किया  गया
 है  उसका  में  समर्थन  करता  हैँ  ।  कारण  यह  है  कि
 झभी  जो  सीमा  थी  वहे  जिस  तरह  से  यमुना  नदी  बहती
 थी  उसी  तरह  से  सीमा  का  निर्धारण  था  t  इसमें

 ४ कटिनाइया  पड़ी  भौर  इसलिए  यह  निश्चय  हुमा  पक
 ऐसा  निर्णय  लिया  जाए  जिससे  कि  सीमा  पर  जो
 जिले  है  या  गांव  हैं  उसमे  कोई  विक्कत  न  पडे  में  इस
 बात  का  स्वागत  करता  हू  कि  सीमा  का  ऐसा  निर्धारण
 होना!  चाहिए  जिससे  जनता  को  सहुलियत  रहे  ।  जतता
 आहती है  कि  जिले  का  मुकाम  या  प्रान्त  की  राजधानी
 उसके  नजदीक  रहे  7  जनता  के  लिए  आने  जाने  के
 रास्ते  भी  सुगम  होने  चाहिये  ।  इसलिए  मैं  हस  विधेयक
 का  समर्थन  करता  हूं  ।

 APRIL  30,  979  Boundaries  Bilt  324

 wa  सीभा  निर्धारण  के  आरे  में  र्था  हुई  है  तो
 थोड़ी  सी  झौर  बातें  भी  इससे  जुड़  जाती  हैं।  जैसा  कि
 भ्रभी  और  माननीय  सदस्यो  ने  भी  कहा  है  कि  अपने
 देश  के  जो  प्रान्त  है  उनमे  कुछ  परिवर्तत  होना
 जरूरी  है  ।  प्रान्तों  का  पुनगठन  होना  जरूरी  है  ।
 पिछले  दिनों  जब  प्रान्तों  का  पुनर्गठन  हुआ  तो  उसमें
 कुछ  दृष्टिया  सामने  रखी  गई  ।  एक  तो  सुविधा  की
 दृष्टि  का  माना  गया  ।  लेकिन  झाज  के  समय  में  जो
 पुनर्गठन  है,  मैं  आपसे  निवेदन  करू  कि  चाहे  उत्तर  प्रदेश
 हो  या  मध्य  प्रदेश  हो--वें  इतने  बड़े  क्षेत्र  में  है,  इतने
 बड़े  एरिया  में  है  कि  उनका  प्रशासन  ठीक  कग  से  नहीं
 चल  सकता  |

 दूसरे,  बिकास  की
 ्

 से  भी  प्रान्ता  का  गठन
 जरूरी  है  ।  इस  सम्बन्ध  में  अ्रभी  हरियाणा  का  उदाहरण
 भी  दिया  गया  जोकि

 पूरब
 के  बाद.  काफी  तरक्को

 कर  गया  |  विकास  के  लिए  पैसे  का  जो  निर्धारण  होता
 है  बह,  जब  बड़ा  श्रान्त  होता  है,  तो  कम  पड़  जाता  है
 इसलिए  बिकास  की  दष्टि  से  शौर  प्रशासन  की  दृष्टि
 से  भी  इस  पर  एक  न  एक  बार  पून  विचार  करता
 बहुत  जरूरी  है.  मैं  आपके  द्वारा  बताना  चाहता?
 कि  मध्य  प्रदेश  और  उत्तर  प्रदेश  के  टीकमगढ़  शौर
 झासी  जिले  मिले  हुए  है  झासी  के  कई  गाव  टीकमगढ़
 की  सीमा  में  पड़ते  है  और  टीकमगढ़  के  कई  गाव
 झासी  की  सीमा  में  पहले  है  जिसके  कारण  कई  दिक्‍कतें
 सामने  श्राती  है  ह  र्ा  बराबर  चल  रही  है  कि
 इन  गायों  तो  या  ता  इधर  लाया  जाए  या  उधर
 ले  जापा  जाए  अधिकारी  भी  कुछ  ऐसी  बातें  कर
 देते  ह  जिससे  जनता  को  कष्ट  होता  है.  थे  कहें  बेचे
 है  वि  सटक  के  इधर  के  गाव  उधर  रहेंगे  और
 उधर  के  गाव  wet  रहेंगे  इस  बातों  की  वजह  से
 बुल्देलखण्ड  के  जो  जिले  है,  जोकि  बहुत  पिछड़े  हुए  हैं,
 उनका  बिकास  नहीं  हो  रहा  है  -  एक  बुल्देलखण्ड  बिका  स
 परिषद  भी  बनी  थी  जिसकी  एक  दफा  बैठक  भी
 हुई  लेकिन  कोई  विचार  नहीं  हो सका  /  इसलिए  जरूरी
 है  ि  शाद  प्रान्तों  का  गठन  क्या  जाए।  जब  हम
 मानते  हैं  कि  पिछड़े  इलाकों  का  विकास  करना  है  तो
 इस  पर  गौर  होना  चाहिए  |  इस  दष्टि  से  मैं  इसका
 समर्थन  करता  है  कि  उत्तरप्रदेश  प्ौर  मध्य  प्रदेश  के
 बुन्देलखण्ड  के  जिले  है,  जोंकि  बहुत  पिछड़े  हुए  है,
 उनका  अ्रलग  से  प्रान्त  जरूर  बनता  चाहिर  ।  नेता
 लोगा  का  इस  पर  अवश्य  विचार  करता  चाहिए  t

 MR  CHAIRMAN  The  hon.  Minis-
 ter.  (Interuptions),

 क्री  भूकितियार  सिंह  सलिक  (सोतीपत)  :  पांच
 मिनट  का  समय  हमें  भी  इस  पर  बओलने  के  लिए
 दीजिए  ।  पाच  मिन  बौर  लग  जाएंगें  तो  क्या
 कोई  प्राफत  शा  जाएगी  ।

 श्री  गत  राम  (फिल्लोर)  :  हमें  भी  इस  पर
 बोलने  के  लिए  टाइम  दीजिए  ,  (emer)...

 MR.  CHAIRMAN:  I  cannot  increase
 the  time  now.  I  have  already  called
 the  Minister.
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 wf  fog  बलिका  :  पाच  मिनट  में
 कौन  सी  मुसीबत  भा  जाएगी  ।  हरियाणा  झौर

 पीक  की  सीमा  के  बारे  मे  यह  बिल  है  भौर  हरियाणा
 ्  पो०  के  मेम्बरों  को  झाप  ने  बोलने
 टाइम  नहीं  दिया  (व्यकधान)  .  मुझे  यह
 बताइए  कि  पांच  मिनट  में  क्या  मुसीबत  ां  जाएगी  1

 MR  CHAIRMAN  On  the  previous
 day  when  this  Bill  was  taken  up,  if
 went  on  for  nearly  half  an  hour  Again
 today  I  called  all  the  names  that  came
 to  me  and  allotted  time  accordingly.
 At  the  last  minute  if  you  suddemy
 send  your  name,  I  cannot  call  you.  I
 am  sorry

 श्री  मुदितियार  सिह  सलिक  में  दस  कके  खिलाफ
 प्रोटेस्ट  बर  के  बाक-झाऊट  करता  हू  |

 (Shr:  Mukhtiar  Singh  Mahk  then  left
 the  House)

 क्री  भगत  राम  बयाकि  श्राप  से  टाइम  नहीं
 दिया  है  और  हमारी  पार्टी  का  व्यप्याइन्ट  नहीं  श्रायां
 है,  हम  वाक्‍-्झाउट  बरतें  है  t

 (Shri  Bhagat  Ram  and  some  other
 Members  then  left.  the  House)

 MR  CHAIRMAN  The  Minister

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Madam  Chairman,  as  I  explained  in
 My  opening  speech  this  Bill  is  based
 on  an  arbitration  award  and  that
 uward  has  heen  accepted  by  both  the
 Governments  New  we  have  come
 forward  to  give  effect  to  it,  But  this
 opportumty  was  taken  by  hon.  mem-
 bers  for  expressing  their  views  in  re-
 gard  to  the  reorganisation  of  States
 and  the  v.rtues  of  smaller  States  Hon
 Member,  Shri  Vayalar  Ravi,  urged  so
 Many  points  very  forcefully  im  favour
 ef  smaller  States  like  economic  viabi-
 lity’  administrative  viability,  homo-
 geneous  development,  national  integra-
 tion,  etc.  Other  hon,  Members  also
 have  raised  these  points.  But  as  I
 explained,  this  Bul  is  only  in  regard
 to  the  river  boundary  between  Hary-
 ana  and  U.P.  That  too,  it  Is  based  on
 an  arbitration  award,  which  has  been
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 accepted  by  both  the  Governments.
 So,  the  bigger  question  of  States’  re-
 organisation  ang  bigger  States  being
 reorganised  into  smaller  States  does
 hot  arise,

 As  regards  the  Mahajan  Commission
 report,  that  has  not  been  accepted  by
 both  the  Governments,  ie.  the  Gov-
 ernments  of  Karnataka  and  Maha-
 rashtra,  So,  it  is  lying  there  But  as
 the  Home  Munister  explained  last
 lime,  he  would  take  the  init  ative  to
 call  both  the  Chief  Ministers  and  try
 tc.  persuade  them  to  accept  it  As  and
 when  there  is  acceptance  of  that  re-
 port  or  any  agreement  mutually  agreed
 upon  by  the  two  Chief  Mimsters  of
 these  two  States,  we  shall  come  for-
 ward  with  the  necessary  legislation.

 MR  CHAIRMAN  The  question  ts.

 “That  the  Bill  to  provide  for  the
 alleration  of  boundaries  of  the  States
 of  Haryana  and  Uttar  Pradesh  and
 for  matters  connected  therewith,  be
 taken  into  consideration,”

 The  motion  was  adopted.

 MR  CHAIRMAN’  We  shall  now
 take  up  clause  by  clause  consideration
 of  the  Bill  There  are  no  amendments
 te  clauses  2  te  4  The  question  is:

 “That  clauses  2  to  4  stand  part  of
 the  Bull.”

 The  motion  was  adopted

 Clauses  2  to  4  were  added  to  the  Bill.

 Clause  5—{  Amendment  of  First  Sche-
 dule  to  the  Constitution.

 MR  CHAIRMAN:  There  are  three
 Governments  Nos.  3,  4  and  5  to  clause
 5.

 MR  CHAIRMAN:  Now,  clause  5.

 SHRI  DHANIK  LAL  MANDAL:  I
 beg  to  move

 “Page  3,  line  44,

 for  “I978"  substitute  “1979”  (3).
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 “Page  4,  line  4,

 for  “1978  subszitute  “i979"  (4).

 “Page  4,  line  10,

 for  “\978"  substitute  “1979”  (5)
 MR.  CHAIRMAN:  The  question  is:
 “Page  3,  line  44,—

 for  1978"  substitute  “l979"  (3)
 “Page  4,  line  4,

 for  “1978  substitute  “1979  (4)
 “Page  4,  line  10,

 for  “I978"  substitute  “l979"  (5)
 The  motion  wus  udopted,

 »  CHAIRMAN  The  question  is:

 “That  Clause  5,  as  amended,  stand
 part  of  the  Bill”.

 The  motion  was  adopted
 Clause  5,  as  amended,  was  added  to

 the  Bill.

 Clauses  6  to  ]  were  added  to  the  Bull.

 Claus,  22,—  (Appropriation  of
 moneys  for  expenditure  in  transferred
 territones  under  existing  appropriation
 Acts.)

 MR,  CHAIRMAN:  Now,  Clause  12.

 SHRI  DHANIK  LAL  MANDAL:  I
 beg  to  move:

 “Page  7,

 after  line  45,  insert

 “Provided  that  no  such  autho-
 risation  shall  be  made  so  as  tc
 have  effect  for  any  period  after
 the  end  of  the  financial  year  in
 which  the  appointeg  day  falls.”
 (6).

 MR.  CHAIRMAN:  The  question  is:
 “Page  7,

 after  line  45,  insert—

 “Provided  that  no  guch  authori-
 sation  shall  be  made  so  as  to
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 have  effect  for  any  period  after
 the  end  of  the  financial  year  in
 which  the  appointed  day  falls.”
 (6)

 The  motion  was  adopted.
 MR.  CHAIRMAN:  The  question  is:

 “That  clause  12,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  12,  as  amended  was  adopted  to
 the  Bull,

 Clauses  3  [0  36  were  added  to  the  Bul.

 The  Schedule  was  added  to  the  Bill

 Clause  l—  (Short  title)  Amendment
 made;

 “Page  l,  line  6,

 for  ©1978"  substitute  “I979"  (2)

 (Shi  Dhanik  Lal  Mandal).
 MR  CHAIRMAN:  The  question  1st

 “That  Clause  i,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted,
 Clause  L  as  amended,  was  added  to

 the  Bill.

 Enacting  Formula

 Amendment  made:

 “Page  ),  line  l,

 for  “Twenty-ninthinth”  substitute
 “Thirtieth”  qd)

 (Shri  Dhanik  Lal  Mandal)

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill.”

 The  motion  was  adopted,
 The  Enacting  Formula,  ag  amended,

 was  added  to  the  Bill.
 The  Title  was  added  to  the  Bill.

 SHRI  DHANIK  LAL  MANDAL:  I
 beg  to  move:

 “That  the  Bill,  ag  amended,  be
 passed,”
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 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill,  as  amended,  be  pass-
 ed.”

 The  motion  was  adopted.

 ३4.40  hrs.

 KOSANGAS  COMPANY  (ACQUISI-
 TION  OF  UNDERTAKING)  BILL

 AND
 (PAREL  INVESTMENTS  AND  TRA-
 DING  PRIVATE  LIMITED  AND
 DOMESTIC  GAS  PRIVATE  LIMITED
 (TAKING  OVER  OF  MANAGEMENT)

 BILL

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  oem  N.  BAHUGUNA):  I  veg  to
 move:*

 “That  the  Bul]  to  provide  for  the
 acyuisition,  in  the  public  interest,
 of  the  undertaking  of  the  Kosan-
 gas  Company  and  thereby  to
 secure  that  the  ownership  and
 control  of  the  means  and  resour-
 ces  for  bottling,  transporting,  mar-
 keting  and  distmbulion  of  lique-
 fled  petroleum  gas  are  so  distribu-
 ted  as  best  to  subserve  the  com-
 mon  good  and  for  matters  con-
 nected  therewith  or  incidental
 thereto,  be  taken  into  considera-
 tion.”

 “That  the  Bill  to  provide  for  the
 taking  over  in  the  public  iuterest
 of  the  management  of  the  under-
 takings  of  the  Parel  Investiments
 and  Trading  Private  Limited  and
 the  Domestic  Gas  Private  Limited
 pending  acquisition  of  those  under-
 takings,  with  a  view  to  maintain-
 ing  a  service  essential  to  the  life
 of  the  community,  namely,  the
 bottling,  transporting,  marketing
 and  distribution  of  liquefied  petro-
 leum  gas,  and  for  matters  connec-
 teq  therewith  or  incidental  there-
 to,  be  taken  into  consideration.”

 the  President, *Moved  with  the  recommendation  of
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 Madam,  the  main  purpose  of  the  first
 Bill  is  the  acquisition  in  the  public
 interest,  of  the  undertaking  of  the
 Kosangags  Company,  now  vested  in
 Gocul  Gag  Private  Limited,  as  sole
 proprietor,  This  company,  which  is
 privately  managed,  is  bottling,  trans-
 porting,  marketing  an  distributing
 liquified  petroleum  gas  (cooking  gas)
 supplieg  by  the  Hindustan  Petroleum
 Corporation  Limiteq  from  its  refinery
 at  Bombay.

 The  object  of  the  second  Bill  is  the
 taking  over  in  the  public  interest  of
 the  management  of  two  other  private-
 ly-owned  companies,  namely,  Pare]  In-
 vestments  and  Trading  Company  Pri-
 vate  Limited  and  Domestic  Gas  Private
 Limited,  which  are  pottling,  transport-
 ing,  marketing  and  distributing  lique-
 fied  petroleum  gas  supplied  by  the
 Hindustan  Petroleum  Corporation  from
 its  Vizag  refinery.

 It  ig  the  declared  policy  of  the  Gov-
 ernment  to  dg  away  with  inler-
 mediaries  in  the  field  of  LPG
 distribution  and  to  vest  LPG  market-
 ing  in  the  hands  of  the  oil  companies,
 which  are  in  the  public  sector,  to  reach
 the  consumers  more  effectively  and
 without  any  hinderance.  In  line  with
 this  policy,  it  has  been  decided  to
 acquire  the  undertaking  of  Kosangas,
 and  also  to  take  over  the  management
 of  Parel  Investments  and  Trading  Fri-
 vate  Limited  and  Domestic  Gas  Pri-
 vate  Limited,  pending  acquisition  of
 these  undertakings  and  to  vest  the
 same  in  Government.

 I  may  bring  to  the  notice  of  the  hon.
 Members  that  efforts  were  made  to
 arrive  at  an  amicable  take  over,  and
 for  that  purpose  negotiations  were
 helqg  with  Kosangas.  As  no  acceptable
 settlement  could  be  arrived  at,  the  Gov-
 ernment  has  no  other  alternative  than
 to  acquire  the  undertakink  in  public
 interest.  Regarding  taking  over  the
 management  of  Parel  Investments  and
 Trading  Private  Limited  and  Domestic
 Gas  Private  Limited,  efforts  were
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 mande  to  obtain  information  and  parti-
 culars  about  their  respect  ve  assets  and
 lhabilities  They  have  not  furnished  the
 same  In  the  absence  of  this,  it  has
 not  been  possible  to  assess  the  financial
 imphecationg  of  take  over  In  view  of
 the  foregoing  7  is  proposed  to  iake
 over  for  the  present  only  the  inanage-
 ment  of  the  undertakings  carried  on
 by  these  two  companies

 These  Bills  have  been  before  the
 House  for  about  gix  weeks  now  and
 hon  Members  are  conversant  with  the
 provisions  of  the  Bulls

 Sir  with  your  permission  I  would
 now  commend  these  two  Bills  to  this
 House  for  consideration  and  accept-
 ance

 MR  CHAIRMAN  Motion  moved

 That  the  Bill  to  provide  for  the
 acquisition  in  the  pubhe  interest
 of  the  undertaking  of  the  Kosan-
 gas  Company  and  thereby  to
 secure  that  the  owner  hip  and
 contro]  of  the  means  and  re-
 sources  for  bottling  transport-
 ing  marketing  and  distribution
 of  liquefied  petroleum  gas  are  so
 distributed  as  best  to  subserve
 the  common  good  and  for  matters
 connected  therewith  or  incidential
 thereto  be  taken  into  considera-
 tion”

 That  the  Bill  to  provide  for  the
 taking  over  in  the  public  interest,
 of  the  management  of  the  under-
 takings;  of  the  Parel  Investments
 and  Trading  Private  Limiteg  and
 the  Domestic  Gas  Private  Limited
 pending  acquisition  of  those  ynder-
 takings,  with  a  view  to  maintaming
 a  Servite  essential  to  the  Ufe  of
 the  community,  namely,  the
 bottling,  transporting,  marketing
 and  distribution  of  liquefied
 petroleum  gas  and  for  matters
 connected  therewith  0  imeiden-
 tial  thereto,  be  taken  mto  con-
 sideration  "
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 There  are  some  amendments  I  find
 that  Shn  Vinayak  Prasad  Yadav  and
 Shri  Ram  Kishan  are  not  present  here

 SHRI  VAYALAR  RAVI  (Chira
 yinkil)  Madam  Chairman  I  was
 expecting  to  be  enlightened  by  the
 hon  Minister  about  the  purpose  of
 thi,  Bil]  but  this  speech  reveals  that
 he  want,  to  comeal  certam  facts
 from  this  House

 SHRI  H  N  BAHUGUNA  It  is  very
 unfair  to  make  such  a  charge

 SHRI  VAYALAR  RAVI  Oily  in  one
 sentence  he  has  made  a  passing  remark
 that  he  could  not  obtain  an.  imforma
 tion  regarding  the  assets  and  Lab  lities
 of  a  company  and  secondly  he  does  not
 know  what  is  the  financial  implication
 of  this  Bill  as  yet  So  vou  are  asking
 the  hon  Members  of  this  House  to
 pass  a  Bill  without  knowing  the  :eal
 financial  impl  cations  of  the  take-over
 ot  these  companies

 I  very  much  wish  to  sippert  this
 Bill  not  because  of  its  merits  but
 because  of  the  person  who  has  moved
 it

 Madam  Chairman  two  Buls  have
 been  moved  together  I  will  take  the
 first  one,  about  the  Kosangas  Company
 Here  in  the  Statement  of  Objects  and
 Reasons  it  is  stated—if  I  am  wrong
 Madam  Chairman  I  am  subject  to  cor-
 recton  and  the  Minister  can  correct
 me—as  follows

 The  agreement  expired  on  the  4th
 September  1977  The  partnership  of
 Kosangas  Company  was  dissolved
 with  effect  ircm  the  Close  of  busi-
 ness  on  the  5th  September  1977"

 It  means,  there  was  an  agreement
 with  the  ESSO  Standard  which  was
 taken  over  by  the  Hindustan  Petroleum
 because  there  is  a  consistent  policy  of
 taking  over  all  foreign  oi]  companies
 Here  78  a  Company  and  the  agreement
 with  that  foreign  company  has  already
 expired  It  means  that  after  7977  the
 Government  have  no  obligation  te-
 wards  that  Company  The  Govern-



 333  Kosangas  and  Pare!  VAISAKHA  i0,  4900  (SAKA)

 ment  is  noi,  in  any  way,  under  obiiga-
 tion  to  that  Company  after  4th  Sep-
 dember  977  because  the  agreement  al-
 ready  expired.  Then,  you  can  leave
 this  Company  to  its  own  fate,  Natural-
 ly,  I  want  to  ask  a  logica]  question:
 What  is  the  purpese  of  taking  over
 this  Company  with  the  hability  which
 is  unknown  to  you?

 SHRI  H.  N.  BAHUGUNA.  Madam,
 may  I  reply?

 MR.  CHAIRMAN:  When  you  reply
 ai  the  end  you  can  answer,  You  will
 have  your  chance  to  reply,  The  Minis-
 ter  always  has  the  last  word.  Don’t
 worry.  You  carry  on,  Mr.  Ravi

 STIRI  VAYALAR  RAVI:  Madam
 ‘Chairman,  if  you  go  through  the  Bil,
 you  will  find  —and  it  is  clearly  stated
 in  clause  4,  Chapter  Il~ithat  Gevern-
 ment  is  taking  over  only  two  Iieulities.
 The  rest  of  the  labilities  are  not  being
 faken  over  Naturally,  what  is  the
 habilty,  whether  any  court  order  15
 pending  or  any  attachment  is  pending
 ang  how  much  offect  it  has  got—all
 these  should  be  known.  I  hope  the
 Minister  has  gone  through  all  the  ex-
 ercise.  Of  course,  you  have  te  find  a
 lot  of  time  to  explain  this.  But  I  am
 afraid  tomorrow  you  may  come  into  the
 hands  of  PAC  for  criticism.  I  am  glad
 to  say  that  as  far  as  the  employecs  are
 ‘concerned,  you  are  taking  care,  |  am
 really  happy  about  it.

 Then  you  come  to  clause  5(2)  re-
 garding  the  special  provisions  as  to
 certain  rights  held  before  the  appoint-

 ed  day.  That  means  you  are  reserv-
 ing  your  right  to  reject,  or  the  Gov-
 ernment  has  the  right  to  reject  certain
 claims  when  they  come.

 Clause  0  is  regarding  provident  fund
 and  other  funds.  It  is  very  important.
 T  want  to  know  whether  fhis  Company
 is  the  defaulter  in  provident  fund  and
 gratuity—you  are  of  course  providing
 gratuity—and  other  benefits  which  are
 due  to  employees.  If  the  Company  is
 a  defaulter,  you  have  not  mentioned
 about  that  liability  In  clause  4.  You
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 have  only  mentioned  about  the  provi-
 dent  fund  which  is  due  to  the  emple-
 yees.  I  do  not  know  whether  you  can
 enlighten  me  on  this  point.  Is  the
 taking  over  of  this  Company  in  public
 interest?  This  is  the  basic  question,
 Taking  over  this  Company  which  7
 doing  private  business  of  bottling,  dis-
 tribution  and  everything  can  be  done
 provideg  you  supply  to  them  the  liqu-
 iNed  piroeum  You  are  supplying  this
 hquified  petroleum  gas  to  them  tor
 bottung  and  transporting.  The  agree
 ment  expired  on  September  4.  toTT.
 Now,  the  Government  is  not  under  ahy
 obligation  to  them,  So,  this  Company
 is  left  alone.  The  option  before  the
 Government  is  to  allow  the
 Company  to  have  it,  natural  death
 because  the  habilties  are  So  many,
 and  this  is  ruining  the  Comoany.  Why
 the  Government  has  hastened  to  pro-
 tect  this  Company?  Is  it  tor  the  शान
 poyees?  If  it  is  for  them  it  is  well
 and  good,  we  welcome  jt.  If  it  i;  not
 for  them,  for  what  else?  On  this  the
 Minister  can  enlighten  me.  The  same
 i  the  caSe  With  other  Companie  also
 about  which  [  do  not  want  to  repeat
 the  same  points  which  I  have  already
 mentioned  In  this  connection,  two
 tems  ore  very  important.  One  .s  the

 cocking  gas,  the  other  is  peroleum  pro-
 duct.  I  find  Mr.  Vayyaee,  the  Minis-
 fer  for  External  Afluirs  has  Recome
 the  M.nister  for  shutthng.  He  is  shut.
 tiling  from  New  Delhi  to  the  United
 Stutes.  He  was  very  fond  of  Iran  once
 upon  g  time.  You  are  fully  aware
 that  he  can  get  their  advice  then  and
 there  But  fortunately  he  is  not
 there  now.

 Now  I  find  the  Minister  of  Petro-
 leum  is  shuttling  between  India
 anq  Libya,  Tehran,  Abu  Dhabi
 etc.  Tt  ig  good  in  the  interests  of
 the  country  to  make  these  tedious
 journeys,  but  7  may  remind  him

 that  this  country  had  a  Heavy  shor-
 ‘tage  of  kerosene  ance  upon  a  time
 when  he  was  in  the  Congress  Party,
 when  I  was  a  small  child  of  8  years,
 studying  in  school.  Then  we  used  to
 pet  ration  slip-  for  kerosene  in  the
 class,  and  we  had  to  stand  in  the
 queue  to  get  it.  At  that  fime  Mr.



 335  Kosangag  and  Parel

 [Shri  Vayalar  Raviy
 Bahuguna  might  have  defended  the
 Government  by  saying  that  power
 had  been  transfered  only  recently,
 that  they  had  to  get  the  product
 from  outside  etc,  But  my  conten-
 tion  is  that  today  you  are  putting
 us  back  ta  949  in  the  matter  of
 petrol.  What  is  the  reason?

 You  are  producing  about  40  per
 eent  of  the  crude  in  Assam  and
 Bombay  High.  There  is  also  the
 Soviet  offer  of  a  barter  deal  of  crude
 for  rice.  Libya  is  offering  oil.  Only
 there  is  turmojl  in  Tehran,  but
 that  puts  this  new  Government  out
 of  gear.  Not  only  men  and  women,
 but  even  lorries  and  cars  stand  in
 queue  for  petrol  and  diese]  because
 of  a  small  crisis  in  Tehran,

 SHRI  H,  N,  BAHUGUNA:  Kosan-
 gas  does  not  deal  with  kerosene  or
 diesel.

 SHRI  VAYALAR  RAVI.  Why
 this  erisis  in  the  availability  and
 distribution  of  petroleum  and  gas?
 Is  a  because  there  is  no  prove)
 plauning?  You  can  explain  it.  The
 Minster  can  always  say  that  it  is
 because  the  Iranian  Government
 have  backed  out.

 MR.  CHAIRMAN:  Hic  replieg  to
 it  while  replying  to  the  Demands  of
 his  Ministry.

 SHRI  VAYALAR  RAVI:  Cooking
 Bas  concerns  you,  Madam,  =  very
 much  and  every  woman  in  the
 country.

 MR  CHAIRMAN:
 the  Chair.

 The  Chair  is

 SHRI  VAYALAR  RAVI.  The
 Minister  said  that  if  any  complaints
 were  réceived  regarding  pilferage  in
 cooking  gas,  he  would  take  severe
 action,  I  do  not  know  what  action  he
 has  taken,  because  it  is  still  going  on.
 You  have  to  take  action,  because
 eooking  gas  is  an  item  which  can  be
 taken  awny  easily.  Many  unscru-
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 pulous  people  are  there.  You  have
 to  check  them.  Production  may  be
 there,  I  appreciate  it,  but  it  should
 be  available  in  the  major  cities,  as
 it  is  an  important  of  consumption
 there.  A  demand  has  been  made  on
 the  floor  of  the  House  for  more  avail-
 ability  of  gas.

 MR.  CHAIRMAN:  And  lowermg
 of  prices!

 SHRI  VAYALAR  RAVI:  The  price
 of  gas  has  also  gone  up.  In  fart,  the
 pree  of  everything  has  gone  up  So,
 whi  talk  of  gas  alone?  The  Janata
 Government  can  take  pride  in  having
 reverse  everything  that  the  Congress
 Government  did  including  bringing
 down  of  prices,  there  is  no  doubt
 ubout  it.  They  have  calculated  the
 whe'esale  price  index,  adopting  the
 same  tactics  ax  the  Congress  Govern-
 Inent,  convenently  forgetting  the
 retal  price  by  which  the  consumer
 isohit,  The  traders  are  receiving
 peli.cal  patronage  trom  ag  section
 of  the  ruling  party,  and  the  suflerer
 as  the  consumer  todav.

 So,  I  request  him  to  enlighten  us
 about  the  availability  of  gas,  whether
 he  can  reduce  the  price  of  gas  to  &
 reasonable  level  and  also  when  he
 will  he  able  to  lft  rationing  of
 kerosene.

 In  spite  of  all  these  criticisms,
 still,  |  stand  hy  mv  offer  to  support
 the  Bill,

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Madam,  Chair-
 man,  I  am  glad  that  the  Minister
 is  very  eager  to  nationalise  the
 Ko.angas  Company  and  to  take  over
 the  management  of  another  com-
 pany.  These  two  companies  are
 producing  liquifieg  petroleum  gas.
 Gas  is  necessary  for  many  purposes.
 One  purpose  is  that  it  is  used  for
 cooking  purposes.  Our  country  got
 independence  8l  years  ago.  After
 independence,  there  has  been  much
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 Progress,  an  all-round  progress  in
 the  society.  At  present  gas  is  in
 such  a  bad  need  that  one  cannot
 describe  it  in  words.  Each  and
 ever  person,  family  in  Delhi  is  ap-
 Proaching  this  or  that  authority,
 this  or  that  Member  of  Parliament
 to  recommend  his  case  to  the
 hon,  Minister  for  gas  connection,
 For  the  last  so  many  years  the  ap-
 plications  have  been  filed  and  they
 are  put  in  queue,  but  nothing  has
 yet  been  done.  I  would  make  a
 request  and  a  demand  that  the  hon.
 Minister  should  take  immediate
 steps  so  that  the  gas  ovens  and  the
 gas  containcts  are  produced  in  a
 Jarge  number  and  the  dire  neeg  and
 necessity  is  met  and  fulfilled.  The
 hon.  Minster  might  have  been  dis-
 pleased  with  .ome  of  the  Members  of
 Parhament;  but  we  are  put  to  diffi-
 culltie.  because  when  we  pa+s  through
 th,  corridors,  so  many  employees  of
 this  House  also  upproach  us  with  an
 application  to  obtain  our  signature
 rerommending  their  case  to  the  ap-
 propriate  authority.  I  am  glad  that
 he  has  shown  eagerness  in  bringing
 forward  these  two  bills,  in  one  case
 to  take  over  the  management  of
 the  sick  unit  and  in  another,  to
 nationalise  the  unit,  lt  is  very  good
 and  therefore,  I  whole-heartedly
 support  it.

 Coming  to  the  problem  of  na-
 tionalisation,  at  present,  under  the
 circunstances,  I  am  not  in  favour
 of  ¢ither  socialisation  or  nationali-
 sation.  By  now  so  many  industries
 and  businesses  have  been  nationa-
 lised.  As  I  said  the  other  day  in
 this  House,  which  I  reiterate  now,
 out  of  the  nationalised  and  socia-
 lised  industries  and  businesses,  90
 per  cent  are  running  at  a  loss.

 5  bes.

 AN  HON.  MEMBER:  No,  no.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  Whatever  the  Government
 may  jay  they  may  give  the  account
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 in  this  way  or  in  that  way  the  fact
 is  that  90  per  cent  of  the  nationalis-
 ed  and  socialiseq  industries  and
 business  are  running  at  a  loss.  So,
 let  there  be  a  hall  to  this,  Let  the
 Government  compel  the  managements
 fo  show  profit,  The  other  day  hon
 Prime  Minister  has  opined  some-
 where  that,  if  the  nationalised  con-
 cerns  and  industries  fail  to  show
 profit,  then  the  heads  of  these  con-
 cerns  should  resign.  The  country
 very  gladly  accepts  such  a  demand,
 such  an  opinion,  of  the  Prime
 Minister.  Simply  saying  ‘nationalise’
 or  ‘socialise’  without  getting  the  de-
 sired  results  will  not  help  solve  any
 economic  problem  of  the  society.
 Let  these  two  concerns  he  nationa-
 lised  because  they  have  been  sick,
 they  have  not  functioned  properly.
 But  after  taking  over  the  manage-
 meni  and  nationalising  the  indust-
 ries,  strenuous  efforts  should  be
 made  so  that  these  industrics  will
 go  on  producing  more  and  more
 and  there  may  not  be  any  loss.

 Once  again  appealing,  requesting
 and  demanding  the  Minister  that
 more  gus  ovens  and  gas  cylinders
 should  be  produced  and  the  de-
 mands  of  the  people  may  be  comp-
 lied  with,  I  resume  my  seat.

 SHRI  VIJAY  KUMAR  N.  PATIL
 (Dhulia):  Madam  Chairman,  I  rise  to
 support  the  Bill.  But  some  doubts
 remain  in  my  mind  which  rT  would
 reque"t  the  hon,  Minister  to  clarify
 in  hie  reply,

 The  first  is  about  the  amount  of
 Rs.  10,000  which  the  Centra]  Govern-
 ment  shall  pay  “for  the  transfer  to,
 and  vesting  in,  under  section  3,  of  the
 undertaking”;  I  want  to  know  how
 this  amount  of  Rs.  10,000  has  been
 arrived  at.  ‘Nominal’  amount  means
 any  amount  starting  from  rupee  one.
 This  is  one  thing.

 Secondly,  I  do  not  agree  with  my
 hon.  friend  who  spoke  earlier  when  he
 says  that  the  industries  tak  over  by
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 the  Government  or  the  undertakings
 started  by  the  Government  invariably
 run  at  a  loss.  I  would  point  out  the
 prominent  example  of  the  sick  mills
 taken  over  by  the  Nationa)  Textile
 Corporation,  These  mills  were  pre-
 viously  run  by  private  owners  and
 when  they  became  sick,  the  National
 Textile  Corporation  hag  to  come  in
 and  help  the  employees  and  a'so  in
 the  production  of  textiles,  Similarly
 the  distribution  of  gas,  bottling.  ctc.,
 are  essential  things  in  day-to-day  life.
 Therefore,  taking  over  of  the  Kosan-
 gas  Company  and  also  the  other  com-
 panies  is  very  much  in  public  intcrest.
 But  another  point  is  this  Although
 this  company  is  a  big  company,  the
 liability  that  we  are  taking  over  runs
 into  crores  of  rupees.  It  consists  of
 vehicles  etc.  It  is  a  liabi'ity.  I  80
 not  know  whether  the  Government
 have  ascertained  the  number  of  vehi-
 cles  which  have  become  outdated  for
 distribution  because  in  the  modern
 age  after  every  five  years  the  machi~-
 nery  becomes  outdated,  And  that  has
 ta  be  verified.

 Through  thig  opportunity  I  will  re-
 quest  the  Minister  that  whenever  any
 undertaking  38  taken  over  by  the  Go-
 vernment,  the  future  employment
 given  in  that  undertaking  should  be
 given  to  local  people  because  it  has
 been  noticed  through  newspapers  and
 also  there  are  a  lot  of  complaints
 from  people  and  especially  to  Gujarat
 We  see  the  Oil  ang  Natural  Gas  Com-
 mission  have  given  employment  to
 people  from  Dehra  Dun  and  _  other
 places  and  the  local  people  employed
 there  are  only  employed  as  Chaprasis
 or  watchmen.  Whenever  any  public
 undertaking  is  situated  in  a  particular
 place,  the  emphasis  should  be  given
 for  emplovment  of  local  people  other
 things  being  equal.  That  should  be
 borne  in  mind.

 With  that  I  close  ang  I  hope  my
 doubts  will  be  cleared  by  the  Minis-
 ter.

 SHRI  AINTHU  SAHOO  (Bolangir):
 Before  discussing  the  Bill  some
 doubts  hav  arisen  in  my  mind.  What
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 for  is  this  public  acquisition?  Does  it
 benefit  the  consumer?  Does  it  bene-
 fit  the  State?  Or  do  we  get  more  re.
 venue  by  acquiring  this  private  en-
 terprise?  In  the  Statement  of  Objects
 and  Reasons  nothing  has  been  men-
 tioned  nor  do  I  get  this  answer  from
 the  reply  of  the  Minister.  We  are
 jumping  into  a  well  without  seeing
 what  it  is~—whether  by  acquiring  a
 company  which  is  running  at  a  loss,
 will  it  not  burden  ug  or  by  acquiring
 it  whether  we  can  give  more  connec-
 tions  to  the  consumer  or  whether  the
 gas  shortage  in  the  country  will  be
 met,  If  we  acquire  it  for  public  pur-
 pose,  we  must  find  out  what  for  we
 acquire  it,  There  must  be  satisfaction
 in  our  mind.  The  benefit  which  will
 come  through  the  measure  must  be
 considered  It  ig  not  there  In  the
 Statement  of  Objects,

 You  will  be  surprised  to  know  that
 the  return  we  get  from  our  mvestment
 on  public  enterprises  is  quite  meagre.
 The  Bureay  of  Public  Enterprises  has
 come  out  with  a  report  which  is  pub-
 lished  in  the  newspapers  that  28  public
 sector  enterprises  are  running  at  a
 los;,  Under  the  Ministry  of  Petroleum
 &  Chemicals  there  are  some  fertiliser
 units  which  are  running  at  a  loss.  In
 yesterday’s  pape,  there  is  a_  letter
 written  by  the  Prime  Minister  to  the
 Finance  Minister  asking  if  these  public
 sector  units  are  running  on  losses,
 what  wil)  happen  ang  what  can  be
 done?  The  investment  igs  about  Rs,
 i2000  crores  and  if  we  do  not  get  any
 return  what  will  happen?  We  will  be
 paying  more  taxes,  We  pay  the
 highest  income  tax  in  the  world.  For
 an  income  of  about  Rs.  50,000  we  have
 to  pay  Rs,  000  whereas  the  English
 people  pay  only  Rs.  7000,  the  Americans
 pay  only  Rs,  4000  ang  the  Japanese
 pay  only  Rs.  850,  We  invest  crores
 and  crores  of  rupees  but  we  get  noth-
 ing  in  return  and  at  the  same  time  we
 are  taxed  more,  If  the  Public  sector
 companies  are  running  on  losses.  we
 ate  taxed  more,  That  way  what  bene-
 fit  do  we  get  if  we  nationalise  these
 which  do  not  add  to  the  income  of  the
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 State?  Do  we  nationalise  only  for  a
 luxury  seke?  If  we  do  not  make  any
 profit,  then  the  purpose  of  nationalisa-
 tion  will  be  defeated.  I  remember
 Dr,  Lohia  when  he  was  alive,  was  tell-
 ing,  ‘Take  all  the  sick  industries,
 nationalise  them  anq  make  profit  so
 that  the  persons  who  are  employed  in
 the  industries  will  not  be  unemploy-
 ed.’  I  may  tel]  him  that  it  will  not  be
 difficult  for  us  to  get  gas  connections
 if  only  we  are  able  to  complete  the
 Mathura  Refinery  in  correct  time  If
 this  is  done,  then  the  Delhi  people
 will  get  the  gas  through  a  direct  pipe-
 line,  And  every  house  will  get  the
 Zags  connection  as  has  been  done
 in  Baroda.  I  am  told  because  I  had
 been  there  that  there  is  some  conspi-
 racy  and,  as  a  result,  this  project  will
 not  be  completed  in  time.  They  have
 written  in  the  report  of  the  Ministry
 of  Petroleum  and  Chemica's  that  it
 was  to  be  completeq  in  1978-79.
 Mechanically  it  will  be  completed  in
 1980,  Tf  you  really  want  to  solve  the
 problem  of  gas,  you  mu‘t  get  this
 refinery  completed  and  not  by  acquisi-
 tion  of  gas  companies  only,  I  am  glad
 that  he  is  going  to  take  over  the
 Kosangas  Company.  But,  at  the  same
 time,  we  must  see  to  it  that  our  money
 is  not  misused  by  such  taking  over  of
 that  company.

 J]  welcome  again  the  Minister  that
 he  is  jumping  into  the  well  without
 seeing  what  it  contains.  I  wish  him
 well  and  Gog  will  save  him.

 I  wish  that  by  nationalisation  he
 wil]  make  this  country  self-sufficient
 in  providing  gas  connections.

 SHRI  K.  MAYATHEVAR  (Dindi-
 gul):  Madam,  Chairman,  as  Shri  Ravi
 correctly  said,  although  I  too  do  not
 want  to  support  this  Bill,  still  I  am
 extending  my  cooperation  and  sup-
 port  to  this  Bill  for  this  reason  that
 this  hon.  Minister  had  the  best  per-
 formance  to  his  credit  when  he  was
 in  the  Congress  Party  as  also  when  he
 Wa-  the  leader  of  the  Students  Or-

 wanisation.
 ‘I  want  to  say  this  without  suppres-

 sing  anything.  What  is  the  objective
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 behind  this  Bill?  What  are  the  ijia-
 bilities  we  are  going  to  bear  by  tak-
 ing  over  of  these  two  manaccments
 of  the  companies?  There  iy  nothing
 pointed  out  in  this  Bill.  The  Bil]  does
 not  speak  about  the  assets  an  profits,
 if  any,  available  or  left  behing  by
 these  two  managements.  Our  Gov-
 ernment  now-a-days  are  coming  for-
 ward  to  safeguard  and  rescue  the
 companies  which  are  very  badly  sick.
 Government  does  not  bother  about
 knowing  the  reason  behind  their
 falling  sick,  What  is  the  action  taken
 by  them  for  the  recovery  of  heavy
 losse-  incurred  by  these  two  com-
 panies?

 I  am  told—I  am  subject  to  correc-
 tion—  that  this  Government  is  going
 to  pay  about  Rs.  &  crores  cf  money
 into  the  pocket  of  tie  British.  By
 ‘pocket’  ]  mein  tha,  the  monev  58
 that  of  the  people  and  that  is  rong
 to  be  paid  to  these  comnpanies  bv  way
 of  taking  aver  of  these  two  manape-
 merts  by  the  Goverament  of  India.

 We  are  “or  nationalisation.  But,
 some  hon.  Member  was  pleading
 against  it  on  the  ground  that  aj]  the
 public  sector  undertakings  are  run-
 ning  into  losses,  What  is  the  reason
 for  their  incurriny,  lossus?  I  say  that
 it  is  due  to  inctlicient  administration
 by  the  officers  as  also  due  to  impot-
 ency  of  the  Government  which  is
 managing  the  factories  and  public
 sectors.  But,  so  far  as  this  Minister
 is  concerned,  he  is  becoming  younger

 rand  younger  in  age.  Ten  years  he-
 fore  I  hag  seen  him  in  Madras  when
 he  was  addressing  a  meeting  in
 Mambalam—T’  Nagar—when  he  was
 looking  older  and  elder.  But,  now  he
 is  looking  younger.  In  spite  of  his
 becoming  younger  in  age  in  so  many
 stages,  he  is  not  nationalising  this  on
 merits  which  he  should  have  done  in
 this  case.  This  is  the  conduct  or  cha-
 racter  of  this  Minister.  I  would  re-
 quest  him  to  nationalise  not  only  this
 kind  of  sick  industry  but  also  other
 petroleum  companies  which  are  o'vn-
 ed  by  the  private  busines<  people.
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 Gag  companies  and  most  of  the  in-

 du  tries  of  this  type  are  owned  by  the
 foreigners.  After  thirty  years  of  In-
 dependence,  now  we  snould  not  hesi-
 tate  to  nationalise  all  the  foreign-
 owned  industries  in  India.  Why  I  say
 this  ig  that  all  our  gold  and  silver
 and  other  wealth  of  tle  people  of
 India  had  been  robbed  or  plundcred
 and  taken  away  by  the  Britishers  to
 theip  country  from  the  Indian  soil.
 Even  after  thirty  years  of  Indepen-
 dence  we  ale  shill  allowing  the  toi-
 eigners  to  do  the  same  wh  ch  cannot
 be  tole.ated  by  the  people  of  India

 Mr  Chairman,  as  has  been  correct-
 ly  pointed  out  by  Mr,  Vavalar  Rav,
 for  the  last  one  month  we  ae  not
 Getting  sufficient  supply  of  etrol,
 fs  and  kerosene,  Price,  have  also
 nised  very  high,  It  is  not  a  heaithy
 atmosphere  with  which  we  are  deal-
 ing.

 MR,  CHAIRMAN:  Please  conclude.

 SHRI  K  MAYATHEVAR:  I  hope
 the  hon’ble  Minister  has  got  a  :epie-
 sentation  from  Tami]  Nadu  Govern-
 ment  and  alo  from  the  MPs  from
 Tamil  Nadu  to  the  effect  thit  the
 middle  class  people  and  the  work.
 have  to  stand  m  Jong  queues  in  the
 hot  sun  to  get  supply  of  kerosenc  Re~
 eentl,  T  toured  my  constituem:  for
 ten  day  and  found  in  many  villages
 there  i,  nu  kerosene,  I  would  lke
 to  request  the  hon'ble  Minister  to
 look  into  the  matter  and  mak»  ade-
 quate  arrancements  for  the  supply
 of  sufficient  quantity  of  kerosene  to
 Tamil  Nadu  ty  satisty  the  demands
 of  the  Tamil  Nadu  people.

 Lastly,  a  word  about  the  right  tu
 be  given  for  distribution.  Now,  jou
 are  giving  it  to  Ummadiar,  who  is  a
 multimillionaire,  Then  you  are  giving
 ing  to  Mafatlal  who  is  no  iess  than
 Tata  and  Birla.  Then  Mr,  Krishnan—
 Tennis  Krishnan—is  being  given
 distribution  rights  I  do  not  object
 to  his  being  given  the  distribution
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 tights  but,  I  am  told,  he  will  be
 reaping  a  proht  of  Rs.  9  kakhs  by
 gettinus  this  kind  of  agency  for  him-
 self  and  his  farmly  members.  Since
 We  are  marching  towards  socialism
 an  indiv.dual  should  not  be  allowed
 to  accummulate  such  a  huge  amount.

 Befoie  I  conclude,  I  would  like  to
 say,  Mi  Chairman,  that  nothing  has
 been  said  as  to  what  is  the  reat  and
 material  object  of  taking  over  these
 two  managements  It  has  no,  been
 pointed  out  as  to  how  many  emplo-
 yees  or  labourers  are  going  to  be
 affected  if  the  government  were  not
 to  come  torward  and  take  over  jhe
 managements,  This  should  he  spelt
 out  by  the  hon'ble  Minister  an  his
 reply.

 Then,  Sir,  subject  to  correction  I
 am  told  the  reason  as  t0  why  he
 eyuld  not  import  more  petiol  and
 kerosene  fiom  USSR  is  that  two  ship.
 0404  were  despatched  from  USSR  to
 India  but  as  soire  minister  was  fo-
 ing  to  Ching  and  silting  with  (  hunc-«
 leaders  the  same  were  retracted  =  It
 is  all  because  of  wiong  policy  being
 followed  both  internally  ang  exte:-
 nally  I  once  again  appeal  to  the  Hon-
 ble  Minister  40  mect  the  urgent  de-
 mand  of  the  Tamil  Nadu  0७०७९  who
 ale  badly  in  need  of  keroscne.  With
 these  word.  I  conclude.

 श्री  रीतलाल  प्रसाव  र्स  (कोडरमा)
 यो  तो  &  इस  बिल  का  समर्थन  करने  के  लिए
 खडा  ह्झा  ह्  गैस  झाज  में  यग  में बहुत  झाव-
 श्यक  है।  गृहस्थिक,  वाणिश्यिक  और  प्रौद्योगिक
 उहस्यों  के  लि!  इसकी  भारी  कमी  के  कारण
 सारे  देश  में  लोगो  को  कतारों  में  खड़े  रहनां  पड़ता
 है।  इस  दिशा  में  मत्नी  महोदय  ने  जो  इस  कम्पनी
 के  उपक्रम  के  अधिग्रहण  का  प्रभात  किया  हैं  वह
 भराहनीय  है।  लेकिन  सन्देह  पैदा  होता  है  कि  यह
 कम्पनी  जो  बहुत  दिनो  तक  चली  झौर  सिक  हो
 गई  शौर  बहुत  दिनों  तक  !एस्सो  स्टैंड  ईस्टर
 ध्मकार्पोरेटेड  के  साथ  भी  सचिदा  इसमे  किया
 बाटलिंग,  परिवहन,  विपणन  और  वितरण  का  और
 वहा  भी  नहीं  चल  सकी  जौर  फिर  बाद  में  पांच
 सितम्बर  977  को  कारबार  बन्द  होने  पर  विध-
 हित  हो  गई  तथा  गोकुल  मैस  प्राइवेट  लिमिटेड
 तब  से  कोसमगैस  कम्पनी  के  एकमाज्ञ  स्वत्वधारी
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 के  रूप  में  कारबार  चला  रहो  है,  यह  लाभ  में
 चल  सकेगी  ?  बहुजन  हिताय  के  उद्देश्य  को  जेकर,
 सामूहिक  लाभ  का  सामने  रखते  हुए  इस  उपक्रम
 के  पअ्रधिप्रहण  का  झापने  प्रयास  किया  है,  यह
 प्रशसनीय  है।  लेकिन  में  चाहता  हू  कि  मन्नी
 महोदय  बताए  कि  ह्म  कम्पसी  के  वे  कर्मचारी
 जिनके  चलते  यह  बीमारी  हुई,  इसको  फिर  से
 नए  ढंग  से  चलाने  के  लिए  बह  कौन-कोन  से
 उपाय  सोच  रहे  हैं  और  दोषी  कर्मचारियों  के
 विस्द्ध  कौन  मी  कार्रवाई  करने  जा  हें  है”
 कम्पनी  के  जितने  दायित्व  है,  लायबिलिटीज  हैं
 ये  सब  नरकार  पर  झा  जाती  है।  घाटे  के  जो
 उपक्रम  है  उनको  भारत  सरकार  चलाती  रहेगी
 लो  इसका  बोझा  जनता  पर  ही  पड़ेगा,  जनता
 की  पाकंट  से  ही  पैसा  जाएगा  और  जनता  कें
 पैंसे  से  ही  क्षतिपूर्ति  करनो  होगी।  मेरा  अनु  मान
 है  कि  श्स  के  बार  में  भी  मत्नी  महोदय  सजग
 होंगे  लेकिन  दोषी  व्यक्तियों  को  वहा  से  हटा
 करके  फिर  से  इस  वम्पनी  में  नई  जान  फूंकने  का
 प्रयास  भी  उसकी  तरफ  से  होता  चाहिये  ।

 में  यह  भी  कहना  चाहता  ह्  कि  बहुत  सी
 जो  गइंबडियां  होती  हैं  उनको  दूर  करने  के  भी
 उपाय  झापका  करने  चाहिये।  उसके  लिए  श्राप
 क्या  करन  जा  रहे  है  हसकों  झातने  उद्देश्यों  और
 कारणों  में  स्पष्ट  नहीं  किया  हैं।  अ्रधिग्रड़ण  जो
 आप  करेंगे  उसक  लिए  श्ापकों  क्षेतिपू्ति  करनी
 हांगी।  हिस्सेदारों  या  भागीदारा  का  जितना  भी
 दायित्व  है  बह  सरकार  को  लेना  पड़ेगा।  यह
 अब  बाझा  सरकार  पर  पढ़ेंगा।  मैं  चाहता  हू  कि
 इस  कम्पनी  के  सचालन  के  लिए,  इसकी  व्यवस्था
 को  ठीक  करने  के  लिए  सरक,र  की  तरफ  से
 कारगर  कारंबाई  हो  भ्न्यथा  यह  बीमार  उपक्रम
 बीमार  ही  रह  जाएगा  जौर  उसी  तरह  से  रह
 जाएगा  जिस  तरह  से  बहुत  से  और  उपक्रम  हैं
 जिनका  प्रधिग्रहण  किया  गया  था  और  उनमे
 लाभ  नहीं  ह्म  है।  इस  दिशा  मे  सरकार  लजग
 हो  झौर  जा  दोषी  प्रधिकारी  हैं  अ्रधिग्रह्वण  के
 बाद  उनको  हटाया  जाए,  इस  शोर  शझ्रापका  विशेष
 ध्यान  जाता  चाहियें।  इन  लोगों  को  जो.  चोर
 दरवाजे  होते  है,  वे  मालम  होते  है  और  उनके
 द्वारा  हस  प्रकार  से  गड़बड़िया  पैदा  की  जाती
 है,  उनका  बहुत  से  लोगों  से  लगाव  रहता  है  जो
 अवांछनीय  तत्व  होते  है,  उनसे  लगाव  रहता  है।
 इस  बस्ते  ऐसे  लोगों  को | हटाना  बहुत  प्रावश्यक
 होगा.  ।

 इन्ही  शब्दों  के  साथ  मैं  इस  विश्ेयक  का
 समर्थन  करता  हूं।

 है -1:1:4 स  P.  RAJAGOPAL  NAIDU:
 (Chittoor):  Madam,  the  Government
 is  coming  forward  with  a  new  phra-
 seology  regarding  paying  compensa-

 tion,  Really  the  compensation  which
 is  being  paid  is  Rs.  477,70  lakhs.  I
 want  to  know  from  the  hon.  Minis-
 ter  whether  it  is  not  true.  It  is  said
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 here  that  you  are  giving  Rs.  10,000
 as  compensation  and  then  you  shcw
 Rs.  47760  lakhs  as  liabilities.  In
 Clause  4  you  say  ebout  the  hability
 of  the  undertaking  arising  in  respect
 of  certain  things;  you  say  deposits
 collected  from  consumers,

 Government  has  not  given  the
 amount  which  hag  been  colleted  in
 the  form  of  deposits.  Unless  all  the
 actuls  are  given,  it  is  not  possible
 for  us  to  believe  that  the  liabilities
 are  ६2  much  that  the  Government
 has  to  bear.  The  other  ching  is  with
 regard  to  gas  cylinders,  pressure  re-
 gulators,  agents  ete,  Now,  what  is
 ihe  money  pa.d  by  the  agents?  Whe-
 ther  the  Government  has  received
 those  deposits  and  what  is  the  other

 thing  that  the  agents  paid?  I  want  to
 Inow  these  things  ordinarily,  they

 pav  deposit  amount  and  what  is  the
 ather  thing  that  thev  pay.  In  sub-
 cause  ay  of  Clause  2,  it  has  been

 stuted  as  follows:

 #(2)(i)  provision  for  aatuity
 6

 officers  and  employees  employ
 in  or  in  connection  with  the  under-

 takings,”

 egard  to
 anaes  ~when ok  over  or  acquired  i

 e  com-

 we  yt  is  the  respontibility  of
 4

 company  to  pay  it  upto  that
 ae  the

 is  said  that  we  have  to  pay  a
 ich

 gratuities.  I  do  not  know  from  wh
 ch

 date  the  gratuity  occrues  ous
 has  to  pay  the  gratuity,  =  bed
 that  also  must  be  explained.  a  an  i
 are  ereated  on  these  points.  sss
 all  these  points  are  explained

 het
 tail,  it  ig  not  possible  for  us  to  “J  ve
 that  these  are  the  liabilities  whl

 the  Government  hes  to  bear.

 I  think  in  Tr

 ard  to  the  distribution,
 ac  meaeed  is  taking  over  the
 distribution  work.  As  my  friend  has

 already  said,  a  policy  must  be  evol-
 ved  with  regard  to  distribution  also.

 It  must  benefit  as  many  people  as
 possible.  It  is  known  to  ail  ef  us  that
 we  have  educated  unemployed  and
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 the  Government  has  to  provide  em-
 ployment  to  millions  of  people  There-
 fore  in  the  revised  policy  of  distrbu-
 tion  Government  should  keep  in  mind
 that  the  distributicn  work  is  given  to
 the  poor  people  and  also  to  educated
 unemployed  Moreover  in  regard  to
 distribution  between  cities  and  rural
 areas,  I  have  to  say  one  thing  Now
 in  the  rural  areas  gas  is  nol  supplied
 It  was  being  supplied  previously  But
 now  it  has  been  stopped  I  would  re-
 quest  the  hen  Minister  to  restore  the
 distribution  of  gas  to  the  rural  areas
 aisv

 IT  want  to  suggest  another  thing  7
 it  ws  not  possible  for  the  Government
 to  suppl,  cooking  gas  35  it  not  possible
 jor  the  Government  to  establish  uic-
 ga  plants  in  rural  areas  so  that  gas
 could  be  supplied  to  them  T  think  it
 is  quite  possible  to  do  so  When  1
 touted  the  Notthein  part  o!  India

 I  saw  that  there  was  an  enormous
 quantity  of  cow  dung  and  thal  can  be
 used  fur  Lc  gas  plants  Theresore  I
 woul  hke  to  know  ftom  the  hon
 Minister  whether  there  is  any  scheme
 ot  establishing  bio-gas  vlants  in  rural
 areas  because  we  are  in  deficit  ot
 petrolkum  products  It  is  quite  pos-
 si  le  and  it  is  quite  cas,  for  the  Gov-
 ernment  to  establish  bo  gas  piants  in
 the  tural  areas  so  thai  the  rural  pto-
 ple  ceuld  get  gas

 SHRI  SAUGATA  ROY  §  (Barrack-
 pore)  Madam  [  .gree  with  the  initial
 reaction  of  Mt  Ravi  when  it  35  said
 that  the  Bill  is  tor  taking  over  ot  a
 particular  company  by  the  Govern-
 ment  and  whcn  it  is  moved  by  a  person
 like  Mr  Bahuguna  everyone  wants  to
 support  t  But  may  I  state  specifical-
 ly  that  on  going  through  the  Bill  १
 have  a  very  serious  reservation  abcut
 the  piovisions  of  the  Bill  and  I  think
 that  there  are  many  matters  in  the
 Bill  which  needs  to  be  completely  clari-
 fied  And  pending  clarification  of  those
 points  we  oppose  it  in  totality

 Now  with  regard  to  Chapter  ITI—
 Peyment  of  Amount—it  igs  stated  as—

 “8  For  the  transfer  to  and  vest-
 ing  in,  the  Central  Government,
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 under  section  3,  of  the  undertak'ng,
 the  Central  Government  shall  pay
 to  Gocul  Gas  Private  Limited  an
 amount  of  rupees  ten  thousand”

 Now  this  amount  of  Rs  10 000/-  looks
 very  innocuous  and  a  small  amount  5
 being  paid  to  Gecul  Gas  Pr  vate  Limit-
 ed  But  before  Clause  8  Clause  7(2)
 says  as  tollows

 ग  (2)  When  the  right,  title  and
 interest  and  the  uatilities  in  rela-
 tion  to  the  undertaking  vest  in  a
 Government  company  under  sub-
 section  (i)  all  the  mghts  and  |  abi-
 lties  of  the  Central  Government  in
 relation  to  the  undertaking  shall  on
 and  from  the  date  of  such  vesting
 he  deemed  to  have  become  the  rights
 and  lamlites  respectively  ct  tho
 Government  compan}

 Whit  is  the  lability  of  this  companv?
 The  liadhiltes  of  the  compan,  are
 slated  in  Financial  Memorandum  in
 para  2  and  it  states

 Under  clause  4(2)  of  the  Bill  the
 habilities  of  the  undertakings  im  res-
 pect  of  devosits  collected  from  con-
 sumers  tci  use  of  gas  cylinders  and
 pressure  regulators  and  from  agents,
 provision  \or  gratuit,  to  officer,  and
 employees  and  the  ल  rrent  Labilities
 relating  to  sundrv  creditors  and
 accrued  expenses  of  the  undertak-
 ings  (estimated  at  Rs  47760  iakhs)
 become  the  liatnlties  o.  the  (  entral
 Government  in  the  =  first  ins-
 tance

 For  taking  over  a  small  gas  company
 the  actual  hab  hty  that  is  accruing  ta
 the  Government  is  of  the  order  of
 47760  lakhs  which  is  a  huge  lability
 When  the  Caltex  with  its  refinery  and
 installations  was  taken  over  by  the
 Government  the  total  compensation
 paid  was  Rs  3  crores  and  that  too
 wes  paid  in  five  instalments  Why
 should  a  smali  company  lke  this  get
 such  a  large  compensation?  That  is
 fhe  question  Certain  things  will  be
 required  to  satisfy  ourselves  about  the
 whole  thing  First  is  the  balance  sheets
 of  Kosangas  Company  for  the  preced-
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 ing  three  years  before  dissolution  and
 the  balance;  second  is  the  balance
 sheets  of  the  Gocul  Gas  Private  Ltd,
 Then,  there  is  one  question  which
 looms  large,  The  Esso  Company  was
 taken  over  in  1977.  The  partnership
 between  this  and  the  Esso  company
 was  dissolved  from  5th  September,
 1977,  why  did  it  take  two  years  to
 bring  this  Bill?  Why  this  delay?
 And  after  it  became  known  that  the
 Government  was  going  to  take  over
 Kosangas  Company,  why  was  it
 allowed  to  scll  its  total  assets  to  a
 company  like  Gocul  Ga;  Private  Ltd.
 to  whom  we  have  to  pay?  That  is
 why  we  need  g  copy  of  the  deed  of
 dissolution  of  Kosangas  Company  and
 a  copy  of  the  agreement  between
 Gocul  Gas  Private  Ltd  and  the
 Kosangas  Company.  Are  the  li-
 alilties  of  Gocul  Gas  Private  Ltd.
 हाए  as  these  of  Kosangas  Company?
 The  question  is  that  the  Government
 intends  to  take  over  a  company  =  and
 suddenly  the  whole  assets  and  hahl-
 ties  are  transferred  to  another  com-
 pany  and  the  Government  takes  :t
 from  that  other  company  and  pay  for
 all  the  hab  lities  and  the  sundry  cre-
 ditors  This  raises  a  very  vital  ques-
 tion  To  satisfy  us  on  these  pcints,
 the  Minister  should  either  give  us  the
 ful  facts  or  keep  this  Bill  pending  and
 tefer  to  a  Select  Committee  of  the

 House,

 There  is  another  thng.  I  would
 agree  io  this  payment  of  the  habilities
 provided  there  is  a  clause  added  to
 4(a),  saying  that:

 “Provided  that  the  undertaking
 has  transferred  to  the  Government,
 assets  equal  te  habilities  taken  by
 the  Government.”

 The  Government  is  not  getting  any
 assets  out  of  this,  but  the  whole  |  abi-
 lity  is  being  transferred  to  the  Gov-
 ernment,  After  all,  what  are  the
 assets  of  a  gas  company?  This  is  a
 company  which  markets  liquefied  pet-
 roleum  gas  and  other  gases  and  their
 assets  are  gas  cylinders  only,  The  gas
 cylinders  do  have  a  certain  value,  but
 if  you  see  the  income-tax  returns  of
 this  campany,  it  will  be  clear  that
 their  value  has  been  written  off  five-
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 six  years  back  and  the  company  may
 not  have  been  paying  any  income-tax
 for  the  last  five-six  years  because  the
 whole  gas  cylinder  value  has  been
 written  off  y  the  company.  This  be-
 comes  very  doubtful  why  this  com-
 pany  is  to  be  taken  over.  4  can  under-
 stand  the  Minister's  anxiety  in  acquur-
 ing  this  company  especially  when  we
 are  suffering  from  shottage  of  lique-
 fied  petioleum  gas;  there  jg  so  much
 demand  of  LPG  in  the  Bompany
 market.  And  this  is  q  Bill  to  provide
 for  the  acquisition,  in  the  public  in-
 tercsl,  of  the  undertaking  of  the
 Kosangas  Company  and  thereby  to
 secure  thatthe  ownership  and  control
 of  the  means  and  resources  for
 bottling,  transporting,  marketing  and
 distribution  of  LPG  are  so  distributed
 a;  best  to  subserve  the  common
 good.  Everybody  would  agree  with
 the  Minister  to  do  this  in  the  public
 inter  t,  when  there  is  ह:  great
 pressure  for  for  the  LPG.  But  is  it
 worth  taking  this  hanuity?  With  five
 crores,  we  can  sel  up  a  new  company
 maufacturing  this  lLquefled  petrele-
 um  eas.  It  :s  only  a  distribution  agent
 wilh  some  gas  cylinders;  it  does  not
 manufacture  LPG.  All  these  dobuts
 necd  to  be  clarified.  In  public  inter-
 est  we  pass  so  many  small  Bills  in
 the  Parhament

 T  ast  sezgion,  we  passed  a  Bill  on  the
 Me..faat  Nuvy.  Mr.  Chand  Ram  had
 hrought  it.  We  thought  that  it  was
 nothing,  and  we  passed  it.  Then  we
 fuund  that  the  whole  Merchant  Navy
 sea-nen  and  officers  were  on  strike
 against  that  Billi,  which  we  had  casual-
 ly  passed  in  Parliament,  without  re-
 cerding  our  opposit  on.  So  let  me  re-
 cord  my  very  strong  opvosition  to  the
 PusSage  of  such  a  Bill.  Whether  this
 Bill  will  be  passed,  in  spite  of  that,  or
 not,  depends  on  the  Government.  I
 also  hope  that  the  Minister  will  clari-
 fy  all  these  points,  so  that  we  are
 satisfied  in  our  conse  ence  that  we  are
 doing  the  right  thing  in  supporting
 such  a  Bill.

 MR.  CHAIRMAN:  Before  the  Min-
 ister  repiies,  the  Home  Minister  will
 make  a  statement.
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 15,36  hrs,
 STATEMENT  RE.  CORRUPTION
 CHARGES  AGAINST  THE  FAMILY
 MEMBERS  OF  THE  PRIME  MINIS-
 TER  AND  THE  FORMER  HOME

 MINISTER
 THE  MINISTER  OF  HOME  AF-

 FAiRS  (SHRI  H.  M.  PATEL):
 Madam;  In  a  statement  I  made  on
 February  23,  979  in  the  Rajya
 Sabha  and  in  answer  to  a  few  Un-
 starred  Questions  in  the  Lok  Sabha,
 mention  was  mode  of  Government’.
 decision  to  refer  the  Debate  on  the
 motion  that  was  adopted  on  August
 i0,  978  in  the  Rajya  Sabha  to  the
 Chicf  Justice  of  India  with  the  re-
 quest  that  he  may  inquire  whether
 any  prima  facie  case  in  respect  of
 any  of  the  charges  referred  to  in  the
 Debate  aforesaid,  which  pertain  to
 the  period  after  the  present  Govern-
 ment  took  charge  m  March  1977,  is
 established  against  the  family  mem-
 ber;  of  the  Prime  Minister  and  the
 former  Home  Minister  so  as  to
 justify  a  formal  inquiry  under  the
 Commissions  of  Inquiry  Act.  I  ac-
 cordingly  requested  the  Chief  Justice
 of  India  to  tuke  up  this  inquiry  and
 give  his  advice  im  this  connection.

 The  Chief  Justice  in  his  reply  re-
 ferring  to  developments  -:ubsequent
 to  the  Prime  Minister's  statement  of
 24th  August  978  in  the  Rajya  Sabha
 noted  that  there  was  a  shatp  clea-
 vage  of  opinmon  amongst  persons
 holding  different  political  ‘views  on
 the  propriety  of  the  Chief  Justice  of
 Indi,  undertaking  such  an  assign-
 ment.  He  ha;  further  stateq  that
 even  if  he  were  to  devise  a  generally
 acceptable  procedure  for  inquiry
 with  the  charges,  he  would  be  func-
 tioning  essentially  as  a  ‘persona
 designate’,  The  Press  and  the  pub-
 lic  would  be  free  to  make  assump-
 tions  regarding  the  reasons  for  his
 opinion  and  Parliament  would  also
 be  at  liberty  to  debate  on  the  merits
 of  hig  view.  The  Chief  Justice,
 therefore,  felt  that  the  office  of  the
 Chief  Justice  of  India  might  be

 dragged  into  a  public  controversy
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 thereby  affecting  the  image  of  that
 high  Office.  Accordingly,  the  Chief  Jus-
 tice  suggested  that  rather  than  entrust
 this  assignment  to  him—Government
 nught  consider  referring  it  to  a  re-
 tired  Judge  of  the  Supreme  Court.

 Appreciating  the  reasons  put
 forward  by  the  Chief  Jus.
 tice  and  sharing  his  an.
 xiety  that  nothing  should  be  done
 which  woulq  involve the  office  of  the
 Chief  Justice  of  Indig  in  any  con-
 troversy  or  impair  in  any  way  its
 dignity  and  position,  Government
 agreed  to  defer  this  matte:  to  a  ro-
 tired  Judge  of  the  Supreme  Court,
 but  felt  that  it  would  be  more  appro-
 priate  if  the  retired  Judge  to  make
 the  inquiry  were  to  be  nominated  by
 the  Chef  Justice  of  India  rather
 than  selected  by  Gavernment,

 After  careful  consideration,  the
 Chief  Justice  suggested  the  name  of
 Shri  Justice  C  A  Vaichalingam  for
 this  assignment  Government  has  ac-
 cordingly  reflected  the  entire  que  tion,
 which  was  sought  to  be  reflected  to
 the  Chief  Justice,  to  Shri  Justice
 Vaidialingam  for  his  consideration,

 MR.  CHAIRMAN:  Now  _  Shri

 ee
 a

 (Interruptions)  cre

 5.40  hrs,
 KOSANGAS  COMPANY  (ACQUISI-
 TION  OF  UNDERTAKINGS)  BILL
 AND  PAREL  INVESTMENTS  AND
 RAD  TRADING  PRIVATE  LIMITED

 AND
 DOMESTIC  GAS  PRIVATE  LIMIT-
 ED  (TAKING  OVER  OF  MANAGE-
 MENT)  BILL—Contd.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N,  BAHUGUNA):  Madam
 Chairman:  Whereas  I  am  beholden
 to  hon.  Members  for  making  sug-
 gestions  with  regarq  to  the  availa-
 bility  of  petroleum  and  petroleum
 products....  (Interruptions)

 SHRI  B.  SHANKARANAND  (Chik-
 kodi):  Just  one  minute,  before  the
 Minister  leaves—one  point,

 ———
 **Not  recorded.
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 MR.  CHAIRMAN:  No,  Mr.  Shan-
 karanand.  The  Minister  has  started.
 Mr.  Bahuguna,  please  continuc.

 (Interruptions)  **

 MR,  CHAIRMAN:  There  is  no
 clarification  on  a  statement.

 SHRI  H.  N.  BAHUGUNA:  88  far
 as  that  question  is  concerned....

 (Interruptions)  **

 MR.  CHAIRMAN:  Then  you  could
 have  asked  before  I  calleq  him.

 (Interruptions)  **

 MR.  CHAIRMAN:  Mr,  Bahuguna,
 please  continue,  I  have  called  you.

 SHRI  H,  N.  BAHUGUNA:  Whereas
 I  am  thankfu!  to  the  hon.  Members
 for  making:  many  suggestions  with
 regard  to  the  supplies  of  petroleum
 and  petroleum  products  in  various
 States,  I  would  only  say  that  it  has
 been  our  endeavour  to  make  these
 supplies,

 (Interruptions)  **

 MR,  CHAIRMAN:  It  is  not  on  re-
 cord.  I  am  sorry.  I  had  called  Mr.
 Bahuguna.  He  is  being  recorded,  I
 have  not  expunged.  I  had  called  Mr.
 Bahuguna.

 (Interruptions)  *  *

 MR.  CHAIRMAN:  According  to
 the  rules,  those  whom  I  have  called
 would  be  recorded.  Mr,  Bahuguna,
 you  can  continue;  you  will  be  re-
 corded.

 (Interruptions)  **

 SHRI  H,  N.  BAHUGUNA:  I  am  in
 your  hands.

 MR.  CHAIRMAN;  You  will  be  re-
 corded  because  I  have  calleq  you.  If
 the  Law  Minister  makes  some  re-
 marks  as  he  is  going  out,  his  re-
 marks  do  not  get  recorded,
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 sai

 (Interruptions)  **

 MR.  CHAIRMAN;  I  said,  if  the
 Law  Minister  makes  some  remarks
 as  he  ig  going  out  his  remarks  do  not
 get  recorded.  There  are  no  rules
 that  he  be  recorded.  I  have  called
 Mr.  Bahuguna.

 (Interruptions)  **

 MR,  CHAIRMAN:  Whosoever  is
 called  will  be  recorded.  You  cone
 tinue  Mr.  Bahuguna.

 (Interruptions)  **

 MR,  CHAIRMAN:  Mr.  Bahuguna,
 you  continue,

 SHRI  H.  N.  BAHUGUNA:  My
 difficulty  Lb  that  I  have  a  very  small
 Bull,  But  as  Mr,  Saugata  Roy  said,
 I  do  not  want  the  House  to  accept
 everything  without  a  discussion.
 Therefore,  it  is  very  good  that  a  num-
 ber  of  points  have  been  thrown  in.
 The  question  js  very  simple.  We
 have  a  legacy  from  the  erstwhile
 foreign  companies  who  had  kept
 some  intermediaries  for  purposes  of
 bottling  and  marketing,  transporting
 and  distribution  of  gas  to  the  domes-
 tic  consumers  and  industria]  con-
 suiners,  Now  this  work  is  done  9
 out  of  30  by  oil  companies  in  the
 cuse  of  about  2,8  million  consumers;
 in  the  case  of  a  few  consumers,  that
 is  about  500,000  consumers,  in  rela-
 tion  to  Kosangas,  this  was  being
 done  by  a  private  company,  Kosangas
 Company.  Here  an  _  intermediary
 granted  a  licence  which  expired  on
 567-77  by  the  erstwhile  company  which
 was  really  a  liability  which  came  to
 the  nationalised  Hindustan  Petroleum
 Corporation  as  a  matter  of  being  suc-
 cessor  company  to  that  company  which
 had  given  these  particular  types  of
 conc2ssions,  So,  this  intermediary  or
 concessionaire,  88  they  called  it,  was
 a  middle  man  unlike  the  rest  of  the
 gas  business,  domestic  or  industrial
 LPG  business  which,  ag  J  said,  covers

 **Not  recorded,
 848  LS—i2.
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 today  about  2.8  million  domestic  con-
 sumers.  Therefore,  it  looked  rather
 incongruous  to  have  one  smal  part-
 nership  firm  or  one  or  two  more  part-
 nership  firms  to  remain  there;  and  a
 few  of  them  who  were  in  this  particu-
 Jar  situation,  all  those  whose  term
 completed,  we  had  come  forward  to
 this  House  to  permit  us  to  nationalise
 ‘them  or  take  over  the  management  of
 those  in  case  of  which  we  had  not
 Tbeen  able  to  finalise  their  accounts  or
 be  sure  about  their  accounts.  An  hon.
 Member,  Shri  Anithu  Sahoo,  said,  We
 ‘were  taking  a  jump  in  some  deep  dark
 well,  Similarly,  other  hon,  Members
 made  a  similar  suggestion.  We  have
 full  accounts  of  Kosangas.  We  are,
 therefore,  coming  forward  to  national-
 ise  it,

 About  Parel  and  the  Domestic  Gas
 or  others,  we  do  not  have  their  full
 accounts  with  regard  to  liability  and
 assets.  Therefore,  we  are  just  taking
 their  management  over.  We  would
 come  to  this  House  with  detailed  facts
 about  them  also.  Ultimately  we  are
 taking  over  those  two  also  with  a  view
 to  also  ultimately  nationalise  them,
 that  is,  make  them  part  of  the  general
 system  under  which  domestic  and  in-
 dustrial  supply  of  LPG  is  made  by  the
 का  companies  directly.  We  do  not
 want  to  leave  these  two  small  isiands
 from  out  of  the  purview  of  the  activi-
 ties  of  the  nationalised  companies  (2)
 Some  Members  believe  that  they  were
 sick  companies  and  therefore  we  are
 taking  them  over.  These  companies
 have  resisted  their  take  over.  J  may
 in  al]  humility  say  that  perhaps  there
 ‘was  no  pressure  which  tHey  spared;
 they  mobiliseq  an  army  of  people  to
 persuade  me  not  to  take  it  over.  But
 My  point  was  simple  we  give  bulk  gas
 and  they  just  handle  it  and  market  it
 and  make  a  profit  over  it  and  give  it
 to  the  domestic  consumer  ang  ultimate-
 ly  why  should  they  make  the  middle-
 man’s  profit?
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 SHRI  VAYALAR  RAVI:  Their  con-
 tract  is  over,

 SHRI  H,  N.  BAHUGUNA:  The  con-
 tract  is  over.  The  land  belonga  to
 them,  the  land  on  which  they  are  stan-
 ding  today  It  ig  a  valuable  piece  of
 land.  They  have  bottling  plant,  which
 is-still  used.  They  have  a  large  num-
 ber  of  cylinders  which  are  of  major
 use,  They  have  a  fransport  system,
 transport  equipment  which  is  still  re-
 levant.

 SHRI  SAUGATA  ROY:  No  account
 of  their  assets  is  given  here.

 SHRI  प्र,  N.  BAHUGUNA:  As  I  said
 before,  we  have  in  the  financial  state-
 ment  saiq  about  the  Kosangas.  What
 We  have  tried  to  do  is  to  find  out  the
 total  assets  available  with  them.  if
 the  principle  enunciated  is  that:  first
 find  out  what  assets  are,  then  calculate
 the  value  of  those  assets  and  pay
 compensation,  certainly  |  would  with-
 draw  myself  ang  say  that  I  do  not  want
 this  nationalisation.  But  I  must  admit
 that  this  will  not  be  the  correct  thing
 to  do.  The  Consfitution  amendment
 by  which  the  word  ‘compensation’  had
 been  removed  and  was  replaced  by  the
 word  ‘amount’  would  have  no  purpose.
 We  are  not  paying  them  compensation.
 We  are  trying  to  be  just  and  fair,  It
 we  are  to  pay  compensation  at  market
 value,  i¢  that  was  the  whole  idea,  the
 whole  thing  would  be  different  and  I
 would  be  calculating  it  in  g  particular
 manner.  All  the  while  I  have  marked
 it  and  seen  that  we  do  not  pay  them
 more  than  what  really  should  be  paid
 to  them  from  a  very  reasonable  man’s
 point  of  view.  I  am  not  expropriating
 their  property  or  land  or  equipment.
 Shri  Ravi  was  saying:  their  contract
 was  coming  to  an  end;  you  should  have
 stopped  giving  them  LPG.  Why  are
 you  giving  them  LPG,  If  I  were  to  put
 those  facilities  for  processing  LPG  and
 bottling  them  and  then  distribute  them,
 if  I  were  to  purchase  new  cylinders
 for  that  purpose  and  ask  the  consu-
 mers  to  give  me  new  deposits,  what
 would  it  be  like?  We  have  to  see  this.
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 I  can  assure  the  House  that  we  wanted
 a  purposeful  affair.  The  second  point
 is  this.  After  all,  though  the  contract
 ‘was  for  a  particular  period  of  time.
 those  assets  which  he  had  possessed
 were  assets  created  by  him  from  out

 of  the  money  of  the  subscribers,  domes-
 tic  gas  users’  money.  I  should  not  put
 the  users  to  difficulty  with  this  man;
 because,  if  I  would  not  be  paying  him
 anything  from  where  would  he  return
 the  money  to  them,  because  money  had
 been  invested  in  the  various  things,
 cylinders,  etc.  Kosan  gas  company
 ‘would  be  happy  if  that  is  the  advice  of
 the  House,  that  |  should  permit  Kosan
 gas  to  continue.  I  will  feel  hurt  in
 principle  because  permitting  a  family
 to  control  this  type  of  bulk  thing  for
 500,000  people,  domestic  consumers
 and  industrial  consumers  would  be
 repugnant  to  the  whole  scheme.  Ko-
 san  gas  would  be  the  happiest  people
 if  [  were  to  tell  them;  I  do  not  take
 aver  this;  let  the  old  terms  and  con-
 ditions  and  contract  continue.

 SHRI  VAYALAR  RAVI:  No,  no.

 SHRI  प्त  श्र,  BAHUGUNA:  What  is
 the  purpose  Expropriation?  J  am
 SOrry  We  cannot  expropriate.  There-
 fore  we  have  valueq  it  at  a  particular
 point.  If  anyone  wanted  me  to  give
 for  their  land  value  at  the  current
 rate,  if  will  be  more  than  this  amount.
 They  have  got  a  piece  of  land  in  that
 area.  The  current  price  of  land  is
 area.  The  current  piece  of  land  is
 very  high,  In  Bombay  you  know
 what  land  is  valued  at,  I  said,  no  I
 will  go  by  your  book  value.  So,  we
 have  gone  in  that  process  and  we
 have  tried  to  find  out  and  see  to  it.
 I  do  not  know  how  far  debate  of  ours
 wil]  be  used  because  they  are  ready
 with  the  petition.  I  am  telling  the
 house  that  they  are  ready  to  go  to
 court.  They  are  telling  me  that  it  is
 almost  expropriation  according  to
 them,  I  am  afraid  whether  my  com.
 ments  on  things  will  be  used  by  them.
 T  must  not  tae  the  House  for  granted
 I  must  tell  the  House  that  we  have
 taken  book  value  of  the  things,  We
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 have  found  out  what  it  can  be.  Since
 take  over  was  coming  in  which  we
 would  have  asked  them  to  give  us
 Rs,  28  lakhs  more  according  10,  the
 book  value,  the  Law  Ministry  said,
 you  cannot  take  over  thing  by
 charging  them  something—that  I  am
 taking  your  assets,  therefore,  please
 give  me  on  the  basis  of  book  value,
 on  the  basis  of  balance  sheet,  on  the
 basis  of  written  down  value  and  since
 according  to  them  the  market  value
 was  going  much  beyond  this  amount,
 we  have  come  to  the  conclusion  that
 we  do  not  give  them  anything,  We
 take  responsibility  for  these  particular
 items  and  give  them  Rs,  10,000  more.
 In  order  to  fulfil  requirement  of  law,
 you  cannot  take  over  a  thing  from
 anybody  without  paying  him  some-
 thing.  So,  the  payment  js  in  two
 ways—

 One  is  to  take  over  libailities.  The
 total  caleulation  of  Shri  Saugata  Roy
 is  quite  right.  It  is  already  given  in
 the  Bill  itself.  But  as  far  ag  Kosar  gas
 is  concerned,  I  may  tell  you  that  I
 have  done  it  because  of  my  basic  be.
 lief  that  in  such  a  crucial]  sector  when
 the  total  work  is  being  done  by  the
 oil  companies,  these  concessionaries
 or  intermediaries  are  a  relic  of  the
 past  Zamindar  system  in  Industry
 which  those  foreign  companies  had
 introduced  and  we  should  better  do
 away  with  them  and  -mder  the  law
 whatever  possible  could  have  been
 done,  has  been  done.

 Some  questions  have  been  raised  by
 some  hon.  friends  against  nationalisa-
 tion.  I  basically  disagree  with  them,  I
 am  sorry  I  cannot  agree  with  them
 that  nationalisation  means  all  losses,
 Not  a  single  oil  company  is  running
 in  a  Joss,

 MR,  CHAIRMAN:  They  knew  that
 you  will  not  agree,  therefore,  they
 have  already  left!

 SHRI  H.  N.  BAHUGUNA:  I  am
 sorry  they  have  left.  All  I  can  say
 tg  it  igs  nothing  other  than  removing
 the  type  of  expenditure  from  ihe  field
 of  operation  of  oul  trading,  oil  product
 trading  ang  since  it  ig  all  in  the  hands
 of  the  companies,  oil  compames,  we
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 have  also  taken  ovei  Similarly
 about  the  Domestic  Gas  and  Parel,  it
 is  that  we  have  not  been  able  to  sort
 out  only  then  accounts  with  them
 Therefo  ©  we  are  taking  ove:  mana
 eement—Ry,  750  im  the  case  of  one  and
 Rs  250  per  month  in  the  cae  oil
 another  Because  for  taking  over
 management  you  have  to  pay  some
 mon  y—Rs  750  plus  250—
 Rs  1,000  lo.  both  the  compan.  which
 are  seé}ving  more  than  perhup,  about
 2325  000  subscibers  is  not  nuch  Theis
 may  be  much  more  mony  out  of  that
 dealing  But  we  will  certainly  go
 into  it  But  af  the  Oppo  ition  75  to
 advise  mc  I  make  a  bold  offe:  Hor
 Saugata  Roy  has  left  Ian  willing  to
 abide  by  Shit  Vayalar  Ravi  if  he
 could  ypive  me  advice—I  with-
 diaw  this  Bill  and  continue
 to  give  work  I  will  follow
 suit  About  Kosan  Gas  I  im  not  «ay
 ine  bid  things  The  amoin  of  then
 manipulations  and  ill  type  of  things
 which  hive  com  to  ott  notice  with
 repud  to  the  people  whon  thcy  av-
 pointed]  as  them  sub  dealers  the  way
 they  ticated  them  the  wiy  they
 cthivze  money  from  them  and  a  |  these
 things  under  the  existing  Jiw  the
 take  over  could  have  bern  done  in
 the  manne:  I  have  indicated__t  iking
 ovc:  their  bilance  sheet  and  the  total
 ast,  On  the  basis  of  the:  balance
 sheet  such  and  such,  we  have  just
 givin  Ry  70000  to  take  over  the
 whole  thing

 All  I  can  say  i8  we  ae  noi  2  loser
 So  far  as  biogas  is  concerned  it  1s
 leally  icalt  with  by  my  colleague
 the  Agiiculture  Minster  In  this
 countiy  the  Energy  Ministrv  ys  divi-
 deq  into  different  types  of  Muinistiies

 SHR]  P  RAJAGOPAL  NAIDU  My
 point  i5  if  should  not  be  under  Agri
 cultuic  Muinastry

 SHRI  H  N  BAHUGUNA  I  agree
 with  you  Biogas  i¢  a  good  answer  to
 our  requirement,  of  energy  I  do
 hope  that  the  Government  will  do  th:
 needful  Solar  energy,  atomic  energv
 and  all  energies  must  be  used
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 SHRI  VAYALAR  RAVI  The  Mini
 ster  said  that  this  Ce  in  the  best  m.
 terests  of  the  country  and  w”  are  pre-
 paicd  to  accept  it  But  its  our  duty
 io  point  out  that  this  has  cieuted  a
 suspicion  whethcr  the  company  7
 mikhing  a  fiaudulent  eflort  on  the
 Government  and  tiying  to  put  the
 whole  burden  on  the  Government

 SHRI  छा  N  BAHUGUNA  I  have
 ileady  said  that  they  want  to  keep  it.

 SHRI  VAYLAR  RAVI  Secondly,
 I  want  to  know  whether  piovidcnt
 fund  ana  gratuity  amounts  have  been
 misippropriated  by  the  companv  and
 ve  50  whether  you  will  prosecute
 thim  for  this  cme

 SHRI  H  N  BAHUGUNA  Really  I
 ¢innot  ले  offhand  thut  provident  fund
 hay  been  misappiopiiated  by  them
 But  the  hability  of  provident  fund,
 etc  ha  teen  taken  care  of  and  the
 workers  will  not  be  made  to  suffer
 About  the  othe:  aspect  I  wall  refer
 fo  the  Gabour  Munstry  to  find  out
 whethe:  the  money.  have  been  de-
 posited  with  the  Provident  lund  Com-
 ml  loner  ३५  .equued  by  law

 SHRI  VAYALAR  RAVI  What
 about  prosccuting  them  if  they  have
 not  diposited  these  amounts?

 SHRI  H  N  RAHUGUNA  That  is
 Libou,  Ministry,  job

 MR  CHAIRMAN  I  wll  put  the
 motions  fo:  considtiation  of  tue  two
 Billy  together

 The  question  as

 That  the  Bill  to  provid  for  the
 acquisition  in  the  public  interest  of
 the  undertaking  of  the  Kosangas
 Company  and  thereby  to  secure
 that  the  ownership  and  control  of
 the  means  and  resources  for  bottl-
 ing  transporting  matketing  and
 distribution  of  lquifiled  petroleum
 gas  ate  so  distributed  as  best  to
 subserve  the  common  good  and  for
 matters  connected  therewith  or
 incidental  thereto  be  taken  inte
 consideration  a”



 6  Kosangas  and
 Parel  Investments  etc,  etc.  Bill
 The  motion  was  adopted.
 MR,  CHAIRMAN;  Now  I  will  put

 the  motion  for  consideration  of  the
 other  Bill,  The  question  ach

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest
 of  the  management  of  the  under.
 tukings  of  the  Pare)  Investments  and
 Trading  Private  Limited  and  the
 Domestic  Gas  FPrivate  Limited
 pending  acquisition  of  those  undcr-
 takings,  with  a  view  to  main-
 taining  a  service  essential  to  the  life
 of  the  community,  namely.  the  bott-
 ling,  transporting,  macketing  and
 distribution  of  liquified  petroleum
 pas,  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 tuken  into  consideration,”

 The  motion  was  adopted.

 MR,  CHAIRMAN:  Now  we  will
 fake  up  clause  by  clause  considera.
 tion  of  Kosangas  Company  (¢Acquisi-
 lion  of  Undertaking)  Bill,  There  are
 no  amendments,

 The  question  is:

 “That  clauses  2  to  20  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  2  to  20  were  added  to  the

 Ball,

 Clause  4  the  Enacting  Formula,  the
 Preamble  and  the  Title  «cere  added  to
 the  Bill,

 SHRI  H.  N,  BAHUGUNA:  I  beg  to
 move:

 “That  the  Bill  be  passerl.™

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  we  will  take
 ‘up  clause  by  clause  consideration  of
 Parel  Investments  and  Trading  Private
 Limited  and  Domestic  Gas  Private
 Limited  (Taking  over  of  Management)

 -Bil.  There  are  no  samendments.
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 The  question  is:

 “That  clauses  2  to  6  stand  purt  of
 the  Bill,”

 The  motion  was  adupted.

 Clauses  2  to  6  were  adde-]  to  the
 Bill,

 Clatse  1,  the  Enacting  Formulu,  the
 Preamble  and  the  Title  were  added  to
 the  Bill,

 SHRI  प्र,  N,  BAHUGUNA:  I  beg  to
 move:

 “That  the  Bil]  be  passed,”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 6.00  hrs,
 ALIGARH  MUSLIM  UNIVERSITY

 (AMENDMENT)  BILL

 MR,  CHAIRMAN:  Now,  wo  take  up
 the  Aligarh  Muslim  University
 (Amendment)  Bill.  The  time  allotted

 2६  6  hours,  I  would  suggest  iat  we
 nave  4  hours  for  vencral  discussion,
 daa  hours  for  clause  by  clause  consi-
 deration  and  half-an.nour  for  the
 third  reading.  Is  that  acceptable  to
 al]  the  Members?

 SEVERAL  HON.  MEMBERS:
 Agreed,

 MR,  CHAIRMAN:  The  Minister,

 SHRI  G.  M.  BANATWALLA  (Pon-
 nami).  Madam,  Chairperson,  I  rise  on
 9  point  of  order  under  rule  343.  As
 you  know,  a  Bill  to  amend  the  Aligarh
 Muslim  University  Act  has  already
 been  taken  up  by  this  House  and  is
 already  under  discussion,  It  ig  a  non-
 official  Bill  and  |  have  moved  in  this
 House  that  the  Bill  be  taken
 into  consideration.  This  Bill
 has  also  been  passed  by  the  Rajya
 Sabha.  This  Bill,  the  non-official  Bill,
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 moved  by  me  deals  specially  with  an
 important  aspect  which  is  also  covered
 by  the  present  Bill  which  the  ton.
 Minister  now  seeks  to  move,

 The  point  that  has  ‘been  covered  by
 the  non-official  Bill  is  with  respect
 specially  to  the  definition  of  the  term
 ‘University’,  The  term  ‘university’  has
 been  defined  in  a  particular  manner
 in  the  amendment  Bill  that  I  have
 moved  and  which  is  already  under
 discussion  and  the  discussion  on  which
 is  going  on.  Similarly,  the  term
 ‘umversity’  has  also  been  defined  in  a
 different  manner  in  the  Bill  which
 now  the  hon,  Minister  wants  this
 House  to  consider.  I,  therefore,  say
 that  if  discussion  on  this  Bill  of  the
 hon,  Minister  is  taken  up  it  may  have
 serious  repercussions  on  the  Bill
 which  is  already  under  discussion  of
 this  House.  I,  therefore,  rise  on  a
 point  of  order.

 The  points  formulated  are  that  my
 Bill  seeks  to  restore  the  minority
 character  of  the  Aligarh  Muslim  Uni-
 versity.  This  is  not  the  case  with  the
 Bill  which  the  hon,  Minister  wants
 now  to  pilot,  If,  therefore,  the  official
 Bill  is  taken  up,  it  attracts  the  atten.
 tion  of  several  rules  over  here,  one  of
 which  I  have  already  quote]  before
 you,

 The  discussion  on  this  Bill,  the  offi-
 cial  Bill,  anticipates  the  discussion  and
 the  fate  of  the  non-official  Bill  which  I
 have  already  moved,  The  move  of  the
 Government,  I  must  say,  therefore,  is
 improper  and  faulty.  The  Govern.
 ment  has  now  suddenly  woken  up
 from  its  slumber  to  bring  the  Aligarh
 Muslim  University  (Amendment)  Bill
 at  this  particular  juncture  as  a  poli-
 tical]  stunt  and  as  a  kind  of  a  check-
 mate.  I  am  sorry  to  say  that  the
 important  point  with  respect  to  the
 restoration  of  the  minority  character
 of  the  Aligarh  Muslim  University  is
 being  used  ‘by  the  Government  for
 political  advantage,  This  House,
 Madam,  I  submit,  is  beimg  used  for
 political  exploitation  of  the  situation,
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 Before  this  present  official  Bill  was
 introduced,  the  hon,  Minister  made  as
 statement  that  they  propose  to  bring
 the  Aligarh  Muslim  University
 (Amendment)  Bill,  This  statement
 was  made  when  the  Azamgarh  bye-
 election  was  pending.  Therefore,  that
 particular  statement  of  the  Minister
 was  with  an  eye  on  the  Azamgarh
 bye-election  to  this  House,

 Now  when  this  House  is  already
 discussing  a  non.official  Bill  to  .estore
 to  the  Aligarh  Muslim  University  its
 minority  character,  again  the  hon.
 Minister  has  come  to  this  House  with
 a  furtive  attempt  at  anticipating  the
 discussion  and  fate  of  my  non-official
 Bill.  In  case  the  present  official  Bill
 is  adopted,  I  submit  it  will  have
 serious  repercussions  on  the  Bill
 which  is  already  under  discussion.
 When  my  Bill  is  already  under  discus-
 sion  andj  when  it  seeks  to  give  to  the
 Aligarh  Muslim  University  its  mino-
 rity  character  I  submit  that  all  the
 various  clauses  of  the  Bill  which  is.
 now  sought  to  be  moved  are  affected
 thereby.

 Therefore,  I  strongly  submit  that  an
 attempt  is  being  made  furtively,  an
 effort  is  being  made,  an  unjust  attempt
 is  being  made,  an  improper  attempt
 is  being  made,  to  block  the  further
 consideration  of  the  no..official  Bill,
 which  us  already  on  the  anvil

 Therefore,  my  first  submission  is
 that  since  the  non-official  Bill  on  an
 important  aspect  which  affects  all  the
 clauses  of  the  present  Bill  is  already
 under  discussion,  this  Bill  cannot  be
 taken  up,  so  long  as  the  non-official
 Bill  is  not  disposed  of.  ‘The  non-offL
 cial  Bill  is  wider  in  its  scope  also.  That
 is  a  point  to  be  understood  that  the
 non-official  Bill  seeks  to  give  a  mino-
 rity  character  to  the  University.  It
 seeks  to  give  protection  under  article
 30(l).  I£  it  is  adopted  by  this  House,
 then  it  will  affect  the  present  official
 Bill,  which  the  Minister  wants  to
 move,  Almost  all  the  clauses  will  be
 affected  with  respect  to  the  governanc
 and  administration  of  the  University.
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 The  second  point  which  I  am  raising
 ia  that  the  discussion  is  yoing  on  on  the
 non.official  Bill,  Several  members
 have  already  spoken  and  others  want
 to  speak.  Now  the  hon.  Minister  has
 came  forward  with  this  Bill.  This  Bill
 is  nothing  but,  as  I  said,  anticipating
 the  discussion  and  fate  on  my  non-
 Official  Bill  which  ig  pending  before
 the  House.  Therefore,  at  attracts  the
 provisions  of  rule  343  of  the  Rules  of
 Procedure  and  cannot  be  taken  up.

 The  third  point  which  I  am  placing
 before  you  is  that  the  non  official  Bull
 that  has  been  moved  by  me  is  yery
 umportant  and  is  peculiar  in  nature.
 lt  is  a  Bill  that  has  already  been
 aproved  by  the  Rajya  Sabha.  It  is,
 therefore,  a  Bill  which  has  already
 passed  through  various  legislative  pro-
 cesses,  The  Bill  was  introduced  in  the
 Rajya  Sabha,  it  was  discusse]  in  the
 Rajya  Sabha  and  the  Rajya  Sabha  in
 its  wisdom  has  already  passed  that
 Bill  and  has  given  its  opinion  that  the
 minority  character  of  the  Aligarh
 Muslim  University  should  be  restored.
 I  have  already  moved  in  this  House
 a  motion  for  the  consideration  of  that
 Bill.  The  motion  is  under  discussion.
 I,  therefore,  say  that  my  non-official
 Bill  on  this  particular  aspect  has  gone
 through  a  lot  of  procedure;  it  has
 already  gone  through  several  stages
 and  it  is  on  its  way  to  be  put  on  the
 statute,

 You  will  realise,  Madam  Chairman,
 that  every  Member  of  this  House  who
 spoke  on  the  20th  April  when  the
 discussion  was  resumed,  supported  the
 non-official  Bill  that  has  been  nioved
 by  me.  Therefore,  the  present  Bill
 must  be  held  up,  in  view  of  the  fact
 that  the  non-officia]  Bill  had  gone
 through  several  stages.  It  has  also
 been  passed  by  the  other  House  and  it
 is  on  the  last  leg  of  being  passeg  in
 this  particular  House.  It  is  most  un-
 fortunate  that  this  Government  has
 tried  to  exploit  this  House  for  its
 political  publicity  and  for  its  political
 Purposes.  I,  therefore,  most  strongly
 submit  that  consideration  of  the  Bill

 Bill
 which  is  now  listed  on  the  List  of
 Business  and  which  the  hon,  Minister
 wants  to  move  should  be  withheld,  It
 cannot  obstruct  the  proceedings  of  the
 House  which  were  already  going  on
 with  respect  to  the  non.official  Bull
 which  was  approved  by  the  Rajya
 Sabha.  It  is  most  unfortunate  that
 this  Government  has  tried  to  see  that
 an  important  demand  of  the  minorities
 of  our  country  is  obstructed  and  the
 Government  has  moved  in  this  parti-
 cular  fashion.  I,  therefore,  say  that
 the  discussion  on  the  present  Bili  and
 the  voting  on  the  Bill  listed  for  today
 will  have  a  serious  repurcussion,
 perhaps,  of  even  blocking  the  proceed-
 ings  of  my  non-official  Bull,  which  is  &
 point  further  to  be  studied,  My  Bill
 is  a  Bill  which  has  already  been
 passed  ‘by  the  Rajya  Sabha,  There.
 fore,  this  Bill  cannot  be  taken  up
 loday,  Discussion  on  this  Bill  should
 be  withheld  till  the  fate  of  the  non-
 official  Bill  is  decided,  I  hope  that
 you  will  allow  this  House  to  dfscuy#
 this  very  important  point  that  I  have
 raised.  Today  an  attempt  is  being
 made  to  block  the  proceedings  of  this
 House  with  respect  to  a  nomofficial
 Bill  This  attempt  is  a  furtive  attempt,
 this  attempt  is  in  derogation  to  the
 procedures  of  this  House,  this  attempt
 is  treating  an  important  minority
 demand  with  scant  respect  by  the
 Government.  I  therefore,  appeal  to
 you,  Madam  Chair  person,  to  kindly
 Tise  to  this  occasion  and  declare  that
 consideration  of  this  Bill  should  be
 held  up  till  the  discussion  on  the  non.
 official  Bill  is  completed  and  its  fate
 decided  by  this  House.  We  cannot
 cut  short,  we  cannot  make  short  work
 of  a  non-official  Bill  in  this  particular
 manner.  I  hope  that  you  would  not
 ‘be  a  party  to  this  ignoble  attempt  at
 trying  to  cut  short  the  non-official
 Bill  of  such  an  jmportant  nature  as
 have  already  been  passed  by  the
 Rajya  Sabha.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Madam  Chairman,  I  draw  your
 attention  to  Rules  66  and  67  of  the
 Rules  of  Procedure,  Rule  66  says:

 “A  Bill,  which  is  dependent
 wholly  or  partly  upon  another  Bill
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 pending  before  the  House,  may  be
 introduced  in  the  House  in  anti-
 cipation  of  the  passing  of  the  Bill
 on  which  it  is  dependent:

 Provided  that  the  second  Bill  shall
 be  taken  up  for  consideration  and
 passing  in  the  House  only  after  the
 first  Bill  has  been  passed  by  the
 Houses  and  assented  to  by  the  Pre.
 sident.”

 Rule  67  says:
 “When  a  Bill  is  pending  before

 the  House,  notice  of  an  identical
 Bill,  whether  received  before  or
 after  the  introduction  of  the  pend-
 ing  Bill,  shall  be  removed  from,  or
 not  entered  in,  the  list  of  pending
 notices,  as  the  case  may  be,  unless
 the  Speaker  otherwise  directs.”

 Two  points  come  up.  The  first
 point  has  been  raised  by  Shri  Banat-
 walla,  My  hon.  friend  has  made  the
 contention  that  a  Bill  which  has  been
 passed  by  the  Rajya  Sabha  is  now
 pending  in  this  House,  and  that  dis-
 cussion  on  it  has  already  been  taken
 up.  So,  it  attracts  rule  66  and  its
 proviso.  The  proviso  clearly  says
 that  this  Bill  can  be  taken  into  con-
 sideration  only  after  deciding  the
 other  Bill  since  they  are  identical.

 There  is  also  the  question  of  the
 sensitivity  of  the  issue  which  con.
 cerns  the  minority  community  and
 their  demands.  Tf  you  go  through
 this  Bill  the  Statement  of  Objects  and
 Reasons  says:

 “Ever  since  the  Aligarh  Muslim
 University  Act  was  amended  in
 965  and  1972,  there  had  been  a

 controversy  amongst  a  large  section
 of  the  Muslims  about  the  changes
 brought  about  by  these  amending
 Acts.  It  had  been  represented  that
 these  amending  Acts  affected  the
 asic  character  of  the  University

 and  abridged  its  autonomy.

 There  had  also  been  persistent
 demends  both  inside  and  outside
 Parliament  for  the  restoration  of
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 the  basic  character  of  the  Univer-
 sity  and  its  democratic  function-

 ing.”  ४

 So,  a  committee  was  appointed,  and
 it  submitted  its  report.  On  that  basis,
 a  private  Member’s  Bill  was  introduc-
 ed  and  passed  in  the  Rajya  Sabha,
 und  the  same  has  been  introduced  in
 this  House  by  Shri  Banatwalla.  That
 Bill  is  expressive  of  the  sentiments
 which  have  been  expressed  in  this  Bill,
 but  I  do  not  know  how  far  this  Bill
 represents  the  feelings  of  the  mino-
 rity.  So,  I  want  to  know  how  this
 Bill  can  be  discussed  now  when  the
 other  Bill  is  pending  and  discussion
 on  it  has  not  been  completed,  because
 the  rule  says:

 “Provided  that  the  second  Bill
 shall  be  taken  up  for  consideration
 and  passing  in  the  House  only  after
 the  first  Bill  has  been  passed  by
 the  Houses  and  assented  to  py  the
 President.”

 Shri  Banatwalla’s  Bill  has  not  been
 passed.  Only  the  discussion  has  been
 started,  and  only  after  i,  has  been
 passed  and  the  President’s  assent  has
 been  given  to  it,  can  this  Bill  be  taken
 into  consideration,  because  they  are
 identical.

 The  Bill  piloted  by  the  hon.  Edu.
 cation  Minister  not  only  offends  the
 feelings  and  sentiments  of  the  mino-
 rmity  in  this  ecuntry

 MR.  CHAIRMAN:  Don’t  go  into  the
 merits  of  the  Bill.  This  is  only  @
 point  of  order.

 SHRI  VAYALAR  RAVI:  You  are
 correcting  me,  it  is  good.

 It  is  against  the  rules  of  procedure
 We  should  not  go  against  the  rules
 and  take  this  up

 "SHRI  SAUGATA  ROY  (Barrack-
 pore):  The  Minister  is
 motion  under  rule  7401)  that  the
 Aligarh  Musim  University  (Amend
 ment)  Bill  be  taken  into  considera-

 रे
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 tion,  An  anomalous  situation  has
 arise  in  the  House  because  the  basic
 intention  of  the  Minister  in  moving
 this  motion  is  being  questioned.

 It  you  remember,  originally  this
 Bill  which  the  Minister  wants  [0  be
 taken  into  consideration  under  rule
 741)  was  introduced  jn  the  House  in
 i978,  one  year  back,  and  then  it  was
 kept  in  cold  storage  till  now,  The
 Chairman  of  the  Minorities  Commis.
 sion,  Mr.  Minoo  Masani,  resigned  on
 this  issue  that  he  had  not  been  con-
 sulted  while  framing  this  Bill,

 Subsequently,  another  Bull  was  in-
 troduced  and  passed  in  the  Rajya
 Sabha  and  then  brought  into  _  this
 House  and  :s  now  under  discussion.
 So,  not  only  does  rule  66  become
 operative,  but  the  basic  intention  of
 the  Minister  is  also  under  question.
 The  intention  looks  mala  fide  because
 the  Bill  had  been  kept  in  cold  storage
 for  a  year  even  after  its  introduction.
 So,  we  oppose  the  consideration  of
 the  Bill  at  this  stage  because  the
 basic  intention  is  mala  fide  since  the
 Bill  ot  Shr:  Banatwalla  pending  be-
 iore  the  Liouse.

 The  Minister  has  certainly  come
 forward  to  restore  the  minority
 character  of  the  Aligarh  Muslim  Uni-
 versity  in  his  own  way.  That  is  why
 it  is  our  plea  that  this  Bill  should  not
 be  allowed  to  be  taken  into  considera-
 tion  till  the  Private  Member’s  Bill

 moved  by  Mr.  Banatwalla  is  discus.
 sed  and  passed  by  this  House  and  is
 assented  to  by  the  President.  Basi-
 cally  not  only  the  rules,  but  also  the
 intention  of  the  Minister  in  circum-
 venting  that  Bill  and  bringing  for-
 ward  another  Bill  which  hag  been
 put  in  cold  storage  for  over  two
 years,  in  spite  of  persistent  demand
 by  the  minority  people  all  over  the
 country,  is  also  being  questioned.  This
 Bill  should  not  be  taken  into  con-
 sideration.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  I  should  humbly  submit  thet
 the  point  of  order  which  has  been

 raised  ‘before  you  has  no  substance
 at  all.  I  would  like  you  to  read
 Rule  66  carefully.  It  reads  as  fol-
 lows:

 “A  Bill  which  is  dependent
 wholly  or  partly  upon  another  Bill
 pending  before  the  House  may  be
 introduced  in  the  House  in  antici-
 pation  of  passing  of  the  Bill  on
 which  it  is  dependent.”

 Now  if  you  analyse  this,  when  one
 Bill  ds.  pending  in  the  House  another
 Bill  cannot  be  introduced.  But  as  the
 hon.  Member  Mr.  Saugata  Roy  point-
 ed  out,  this  Bill  which  is  now  before
 the  House  was  introduced  long  ago,
 in  1978,

 MR.  CHAIRMAN:  Less  than  a  year
 ago.

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  In  May  1978,  this  Bill  was  in-
 troduced  before  the  House.  At  that
 time,  Mr.  Banatwalla’s  Bill  was  not
 pending  before  the  House.  Similarly,
 in  Rajya  Sabha  also,  the  Bill  was  not
 discussed  So,  Rule  66  is  not  attract-
 ed.  ‘Anticipation’  as  mentioned  by
 Mr,  Banatwalla,  under  Rule  68  is  not
 applicable  here  because  this  Bill  was
 introduced  before  the  House  and  we
 have  taken  up  the  Bill  yn  the  usual
 course  for  consideration  and  passing.
 Now,  he  has  anticipated  the  Bill  which,
 I  have  already  introduced  before  the
 Heuse.  The  ball  is  in  the  other  courT
 and  not  jn  the  Government's  court.
 This  is  my  humble  submission.

 SHRI  VAYALAR  RAVI:  What
 about  the  proviso  to  Rule  66?

 SHRI  G.  M.  BANATWALLA:  At
 least  the  decision  should  be  held  up.

 MR.  CHAIRMAN:  Meanwhile,  you
 discuss  the  entire  Bill

 SHRI  G.  M.  BANATWALLA:  You
 can  hold  up  the  entire  thing.  But  you
 should  give  a  careful  consideration.

 SHRI  VAYALAR  RAVI:  The  pro-
 viso...
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 MR.  CHAIRMAN:  You  have
 spoken.  It  is  not  a  question  of  your
 speaking  and  the  Minister  replying.

 It  can  go  on  endlessly.  The  Minis-
 ter’s  reply  did  not  satisfy  you.

 SHRI  VAYALAR  RAVI:  Not  you
 also,

 MR.  CILAIRMAN:  It  is  for  me  to

 SHRI  B,  SHANKARANAND
 (Chikkodi):  I  am  sure,  you  gre  not

 satisfied,  af

 MR.  CHAIRMAN:  Don’t  be  too
 sure,  Mr.  Shankaranand.

 I  am  just  now  trying  to  understand
 the  implications.

 SHRI  G.  M.  BANATWALLA:  Ad-
 journ  the  House  and  think  over  the
 matter.  You  can  consider  it  in  the
 Chamber,  Let  us  rise  for  the  day.

 MR,  CHAIRMAN:  I  was  patient
 with  you.  Please  be  patient  with  me.

 SHRI  G.  M,  BANATWALLA:  I  am
 giving  you  more  time.

 Take  i,  next  week.  On  this  Friday,
 my  Bill  will  be  over.  The  heavens
 are  not  going  to  fall.

 MR.  CHAIRMAN:  Mr,  Banatwalla.
 I  have  heard  you  and  others  also  at
 great  length  and  with  great  patience.

 Now,  I  have  gone  into  this  ques.
 tion,  While  the  Bill  that  has  been
 introduced  by  the  Minister  is  a  com-
 prehensive  Bill,  the  other  Bill,  that
 is,  the  Private  Member's  Bill  is  limit-
 ed  to  only  two  points...

 SHRI  G.  M.  BANATWALLA:  It  is
 not  limited

 MR.  CHAIRMAN:  You  cannot  go
 into  the  merits  of  the  Bill  I  am
 also  not  going  into  the  merits  of  the
 Bill,  But  one  is  a  comprehensive  Bill
 ang  the  other  is  not.  (Interruptions)
 Mr,  Banatwalla,  the  section  that  you
 want  to  talk  on  ig  not  covered  by
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 this  Bill  in  any  case,  They  are  not
 identical.  That  particular  section, Mr.  Banatwalla,  is  not  covered  by
 this  Bill  That  continues  to  be  dis-
 cussed  by  the  House  when  it  comes
 Up  at  the  time  of  Private  Members’
 Business;  that  can  continue  ६0०  be  dis-
 cussed

 SHRI  G.  M.  BANATWALLA:  I  am
 not  trying  to  obstruct  the  business  of
 the  House.  I  am  sure  to  cooperate with  you...

 MR.  CHAIRMAN:  I  am  also  here
 to  cooperate  with  you.

 SHRI  G.  M,  BANATWALLA:  The
 present  Bill  which  the  Minister  is
 moving  deals  with  amendment  to  the
 term  ‘University’.  My  Bill  also  deals
 with  amendment  to  the  term  ‘Uni.
 versity’...

 MR.  CHAIRMAN:  Definition.
 SHRI  5.  M.  BANATWALLA:  Deh-

 nition  of  the  word  ‘University’.  Now,
 I  submit  that  (l)...

 MR,  CHAIRMAN:  But  they  are  not
 identical,

 SHRI  G.  M.  BANATWALLA:  I
 have  also,  because  I  have  no  other
 choice,  given  an  amendment  to  the
 official  Bill.  If  you  go  through  my
 amendment  to  the  official  Bill  on  the
 definition  og  ‘University’,  it  is  identi-
 cal  to  the  definition  given  by  me  in
 the  non-official  Bill.  That  is  No,  l.
 Therefore,  there  ig  a  complete  blur-
 ring  of  the  whole  discussion  and  the
 discussion  is  anticipatory  in  nature.

 ६  will  also  affect  my  own  Bill  which
 is  to  come  up  again  on  Friday.

 The  second  point  is  that  my  Bill
 is  not  limited.  The  moment  you  define
 the  word  ‘University’  in  the  manner
 I  have  said  so  in  my  non.official  Bill,
 the  moment  that  definition  comes  up,
 Art.  30,  clause  (i)  of  the  Constitution
 is  attracted.  The  moment  Art,  30()
 ig  attracted,  then  each  and  every
 clause  that  is  mentioned  by  the  hon.
 Minister  in  hig  present  Bill  will  be
 affected  because  the  restoration  of  the
 minority  character  of  the  Aligarh
 Muslim  University  precisely  means
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 that  the  governing  powers,  the  powers
 of  administration  will  vest  with  the
 Mushms,  That  is  the  point.  So  each
 and  every  clause  which  comes
 up  in  this  official  Bill  gets  affected.
 Therefore,  I  say  that  by  taking  up
 only  the  definition  of  the  word  ‘Uni-
 versity’  my  Bill  is  comprehensive
 enough  and  in  effect  it  has  its  reper-
 cussions  through  Art.  30(l)  on  each
 and  every  clause  which  will  be  now
 discussed  in  this  official  Bill.  I,  ¢here-
 fore,  say,  how  he  is  going  to  move
 that.  Are  we  today  going  to  sit  and
 discuss  the  definition  of  the  word
 ‘University’  even  on  my  amendment
 and  then  again  take  a  decision  on
 Friday?  This  is  all  anticipatory  and
 very  unsatisfactory  in  nature.  [  think
 what  you  have  said  is  not  correct

 MR,  CHAIRMAN:  You  can  think
 so.  Anyway  I  think  what  I  said  is
 correct.

 SHRI  G.  M.  BANATWALLA:  I
 have  given  an  amendment  to  the  de-
 finition  of  ‘University’.  It  is  the  same
 as  given  in  my  non-official  Bill...
 (Interruptions)

 MR,  CHAIRMAN:  Mr,  Saugata  Roy,
 why  do  you  not  allow  Mr.  Banatwalla
 to  complete  what  he  is  saying?  Why
 are  you  treating  him  as  though  he  3s
 your  opposition?  Let  him  continue.

 MR,  G.  M.  BANATWALLA:  Madam
 Chairman  person,  there  ate  two  im-
 portant  points,  You  consider  them
 very  calmly  and  decide  about  them.

 (l)  You  say  {hat  my  Bill  has  a  par-
 ticular  definition  of  the  word
 ‘University’.

 This  official  Bill  also  has  a  definition.

 MR.  CHAIRMAN:  But  they  are  not
 identical.

 Bill
 SHRI  G,  M.  BANATWALLA:  My

 amendment  is  already  there  on  the
 official  Bill  that  instead  of  the  term
 ‘University’  being  defined  in  ihe
 manner  in  which  he  seeks  will  be
 defined  in  the  manner  in  which  I  want.
 The  amendment  that  I  have  given  is
 exactly  identical.  Therefore,.

 MR.  CHAIRMAN:  Identical  to  what?

 SHRI  5.  M.  BANATWALLA:  lIden-
 tical  to  the  non-official  Bill  that  I  have
 moved,  Look  at  my  amendment.  The
 entire  discussion  becomes  anticipatcry,
 The  fate  of  my  Bill  is  being  anticipat.
 ed  here.  How  can  that  be?  That  is
 one  thing.  When  you  :ake  up  clause
 by  clause  consideration,  the  ciaure
 consisting  the  definition  of  the  word
 ‘University’  will  also  come  up  and  I
 will  then  have  to  move  my  amend-
 ment...

 MR.  CHAIRMAN:  At  that  time  you
 can  do  so.  At  the  moment  let  us  take
 up  the  general  discussion,

 SHRI  G.  M.  BANATWALLA:  This
 is  going  to  be  considered  on  Thursday:
 You  have  allotted  only  6  hours.  Six
 hours  will  lapse  even  before  Friday.

 MR,  CHAIRMAN:  We  will  take  up
 the  general  discussion,  When  we  get
 to  the  amendment,  at  that  stage,  you
 can  argue  this  point.

 SHRI  5.  M.  BANATWALLA:  There.
 fore,  Madam  Chair  person,  my  Bill  is
 not  restricted  or  a  limited  Bill.  The
 moment  ‘University’  is  defined  in  the
 manner  given  in  the  non-official  Bill
 it  attracts  the  provisions  of  Art,  80UD
 in  so  far  as  the  management,  govern-
 ing  powers  and  the  administration  will
 vest  with  the  Muslims.  Therefore,
 the  composition  of  the  Court,  the  com-
 position  of  the  Executive  Council  and
 everything  that  is  envisaged  will  get
 affected.

 MR.  CHAIRMAN:  It  does  not  attract
 Art,  30.
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 SHRI  G,  M.  BANATWALLA:  The
 whole  discussion  is  in  order  to  see  that
 the  Aligarh  Muslim  Univeisity  gets
 Protection  from  Art,  301).  That
 is  «the  crux  of  the  whole  matter.
 That  ig  being  discussed  in  my  Bill.
 That  will  again  be  discusseqd  here
 anticipating  the  discussion  and  the
 fate  of  my  non-official  Bull.  There-
 tore,  I  plead  with  you,  Madam,  Chair-
 man,  that...  (Interruptions).

 MR.  CHAIRMAN:  At  the  moment  I
 am  not  convinced.  We  will  think
 over  it.  Let  us  now  take  up  the
 general  discussion  on  the  Bull.

 SHRI  VAYALAR  RAVI:  Madam,
 to-day  it  has  been  put  down  and  time
 is  allotted  and,  according  to  that,  it
 will  be  passed  only  on  the  next  work-
 mi  day.  Naturally  the  question
 com:  a,  to  what  will  be  the  fate  of
 the  ‘vate  Member's  Bill.  Rule
 66(2)  5  "एप  attracted  So,  I  want  to
 know  Whe  will  be  the  fate  ot  Mr.
 Banatwalla’s  ‘::vale  Member's  Bill?

 SHRI  G.M  L  “ATWALLA:  Aiter
 taking  a  decision  it:  day  how  will  you
 allow  the  definitio,,  of  the  term
 ‘university’?

 SHR]  CHITTA  BASU  ‘Barasat):
 Madam,  will  you  please  looh  to  Art
 301)  which  says;

 “All  minorities,  whether  based  on
 religion  or  Janguage,  shall  have  the
 right  to  establish  and  admunister
 educational  imstitutions  of  their
 choice”.

 Now,  so  far  as  Mr.  Banatwalla’s  Bill
 is  concerned,  it  seeks  to  restore  the
 minority  character  to  the  Aligarh
 Muslim  University  meaning  thereby
 that  the  authority  or  the  right  of  the
 minority  is  to  administer  this  institu-
 tion  of  their  choice  whereas,  the
 Minister's  bill,  although  you  call  it
 comprehensive——it  is  comprehensive
 in  so  far  ag  the  size  of  the  Bill  is
 concerned—it  directly  affects  the  very
 minority  character  and  the  right  of
 the  minority  to  administer  it,
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 In  the  present  Bill,  introduced  by
 the  hon.  Minister,  Dr.  Chunder,  there
 sre  certain  clauses  regarding  the
 administration  of  the  university  itself.
 If  the  Bill  attracts  Art.  30(1),  then
 administrative  set  up  would  be  differ-
 ent  than  what  is  contemplated.  There-
 fore,  once  we  take  up  this  Bill  to-day
 and  dispose  that  of  to-day,  what  will
 be  the  fate  of  his  Bill?  It  cannot  be
 taken  up.  (Interruptions)

 SHRI  SHAMBHU  NATH  CHATUR-
 VED]  (Agra):  Madam,  Chairman...

 MR  CHAIRMAN:  Ate  you  ona
 point  of  order  on  this?

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI;  Yes,  Madam

 MR.  CHAIRMAN:  Al]  right.  Go
 ahead  The  more  the  meriuer,

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  My  point  or  order  is  this.  As
 already  stateqd  by  the  hon.  Minister,
 this  Bill  was  introduced  previously.
 So,  sections  66  and  67  do  not  apply
 here  The  other  quesion  ig  how  37s
 it  that  M:  Banatwalla’s  Bill  i,  pre-
 judiced  because  of  the  introduction
 of  this  Bill  which  is  much  more  com-
 prehensive  in  scope  He  has  already
 moved  wn  amendment.  (Interrup-
 tions)  How  can  he  stop  the  mover
 from  the  introduction  of  this  Bill?
 (Interruptions).

 MR.  CHAIRMAN:  Let  him  finish
 with  the  point  of  order.  I  would  like
 t)  hear  7  I  am  =  supposed  to  hear
 {  Let  him  go  ahead.  I  am  short
 oi  ‘ving  at  the  same  time,  the  time
 ig  Int  ue  on,

 SHRI  SIMAMBHU  NATH  CHATUR-
 VEDI:  Madam,  my  submission  was
 that  Shri  Bantwalla  has  «already
 moved  his  amendment  to  the  defini-
 tion  of  ‘University’  Then,  the  other
 provisions  of  the  Bill  will  naturally
 not  be  consistent  with  that  because
 Art.  30  will  come  into  force.  So,
 how  is  his  interest  prejudiced  because
 of  the  introduction  of  a  very  com-
 prehensive  BilL  If  his  amendment  is
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 passed  then  it  will  have  the  same
 effect,  namely,  the  bill  will  be  passed
 in  the  manner  in  which  he  has  mov-
 ed  hig  piivate  member’s  Bill.

 MR.  CHAIRMAN:  I  am_  ierribly
 egniused.  You  mean  that  if  Mr.  Banat-
 walla’s  amendment  to  the  Munister's
 Bill  is  moved,  it  will  have  the  same
 effect  as  it  has  in  ths  Bill,  Is  ths
 what  you  say?

 SHRi  SHAMBHU  NATH  CHATUR-
 VEDI:  I  say  this  will  have  the  same
 effect  as  if  his  original  Bill  had  been
 Passed.  Thus  his  interest  is  not  pre-
 Judiced  thereby.  That  is  my  point.
 Because  ji  is  a  comprehensive  Bill,  it
 is  not  an  identical  Bill  and,  therefore,
 the  provisions  of  Rules  66  and  67  do
 not  apply  at  all  here,

 SHR]  K.  A.  RAJAN  (Trichur):
 Madam  Chairman,  the  crux  of  rule
 66,  quoted  by  the  Minister  also,  is
 which  Bul  is  taken  first  into  consi-
 deration.  That  is  the  relevant  point.
 The  hon’ble  Munster  when  he  ex-
 plained  tule  66  conveniently  forgot
 the  point  which  Bill  taken  up  for
 consideration  first.  If  that  point  is
 to  be  taken  into  account  then  Mr.
 Banatwa!la’s  point  of  order  js  correct.

 MR.  CHAIRMAN:  The  point  to  be
 decided  is;  Whether  the  Bill  is
 dependent  wholly  or  partly  on  an-
 other  Bul.  If  it  is,  then  only  comes
 the  consideration  part.

 SHRI  SAUGATA  ROY:  There  the
 point  is  that  the  basic  definition  of
 the  umiversity  comes  in.  That  is  why
 We  say  one  Bill  is  dependent  on  the
 other.  (Interruptions)

 SHR]  CHITTA  BASU:  Now,  the
 Bill  which  you  are  going  to  take  up
 hag  ceitain  administrative  apparatus.
 But  if  we  accept  the  Bill  of  Mr.  Banat-
 walla  ‘hen  the  minority  character  of
 the  Aligarh  Muslim  University  is  ac-
 cepted  and  consequent  upon  that  ac-
 ceptance  of  minority  character  brings
 the  qucstion  of  right  to  administer
 the  Aligarh  Muslim  University  by  the
 minorities,
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 MR.  CHAIRMAN:  What  has  the
 Mimster  te  say  on  this  point?

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  The  whole  submission  is  based
 upon  the  condition  about  the  m.nority
 charactx.  Even  if  the  amendment
 which  has  been  moved  by  Mr.  Banat-
 walla  i;  carried,  it  will  not  affect  the
 power  of  this  Parliament  because
 Supreme  Court  has  held‘  that  this
 institution  had  not  been  established
 by  the  Muslims  of  India,  Therefore,
 it  cannot  be  so  administered  that  no
 interte:ence  by  Parliament  can  be
 there.  What  is  being  suggested  by
 Mr.  Banatwalla  is  that  this  House
 will  divest  itself  of  al]  powers  regard-
 ing  adriinistration  of  Aligarh  Muslim
 University...  (Interruptions)

 MR,  CHAIRMAN:  The  point  raised
 by  Mr.  Basu  Was  that  this  Bill  hag  in
 it  the  elements  which  will  militate
 against  the  minority  character  of  Ali-
 garh  Muslim  University  You  speri-
 fically  :eply  to  that  and  do  not  go
 info  what  Mr,  Banawalla's  Bill  will
 do,

 DR  FRATAP  CHANDRA  CHUN-
 DER:  As  the  situation  stands  at  pre-
 sent  the  Aligarh  Muslim  University
 Act  of  965  had  been  challenged  in
 the  Supreme  Court.  The  Supreme
 Court  has  held  that  this  institution
 does  not  come  within  the  scope  of
 Art.  301)  of  our  Constitution.  So,  as
 the  situation  stands  at  present,  this
 House  ig  governed  by  the  ruling  of
 the  Supreme  Court,  Therefore,  ‘this
 House  is  quite  competent  to  deal  with
 the  existing  Act  and  statutes  of  Ali-
 garh  Muslim  University.  The  fact
 that  merely  certain  Bill  is  being  dis-
 cussed  in  this  House  does  not  take
 away  the  original  right  of  this  House
 to  deal  with  the  general  Acts  and  pro-
 visions  of  other  statutes,  because,  the
 Supreme  Court  has  categorically  held
 by  that  decision,  that  Aligarh  Muslim
 University  ig  not  a  minority  institu.
 tion  which  is  covered  by  Art.  30()
 of  the  Constitution.  (Interruptions)  I
 say  this  because  what  Mr.  Chitta  Basu
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 is  trying  to  do  is  to  anticipate  the
 decision  of  this  House,  and  I  am
 replying  to  his  point.  Mr.  Basu  is
 trying  to  anticipate  what  will  be  the
 decision  of  thig  House  on  Mr,  Banat-
 walla’s  Bill.  It  is  merely  anticipa-
 tory.  Before  that  Bill,  this  Bill  was
 intrfodued  as  early  as  l2th  of  May,
 i978.  It  is  not  only  dealing  with  the
 definition  of  university  but  it  also
 deals  with  various  other  aspects
 regarding  the  structure  and  composi-
 tion  and  powers  and  objects  of  the
 university.  Along  with  admunistra-
 tion  other  ponts  are  also  brought  in.
 Actually  the  Minorities  Commission
 has  commented  on  this  Bill  and  has
 never  raised  any  contention  that  this
 Bil]  cannot  be  passed  by  Parhament.
 On  the  other  hand  the  Minorities
 Commission  suggested  certain  amend-
 ments  many  of  which  have  accepted
 and  I  have  moved  amendments  to
 my  own  Bill.  So,  in  this  sense,
 Madam,  not  only  is  my  Bill  com-
 prehensive,  but  it  is  fortified  by  the
 Judgment  of  the  Supreme  Court  and
 this  House  ig  quite  competent  to  deal
 with  this  Bill.

 MR.  CHAIRMAN:  Whether  the
 House  is  competent  or  not  is  not  the
 point  now.  The  question  now  is  not
 about  the  competency  of  the  House
 as  such.  The  question  that  we  have
 to  decide  is  whether  this  Bill,  is  anti-
 cipatory  of  the  other  Bull.  Is  it  pro-
 per  for  us  to  take  it  up?  The  com-
 petency  of  the  House  in  gencral  is
 not  the  matter  under  consideration.

 DR  PRATAP  CHANDRA  CHUN-
 DER:  It  is  not  anticipating  the  other
 Bill,  Mr,  Basu  raiseq  the  point.

 MR.  CHAIRMAN:  That  point  you
 have  made...

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  This  is  not  anticipating  the
 other  one.

 MR.  CHAIRMAN:  All  right.  Is
 that  your  point?
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  definition  as  contained  in
 this  Bill  is  not  the  same  as  jin  the
 other  Bill,

 SHRI  G.  M.  BANATWALLA:  He  is
 derailing  and  I  want  to  put  him  om
 the  correct  path  by  saying.

 MR.  CHAIRMAN:  If  that  is  his
 way  of  speaking  you  cannot  do  any-
 thing  in  the  matter,  just  as  he  cannot
 do  anything  about  your  way  of  speak-
 ing.  Let  him  continue.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  This  Bill  deals  with  the  objects
 of  the  university,  especially,  educa-
 tional,  cultural  needs  and  advance-
 ment  of  muslims  and  so  on.  All  these
 art  not  among  the  subject  matter  of
 the  other  Bill  How  does  it  become
 identical?  It  is  not.  How  does  it
 anticipate  the  other  Bill?  It  does  not
 anticipate,  There  are  several  clauses
 deahng  with  the  composition  of  the
 court  and  changing  the  present  Act,
 against  which  there  has  been  so  much
 agitation  throughout  the  country.
 Mushms  all  over  the  couniry  are
 agitated  over  the  existing  Act  which
 ls  in  force  now.  So  we  want  to
 change  al]  these  things  and  put  this
 on  the  Statute-book.  So,  this  is  in
 no  way  identical  with  Mr,  Banat-
 walla’s  Bill.  The  two  are  quite  dif-
 ferent.  My  Bill  was  introduced  on
 i2th  May  '78  as  I  said.

 MR.  CHAIRMAN;  The  point  was
 made  that  that  has  come  up  for  dis-
 cussion  already.

 SHRI  G.  M.  BANATWALLA:  Let
 us  think  like  this:  If  we  start  con-
 sidering  thig  Bill  and  come  to  Clause-
 by-clause  consideration,  then  what
 happens?  My  amendment,  of  which
 I  have  given  notice,  will  come.  Then,
 that  amendment  is  discussed.  The
 discussion  is  anticipatory  in  nature.
 I  say  this  because  there  is  the  same
 definition  in  my  non-official  छत,  Sup
 posing  this  House  rejects  my  amend.
 ments  which  defines  the  word  ‘univer-
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 ‘sity’  and  accepts  the  definition  given
 in  the  official  Bill,  then  within  two  or
 three  days  will  this  House  discuss  the
 same  amendment  which  I  have  moved
 in  my  non-official  Bill  ang  repeat  the
 entire  performance?  It  is  just  a  matter
 of  two  or  three  days  after  which  the
 entire  performance  of  discussing  the
 definition  about  the  ‘university’  will
 be  repeated  and  again  voting  on  my
 non-official  Bill  will  take  place  because
 one  voting  will  take  place  today  on
 the  amendment  which  I  have  moved.
 There  will  be  another  voting  on  simi.
 Jar  points  on  Friday.  How  could  there
 be  so  much  of  anticipation?  Will  this
 House  be  allowed  in  a  matter  of  two

 or  three  days  to  over-rule  its  decision?
 These  are  the  points  that  are  very
 relevant  and  therefore  I  say  Jet
 wisdom  dawn  upon  the  Goverment  alsn
 and  let  them  wait  for  the  coming
 Friday.  There  is  already  a  Bill  under
 discussion.  Let  the  Government  take
 it  up  honestly,  Let  us  go  in  a  straight-
 forward  manner.

 MR.  CHAIRMAN:  Do  not  attribute
 motives,  Mr.  Banatwalla,

 SHRI  G.  M,  BANATWALLA;  I  am
 not  attributing  motives.

 MR,  CHAIRMAN:  Do  please  con.
 clude,

 SHRI  5,  M.  BANATWALLA:  You
 ive  the  ruling  in  favour  of  my  point
 raised  ‘because  the  definition  of  the
 world  ‘university’  is  very  important.
 Today  you  cannot  anticipat»  the  d:s.
 cussion  which  is  already  taking  place
 on  my  non-official  Bill.  The  matter  is
 the  same,  that  is,  about  the  definitiun
 of  the  word  ‘university’.  My  amend-
 ment  to  this  effect  is  also  there.  It
 cannot  come  up  today  and  it  cannot
 again  come  up  for  discussion  after.
 wards  if  it  comes  up  today  for  dis.
 cussion,  Otherwise  you  give  us  your
 Tuling  that  this  House  will  again  and
 egain  go  on  discussing  the  same  issue
 88  Many  times  as  the  hon.  Members
 like,  I  have  nothing  to  say  today.  T
 have  listened  to  the  points  made  in

 the  House  and  I  want  to  see  the  per-
 formance,  [  seek  the  co-operation  of
 the  Chair,  Government  and  the  House,

 MR,  CHAIRMAN:  We  have  already
 spent  quite  some  time  on  this.  I  have
 gone  through  the  whole  matter,  I  have
 listened  to  all  the  points  very  carefully
 mentioned  everybody  and  I  have
 also  benefited  myself  on  reading  the
 relevant  rules—I  had  not  read  them
 before  I  came  to  Chair—anq  I  fing  that
 the  two  Bills  are  not  identical  and  the
 definitions  are  different,

 SHRI  SAUGATA  ROY  (Barrack
 pore):  The  Supreme  Court  ruling
 says,..

 MR.  CHAIRMAN:  You  have  made
 your  point  and  I  have  registered  the
 point  that  you  have  made,

 SHRI  SAUGATA  ROY:  The
 Supreme  Court  ruling  says  that  Article
 30(l)  is  not  applicable  to  Aligarh
 Muslim  University.  Mr.  Banatwalla’s
 definition  of  the  word  ‘university’  tries
 to  circumvent  this  ruling,  This  origi.
 nal  Bill  goes  along  the  lines  of  the
 Supreme  Court  ruling.  The  whole
 question  is  with  regard  to  the  ruling
 of  the  Supreme  Court  and  whether
 you  will  say  that  the  two  Bills  are
 inter-dependent  with  regard  to  Article
 30()  of  the  Constitution?

 MR.  CHAIRMAN:  That  is  why  ]  say
 that  it  is  not  identical,  Now,  we
 continue  with  the  discussion.

 SHRI  SAUGATA  ROY:  What  about
 his  Bill?

 MR,  CHAIRMAN:  His  Bill  will  come
 up  for  discussion  on  Friday.

 SHRI  5.  M.  BANATWALLA:  What
 about  the  definition  of  the  word
 ‘university’?

 MR,  CHAIRMAN:  No,  no,  That  will
 come  up  on  Friday.  Now,  the  Minister,
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Madam  Chairman,  I  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Aligarh  Muslim  University  Act.
 ‘1920,  be  taen  into  consideration.”

 6.55  hrs.

 [Suet  Dumenpranata  Basu  tn  the
 Chair]

 Sir,  thi,  is  a  very  major  piece  of
 Jegisfation  meant  to  undo  the  wrorg
 that  was  done  to  the  great  munorily.
 the  Muslims  of  India  in  connection
 with  the  Aligarh  Muslim  University.
 which  is  a  very  noble  institution  with  a
 glorious  tradition.  To  understand  the
 scope  of  the  Bill,  I  shall  briefly  nar-
 sate  the  main  points  of  history  of  the
 University.

 The  nucleus  of  the  University  was
 the  Mohammedan  Anglo  Oriental  Col-
 lege,  which  they  call  MAO  College,
 Aligarh,  which  was  founded  by  the
 preat  educationist  and  patriot  of  India,
 Sir  Sayed  Ahmad  Khan,  It  was  [cun-
 ded  in  l873.  The  first  scheme  fui  a
 Muslim  University  was  ulso  initiated
 at  that  tyme,  but  at  that  tim:,  the
 University  was  not  feunded  but  onl}
 a  college  was  founded.  It  was  admut-
 ting  students  belonging  to  every  ccm.
 munity  anj  it  is  very  interesting  to
 know  that  its  first  graduate  was  ६.
 Hindu.  The  teachers  also  came  irom
 different  comunities  ang  the  Principal
 was  a  Christian,  The  money  wl.ch
 was  collected  by  Sir  Sayed  Ahmad
 Khan  for  founding  this  college  had
 been  contributed  by  various  com-
 munitics  and  Sir  Sayed  Ahmad  Khan
 used  to  take  pride  in  the  fact  that  this
 institution  was  not  a  special  type  of
 institution  which  was  catering  to  the
 needs  of  one  section  of  the  community
 only,  It  was  really  secular  in  outlook
 and  it  is  of  great  interest  to  know  that
 subsequently  certain  twists  were  intro-
 duced  in  the  working  of  this  institu-
 tion,  but  Sir  Sayed  Ahmad  Khan  had
 the  breadth  of  vision  and  he  had
 brought  in  students  from  different
 communities,  teachers  from  different
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 communities  and  collected  money  from
 difffferent  communities  also.  He
 wanted  that  this  colleze  should  ripen
 into  a  University.  In  1293,  some  pro-
 posal  was  made  for  extension  of  this
 MAO  college  into  a  University,  but  a
 set  back  was  there  on  the  death  of
 Sir  Sayed  Ahmad  Khan,  After  his
 death,  the  Principal  Theodore  Beck
 himself  had  establishei  the  Sayed
 Ahmad  Fund  with  the  object  of  rais-
 ing  MAO  college  to  a  University.  Then
 ding-dong  battle  went  on  between  the
 sponsors  or  promoters  of  the  Univer-
 sity  and  the  Govermnent.  Of  course,
 as  laws  stood  at  that  time,  the  sponsors
 could  have  set  up  a  University  with-
 out  getting  recognition  from  the  Gov-
 ernment  or  without  getting  an  Aci
 passed  to  establish  this  University,  but
 the  sponsors  did  not  do  so.  In  course
 of  time,  various  forces  which  weie
 working  behind  this  institution  got
 annoyed  because  of  the  delay  on  the
 part  of  the  Government  io  establish
 this  University,  On  909  Augue,
 1913,  there  was  a  demi-official  letter
 written  by  hon.  Mr,  R.  Burn,  ICS
 where  a  translation  of  the  observa-
 tions  of  Young  Mohammedan  Liberal
 Party  had  been  cited  and  in  this  trans-
 lution,  we  find  one  passage  which  I
 quote:

 “If  Government  does  not  accede
 to  their  request,  they  should  esta-
 blish  a  separate  Univesity  of  their
 own  for  western  science  cby  be  taught
 in  Urdu  and  industrial  education
 given  to  all.”

 ए  brs.

 I  refer  to  this  very  important  ducu-
 ment,  which  I  quote  from  a  book  call-
 ed,  Development  of  University  Edu-
 cation—l9I6  to  1920,  published  under
 the  scheme  of  Zakir  Hussain  Centre
 for  Educational  Studies,  Jawaharlal
 Nehru  University  and  the  quotation  is
 from  page  ‘143,  This  will  go  to  show
 that  as  the  law  steod  at  that  time,  it
 was  quite  possible  for  the  Muslim
 community  to  set  up  a  University  of
 their  own,  and  without  the  help
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 from  fhe  Government  as  this
 Young  Mohammedan  Liberal  Party
 proposed  to  do.  But  the  spon-
 sors  of  the  Aligarh  Muslim  Uni-
 versity  Idea  thought  that  iif  would
 be  better  for  the  community,  if  the
 Government  could  be  induced  to
 grant  a  University,  and  establish  a
 University  by  some  legislation,  Among
 the  sponsors,  there  were  two  very
 distinguished  name,  which  l  would
 hke  to  mention:  one  was  Sir  Moham-
 med  Shafi,  who  later  became  a  Mem-
 ber  of  the  Viceroy's  Executive  Coun-
 cil,  and  he  was  in  charge  of  the  in-
 troduction  of  the  original  Aligarh
 Mushim  University  Bill,  1920,  and  the
 other  was  our  great  leader  Maulana
 Abul  Kalam  Azad,  and  you  will  re-
 member  that  he  wag  our  Education
 Minister  in  Independent  India,  In
 ]95l,  thig  original  Aligarh  Muslim
 University  Act  was  amended  by  a
 special  Bill,  and  Maulana  Azad  was
 the  Education  Minister  at  that  time.
 I  mention  these  two  factors,  only  to
 show  that  the  Act  which  was  passed
 in  1920,  and  the  amending  Bil  which
 was  also  passed  in  ‘1951,  actually  re-
 flected  the  ideas  of  the  sponsors  of  the
 Aligarh  Muslim  University.  So,  we
 can  take  it  that  the  Act  which  was
 passed  in  920  and  the  amendment
 which  wus  moved  in  1951,  could  not
 have  gone  beyond  the  aspirations  of
 the  Muslim  community,  because  the
 Education  Minister  in  those  two  years
 had  been  among  the  original  sponsors
 of  Aligarh  Muslim  University  idea,  I
 stress  on  this  fact  because  by  the
 Present  Bil,  I  am  trying  to  bring
 back  virtually  the  situation  which
 existed  in  the  95[  amendment.  So,
 this  is  what  I  am  trying  to  do.

 I  would  not  go  through  the  details
 of  the  history,  but  I  would  like  to
 point  out  that  when  thig  920  Bill  was
 moved  before  the  legislature,  the
 Preamble  clearly  indicateq  why  the
 Bill  was  ‘moved  The  Preamble
 pointed  out  that  the  idea  of  the  then
 Government—the  British  Govern-
 ment,  no  doubt—was  to  establish  and
 incorporate  a  teaching  and  residen-
 tial  Muslim  university,  Not  that
 something  wag  establisheqd  by  some
 3—LS  3

 community,  but  the  whole  idea  was
 to  establish  g  Muslim  university;  and
 the  Preamble  further  elaborates  this
 point:

 “Whereas  it  is  expedient  to  esta-
 blish  and  iacorporate  g  teaching
 residential  Muslim  University  at
 Aligarh  and  to  dissolve  the  socie-
 ties  registered  under  Societies’
 Registration  Act  and  which  are
 respectively  knoWn  ag  the  Moham-
 medan  Anglo  Oriental  College  at
 Aligarh  and  Muslim  University
 Association,  and  to  transfer  and
 vest  m  the  said  University  all  pro-
 perties  and  rights  of  the  said  socie-
 ties  and  of  the  Muslim  University
 Foundation  Committee......  °

 In  other  words,  the  original  College
 Was  dissolved  and  the  property  was
 transferred  to  the  new  University
 which  was  established  by  the  Gov-
 ernment  through  this  legislation.  And
 Section  3  of  this  Act  of  920  actually
 incorporates  the  body:

 Ho  s-hereby  constituted  a
 body  corporate  by  the  name  of  Ali-
 garh  Muslim  University.”

 From  this,  it  wilh  be  seen  that  thie
 University  was  established  by  the
 then  British  Government  through  the
 legislature,  ang  it  was  moved  by  Sir
 Mohammad  Shafi,  who  wag  one  of
 the  original  sponsors  of  the  Aligarh
 Muslim  University  idea,

 Then,  even  with  regard  to  manage-
 ment,  although  it  was  provided  that
 No  person  other  than  a  Muslim  shall
 ‘be  a  Member  of  the  Court,  there  were
 other  bodies  in  the  University,  viz.
 the  Executive  Council  and  the  Aca-
 demic  Council,  where  non-Muslims
 also  could  be  mem@=rs,  but  apart
 from  the  fact  that  the  Court  was  to
 consist  of  Muslims  only,  there  were
 8  great  geal  of  restrictions  on  the
 powers  of  the  Court,  Several  restric-
 tions  have  beep,  set  out  in  the  origi-
 na]  Act.  I  will  give  you  only  a  few
 instances—not  too  many,  just  to  save
 time.  The  Governor-Generah  was
 the  Lord  Rector  of  the  University;
 and  Law  Director  was  given  power
 under  section  3  to  cause  an  inspec~
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 tion  to  be  made  by  such  persons  as
 he  imght  dnect  of  the  university,  its
 building  jaboratory  equipments  and
 teaching  and  other  works  And  if
 the  Comt  would  not  take  ation  to
 tht  satisfiction  of  the  Loid  Rector
 he  could  afte:  considering  mv  ex-
 r  onitios  fnmmshed  or  a  representa
 tu.  mad)  7  tke  Court  assue  such
 drection  he  might  think  fit  The
 court  heul]  comply  with  uch  direc-
 tion  So  the  Court  which  consisted
 ot  Muli  only  was  not  enjoying
 the  की  जा  pov  er  but  its  powel  was
 trtumscubed  b  the  power  of  the
 Lord  Rett  the  Governor  General
 wio  nbviou  lv  was  gn  Englishman
 Simi'ail,  there  was  a  Visiting  Bourd
 and  thi,  vi  ting  Boud  also  yas  arm-
 ed  wth  cme  pow.  and  thie  Board,
 by  order  aa  writing  could  inna  the
 proc  dings  not  i,  conformity  with
 ads  stitutes  and  grdininves  =  And
 thi  Visitiig  Board  agam  cors  sted  of
 prisens  who  could  be  non-Mushms  In
 this  way  there  are  many  othit  pro-
 visions  which  will  go  to  show  that
 although  the  Act  was  called  Algarh
 Mivhm  University  Act,  the  entire
 power  ot  admin  sterung  the  University
 wet  not  5६  ted  in  the  Mushm  only
 Again  jnvbody  could  be  a  student  of
 this  University  It  would  be  open  to
 pt  sons  of  either  sex,  whatever  race
 cleed  ot  caste  provided  that  special
 J  ovision  Miy  be  made  hy  oidinance
 exempting  women  from  attending
 Pubhe  lectures  and  tutorial  classes
 and  prescribing  for  them  special
 course,  of  .tudy  This  was  the  posi-
 tion  of  920  Fiom  this,  you  will
 see-  although  the  Act  is  called  Ah-
 gath  Mushm  Umversity  Act—that  its
 primary  object  was  to  teach  the
 voung  people  of  Muslim  community.
 Tt  wae  not  confined  to  Muslim  com-
 munity,  it  was  meant  for  every  body
 clse  And  in  the  objects  of  the  Act
 also  it  was  clearly  pointed  out  that
 the  Unrversity  will  have  the  follow-
 ¢wng  powers  namely  to  promote  oren-
 tal  and  Islarme  study  and  give  im-
 structions  in  Mushm  theology  and
 rehgion  and  to  impart  moral  and
 physical  trainmg  You  will  ,there-
 fore,  notice,  the  objects  or  power  of
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 the  University  included  omental
 study  as  distinguished  from  Islamic
 study  That  meang  even  other  rehi-
 flon,  could  form  a  subject  for  dis-
 cussion  and  study  m  this  University
 So  it  would  not  be  mght  to  say  that
 this  Univeisitv  wag  completely  con-
 fmed  to  the  munority  community

 So  far  as  establishment  i  con-
 eeu  rd  ilso  the  adiministiation  of
 University  ig  concerned  similarly,  the
 object  of  the  University  was  secular
 tnough  to  include  other  form  of  stu-
 die,  he  griental  tudy  and  no  dis-
 eTinu  tution  was  made  in  the  matter
 of  the  scope  of  the  Universit}  ctudy

 When  we  became  independ-nt  and
 the  Canstiution  was  adopted  this
 insiitution  along  with  the  Banaias
 Hindu  Utvcisity  had  bee,  declared
 fo  be  an  institution  of  national  im-
 port  ince  Now  it  appeas  that  in
 thal  list  whch  enable,  th  Parbla-
 ment  to  make  ‘uw,  in  respect  of  this
 institution—ertarily  the  Parhament
 hag  got  wide  power  in  making  laws
 whixh  would  ako  include  puwer  to
 deal  with  the  administration  of  this
 institution  In  95]  when  Maulana
 Abdul  Kalam  Azad  wus  the  Lduca-
 tion  Mruster  a  Bill  was  biought  for-
 ward  to  imtroducc  ceitain  important
 chinges  in  the  original  Act  of  3920
 Under  Section  9  of  920  Act  there
 Was  a  provision  for  compulsory  rel-
 gious  imstruction  to  be  imparted  to
 the  Mushms  but  thit  was  deleted
 during  the  time  of  Maulana  Abdul
 Kilam  Azad  A  new  Section  8  was
 introduceq  declaring  that  the  Univer-
 sity  should  be  open  to  all  classes,
 castes  and  cieed  with  the  proviso  that
 nothing  in  this  section  shall  be
 deemed  to  prevent  religious  mstruc-
 tion  to  those  who  have  consented  to
 receive  it  So,  it  was  made  comple-
 tely  voluntary  And  the  second  im-
 portant  change  which  was  intioduc-
 ed  during  the  time  of  Maulana  Abdul
 Kalam  Azad  was  that  the  provision
 relatmg  to  restriction  of  the  court
 among  the  Muslims  had  been  deleted.
 The  provision  contamed  in  Section  23
 of  Art  920  to  the  effect  that  no
 person  other  than  a  Muslim  should
 be  a  member  of  the  court  was  deleted
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 Therefore  the  new  court  could  in-
 clude  Hindus  and  others.  This  was
 a  welcome  decision  and  it  was  quite
 in  keeping  with  the  gecular  outlook
 which  India  adopted  and  enshrined
 in  her  own  new  Constitution  of  1950,
 No  protest  was  Jodged  against  the
 changes  which  had  been  introduced
 when  Maulana  Azad  was  the  Educa-
 tion  Minister.

 In  965  serious  disturbances  took
 place  in  the  university  leading  to  an
 assault  on  the  then  Vice  Chancellor
 Nawab  Ali  Yawar  Jung.  The  Vice
 Chancellor  submitteg  a  detailed  re-
 port  and  the  President  of  India  pro-
 mulgateq  aa  Ordinance  on  29  May
 965  to  amend  the  Aligarh  Muslim
 University  Act,  the  court  and  the
 executive  council  of  the  University
 which  were  largely  elected  bodies
 were  replaceg  by  smaller,  nominated
 bodies.  The  Ordinance  was  later
 replaced  by  the  Aligarh  Muslim  Uni-
 versity  Amendment  Act  of  1965,  At
 that  time  also  the  Minister  came  from
 the  minority  community,  Mr.  Chagla.
 Against  this  there  was  a  lot  of  pro-
 test.  Some  friends  of  the  munority
 community  went  to  court,  the
 Supreme  Court,  and  challenged  the
 very  power  of  this  Parliament  to
 amend  the  Aligarh  Muslim  Univer-
 sity  Act  because  they  thought  that
 this  was  interfering  with  what  they
 ealled  the  minority  character  of  the
 Ynstitution.  That  is  to  say,  they  want-
 ed  to  bring  this  Act  within  the  gcope
 of  article  30()  so  that  Muslims  vould
 establish  this  university  and  admunis-
 ter  this  university  according  to  their
 choice  They  challenged  jhis  act
 which  was  passed  by  this  Parliament,
 for  declaration  that  the  Act  was  ultra
 vires,  I  need  not  go  into  various
 details,  but  the  Supreme  Court,  after
 going  through  varioug  facts  ang  cir-
 cumstances,  came  to  the  conclusion
 that  it  was  true  that  the  nucleus  of
 the  university  was  Muhammadan
 Anglo  Oriental  College  but  the  uni-
 veraity  was  the  result  of  an  Act  of
 legislature,  of  those  days,  it  wag  a
 creature  of  legislation,  it  was  not
 emtablish  by  the  Muslims.  The
 Supreme  Court  also  held  that  the

 ‘Muslims  coulq  have  a  separate  uni-
 versity  of  their  own.  In  fact  as  yeu
 know  even  without  passing  of  an  Act
 by  the  Parliament  universitie,  had
 been  established:  Gurukul  Kangri
 university  was  there  before  any  Act
 Was  passed.  Similarly  SNDT  univer-
 sity  in  Maharashtra  and  then  the
 Viswa  Bharati—all  these  had  the
 status  of  university  even  in  the  past,
 before  any  Act  wag  passed.  Restric-
 tion  was  put  only  in  956  by  the  Uni-
 versity  Grants  Commission  Act  which
 Provided  that  to  become  university
 after  956  there  must  be  some  Act  of
 the  provincia]  or  central  legislature
 or  certain  institutions  like  Gurukul
 Kangri  etc.  should  be  declared  as
 deemed  universities,  That  restriction
 came  in  for  the  first  time  in  1956,
 Before  that  g  university  could  have
 been  established  without  the  inter-
 vention  of  the  goverament,  But  here
 in  this  instant  case  a  university  of
 that  nature  was  not  established.  The
 Supreme  Court  decision  is  here  with
 me,  I  am  not  going  into  details  at
 thig  stage.  There  was  a  lot  of  unrest
 and  discontent  in  the  minority  com-
 munity  anG@  so  the  government  re-
 quested  Janab  Fakruddin  Ali
 Ahmad,  the  then  Minister,  to  set  up
 a  committee  to  look  into  this  matter.
 He  set  up  a  committee  called  Beg
 Committee  and  this  committee  had
 made  some  suggestions  Some  of  the
 suggestions  we  have  also  considered
 in  formulating  the  present  Bill.  Then
 again  in  972  there  was  another
 amending  Act  and  in  that  Act  also,  the
 sutonomy  of  the  university  was  ‘ur-
 ther  curtailed.  This  added  fuel  o  the
 fire  of  protest  aguiusi  interfer¢n.e  im
 the  internal  matters  of  the  university.
 I  member  then  belongeg  to  the
 Congress  (Organisation)  aud  we  had  @
 meeting  of  the  All  India  Congress
 Committee  at  Gaya.  Our  lender,
 Shri  C.  B.  Gupta  moved  a  ‘resolution
 against  the  decision  of  the  Govern-
 ment  to  curtail  the  inner  autonomy  of
 the  university.  t  had  the  honour  of
 seconding  that  resolution.  So,  it  is
 not  that  T  am  bringing  this  Bill  now,

 but,  even  in  those  days  I  was  opposed
 to  the  Government  interfering  with
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 the  fundamental  freedom  of  the  uni-
 vers  ty  and  the  right  of  the  university
 to  manage  its  own  affairs  through  an
 elected  body  and  packing  it  with  nomi-
 mated  people.  I  am  very  glad  that  it
 has  fallen  to  my  let  to  restore  the
 autonomy  of  this  university  and  to
 bring  back  certain  changes  in  the
 university,  which  will  restore  more  or
 less  the  position  which  prevailed
 after  the  amendment  in  1951,

 I  am  glad  to  point  out  that  when
 this  Bill  was  considered  by  the  Mino-
 rities  Commission,  the  Minorities  Com-
 mission  has  come  to  the  conclusion  at
 Page  l6  of  its  report  which  I  have  al-
 ready  laid  on  the  Table  of  the  Ilouse:

 “We  are  of  the  view  that  the  Bill
 is  a  welcome  step  towards  the  resto-
 ration  of  the  autonomy  of  the  uni-
 versity  with  power  to  make  statutes.
 Additionally,  the  composition  of  the
 court,  executive  council  and  finance
 committee  of  the  university  are  to
 be  restored  to  the  position  that
 obtained  after  the  amendment  Act
 iy  1951,  We  feel  that  these  changes
 fully  meet  the  criteria  of  an  auto-
 Nomoug  institution.”

 I  read  this  extract  to  substantiate  the
 Observation  that  I  have  made  in  the
 statement  of  objects  and  reasons  that
 We  want  to  give  back  ta  the  Muslim
 community  what  they  had  anjoycd
 after  95l  and  by  and  large  this  is
 what  I  mean  by  minority  character.
 By  minority  character,  we  do  not
 mean  that  Parliament  will  be  depriv-
 ed  of  the  power  to  make  any  law  in
 respect  of  this  institution  even  with
 regord  to  administration.  Certainly
 Parliament  has  made  law  in  the  past
 in  920  by  the  predecessor  of  this
 Parliament  and  this  Pirhameut  had
 mace  laws  in  I95l  and  again  in  T965
 and  3972  This  Parliament  cannot  pe
 deprived  of  any  power  tu  make  law
 even  with  regard  to  uadiministration
 because  that  will  be  an  expression  of
 Bome  sort  of  no  confidenie  in  Parlia~
 ment  itself.  So,  I  would  submit  that
 by  minority  character,  we  mean  that
 the  special  charticteristic  in  the  matter
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 of  teaching  and  instruction  should
 retained.  In  fact,  in  the  pe  set
 that  I  have  introduced,  I  have  clearly
 mentioned  that  thig  university  should
 have  among  its  powers  and  objects
 “to  promote  specially  the  educational
 and  cultura]  advancement  of  Muslims
 of  India”.  This  is  a  very  important
 change  which  I  want  to  introduce.
 The  origina!  Act  provided  for  Oriental
 and  Islamic  studics.  but  in  addition
 to  that  I  am  trying  to  introduce  this
 elause,  subject  to  the  acceptance  of
 this  House,  “to  promote  specially  the
 educational  and  cultural  advancement
 of  the  Muslims  of  India”  ‘What  do
 we  mean  by  minority  character?  It
 has  not  been  defined  in  our  Consti-
 tution.  The  university  itselt  had  set
 up  a  committee  known  as  the  Chatter-
 jee  Committee,  which  made  its  report
 available  in  96I.

 University  (Amdt)  9392

 SHRI  G.M  BANATWALLA:  Sir,
 there  ig  no  quorum.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Shri  Banatwalla  is  very  sorry
 that  this  Bil)  has  taken  the  wind  out
 of  his  safis.

 MR.  CHAIRMAN;  Are  you  insisting.
 on  challenging  the  qucrum?

 SHRI  5.  M.  BANATWALLA:  Yes,
 I  am.

 MR.  CHAIRMAN:  All  right.  Let
 the  bell  be  rung.  Let  the  hon.  Min-
 ister  resume  his  seat...  Now,  there
 ig  quorum.  Let  the  hon.  Minister
 continue  his  speech.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  was  taking  up  the  very  im-
 portant  question  concerning  the  cha-
 racter  of  the  University.  It  is  said
 that  its  minority  character  should  be
 restored.  Now  we  are  trying  to  under-
 stand  what  is  meant  hy  the  “minority
 character”.  As  {  said,  the  minority
 character  is  not  defined  in  our  Consti-
 tattion;  it  has  not  been  defined  in,  any
 statute.  This  question  of  the  charage-
 ter  and  tradition  of  this  Universigg  द...
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 discussed  before  a  Committee,  which
 was  set  up  by  the  University  itself,
 and  that  was  headed  by  Shri  Chatter-
 jee.  The  report  of  the  Chatterjee
 Committee  is  a  document  of  the  Uni-
 versity  itself,  it  15  nol  a  Guvernment
 committee  in  that  sense  Before  that
 Committee  several  pcople  nave  indi-
 cated  their  views  of  what  they  meant
 by  the  minority  character  Some  said
 that  there  should  be  communal  repre-
 sentation  or  reservation  on  communal
 basis  for  students,  same  others  said
 that  in  the  matter  of  jnbs  for  teachers,
 the  selection  should  be  un  the  basis  of
 comm  nity.

 The  Chatterjee  Committee,  after
 having  gone  through  all  these  different
 Suggestions,  came  to  the  conclusio.
 that  by  such  aartificia!  means  the
 minority  character  of  this  mstitution
 cannot  be  preserved.  According  to
 the  Chatterjee  Comniittee,  the  minority
 eharacter  of  this  institutiun  means,
 and  I  am  quoting  from  page  42  of  its
 Report:

 “Viewed  in  this  light,  what  should
 be  the  special  character  of  the  true
 living  traditions  of  the  Muslim  Uni-
 versity,  Aligarh?  In  our  opinion,
 apart  from  standing  for  those  things
 which  the  University  must  recognise
 as  true  objectives  of  University  edu-
 cgtion,  it  should  develop  and  em-
 phasize  the  study  of  what  we  may
 describe  as  the  contribution  of  the
 Muslim  community  to  the  complex
 pattern  of  our  national  culture  and,
 in  fact,  to  the  world-wide  culture
 of  humanity.  That  Islam  has  made
 very  substantial  and  notable  contri-
 bution  to  this  heritage,  both  histori-
 cally  os  well  as  currently  in  our  own
 age,  is  8  patent  truth  which  nu  one
 with  any  pretence  to  the  study  of
 the  history  of  civilisation  will  dore
 to  deny  It  is  this  living  tradition,
 this  dynamic  force,  which  we  should
 like  to  preserve  and  cherish  iu  this
 University.”

 I  fully  subscribe  to  the  view  of  the
 Chatterjee  Committee  and  |  will  sub-
 tit  that  the  minority  character  uf  this
 University  will  mean  that  this  Univer-
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 gity  should  study  and  emphasise  the:
 contribution  of  Muslim  community  te
 the  complex  pattern  of  our  national
 culture  and  to  do  so,  certainly  the
 contribution  of  other  communities  also
 will  have  to  be  studied.  It  cannot  take
 a  narrow  view  of  the  whole  thing  and
 cannot  make  it  a  cummunal  univer-
 sity  and  this  Unrversity  certainly  was
 not  a  communal  university  even  at  its
 inception,  As]  nave  told  vou  in  MAO
 College,  there  were  non-Muslim
 teachers.  Even  funds  were  ta  some
 extent  previded  by  non-Muslims.  To
 say  that  this  should  be  a  minority
 institution  meaning  thereby  that  the
 Parliament  will  not  be  able  to  make
 any  law  in  respect  of  the  administr.
 tion  of  this  University  will  be  taking
 a  narrow  wiew  of  the  minority  cherac-
 ter  of  the  Universitv.

 Sir,  the  various  Committees  that  have
 been  set  up  could  not  agree  on  what
 could  be  the  definition  of  the  word
 ‘university’  in  this  statute.  The  Beg
 Committee  which  I  have  already  ré-
 ferred  to  thought  that  there  sould  be
 a  special  provision  that  university
 should  be  “deemed  to  have  been
 established”  by  the  Muslims  of  India
 The  word  ‘deemed’  was  used  ni
 thereby  that  the  Beg  Committee
 not  quite  satisfied  that  the  university
 was  actually,  established  by  the  Mus-
 lims  of  India,  so  the  Beg  Committee
 introduced  the  word  ‘deemed’  and  as
 you  know,  the  word  ‘deemed’  means
 that  something  which  is  not  true  is
 taken  to  be  true.  That  is  what  is
 meant  by  ‘deemed’,  It  is  something
 like,  not  exactly  so.

 Then,  again  another  Committee
 wag  set  up  by  the  University  itself
 under  the  Presidentship  of  the  present
 Vice-Chancellor,  Mr.  Khusro.  There
 it  was  stated  that  ‘university  means
 the  university  established  by  the
 Muslims  of  India,  Naturally,  this
 militates  against  the  faci  which  has
 been  found  by  the  Supreme  Court  of
 India  and  we  could  not  accept  the
 definition  The  Minorities  Comniis-
 sion  also  dealt  with  the  definition  of
 the  word  ‘university’  and  |  seeky  te
 define  ‘university’  85  foliqws:
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 *  ‘University’  means  the  erthica-

 tional  institution  of  their  choice  es-
 tablished  by  the  Muslims  of  India
 which  was  incorpurated  and  desig-
 nated  as  Aligarh  Muslim  University
 of  1920."

 And  finally,  my  hon.  friend,  Mr.
 Banatwalla  also  has  brought  a  Bill
 where  there  is  a  definition  of  ‘univer-
 -sity’  and  he  has  put  in  an  eruendment
 here.  I  cite  all  these  facts  to  sow
 ‘that  the  position  is  not  so  simple.  The
 Beg  Committee  hag  certain  words  in
 view,  the  Khusro  Committee  had
 different  types  of  words  in  view,  the
 Minorities  Commissivn  had  other  types
 ot  words  in  view,  and  Mr,  Banatwalla
 has  different  sets  of  words  in  view.
 He  has  brought  in  some  amendment
 also  and  this  will  show  that  the
 attempt  to  take  this-university  within
 the  seope  of  Article  30()  of  the  Con-
 ‘Stitution  is  not  an  easy  process  and
 this  can  on}y  be  done  if  the  Supreme
 ‘Court  changes  its  unanimous  decision
 which  jt  had  given  earlier  and  unless
 that  is  done, by  tinkering  with  words
 it-  will  not  be  possible  to  give  this
 type  of  minority  character  to  this
 institution.  What  we  have  tried  to  do
 is  to  recognise  the  fact  which  really
 existed  and  we  have  said  that  ‘uni-
 versity’  means  the  educational  insti-
 tution  which  originated  in  the
 Mohammedan-Anglo  Oriental  College,
 Aligarh,  establisheq  by  the  Muslims

 of  India  and  which  was  incorporated
 in  4920  by  thig  Act.  This  is  what  we
 have  done.  This  records  the  real
 origin  of  the  Aligarh  Muslim  Uni-
 versity,  as  I  have  briefly  stateq  in
 the  narration.  Now,  the  whole  point
 is  whether  defining  this  institution
 ‘We  are  ae  ing  the  purported  de-
 sire  of  the  great  Muslim  community
 of  our  country.  Already  I  have  not
 gevera]  delegations  and  discussed
 these  points  with  them.  Even  after
 I  intreduced  thi,  Bill  in  Parliament,

 the  Minorities  Commission's  view
 was  made  available  to  the  Govern-
 ment  and  Government  has  accepted

 ‘@  large  number  of  suggestions  which
 have  been  given  by  the  Commission,
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 and  these  are  in  the  form  of  official
 amendments  that  I  am  going  to  move.
 That  will  meet  the  criticism  of  the
 Minorities  Commission  to  this  effect:

 “The  Bill  makes  the  Court  auto-
 nomous  and  powerful  to  a  degree
 not  provided  for  in  any  other
 University  in  the  country,  but  the
 Bill  does  not  make  the  Court
 democratic.”

 We  are  going  to  make  the  Court
 democratic  also  within  the  meaning
 of  that  word  as  indicated  by  the
 Minorities  Commission  by  introducing
 some  amendments.  Even  after  that
 some  of  the  frend,  belonging  to  this
 House  also  met  me  and  I  am  going
 to  Move  further  amendments  to  make
 the  Court  as  democratic  as  possible
 and  |  am  intreducing  the  system  of
 proportional  representation  with  a
 single  transferable  vote,  so  that
 different  faculties,  different  types  of
 studies  and  different  courses  get  well
 represented  in  the  management  of  the
 affairs  of  the  University.

 Finally,  I  would  submit  that  what
 we  are  going  to  bring  about  in  this
 particular  Bill  wil]  actually  ensure
 the  minority  character  of  the  institu-
 tion  in  the  true  sense  of  the  term
 and  by  the  true  sense  of  the  term  I
 mean  that  the  real  study  of  Muslim
 religion,  civilisation  and  culture,  the
 contribution  of  the  great  religion  to
 Indian  ec'vilisafion  and  culture  as  well
 as  world  civilisation  and  culture,  will
 be  studied  in  great  detail  and  that
 will  be  the  true  minority  character,
 not  tinkering  with  facts  or  words  and
 not  taking  aWay  the  power  of  this
 Perliament  in  the  matter  of  the
 administration  of  thig  University.

 With  these  words,  I  move.

 MR.  CHAIRMAN;  Motion  moved:

 “That  the  Bil  further  to  amend
 the  Aligarh  Muslim  University  Act;
 1920,  be  taken  into  consideration.
 SHHI  G.  M.  BANATWALLA:  I  beg
 to  move:  at  g
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 That  the  Bill  further  to  amend  the
 Aligarh  Muslim  University  Act,  1920,
 be  referred  to  a  Joint  Committee  of
 the  Houses,  consisting  of  5  Members,
 0  from  this  House,  namely, —

 Shrimati  Akbar  Jahan  Begum,
 Dr  छ  C  Chunti  Shr)  Ahmed
 M  Patel  छा  D.B  Pati,  Shr
 Mohd  Shafi  Quresh:,  Shr  Vayalar
 Ravi  Dr  ए  4  Sevid  Muhimm  ul,
 Shu  ही  Pp  Uniuiknishnis,  Shea

 Abdul  Ahad  Valal,  Shn  G  M.
 Banatwalla

 and  5  fiom  Rajya  Sabha:
 that  in  order  to  constitute  a  sitting

 of  the  Joint  Committee  the  quorum
 shall  be  one-thud  of  the  jotal  number
 of  members  of  the  Jomt  Cunmnittee,

 that  the  Committee  shal]  make  a
 report  to  this  Tlouse  by  the  Jast  day
 of  the  first  week  of  the  next  session;

 that  था  othr,  respects  the  Ruleg  of
 Provedutc  of  this  House  relating  to
 Parliamentary  Commitices  shall
 applv  with  such  variations  and  modi-
 fications  ag  the  Speake:  may  make
 and

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 Join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  5  members  to  be  appointed  by
 Rajyya  Sabha  to  the  Joimt  Commit-
 tee.”  (22).

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  It  is  with  a  gense  of  great
 honour  and  also  with  trepidation  that
 I  speak  on  thig  Ahgarh  Muslim  Uni-
 versity  (Amendment)  Bill.

 This  great  institution  founded  by
 Sir  Syed  Ahmed  Khan  and  a  product
 of  the  national  movement  in  India  is
 the  apple’;  eye  of  the  Muslimg  of
 India.  Not  only  in  India,  but  through-
 out  the  Muslim  world  this  institution
 is  known  as  a  centre  of  learning  of
 Muslims.  It  Is  the  biggest  centre  of
 learning  of  medieval  history,  es-
 pecially  the  Moghul  period.  It  is  the
 biggest  centre  of  learning  for
 oriental  languages,  including  Arabic,
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 Persian  and  Urdu.  Anything  that
 happens  to  the  Aligarh  Universitv
 happens  to  the  Mushms  of  India  from
 Kashmir  to  Kanya  Kumari,  from
 Gauhat  to  Gujarat  When  =  any.
 thing  is  cone,  we  members  of
 a  iespenmable  party  leel  very  cope
 cerned  and  at  is  with  that  sense  of
 responsibility  that  |  speak  certain

 things  atout  thi  Ball  |  will  ue fie
 nutcly  concede  that  this  Bill  which
 the  Minister  hus  brought  terward  is

 a  definite  improvement,  u  definite
 undoinp  of  some  of  the  wrongs  done
 in  the  Ahgarh  Mushm  University
 (Amendment)  Bill  972  There  ig  no
 doubt  that  the  sentiments  of  the
 minorities  were  greatly  affected  of
 which  the  Janata  Patty  hag  been  the
 beneficiary  If  that  mistake  of  being
 over-secular  was  not  committed  hy
 the  Congress,  then  the  minorities
 would  have  shown  more  confidence  in
 the  Congress  than  what  they  showed
 in  the  Janata  Parly  during  7297
 Elections.  While  this  Bill  has  gone
 quite  far;  it  does  not  go  for  enough
 While  it  doeg  trv  to  satisfy  the  aspi-
 rations  and  fechngs  of  the  Muslims  in
 India  it  does  not  fully  satisfv  the
 aspirations  of  the  Mushms  of  India.
 If  I  may  refer  to  »  httle  history,  after
 the  Aligarh  Muslim  Oniversity  Act,

 3920  was  pasSed  a  several  amend-
 ment,  to  this  legislation  were  made.
 Ti]  1965,  there  was  no  dispute  as  such
 with  regard  to  the  character  of  the
 Bill.  Now  in  +1965,  the  Act  of  Parlia-
 ment  came  and  then  the  dispute  rrose.
 The  whole  question  was  referreg  to
 the  Supreme  Court.  The
 which  I  have  referred  to  earlier  in
 thi,  House  also  is  the  question  with
 regard  to  Article  30(l)  which  says

 “All  minorities,  whether  based
 on  religion  or  language  shall  have
 the  right  to  establish  and  adminis-
 ter  educational  institutions  of  their
 choice.”

 The  question  before  the  Supreme
 Court  was  whether  the  Aligarh  Mus-
 lim  University  could  be  called  an
 Institution  of  the  minorities  and  as
 such  whether  itz  management  could
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 he  solely  vested  in  them  ‘The
 Supreme  Court  went  into  the  whole
 matter  and  gave  the  decision
 that  Artise  30(1)  did  not  apply  to
 the  Ahgarh  Mushm  University  Then
 the  question  arose  What  was  the
 Aligarh  Muslim  University  then?
 What  sorts  of  mght  the  Mussms
 in  India  had  to  set  up  tneir
 own  educational  institutions?  Se
 tion  22()  amd  Section  23  of  the
 UGC  Act  came  in  the  way,  according
 to  which  no  private  persons  aie  al-
 lowed  to  set  up  a  University  What
 did  the  Muslims  of  India  envisage

 while  they  made  endowments  wath
 regard  to  Aligarh  Mushm  Univesity
 while  they  provided  money  to  5५६  up
 the  University  while  they  gut  the
 property  with  regard  to  the  Aligarh:
 Muslim  University’  By  an  Act  of
 Pai  hament,  it  no  longer  remained  an
 Institution  solely  confined  io  their

 nmght,  It  could  not  be  considercd  a
 minonty  institution  So  an  anomalous
 situation  arose  On  the  one  hini  the
 court  had  opened  that  «ducational  m
 slitulion  as  defined  in  the  Constitution
 will  also  include  the  Univeisily  On
 the  other  hand  the  Supreme  Court
 tuling  says  the  Aligarh  Muslim  Uni-
 versity  could  not  be  called  a  m  nonity
 institution,  under  the  terms  of  Article
 30(I)  No  serious  effort  was  in  :e
 by  the  Government  to  remedy  the
 fituation  and  I  am  serry  that  this
 Amendment  Bill  doeg  not  seek  to
 resolve  this  basic  anomaloug  position
 with  regard  to  the  Aligarh  Muslim
 University  In  ‘1972,  the  Ahgath

 Mushm  University  (Amendment)  Buli
 came,  which  caused  great  resentment
 among  the  minoiities  in  India  Basi-
 cally,  this  resentment  arose  for  the

 first  tume  when  the  Central  Govein-
 ment  tmed  fo  have  over-riding
 powers  m  the  affairs  of  the  Aligaih
 Muslim  University  The  question  of
 appointing  Chancellor  or  Vice-Chan-
 cellor  of  the  Aligarh  Mushm  Univer-
 sity  was  left  to  the  sweet  wisdom  of
 the  Vimtor  of  the  University,  who

 wes  the  President  of  India,  as  a  result
 of  which  the  elected  character  of  the
 University  as  a  whole  was  destroyed.
 Ali  went  by  nominations  Muslims
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 revolted  against  this  and  as  I  Lave
 said  earher,  they  expressed  their  umi-
 versal  resentment  agaist  this

 This  Bill  does  restore  some  ot  the
 autonomy  of  the  University,  but  as  I
 said  only  to  a  lumted  extent  May
 I  refer  to  Clause  22  sub-clause  (zm)
 of  this  Bll  brought  forward  by  the
 Mimster  which  reters  to  the  Court,
 which  is  the  core  ot  the  Um-
 versd  Tk  you  look  into  it  vou
 will  find  that  the  Court  consists  of
 both  the  nominated  and  elected  mem-
 bers  But  if  you  count  as  to  whose
 number  is  moe  you  will  find  that
 there  ale  mole  nominated  member;  in
 the  Court  than  the  elected  members

 Tf  you  efor  to  Clause  22  (xi)  of
 the  Bill  brought  forward  by  the  Min.
 ister—i{  95  with  regard  to  the  ‘Execu-
 tive  Counul—you  will  see  that  the
 democratic  functioning  Is  stil,  mure
 impaue  il  because  more  than  thrce-
 fourths  of  the  Members  of  the  Exe-
 cutive  Council  consist  of  nominated
 members  ६5  ofhcio  pumbers  represet-
 tative,  of  the  Head.  of  Depaiiments
 by  rotation

 It  3५  tiue  that  this  Bill  dues  concede
 the  participation  of  the  students  in
 the  acadcmic  bodies  of  the  OUniver~
 sity  But  may  4  say  that  when  the
 quota  of  the  nominated  members  re-
 mains  moe  than  that  of  the  elected
 members  the  demotralic  fun  i  ~ung
 of  the  University  cannot  be  wholly
 restored  That  is  why  I  have  said
 at  the  beginning  tha,  this  Bill  does
 not  and  cannot  fully  satisfy  the  as-
 pirations  of  the  Muslims  of  India—
 because  the  basic  character  of  the
 University  with  regard  to  its  supreme
 bodies,  both  the  Court  and  the  Exe.
 cutive  Council]  3s  not  democratic,  it  is
 nominated  and  ag  hoc  m  nature  I
 woulg  hke  the  hon  Munister  to  review
 the  whole  situation  in  the  hght  of  my
 observations

 The  Minmter  has  referred  to  the
 Minorities  Commission  I  do  not  want
 to  go  into  the  details  of  the  Mrnon-
 ties  Commission  I  do  not  want  to
 refer  to  the  letter  Mr  Minoo  Meson
 wrote  to  the  Prime  Minister  whan

 he  gave  his  remgnation  One  of  the
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 pritcipal  points  the  former  Chairman
 Of  the  Minorities  Commission,  Mr.

 Minoo  Masani,  made  with  regard  to
 his  resignation  wag  that,  when  the
 Munistry  was  drafting  this  Aligarh Muslim  University  Amendment  Bull, it  had  not  taken  the  Minorities  Com-
 Tussion  into  confidence.  That  was
 Onc  of  the  principal  reasons  for  the
 resignation  of  ¢he  former  Chairman
 of  the  Minorities  Commigsion.  of
 course,  Mr.  Minoo  Masani  had  pwint-
 ed  out  the  other  defects  also  about
 the  Minorities  Commission  nke  the
 lack  of  Constitutional  character,
 which  the  Government  now  seeks  to
 introduce  through  the  Forly-Sixth
 Constitution  Amendment,  if  I  am
 correct,  which  has  been  ntoduced
 and  which  has  to  be  passed  by  Par.
 liament  shortly.  But  Mr.  Minoo
 Masani’s  basic  contention  wag  that  the
 Minorities  Commission,  which  was

 supposed  to  look  after  and  safeguard
 the  welfare  of  the  minorities  of  the
 country  were  not  properly  consulted.
 The  Minister  has  referred  to  the
 report  of  the  Minorities  Commission
 I  would  Jike  him  to  read  out  the
 whole  report  of  the  Minorities  Com-
 mission.  The  Minorities  Commussion
 have  made  the  same  point  that,  while
 autonomy  has  been  restored  to  a  cer-
 tain  extent,  the  various  provisions  do
 not  give  democracy  in  the  function-
 ing  of  ~he  University.  This  is  the
 point  I  want  to  make.  This  is  the
 premier  institution  of  the  minorities
 in  India,  this  the  premier  institution
 for  Islamic  studies  in  India,  this  is
 the  premier  institution  for  the  study
 of  oriental  languages  in  India.  Should
 it  not  have  the  character  which  is
 only  democratic,  which  truly  repre-
 sents  the  ethos  of  the  people?

 The  Minister  brought  this  Bill  in
 May  1978,  May  I  ask  him  as  to  why
 this  Bill  was  allowed  to  lie  in  the
 cold  storage  for  one  year,  whet  was
 the  reason  for  not  pressing  forward?
 May  I  remind  him  here  that,  in  the
 period  between  May  298  ami  April
 1979,  the  world  in  Aligarh  had  chang.
 ed?  The  Aligarh  city  had  seen  the

 worst  carnage  in  recent  history.  The
 minds  of  the  minorities  today  are
 exercised  to  a  far  greater  extent  than
 they  were  yesterday.  The  influence  of
 the  Rashtriya  Swayamsewak  Sangh  in
 the  Janata  Party  is  much)  more  a
 reality  now  to  the  minorities  in  ‘ne
 country  after  the  riots  in  Aligarh  and
 Jamshedpur...  (Interruptions)

 AN  HON.  MEMBER:  Search  your
 heart,

 SHRI  SAUGATA  ROY:  We  have
 searched  our  hearts.  The  Congress
 might  have  made  mistakes,  but  it  is
 not  for  the  Janata  Party  to  point  out
 our  mistakes  We  have  repented  and
 paid  for  our  mistakes,  and  they  are
 benefiting  from  our  mistakes.  It  does
 not  give  them  the  right  to  make  mis-
 takes  for  ever.  The  riots  in  Algarh
 and  Jamshedpur  bear  ample  testi-
 mony  to  the  incapability  of  the  Janata
 Government  in  protecting  the  rights
 of  the  minorities.  I  do  not  want  to
 go  into  the  details.

 I  do  not  want  to  raise  the  question
 of  dual  membership  of  the  Janata
 Party  that  has  been  raised  by  the
 Deputy  Prime  Ministe:  of  the  coun-
 try,  Shri  Charan  Singh.  I  would  not
 go  into  the  details.  I  do  not  want  to
 embarrass  the  Education  Minister,
 who  is  an  honest  educationist  and  not
 a  politician  of  the  Janata  variety.
 He  has  brought  this  Bill]  with  a  sincere
 purpose.  That  is  why  I  say  this.  The
 Passage  of  the  last  one  year  has
 hardened  the  attitude  of  the  minori-
 ties  in  India.  The  Bill  should  be
 amended  suitably  to  take  in  the  re-
 commendations  of  the  Minorities  Com-
 mussion  and  the  sentiments  of  the
 minorities  in  India.  That  is  why  I
 would  suggest  that  a  fresh  look  be
 taken  at  the  question  of  the  definition
 of  the  ‘University’,  whether  we  will
 call  the  Aligarh  Muslim  University  a
 University  only  set  up  under  an  Act
 of  Parliament  or  whether  we  try  to
 define  the  Aligarh  Muslim  University
 as  an  institution  of  their  choice  estab-
 lished  by  the  Muslims  of  India  which
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 originated  as  the  Muhammadan
 Anglo-Oriental  College,  Aligarh,  and
 which  was  subsequently  mcorporated
 as  Algarh  Muslim  University.

 Sir,  I  do  not  question  the  bona
 fides  of  the  Education  Minister.  I
 know  that  he  is  a  secular  man.  He
 ig  a  good  man  but  the  minorities  of
 India  today  question  the  bona  sides
 of  the  ruling  party  of  India.  That
 is  why  more  than  necessary  conces-«
 sions  have  to  be  made  to  the  senti~
 ments  of  the  munortties  of  this  coun-
 try  and  the  Ahgarh  Muslim  Univer-
 sity  Act  78  the  touch-stone  of  the
 reaction  of  this  government  to  the
 demands  and  the  sentiments  of  the
 minorities  of  India.  That  7  why  I
 call  on  the  Minister  not  to  hurry  with
 the  passage  of  the  Bill.

 As  has  been  mentioned  earlier  in
 this  House,  after  an  amendment  was
 passed  in  the  other  House  and  brought
 to  this  House  and  is  under  discussion,
 the  Minister  has  brought  this  forward.
 That  does  not  speak  of  very  good
 intentions.  It  nay  well  be  that  be-
 cause  of  other  reasons  at  took  so  much
 delay  for  the  Bill  to  be  taken  into
 consideration  But,  the  situation  as
 it  stands  to-day  wms-a-vis  the  Janata
 Paity,  vis-a-vis  the  tensions  within
 the  Paity  is  such  that  the  question
 has  to  be  examined  afresh.  That  is
 why  I  urge  on  the  Minister  not  to
 hurry  with  the  passage  of  the  Bill.
 Let  him  not  make  the  same  mistake
 that  we  did.  Let  him  respond  to  the
 sentiments  of  the  people  of  India,
 particularly,  the  minorities  of  India
 who  are  so  aggrieved  over  the  grow-
 ing  influence,  over  the  growing  emer-
 gence  of  the  RSS,  their  penetration
 into  the  educational  institutions,  into
 broadcasting,  into  TV,  into  the  Armed
 forces,  into  the  pokce,  into  the
 constabulary,  into  the  various  legal
 professions,  into  the  role  of  public
 prosecutors,  and  into  the  corridors  of
 power  of  the  government  Let  them
 take  a  fresh  look  at  this  Bill  and,  if
 necessary,  refer  the  Bill  to  a  Select
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 Committee  which  will  go  afresh  inte
 the  question  of  minority  character  of
 the  University  and  the  definition  of
 the  word  ‘University’  as  wanted  by
 the  Muslim  minorities  of  India,

 श्री  हरिकेश  बहादुर  (गोरखपुर)  :  मानतीय
 सभापति  महोदय,

 SHRI  P  M.  SAYEED  (LAKSHA-
 DWEEP):  Why  not  you  speak  in  Eng-
 lish?

 SHRI  HARIKESH  BAHADUR  ;
 There  will  be  no  difficulty.  You  can
 easily  understand.  But  I  will  speak
 in  Hind,

 In  very  simple  Hindi  I  am  going  to
 speak.

 झलीगढ  मुस्लिम  विश्वविद्यालय  हमारे  देश  की
 एक  राष्ट्रीय  विरासत  है।  हमारे  वेश  के  महान
 नेतान  ने  जिन्होंने  देश  को  ग्राजादी  विलाई
 जिन्होंने  हमेशा  हो  राष्ट्रीयता  का  कार्य  किया  भौर
 जिन्होने  देश  के  जन  जन  में  राष्ट्रीयता  को  भावना
 भरी,  ऐमे  महान  व्यक्तियों  ने  इस  विश्वविद्यालय
 का  निर्माण  भी  कराबा  था।  इनमें  जो  व्यक्ति
 सर्वाधिक  महत्वपूर्ण  है  4%  सर  सयद  प्रहमद  खाँ
 साहब  है  oO  महान  भारतीय  थे।  जन्होंने
 और  मुसलमानों  को  भारत  कौ  दो  झाखें  बताया
 था।  उन्होंने  बराबर  कोशिश  की  कि  हमारे  देश
 में  हिन्दू  मुस्लिम  एकता  बती  रहे,  दोनों  हो  वर्ग  के
 लोग  और  न्य  वर्गों  के  लोग  मिलजुल  कर  रहें,
 राष्ट्र  में  सरुभावतापूर्ण  भात्रना  का  प्रचार  हो
 तथा  सभी  मिल  जुल  कर  राष्ट्र  की  उन्नति  के
 लिए  कार्य  करे।  इस  उद्देश्य  से  प्रेरित  होकर
 सर  सैयद  भहमद  खा  साहब  ने  इस  महान  विश्क
 विद्यालय  का  निर्माण  कराया।  इस  बात  को  कहने
 की  प्रावश्यकता  सही  है  कि  उसकी  महान  प्रेरणा
 तथा  प्रयास  से  यह  विश्वविद्यालय  अस्तित्व  रें
 झाया ।  इस  बात  को  भो  स्पष्ट  करने  की  जरूरत
 नहीं  हैं  कि  जब  इस  विश्वविद्यालय  को  बताना
 था  उस  समय  हमारे  देश  के  मुसलमानों  ने  उनके
 नेतृत्व  में  इस  विश्वविद्यालय  के  निर्माण  के  लिये

 क्रिया  था  भौर  उन्होंने  इस  विश्वविद्यालय  को
 मांग  की,  इसके  लिए  सरकार  से

 ञ्प  हैः  ड  r |  |  किया  4  4
 के
 विद्यालय  का  निर्माण  किया।  जब  में  यह  विश्व-
 विद्यालय  निर्मित  हुआ  है  तब  से  प्राज  तक
 महत्वपूर्ण  भूमिका  निभाता  चला  था
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 महान्‌  विद्वानों  प्रौर  महान  राजनीतिशों  को  भी
 न्म  दिया  है।  ऐसे  विशिष्ट  व्यक्तियों  के  नामों
 का  जब  में  उल्लेख  करता  हूं  तब  मैं  डा०  जाकिर
 हुसैन  साहब  भौर  श्री  फशरुद्दीन  भ्रसी  अहमद
 साहब  का  नाम  लिए  बगैर  नहीं  रहे

 सकता  हू 'जिन्होने  इस  भारतीय  गणतंत्र  के  राष्ट्र
 के  रूप  में  ्  कि  या  था  और  भारतीय  जनता
 की  महातू  सेवा  वी  थी।  ये  दोनों  व्यक्ति  इस
 विश्वविद्यालय  से  विशेषरूप  से  सम्बद्ध  रहे  है।
 इसके  भतिरिक्त  झौर  भी  बहुत  महत्वपूर्ण  ब्यक्ति
 स  विश्वविद्यालय  से  सम्बद्ध  रहे  है,  जैसे  अली
 यावर  जग  का  नाम  उल्लेबनीय  है।  प्राज  भी
 बहुत  से  लोग  है  जो  देश  के  विभिन्न  क्षेत्रों  में
 कार्य  कर  रहे  है।  मैं  हमको  मानने  के  लिये
 तैयार  नहीं  po  we  कोई  व्यक्ति  यह  कहता  है
 कि  हस  विश्वविद्यालय  न  साम्प्रदायिक  भावना
 का  प्रचार  किया,  उसको  बढ़ावा  दिया।  क्योंकि
 इतिहास  साक्षी  है  कि  पिछली  घटनाये  जो  झलीगढ़
 में  हुईं,  एक  साम्प्रदायिक  देगा  शॉ  था,  बही
 इस  बात  के  लिये  व्यापक  प्रमाण  हैं  कि  वहा  के
 छात्री,  ने  श्रध्यापकों  ने  शाम्प्रदायक  एकता  और
 सदभावना  की  स्थिति  पैंदाकी  और  साम्प्रदायिक
 सदृधाव  को  बढाने  का  कार्य  क्रिया  तथा  यह  देखते
 की  कोशिश  की  कि  यह  देगा  जल्द  से  जल्द
 समाप्त  हो  शौर  सब  लॉग  मिल  कर  एक  साथ
 रहें  ।

 शर्ट
 असामाजिक  तत्वों  न  इस  तरह  की

 स्थिति  दा  की  यी,  लेकिन  उससे  निपटने  के  लिये
 वहा  के  लोगों  ने  महत्वपूर्ण  भमिका  अदा  को  थी।
 में  कहना  चाहता  धज  ि  इतने  बड़े  विश्वविद्यालय
 जिसकों  बनाने  में  हमारे  देश  के  पल्पसख्यकों
 का  बहुत  बढ़ा  हाथ  था  शौर  आज  भी  कश्मीर  से
 ले  कर  बन्याबुमारी  तक  प्रत्यक  मसलमान  भाई
 यह  मानता  है  कि  झलौोगढ़  विश्वविद्यालय  एक
 मन्दिर  है  शिक्षा  का,  उसे  एक  सरथान  मानता  है
 जहा  में  उसे  प्रेरणा  मिलती  है।  इसलिये  हम
 कह  सकते  है  कि  प्रत्येक  मुसलमान  भाई  को
 आावनायें  उस  विश्वविद्यालय  से  जुडी  हुई  है  भौर
 उस  विशेष  भावना  की  विशेषरूप  से  कद्र  करनी
 घाहिय  क्योंकि  हम  जब  तक  दूसरे  की  भाव-
 नाझों  की  ee  नहीं  करेंगे  हमारी  भी  भावनाप्रो
 की  कोई  कह  नहीं  करेंगा।

 सभापति  जी,  मैं  बनारस  हिन्दू  विश्वविद्यालय
 का  छात्र  था,  वहा  के  छात्र  सच  का  झब्यक्ष  भो
 रहा  हू  >  बनारस  हिन्दू  विश्वविद्यालय  में  मेरे  प्रवश
 के  पहले  एक  प्रश्न  खड़ा  हुमा  था  कि  हिन्दू  शब्द
 इस  विश्वविद्यालय  से  निकाला  जाय  कि  नहीं  ।
 जब  यह  सवाल  झाया  कि  इसको  निकाला  जास
 तो  एक  बड़ा  प्लान्दोलन  हुभा  शौर  नतीजा  यह
 हुआ  कि  सरकार  हिन्दू  शब्द  को  नहीं  निकाल
 सकी ।  जब  कि  वास्तविकता  यह  है  कि  उस
 विश्वविद्यालय  का  नाम  काशी  विश्वविद्यालय  है।
 उसमे  हिन्दू  शब्द  नहीं  है।  हथ  डा०  लोहिया
 ते  देश  के  कोने  कोने  में  घूम  कर  इस  बात  का
 अचार  किया।  विश्वविद्यालय  की  हड  तक  निकाल

 कर  लोगो  के  सामने  रखी  उसमे  wtofarofirs.
 लिखा  हुप्ना  था।  जो  मरस्वती  के  चिन्ह  मे  एक
 मीचे  लिखी  हुई  बात  है  उससे  भी  लिखा  गया
 काशी  विश्वविद्यालय  और  बगल  में  लिखा  ह्भा  है
 बनारस  यूनिवर्सिटी।  लेकिन  झब  उसका  नाम
 फिर  हिल्दू  विश्वविद्यालय  कर  दिया  गया  है।
 इसी  हिन्दू  शब्द  को  हटाने  के  लिये  जब  एक  बार
 सवाल  झाया  था  तो  बहुत  बेडा.  झान्दोलन  हुआा
 और  पूरे  उत्तर  प्रदश  के  विद्यालयों  में  प्रान्दोलन
 हुआ  ्तो  नतीजा  यह  हुआ  कि  हिन्दू  शब्द  नहीं
 हटा  सक।  इसलिय  सरकार  को  बाध्य  हो  कर
 ी  शब्द  नहीं  हटाना  पडा।  जब  हम  इस  बात
 को  देख  सकते  है  कि  मैजोरिटी  का  सेटीमेट  जिस
 बात  से  जुड़ा  हुआ  है  उसके  खिलाफ  काई  कार्य
 नहीं  करना  चाहिये,  तो  क्‍या  जिस  कार्य  से,
 जिस  समस्या  में  माहनारिटीज़  का  मेंटीमेट  जुड़ा

 क
 है.  उसके  खिलाफ  भी  हम  कस  जा  सकत

 ?  हमें  उसके  खिलाफ  जानें  की  कोशिश  भी
 नहीं  करनी  चाहिये।  मुझे  खुशी  है  कि  सरकार
 ऐसा  नहीं  कर  रही  है।  भर  कुछ  लाग  ऐसे  है
 जैसे  काग्रेस  के  जमाने  में  एक  बहुत  ही  खतरनाक
 काम  ह्झा  था,  लोगों  ने  इस  बात  की  कोशिश  की
 थी  कि  माइनार्टीज  के  ऊपर  एक  ऐसा  दबाव
 डॉवा  जाय,  उनके  आधकार  का  इस  प्रकार  से
 छीन  लिया  जाय  जिससे  fa  उनके  सेटीमट्स  को
 घब्करा  लगें।  नतीजा  भी  उसका  उन्हें  मिला  है।
 लेकिन  हम  चाहते  है  कि  हमारे  उस  विश्वविद्यालय
 का  अल्पसख्यक  चरिल  कायम  रखा  जाय,  जैसे  कि
 मैंने  कुछ  उदाहरण  दिय  है।

 सर्विधात  के  भ्रनुच्छेद  30  (i)  %  झ्न्तर्गत
 माहनारिटीज़  का  मदरसा  चलाने  का  प्रध्रिकार  है,
 हायर  सेकेन्डरी  स्कूल  चलाने  का  अधिकार  है,
 इंटर  कालेज  चला  सकते  है,  ता  कोई  कारण
 नी  हैं  कि  वह  विश्वविद्यालय  का  मैनेजमेंट
 अपने  हाथ  में  न  ल॑।  मैनेजमेंट  को  उनके  हाथ  में
 सौंपा  जाना  चाहिये।  और  यह  भी  कहना  चाहता

 हि
 प्रबन्ध  की  दृष्टि  से  उनको  जरूर  मैनेजमेट

 चाहिये।  साथ  ही  उस  सत्या  को  राष्ट्रीय
 सम्धा  के  रूप  में  कायम  करना  चाहिये  शौर  ससब्‌
 को  प्रधिकार  होना  चाहिये  कि  झ्रावश्यकता  पड़ने
 पर  बह  कानून  बना  सके।  क्‍योंकि  ससद  से  बड़ी
 सम्धा  इस  देश  में  कोई  नहीं  है  ौर  इस  देश  की
 इच  इच  भूमि  पर,  प्रत्येक  सस्था  पर  ससद  का
 भधिकार  है  क्योंकि  इस  देश  की  जनता  ने  ही
 जिसमे  प्रल्पसख्य  भौर  बहुमछकृक  शामिल  है,
 सभी  ने  सिल  कर  इस  सम्धा  का  निर्माण  किया
 है।  सभी  का  इस  सस्था  में  विश्वास  है,  सभी
 अपने  प्रतिनि,धरयों  को  यहा  भेजते  हैँ  और  यहा  से
 कानून  बताये  जाते  हूँ।

 उसी  प्रकार  झ्लीगत  विश्वविद्यालय  हमारी
 राष्ट्रीय  समस्या  है,  और  इसके  लिये  अ्ल्पस रुपया
 भी  यह  चाहत  है  उनके  भी  हम  नुमाइन्दे  है,

 थे
 उनकी  बाल  भी  झापके  सामने  रखना  चाहते

 क  वह  चाहते  है  कि  इस  सस्था  का  अल्पसंख्यक
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 लोगो  की  वरख्वास्त :
 <7  थी,  जो  हमारी  थी,  उनको  भी  काफी रित  कामम  रखा  जाये  भौर  संसद  को  इस

 बात  का  श्रधिकार  हो  कि  इसके  लिये  भ्रावश्यकता
 पड़ने  पर  कानून  बता  सके।  हम  इस  वाल  में
 पूरा  विश्वास  करते  है  कि  देश  में  साम्प्रदायिक
 एकता  झौर  सद्भाव  हाना  चाहिये।  यही  बात
 हमारे  देश  का  प्रत्येक  इत्सान  चाहता  है  जो  कि
 देश  की  तरक्की  श्रौर  खशहाली  चाहता  है,  और
 इन्सानियतं  के  उसूल  में  विश्वास  करता  है
 सभी  चाहते  है  कि  हम  मबं  मिलजुल  कर  रहे,
 साम्प्रदायिक  सदृभाव  कायम  रहे,  साम्प्रदायिक  एकता
 गहे  शौर  हमारे  देश  को  खुशहाली  पश्लौर  तरक्की
 की  तरफ  ले  जाये।

 अलीगढ़  मुस्लिम  विश्वविद्यालय  का  योगदान
 हमारे  देश  के  समाम  विश्वविद्यालयों  की  अपेक्षा
 कही  ज्यादा  है,  यह  महत्वपूर्ण  विश्वविद्यालय  है,
 इसकी  गरिमा  का  छपाने  रखते  हुए  हमें  इस
 विश्वविद्यालय  की  प्रगणि  के  लिग  हमशा  प्रयास
 करना  चाहिये  जौर  इस  बात  की  कोशिण  करनी
 चाहिये  कि  इस  विश्वविद्यालय  के  चरित्र  में
 इस  प्रकार  का  कोई  परिवर्तन  हम  न  करें  जिससे
 कि  हमारे  देश  के  करोड़ा  लोगो  की  भावनाओं
 को  ठेस  पहुचे।

 मुझे  पूरा  विश्वास  है  कि  सरकार  इन  बालों
 को  ध्यान  में  रखेगी  और  प्रयास  करेशी  कि  हमारा
 हू  विष्वविद्यालय  भविष्य  में  फले-फुंसे  और
 विकसित  हां  और  उसका  अल्पसख्यक  चित्र
 कायम  रहे।

 88  }5—  a b-79,

 उन्होने  ि
 और  हमे  सहूलियते  देने  का  वायदा

 किया  भर  कुछ  वह  इस  बिल  में  लाये  भी  है  |
 मुझे  उम्मीद  हे  कि  हम  जो  तरमीम  पेश  करेशे
 बह  उनका  इसमें  इज़ाफ़ा  फरमायेगे,  जैसे  कि  बहू
 फराकदिल  है,  जैसे  कि  उनकी  झादत  है  झौर  जैसे
 कि  वह  भ्रच्छ  इन्सान  है।  भ्रलोगढ  मुस्लिम  मूनि-
 बमिटी  एक  वाहिद  यूनिवर्सिटी  है  जिससे  कि  तमाम
 सा-जमी  के  मुसलमान  ताल्लवका  रखते  है।  4
 करोड़  मुसलमान,  हालाकि  काई  जाहिल  से  जाहिल
 मुसलमान  भी  हो  वह  भी  यहू  समझता  है  कि
 प्रलीगढ  थयूनिवर्धिदी  हमारा  दीन-ईमान  है,  जो
 बेचारा  एक  लफ़ज़  भी  न  पढा  हभ्ा  हो,  वह  भी
 झलीगढ  के  नाम  पर  अपनी  जान  देना  चाहता  है।
 बह  कहता  है  कि  अलीगढ़  पर  अगर  काई  बात
 हो  गई  तो  चाह  हमारी  जान  चली  जाये  लेकिन
 हम  भलीगढ़  के  माम  ने  का  किसी  तौहीन  या  किसी
 झौर  नज़रिये  से  नहीं  देखना  चाहते।

 इसलिये  मेरी  दररवाग्त  है  कि  हम  छोटे  हैं
 या  बड़े  है,  श्रव्सरित  छाट  आदमी  की  बात  माना
 बरती  है।  मै  इस  िटल  में  न  जाते  हुए  अपने
 भत्री  जी  से  दरणास्त  बवरूगा  कि  बह  मुगलमाना
 की  इस  वाहिद  नुमाइनदा  यनियर्सिटी  का  स्याल
 रखें,  प्रापकी

 पवूकगन्टन
 हिन्दुस्तान  में  सैकड़ों है,  यह

 सिर्फ  एक  काहिद  यूनिवर्सिटी  है,  हममे  लपज  के  हेर
 फेर  मे  ने  जाइये,  आप  बड़े  भाई  ह्  हम  छोटे  है
 टैकिनिकल  बातों  में  मत  जाइये,  हमारी  इस  बात
 को  पूरा  बर  दीजिये।  सुप्रीम  कोट  ने  जो  बीज
 में  बाधा  डाल  दी  वह  एसी  चीज़  नहीं  है  जिससे
 जो  हम  चाहते  है,  उसमे  रुकावट  पड़  सके।
 इसलिये  मेरी  दरख्वास्त  है  कि  सुप्रीम  कोर्ट  के
 फैसले  को

 MR.  CHAIRMAN:  The  hon’ble
 Member  will  continue  his  speech  on
 Wednesday,  the  2nd  May,  1979.  The
 House  stands  adjourned  til]  .00  a.m.
 on  Wednesday.

 48  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 May  2,  979/Vaisakha  12,  90l)  (Saka)


